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LOK SABHA DEBATES 

LOKSABHA 

n.e8Uy, May I 8, 2007M1INkhI 11, 1929 (Slka) 

(Translation] 

The Lok SlIbhll met at 
Eleven of the Clock 

(MR. SPEAKER in the Chair'} 

... (Interruptions) 

SHRI RAWI LAL SUMAN (Flrozabad) : Mr. Speaker 
Sir, on the GuJarat iSlue ... (Interruption.) 

MR. SPEAKER: You will be given a chance to speak 
at 12 0' clock. 

...(Interruption.) 

SHRI RAMJI LAL SUMAN : Sir it II a very serious 
issue. We have been trying to raise the Gujarat issue 
since a week ... (Interruptions) 

{English] 

MR. SPEAKER : Now, it Is the time for the Question 
Hour. 

... (Interruptions) 

MD. SALIM (Calcutta-North East) : Sir, the whole 
nation is debating this issue. It is an inter-State matter 
... (Interruptions) 

MR. SPEAKER: Let us discuss it in a proper manner. 
I am not at all minimizing the importance of any issue. 

... (Interruptions) 

(Translation] 

SHRI RAMJI LAL SUMAN : In the matter of killing of 
muslims in encounter In Gujarat ... (Inte"uptions) 

(English] 

MR. SPEAKER : It seems that you want to discuss 
some issue. and I will consider about it. I will call you at 
the appropriate time. 

... (Interruptions) 

MR. SPEAKER : I will call you at the appropriate 
time. 

... (interruptions) 

MR. SPEAKER : Let me hear what he wants to say. I 
cannot even hear what he wants to say. Yes, Mr. Suman, 
what do you want to say . 

... (Interruptions) 

MR. SPEAKER : I really do not know as to what he 
wants to say as all of you are getting up at the same time. 

... (Interruptions) 

(Translation] 

SHRI RAMJI LAL SUMAN : Mr. Speaker. Sir for the 
last one week. I have been repeatedly saying that there 
have been cues of fake encounter of muslims in Gujarat·. 
It is the duty of Government to protect the people. 

... (Interruptions) 

[English] 

MR. SPEAKER : Very well. you cannot make that 
allegation like this. No, you cannot mention the name. 

... (Interruptions) 

MR. SPEAKER : Very well. you can raise is at 12 
o'clock. You can rlla. it in a proper manner at 12 o'clock 
after the Question Hour. You can raise it in a manner. 
which is permitted . 

... (lntt!Jrruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) ; 
No, it cannot be allowed ... (Interruptions) 

MR. SPEAKER: I have only said that as may be 
permitted . 

PROF. VIJAY KUMAR MALHOTRA: Sir. it is a State 
subject. and they cannot raise it here ... (lnte"uptions) 

11.03 hr •• 

(At this stage Shr/ Rajnarsyan Budholis and some other 
han. Members came and stood on the floor near the Tab/e) 

MR. SPEAKER: How can the House function unless 
all the hon. Members cooperate with the Chair? Therefore. 
I am requesting that let us go ahead with the Question 
Hour. Very important issues are there. We shall see what 
can be permitted, and what cannot be permitted. 

... (Interruptions) 

'Not recorded. 

" 
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MR. SPEAKER: I have got your notice. There are 
Important Issues to be discussed. 

(Trana/at/on] 

... (Interruptions) 

SHRI DHARMENDRA PRADHAN (Deogarh) : Please 
allow a debate on internslon by China in Arunachal 
Pradesh ... lnterruptions). 

{English] 

MR. SPEAKER: Please go back to your seats. 

... (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

• {English} 

Funding under SaMi Shlklhe Abhlyan 

*461. SHRI CHANDRA BHUSHAN SINGH: 
DR. CHINTA MOHAN: 

Will the Minister ot HUMAN RESOURCE DEVELOP-
MENTbe pleased to state: 

(a) whether a Conference of State Education 
Minlaters was held recently; 

(b) it 10, the details of the Issues dlcusled and 
decisions arrived at In the Conference; 

(c) whether lome State Governments have lodged 
their protest against the new funding pattern under Sarva 
Shlkiha Abhlyan during the Eleventh Five Vear Plan and 
are In favour of the old funding pattern; 

(d) If so, the details thereot and the reaction ot 
the Govemment thereto; and 

(e) the details ot the revenue to be collected 
through education cess during Eleventh Five Vear Plan in 
comparilon to the collections during the Tenth Five Vear 
Plan? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) Ves, Sir. A Conference 
of State Education Ministers was held on 10th and 11 th 
AprIl 2007. 

(b) The Conference was called with a view to 
jo/nlty take stock and to plan ahead for the maximum 
possible progress during the Xlth Plan in terms of access, 
equity, quality and efficiency in the education sector. It was 
agreed after discussion that the Ministry of Human 
Resource Development and State Education Departments 
would work intensively towards increasing public 
expenditure on Education to the level of 6% of GOP by the 

end of the Xlth Plan period. Issues related to the 
implementaction of flagship programmes such as Sarva 
Shiksha Abhiyan and the Mid-Day Meal programme were 
discussed, including funding and scope as also issues 
related to the univer~lisatlon of Seoondry Education, the 
Increase In Gross Enrolment Ratio in Higher Education 
from the present 100/0 to at least 15%, vocational education, 
Increasing access to education for the disadvantaged 
sectionss including SCs, STs, OBCs, minorities, girls and 
differently abled persons, and the strengtheni'1O of technical 
and distance education. 

(c) Yes, Sir . 

(d) As per approved Centrally Sponsored Scheme 
of the Sarva Shiksha Abhiyan (SSA) the funding pattern 
between the Central and State Governments in the Xlth 
Plan Is laid down in the ratio of 50%. The Conference 
endorsed the view that the issue of the Centre-State funding 
pattern in the SSA to be continued on a 90: 1 0 ratio for the 
NE States and on a 75:25 ratio for the other States, should 
be examined appropriately by the Government of India. 

(e) During the last three years of the Xth Plan, 
collection through the Education Cess levied @ 2% on 
Direct and Indirect taxes was Rs. 4318.51 crores in 2004-
OS, Rs. 7537.35 crores In 2005-06 and Rs. 6833 crores 
(Provisional upto February 2007) In 2006-07. Collection 
through the Education Cess @ 2% and Secondary and 
Higher Education Cess levied @ 1 % on Direct and Indirect 
taxes in 2007-08, the first year of the Xlth Plan, Is 
provisionally estimated to reach Rs. 15105 crores. The 
estimated collection figures for Education L.s. for the 
remaining years of the Eleventh Plan are not available at 
this juncture. 

Export of Cotton 

*462. SHRI MANORANJAN BHAKTA : Will the 
Minister of TEXTilES be pleaaed to state: 

(a) whether Indian and ChineN authoritiel have 
held discussions on export of cotton from India to China at 
a price mutually agreed upon; 

(b) if so, the details thereof; 

(c) whether the export price of Indian cotton is 
higher than that of US cotton; and 

(d) if so, the details thereof and the reaction of 
the Government thereto? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA) : (a) and (b) No, Sir. However, Chinese 
delegation had a meeting with the Ministry of Textiles, 
Government of India on 9.3.2007 in New Delhi exchanging 
the information related to the cotton economy scenario in 
general of both the countries i.e. India and China, covering 
the aspects on production, consumption, import and export 
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of raw cotton. However, there was no specific discussion 
on export of raw cotton from India to China at a price 
mutually agreed upon. 

(c) No, Sir. The present comparative price of the 
equivalent lenght group of raw cotton of India (Shankar-6, 
1-1/8-28.5mm) and USA (California Acala SJV SM 1-1/8-
28.5 mm) is as under :-

Description c/F for Eatern Quotation 
in US cent per pound 

05.04.2007 

California Acala SJV SM 1-1/8 69.00 

Shankar 6, 1/18 59.25 

Source : Cotton Oullock 

(d) Question does not arise. 

19.04.2007 

66.50 

60.00 

ClMner and Gr.ner Mining Operations 

*463. SHRI B. MAHTAB: Will the Minister of MINES 
be pleased to state: 

(a) whether the Government has laid emphasis 
on cleaner and greener mining operations; 

(b) If so, the details thereof, State-wise;; 

(c) whether any target has been fixed to achieve 
the above objectives; 

(d) if so, the details thereof; and 

(e) the efforts made by the Government in this 
regard? 

THE MINISTER OF MINES (SHRI SIS RAM OlA) : 
(a) to (e) Mining operations are undertaken by the lessee 
as per the approved mining plan by Indian Bureau of 
Mines/State Governments. Mining plan Is required for 
ensuring systematic and scientific mining of minerals and 
It inter-alia include the assessment of impact of mining 
activity on forests, details of scheme of restoration of the 
area by afforestation, pollution control measures etc. Indian 
Bureau of Mines carry out regular inspection of mines for 
conservation and development of minerals and to ensure 
that mining operations are carried out as per approved 
mining plan. Beside this mining activities are also subject 
to other laws of the land including the Forests (Conser-
vation) ~ct, 1980 and rules framed hereunder and 
Environment (Protection) Act, 1986 and rules and 
notifications Issued thereunder. 

Immoral trafficking 

*464. SHRI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state: 

(a) whether Immoral Trafficking of women and 
children is rampant in the country; 

(b) if so, the details thereof during each of the 
last three years including the current year, State-wise/ 
Union Territory-wise; 

(c) whether the Government has decided to 
compensate victims of immoral trafficking in the country; 

(d) If so, the details thereof; 

(e) if not, the reasons theretor; and 

(1) the steps taken/proposed to be taken by the 
Government to check its riSing trend? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHilD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY) : (a) and (b) There is no census 
data on the number of women and children trafficked for 
prostitution. The study on "Girls!Women in Prostitution in 
India" (conducted between 2002-2004) sponsored by the 
Ministry of Women and Child Development reports that 
there is a growing trend in the number of prostitutes in the 
country. The study estimates that there are 2.8 million 
prostitutes in the country of which 35.47% entered the 
trade before the age of 18 years. 

(c) to (f) The Ministry of Women and Child 
Development runs Swadhar Shelter Homes which provide 
shelter, food, clothing, counselling, rehabilitation and other 
facilities to Victims of Commercial Sexual Exploitation. A 
pilot project on combating trafficking of women and children 
for sexual exploitation is also being Implemented. A 
'Comprehensive Scheme for Prevention of Trafficking and 
Rescue, Rehabilitation and re-integration of Victims of 
Trafficking and Commercial Sexual Exploitation' has been 
included in the Annual Plan 2007-08. 

The Central Advisory Committee on combating Child 
Prostitution headed by Secretary, Ministry of Women and 
Child Development, Government of India reviews the States 
activities in combating trafficking and prostitution every 
quarter. The Ministry of Women and Child Development 
also conducts advocacy, awareness generation, sensiti-
zation programmes for prevention of trafficking. 

New Policy for Special Economic Zones 

*465. SHRI A. SAl PRATHAP : 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Empowered Group of Ministers 
has examined the issue of Special Economic Zones (SEZs) 
recently; and 

(b) it so, the details of the salient features thereof 
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alongwith the date on which the new policy is likely to 
come into effect? 

THE MINlSTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) Yes, Sir. 

(b) Various issues concerning the Special 
Economic lones (SEls) policy including acquisition of 
land have been considered by the Empowered Group of 
Ministers (EGOM) and the following decisions, applicable 
with immedite effect, were taken at the meeting of EGOM 
held on 5th April. 2007:-

(1) In respect of formally approved SEls, notifications 
may be issued on completion of veriflC8tion proce-
durel. 

(2) The pending applications for SEZs may be processed 
for in principle & formal approvals and notifications 
subjet to the condition that the State Governments 
would not undertake any compulsory acquisition of 
land for such SEZs. 

(3) Upper limit of the area required for multi product 
SEZs to be fixed at 5000 hectares. However, State 
Governments may prescribe a lower limit. 

(4) The minimum processing area limit be fixed uniformly 
at 50% for multi product SEZs as well as sector 
specific SEls. 

(5) Ministry of Rural Development be requested to 
reformulate a comprehensive Land Acquisition Act to 
address all relevant issues and to work out a 
comprehensive Resettlement and Rehabilitation 
Policy ensuring livelihood from the project to at least 
one person from each displaced family. 

Mid-Day Meal Scheme 

"466. SHRI RAGHUNATH JHA : 
SHRI MANJUNATH KUNNUR : 

Will the Minister of HUMAN RESOURC~ DEVELOP-
MENT be pleased to state: 

(a) the extent to which primary education scheme 
received a boost indicating the number of children studying 
before the introduction of Mid-Day Meal Scheme and after 
its integration with Sarva Shlksha Abhiyan (SSA), State 
and Union Territory-wise; 

(b) the details of the allocation made during each 
of the last three years, State and Union Territory-wise; 

(c) whether Instances of misuse of $upply 01 
loodgrains and other irregularities under Mid-Day Meal 

Scheme have come to the notice of the Government; 
and 

(d) if so, the detalls thereof and steps taken by 
the Government in this regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) The scheme of providing 
a hot, cooked mid day meal was introduced in September 
2004. Improvement In enrollment at primay level for the 
years 2003-04 and 2004-05 is given in the Statement-I 
enclosed. 

(b) Details of the Central Assistance released to 
States and Union Territories under the Mid-Day Meal 
Scheme during last three years is enclosed In State-
ment-II. 

(c) and (d) Some complaints about irregularities in 
the implementation of the Mid Day Meal Scheme have 
come to the notice of the Government. Details of the action 
taken are given In the Statement-III enclosed. 

Enrolment (Class 1 - V) 

Sr. No. State 2003-04 2004-05 

2 3 4 

1. Andhra Pradesh 79,75,659 76,92,411 

2. Arunachal Pradesh 1,80,253 1,84,673 

3. Assam 32,32,547· 35,10,665 

4. Bihar 94,71,186 , ,00,42,119 

5. Chhattisgarh 33,97,795 34,05,502 

6. Goa 1,07,875 1,06,828 

7. Gujarat 65,51,770 65,53,022 

8. Haryana 20,10,659 20,73,939 

9. Himachal Pradesh 6,66,938 6,70,807 

10. Jammu and Kashmir 9,50,296 9,69,479 

11. Jharkhand 31,40,252 34,46,984 

12. Karnataka 62,67,825 58,83,907 

13. Kerala 24,92,430 25,43,422 

14. Madhya Pradesh 88,30,733 1,03,51,093 

15. Maharashtra 1,11,76,756 1,1'3,85,483 

16. Manipur 3,39,110 3,48,897 
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1 2 3 4 2 3 4 5 

17. Meghalaya 3,60,907 4,67,955 3. Assam 8105.15 10885.25 29756.95 

18. Mizoram 1,27,057 1,23,705 4. Bihar 20909.40 36782.62 47829.87 

19. Nagaland 2,10,410 2,24,246 
5. Chhattisgarh 10457.72 9675.89 15533.19 

20. Orissa 49,18,067 52,18,568 
6. Delhi 60.42 3093.85 943.73 

21. Pt.mjab 19,79,294 19,01,408 

22. Rajasthan 94,79,755 93,29,792 7. Goa 8060.07 177.02 277.87 

23. Sikkim 76,799 86,149 8. Gujarat 4233.22 10526.76 17640.71 

24. Tamil Nadu 65,91,113 64,03,416 9. Haryana 2074.87 4050.12 5926.58 

25. Tripura 4,51,731 4,61,209 
10. Himachal 246.85 2196.75 4399.52 

26. Uttar Pradesh 2,40,80,867 2,45,79,638 Pradesh 

27. Uttaranchal 11,64,485 11,91,505 11. Jammu and 3082.63 1542.56 5939.78 

28. West Bengal 1,03,27,725 98,81,352 Kashmir 

29. Andaman and 40,388 40,274 12. Jharkhand 13317.33 13162.89 15429.01 
Nicobar Islands 

30. Chandigarh 66,034 62,908 
13. Kamataka 8512.68 14726.33 24746.02 

31. Dadra and Nagar 32,912 33,624 14. Kerala 22087.61 4476.09 6231.79 
Havell 

15. Madhya 26355.29 26197.07 49718.43 
32. Daman and Diu 16,222 16,321 Pradesh 

33. Delhi 14,42,259 14,60,714 
16. Maharashtra 974.34 13563.88 45328.13 

34. Lakshadeep 7,161 7,053 
17. Manipur 2480.28 915.09 1414.75 

35. Pondicherry 1,02,021 1,03,999 

India 12,82,66,291 13,07,63,067 
18. Meghalaya 317.00 1600.93 2650.65 

Source : Selected Educational Statistics 2003·04 & 2004·05, 19. Mizoram 858.21 290.97 621.79 
MHAO, Govt of India 

20. Nagaland 18081.36 550.17 964.06 
Statement-ll 

21. Orissa 3296.80 7304.95 27980.77 
StatelUTs wise details of Central assistance 

under Mid-Day Meal Scheme 22. Punjab 20275.57 1774.16 6224.98 

(Rs. in Lakhs) 23. Rajasthan 266.09 17410.58 27561.57 

Sr. No. State 2004-05 2005·06 2006·07 24. Sikkim 11244.51 463.87 455.51 

2 3 4 5 25. Tamil Nadu 1296.54 13646.96 14484.04 

1. Andhra 21644.90 21201.44 36885.14 
Tripura 

Pradesh 
26. 2133.64 1688.4 2856.76 

2. Arunachal 311.37 401.90 2841.29 27. Uttar 41188.28 51277.82 81388.83 

Pradesh Pradesh 
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2 3 4 5 2 3 4 5 

28. Uttaranchal 29701.34 2962.43 6223.23 32. Oadra and 11.26 89.47 92.01 
Nagar Havell 

29. West Bengal 12.32 45464.52 39644.01 
33. Daman and 1369.98 50.81 24.59 

30. Andaman and 41.47 40.06 46.52 Diu 

Nicobar Islands 34. Lakshadweep 0,00 20.30 1.06 

31. Chandigarh 41.91 172,87 100.32 35. Pondicherry 1003.70 128.09 201.70 
282054.11 318512.87 522365.16 

SI,No. ~t~UTs Nature of irregularities Status of action taken 

1. 

2. 

3. 

4. 

S. 

6. 

"' 2 

Andhra 
Pradesh 

Bihar 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

3 

Misuse of mid-day meal (rice) 
in West Godawari District in 2005. 

(i) Black marketing of foodgrains in Patna 
District in 2005 . 

. I (Ii) Stock of foodgrains found in Teacher's 
flouse in West Champaran District in 2005 

~ ~her was caught selling rice meant for 
Mlq~y Meal Scheme in Jagatsinghpur 
Dlsbi~. 2005 

Five Bags Qf, wheat were reportedly stolen 
from Govt. Primary School, Bhargo Nagar (G), 
Jalandhar In 2005 

Complaint !ltQ.8ived from Shri Hanuman 
Ram and oth.,..qI v.~age Band, District 
Barmer regarding.,fOQdgrain sold in market 
and embezzlement o( ~nds in 2006. 

(I) Complaint received in FeQll!~ry, 2006 from 
Shri Krishanpal Rana andoU'ler • .regarding 
foodgrains and cooking cost funds· in vilJage 
Nlrpura. Block Binauli. Tehsil Barot, District 
Baghpat. (UP) by Village Pradhan and 
teachers. 

(ii) 8 rice laden trucks meant for MOM lifted 
by 3 NGOs from Bulandshahar (UP) were 
seized by Delhi Police in Samalpur BadU 
area in 200S 

4 

The State Govt. has InitiJwd disciplinary 
action against the Headt,1aster. 

The State Govt has initiat,ej an enquiry In 
the matter. 

The State Govt. has initiateQ disciplinary 
action against the teacher. 

A police case has been registered. 
Departmental enquiry has also ,been 
ordered in the matter. 

The State GoYl. has reported that after 
inquiry, the allegations were found to be 
baseless. 

(i) The State GoYl. has reported that after 
inquiry, the allegations were not found 
to be correct. 

(Ii) The contract of the concerned NGOs 
has been cancelled. An FIR has been 
lodged against the culprits. Basic 
Shiksha Adhikari, Bulandshahar has 
been suspended. Orders have been 
issued for special audit of the funds of 
the NaOs and inter-district transfer of 
food grainst Issued under MOM Scheme 
has been banned. 

12 
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2 3 4 

(iii) Complaint received in February, 2006 
from Sri. Vijay Raj Saini, Secretary, 

(iii) The State Government has reported 
that after a preliminary enquiry, 
allegations were not found to be correct. 
The State Government has directed 
District Education Officer to furnish a 
detailed report. 

Youth Congress (I), Moradabad regarding 
allegation of corruption against District 
Basic Education Officer of Moradabadl 
Amroha. 

7. NCT of Deihl The Delhi Police seized 2 Trucks carrying the 
rice lifted by the NGOslSuppliers under Mid 
Day Meal Scheme from FCI godown, which 
were taken to Narela for sale in open mari<et. 

FIR No. 168/07 was lodged in Police 
Station, Narela. Directorate of Education, 
Govt. of NCT of Delhi has informed that a . 
Departmental enquiry to ascertain the facts 
is also being conducted. 

Non-Availability of NCERT Books 

·467. SHRI EKNATH MAHADEO GAIKWAD : 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the text books of National Council of 
Education Research and Training are In short supply for 
certain classes in the current academic session particularly 
for classes Xth and Xllth; 

(b) If so, the details thereof and the reasons for 
the shortfall; 

(c) whether the Government proposes to Inquire 
into the matter; and 

(d) if so, the remedial steps proposed in this 
regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) and (b) New text books 
of National Council of Educational Research and Training 
(NCERT) have been Introduced for clalses II, IV, VII, X 
and XII for the academic session 2007-08. based on the 
National Curriculum Framework, 2005. Most of the 
textbooks meant for class X and class XII have already 
been released In adequate quantity by April, 2007. Part lis 
of certain titles, which are generally used after students 
complete Part I, are scheduled to be published by NCERT 
by end of June, 2007. Some delay In publication of Part II, 
supplementary readers and translated versions is because 
of the time required to finalize the manuscript and NCERTs 
commitment to maintain quality. 

(c) and (d) Government are aware of complaints of 
non-availability of NCERT textbooks at the beginning of 
academic session aired through newspapers, and the 
efforts made by NCERT to ensure adequate and timely 
availability of textbooks. 

NCERT has substantially Increase the print order of 
textbookS durrng 2007-08 as compared to the previous 

year. It has a network of 235 wholesale agents throughout 
the country to distribute the textbooks. In addition, the 
books are also available at NCERT sales counters in 
Deihl, Ahmetlabad, Bangalore, Kolkata and Guwahatl. 
NCERT textbooks are also available on the website: 
www.ncert.riic.in. Copyright of NCERT textbooks are given 
to all States desirous of using the same to cater to the 
need of schools affiliated to State Boards. 

[Trans/ation] 

Promotion of Handicraft 

·468. SHRI JASWANT SINGH BISHNOI: Wili the 
Minister of TEXTILES be pleased to state: 

(a) the details of schemes for promoting handi-
carfts trade in the country, particularly in the State of 
Rajasthan; 

(b) whether any special package is proposed to 
be provided to certain States In view of the conditions of 
famine and drought in many parts of the country; 

(c) If so, the details thereof and the time by which 
package is likely to be finalised and released; and 

(d) If not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) In order to promote handicrafts In the 
country including from the State of Rajasthan, the Govt. Is 
Implementing various schemes which Includes : Baba 
Saheb Ambedkar Hastshllp Vlkas Yojana (AHVY) for 
integratred development of selected craft clusters; Design 
and Technology Upgradation; Marketing Support and 
Services; Export Promotion; Special Handicrafts Training 
Project (SHTP); Training and Extension; Rajlv Gandhi Shllpi 
Swasthaya Blma Yojana and Research and Development, 
etc. 

(b) There is no proposal to provide special 
package to certain States in view of the conditions of 
famine and drought In any part of the country. 
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(c) Does not arise. 

(d) Handicrafts being the State subject and no 
request has been received from any State Govemment to 
provide special package in view of the conditions of famine 
and drought prevalent in a particular state. 

[English] 

Target under SaI'Yll Shlk.ha Abhlyan 

*469. SHRI BADIGA RAMAKRISHNA: 
SHRI AJIT JOGI : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the target set under Sarva Shlkaha Abhiyan 
(SSA) in respect of various items in the infrastructure such 
as opening of schools, construction of school building 
etc., during each of the lalt three years and the current 
year and the achievements made during the said period, 
State and Union Territory-wise; 

(b) the allocation made by the Union Government 
to the State Governments for SSA dumg each of the last 
three years and the current year, State and Union Territory-
wise; 

(c) the details of the amount lying unspent 
indicating the reasons therefor, State and Union Territory-
wise; 

(d) whether the pace of SSA is very sluggish; and 

(e) if so, the steps taken in this regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (e) State-wise targets 
and achievements under the Sarva Shiksha Abhiyan (SSA) 
are given in Statement·l. Government of India fund 
releases, State-wise and unspent balance are given in 
Statement-II. 

Sarva Shiksha Abhiyan Is being implemented with a 
steady momentum. National targets for 2007-08 are 
finalized with approval of Annual Works Plan & Budget for 
SSA, of all StateslUrs. 

Stlltement-l 

Targets of opening of schools, construction of school building (primary & upper primary schools), 
and additional classrooms cumulative achievements there against 

SI. Nam. of the State Terg«s for Cumulative Targets for Achievements Target for Achievement 
opening of Achievement of construction of of school construction of adclt/onal 
schools opening of primary & upper buildings In of AddItIonal classrooma 

(primary & schools primary schools the last three Classrooms In last 
upper primary) (primary & buildings years (completed three years 

upper and in (completed 
primary) progress) and In 

progr ... 
2004- 2005- 2006- 2004- 2005- 2006- 2004- 2005- . 2006-

05 06 07 05 06 07 05 06 07 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andhra Pradeeh 778 691 480 8265 1800 3406 2548 6185 2788 4002 14316 20577 

2. Arunach81 PI'IIdeIh 43 0 410 545 140 0 509 864 8 0 697 1154 

3. Assam 0 0 0 0 6928 0 204 6787 42 0 30000 20983 

4. BIhar 2186 1938 15822 3980 641 541 15000 2581 ·7605 3773 61000 71919 

5. Chhattlsgarh 2105 2896 3982 6 1291 3269 7205 12014 2120 2063 1727 6535 

6. Goa 0 0 8 5 0 0 0 0 0 41 95 41 

7. Gujarat 0 0 0 0 720 16 100 463 4944 2184 7145 11437 

8. Haryana 337 531 523 1218 322 411 527 1247 2120 1965 4257 9793 

9. Himachal Prade.h 264 149 88 890 0 0 0 0 1859 1340 1275 5161 

10. Jammu and 1744 1364 148 6154 480 742 2236 3480 734 60 3336 04841 
Kashmir 

11. Jharkhand 4443 8851 7876 22219 0 1797 5949 5891 9303 5135 114,16 23045 

12. Kernataka 703 575 3382 2677 352 616 743 1851 3885 7636 13625 25445 
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13. Kerala 

14. Madhya Prad •• h 

15. Maharaahtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orilla 

21. Punjab 

22. Rajasthan 

23. Slkklm 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradelh 

27. Uttarakhand 

28. Welt Bengal 

29. Andaman and 
Nlcobar Ialands 

30. Chandlgarh 

31. Dadra and Nagar 
Havell 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondlcherry 

Total 

3 

o 
1529 

o 
82 

200 

20 

o 
1459 

o 
7569 

o 
1031 

93 

.4989 

190 

2122 

3 

8 

34 

12 

o 
o 

15 

45708 

51. No. Name of the State 

1. 

2. 

2 

Andhra Pradesh 

Arunachal Pradesh 

VAI5AKHA 18, 1929 (5AKA) to Questions 18 

4 5 6 7 8 9 10 11 12 13 14 

o 124 o 112 44 156 265 1505 1523 1389 4948 

687 

462 

82 

386 37999 5873 5524 10301 33041 3374 13373 15134 34412 

o 
109 

o 

385 685 2665 

o 41 170 

1000 1560 0 

168 109 297 

56 0 0 

1678 3068 9174 1929 

o 88 1005 97 

4785 20303 11180 3004 

7 

846 

120 

2 87 5 

360 4424 1031 

269 1282 289 

4900 395 

287 283 

o 500 

o 424 

44 61 

1245 3868 

o 88 

2359 817 

4 2 

592 672 

252 488 

9814 3174 5871 

411 

368 

1084 

150 

110 182 

o 0 

101 0 

248 201 

7128 3088 1172 

280 1603 2905 

14410 32245 

366 371 

1000 18 

47 240 

1556 2194 

6480 10747 

4562 11259 

7693 2395 4743 29039 36211 

45 124 o 130 204 

1905 3984 4983 12484 21922 

1106 325 225 301 1251 

4729 6850. 20715 7678 6804 6970 22906 18552 65636 82117164134 

214 

o 
4 

2 

o 

o 
o 
o 

13 

476 1426 370 

o 
4 

o 
8 

o 
2 

5 

o 

o 120 

4 

6 

57 

o 
o 
o 
o 

o 

10 

o 

12 

o 
o 

15 

630 926 

215 288 

2 

12 

o 

o 

o 
o 

13 

2 

o 
86 

o 
2 

5 

o 

3051 327 557 1611 3555 

828 10992 12088 38500 65841 

o 

2 

34 

12 

2 

o 
o 

20 34 

20 60·' 

o 0 

o 9 

o 553 

o 0 

91 72 

50 54 

o 14 

3 243 

2 11 

380 903 

o 0 

o 0 

30671 86273 135723 36551 33725 81355 131485 85441 142386 358939591708 

btement·1/ 

Grants released to States/UTs under Sarva Shlksha Abhlyan 

2004-05 

3 

28000.00 

3009.00 

2005-06 

4 

37999.00 

4442.51 

2006-07 

5 

46245.56 

7143.74 

Rupees in lakhs 

Unspent 
balance by 

States (as on 
31.3.2007) 

6 

3403.80 

1418.67 
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2 3 4 5 6 

3. Assam 20654.00 13850.00 51464.72 16602.33 

4. Bihar 31970.56 32399.56 107744.39 12388.15 

5. Chhattisgarh 20786.76 30184.39 50182.20 4590.54 

6. Goa 0.00 728.12 724.12 0.00 

7. Gujarat 14072.00 15084.84 14806.97 550.54 

8. Haryana 12881.55 10196.55 25647.12 4349.17 

9. Himachal Pradesh, 6144.00 7614.66 6250.75 371.59 

10. Jammu and Kashmir 7747.18 18530.65 22083.37 1113.84 

11. Jharkhand 16568.50 28568.50 51515.00 2948.51 

12. Kamataka 26280.70 28303.78 54206.98 506.11 

13. Kerala 8939.00 .,. 5939.00 6382.00 0.00 

14. Madhya Pradesh 44608.92 77173.12 110879.68 11607.48 -.. 
15. Maharashtra 35489.79 50235.31 52158.56 10541.55 

16. Manlpur 1225.00 3208.44 9.24 170.42 

17. Meghalaya 2930.81 1921.00 4294.00 2304.29 

18. Mizoram 3300.24 2559.15 3441.69 0.00 

19. Nagaland 2088.49 2323.01 2315.20 2824.31 

20. Orissa 21807.27 32792.50 44010.95 10223.33 

21. Punjab 3040.00 14683.89 12879.92 1047.82 

22. Rajasthan 23549.40 60313.43 75809.82 980.49 

23. Slkkim 1000.25 1062.50 402.14 448.03 

24. Tamil Nadu 26517.00 35329.53 37329.65 28.14 

25. Trlpura 4703.96 7070.19 5330.01 436.90 

26. Uttar Pradesh 87761.00 182799.00 206654.00 35027.97 

27. Uttaranchal 9144.71 10004.00 16934.00 3728.15 

28. We.t Bengal 46024.36 34199.79 61736.80 3414.75 

29. Andaman and 272.58 163.00 419.62 204.37 
Nlcobar lalanda 

30. Chandlgarh 447.95 350.00 300.00 255.54 

31. Dadra and Nagar Havell 111.91 0.00 100.00 24.94 

32. Daman and Diu 0.00 111.91 247.15 
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33. 

34. 

35. 

2 3 

Delhi 0.00 

Lakshadweep 12.03 

Pondicherry 225.53 

Total 511314.44 

FTA betwMn india and 
Other Countrl •• 

*470. SHRI P.C. THOMAS: 
SHRI BALASAHEB VIKHE PATIL : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government proposel to review 
Free Trade Agreements (FTAs) with some countries 
particularly Thailand and has decided to sign new FTAs 
with them; 

(b) If so, the details thereof alongwlth the reasons 
therefor, country-wise; 

(c) whether there Is any proposal for import 
agricultural prQ$:luce and natural rubber with zero duty or 
reduced customs duty; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken by the 
Government to protect the Interest of farmers in case of 
finalisation of these Free Trade Agreements? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) and (b) There Is no proposal to 
review Free Trade Agreement entered into by India. 
However, in respect of Thailand, India had signed a 
Framework Agreement for establishing a Free Trade Area 
under which an Early Harvest Scheme for 82 tariff lines 
has been implemented. Negotiations are currently under 
progress with Thailand for trade in goods, services, 
investment and other areas of economic cooperation. 

(c) to (e) There is no proposal for import of natural 
rubber at zero or reduced customs duty. Government in 
counsultation with concerned Ministries, decide on the 
agricultural products that need to be included In negative 
lists where no tariff concessions are offered. In respect of 
certain agricultural products, reduction in customs duties 
are oHered taking into account the snesitivities of the 
Indian agriculture and the volume of trade In these 
products. The proposed Free Trade Agreement safeguards 
sensitive agricultural sectors through a Negative List as 
well as safeguards mechanism against surge in imports. 

4 5 6 

1100.00 4230.24 0.00 

0.00 87.47 131.95 

529.40 

751770.73 1083719.91 

[Trans/ation} 

Ragging In Unlv .... ltl •• 

*471. SHRI PANKAJ CHOWDHARY : 
SHRI RAMDAS ATHAWALE : 

243.71 

132132.53 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state; 

(a) whether the Committee headed by Shri R. K. 
Raghavan constituted to examine various aspects of 
ragging and suicide In colleges and Universities has 
submitted its report; 

(b) if so, the details thereof and salient features 
of the recommendations thereof; 

(c) whether any proposal to formulate a law to 
prevent the insult and oppression of new students on the 
pretext of ragging in Universities, Colleges and other 
Institute of higher education is under consideration of the 
Govemment; 

(d) if so, the details thereof; and 

(e) the time by which a final decision Is likely to 
be taken in this regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) No Sir, the CommiHH is 
expected to submit Its report to the Hon'ble Supreme Court 
of India as per the time limit prescribed by the Apex Court. 

(b) Does not arise. 

(c) No Sir. 

(d) and (e) Do not arise. 

{English} 

Tracie with SAARC Countrt •• 

*472. SHRI DUSHYANT SINGH: 
SHRI AJOY CHAKRABORTY : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the SAARC Summit Conference was • 
held recentJy; 

(b) if so, whether the Government has signed any 
trade agreement with the SAARC countries; 
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(c) if so, the details thereof; and 

(d) the new areas in which trade relations are 
proposed to be expanded with SAARC countries; In the 
next years; 

(e) whether any target has been fixed to Increase 
trade among SAARC countries; 

(f) If so, the details thereof; and 

(g) the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRV 
(SHRI KAMAL NATH) : (a) Ves, Sir. The Fourteenth SAARC 
Summit was held in New Deihl on 3-4 April, 2007. 

(b) and (c) Agreement on South Asian FrH Trade 
Area (SAFTA) exll", whlch,atter ratification by all SAARC 
countries, has become operational from 1st July 2006. 

(d) Member States of SAARC are currently having 
discullions on Inclullon of Trade In Services within the 
scope of trade under the Agreement on South Alian Free 
Tracte Area (SAFTA). 

(e) No, Sir. 

(f) Does not arl ... 

(g) A statement Is enclosed. 

St.tement 
During the Fourteenth SAARC Summit, the SAARC 

Leadere stre .. ed the need to Implement SAFTA In letter 
and spirit and Integration of Trade In Services within Its 
scope to realize Its full potential. The 14th Summit also 
underlined the Importance of trade facilitation measures 
and agreed to take concrete steps in reducing Non-Tariff 
Barriers, harmonization of cUltoms and other proceduree 
to enhance Intra regional trade. 

During the Fourteenth SAARC Summit, India Indicated . 
Its readUne.. to accept asymmetrical responllbllltles, 
Including opening her markets to her South Aelan 
neighbours without Insisting on reCiprocity. India also 
aMounced its decision to allow the Leut Developed 
Countrlel among It I South Allan neighbours duty-free 
aCctSI to Its markets, excluding the Items In the Sensitive 
List of SAFTA, before the end of the current year and to 
further reduce the Sensitive List of India under SAFTA for 
these countries. 

The Implementation of SAFTA and other measures 
Initiated for Ita smooth Implementation are expected to 
boost Intra-SAARC trade and India's trade with SAARC 
countrie. significantly. 

MaUmath Com mitt .. on Criminal Ju.tlce Sy.tem 

*473. SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has constituted 
Mallmath Committee to suggest reforms on Criminal Justice 
System; 

(b) if so, whether the Committee has submitted its 
report; 

(c) if so, the salient features of the recommenda-
tions of the report; and 

(d) the action taken by the Government to imple-
ment the recommendations made by the Committee? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI S. REGUPATHV) : ~a) VII, Sir. 

(b) Ves, Sir. 

(c) The Committee made 158 recommendations 
to reform the Criminal Justice System with a view to 
ensuring that every innocent person Is protected and every 
guilty Is punished with utmost expedition. The main 
recommendations are, Inter alia, on Investigation, 
prosecution, on Judicial reforms, on crime and punishment 
etc. 

(d) Advisories were Illued to the State Govern-
ments with regard to tho .. recommendations, which were 
to be Implemented through administrative measures. 

As regards, those recommendations which require 
amendments to varioul laws, views/comments of the State 
Governments/UT Administrations have been sought al the 
Criminal Law and the Criminal Procedure are on the 
Concurrent LIlt of the Seventh Schedule to the Constitution 
of India. The recommendations of the Malimath Committee 
on anticipatory ball and plea bargaining have already 
been covered in the Code of Criminal Procedure (Amend-
ment) Act, 2005 and Criminal Law (Amendment) Act, 2005 
respectively. However, the provision relating to anticipatory 
ball In the Code of Criminal Procedure (Amendment) Act, 
2005 hal not yet been effect to. 

The recommendations on enhanced punishement 
for pe~ury and victims right to prefer an appeal against an 
adverse order palsed by the Court have been Included In 
the Code of Criminal Procedure (Amendment) Bill, 2006 
Introduced In the RaJya Sabha on 23.8.2006. 

Irregularltle. In Sanctioning of 
Freedom Flghte,. P,n.lon 

*474. SHRI SARVEV SATYANARAVANA : Will the 
Minister of HOME AFFAIRS be pleased to state: 
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(a) whether irregularities have been reported in 
sanctioning pension to freedom fighters particularly in 
Andhra Pradesh; 

(b) if so, the details thereof, State-wise: 

(c) the action taken by the Government against 
the officials found responsible alongwith the steps taken 
to check such activities in future: 

(d) whether the Government has any proposal to 
compile a database of all the freedom fighte,. to maintain 
a proper record: and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVm : (a) 
to (c) Pensions to freedom fighters are sanctioned on 
fulfillment of specified evidentiary requirements which 
establl.h eligibility prllcrlbed for .anctlon of pension. 
About 1.70 lakh pen. Ion. have been .anctioned under 
the regular .cheme, which Is In operation since 1972. 
State-wi.e details are given In the enclosed State-
ment-\. 

On the basi. of reports/complaints (receipt and 
examination of which Is a continuous proce.s), 3,145 
pen.lons have been .u.pended and 1,814 cancelled till 
31.03.2007. State-wise details are given In the enclosed 
Statement-II. 

Details of action taken against officials for irregu-
larltie. In connection with sanction of pen.lon Is enclosed 
as Statement-III. 

Further, on account of complaints about the 
recommendations made by the C.H. RaJeshwara Rao 
Committee regarding the Hyderabad Liberation Movement 
ca.es, this Ministry, in 1998 and 1999, referred the ca .. s 
to the State Government. of Andhra Prad .. h, Maharashtra 
and Karnataka for verification. 

Government of Andhra Pradesh subsequently also 
instituted vigilance enqulrl.. in Karlmnagar, Khammam, 
Nalgonda and Warengal districts in July and November 
2005. Sanction of pension in the said four districts was 
stopped by this Ministry on 02.12.2005. Based on Internal 
investigation conducted by this Mlnl.try, further sanction In 
all cases wa. also stopped on 25.01.2008. 

Government of Andhra Pradesh, atter examination 
of the enquiry report of DIrector General (Vigilance & 
Enforcement), has decIded to undertake 100% re-
verification of all cues, Including the about 3,384 allready 
sanctioned. 

Based on the recommendatlonl of a commlttH of 
officers under Secretary (Border Management), MHA, which 
included, among others, representative. of the State 
Governments, It has been decided: 

(i) that 1000/0 re-verlflcatlon of all cases would be 
undertaken by the three State Governments: and 

(ii) a committee of eminent freedom fighters would 
scrutinize the results of the re-verification and finalize 
its recommendations, ensuring that no fake ciaimant 
gets pension and no genuine freedom fighter is 
overlooked. 

The State Government has reported that action II 
being initiated separately against the officials under the 
A.P. State Service Rules, as required and, If found guilty, 
puhlshment will be awarded to them under the rules. 

Corrective measures and action agalnst offIcials Is a 
contlnuou. process, suItably undertaken when Irregularttlea 
come to notice. 

(d) and (e) Since the Inception of the regular pension 
scheme In 1972, accurate and complete data on Central 
Samman pen.loners was not maintained. Compilation of 
details of all Central Samman penSioners, by collecting 
information through the District Cottectors-cum-Magistrates, 
wal started in 2005. Information received i. beIng 
simultaneously computerized. 

StIltemen'" 
State-wi •• Numbe, of Sanctioned Ca.e. a. on 31.03.2007 

S.No. State/Union Territory Penaiona 
sanctioned 

2 3 

1. Andhra Pradesh 14,572 

2. Arunachal Prad.sh 0 

3. A.sam 4,437 

4. &5. Bihar (including Jharkhand) 24,870 

6. Goa 1,425 

7. Gujarat 3,594 

8. Harvana 1,884 

9. Himachal Prad •• h 817 

10. Jammu and Kashmir 1,806 

11. Karnataka 10,082 

12. Kerala 3,204 

13. Madhya Pr.te.h 3,485 
& 14. (Including Chhattlsgarh) 

15. Maharashtra 17,581 

16. Manlpur 82 

17. Meghalaya 66 

18. Mlzoram 04 
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19. 

20. 

21. 

22. 

23. 

2 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 
& 27. (including Uttaranchal) 

28. West Bengal 

29. Andaman and Nicobar 
Islands 

30. 

31. 

32. 

33. 

34. 

35. 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Lakshadweep 

NCT of Delhi 

Pondichery 

Indian National Army (INA) 

Total 

St.'.men''''' 

3 

03 

4,189 

7,007 

808 

o 
4,097 

887 

17,990 

22,479 

03 

89 

83 

33 

o 
2,0043 

317 

22,467 

1,69,984 

State-vAse Number of Suspended/Cancelled Pension 
Cases as on 31.03.2007. 

S.No. State/UT 

1. 

2. 

3. 
4. 

5. 
6. 

7. 
8. 
9. 
10. 

11. 

12. 

2 

Andhra Pradesh 

Bihar 

NCT of Delhi 

Goa 

Haryana 

Himachal Pradesh 

Karnataka 

Kerala 

Jammu and Kashmir 

Madhya Pradesh 

Maharaahtra 

Manipur 

. Suspended Cancelled 

3 

161 

770 

4 

11 

289 

02 29 

03 11 

15 22 

00 02 

571 263 

723 61 

03 00 

56 64 

228 ,38 

00 151 (INA)+0"151 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 3 4 

Meghalaya 07 13 

OriSS8 1 (INA)+4S"46 86 

Pondicherry 09 13 

Punjab 4(INA)+101·1051(INA)+ 
27=28 

Tamil Nadu 20 1 (INA)+83'"'84 

Uttar Pradesh 235 226 

West Bengal 191 217 

Trlpura 00 05 

Rajasthan 00 01 

Total 3,145 1,614 

St.tement-III 

Action taken against officials for Irregularities in 
connection with sanction of Pension 

(i) One Section Officer wap dismissed from service in 
January 2005. 

(iI) Sanction for prosecution was accorded by this Ministry 
in May 2004 against an Assistant. Departmental 
proceedings have also been initiated against him. 

(iii) Sanction for prosecution was accorded by this Ministry 
in September 2004 against a UDC. 

(iv) CBI has filed charge-sheets against one Under 
Secretary and one LDC of the Central Government 
and one retired Under Secretary of Punjab Govern-
ment. Proceedings for major penalty have been 
initiated against one Under Secretary in March, 2007. 

[Translstlon] 

Donations for College Admissions 

*475. SHRI PARAS NATH YADAV : 
SHRI BAPU HARI CHAURE : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of complaints received against 
the engineering and management colleges under the 
GovernmenVsemi-GovernmenVprivate engneerlng control 
for granting admissions by accepting donations during 
2006-07 and 2007-08; 

(b) the action taken by the Government against 
these colleges; 

(c) whether the Government proposes to derecog-
nise such colleges; 

(d) if so, the details thereof; and ' 

(e) the steps being taken by the Government to 
check such incidents in future? 
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THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (e) As per the 
information furnshed by the All India Council for Technical 
Education (AICTE), they have not recleved any specific 
complaint against the engineering and management 
colleges under the GovemmenVprlvate control for granting 
admissions by accepting donations during 2006-07 and 
2007-08. The admission process for the academic year 
2007-08 is in progress. 

Hon'ble Supreme Court of India, in its Judgement in 
the case of Islamic Academy of Education and others 
Versus State of Karnataka and Others, has directed the 
State Governments to set up a Committee in each State 
headed by a retiered High Court Judge who shall be 
nominated by the Chief Justice of the High Court of that 
State. The constitution of such a Committee has further 
been upheld by the Hon'ble Supreme Court in its 
judgement in the case of P.A. Inamdar and Others versus 
State of Maharasthra and Others. Once fees are fixed by 
the said Committee, no professional institution can charge 
either directly or indirectly any other amount over and 
above the amount fixed as fees. Hon'ble Supreme Court 
has further directed that Governments/appropriate 
authorities should consider framing appropriate regula-
tions, if not already framed, whereunder if it is found that 
an institution is charging capitation fees or is profiteering, 
that institution can be appropriately penalized and also 
face the prospect of lOSing its recognition/affiliation. 

The All India Council for Technical Education has 
also issued a Public Notice calling upon the students, 
"arents and the general public not to pay capitation fee to 
technical institutions for admission. It has also been given 
in the Public Notice that the AICTE will take appropriate 
action including withdrawal 01 approval alter veritfying the 
complaints as may be filed with AICTE. 

Malnourished Children and Women 

*476. SHRIMATI KIRAN MAHESHWARI : 
SHRI GIRDHARI LAL BHARGAVA : 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state: 

(a) whether the Government proposes a Nationla 
Action Plan for protection of women and children suffering 
from malnutrition and other health related problems in the 
country; 

(b) /I so, the details thereof alongwith the steps 
taken by the Government to deal with the problems of 
malnutrition; 

(c) whether the Government has conducted any 
survey in this regard; and 

(d) if so, the details thereof indicating the 
percentage of women and children suffering from 
malnutrition alongwlth the factors responsible therefore? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Malnutrition is a 
multifaceted problem, the determinants 01 which vary from 
female illiteracy, age of girls at marriage at the first child 
birth, poor purchasing power, household food insecurity, 
to poor access to health care, immunization, safe drinking 
water, sanitation, and other social services. The Govern-
ment is seized of the problem and is implementing a 
number of schemes through its different sectors to improve 
nutrition and health status of children and women in 
particular. There are : 

I) Integrated Child Development Services (ICDS) 
Scheme (Ministry of Women & Child Development); 

Ii) National Programme for Nutritional Support to Primary 
Education (Mid Day Meal Scheme) [Department 01 
School Education & Literacy); 

iii) Nutrition Programme for Adolescent Girls in 51 districts 
to provide free foodgrains to undernourished 
adolescent girls and pregnant and nursing mothers 
(Ministry of Women & Child Development); 

iv) Nutrition Advocacy and Awareness Generation 
Programmes of Food and Nutrition Board (Ministry of 
Women & Child Development); 

v) National Rural Health Mission (Reproductive and 
Child Health Programme 2) including Iron and Folic 
Acid and Vitamin A Supplementation programmes, and 
Integrated Management of Neonatal and Childhood 
Illnesses (Ministry of Health & Family Welfare): 

vi) National Iodine Deficiency Disoders Control Progra-
mme (Ministry of Health & Family Welfare); 

vii) Targetted Public Distribution System (Department of 
Food & Public Distribution). 

viii) Accelerated Rural Water Supply Programme/Swajal-
dhara and Total Sanitation Campaign, National Rural 
Employment Gurantee Programme (Ministry of Rural 
Development). 

A number of initiatives have been undertaken in the 
recent years such as launch of National Rural Health 
Mission In 2005, increasing the financial allocation under 
ICDS and intensifying nutrition advocacy and awareness 
generation efforts. 
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(c) The Ministry of Health and Family W.lfare 
has a series of surveys which reveal the nutritional and 
Helath status of children and women periodically. These 
are National Family Health Survey (NFHS) undertaken by 
the International Institute of Population Sciences, Mumbai. 
Dlst and Nutrition Surveys by the National Nutrition 
Monitoring Bureau (NNMB) of the Indian Council of Medical 
Re.earch and District Level Health Survey under RCH 2, 
now under NRHM. 

(d) The Nutritional status of children and women 
as revealed by NFHS 3 conducted during 2005-06 is as 
under: 

(II) 

The 
(i) Prevalence of Malnutrition in children under 3 

yrs. 
Statement. 

Stlltement 

Underweight 

Stunted 

Wasted 

Anaemia 

to Questions 

48% 

38% 

19% 

79% 

Nutritional status of Women (15-49 years) 

32 

Women with BMI below normal- 33% 

Anaemia among women 56.2% 

Anaemia among pregnent women 57.9% 
-Body Mass Index less than 18.5 

State wise details given In the enclosed 

Statflwisfl present rate of Malnutrition in India 

S.No. StateJUT Percentage of children percentge of women (15-49) yrs. 
under 3 years With AMI below normal (18.5) 

Underweight Anaemia BMI Anaemia 

2 3 4 5 8 

1. Mizoram 21.8 51.7 15.3 38.2 

2. Sikklm 22.6 56.9 9.6 46.8 

3. Manlpur 23.8 52.8 13.9 39.3 

4. Punjab 27.0 80.2 13.5 38.4 

5. Kerala 28.8 55.7 12.5 32.3 

6. Goa 29.3 49.3 20.5 38.9 

7. Jammu and Kashmir 29.4 68.1 21.3 53.0 

8. Nagaland 29.7 na 15.9 na 

9. Delhi 33.1 63.2 10.6 43.4 

10. Tamil Nadu 33.2 72.5 23.5 53.3 

11. Himachal Pradesh 36.2 58.8 24.3 40.9 

12. Andhra Pradesh 36.6 79.0 30.8 62.0 

13. Arunachal Pradesh 36.9 66.3 15.5 48.9 

14. Uttaranchal 38.0. 61.5 25.7 47.6 

15. Tripura 39.0 67.9 35.1 64.4 

16. Maharashtra 39.7 71.9 .32.6 49.0 

17. Assam 40.4 78.7 26.5 69.0 

18. Karnataka 41.1 82.7 31.4 50.3 

19. Haryana 4'.9 82.5 27.8 ' 56.S 

20. West Bengal 43.5 69.4 37.7 63.0 

21. Orissa 44.0 74.2 40.5 82:0 
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22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

Rajasthan 

Meghalaya 

Uttar Pradesh 

Gujara! 

Chhattisgarh 

Bihar 

Jharkhand 

Madhya Pradesh 

India 

3 

44.0 

46.3 

47.3 

47.4 

52.1 

58.4 

59.3 

60.3 

45.9 

Source : NFH 5-3 (2005-06) 

BMI-Boddy Mu. Index weight in Kg 
Height In meter X meter 

[English] 

Kendrlya Vldyalayal 

*477. SHRI GANESH PRASAD SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOP-ME NT be 
pleased to state: 

(a) whether the Government has made any 
guidelines regarding the teaching methods in Kendriya 
Vidyalayas (KVs) in the country; 

(b) if so, the details thereof; 

(c) whether the Government has relaxed the 
norms regarding teaching methods in the KVs in the 
country; 

(d) if so, the details thereof; 

(e) whether the Government has received any 
complaints against the teachers for not following the norms; 
and 

(f) if so, the details of action taken thereon? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) and (b) The teaching 
methods followed in Kendriya Vidyalaya Sangathan (KVS) 
is laid down in the Education Code of KVS. The relevant 
extracts are enclosed in the statement. The teaching 
methods is also in keeping with the spirit of National 
Policy In Education, 1986, as modified in 1992 and the 
National Curriculum Framework. The focus is on creating 
a child-centric conductive learning environment so as to 
develop minimum levels of learning with requisite 
competencies in the children. 

(c) No, Sir. 

(d) Does not arise. 

4 5 6 

79.6 33.6 53.1 

68.7 14.7 46.4 

85.1 34.1 50.8 

80.1 32.3 55.5 

81.0 41.0 57.6 

87.6 43.0 68.3 

77.7 32.6 70.4 

82.6 40.1 57.6 

79.2 33.0 56.2 

(e) No complaint has been received for not 
following the teaching method. 

(f) Does not arise. 

St.tement 
Teaching Methods Followed by 
Kendriya Vldys'ays Sangathan 

Primary Level : 

Keeping In view the spirit of the National Policy on 
Education the following activity-based approach shail be 
adopted for joyful learning at the Primary Level:-

(I) A well thought-out action plan shall be formulated by 
each school before the children at the entry point are 
exposed to the teaChing learning process. 

(ii) A School readness programme shall be developed 
and followed for children entering class I for a period 
of four to six weeks when no tormal teaching will be 
undertaken. Rather, the children will be familiarized 
with the school atmosphere and motivated to take 
Interest In various informal activities at the school 
which later lead to tormal teaching-learning process. 

(iii) The school shall develop the requried Infrastructure 
to create a conductive learning environment for the 
child to develop in him a tee ling of being 'at home' in 
school. For this, flexibility In the classroom arrange-
ment is required. . 

(iv) The children shall be divided into 5-6 groups with 5 ' 
to 8 children in each group and some space shall be 
left for play way activity in the class. 

(v) Over-emphasis on cramming and text-book-centered 
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teaching followed by tests shall be avoided as this 
approach leaves hardly any scope for the effective 
development of the child. 

(vi) No text books for environmental studies for classes I 
and II shall be prescribed. From class III onwards, 
the text books published by the NCERT shall be 
used for Environmental Studies. The prescribed text 
books and work books in the subjects of Hindi, 
English and Mathematics shall be taught at this stage. 

(vii) Efforts shall be made to develop minimum levels of 
learning with requisite competencies in the children. 

(viii) Development of communication skills in addition to 
the cultivation of right attitudes among the children 
shall be aimed at. 

(ix) Activity-based teaching methods schould be followed 
at the primary level with active involvement of children 
in all the activities of the classroom, leading to child-
centred education. 

(x) The primary section shall be provided with a resource 
room and also a place for developing a graden. 
Adequate stock of various types of teaching-Ieamlng 
aids and equipment shall be made available to the 
primary section .Iong with sufficient land for play 
ground. 

(xl) No home work shall be given to students of class I 
and II. The students shall leave their text and note 
books in the school. Each student shall have a bag 
with hislher name stitched on it. The bags shall be 
kept in the class rooms either in shelves/cupboards 
or in the desk of the concerned student. 

(xli) Home work for other classes shall be reduced to the 
minimum and shall be in the form of extension to the 
class work and in the nature of activity, observation 
and collection of specimens of leaves, plants etc., 
drawn from the surroundings, as well as completion 
of small projects. Home work shall provide the 
children an opportunity to observe and to think so 
that they can nurture their talents and develop their 
abilities to communicate with confidence and treat 
these exercises as pleasurable experiences of 
learning at their own initiative, with parental guidance 
reduced to the minimum. 

(xiii) Every class up to class V shall have a small class 
rom library which will have two or three sets of text 
books apart from other books. These would be used 
In the class by those students who forget to bring 
their textual material or for some reason do not 
posses them. 

(xiv) Every child shall be exposed to creative subjects like 
painting, music, dance and other co-curricular 
activities, which would help him develop a harmo-
nious personality. Class teachers shall interact with 
students and ensure that students participate in these 
activities. An entry shall be made in the report card 
regarding participation and achievements, if any. 

Middle and Secondary Level: 

The main objective of eduction at Middle and 
Secondary levels in Kendrlya Vldyalaya shall be threefold: 

(i) To strengthen the skills of communication acquired 
by the students earlier at the Primary level. 

(ii) To widen the horizons of knowledge and under-
standing of students in various subject areas. 

(iii) To develop their powers of original thinking and 
reasoning as well as developing creativity in them, 
besides inculcation of positive values and attitudes. 

To realize the aforesaid objectives, Kendrlya 
Vidyalayas shall take the following measures: 

(a) The scnool shall adopt Innovative and Inter-active 
methods of teaching such as demonstration, 
discussions, surveys and question - answer technique 
etc. so as to bring about the desired shift of emphasis 
from teaching to learning. 

(b) Science teaching shall be stregthened through 
appropriate demonstrations and laboratory work. 
Laboratory experience shall be provided to the 
students right from class VI onwards to the extent 
possible. For this purpose, Junior Science Labora-
tories shall be provided in schools. 

(c) Inductive and deductive methodologies shall b., 
adopted for teaching of Mathematics. 

(d) Environmental Education shall aim at developing 
environment consciousness. This could be done 
through planned excursions, nature walks, obser-
vation of local flora and fauna, etc. 

(e) Work Education shall be organized as an essential 
component at all stages of education through well -
structured and graded programmes. It will not be 
limited only to electrical gadgets and needle craft but 
each school should take up Innovative programmes 
such as screen printing, graphics, mask making, 
plastic work, pottery, caQfing, sculpture etc. according 
to available local resources and Interes,ts of the 
students. 

(f) Value Education programme will be in integral part 
of the educational programme in schools. 
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[Translation) St.'ement-' 
Revival Scheme for NTC Mill. Project Details of 22 mills as per MRS submitttfJd to B.I.F.R. 

*478. SHRI V.K. THUMMAR : Rs. in Lacs 
SHRI JIVABHAI A. PATEL: Sr. No.Name of the Mills Details of the Amount 

Will the Minister of TEXTILES be pleased to state: amount submitted spent 

(a) whether the Government has implemented a 
to BIFR 

revival scheme for the National Textile Corporation (NTC) 1. Algappa 1529.12 998.54 
mills through self-financing; 2. Coimb. Murugan 1065.41 880.84 

(b) if so, the names of the mills and the revival 3. Podar 3689.37 1721.25 
package provided, mill wise; 4. Kerala Lakshmi 2064.29 1215.74 

(c) the amount spent on each mill; 5. Barshi 1322.33 797.62 
(d) the time by which each mill is likely to start 6. Vljaymohanl 1366.57 294.91 

functioning: and 
7. Can-can 2019.90 0.00 

(e) the details of the land lold and the amount 
Pankaja 1301.76 205.50 realised Indicating the details of buyers, mill-wise? 8. 

THE MINISTER OF TEXTILES (SHRI sHANKERslNH 9. Cambodia 734.77 296.76 

VAGHELA) : (a) to (c) As per the Modified Rehabilitation 10. Aarti Mills 2773.38 853.86 
Scheme approved by the Board for Industrial and Financial 11. Tata Mills 5342.77 726.37 
Reconstruction (BIFR) and Group of Ministers (GOM), 

12. Can-Mahe 1759.15 0.00 National Textile Corporation (NTC) has formulated a 
scheme for modernizing 22 mills through self-financing. 13. Burhanpur Tapti 1468.84 0.00 
The Compan' has earmarked Rs. 530 crores for 14. Pioneer 1006.97 205.50 
modernization of these mills. Till date, NTC has placed 15. 
orders for Rs. 90 crores worth of machineries as a whole 

Kaleeshwar -'B' 1021.90 163.00 

for modernization of 22 mills. Mill-wise details enclose In 16. Rangavilas 2865.71 0.00 

the Statement-I. 17. Indu No 5 3185.09 540.63 

(d) The mills are already functioning and moderni- 18. Finlay 3807.03 0.00 
zation includes mainly replacement of existing old 19. New Bhopal 1418.31 0.00 
machineries with new and more efficient machineries. The 20. Udaipur Mills 2755.66 0.00 
modernization is scheduled to be completed by 31.03. 
2008. 21. Rajnagar No. 1 4169.19 0.00 

(e) The details of land sold and amount realized 22. Minerva- New 6328.80 0.00 

alongwlth names of buyers is enclosed in Statement-II. Total order value 52996.32 8900.51 

Statement." 

Status Report of Safe of Land as on 31.3.2007 - StateiUnion Territories/Mill-wise 

S.No. Name of the Statel Area of Price at Buyer's Name 
U.T.lMllls Land Sold Which the 

1 2 
Andhrll Prade.h 

1. Natraj Mills, Nirmal 

2. Netha Mills, Secunderabad 

3. Azam Jahl Mills, Warrangal 

Total 

(In acres) Land Sold 
(Rs. crores) 

3 4 

70.00 3.11 

9.83 24.02 

200.25 49.72 

280.88 .76.85 

5 

MIs. Siddhi Vinayaka Real Estate, Nirmal A.P. 

MIs. Naval Air Force Housing Board, New Delhi 

Kakatiya Urban Development Authority 
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2 3 4 5 
Karnataka 

4. Mysore Mills, Bangalore 18.69 79.16 Mis. Hamara Shelter Pvt. Ltd., Bangalore 
Mysore Mills (Bunglow No. 106) 1.88 37.01 Shri Raju Vagensa Infotech Industries Pvt. Ltd. 

Visakhapatnam 
5. MSK Mills, Gulbarga 165.20 17.08 Gulbarga Urban Development Authority, 

Gulbarga 
6. Minerva Mills, Bangalore 27.17 71.51 Mis. Ickon Projects, Bangalore, Mis. Davanam 

Constructions Pvt. Ltd., Mis. Bhagyanagar Metals 
Secunderabad and N.B.C.C., New Delhi. 

Minerva Mills, Bangalore 1.20 8.90 Mis. Ickon Projects, Bangalore 
Total 214.14 213.66 

Kerela 
7. Alagappa Mills Aigappanagar 1.96 0.49 Mis T.R. Jose, Trissure 
8. Kerala Luxmi Mills, Trichur 14.19 2.15 Mr T Raghulal, Trissure & A.G.'s OHice, Trissure 

Total 16.15 2.64 
Deihl 
9. Ajudhla Textile Mills, Delhi 4.~ 67.01 Mis. Nego\lce India Ltd., New Delhi 

Total 4.54 67.01 
Punjab 
10. Kharar Textile MiUs, Kharar 8.28 1.05 Mis. Rajdhani Projects Pvt. Ltd., Kharar 
11. Suraj Textile Mills, Malout 7.05 0.56 Shrl Jasvlnder Singh, Punjab 
12. Panipat Woollen Mills, Kharar 7.69 12.50 Mis. Shlvshaktl Exports, Mandl Kharar, Ropar 

Total 23.02 14.11 
Rajasthan 
13. Udaipur CoHon Mills, Udaipur 29.76 15.12 Mis. G.R. Agarwal Builders & Developers, 

Udaipur 
14. Bijaynagar CoHon Mills, Bijaynagar 7.83 1.95 Mis. Mukesh Kumar Sancheti, Mumbai 

Total 37.59 17.07 
GuJarat 
15. Rajkot Textile Mills Rajkot 8.72 18.20 Mis Backbone Enterprises Ltd., Ahmedabad 

Total 8.72 18.20 
Uaha,..ht,. North 
16. RBBA Mills, Hinghanghat Shri Jaiprakash N. Sarda, Hinghanghat, DiSH. 

(Plot No.1 with old bunglow) 0.16 0.18 Wardha 
17. Savatram Ram Prasad Mills, Akola 0.10 0.09 Mr. Rajesh M. Khakhara, Akola and 

Mr. K.A.J. Khan, Akola 
18. Vidarbha Mills, Achalpur 4.99 0.50 SlShri A.K. Wadhwaney, Akola & A.M. Wankhede, 

(Plot No. 1-2) Mumbal 
Plot No.6) 0.89 0.36 Shri Om Prakash F. Agarwal, Mumbai 
Vidarbha Mills, south side mills 1.81 0.75 Mis. A.B.P. Finance & Estates Ltd., Mumbai 
gate 

19. Model Mills, Nagpur 
Model Mills (Plot No.2) 0.21 0.36 Shrl Anil Laxmi Chand, Bothara, Nagpur 
Model Mills (Plot No.3 plot of 1.10 1.24 
old labour chawla 
Model Mills (Plot No. 1 Near 6.98 9.50 Maharashtra State Electricity Board, Nagpur 
S.T. Stand) 
Model Mills (Plot with 5 Bunglow) 1.49 6.32 Shradha Infra Projects Pvt. Ltd., Nagpur 
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1 2 3 4 5 
20. RSRG Mills, Akola (Plot No.3) 1.96 0.45 Maharashtra State Electricity Board, Nagpur 

Plot No.1 1.10 0.25 Sri Maqsood Ali Mohammad Ali, Akola 

Plot No.2 1.06 0.30 Sri Rashid S.K. Musa, Akola 

RS RG (plot with Staff Quarter) 1.27 0.41 Shri Narayandass S. Agarwal, Nagpur 

21. Tata Mills, Mumbal 4.40 13.75 Reserve Bank of India, Mumbai 

22. Kohinoor Mills No. 3 4.84 421.00 Mis. Kohinoor CTNL Infrastructure Col. Ltd., 
Mumbai 

Total 32.36 455.46 

Madhp PI1ICI •• h 

23. Indore Malwa, Indore 3.12 81.81 Mis. Saicharan Properties Pvt. Ltd., Mumbai 

Total 3.12 81.81 

South Uaha,..ht,. 

24. Barshi Mills, Barshi 1.87 0.12 MIs. Ramchandra D. Baravkar, Distt. Pune, 
Daund 

25. Dhule Textile Mills, Dhule 10.28 2.52 Sri Chandrakant Kashinath Kele, Dhule 
26. Challisgaon Mills, Challisgaon 12.82 3.04 MIs. A.S. Khairnar & N.K. Ohosh, Chhallsgaon, 

R.K. Badan, Dlstt. N<!sik, Satana 
27. Apollo Mills, Mumbai 7.43 180.00 Mis. Mlcrotech Construction Pvt. Ltd., Mumbal 

Apollow Mills (Bunglow) 1.29 170.01 MIs. Amur Real Estate Pvt. Ltd. and MIs. Satellite 
Developers, MumbaJ 

28. Mumbai Textile Mills, Mumbai 16.62 702.22 MIs. Jawala Estates Pvt. Ltd, New Deihl 
29. Jupiter Textile Mills, Mumbai 10.91 276.60 Mis. Indi.bulls Properties Pvt. Ltd. Mumbai 
30. Elphlnstone Mills, Mumbal 7.97 441.75 MIs. Indiabulls Real Estates Co. Pvt. Ltd., 

Mumbal 
31. Nanded Mills, Nanded 91.42 33.33 Mis. Nldhi Merchantlle Ltd., Mumbal 

Total 160.61 1809.59 

Tamil Nadu 

32. Pankaja Mills, Coimbatore O.M 0.69 MIs. Gem Hospital India Pvt. Ltd., Coimbatore 

Pankaja Mills 9.51 40.48 Mis. Jain Housing & Construction Ltd. 
(Parcel A alongwith Bldg) 
Pan kala Mills 1.24 6.25 MIs. Jain Housing & Construction Ltd. 
(Parcel A alongwith Bldg.) 

33. Omparasakthl Mills, Coimbatore 14.25 4.50 Air Force Naval Housing Board, New Deihl 
34. Kalleswarar 'A' Mills (site No.2) 0.19 0.54 Sri A . Thangavelu, Colmbatore 
35. Sri Ragavilas Mills, Coimbatore 6.21 7.82 Sardar Vallabhai Patel Institute of Textile 

Management, Colmbatore 
Sri Rangavilas Mills, Coimbatore 3.46 8.00 E-clty Entertainment Pvt. Ltd. Lucknow 

36. Coimbatore Murugan Mills, 0.84 1.89 Sri Chitra Sreenivasan & four others and Sri 
Coimbatore A. Nachlmuthu & five others 

37. Krishnavenl Mills, Colmbatore 4.52 5.20 MIs. Elgi Tread (India) Ltd., Colmbatore 
38. Balramvanna Mils, Shencattah 20.22 1.72 Sri Jay. Jyothl & Company, Rajay Palayam 
39. Sri Sarda Mills, (Parcel B) 1.46 1.06 Sir J. Ganesh Kumar, Coimbatore 

Sri Sarda Mills, Colmbatore 1.95 2.26 MIs. Happy Alhray Pvt Ltd., Kolkata 
Total 64.19 80.41 
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2 3 4 5 

Pondlcherry 

40. Sree Bharti Mills (under sale to PTC) 15.12 13.08 Govt of Pondicherry 

41. Swadeshi Cotton Mills, 10.37 12.66 Govt. of Pondicherry and Police Department 
Pondicherry of Pondicherry 

Swadeshi Cotton Mills, 42.93 19.88 Govt. of Pondicherry 
Pondicherry 

Total 68.42 45.62 

Utter Pradesh 

42. Swadeshi Cotton Mlills, 3.23 7.50 Thirty Six parties 
Kanpur (36 plots) 

Total 3.23 7.50 

Welt Bengel 

43. Bangashri Textile Mills, Sukhchar 26.71 61.00 MIs. Happy Highrises Ltd., Kolkata 

44. Central Cotton Textile Mills, Belur 11.67 13.35 MIs. Sunsam Properties Pvt. Ltd., Kolkata 

45. Shree Mahalaxml Textile Mills, 11.24 15.41 MIs. Paharpur Cooling Towers Ltd., Kolkata 
Palta 

46. Jyoti Weaving Factory, Kolkata 4.98 13.31 MIs. Bhagyanagar Metal Ltd., Secunderabad 

Total 54.60 103.07 

Bihar 

47. Gaya Cotton & Jute Mills, Gaya 29.30 9.02 MIs. NLBD Marketing Pvt. Ltd., Kolkata 

Total 29.30 9.02 

Great Grand Total 1008.08 3002.02 

[English] 

Health Insurance Scheme for 
Handicraft Artisans 

·479. SHAI ANANOAAO VITHOBA AOSUL : 
SHAI ADHAlRAO PATll SHIVAJIRAO : 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Governments has launched a 
health insurance scheme for handicraft artisans; 

(b) if so, the salient features of the scheme; and 

(c) the number of artisans likely to be benefited 
by. this scheme? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHElA) : (a) and (b) Yes Sir, the Ministry has launched 
the scheme Rajlv Gandhi Shilpi Swasthya Bima Yojana 
for health insurance of handicraft artisans. The salient 
features of the scheme include health care facilities up to 
an annual limit of Rs. 15,000/- to artisanal family comprising 
self, spouse and two children; insurance cover of As. 1.00 
lakh for the Insured artisan in case of accidental deathl 
disability. The scheme also covers treatment under 
AyurvediclUnanVHomeopathiclSiddha; pre-hospitalization 
& post hospitali-zation and cashless facIHtles including 
OP~ in the network hOspitals of the implementing agency. 

(c) At the time of launch of the scheme in March 
2007, initially the scheme provides to benefit 50,000 
artisans. 

New Code to Re.trlct Advertl.ement. 

·480. SHRI SUGRIB SINGH: 
SHRI CHANDRAKANT KHAIRE : 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government proposes to introduce 
a new code to control the contents of the advertisements 
to avoid any adverse impact on the children In the country; 

(b) if so, the details thereof; 

(c) whether the Advertising Standards Council of 
India has examined the Issue; 

(d) if so, the details thereof; and 

(e) the outcome of such study in this regard? 

THE MINISTER OF PARLIAMENTARY AFF~IRS AND 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHAI PAIYA RANJAN OASMUNSI): (a) and (b) The 
Government has constituted a committee for reviewing the 
Programme and Advertising Codes prescribed under Cable 
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TV Networks (Regulation) Act 1995 and Rules framed 
thereunder and the guidelines for certification of films 
prescribed under the Clnematorgraph Act, 1952. As such 
no separate code to control the contents of the advertise-
ments to avoid any adverse impact on the children in the 
country has been proposed. 

(c) and (d) The Advertising Standards Council of 
India (ASCI) is a member of the committee referred to at 
(a) and (b) above. 

(e) The committee's meetings are being held. 

Funds for Modernisation of Para-Military Forces 

·481. SHRI ASADUDDIN OWAISI : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the total funds allocated by the Government 
for modernization of Para Military Forces (PMF) during the 
Tenth Plan period; 

(b) the details of funds utilized/unutilised so far 
out of the allocated funds separately, Force-wise. 

(c) the reasons for non-utilisation of funds by 
PMF, Force-wise; 

(d) the steps taken/being taken by the Govern-
ment in this regard; and 

(e) the details of strategy chalked out by the 
Government for the Eleventh Plan to modernise the PMF? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) In 
February, 2002, the Government approved a five-year 
perspective plan (2002-07) for Modernization of six Central 
Para Military Forces (CPMFs) namely, Assam Rifles (AR), 
Central Reserve Police Force (CRPF), Central Industrial 
Security Force (CISF), Border Security Force (BSF), Indo-
Tibetan Border Police (ITBP) and National Security Guard 
(NSG) involving as estimated outlay of Rs. 3740.71 crore. 
Although the period of this five - year plan for modernization 
of CPMFs coincided with the 10th Plan period, it was not 
a Plan Scheme. 

In addition, the Government approved the Moderni-
sation Plan for Sashastra Seema Bal (SSB) Involving an 
expenditure of Rs. 444.33 Crore for implementation over a 
period of three years starting from 2005-06. 

(b) The Force-wise outlays and the amounts spent 
are as follows :-

(Rupees in Crores) 

Name of Total Outlay for Amount spent upto 
the Force 5 years (2002-07) 31.3.2007 

2 3 

Assam Rifles 484.75 287.67 

BSF 2330.84 1127.90 

2 3 

CiSF 

CRPF 

ITBP 

NSG 

SSB· 

112.10 

542.75 

167.76 

82.49 

444.33 

102.91 

425.54 

169.43 

18.66 

219.27 

Total 4185.04 2351.47 

·Outlay lor sse is lor three years (2005-08) 

(c) The shortfall in expenditure vis-a-vis oulays 
have been due to various difficulties in procurement of 
items approved in plan, such as, delay in framing of 
Qualitative Requirements, upgrading of Items periodically 
in view of rapid changes in technologies, non-availability 
of certain critical .. ems on DGS&D rate contract, etc. 

(d) Steps being taken by Government to expiedite 
procurement process include setting up of expert groups 
for formulation of Qualitative Requirements, initiating rocess 
for procuring items not available on DGS&D rate contract 
through open tender, etc. 

(e) The strategy for modernisation of CPMFs seek 
to increase the strike capability of Forces with supervior 
arms & ammunitions, strategic equipment and effective 
transport vehicles, to provide state-of-the-art communi-
cation, surveillance and body guarding systems which are 
the mainstay of any operational strategy, to continuously 
upgrade the skills of the troops by providing training 
facilities and to keep the troops operationally fit as also 
properly rested and recuperated. This Is a continuing 
process and will be continued in future also. 

Advancement of School Education 

4375. SHRI NARHARI MAHATO: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the proposals regarding advancement 
of school education In the States including West Bengal 
are pending with Government; 

(b) If so, the reasons therefor and the date since 
when these proposals are lying pending; 

(c) tbe details of proposals approved during the 
year 2004-05, 2005-06 and 2006-07, State-wise; and 

(d) the details of approvals given to the State 
including West Bengal during the years 2004-05, 2005-06 
and 2006-07 for vocational education, Sanskrit ar'ld,. 
Computer education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
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FATMI): (a) and (b) No proposal from Government of West (c) and (d) Details of funds released under the 
Bengal il pending under the Schemes of ICT @ Schools, Schemes of Vocatlonalisation of Secondary Education, 
Development of Sanskrit Education, Vocatlonalisatlon of Development of Sanskrit Education and ICT @ Schools 
Secondary Education, Sarva Shiksha Abhiyan and Mid- during 2004-05, 2005-06 and 2006-07 to the States 
Day Meal. Including West Bengal are given In the statement enclosed. 

Star-ment 
Details of funds released under the scheme, of VocatlonaJ/ntion of Secondary Education, 

Development of Sanskrit Education and ICT .,Schoola during 2004-05, 2005-06 and 2006-07 

(RI. In lakh) 

S.No. State/UTa Vocational Education Development of Sanskrit ICT@achoola 
EducaUon 

2004-05 2005-08 2008-07 2004-05 2005-08 2008-07 2004-05 2005-08 2008-07 

1 2 3 4 6 6 7 8 9 10 11 

1. Aneth,. Pradah 505.55 SU5 2.1S~ 200.28 

2. ANnachai Pradeah 444.81 287.26 

3. Auam 25.34 

4. Bihar 21.41 

5. Chhattlagarh 25.38 247.70 

8. Goa 2.75 292.50 

7. Gularat 33.13 7.82 

8. Haryana 87.23 24.52 5.28 2.84 230.50 250.00 

9. Himachal PradMh 100.04 289.40 

10. Jammu and Kuhmlr 599.69 

11. Jhaf1(hand 

12. Kamatak. 9.88 2.58 1200.00 1200.00 

13. Keral. 1425.00 5.00 10.80 312.50 312.50 

14. Mldhya Pradesh 286.00 407.98 580.18 

15. Maha,.ahtra 2.41 

18. Manlpur 20.12 

17. M.ghalaya 

18. Mlzoram 150.00 538.00 150.00 

19. Nagaland 319.59 443.21 

20. OrIa .. 28.17 33.48 80.00 

20. Punjab 

22. Raja,than 83.17 

23. Slkklm 454.05 250.00 43.84 48.14 81.33 270.00 

24. Tamil Nadu 4.95 0.72 2.10 

25. Trlpura 68.8e 12.78 5.50 12.48 803.00 



49 Written Answers VAISAKHA 18, 1929 (SAKA) to Questions 50 

1 2 3 4 5 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. Andaman and 
Nicobar Islands 

30. Chandigarh 7.00 

31. Dadra and Nagar 
Havell 

32. Daman and Diu 

33. Delhi 

34. Laklhadweep 

35. Pondicherry 50.00 15.53 

India 2809.15 1093.69 265.53 

{Translation] 

U .. of BSF Alrcrafta by Mlnla.r of Stat. 

4376. SHRIMATI KARUNA SHUKLA: Will the Minister 
of HOME AFFAIRS be pleued to state: 

(a) whether the Minister of State In the Ministry of 
Home affairs had visited Barellly (Uttar Pradesh) on 
September 20,2006 by a BSF aeroplane; 

(b) if so, the details of the persons accompanying 
the Mini.ter of State during the .ald vii It alongwlth the 
details of programmes; and 

(c) ~. the number of visits performed by the Minister 
of State to .uttar Pradesh by BSF aeroplane, till date 
alongwlth th~ programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(c) The BSF Aircraft. are utilized for the official visits of the 
Ministry of Home Affairs, Senior Officers of the Ministry 
and Central Paramilitary Forces (CPMFs) and operational 
commitments of CPMFs. It Is not In public interest to indicate 
further details with regard to the utilization of these aircraft •. 

Bamboo Indu,trl., 

4377. SHRI RAJ NARAYAN BUDHOLIA: Will the 
Mlnllter of AGRO AND RURAL INDUSTRIES be plea.ed 
to state: 

(a) whether the Government hu formulated any 
scheme to promote bamboo Industry; 

(b) If 10, the details thereof; and 

(c) the amount allocated by the Government for 
Implementation of the said scheme? 

6 7 8 9 10 11 

29.04 8.00 11.00 

0.72 75.00 

7.52 19.31 393.17 

8.59 35.20 

25.00 

4.56 

8.40 

34.47 

575.31 905.09 830.23 0.00 3768.43 3602.02 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD) : (a) and (b) Yes, Sir. The 
Government (In the Ministry of Agriculture, Department of 
Agriculture and Cooperation) has launched a Centrally 
Sponsored Scheme on National Bamboo Mission In the 
country during 2008-07 to ; 

(i) promote the growth of the bamboo sector through an 
area based regionally differentiated .trategy; 

(ii) Increue the coverage of area under bamboo In 
potential areas, with suitable species to enhance 
yleldl; 

(Iii) establl.h convergence and synergy among .take-
holde,.. for the development of bamboo; 

(Iv) generate employment opportunities for skilled and 
unlkllled person., especially unemployed youths. 

(c) A financial ailistance of about RI. 75.71 
crores ha. been released to the State during 2006-07. 

(English) 

Regul8tlng Matrlculmlon School, 

4378. SHRI G.M. SIDDESWARA : Will theMlnl.ter 
of HUMAN RESOURCE DEVELOPMENT bepleued to 
ltate: 

(a) whether the Government hal ISlued any • 
instruction. to the State Governments for uniformly 
regulating the matriculation schooll; 

(b) If so, the details thereof; 
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(c) the steps taken/to be taken to prevent the 
regulations issued arbitrarily by the States; 

(d) whether any guidelines issued by the Courts 
regarding the manner of regulating matriculation schools; 

(e) if so, the details thereof; and 

(f) the steps takenlto be taken by the Govemment 
in this regard; 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (c) No, Sir. School education in primarily 
within the purview of the State Govemments. The National 
Policy on Education (NPE), 1986 as amended in 1992, 
envisages a National System of Education under which, 
up to a given level, all students Irrespective of caste, 
creed, location or sex have access to education of a 
comparable quality. It Includes a common education 
structure, a National Curricul:Jm Framework and minimum 
levels of learning for each stage of education. 

(d) to (f) The Delhi High Court in the case between 
Delhi Abhlvavak Mahasangha Vis Union of India has laid 
down certain guidelines with regard to the amount of fee 
to be charged by the private schools in Deihl. 

Setting up Nuraery SchoolllCrechel 
4379. SHRI S.K. KHARVENTHAN : Will the Minister 

of HUMAN RESOURCE DEVELOP-MENT be pleased to 
state: 

(a) where Nursery classes/Creches are function-
Ing in every Primary School In rural areas of the country; 

(b) If so, the details thereof, State-wise; 

(c) if not, whether the Government proposes to 
set up the same; 

(d) If so, the details thereof and the States 
identified for the purpose; 

(e) the amount earmarked for the purpose and 
allocation made, State-wise; and 

(f) the time by which these are likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) and (b) As per the information 
furnished by Ministry of Women & Child Development, 
pre-School Education is one of six services being provided 
under the Integrated Child Development Services (ICDS) 
Scheme in aU Anganwadi Centre (AWCs) across the 
country. The State-wise list of AWCs sanctioned and 
operational as on 30th September, 2006 Is given in the 
enclosed Statement. Grant for pre-school educaflon kit is 
given at the rate of Rs. 500/- per AWe all over the country. 

(c) to (d) Do not arise. 

Stamment 
State wise number of Anganwadls (AWes) Sanctioned 

and operationalised as on 30th September 2006 

SI. . StatelUT No. of Anganwadis 
No. Sanctioned upto Operational as 

30.9.2006 on 30.9.2006 

1 2 3 

1. Andhra Pradesh 65766 

2. Arunachal Pradesh 3037 

3. 

4. 

Assam 32075 

Bihar 80528 

5 .. 

6. 

ChhaH~gam 29437 

Goa 1012 

8. 

9. 

Haryana 41484 

Himachal Pradesh 18248 

10. Jammu and Kashmir 18772 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

30854 

51614 

28651 

59324 

75580 

4501 

3179 

1592 

3035 

37480 

17421 

46862 

988 

45726 

6094 

137557 

7792 

4 

58581 

2359 

25447 

57767 

20401 

1012 

15967 

7354 

10398 

21459 

44609 

25382 

49806 

68184 

4501 

3143 

1592 

2770 

34997 

14730 

38414 

757 

42677 

6059 

116740 

7579 
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2 3 4 

28. West Bengal 74640 55064 

29. Andaman and 621 621 
Nicobar Islands 

30. Chandigarh 329 329 

31. Delhi 4428 4011 

32. Dadra and Nagar 215 138 
Havell 

33. Daman & Diu 97 97 

34. Lakshadweep 74 74 

35. Pondicherry 688 677 

All India 946060 781208 

Research Contract. 
4380. SHRI SURESH PRABHAKAR PRABHU: Will 

the Minister of TEXTILES be pleased to state: 

(a) whether the Government awards research 
contracts to Consultants, NGOs, Academics and Research 
OrganisatiQ,(ls etc; 

(b) if so, the details of the research contracts 
alongwlth the names of the organisations who were 
awarded the research contracts during each of the last 
three years and its progress; 

(c) whether the research contracts are shown on 
the website of the Ministry; 

(d) if so, the details thereof; 

(e) the details of internal process in deciding the 
topics of these research contracts; 

(f) whether the research contracts awarded 
through a competitive bidding process; 

(g) if so, the criteria adopted for the competitive 
bidding process; and 

(h) if not, the sanctity of the award process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) As a 
measure to provide financial support, Government sanctions 
research projects on various textile related areas to the 
following eight Textile Research Associations (TRAs) :-

i. Ahmedabad Textile Industry's Research Associations 
(ATIRA), Ahmedabad; 

II. Bombay Textile Research Association (BTAA), 
Mumbal. 

iii. South India Textile Research Association (SITRA), 
Colmbatore; 

iv. Northern India Textile Research Association (NITRA), 
Surat 

v. Man-made Textile Research Association (MANTRA), 
Surat 

vi. Synthetic & Art Silk Mills' Research Association 
(SASMIRA), Mumbai; 

vii. Indian Jute Industries' Research Association (IJIRA), 
Kolkata; 

viii. Wool Research Association (WRA), Thane. 

The list of research projects alongwith the name of 
the TRAS sanctioned during the years 2004-05 and 2006-
07 is furnished in the statement enclosed. No research 
project was sanctioned during 2005-06. 

(c) No, Sir. 

(d) Does not arise. 

(e) Research projects are sanctioned by a 
Committee chaired by Additional Secretary and Financial 
Advisor. 

(f) No, Sir. 

(g) Does not arise. 

(h) Does not arise. 

St.tement 
Project sanctioned during 2004-05 

Name of Project In brief 
TRA 

ATIRA Development of ceramic based 
yarn for thermal insulation products 

Amount 
approved 
(in lakhs) 

3.05 

ATIRA Enhancement of sized yam 
performance and size saving through 

7.27 

SITRA 

NITRA 

pretreatment during sizing 

Development of an Attachment 
for producing elastane core yarn 
on rotor spinning machine 

Development of spray mist 
technology for hank dyeing 

SASMIRA Indigenous development of geo-
textiles for pavement overlaying 

SASMIRA Development of zero effluent 
textile process for dye-houses 

MANTRA Development of canvas fabric for 
high air texturised synthetic 
filament yam 

9.6 

7.00 

12.48 

13.00 

7.37 
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Name of 
TRA 

ATIRA 

ATIRA 

ATIRA 

BTRA 

MANTRA 

MANTRA 

NITRA 
NITRA 

SASMIRA 

SASMIRA 

SASMIRA 

SITRA 

SITRA 

WRA 

WRA 
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Project sanctioned during 2006-07 

Project In brief Amount 
approved 
(in lakhs) 

Improving quality of yam spun 9.51 
from 1y0celUmodai fibres 
Development of high production 10.73 
roller gin machine with chute 
feed arrangement 
Design and Development of 4.00 
Microcontroller based, portable 
electronic fibre fineness and 
maturity tester 
Plasma technology for textile 46.00 
processing 
Development of anti-allergenic 13.06 
protective fabric for use in bed 
sheets, pillows and mattresses 
Improvement in chemical 12.98 
processing technology of modified" 
rayon (filament) and model fibre 
fabrics and enhance the realization 
of entire valued chain 
Industrial potential of milkweed fibre 10.37 
To modify powerloom to produce 21.25 
warp, weft and combination of 
warp & weft nodule fabric 
Indigenous manufacturing of 16.05 
woven geo-tb~tiles for ground 
improvement using vertical 
drain technique 
Low cost upgradation of first 11.73 
generation imported shuttlelel8 
looms and Indigenous shuttleless 
looms for decentralized sector 
for enhanced productivity 
and quality 
Developing fabrics with thermo- 17.05 
regulatory properties using phase 
change materials (PCM) for specialty 
application 
Interaction of the properties of 10.68 
individual cotton fibres in a blend 
Evaluation of knitting behaviour 22.22 
and performance of knitted fabrics 
during garment manufacturing 
using Artificial Neural Network (ANN) 
To synthesize wool dyes with 29.05 
moth proofing properties 
To Improve processing performance 20.64 
of finer Indian Wools and their product 
range with incorporation of Enzyme 
Technology for better value addition 
(with special reference to early stage 
processing) 

[Translation] 
U .. of Nam •• tor Commercial Purpoae. 

4381. SHRI CHANDRABHAN SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the use of names and photographs 
of the Father of the Nation Shri Mahatama Gandhi, Pandi 
Jawahar Lal Nehru and Shrimati Indira Gandhi for 
commercial purposes is' permitted under the Trade Mark 
Act, Patent and Design Act and Companies Act; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether Trade mark Act, Patent and Design 
Act and Companies Act are potent for checking the use of 
the names and pictures of Lord Shriram, Shrikrlshna, Shrl 
Ganesh, Lord Shlva, Vishnu and other Gods and 
Goddesses who are the symbols of the faith and belief of 
the Hindus in Commercial purposes; 

(d) if so, whether the Government has taken any 
steps to include the said Acts in the Ninth Schedule; 

(e) If so, the details thereof; and 
(f) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR) : (a) No, Sir. 

(b) In view of (a) above, does not arise. 
(c) There are adequate safeguards provided 

under the provisions of theTrade Marks Act, to protect 
misuse of name and pictorial representations of various 
Hindu Gods and Goddesses for commercial purposes. 
Section 9 (2) of the Trade Marks Act, 1999, inter alia, 
provides that a mark shall not be registered as a trade 
mark if (I) it contains or companies of any matter likely to 
hurt the religious susceptibilities of any class or section of 
the citizens of India; and (Ii) its use is prohibited under 
Section 3 of the Emblems and Names (Prevention of 
Improper Use) Act, 1950. Further, Section 4 of the Emblems 
and Names Act prohibits (a) registration of any company, 
firm, or other body of persons which bears any name, or 
(b) registration of a trade mark or design which bears any 
emblem or name, or (c) g~ant a patent in respect of an 
Invention which bears a title containing any emblem or 
name. 

Section 23( 1) of .the Trade Marks Act, 1999 also 
empowers the Central Government to prohibit registration 
of any world as a trade mark containing words of Lord 
Buddha, Ashoka Chakra, Dharam Chakra" Sri Sai Baba, 
Sri Ram Krishna, Swami Vivekananda, Shri Saradadevi 
(Holy mother); the name and the pictorial representation 
of Sikh Gurus, the name and the pictorial representation 
of lord Venkateshwara of Balaji Etc. 
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Section 20( 1) of the Companies Act, 1956 provides 
that no company can be registered with a name which, in 
the opinion of the Central Government, is undesirable. 
With a view to illustrate the word "undesirable" Department 
of Company Affairs have issued guidelines/instructions for 
the guidance of Registrar of Companies entrusted with the 
task of registration of name of the companies, stating that 
If a name attracts the provisions of the Emblems and 
Names (Prevention of Improper Use) Act, 1950, the same 
will not generally be made available for registration. 

Section 3(b) of the Patents Act, 1970 prohibits an 
invention, the primary or intended use of commercial 
exploitation of which would be contrary to public order or 
morality or which causes serious prejudice to human, 
animal or plant life or health or to the environment. 

Section 4(d) of the Designs Act, 2000 provides that a 
design which comprises or contains scandalous or 
obscene matter shall not be registered. The designs 
containing the representation of Hindu God and Goddesses 
hurting the religious sensibility and feeling may fall within 
the ambit of the above Section and is a non- registerable 
design. 

(d) to (f) The Acts referred to above are not required 
to be Included in the Ninth Schedule for purpose of 
ensuring their enforcement. 

Intellectual Property RIght. 

4382. SHRI BALESHWAR YADAV: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government is aware that 
Pakistan is planning to go to World Trade Organisation 
(WTO) in regard to patenting of basmati rice under the the 
Intellectual Property Rights; 

(b) if so, whether the Pakistan has negotiated 
with European Union market to register basmati rice under 
the Joint Geographical Indicator (JGI); and 

(c) if so, the steps taken by the Government in 
this regard?; 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH) : (a) to (c) Yes, Sir. 
As per the Pakistan media reports available with us, 
Pakistan is planning to go to WTO over the issue. However, 
they have not yet succeeded to register Super Basmati 
rice with the European Market. This Department has 
constituted a Joint Study Group for discussion with Pakistan 
on Joint Registration of Basmati Rice as a Geographical 
Indication for mutual benefit of both the Countries. 
[English} 

Vacant Po.t. In National Commlilion for ST 

4383. SHRI GIRIDHAR GAMANG: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the number of vacancies of the members in 
National Commission for Scheduled Tribes as on date; 

(b) the such vacancies since which year was 
occurred; 

(c) the reasons for delay in filling of vacancies; 
and 

(d) the steps taken by the Government to fill up 
such vacancies? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH) : (a) and (b) The Post of Chairperson and three 
posts of the Members of the National Commission for 
Scheduled Tribes are vacant as per details given below:-

SI.No. Name of the Post Date since vacant 

1. Chairperson 14th Feb., 2007 

2. Member 1 st March, 2007 

3. Member 4th March, 2007 

4. Member 11th March, 2007 

(c) and (d) The Action for the appointment of 
Chairperson and Members of National Commission for 
Scheduled Tribes has already been initiated as per para 3 
of Article 338A of the Constitution. 

R .... rch Contracts 

4384. DR. VALLABHBHAI KATHIRIA : Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether the Government awards research 
contracts to consultants, NGOs, Academics and Research 
Organisations, etc; 

(b) if so, the details of the research contracts 
alongwith the names of the organisations who were 
awarded contracts during each of the last three years and 
its progress; 

(c) whether the research contracts are pasted on 
the website of the Ministry; 

(d) if so, the details thereof; 
(e) the details of internal process in deciding the 

topics of these research contracts; 
(f) whether the research contracts awarded 

through a competitive bidding process; 

(g) if so, the criteria adopted for the competitive 
bidding process; and 

(h) if not, the sanctity of the award process? 
THE MINISTER OF SMALL SCALE· INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD) : (a) Under the scheme of 
'Surveys, Studies and Policy Research', surveys/studies • 
are assigned to academic/research/professional organi-
sations of repute, for collecting reliable data on various 
aspects of micro, small and medium enterprises for the 
purpose of policy research. 

(b) The details of surveys/studIes awarded during 
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the last three years along with the names of organisations, 
are given in the enclosed statement. 

aproves a panel of experts and academic/research 
professional organisations of repute. based on their 
expertise and experience in the field of micro. small and 
medium enterprises. which may be Invited to submit 
technical and financial bids for the proposed surveysl 
studies. On evaluation of technical and financial bids for 
the proposed surveys/studies. On evaluation of technical 
and financial bids. surveys/studies are assigned to the 
agencies concerned. The notice for inviting technical and 
financial bids are not placed on the website. because the 
surveys/studies are aSSigned through a process 01 limited 
tender by inviting technical and financial bids from the 
approved panel of experts/organisations. 

(c) to (h) In order to streamline the process of selecting 
the topios for surveyslstudies and awarding of contracts 
on the basis of technical and financial bids, the operational 
guidelines for the scheme of Surveys, Studies and Policy 
Research were revised in December, 2005. Under the 
revised guidelines, operation of the scheme is overseen 
by a Steering Committee headed by Secretary. Ministries 
of Small Scale Industries and Agro & Rural Industries. The 
Steering Commitee decided the subjects of surveys. studies 
etc. to be undertaken/assigned/during the year and also 

S.No. Subject of Study/Assignment 

1. 

2. 

3. 

4. 

s. 

6. 

7. 
8. 

9. 

10. 

1. 

2. 

2 

Industries based on ancillaries and 
support services of large/medium 
industries in North Eastern Region 

Entrepreneurship Development 
inputs In Professionals Colleges 

Role and Contribution of and challenges 
before Small Scale Service and Business 
Entreprises in India 

Entrepreneurship Development In 
Backward Region ~f Eastern U.P. 

Survey of Women owned Small 
Enterprises and constraints faced by 
women entrepreneurs 

Entrepreneurship Awareness 
Programme for School Studies 

Study on Indian Foundries 

Project Identification Practices 
Amongst Entrepreneurs 

Study on the Informal Sector in 
Guwahati 

Impact of WTO on small scale 
industries in India 

Study on Service Industry in the North 
East- Prospects for Growth 

Competency Mapping of India 
SMEs for Global Promotion 

Study on StatuI. Growth and 
De-reservation in the Small 
Scale Sltctor in India 

Name of Organisation 

3 

2004-05 

Indian Institute of Entrepreneurship (liE). 
Guwahati. 

National Institute of Small Industry Extension 
Training (NISIET. Hyderabad. 

World Association for Small and Medium 
Enterprises. Plot No.4. Sector 16-1. Noida 

o 0 U Gorakhpur University 

Society for Economic and Social Transition. 
New Deihl 

National Institute for Entrepreneurship & 
Small Business Development (NIESBUD), 
Naida 

Institute of Indian Foundrymen. New Delhi 

National Institute for Entrepreneurship & 
SmaH Business Development (NIESBUO), 
Noida 

Indian Institute of Entrepreneurship (liE). 
of India, Ahmedabad 

Entrepreneurship Development Institute 
Guwahatl 

Indian Institute of Entrepreneurship (liE), 
Guwahati 

2005·08 

National Institute of Small Industry Extension 
Training (NISI En, Hyderabad 

Rajiv Gandhi Institute of Contemporary 
Studies. New Deihl 

Progress 

4 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 

Study Completed 
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2 3 4 
2006-07 

1. Evaluation Study on Credit Guarantee 
Fund Scheme (Being implemented by 
Sloo) 

Mlo CRISIL Ltd .• Mumbai Study yet to be 
completed 

2. Evaluation study of Capital Subsidy 
Scheme (Being implemented by SIDO) 

MIs. National Council of Applied Economic 
Research (NCAER). Parisila Shawan, 11. I.P. 
Estate, New Delhi-110002 

Study yet to be 
completed 

3. Evaluation study of Marketing Promotion 
Scheme (Being implemented by NSIC) 

Centre for Entrepreneurship Development, 
Management Development Institute, Gurgaon 

Study yet to be 
completed 

Innovative Farm Machine, 

4385. SHRI C. KUPPUSAMI : Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government proposes to take any 
steps for the manufacture of innovative farm machines 
using appropriate and indigenous technologies; 

(b) if so; the details thereof; 

(c) whether such farm machines which are cost 
effective and user-friendly would bring about another green 
revolution in the country; and 

(d) if so, the concrete steps proposed to be taken 
in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD) : (a) The Indian Council of 
Agricultural Research (ICAR) under the Ministry of 
Agriculture. Department of Agricultural Research and 
Education, is involved in research and development of 
location and commodity specific prototype farm machines 
through its Institutes and Cooperating Centres of All India 
Coordinated Research Project on Farm Implements and 
Machinery located at State Agricultural Universities and 
other Central Institutions. 

(b) So far a large number of manual. animal and 
power operated farm machines for land preparation, 
sowing, interculture. spraying. harvesting and threshing 
have been designed and developed and many of these 
have been commercialized by the ICAR under the 
Department of Agricultural Research and Education, 
Ministry of Agriculture. 

(c) These machines are cost effective and are 
user friendly. Efforts are on to develop new machines 
suitable for hill agriculture, horticulture, precision farming 
and straw management which would aid in further 
mechanization and timely field operation resulting in 
increase in production and productivity and better return 
to the farmers. Farm machines alone cannot bring green 
revolution as other inputs like seeds, fertilizers, irrigation 

facilities. etc., also contribute significantly. These WOUld, 
however, contribute to increase productivity. 

(d) Work is going on to develop suitble machines 
for hill agriculture, horticulture, precision farming and straw 
management etc. in the ICAR under the Department of 
Agriculture Research and Education, Ministry of Agriculture. 

capital Punl,hment 

4386. SHRI P. KARUNAKARAN : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has any proposal to 
abolish the Capital punishment; 

(b) if so, the details thereof; and 

(c) the names of the other countries who have 
abolished the Capital punishment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) Does not arise. 

(c) As per the information available, the name of 
the countries whose laws do not provide for death penalty 
are: - Albania, Andorra. Angola, Armenia. Australia, Austria, 
Azerbaijan, Belgium. Bhutan, Bosnia-Herzegovina, 
Bulgaria, Cambodia, Canada, Cape Verde, Colombia, 
Costa Rica, Cote D'ivoire, Croatia, Cyprus, Czech 
Republic. Denmark, Djibouti, Dominican Republic, 
Ecuador, Estonia, Finland, France, Georgia, Germany, 
Greece, Guineablssau, Haiti, Honduras, Hungary, Iceiand, 
Ireiand, Italy, Kiribati. Liberia. Liechtenstein, Lithuania, 
Luxembourg, Macedonia (former Yougoslav Republic), 
MALTA, Marshall Islands. Mauritius, Mexico, Micronesia 
(Federated States). Moldova, Monaco, Montenegro, Moza-
mbique, . Namibia, Nepal, Netherlands. Newzealand, 
Nicaragua, Niue, Norway, Palau. Panama, Paraguay, 
Philippines, Poland. Portugal. Romania, Samoa, San 
Marino, Sao Tome and Principe, Senegal, Serbia, 
Seychelles, Slovakia. Slovenia, Solomon Islands, South 
Africa, Spain, Sweden, Switzerland. llmor-Leste, Turkey. 
Turkmenistan, Tuvalu, Ukraine. United Kingdom, Uruguay, 
Vanuatu. Vatican city State, Venezuela. 
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Scholarahlp to 11M'. Student. 
4387. SHRI PRALHAD JOSHI : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the financial assistance provide to the students 
of various Indian Institutes of Management particularly 
Ahmedabad and Sangalore in form of scholarship, freeship 
etc. during each of the last two years: 

(b) the criteria fixed for such financial assistance 
to the students of various categories; 

(c) whether the financial assistance to some SCI 
ST students is denied during this period; 

(d) if so, whether the Government intends to 
extend such financial assistance to the students of other 
engineering colleges also: and 

(e) if so, the details 0: such proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) The details of need-based financial 
assistance provided by the IIMs during the last two years 
is as follows: 

2005-2006 
Name of the No. of Students Amount 
Institute benefited 
11M, Ahmedabad 97 Rs.64,77,650 
11M, Sangalore 76 Rs. 76,81,000 
11M, Calcutta 22 Rs.16,12,750 
11M, Lucknow 115 Rs. 56,00,000 
11M, Indore 25 Rs. 18,75,000 
11M, Kozhikode 58 Rs.40,32,OOO 
Total 393 Rs.2,72,78,400 

2005-2008 
11M, Ahmedabad 69 Rs. 47,69,530 
11M, Sangalore 57 Rs. 68,46,000 
11M, Calcutta 29 Rs. 20,62,200 
11M, Lucknow 86 Rs. 48,00,000 
11M, Indore 11 Rs. 9,90,000 
11M, Kozhikode 42 Rs.33,50,OOO 
Total 294 Rs.2,28,17,730 

(b) All the admitted students whose annual gross 
family income is Rs. 2.00 lakh and below are eligible for 
need-based financial assistance upto a full tuition fee 
waiver. 

(c) No SC/ST student are denied need-based 
financial assistance subject to the fulfillment of eligibility 
criteria for receiving the financial assistance. ' 

(d) and (e) The All India Council for Technical 
Education (AICTE) is implementing and running Post-

Graduate Scholarship scheme in various fields of technical 
education. A valid GATE scorer Is eligible for scholarship 
amount @Rs. 5000 per month along with a contingency 
grant of Rs. 5000/- per year on merit provided he/she gets 
admission in AICTE approved PG programmes in a 
technical institution. During the year 2005-06, an amount 
of Rs. 5843.33 lakhs was released under PG scholarship 
scheme. During the year 2006-07 till March 13, 2007, an 
amount Rs. 3991.72 lakh has already been relesed under 
the scheme. 

Import of Processed Food 

4388. SHRI ASDUL RASHID SHAHEEN : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of import and export of small 
packed containerslbottles of juices, vegetables and other 
processed food items during the last three years; and 

(b) the details of import of concentrated fruit juices 
during the last three years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTER OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH) : (a) and (b) The 
item-wise details of import and export are given in the 
publication 'Monthly Statistics of Foreign Trade of India; 
Volume-I (Exports) and Volume-II (Imports) Annual Number' 
published by Directorate General of Commercial Intelli-
gence and Statistics, which are available in the library of 
the Parliament. 

Powertoom Owner. 

4389. SHRI G. KARUNAKARA REDDY : Will the 
Minister of TEXTILES be pleased to state: 

(a) whether powerloom owners are facing many 
problems in the country specially in Karnataka; 

(b) if so, the details thereof, State and Union 
Territory wise; 

(c) whether the Government proposes to solve 
the problems of powerloom owners in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) No 
specific problems have been received from, the powerloom 
owners. However, the general difficulties of this sector are 
no different from those faced by the Textile sector in 
general. These include non availability of 1 00% power, a 
high rate of power tariff in some of the state~, difficulty in 
getting loans from the banks, increase in cost of production 
of silk fabrics, illegal entry of silk fabrics from neighboring 
countries, etc. However, fabrics production by powerloom 
sector has been increaSing steadily. 
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(c) and (d) Government has taken various measures 
for the development of the decentralised powerloom 
industry by way of modernisation/technology up gradation. 
Government launched the Technology Upgradation Fund 
Scheme (TUFS) for the Textiles and Jute industries w.e.1. 
1.04.1999. 

The Scheme provides 5% interest reimbursement on 
rupee term loan and exchange rate fluctuationlforward 
cover premium, limited to 5% for foreign currency loan 
availed for a project In conformity with the scheme. An 
option of 15% Credit Linked Capital Subsidy (CLCS) in 
lieu of 5% interst on TUFS has been provided to the small-
scale textile/jute industry under the scheme. The 
Government has also provided an additional option to 
powerloom units to avail of 20% capital subsidy under 
TUFS in lieu of 5 % interest re-imbursemenV15%CLCS. 
The capital ceiling for machinery has been increased from 
Rs. 60.00 lakh to Rs. 1.00 crore for the decentralised 
power loom sector. The response to this scheme has been 
very encouraging. There has been a large increase in the 
subsidy amount released during 2006-07 compared to 
2005-06. 

2003-04 
2004-05 
2005-06 
2006-07 
(as on 
30.03.2007) 

Total 

Application received 

No. Amount 
(cost of 

machinery) 

004 000.48 
323 083.86 
564 201.03 
863 353.23 

1,754 638.6 

Tea Cultivation 

[Rs. in Lakh] 

Disbursed 

No. Amount 
(subsidy 
amount) 

004 00.10 
150 06.00 
368 23.00 
827 59.86 

1,349 88.96 

4390. SHRI M.K. SUBBA: Will the Minister of 
COMEMRCE AND INDUSTRY be pleased to state: 

(a) the total area under tea cultivation in the 
country State-wise; 

(~) the number of workers employed by Tea 
Industry, State-wise; 

(c) the details of the number of tea estates 
registered in each State alongwith the production and 
quantity of tea grown by small tea growers; 

(d) whether death cases have occurred in the tea 
gardens due to starvation; 

(e) if so, the details thereof during the last three 
years State-wise; and 

(I) the steps taken/proposed to be taken by the 
Government to protect the workers engaged in the tea 
industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH) : (a) to (c) State-
wise details of total area under cultivation of tea, number 
of workers employed in tea industry and number of tea 
estates registered are given below:-

States Area (2005)* Estimatod No. of 
(in thousand No. of workers Estates 

ha.) employed (area> 
10.12 (2005) 
hect). 

Assam 272.00 618,139 824 

West Bengal 114.50 262,702 311 

Tripura 8.36 11,620 58 

Bihar 2.10 120 

Uttaranchal 1.45 312 10 

Himachal Pradesh 2.35 993 24 

Manipur 1.32 695 6 

Sikkim 0.19 418 1 

Arunachal Pradesh 2.07 1,597 27 

Nagaland 1.90 137 7 

Meghalaya 0.28 235 7 

Mizoram 0.77 75 7 

Orissa 0.21 462 

Total North 407.50 897,500 1,284 
India 

Tamil Nadu 76.25 266,383 228 

Kerala 37.12 90,148 154 

Kamataka 2.13 4,769 18 

Total South India 115.50 361,300 400 

Total All India 523.00 1,258,800 1,684 

• Provisional and subject to revision Source : Tea Board 

Tea (made tea) produced at the Estate level and by 
small tea growers are as under :-

(Figures in Millions Kgs) 

2006 Estimates 

North South All 
India India India 

Estate grown tea 590.0 142.8 732.8 
(estate area> 1 0.12 Hect) 

Small Growers production 139.6 83.5 223.1 
(estate area<10.12 Hect) 

All Total 729.6 226.3 955.9 
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(d) and (e) GovernmenVTea Board do not have any 
such reportlinformation. 

(f) As an on-going process, tea Board has been 
implementing a number of plan schemes for the overall 
development of the tea industry which includes welfare of 
workers engaged in Tea Industry. Tea Board has also 
been extending financial grants towards various labour 
welfare measures. The welfare scheme under the head of 
Human Reeource Deveopment has been included In the 
Xlth Plan as well. 

Export of Agricultural Products 

4391. SHRI JOACHIM BAXLA : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of India's share in world export 
trade in agricultural products; 

(b) whether the total volume of agricultural exports 
is very low; 

(c) if so, the details thereof and reasons therefor; 

(d) whether the export potential of agricultural 
products has not been fully tapped; 

(e) if so, the details thereof and reasons therefor; 
and 

(f) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) India's 
share in World export trade in agricultural products has 
been 1.0% in 1980; 0.8% in 1990; 1.2% in 2000; and 
1.2% in 2005. The main agricultural products exported 
from India are food grains (including basmati and non-
bas mati rice, wheat and other cereals), nuts and seeds, 
meat, poultry and dairy products, fruits and vegetables, 
processed foods, oil meals, tobacco and its products, 
spices, sugar etc. India's export of total agricultural products 
shows an increasing trend during the last few years 
details of which are as follows: 

Year 

2002-03 

2003-04 

2004-05 

2005-06 (Provisional) 

Source : DGCI&S 

Value (US $ million) 

4674.00 

5223.85 

6014.07 

7158.84 

The detailed information on India's exports viz., 
country-wise and product-wise can be aces sed on the 
website of the Ministry of Commerce & Industry. Department 
of Commerce i.e., http://docnjc. 

(d) to (f) It has been the endeavour of the Government 
to tap the export potential of agriculture and agricultural 
products to the maximum possible extent. Encouraging 
export Is a continuous process. The Government is taking 
necessary steps to encourage export of agro products 
through measures and incentives under Plan schemes of 
the Commodity Boards etc. In order to boost Indian 
agricultural products, the Ministry of Commerce & Industry 
has pul In place various schemes namely Market 
Development Assistance (MDA), Market Assistance 
Initiative (MAl), Assistance to States for Developing Export 
Infrastructure and Allied Activities (ASIDE) etc. with modified 
guidelines under which the various Boards/Councils 
undetake programmes like organization of Buyer-Seller 
Meets; participation in Trade Fairs; visit of delegations of 
traders and exporters to various countries. Under the above 
mentioned schemes, the exporters are also provided 
grants-In-aids for modernl-zation, technlogy upgradatlon, 
packaging and quality improvement etc. with a view to 
enhance the exports of the country. Government has also 
announced a Vishesh Krish Upaj Yojana with an objective 
to promote export of fruits, vegetables, flowers, dairy, 
poultry, minor forest produce and their value added 
products by incentivising export of such products. 

Steps have also been initiated to increase the 
competitiveness of Indian farmers and agriculture, so that 
the agricultural exports can Increase and the farmers can 
get remunerative prices for their produce. To achieve this 
end, the Government has introduced a number of initiatives 
and interventions, for enhanCing the productivity of Indian 
Agriculture inter-alia, they include Integrated Scheme of 
Oilseeds, Pulses, Oil Palm and Maize (ISOPOM), National 
Horticulture Mission and Integrated Cereal Development 
Programmes. 

[Translation] 

Technology Mission of Cotton 

4392. SHRI MAHAVIR BHAGORA: Will the Minister 
of TEXTILES be pleased to state: 

(a) the targets set for modernisation of market 
yard and ginning and pressing factories under Cotton 
Technology Mission (TMC) and achievements made during 
each of the last three years; 

(b) whether the achievements in comparison to 
the targets are not satisfactory; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to (c) No 
separate year-wise target. have been . fixed for the 
development of market yards and modernization of G&P 
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factories. However, the original target for Development of 
market yards and modernization of G&P factories. However, 
the original target for Development of Market Yards under 
Technology Mission on Cotton (TMC) (Mini Mission-III) 
launched in February 2000 was 111. Against this target, 
108 Market Yards have been completed by the end of the 
March 2007 (i.e. Xth Plan). The achievement Is thus 
97.29% of the original target. Similarly, the original target 
for Modernization of Ginning & Pressing Factries under 
Mini Mission - IV was 500, against which development of 
544 market yards yards have been completed till the end 
of the Xth Five Yar Plan. Thus achievement under Mini 
Mission - IV is 107% against the original target. Taking 
into account the fast pace of the achievements is of the 
target and satisfactory progress of Mini Mission - III & IV 
the Government of India in June, 2005 thought it prudent 
to revise and thereby increase the original targets to 
Development of 250 Market Yards and Modernization of 
1000 G & P factories. At the time of revising the target 
under TMC (MM-III & IV), it was well envisaged that this 
revised target would spill over to the Xlth Plan period. 
Thus it will not be correct to say that the achievements in 
comparison to the targets have not been satisfactory. As 
on today against the revised target, 226 Market Yards 
have been sanctioned and 907 G&P factories have been 
sanctlohed. The achievement of the revised targets in 
terms of number of project sanctioned is 90.40% in case 
of MM-III and 9 .70% in case of MM-VI. As modernization 
of market yard and G & P factories have a long gestation 
period, it is expected that the project will be completed in 
the first two years of the Xlth Plan period .. 

• (d) The Government is adopting various measures 
to expedite the achievement of revised targets set under 
MM-III and MM-IV. These are :-

Collection of progress reports 

State-wise reviews of Montly Progress Repo:1s 
(MPRs) 

Physical and financial review by Ministry of Textiles, 
Government of India, New Delhi 

Review by Board of Directors of Cotton Corporation 
of India Ltd. 

Holding of Implementation Committee meetings 

Meetings with the Directors of Agriculture Marketing 
of the States to review the progress of their work 
sanctioned under TMC project 

Follow - up action regarding time bound achieve-
ments of the targets. 

Encouraging the State Government to submit more 
proposals so that in case of cancellation of any 
particular project due to unforeseen reasons, there 
will be alternative projects to rely upon by the 
Implementation Committee. 

Effective monitoring of the project through a series of 
institutional measures. 

[English} 

National Programme of Education 
for Girls at Elementary Level 

4393. SHRIMATI JAYABEN B. THAKKAR: 
SHRIJASHUBHAIDHANABHAIBARAD: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the details of incentives/grant under National 
Programme of Education for Girls at Elementary Level 
(NPEGEL) sanctioned and released to various States and 
Union Territories during each of the last three years 
particularly to Gujarat. State/Union Territory-wise; 

(b) whether the incentives/grant of various States 
under the NPEGEL has not been approved by the Union 
Government for the years 2006-07 and 2007-08; and 

(c) if so, the reasons therefor, State/Union 
Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) A statement indicating the funds released by 
Government of India to eligible States under National 
Programme for Education of Girls at Elementary Level 
during the last three years is enclosed. 

(b) and (c) The National Programme for Education of 
Girls at Elementary Level (NPEGEL) provides for utilization 
of savings from Rs. 150 per girls child given for free 
textbooks under Sarva Shiksha Abhiyan, for providing 
additional need based incentives to the girls in educa-
tionally backward blocks. States eligible under this 
guideline were provided funds for the same. 

Statement 
Funds released by Government of India under National 
Programme for Education of Girls at Elemental}' Level 

(NPEGEL) during last three years 

(Rs. in laksh) 

SI,No. State Funds Funds Funds 
released 

in 2006-07 

1. 

2. 

3. 

4. 
5. 

released relesed 
in 2004-05 in 2005-06 

2 3 4 

Andhra 3000.00 2000.00 
Pradesh 

Arunachal 4.50 4.50 
Pradesh 

Assam 0.00 0.00 

Bihar 1770.00 1770.56 

Chhattisgarh 1189.74 1189.76 

5 

4383.74 

33.82 

46.37 

5544.39 

521.71 
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234 

6. Dadra 0.00 0.00 
and Nagar 

7. Gujarst 2827.00 2454.14 

8. Haryana 196.55 196.55 

9. HilTltlchal 58.00 28.66 
Pradesh 

10. Jammu and 54.94 568.60 
Kashmir 

11. Jharkhand 1068.50 1068.50 

12. Karnataka 824.48 338.95 

13. Madhya 4838.40 4838.00 
Pradesh 

14. Maharashtra 489.79 665.79 

15. Manipur 0.00 0.00 

16. Meghalaya 9.82 0.00 

17. Mlzoram 0.00 7.47 

18. Orisla 2000.00 159.63 

19. Punjab 40.00 90.08 

20. Rajasthan 549.39 1484.06 

21. Tamil Nadu 489.54 370.45 

22. Trlpura 

23. Uttar 
Pradesh 

2.40 6.58 

3000.00 13824.00 

5 

0.00 

302.25 

314.95 

55.25 

34.80 

3783.00 

868.93 

6599.46 

853.70 

9.24 

0.00 

31.47 

3442.78 

0.00 

871.76 

852.12 

24.05 

11682.00 

24. West Bengal 538.36 718.25 670.00 

Total 23219.92 33194.59 41068.93 

Funds R ...... d under 
SliMl Shlkeha Abhlyan 

4394. SHRI TATHAGATA SATPATHY Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the funds released to Orissa under Sarva 
Shiksha Abhiyan (SSA) during the last financial year; 

(b) the amount spent by the Government of Orissa 
by the end of financial year; 

(e) whether the Union Government has increased 
the allocation under SSA for the current financial year; 

(d) if so, the details thereof; 

(e) whether the Government of Orissa has also 
sought lifting of restrictions imposed on the appointments 0' regular teachers In schools; and 

(f) if so, the details thereof and reaction 0' the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) During 2006-07 Govemment of India 
share of Rs. 44010.95 /akh was released under SSA to 
Orissa. The expenditure of SSA OrIssa during 2006-07 
was Rs. 65778.72 lakh. 

(c) and (d) Annual outlay 'or SSA Orissa for 2007-08 
has provisionally been pegged at Rs. 898 Crore. 

(e) and (f) Out of 64314 teachers sanctioned under 
the Sarva Shiksha Abhiyan upto 2006-07, 62483 teachers 
have been appointed by Orissa. 

[Translation] 

Suicide c. ... In Deihl Pollee 

4395. SHRIMATI RUPATAI D. PATIL : 
PROF VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR : 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the number of suicide committed by Delhi 
Police personnel during each of the last three years, till 
date, rank-wise; 

(b) the steps taken by the Government to rehabili-
tate the dependents of such officials; 

(c) whether any study has been conducted to go 
into the reasons thereo'; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to check 
such cases in future? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) The year-
wise and rank-wise details of Delhi Police personnel who 
committed suicide during 2004, 2005, 2006 and up to 
15th April, 2007 are as under: 

Vear 

2004 

2005 

2006 

2007 

Inspector Sub-Inspectorl Head 

o 
o 

o 

Astt. Sub Inapr Constable 

2 

2 

2 

2 

2 

Constable 

3 

3 

7 

4 

(b) The steps taken to rehabilitate the dependents 
of such deceased otticlals include grant of finanCial 
assistance of RI. 2 lakh and compassionate appointment 
to dependent in some cases depending on fulfiUment of 
prescribed conditions. 
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(c) No Sir. 

(d) Des not arise. 

(e) Delhi Police makes efforts to ensure that the 
welfare of the personnel Is adequately looked after and 
frequent contact is maintained at officer levels to 
understand their problems and also giving them an open 
opportunity to air their grievances. 

[English] 

Special Economic Zones for Auto Part. 

4396. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has any proposals 

S.No. Name of developer Location 

L SEZa formally approved and notified 

to set up Special Economic Zones (SEZs) for auto parts in 
the country particularly In Tamil Nadu; 

(b) if so, the details thereof, State-wise; 
(c) the details of the amount of Investment to be 

made for this purpose. State-wise; and 
Cd) the time by which the SEZs are likely to be set 

up? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH) : (a) to (c) Formal 
approval has been granted for setting up two sector specific 
Special Economic Zones (SEZs) for automobile. and 
automobile components and these have since been 
notified. In addition, In principle approval hu been granted 
for three such SEla and two more proposals have been 
received. Detail. are given below:-

Area (in 
hectares) 

Proposed 
investment 

(Rs. in 
crores) 

1. Adityapur Industrial Adityapur, Jharkhand 38.4218 30.58 
Area Development 

2. Mis 8ajaj Auto Limited Waluj, Aurangabad, Maharashtra 100.26 200 

L In prinCiple approval. granted 

1. Shreeaumji Faruknagar, Gurgaon 101 447 
Developers Pvt. Ltd. District Haryana 

2. Parsvnath Developers Ltd. Pune, Maharuhtra 100 119.17 

3. Bengal Srei Infrastructure Kharagpur, 200 2797.20 
Developers Ltd. West Bengal .. Propo .. l. recefvad (both for In prlnclpfe approval) 

1. Nashik Industrial Park Pvt. Ltd. Nashik, Maharashtra 154.31 891.53 

2. Tamil Nadu Industrial Tiruvallur District, 795 650 
Development Corporation Ltd. Tamil Nadu 

(d) As per the provisons of the Special Economic [Translation} 

SettIng up of Induetrlee 
Zon .. Rules, 2006. the Letter of Approval Isused to the 
SEl developer by the Central Government conveying 
formal approval is valid for 3 years within which period 
effective steps for implementation of the project must be 
taken. The validity can be extended for further two years 
by teh Board of Approval. In the case of In prinCiple 
approval, the Letter of Approval issued is valid for a period 
of one year within which time the developer Is required to 
submit suitable proposal for formal approval. The validity 
period in this case also can be extended for further two 
years by the Board of Approval. 

4397. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the Minister of COMMERCE AND INDUSTRY'btJ. 
pleased to state: 

(a) whether the Govemment has received any 
proposals from varioul States for letting up of Indultrles 
during each of the lalt three years and the current year, till 
date, State-wt .. ; 
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(b) if so, the total number of proposals cleared! 
pending alongwith the funds provided, separately, State-
wise; and 

(c) the details of products are likely to be produced 
by such industries, industry-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR) : (a) and (b) The entrepreneurs, and not the 
State Governments, are required to file Industrial 
Entrepreneur Memorandum (lEM)1 application for Industrial 
Licence (IL) for setting up of an industry. Under the 
llberalised economic environment investment decisions, 
including the choice of location of industrial units, are 

taken by entrepreneurs based on techno-economic 
considerations. Though funds are not allocated by the 
Department of Industrial Policy & Promotion to State 
Governments specificially for setting up of industries, 
Government supplements efforts of the State Governments 
in establishing infrastructure and providing other incentives 
under various schemes. State-wise information of the 
Industrial Entrepreneur Memoranda (IEM) received and 
Letters of Intent (LOI)lDirect Industrial Licenses (OIL) issued 
by the Department of Industrial Policy and Promotion during 
1-4-2003 to 31.3.2007 is enclosed as statement-I. 

(c) Industry-wise details of the Industrial Entrepre-
neur Memoranda (IEM) received and LeHers of Intent (LOI)I 
Direct Industrial Licenses (OIL) issued during 1-4-2003 to 
31-3·2007 given in enclosed Statement-II. 

Statement., 

S.No. Name of State 

2 

Statewise and Financial Yearwlse Investment Intentions 
(IEMs+LOls+DILs) from 2003-2004 Onwards 

2003-2004 2004-2005 2005-2006 2006·2007 

Nos. 

3 

Provo 
Inv 

(Rs. Cr.) 

4 

Nos. Provo Nos. 
Inv 

(Rs. Cr.) 

567 

Provo Nos. 
Inv 

(Rs. Cr.) 

8 9 

Provo 
Inv 

(Rs. Cr.) 

10 

1. 

2. 

3. 

4. 

5. 
6. 

7. 

Andaman and Nicobar Islands o 
266 

7 

39 

5 

o 
212 

227 

91 

o 
16527 

68 

163 

27 

o 
16155 

4137 

390 

14 . 

o 0 2 

493 

7 

71 

37 

o 
242 

31 

19001 

41 

809 

3913 

o 
39914 

o 0 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

ChhaHisgarh 

8. Dadra and Nagar Haveli 

9. Daman and Diu 

10. Delhi 

II,. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jammu and Kashmir 

16. Jharkhand 

17. Karnataka 

18. Kerala 

9 

33 

447 

185 

63 

56 

65 

180 

20 

325 

32341 

8372 

1126 

774 

1861 

14074 

417 

422 16596 582 48660 

6 51 4 111 

73 430 47 2044 

12 314 52 4850 

2 5 234 

453 47602 207 118737 

96 834 88 2374 93 2794 

54 418 72 780 45 1559 

7 20 5 20 9 218 

29 171 36 296 24 316 

613 29695 753 82901 478 72283 

198 2737 232 5578 210 16095 

107 3384 115 1774 89 1906 

126 2719 134 2058 80 2306 

88 10539 202 54089 81 35257 

224 10989 268 15353 286 72250 

26 294 48 610 29 1211 
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19. Lakshadweep 

20. Madhya Pradesh 

21. Maharashtra 

22. Manlpur 

23. Meghalaya 

24. Mizoram 

25. Nagaland 

26. Orissa 

27. Pondicherry 

28. Punjab 

29. Rajasthan 

30. Slkklm 

31. Tamil Nadu 

32. Trlpura 

33. Uttar Pradesh 

34. Uttarakhand 

35. West Bengal 

3 

o 
70 

685 

o 
32 

o 
5 

155 

51 

110 

170 

2 

256 

2 

238 

142 

450 

4 

o 
1616 

8878 

o 
99 

o 
16034 

17718 

252 

1844 

1096 

18 

2898 

2 

2179 

1334 

7637 

5 6 

o 0 

139 8538 

709 13256 

o 
32 215 

o 0 

2 

248 45565 

34 263 

170 4190 

156 2162. 

5 243 

419 54481 

7 251 

565 21633 

174 2441 

452 1407,8 

7 8 9 10 

o 0 o 0 

175 18782 202 12537 

826 24694 760 62191 

7 10 

33 634 12 1280 

o 0 o 0 

o o o o 
167 38255 126 96869 

48 411 41 753 

195 7127 191 10128 

186 5077 157 10040 

7 548 11 882 

630 11841 698 20377 

o 0 o 0 

631 31710 475 33745 

392 5706 396 14887 

380 12047 287 51838 

36. Locations In More than one State 2 9 2 o o o o 
Total 4275 158385 5649 294094 6476 386381 5678 698366 

Note : InYMtment In terml of Indu.trlal Entrepreneur Memoranda (IEMII) 1IIId, Lllter, 01 Intent (LOI.) I,.ued and Direct lndu8trlal licences 
i.lued Iinc. November, 2003. 

Name of the Scheduled Industry 

1. 

2. 

3. 

4. 

5. 

6. 

2 

Mettallurgical Industries 

Fuel. 

BoUers and Steam Gen. 
Plants 

Prime Movers 

Electrical Equlpments 

Telecommunications 

St.'.men,·/I 
Sectorwise and Financial yearw/se Investment Intentions 

(lEMs+LOls+DILs) From 2003-2004 Onwards 

2003·2004 2004·2005 2005·2006 2006·2007 

Nos. Provo 
Inv 

(Rs. Cr.) 

Nos. Provo NOl. Provo Nos. Provo 
Inv 

(Rs. Cr.) 

3 

833 

41 

49 

261 

18 

4 

35406 

17716 

6 

558 

35496 

542 

5 

Inv 
(Rs. Cr.) 

6 

1381 98590 

44 49832 

3 66 

131 2788 

366 50081 

49 1801 

7 

Inv 
(RI. Cr.) 

8 

1146 105246 

53 26596 

7 

134 4382 

372 80177 

38 1111 

9 10 

838 159888 

27 23766 

8 342 

159 6758 

359 238443 

48 2863 

, . 
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7. Transportation 

8. Industrial Machinery 

9. Machine Toola 

10. Agricultural Machinery 

11. Earth Moving Machinery 

12. Misc. Mechanical Industry 

13. Comm. H. Hold Equipments 

14. Medica! and Surgical Equpts 

15. Industrial Instruments 

16. Scientific Instruments 

17. Math, Survey & Drawing Equpts 

18. Fertilizers 

19. Chemical Other than FertiJizer 

20. Photographic Raw films 

21 . Dye Stuffs 

22. Drugs & Pharmaceuticals 

23. TextilIS 

24. Paper & Paper products 

25. Sugar 

26. Fermantatlon Industries 

27. Food Processing Industries 

28. Vanaspatl, Veg Oil & Fats 

29. Soaps, Cosm~tics & Toilterles 

30. Rubber Goods 

31. Leather Goods 

32. Glue & Gelatin 

33. Glaas 

34. Ceramics 

35. Cement & Gypsum 

36. Timber Products 

37. Defence Industries 

38. Miscellaneous Industries 

Others 

Total 

3 

53 

76 

8 

6 

o 
212 

14 

8 

3 

11 

60 

378 

o 
5 

144 

586 

76 

33 

211 

276 

99 

63 

46 

50 

2 

23 

49 

57 

12 

10 

67 

433 

MAY 8.2007 

4 

1003 

2404 

74 

193 

o 
1484 

328 

22 

o 
91 

110 

2812 

11233 

o 
o 

1211 

5365 

12857 

1012 

1980 

1741 

1701 

985 

579 

175 

15 

467 

655 

2713 

92 

88 

385 

18886 

5 6 

104 1809 

126 2247 

10 81 

4 274 

3 41 

242 3402 

15 98 

9 8 
4 

10 

o 

79 

61 

o 
56 249 

450 11504 

o 0 

6 14 

193 2082 

569 89937 

110 1824 

312 19986 

114 2358 

226 2030 

165 1176 

56 585 

49 1426 

29 148 

6 223 

41 2023 

44 1136 

93 7264 

o 0 
9 2832 

84 666 

536 16393 

to Ouestion, 

7 

79 

159 

13 

18 

6 

295 

15 

12 

2 

12 

o 

8 

4847 

1580 

66 

130 

97 

3458 

90 

58 

18 

43 

o 
84 599 

505 31533 

o 0 
120 

234 3103 

971 27047 

149 6850 

517 42549 

89 3120 

264 3034 

134 1477 

64 1574 

64 624 

67 207 

9 106 

44 1075 

57 869 

113 9772 

9 163 

6 13 

74 1027 

658 25613 

9 10 

122 10837 

116 2456 

16 189 

20 1445 

5 18 

382 10812 

10 35 

7 25 

2 

7 

o 
27 

o 
47 337 

348 42336 

o 0 

12 429 

177 3563 

987 27455 

108 7713 

398 44203 

164 7991 

226 3726 

97 926 

51 1185 

45 2282 

31 141 

4 0 

27 2080 

52 1093 

173 43331 

o 0 

10 416 

81 '1913 

516 48552 

4275 158385 5649 294094 6476 386381 5678 89(\386 

80 

Not. : Investment in terma of Industrial Entrepreneur Memoranda (IEMI) filed. Lett .. 01 Intent (LOll) IlIued and Direct Indullrial Licences 
illued line. November 2003. . 
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(English) 

Selzunt of Assets of Militants 

4398. SHRI NAVEEN JINDAL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to seize 
the assets created/acquired by the militant outfits to blunt 
their activities; 

(b) if so, whether the Government proposes to 
enact any fresh law for the said purpose; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) The 
Unlawful Activities (Prevention) Act 1967 as amended In 
September 2004 inter alia contains provisions to not only 
tackle all aspects of terrorism but also provide a detailed 
procedure for seizure and forfeiture of assets belonging to 
terrorlat organizations and also those that represent 
proceeds of terrorism. 

(b) to (d) Do not arise. 

Conceulon to Single 
Female Child 

4399. SHRI CHENGARA SURENDRAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government provides scholarship 
and some concessions in education fee for single female 
girl; 

(b) if so, the details thereof; 

(c) whether these provisions are also applicable 
for those studying in the Private Schoolsllnstltutions; 

(d) if so, the detalla thereof; and 

(e) the detalls of scholarship and conceasions in 
education fee to single female girl provided during each 
of the last three years, State and Union Territory·wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Central Board of Secondary Education 
(CBSE) provides scholarships to girl children who are the 
only children of their parents. The scholarahlp scheme 
was launched in 2005·06 under which the following types 
of t~olarshlps are provided:· 

i) Rs. 500/- A per month to the single girl children studying 
in classes XI and XII in CaSE affiliated schools charging 
a fee of not more than Rs. 1000/· per month during 
academic year 2005·06 and who have secured 
minimum 60% marlts in the Class-X board examination 
conducted by CaSE. 

Ii) Rs. 500/· per month is awarded to girl students who 
have passed out from the CBSE affiliated schools and 
are pursing under graduate studies. 

iii) Rs. 10001· per month to girl students of CaSE affiliates 
schools who have qualified All india Engineering 
Entrance Examination (AIEEE). 

iv) Rs. 10001· per month to girl students of CaSE affiliates 
schools who have qualified All India Pre Medical Test 
Examination (AIPMT). 

(c) and (d) Under the Scholarship Scheme for clasaea 
XI and XII, single girl students studying in private schools 
affiliated with CBSE are also eligible. For other schemes, 
as mentioned above, CaSE provides scholarship to single 
girl students for professional education in medicine and 
engineering in GovernmenVGovernment aided institutions 
who are successful in the CaSE's AIPMT and AIEEE. 

(e) There Is no StatelUT·wlse allocation of these 
scholarships. The details of Scholarships awarded since 
its inception are as under:· 

Scholarship Year 

2005·06 2006·07 

Girl students passed Nil 756 

Class·X 

Under Graduate 348 147 

AIEEE 302 125 

AIPMT 034 027 

{Translation] 

Gem and Jewenery Industrl.s 

4400. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the Union Government constituted any , 
agency for the development of gem and jewellery Industry 
in the country; 

(b) if so, the details thereof; 
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(c) whether the said agency has submitted its 
report to the Union Government; 

(d) if so, the details thereof; and 

(e) the action taken/to be taken by the Government 
thereon? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 

(b) to (e) Do not arise. 

(English] 

Nutrition Programme for 
Adolelcent Girl. 

4401. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleas.d to state: 

(a) wh.ther the Union Government has received 
any rlquests from the Karnataka Government for release 
of 9800 MTs rice to Gulbarga District and 7900 MTs rice to 
Kolar District undlr the Nutrition Programme for Adolescent 
Girls (NPAG); 

(b) If so, the details thereof; 

(c) whether the matter is still pending with the 
Union Government; and 

(d) If so, the time by when a final decision Is 
likely to be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Based on normative 
entitlement, 8030 MTs of rice was released, as first 
instalment, under Nutrition Programme for Adolescent Girls 
(NPAGs), to Government of Kamataka for two districts viz. 
Gulbarga and Kolar in August, 2006. Subsequently, a 
request to release 9800 MTs of rice for Gulbarga District 
and 7900 MTs of rice for Kolar District was received from 
Government of Karnataka. The quantity utilized (till 
February, 2007), as reported by the State Government, 
731.84 MT for Kolar and nil for Gulbarga District. In view 
of extremely low offtake of the food grains, further allocation 
of foodgralnl was not made. 

(c) and (d) Does not arise. 

Iron en CePOllt1 

4402. SHRI PARSURAM MAJHi: Will the Minister of 
MINES be pteased to state: 

(a) the approximate deposits of iron ore in the 
Bailadila mines; 

(b) the details of the lease holders of those mines; 
and 

(c) the total quantum of iron ore extracted and 
procured from those mines for export purpose? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): (a) 
As per available information the total resources of iron ore 
in Bailadila deposits have been placed at 1135.31 million 
tonnes. 

(b) At pr~sent, National Mineral Development 
Corporation (NMDC) holds six mining teases for iron ore 
In Bailadila mines over a total lease area of 5861.76 
hectares. In addition to these, one prior approval for grant 
of mining lease for Iron ore over an area of 413.74 hectares 
in Balladila R.F.No. 13 in favour of NMDC, one prior 
approval for grant of prospecting licence in favour of Essar 
St.el Ltd. over an area of 2285 hectar.s in Ba/ladlla 
R.F.No.3 and on. prior approval for grant of prospecting 
licence in favour of Tata Iron & Steel Ltd over an area of 
2500 hectares In Balladila R.F.No.1 have been conveyed 
to the State Government. 

(c) The total production of iron ore in Bailadila 
area during 2006-07 was of 20.45 million tOflies and the 
quantity exported was 2.05 million tonnes. 

[Translation] 

Kallurba Gandhi Ballo Vldyalayal 

4403. SHRI KAILASH BAITHA: Will tho Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the procedure of admission in Kasturba 
Gandhi Balika Vidyalayas; 

(b) whether any role of Members of Parliament 
has been prescribed for successful running of these 
schools; 

(c) if so, the details thereof; 

(d) whether any arrangements have been made 
to admit some students In these schools on the 
recommendations of the Members of Parliament; and 

(e) If so, thl details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHR~ M.A.A. 
FATMI): (a) to (e) Kasturba Gandhi Ballka V/dya/aya scheme 
provides for a minimum reservallon of 75% of seats for 
girls belonging to SC, ST, OBC or minority communities 
and the remaining 25% for girls from families below poverty 
line. The objective of the scheme Is to provide access at 
upper primary Ilvel in areas having high concentratIon of 
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disadvantaged section of girls who remain outside the 
educational system due to socio-economic and cultural 
reasons or in areas with scattered habitations that do not 
otherwise qualify for an upper primary school. 

(d) The central grant committed for the sanctioned 
projects has already exceeded the amount approved for 
"US and hence all proposals are not likely to be 
sanctioned. 

The Scheme is being implemented by the State 
Govemments whose responsibility is to ensure that eligible 
girls avail of the facility of KGBV schools. 

{English} 
State-wise/Year-wise details of 

project proposals received 

Induatrtallnfnlatructure 
Upgredatlon Scheme 

S.No. State 2004 2005 
1. Andhra Pradesh 3 9 

4404. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether the Union Government has introduced 
Industrial Infrastructure upgradation Scheme; 

(b) If so, the number of proposals received by the 
Union Govemment under the Scheme from the State 
Govemments during each of the last three years, State-
wise; 

(c) the number of proposals cleared till date and 
funds provided to each proposal, State-wise; and 

(d) the time by when all pending proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRY POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) Ye., Sir. The Indu.trlal Infrastructure Upgradation 
Scheme (II US) was launched In 2003. 

(b) The State-wise list of 132 proposals received 
from various States during the last three years is given in 
the enclosed statement-I 

(c) State-wise details of the 26 projects sanctioned 
so far and funds released for each sanctioned project are 
given in statement-II. 

2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 

.17. 
18. 
19. 
20. 
21. 
22. 
23. 

S",tMn.nt-li 

Arunachal Pradesh 
Asaam 
Bihar 
Chhattisgarh 
Delhi 
Gujarat 
Himachal Pradesh 
Haryana 
Jammu and Kashmir 
Jharkhand 
Kamataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Mizoram 
Orilla 
Punjab 
Rajasthan 
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 
Total 

0 
0 
0 
18 
0 
3 
0 
3 
0 
0 
3 
2 
2 
2 
0 
1 
1 
2 
7 
0 
5 
3 

55 

State-wise details of proposals sanctioned under Industrial Infrastructure 
Upgrdatlon Scheme and funds re/easfld for each of the project 

1 
2 
3 
1 
2 
8 
2 
0 
3 
1 
6 
1 
3 
8 
1 

0 
4 
0 
6 
1 
1 
2 

65 

• 
ir\ 

2006 

o 
o 
o 
o 
o 

1 

o 
o 
1 

o 
2 
1 
o 
o 
o 

1 

o 

12 

• (Rs. in crore) 

S.No. State Cluster/ Project Amount Rele •• ed 

2 

1. Andhra Pradesh 

2. 
3. Chhatti8garh 

3 

Pharma Cluster, Hyderabed 

Auto cluster, Vljayawada 

Steel & Metallurgical Cluster, 
Ralpur 

4 

16.54 

7.80 

21.07 
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4. 
5. 

6. 
7. 

8. 

9. 
10. 

2 

Gujarat 

Haryana 

Klllmataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. 

15 Orissa 

16 Punjab 

17. Rajasthan 

, 8. Tamil Nadu 

19. 

20. 

21. 

22. 

23. Uttar Pradesh 

24. West Bengal 

25. 

26. 

MAY 8,2007 to Questions 88 

3 4 

Chemical Cluster, Ahmedabad 13.79 

Chemical Cluster, Ankleshwar 40.50 

Gem & Jewellery Cluster, Surat 16.70 

Chemical Cluster, Vapi 39.28 

Textile Cluster, Panipat 13.63 

Machine Tools Cluster, BangaJore 47.85 

Foundry Cluster, Belgaum 18.02 

Coir Cluster, Alapuzha 14.20 

Auto Cluster, Pithampur 33.30 

Textile Cluster, Ichalkaranil 21.80 

Auto Cluster, Pune 43.64 

Metallurgical Cluster, Jajpur 31.32 

Textile Cluster, Ludhlana 8.42 

Marble Cluster, Klshangarh 9.20 

Auto Cluster, Chennai 11.70 

Leather Cluster, Ambur 29.30 

Food Grain, Cereal & Staple 10.00 

Cluster, Madurai 

Pump, Motor & Foundry Cluster, 38.40 

Coimbatore 

Textile Cluster, Tirupur 46.24 

Leather Cluster, Kanpur 3.25 

Multi Industry Cluster, Haldla 24.84 

Foundry Cluster, Howrah 13.47 

Rubber Cluster, Kolkata 5.24 

Terrorist ThrHt In Andaman and Nlcobllr Islandl (b) There has been movement of foreign poa-
4405. SHRI NAVJOT SINGH SIDHU: Will the Minister 

of HOME AFF'AIRS be pleased to state: 

(a) whether the Government is aware that 
Andaman and Nicobar Islands are facing threats from 
terrorists, pirates and vested foreign agencies; 

(b) If so, the details thereof; and 

(c) the steps being taken by the Government to 
beef up the security of the Andaman and Nlcobar Islands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 
Presence of terrorist outfits in Andaman and, Nicobar 
Islands have so far not come to notice. However, Andaman 
and Nicobar Islands face threat from poachers and Illegal 
immigrants. 

chers in the Andaman Sea for fishing and plundering 
invaluable marine resources. Details showing the 
apprehension of foreign poachers (nationality wise) for 
the last five years is enclosed as statement. 

During the year 2006, as many as 111 Bangladeshis 
were detected/apprehended in the U.T, out of which 45 
were fishermen who drifted to these islands in distress. 62 
of those apprehended had entered Into the U.T. with 
passport and tourist visa but without Restricted Area Permit 
in search of labour job. 

(c) In order to regulate entry and stay for 
foreigners, Andaman and Nicobar Islands has been 
declared as Restricted Area vidE) Foreigners (~stricted 
Area) Order 1963. Restricted Area Pennlt is issued upto a 
perrod of 30 days for visit to only those places which are 
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open for the purpose. The movements of foreigners are 
watched and surveillance kept by local Special and 
Foreigners Branch. 

Tight security arrangements have been made at 
seaport and airport. The security of vital installations of 
these islands have also been strengthened to avoid any 
sabotage. 

Statement 

Details of Poachers apprehended from 2002 to 2007 (Till 18-04-2007) 

Vear 

Myanmarese 

Indonesian 

Sri Lankan 

Thai 

Bangladeshi 

Chinese 

Taiwanese 

Phlllipines 

Total 

2002 2003 

154 205 

16 15 

09 

179 220 

AeconetItutIon of National 
Integndlon Council 

4406. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has reconstituted the 
National Integration Council (NIC); 

(b) if so, the details and the composition thereof; 
and 

(c) the details m roles envisaged to the States for 
the implementation of the NIC programmes? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) Ves, Sir. The National Integration Council (NIC) was 
last re-constituted by way of Press Note dated 2.2.2005. 
The re-constltuted NIC, headed by the Prime Minister, has 
140 Members compriSing of Union Ministers. Chief 
Ministers of aU States and Union Territories which have 
legislatures, leaders of National Political Parties and 
Regional Political Parties, Chairpersons of National 
Commissions, Media Persons, Eminent Public Figures and 
Representatives drawn from Business Labour & Women. 

(c) The suggestions made by the NIC relating to 

2004 2005 2006 2007 

130 

48 

06 

23 

11 

04 

222 

(till 18-4-2007) 

65 340 132 

02 17 

14 

02 

05 

88 357 132 

the State Govemmentl are referred to them for taking 
suitable action. 

Ban on Import of Indian Mangoel by USA 

4407. SHRI MILIND DEORA: Will the Minister of 
COMMERCE AND INDUSTRV be pleased to state: 

(a) whether the United States of America (USA) 
had imposed a ban on import of Indian mangoes; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) the details of yearly foreign exchange eamed 
by India therefrom prior to such ban during last three 
years; 

(d) the steps taken/proposed to be taken by the 
Government to compensate the loss of foreign exchange 
therefrom; and 

(e) the details of India's share of export of 
mangoes to the USA alongwlth the percentage of 
production of mangoes to the export to the USA? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRV OF COMMERCE AND 
INDUSTRV (SHRI JAIRAM RAMESH): (a) and (b) Ves Sir. 



91 Written Answers MAYa, 2007 to Questions 92 

A ban was imposed on Import of Indian mangoes by 
United States of America (USA) on account of occurrence 
of fruit fly and stone weevil in it. They have since agreed 
to the import of irradiated Indian mangoes. Thereafter, a 
consignment of Indian mangoes has been dispatched to 
the USA on 27.04.2007. 

(c) to (e) There was no export of mango to USA 
during the last three years owing to the ban. It is therefore 
not possible to aSlesl the loss of foreign exchange on 
this count or to determine India's share In export of 
mangoes to the USA. 

Disaster Management Programme 

4408. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a). whether a number of States have not so far 
Implemented disaster management programmes; 

(b) if so, the name of States who have not set up 
Stale and District Level Disaster Management Mechanism; 

(c) the action taken by the Govemment against 
such State; 

(d) whether a meeting of relief commissioners of 
various States was held in the recent past; and 

(e) if so. the details of various Issues discussed 
and the outcome of said me~tjng? 

THE MINISTER" OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Disaster Management Act, 2005 Inter alia provides for 
measures to be taken by the States/UTs for the purpose of 
disaster management. constitution of Disaster Management 
Authorities at the State and district levels, establishment of 
Disaster Response Funds and Disaster Mitigation Funds 
at the State and District levels etc. The Central Govemment 
has decided to bring these provisions Into force in all the 
States and Union Territories w.e.f. 1st August, 2007. In the 
meantime, as per the Information available, State Disaster 
Management Authorities have already been set up by 
Andaman & Nicobar, Arunachal Pradesh. Chandigarh, 
Dadar & Nagar Haveli, Daman & Diu, Delhi, Goa, Guiarat, 
Karnataka. Kerala, Lakshadweep, Madhya Pradesh, 
Maharashtra, Manipur, Mlzoram, Nagaland, Orissa, Punjab. 
Rajasthan. Sikkim, Tamil Nadu. Tripura and Uttar Pradesh. 
At the district level, Kamataka, Lakshadweep, Maharashtra 
(10 districts). Mizoram, Punjab and Sikklm have constituted 
District Disaster Management Authorities. 

(d) and (e) The Annual Conference of Relief 
Commissioners/Secretaries, Departments of ois.eter 
Management of States/UTs was held on 23rd April. 2007. 

The Conference discussed issues relating to the status of 
preparedness for South-West Monsoon 2007, operation of 
schemes of Calamity Relief Fund and National Calamity 
Contingency Fund, implementation of Disaster Manage-
ment Act, 2005, Flood forecasting and warning system, 
role of National Disaster Response Force, role of Armed 
Forces and Civil Defence in disaster management, National 
Cyclone Risk Mitigation Project etc. The StateslUTa were 
advised to have constant review of their preparedness, 
maintain close coordination with India Meteorological 
Department, Central Water Commission, Armed Forces 
and the concerned agencies of the Central and State 
Governments located in the State, undertake mock drills 
and rehearsals to keep the relief machinery in the state of 
alertness, ensure transparency In relief distribution and 
identification of beneficiaries, identify critical goods and 
services needed for relief and enter into pre-contracts with 
various suppliers or service providers. take action as per 
the guidelines on preparedness in health sector to prevent 
occurrence of any epidemic during post-flood situations, 
accelerate public awareness campaign etc. 

[Translation] 

Girls In Brothels 

4409. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRIJASHUBHAIDHANABHAIBARAD: 
SHRI SHAILENDRA KUMAR: 
SHRI SURAJ SINGH: 
SHRI SUBHASH SURESHCHANoAA 
DESHMUKH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether girls from tribal and rural areas of the 
country are lured by pimps and maid bureau to wor1t as 
domestic help in big cities and are sold to brothels for 
prostitution; 

(b) if so, the details thereof; 

(c) the number of such cases reported during 
each of the last three years, till date, State-wise; 

(d) the number of persons involved in such 
activities and action taken against them during the said 
period; and 

(e) the steps taken by the Government to check 
such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYAGAVIT): (a) to 
(c) Such information is not maintained centrally. However, 
NCRB complies State/UT wise data on cases registered 
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under Immoral Traffic (Prevention) Act, 1956, procuration 
of minor girls (See. 366-A IPC), selling of girls for 
prostitution (Sec. 372 IPC) and buying of girls for 
prostltutlor, (Sec. 373 IPC), cases registered during 2003 
to 2005 are provided in statement-I. 

provide for setting up of a Central Nodal Authority 
and State Nodal Authorities for the purpose of 
effectively preventing and combating the offence 01 
trafficking in persons. 

(d) The Statal UT wise details of persons arrested, 
chargesheeted and convicted under Immoral Traffic 
(Prevention) Act, 1956, procuration of minor girls (Sec. 
366-A IPC), selling of girls for prostitution (Sec. 372 IPC) 
and buying of girls for prostitution (Sec. 373 IPC) during 
2003 to 2005 are provided in statement-II. 

(ii) The Sureau of Police Research and Development 
(SPRID) has prepared a training manual on "Human 
Trafficking Handbook for Investigators" for use in the 
Police Training Institutes. 

(iii) SPRID Is organizing regional workshops for 
sensitizing police personnel towards the safety and 
security of women. Several workshops have been 
held in various cities till date. (e) The following steps have been taken by the 

Govemment to check such activities: 

(i) Immoral Traffic (Prevention) Act (ITPA) is in the 
process of being amended to make it more stringent 
against traffickers. The proposed amendments also 

(Iv) A Central Advisory Committee (CAC) on Implemen· 
tation of IT(P) Act is functioning at Central level In the 
MWCD, which is represented by States as well as 
Central Organisations and NGOs etc. The CAC holds 
quarterly meetings. 

esses registered under Immoral Traffic (P) Act, 1956, Procuration 01 Minor Gk1s (Sec. 3B6-A IPC), Selling 
of Girls for Prostitution (Sec. 372 IPC) and Suying of Girls lor Prostitution (Sec. 373 IPC) during 2003-2005 

SI.No. State/UT Immoral Traffic (P) 
Act, 1958 

Procuration of 
Minor Girls 

(Sec. 366-A IPC) 

Sailing of Girls for 
Prostitution (Sac:. 

3721PC) 

Buying 01 Girls lor 
Prostitution (Sec. 

3731Pq 

2003 2004 2005 2003 2004 2005 2003 2004 2005 2003 2004 2005 

2 3 4 5 6 7 8 9 10 11 12 13 14 
~----~--------~--------~-------------------------------------------

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

18 

17 

18 

Anethr. Pradesh 

Arunachal Praclellh 

Allam 

BIhar 

Chhattllgarh 

Goa 

349 405 681 46 60 48 0 2 0 0 9 

000000 000 000 

22 28 25 12 8 0 0 2 0 0 0 

9 24 28 7 5 0 0 0 0 0 

7960 0 000 000 

25 28 38 5 0 0 0 0 0 0 0 

Gu)arat 74 33 59 2 5 12 0 0 0 0 0 0 

Haryana 57 62 85 3 0 0 0 0 0 0 0 0 

Himachal Pradesh 5 44400 00 000 

Jammu and Kaahmlr 2 11 3 0 0 0 0 0 0 0 0 0 

Jharkhand 6 3 13 5 5 4 0 0 0 0 0 0 

Kamataka 

Kerala 

1361 1170 1241 47 000 000 

Madhya Pradelh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

159 

33 

179 

o 

o 

168 

23 

309 

o 
o 
5 

225 

19 

222 

7 

13 

20 

o 
o 
o 

20 21 0 0 0 0 0 0 

2 4 25 0 0 0 0 

14 5 3 3 5 11 

00 000 00 

04 000 00 

00 000 00 

6 

o 
o 
o 
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2 

19 Nagaland 

20 Orlaaa 

21 

22 

23 

Punjab 

Rajuthan 

Slkklm 

24 Tamil Nadu 

25 Tripura 

26 Uttar Pradeah 

27 Unaranchal 

28 WeatBengai 

Total (Stat .. ) 

29 Andaman and 
Nicobar Ialanda 

30 Chandlgarh 

3 

11 

54 

51 

4 

4 

22 

32 

5 

4 

29 

58 

79 ' 115 

o 
2839 3022 2n7 

000 

47 44 31 

042 

152 121 74 

5445 5811 5742 

c o o 

4 

31 

32 

Dadra and Nagar Havell 2 

Daman and Diu 0 

9 

o 
e 
o 

33 DellI 

34 Lakahadweep 

35 Pondlcherry 

Total (UTa) 

Total (Ail-India) 

Source: CrIme In IncI, 

46 

o 
13 

65 

123 
o 
4 

137 

151 

o 
5 

166 

5510 5746 5908 

6 

o 
4 

o 

o 
o 
o 

28 

7 

12 

171 

o 

o 
o 
o 
o 
o 
o 
o 

171 

7 

o 
3 

o 

o 
6 

o 
23 
32 
13 

8 

o 
o 
2 

o 
o 
o 
3 

9 

20 

205 145 

o 

o 
o 
o 
o 
o 
o 
o 

o 

o 
o 
o 
o 
o 
o 
o 

205 145 

StlItement-l' 

9 

o 
o 
o 
o 
o 
o 
o 
o 
o 
6 

36 

o 

o 
o 
o 
o 
o 
o 
o 

36 

10 

o 
o 

o 
o 
o 
o 
o 

12 

19 

o 

o 
o 
o 
o 
o 
o 
o 

19 

11 

o 
o 
o 

o 
o 
o 
o 
o 

44 

50 

o 

o 
o 
o 
o 
o 
o 
o 

50 

12 

o 
o 
o 

o 
o 
o 
o 
o 

18 

24 

o 

o 
o 
o 
o 
o 
o 
o 

Number of Persons Arrested (PA), Persons Chargesheeted (CS), Persons Convicted 
(CV) uncler Immoral Traffic (P) Act, 1956 

SI.No. State/UT 

2 

3 

4 

5 

6 

7 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhanisgarh 

Goa 

Gujarat 

PA 

3 

881 

o 
82 

34 

19 

65 

698 

2003 

CS 
4 

832 

o 
45 

31 

19 

60 

711 

during 2003 to 2005 

CV PA 

5 .6 

186 1066 

o 
o 
4 

o 
72 

o 
82 

50 

40 

71 

156 

2004 

CS 
7 

1119 

o 
27 

51 

40 

65 

152 

cv 
8 

443 

o 
9 

17 

o 
46 

o 

PA 

9 

1691 

o 
69 

43 

19 

110 

265 

2005 

CS 
10 

1517 

o 
45 

38 

19 

97 

256 

13 

o 
o 
o 

o 
o 
o 
o 
o 
9 

21 

o 

o 
o 
o 
o 
o 
o 
o 

21 

CV 

11 

723 

o 
3 

6 

11 

94 

o 

96 

14 

o 
o 

o 
o 
o 
o 
o 
o 
2 

19 

o 

o 
o 
o 
9 

o 
o 
9 

28 
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2 3 4 

8 Haryana 250 274 

9 Himachal Pradesh 25 25 

10 Jammu and Kashmir 5 5 

11 Jharkhand 5 0 

12 Kamataka 2723 2672 

13 Kerala 455 420 

14 Madhya Pradesh 94 94 

15 Maharashtra 982 776 

16 Manipur 0 0 

17 Meghalaya 1 0 

18 Mizoram 

19 Nagaland 

20 Orissa 

21 Punjab 

22 Rajasthan 

23 Sikklm 

24 Tam" Nadu 

25 Tripura 

26 Uttar Pradesh 

27 Unaranchal 

28 West Bengal 

Total (States) 

29 Andaman and 
Nlcobar Islands 

30 Chandigarh 

1 

2 

79 88 

229 188 

256 254 

7 0 

3303 3320 

o 0 

304 306 

o 0 

328 287 

10807 10410 

o o 

14 

31 Dadra and Nagar Havel! 8 

7 

8 

o 32 Daman and Diu 

33 Delhi 

34 Lakshadweep 

35 Pondlcherry 

Total (UTs) 

Total (All India) 

o 
205 

o 
67 

294 

217 

o 
67 

299 

11101 10709 

VAISAKHA 18, 1929 (SAKA) 

5 6 7 

18 275 266 

o 15 7 

o 29 25 

o 5 5 

1996 2571 2558 

93 426 475 

11 133 133 

105 1149 1518 

o 0 0 

o 0 0 

4 

2 12 

3 

12 

32 63 61 

18 140 178 

36 272 272 

o 3 0 

3140 3793 3414 

o 0 0 

117 259 220 

o 17 17 

214 258 270 

6045 10889 10888 

o 

o 
o 
5 

91 

o 
61 

157 

o 

48 

o 
5 

477 

o 
9 

539 

o 

55 

o 
5 

510 

o 
9 

579 

6202 11428 11465 

8 

11 

2 

o 
o 

1984 

72 

5 

36 

o 
o 

12 

17 

26 

91 

o 
3194 

o 
88 

o 
65 

9 

319 

28 

13 

37 

3178 

503 

79 

1046 

2 

o 
o 
5 

107 

185 

408 

o 
3649 

o 
200 

10 

151 

6119 12115 

o 

25 

o 
o 

181 

o 
16 

222 

o 

27 

o 
4 

501 

o 
18 

550 

8341 12865 

to Questions 

10 

320 

31 

9 

19 

3169 

450 

79 

940 

o 
o 

4 

88 

162 

408 

o 
3872 

o 
188 

10 

168 

11890 

o 

12 

o 
4 

335 

o 
18 

369 

12259 

11 

36 

o 
o 
o 

1823 

106 

7 

52 

o 
o 
3 

3 

7 

19 

173 

o 
3586 

o 
153 

13 

118 

6936 

o 

o 
o 
o 

125 

o 
14 

139 

7075 

98 
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Numbsr of Persons Arrested (PA), Persons Chargesheeted (CS), Persons Convicted (CV) Under Buying 
of Girls for Prostitution (Sec. 373 IPC) during 2003 to 2005 

SJ.No. State/UT 

2 

Andhra Pradesh 

2 Arunachal Pradelh 

3 Assam 

4 Bihar 

5 Chhattlsgarh 

8 Goa 

7 Gujarat 

8 Haryana 

9 Himachal Pradesh 

1 0 Jammu and Kashmir 

11 Jharkhand 

12 Karnataka 

13 Kerala 

14 Madhya Pradesh 

15 Maharashtra 

16 Manlpur 

17 Meghalaya 

~R Mizoram 

'9 Nagalar--1 

20 Orissa 

21 Punjab 

22 Rajasthan 

23 Sikkim 

24 Tamil Nadu 

25 Tripura 

26 Uttar Pradesh 

27 Uttaranchal 

PA 

3 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

11 

o 
o 
o 
o 
o 

o 

o 

o 
o 
o 
o 

2003 

CS 

4 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
8 

o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

CV 

5 

o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

o 

o 
o 
o 
2 

o 
o 
c 
o 

o 
o 
o 
o 

o 
o 
o 
o 

PA 

6 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 

16 

o 
o 

,0 

o 
o 
o 

5 

o 
o 
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2 

28 West Bengal 

Total (States) 

29 A~n and 
Nicobar Islands 

30 Chandlgarh 

3 

19 

31 

o 

o 
31 badar and Nagar Havell 0 

32 Daman and Diu 

33 Delhi 

34 Lakshadweep 

35 Pondlcherry 

Total (UTs) 

Total (All-India) 

o 
o 
o 
o 

o 
31 

4 

14 

23 

o 

o 
o 
o 
o 
o 
o 
o 

23 

VAISAKHA 18, 1929 (SAKA) 

5 

o 
2 

o 

o 
o 
o 
o 
o 
o 
o 
2 
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14 

35 

o 

o 
o 
o 
o 
o 
o 
o 

35 

7 

10 

34 

o 

o 
o 
o 
o 
o 
o 

o 
34 

8 

1 

o 

o 
o 
o 
o 
o 
o 
o 

9 

3 

43 

o 

o 
o 
o 
o 
o 
o 
o 

43 

to Oueations 

10 

3 

26 

o 

o 
o 
o 
o 
o 
o 
o 

26 

Number of Persons Arrested (PA), Persons ChargeshHted (CS). Persons Convicted (CV) 
Under SeIling of Girls for Prostitution (Sec. 372 IPC) during 2003 to 2005 

SI.No. :StatelUT 

2 

3 

4 

5 

6 

7 

8 

9 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

'Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

PA 

3 

o 
o 
o 
o 
o 
o 
o 

10 Jammu and Kashmir 0 

11 :Jharkhand 0 

12 Karnataka 0 

13 Kerala 0 

14 Madhya Pradesh 101 

15 Maharashtra 11 

2003 

CS 

4 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

101 

11 

CV 

5 

o 
o 
o 
o 
o 
o 
o 
o 

o 
o 

o 
o 
6 

o 

PA 

6 

o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
3 

2004 

CS 

7 

o 
o 
1 
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o 
o 
o 
o 

o 
o 
o 
o 
o 
3 

CV 

8 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

PA 

9 

4 

o 
2 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
1 

2005 

CS 

10 

4 

o 
2 

o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

11 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 

CV 

11 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

18 

o 
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2 

16 Manlpur 

17 Meghalaya 

18 Mizoram 

19 Nagaland 

20 Orissa 

21 Punjab 

22 Rajasthan 

23 Slkklm 

24 Tamil Nadu 

25 Tripura 

26 Uttar Pradesh 

27 Uttaranchal 

28 West Bengal 

Total (States) 

29 Andaman and 
Nicobar Islands 

30 Chandlgarh 

3 

o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
7 

121 

o 

o 
31 Dadar and Nagar Haveli 0 

32 Daman and Diu o 
33 Delhi o 
34 Lakshadweep o 
35 Pondlcherry o 

Total (UTs) o 
Total (All India) 121 

4 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
3 

116 

o 

o 
o 
o 
o 
o 
o 
o 

116 

5 

o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
6 

o 

o 
o 
o 
o 
o 
o 
o 
6 

MAY 8,2001 

6 

o 
o 
o 
o 
o 
8 

o 
o 
o 
o 
o 

o 
13 

25 

o 

o 
o 
o 
o 
o 
o 
o 

25 

7 

o 
o 
o 
o 
o 
8 

o 
o 
o 
o 
o 
o 
4 

17 

o 

o 
o 
o 
o 
o 
o 
o 

17 

8 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 

9 

o 
o 
o 
o 
o 
o 

o 
o 

o 
o 
o 

45 

53 

o 

o 
o 
o 
o 
o 
o 
o 

53 

to Questions 

10 

o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

16 

24 

o 

D 

o 
o 
o 
o 
o 
o 

24 

Number of Persons Arrested (PA). Persons Chargesheeted (CS). Persons Convicted (CV) 
Under Procuration of Minor Girls (Sec. 366-A ,PC) during 2003 to 2005 

S!.No. StatelUT 

2 

3 

2 

Andhra Pradesh 

Arunachal Pradesh 

Asum 

PA 

I 3 

30 

o 
13 

2003 

CS 

4 

29 

o 
7 

CV 

5 

1 

o 

PA 

6 

45 
o 
8 

2004 

CS 

7 

45 

o 
8 

CV 

8 

4 

o 
o 

PA 

9 

53 

o 
o 

2005 

CS 

10 

47 

o 
o 

11 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

18 

o 

o 
o 
o 
o 
o 
o 
o 

18 

cv 
11 

5 

o 
o 
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1 

4 

5 

Written Answers 

2 3 

Bihar 

Chhattisgarh o 
6 Goa 11 

7 Gujarat 0 

8 Haryana 5 

9 Himachal Pradesh 0 

10 Jammu and Kashmir 0 

11 Jharkhand 11 

12 Kamataka 

13 Kerala 

14 Madhya Pradesh 

15 Maharashtra 

16 Manipur 

17 Meghalaya 

18 Mizoram 

19 Nagaland 

20 Orissa 

21 Punjab 

22 Rajasthan 

23 Slkklm 

24 Tamil Nadu 

25 Tripura 

26 Uttar Pradesh 

27 Uttaranchal 

28 West Bengal 

Total (States) 

29 Andaman and 
Nicobar Islands 

30 Chandlgarh 

7 

8 

23 

o 
o 
o 
o 
4 

o 
3 

o 
o 
o 

30 

13 

12 

174 

o 

o 
31 Dadar and Nagar Haveli 0 

32 Daman and Diu o 

4 

o 
4 

o 
5 

o 
o 

11 

13 

6 

30 

o 
o 
o 
o 
4 

2 

3 

o 
o 
o 

26 

13 

7 

164 

o 

o 
o 
o 
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o 
o 
3 

o 
o 
o 
o 
o 
o 
o 
2 
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o 
o 
o 
o 
o 

o 

o 
o 
o 

12 

2 

3 

25 

o 

o 
o 
o 

6 

4 

3 

o 
o 
o 
o 

11 

3 

5 

2 

20 

o 
o 
o 

o 
8 

o 
4 

o 
7 

o 
27 

23 

18 

187 

o 

o 
o 
o 

7 

10 

o 
o 
o 
o 

11 

2 

4 

24 

o 
o 
o 
o 
2 

o 
4 

o 
4 

o 
28 

19 

14 

178 

o 

o 
o 

o 

8 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
3 

o 
o 
o 
o 
o 

o 

o 
o 
o 

19 

9 

o 
37 

o 

o 
o 

o 

9 

5 

o 
o 
o 
o 
o 
o 

10 

7 

23 

2 

4 

o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

22 

28 

154 

o 

o 
o 

o 

to Que.,.",. 
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5 

o 
o 
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o 
o 
o 
9 

7 

16 
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9 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
2 

17 

23 
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o 

o 
o 
o 
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o 
o 
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o 
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o 
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o 
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o 

o 
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2 3 4 5 

33 Delhi 0 0 0 

34 Lakshadweep 0 0 0 

35 Pondlcherry 0 0 0 

Total (UTs) 0 0 0 

Total (All-India) 174 164 25 

Modeml.atlon of NTC Mill. 

4410. SHRI M. ANJAN KUMAR YADAV: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of TEXTILES be pleased to state: 
(a) whether the pace of the work being under-

taken for modernization of NTC mills is not as required; 

(b) If so, the details thereof; and 

(c) the corrective steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
work being undertaken for modernization of National Textile 
Corporation (NTC) is as per the Modified Rehabilitation 
Scheme approved by the Board for Industrial and Financial 
Reconstruction (BIFR) and Group of Ministers (GOM). In 
pursuance of the Scheme, NTC has formulated a plan for 
modernizing 22 mills by itself by generating funds from 
the sale of surplus assets. NTC has started modernization 
of 13 mills for which orders for purchase have already 
been placed. The modernization is scheduled to be 
completed by December, 2007, as per the action plan 
drawn by the Company. 

Duplicate Khadl 

4411. SHRI HARISINH CHAVDA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether several establishments are getting 
subsidies by producing duplicate Khadi; 

(b) If so, the reaction of the Government thereto; 

(c) the remedial measures taken by the Govern-
ment in this regard; and 

(d) the suc;cess achieved by the Government in 
this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

6 

0 

0 

0 

0 

187 

7 8 9 10 11 

0 0 0 0 0 

0 0 0 0 0 

0 0 0 0 0 

0 0 0 0 0 

178 37 154 137 20 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. Khadi has been 
defined in the Khadi and Village Industries Commission 
Act, 1956. All transactions involving sale and purchase of 
khadi are limited to khadi institutions certified by the Central 
Certification Committee of the Khadi and Village Industries 
Commission (KVIC). Only the institutions registered with 
KVIClKhadi and Village Industries Boards (KVIBs) of States! 
Union Territories are eligible for assistance admissible for 
sale of khadi from KVIC and the assistance available 
under Interest Subsidy Eligibility Certificate (ISEC) Scheme 
for making available subsidized working capital for 
production of khadi. As such, the question of availing 
subsidy for producing duplicate khadi by any establishment 
does not arise. 

(b) to (d) Do not arise. 

Export Promotion Cltle. In Uttar Prade.h 

4412. SHRI SANTOSH GANGWAR: Will the Minister 
of TEXTILES be pleased to state: 

(a) the number of cities in Uttar Pradesh to be 
deveioped for export purpose by the Government; 

(b) whether the Government has received any 
proposal from the Government of Uttar Pradesh to develop 
Bareilley (Uttar Pradesh) as Zari-Zardozi Nagar; and 

(c) if so, the details thereof and the progress made 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI'E.V.K.S. ELANGOVAN): (a) Government 
of India, Ministry of Textiles has not identified specifically 
any city in Uttar Pradesh to be developed for export 
purposes. However, Government of India, Ministry of 
Commerce, Directorate General of Foreign Trade besides 
other cities all over India, has notified Kekhra Uttar Pradesh 
as town of export excellence under the Foreign Trade 
Policy with a view to maximizing their potential and 
enabling them to move higher. 

(b) No, Sir. Government of India, Ministry of 
Textiles has not received any proposal from Government 
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of Uttar Pradesh to develop Barellly (UP) Zari-Zardozi 
Nagar. 

(c) Does not arise. 

Impact of Llb.rallutlon on Smell 
Scal. Indu.trl •• 

4413. SHRI KAILASH NATH SINGH YADAV: 
SHRI SHISHUPAL N. PATLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI BRAJESH PATHAK: 
SHRI JAI PRAKASH (Mohanlal Ganj): 
SHRI HANS RAJ G. AHIR: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether the production is getting affected due 
to Inspector Raj in small and cottage industries; 

(b) if so, whether the review is being made about 
the progress of liberalisation process; 

(c) if so, the pttrcentage of production of these 
industries affected due to Inspector Raj during the last 
three years; 

(d) whether any survey has been conducted to 
assess the impact of Inspector Raj on small and cottage 
Industries; 

(e) if so, the outcome thereof; and 

(f) the efforts being made by the Government to 
remove the problems of these industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) to (e) Although there Is no 
quantifiable/empirical information to suggest the specific 
impact of each constraint faced by the micro and small 
enterprises, it Is an established fact that among other 
conoerns like the non availability of timely and adequate 
credit, technologi~obsolelcence, the adverse impact of 
maintenance of several registers, filing of returns and 
multiple Inspections by authorized inspectors under various 
labour laws are often viewed as impediments to growth by 
micro and small enterprises. 

(f) The Govemment has put in place a slew of 
measures to remove the problems faced by micro and 
small enterprises which Include, inter alia, assistance for 
technological upgradation, comprehensive need based 
development of clusters, accessing markets, improved 
infrastructure, better availability of credit, facilitie. for 
training and capacity building of entrepreneurs, etc. 

Ag .... m.nt between India and Japan 

4414. SHRI SHISHUPAL N. PATLE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minilter of COMMERCE AND INDUSTRY be 
pieased to ltate: 

(a) whether a Special Economic participation 
agreement has been signed between India and Japan: 

(b) if 10, the details thereof; 

(c) whethor Japan has aiso signed any agree-
ment to start metro trains in other States (.If the country on 
the lines of Delhi Metro; and 

(d) If so, the details of the agreements made in 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) A Joint 
Task Force comprising of Governmel'!t officials of both 
countries has baen constituted in January 2007 to 
negotiate an Economic Partnership Agreement between 
India and Japan. 

(c) and (d) An agreem.nt was signed on 31.3.2006 
with Japan Bank for International Cooperation (JBIC) by 
Govemment of India for a loan amount of Yen 44704 
million for Bangalore Metro Rail Project under the financial 
year 2005 Official Development Assistance (ODA) package 
form Japan. The project will be implemented by Bangalore 
Metro Rail Corporation Ltd. •• a centra' Hctor project. 
The rate of interest on the loan i. 1.3% p.a. with a 
repayment period of 30 year. including an initial grace 
period of 10 years. The project Is expected to be 
completed by April 2013. The loan has been effectuated 
by JBIC w.e.f. 24.7.2006. However, there has been no 
disbursement under the loan for the project .s on 
31.3.2007. 

[English] 

SEZlnOoa 

4415. SHRI ALE MAO CHURCHlLl: Will the Minister 
of COMMERCE AND INDUSTRY be pleaaed to atate: 

(a) the criteria and reasons taken into contide-
ration to grant Special Economic Zones in Goa State; 

(b) whether the land has been sold for SEZ by • 
the Govemment of Goa at a throw away price; and 

(c) If so, the detail. of total land sold for SEZ 
thereof? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The proposals 
for setting up Special Economic Zones (SEZs) which satisfy 
the requirements laid down In the Special Economic Zones 
Act, 2005 and the Special Economic Zones Rules, 2006 
are considered by the Government. However, as in the 
cue of special category States like North Eastern States 
(including Sikkim), Jammu & Kashmir, Himachal Pradesh 
& Uttaranchal and the Union Territories), Goa has been 
given relaxation in the minimum area requirements for 
multi product and sector specific SEZs considering tl,e 
topography, special needs and availability of contiguous 
vacant areas. In the case of Goa, the minimum area 
requirements prescribed for a multi product and sector 
specific SEZ are 200 hectares and 50 hectares 'respectively 
as against the requirement of 1 000 hectares and 100 
hectares prescribed for other States. 

(b) and (c) Land being a State subject, decision to 
Identify or allot land for various purposes, including for 
SEZs, Is taken by the respective State Governments in 
accordance with the poIlcI .. and procedures laid down by 
them for the purpose. Central Government has so far 
granted formal approvals for establishment of only four 
Special Economic Zones In Goa covering an area of 
290.98 hectares of which only one SEZ over an area of 
123.2 hectares to be developed by Meditab Specialities 
Private Ltd. has been notified 80 far. 

Commercialization of Education 

4416. SHRIMATI PRATIBHA SINGH: WIll the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
slate: 

(a) whether it is a fact that due to commercia-
lization of education, the needy and the bright poor children 
are unable to proceed for higher education; 

(b) If so, the .teps taken by the Government to 
••• ist til ••• children; and 

(c) whetiler the Government is considering to set 
up any monitoring authority to control the.e commercialized 
educatlonallnltltutlonl oth.r than AICTE? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The National Common 
Minimum Programme (NCMP) of the Central Govemment 
states that the Government will ensure that nobody Is 
deprived profe .. lonal education because he or she Is 
poor. The Government are also aware of tile need to 
aec.s. to higher education and has therefore tentatively 
targeted at 1 5% for the eligible age group by the end of 

11 th Five Year Plan. Increase in number of scholarships, 
easy availability of loans through the banking sector as 
well as increase in public outlays in all fields of higher 
education are some of the strategies being adopted by the 
Government. AICTE has also introduced a scheme of tuition 
f.e waiver for women, economically backward and 
physically handicapped meritorious students in technical 
Institutions. 

(Translation) 

Fund. for Education Sector 

4417. SHRI MOHAN RAWALE: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whetiler the Government, has demanded more 
funds in the Budget (2007-08) from the Planning 
Commll8ion to meet the demand of education sector in 
the country; 

(b) if so, the details thereof and the extent to 
which the current allocation of funds is likely to be higher 
than the previous allocation made during the last three 
years; 

(c) whether the Government has formulated any 
alternative scheme to strengthen the education system In 
the country in case of non-allocation of the proposed 
funds; 

(d) if so, the details thereof; 

(e) whether adequate priority has not been given 
by the Planning Commission to attain unlverelisation of 
education; 

(f) if so, the details alongwith the reasons therefor; 

(g) whether the Government has taken up the 
matter with tile Planning Commission for according high 
priority and allot more funds for the scheme; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE iN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (h) Government has accorded 
due priority to the Education Sector including Universali-
atlon of Education and an aliocation of Rs.28674.00 crore 
has been provided for the Department of Higher E~ucation 
and Department of School Education and Literacy during 
2007-08 which is higher than the allocations made during 
last 3 years as per details here under: 
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Year Allocation % Increase over 
(Rs. in crore) last year 

2004-05 8225.00 

2005-06 15243.76 85.3% 

2006-07 20745.50 36.1% 

2007-08 28S74.00 38.2% 

[English] 

Minority Educatlonallnltltutlonl 

4418. SHRI N.N. KRISHNADAS: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the minority educational institutions 
are misusing their facilities under minority rights; 

(b) if so, the details thereof; 

(c) whether any monitoring system is working to 
closely follow-up Central Educational Institutions regarding 
reservation conditions in admissions and other benefits to 
weaker sections; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Three complaints have 
been received which have been referred to the National 
Commission for Minority Educational Institutions for 
appropriate action. 

(c) and (d) Monitoring of reservation In Central 
Educational Institutions Is as laid down in the Central Act 
which has come Into torce w.e.f. 04.01.2007. 

[Translation] 

prog ..... under dlff .... nt Scheme. 

4419. CH. MUNAWAR HASSAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

<a) the present status of the Industries related to 
rolling, fumace, manufacture of sports items and jaggery 
production in the country, particularly In Uttar Pradesh; 
and 

(b) the details of steps are being taken by the 
Government to provide assistance to these industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The Government (In the 
Ministry of Agro and Rural Industries) has been promoting 
various rural industries throughout the country, including 
Uttar Pradesh, under the Rural Employment Generation 
Programme (REGP), implemented through the Khadl and 
Village Industries Commission (KVIC), to help eligible 
entrepreneurs to set up village Industry units and thus 
create employment opportunities in village and small towns 
with population upto 20,000. Under this programme, 
entrepreneurs can establish village Industries by availing 
the margin money assistance from KVIC and loans from 
public sector scheduled commercial banks, selected 
regional rural banks, cooperative banks, etc., for projects 
with a maximum cost of Rs. 25 lakh. Based on raw material, 
nature of production activity, etc., the village industries 
promoted by KVIC are categorised under seven broad 
groups, namely, (1) Mineral based industry [MBI) (2) Forest 
based industry [FBI] (3) Agro and food processing industry 
[AFPI) (4) Polymer and chemical based industry [PCB I) (5) 
Handmade paper and fibre industry [HMPFI] (S) Rural 
engineering and biotechnology Industry [REBTI) and (7) 
Service activities and the information maintained 
accordingly: The State/Union Territory-wise present status 
of these seven groups of Industries in terms of the projects 
set up, employment generated and value of production in 
the country, including Uttar Pradesh, during 2005-0S is 
given in the enclosed statement-I, II and III respectively. 

(b) The State/Union Territory-wise details of 
margin money provided to the above-mentioned seven 
groups of industries, including Uttar Pradesh, during 2005-
OS are given In the enclosed statement-IV. 

St.tement" 

StateiUnion Territory-wise details of village industries units set up under REGP during 2005-06 

SI. No. State/Union Territory 

2 

3 

2 

Chandigarh 

D.lhi 

Haryana 

MBI 

3 

o 
o 

169 

FBI A&FPI 

4 5 

o 
3 4 

31 370 

PCBI 

6 

o 
2 

26 

HMPI 
FIBRE 

7 

o 

7 

(Number of units) 

REBT Service Total 
Indulltry village 

industrl •• 

8 ~ 10 

o 
4 

211 

2 

244 

3 

15 

1058 
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4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

18 

17 

18 

19 

20 

21 

22 

23 

24 

25 

28 

27 

28 

29 

30 

31 

32 

33 

Written Answe,. 

2 

Himachal Pradnh 

Jammu and Kashmir 

Punjab 

Rajasthan 

Andaman and 
Nicobar Islanda 

Bihar 

Jharkhand 

Orisaa 

West Bengal 

Arunachal Pradesh 

Asaam 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

Trlpura 

Slkkim 

Andhr. Pradesh 

Karnataka 

Kerala 

Lakshadweep 

Pondicherry 

Tamil Nadu 

Goa 

Guj.rat 

Mahara,htra 

Chhattl,garh 

Madhya Pradelh 

Uttarakhand 

Uttar Pradeah 

Total 

3 

42 

224 

70 

584 

98 

110 

34 

104 

292 

3 

356 

10 

32 

58 

50 

33 

18 

804 

210 

194 

5 

8 

292 

4 

82 

497 

139 

117 

H~ 

240 

4674 

4 

21 

58 

17 

407 

23 

27 

8 

26 

85 

11 

89 

3 

8 

14 

12 

12 

4 

158 

52 

48 

o 
2 

19 

o 
20 

129 

12 

29 

8 

61 

1395 

MAY 8,2007 

5 

146 

504 

158 

320 

215 

249 

78 

234 

724 

8 

802 

23 

74 

131 

113 

48 

38 

392 

473 

438 

9 

20 

215 

48 

185 

1125 

158 

264 

116 

553 

8236 

6 

30 

58 

18 

114 

21 

25 

7 

27 

61 

3 

91 

o 
7 

12 

10 

29 

3 

89 

50 

46 

o 

61 

o 
18 

120 

35 

24 

28 

81 

1075 

7 

20 

28 

8 

23 

11 

13 

3 

13 

248 

44 

o 
3 

6 

6 

13 

2 

33 

26 

23 

o 

77 

o 
11 

85 

11 

15 

37 

26 

777 

8 

168 

280 

88 

304 

119 

138 

43 

130 

244 

16 

445 

13 

41 

73 

63 

55 

21 

369 

262 

243 

o 
11 

243 

19 

103 

824 

65 

147 

95 

314 

4951 

to Questions 

9 

223 

254 

81 

401 

113 

130 

44 

116 

424 

34 

402 

16 

41 

71 

62 

116 

22 

633 

241 

225 

12 

13 

129 

65 

97 

560 

131 

140 

224 

275 

10 

650 

1402 

440 

2133 

598 

892 

217 

650 

2078 

78 

2229 

65 

208 

365 

316 

308 

106 

2278 

1314 

1217 

28 

58 

1036 

136 

516 

312q 

551; 

738 , 
527 

1532 

5542 26650 

116 
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Statement.,' 

State/Union Territory-wise details of employment generated under REGP during 2005-06 

SI. No. State/Union Territory 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

2 

Chandigarh 

Deihl 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Punjab 

Rajasthan 

Andaman and 
Nicobar Islands 

BltftIr 

Jharkhand 

OrIssa 

Welt Bengal 

Arunachal Pradesh 

Alsam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Sikklm 

Andhra Pradesh 

Kamataka 

Kerala 

Lakshadweep 

Pondicherry 

MBI 

3 

o 
o 

0.04 

0.01 

0.03 

0.02 

0.13 

0.01 

0.02 

0.01 

0.01 

0.05 

0.00 

0.08 

0.00 

0.00 

0.03 

0.01 

0.01 

0.00 

0.31 

0.05 

0.05 

o 
o 

FBI 

4 

o 
o 

0.01 

o 
0.01 

0.01 

0.10 

o 

0.01 

o 
o 

0.02 

0.01 

0.02 

o 
o 

0.01 

o 
o 
o 

0.03 

0.01 

0.01 

o 
o 

A&FPI 

5 

o 
o 

0.09 

0.02 

0.07 

0.06 

0.12 

0.02 

0.04 

0.01 

0.03 

0.13 

o 
0.18 

o 
0.01 

0.06 

0.02 

0.01 

0.01 

0.16 

0.01 

0.11 

o 
o 

PCBI HMPI 
FIBRE 

6 7 

o o 
o 0 

0.01 0 

0.01 0.01 

o 0 

o 0 

0.04 0.01 

o 0 

0.01 0 

o 0 

o 0 

0.01 0.05 

o 0 

0.01 0.01 

o 0 

o 0 

0.01 0.01 

o 0 

o 0 

o 0 

0.01 0.01 

0.01 0 

0.01 0.01 

o 0 

o 0 

(Lakh Persons) 

REBT Service Total 

8 

o 
o 

0.05 

0.03 

0.04 

0.03 

0.09 

0.01 

0.02 

0.01 

0.02 

0.05 

o 
0.01 

o 
0.01 

0.04 

0.01 

0.01 

o 
0.07 

0.05 

0.06 

o 
o 

Industry village 
industries 

9 

o 
o 

0.06 

0.05 

0.04 

0.03 

0.12 

0.01 

0.02 

0.01 

0.02 

0.07 

0.01 

0.Q1 

o 
0.00 

0.03 

0.01 

0.03 

o 
0.07 

0.05 

0.06 

o 
o 

10 

0.00 

0.00 

0.26 

0.13 

0.19 

0.15 

0.61 

0.05 

0.12 

0.04 

0.08 

0.38 

0.02 

0.5 

o 
0.03 

0.19 

0.05 

0.06 

0.01 

0.66 

0.28 

0.31 

o 
o 
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28 

27 

28 

29 

30 

31 

32 
33 

2 

Timil Nadu 

Goa 

Gujlrlt 

Mahlra,htrl 

ChhaHIIglrh 

MadhYI Pradelh 

UHlrlkhlnd 

UHar Pradelh 

Totll 

3 

0.04 

o 
0.03 

0.05 

0.07 

0.03 

0.01 

0.07 

1.17 

4 

o 
o 

0.01 

0.01 

o 
0.01 

o 
0.02 

0.30 

MAY8,2007 

5 

0.03 

o 
0.08 

0.12 
0.08 

0.08 

0.02 

0.18 

1.78 

Sta"ment-lll 

8 

0.01 

o 
0.01 

0.01 

0.01 

o 
o 

0.02 

0.19 

7 

0.03 

o 
o 

0.01 

o 
o 

0.01 

0.01 

0.17 

8 

0.07. 

o 
0.04 

0.08 

0.02 

0.03 

0.02 

0.09 

1.03 

to Que,tlon, 

0.02 

0.01 

0.03 

0.08 

0.01 

0.03 

0.04 

0.08 

1.07 

10 

0.20 

0.01 

0.18 

0.32 

0.17 

0.18 

0.10 

0.45 

5.71 

120 

St.telUnlon Territory-wile det.", of v.lue of produotlon of vii. Indultrle, during '006-06 

SI. No. State/Union Territory 

2 

3 

4 

5 

8 

7 

8 

9 

10 

11 

12 

13 

14 

15 

18 

2 

Chlndlglrh 

O.lhl 

Hlryanl 

HlmacMJ Prade,h 

Jlmmu Ind Kllhmlr 

Punjab 

RaJalthln 

Andlmln Ind 
Nlcoblr Illandl 

Blhlr 

Jhlrkhlnd 

Crt ... 

Welt BIngal 

Arunachal Pradelh 

Allim 

Mlnlpur 

Meghalaya 

MBI FBI 

3 4 

o o 
o 23.84 

A&FPI 

5 

8.30 

28.40 

PCBI HMP/ 
FIBRE 

8 7 

o 0 

11.87 4.31 

REBT 

8 

o 
14.07 

Service 
Indultry 

9 

1.28 

(RI. Llkh ) 

Total 
vlllige 

Indultrl.1 

10 

7.58 

0.39 83.88 

1484.20 274.10 3271.91 228.22 81.74 1885.84 215.96 7412.77 

374.54 141.27 928.10 218.24 125.18 1380.80 152.39 3300.50 

700.13 175.04 15715.41 188.79 87.52 875.23 

873.00 175.77 1582.30 H17.28 88.88 801.11 

79.41 3881.53 

83.81 3840.05 

2251.10 582.75 5084.89 534.82 280.38 2813.84 258.18 11784,19 

183.80 45.94 41.3.85 40.37 22.78 229.79 

478.22 118.81 1078.3 114.55 54.85 599.03 

284.85 73.71 883,80 88.73 34.55 388.88 

885.83 153.20 1480.29 158.03 81.22 871.82 

21.27 957.81 

54.98 2500.54 

34.12 1538.32 

87.52 3807.71 

1543.44 441.04 3858.75 330.80 1322.87 1322.89 220.59 9039.98 

39.37 102.17 70.19 28.04 5.30 135.35 28.59 407.01 

24152.74 571.20 5140.75 557.08 285.80 2881.20 241.1412109.71 

35.39 10.80. 81.43 

198.87 48.13 442.52 

o o 48.04 

45.84 24.57 245.81 

5.88 179.14 

22.48 1027.10 
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17 

18 

1e 

20 

21 

22 

23 

24 

25 

28 

27 

28 

2e 

30 

31 

32 

33 

2 

Mlzoram 

Nagaland 

Trlpura 

Slkkim 

Andhra Pradtlh 

Kamataka 

Klrala 

Lak.hadwllp 

Pondlohlrry 

Tamil Nadu 

Goa 

Gularlt 

Mahara.htra 

Chhattl.garh 

MadhYI Pradl.h 

Uttarakhand 

Uttar Pradl.h 

Total 

VAISAKHA 18, 1 e28 (SAKA) to Oue,tlon, 122 

3 4 8 7 8 10 

838.22 20e,08 1881.55 1e2.47 104.53 1045.28 95.75 4384.84 

240.40 80.08 540.e1 55.28 30.03 300,50 27.55 1254.73 

228.84 24.28 225.17 157.08 79.54 338.28 47.33 10e8.28 

117.18 2e.30 283.71 28.04 14.85 148.48 . 13.51 810.87 

7431.79 1181.04 5028.58 783.e3 488.51 21e3.51 204.15 17207.49 

1428.01 358.47 3208.54 342.2 178.24 1182.53 181.87 7455.88 

1348.84 328.18 3030.40 320.e3 188.32 1883.57 154.17 7030.41 

18.54 

10.81 

o 
2.83 

2e.77 

23.8e 

o 
2.15 

o 
1.47 

o 
13.28 

1120.55 118.3e 1030.28 381.24 882.83 2411.83 

18.01 o 1e2.05 o o 
741.77 185.42 1888.98 188.74 82.22 

3.e8 

e27.2 

3.e7 

1.24 

50.28 

55.27 

47.eo 5e58.83 

33.23 245.27 

88.18 3880.51 

1325.47 33e.21 3078.55 15e.44 158.e7 1887.87 183.42 8e10.74 

2010.22 118.e2 2312.ee 431.e2 18e.e4 580.34 43.02 5885.35 

e38.02 233.ee 2106.04 111.14 122.22 1170.02 111.08 47e8.51 

218.98 83.e5 838.27 242.87 255.83 840.e7 e8.8e 2355.58 

2083.05 540.80 4772.88 471.50 280.72 2818.17 235.eO 10880.85 

314e8.48 8707.35 55e14.21 84e2.7e 5433.17 32150.45 3040.81 1411315.31 

Statlmlnt-iV 

St.telUnlon Territory-wi" det.", of fMrpln mon.y utlllz.tlon under REGP during 1006-06 

SI. No. Statl/Unlon TlITItory 

1 

2 

3 

.. 
5 

8 

7 

2 

Chandlgarh 

Deihl 

Haryana 

Hlmachll PradI.h 
• Jammu and Kuhmlr. 

Punjab 

FlaJathln 

, 

MBI 

o 
o 

FBI 

4 

o 
4.58 

AIFPI 

1.20 

15.80 

284.81 52.21 823.22 

11.34 28.e1 

1 ~3.38 33.34 

128.18 33.48 

428.78 107.1e 

178.78 

300.08 

301.39 

984.78 

PCBI 

8 

o 
2.28 

HMP/ 
FIBRE 

7 

o 
0.82 

FlEBT 

8 

o 
2.88 

(Lakh Per.on.)· 

Slrvlol 
Indu.try 

2.43 

0.74 

Total 
vlllig. 

Indu.trli. 

10 

3.83 

18.88 

43.88 11.78 31515.38 411.38 1782.18 

41.57 

32.15 

2e.98 

101.8e 

23.84 

18.87 

12.70 

153.41 

25e.2 

188.71 

111.84 

535.e7 

2eO.28 88e.8 

151.25 833.18 

159.85 837.21 

487.91 287e.e1 
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8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

33 

Written Answers 

2 

Andaman and 
Nicobar Islands 

Bihar 

Jharkhand 

Orissa 

West Bengal 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Trlpura 

Slkklm 

Andhra Pradesh 

Karnataka 

Kerala 

Lakshadweep 

Pondlcherry 

Tamil Nadu 

Goa 

Gujarat 

Maharashtra 

Chhattlsgarh 

Madhya Pradesh 

U1tarakhand 

Uttar Pradesh 

Total 

(English} 

MAY 8,2007 to Questions 124 

3 4 5 6 7 8 9 10 

35.01 8.75 78.79 7.69 4.34 43.77 40.52 218.87 

91.28 22.82 205.39 21.82 10.41 114.1 104.72 570.54 

56.18 14.04 126.4 12.71 6.58 70.22 64.99 351.12 

132.50 29.18 281.96 30.10 11.66 185.11 166.71 837.22 

293.99 84.01 735.00 63.01 251.94 251.94 420.17 2100.06 

7.50 19.46 13.37 4.96 1.01 25.78 54.46 126.54 

467.19 108.80 979.19 106.11 54.40 544.99 459.31 2719.99 

6.74 2.02 15.51 0 0 8.77 10.81 43.85 

37.46 9.36 84.29 8.75 4.68 46.82 42.78 234.14 

159.28 39.82 358.39 36.66 19.91 199.10 182.38 995.54 

45.79 11.44 103.03 10.53 5.72 57.24 52.47 286.22 

43.17 4.62 42.89 29.92 15.15 64.05 90.15 289.95 

22.32 5.58 50.23 4.36 2.79 27.90 25.76 139.54 

1415.58 224.96 957.44 149.32 73.62 417.81 388.85 3627.58 

271.62 67.9 611.15 65.18 33.95 339.53 308.33 1697.66 

256.54 62.13 577.22 61.13 32.06 320.68 293.65 1603.41 

3.15 0 5.67 0 0 0 -1.57 16.39 

2.02 0.5 4.55 0.41 0.28 2.53 2.37 12.66' 

213.44 22.55 196.24 69.95 164.35 459.36 91.24 1217.13 

3.05 0 36.58 o 0 0.76 63.29 103.68 

141.29 35.32 317.9 32.14 15.66 176.61 164.16 883.08 

252.47 64.61 586.01 30.37 30.28 321.46 311.28 1596.48 

382.9 22.27 440.57 82.27 32.37 110.54 81.95 1152.87 

178.29 44.57 401.15 21.17 23.28 222.86 223.01 1114.33 

41.33 12.18 159.29 46.26 48.73 122.09 187.98 617.86 

392.96 103.01 909.08 89.81 53.47 498.32 449.34 2495.99 

5999.33 1277.59 10650.32 1236.72 1015.84 6123.90 5792.05 32095.75 

Reformulation of School Syllabi 
(a) , whether there is any proposal to reformulate 

the school syllabi, right from Standard I to XII in consultation 
with academicians; 

4420. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(b) If so, the details thereof alongwlth the reasons 
therefor; 
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(c) whether there is any proposal to divide school 
education into four stages and promote a scientific and 
thematic approach to learning; 

(d) if so, the details thereof; and 

(e) the steps taken by the Union Government 
to'ensure that: basic elements of school education will not 
be sacrified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) In consonance with National Curriculum 
Framework (NCF) - 2005, National Council of Educational 
Research and Training (NCERT) has already brought out 
new syllabi for classes I to XII. 

(c) and (d) The prevailing structure of school 
education in the country is already divided broadly into 
four stages i.e. Primary (Classes I - V), Upper Primary 
(Classes VI - VIII), Secondary (Classes IX - X) and Senior 
Secondary (Classes XI - XII). 

(e) The National Policy on Education (NPE) -
1986 and the Programme of Action (POA) - 1992 
emphasizes preparation and use of a National Curriculum 
Framework (NCF) as a means of establishing a National 
System of Education, characterized by certain core values 
of transformative goals, which would be consistent with 
the constitutional vision of India. 

Punishment for Adultery 

4421. SHRI KAILASH MEGHWAL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the draft National Policy on Criminal 
Justice, authored by Madhava Menon Committee has 
recommended to treat adultery as a social rather than 
criminal offence; and 

(b) if so, the response of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) A 
Committee under the Chairmanship of Prof. Madhava 
Menon has been set up for drafting a National policy 
paper on Criminal Justice System on 3rd May, 2006. The 
final report of the Committee is awaited. 

Cotton Cooperative Marketing Federation 

4422. SHRIMATI MANEKA GANDHI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether many centres of the cotton coopera-
tive marketing federation in the Vidarbha region of 
Maharashtra have been closed down; 

(b) if so, the details thereof and the reasons 
therefore; 

(c) whether closing down of these centres has 
affected thousands of cotton growers as they are now 
unable to offload their produce under the State's cotton 
purchase scheme; 

(d) the manner in which Government propose to 
tackle the situation; and 

(e) the steps taken by the Government to 
compensate the cotton growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
During 2006-07 cotton season, the Maharashtra State 
Cooperative Cotton Growers' Marketing Federation had 
started procurement of cotton in the State of Maharashtra 
from 6.11.2006 through 254 procurement centers, out of 
which 125 procurement centers were in Vidharbha region. 
All the 125 procurement centers in Vidharbha region have 
been closed down from 5.4.2007, as there were no arrivals. 

(c) No Sir, as other cotton purchasers have 
purchased the cotton at rates higher than the Minimum 
Support Price (MSP). Further, there had been no demand 
for continuance of centers either from cotton growers or 
Agriculture Produce Marketing Committees (APMCs.) 

(d) and (e) As per Maharashtra Government 
Resolution NO. Kapus/l 006/PraKa/1 02/1 O-C dated 
4.1.2007 for season 2006-07, the Government of 
Maharashtra, as a special case, has decided to give 
subsidy to the cotton growers Rs. 1500/- per hectare, 
maximum upto 2 hectare, minimum Rs. 500/- per hectare 
and maximum Rs. 3000/-. This amount is being distributed 
to the cotton growers through Agriculture Department of 
Maharlshtrl. 

[Translstion] 

CBI Enquiry 

4423. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether any investigation has been conducted 
by CBI into the Khlirlanzi massacre in Bhandara district, 
Maharashtra; 

(b) if so, the details and recommendations thereof; 
and 

(c) the action taken by the Government against 
the culprits found gUilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
YI., Sir. 

(b) and (c) On the reque.t of the Government of 
Mahara.htra, CBI took over the Investigation of Crime No. 
58108 of PS Andalgaon, District Bhandara relating to 
Khalrlan)1 mallacre vide RC.119 (S)1200e-SCBlChennal. 
After due Inve.tlgatlon, a charge.heet was flied In the 
competent court on 27.12.2006 against eleven accused 
per.ons under various 18ctlon. of the Indian Penal Code 
and the Scheduled Castes and Scheduled Tribes 
(Prevention of Atrocities) Act, 1989. The eleven accused 
persons are facing trial In the competent court at Bhandara. 

Allocation of Fund. for Social Security and Social 
Awaren ••• for Tribal. 

4424. SHRI HEMLAL MURMU: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the amount sanctioned and spent for schemes 
of social .ecurity and social insurance for tribals by the 
Government of each State especially Jharkhand in the 
country during the last three years till date alongwlth the 
details of the work undertaken; 

(b) whether the Government is aware that the 
incidents of murder/exploitation of tribal women Is 
increasing In different parts of the country and Incidents of 

molestation with tribal women In polle. cu.tody have taken 
place In Jharkhand u brought Into light by the electronic 
and print media; 

(c) If '0, the details thereof; 

(d) wh.ther the Government proPOIi. to rehabi-
litate and provide financial aid to such victims; and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) Under the umbrella scheme of Develop-
ment of Primitive Tribal Groups, the Ministry of Tribal Affairs, 
hu, since 2004-06, provided funds to the different States 
which have STs known as Primitive Tribal Groups to provide 
life and disability Insurance cover to the head of .ach 
PTG family under a scheme of the Life Insurance 
Corporation of India known as the Jana.h .... Blma Yojana. 

Details of funds released and spent by the various 
State Governments, Including Jharkhand, so far, under the 
Janashree Bima Yo)ana of Life Insurance Corporation of 
India are given in the enclosed statement. 

(b) to (e) While It Is correct that .uch Incident. are 
reported In the electronic and print media from time to 
time, no specific Instance of murder/exploitation and 
molestation of tribal women ha. been reported to this 
Ministry by the State Governments. 

DetaHs of Funds released and expenditure reported by the States for Janashree 81ma Yo}ana 

(Rs. In lakhs) 

S.No. Name of the State Amount Expenditure Amount Expenditure Amount Expenditure 
released reported by released reported by released reported by 

during 2004-05 the States during 2005-06 the Stat.s during 2008-07 the States 

2 3 4 5 6 7 8 

Andhra Pradesh 60.00 60.00 120.00 0.00 110.00 0 

2 Bihar 5.00 0.00 10.00 0.00 0.00 0 

3 Chhattlsgarh 40.00 40.00 90.00 79.68 0.00 0 

4 Gularat 25.00 25.00 50.00 50.00 55.00 0 

5 Jharkhand 70.00 70.00 145.00 145.00 0.00 0 

6 Kerala 2.50 2.50 5.00 5.00 15.00 0 
~ 

7 Karnataka 10.00 10.00 20.00 20.00 12.50 0 

8 Madhya Pradesh 100.00 100.00 200.00 200.00 150.00 0 

9 Mahar.shtra 70.00 70.00 140.00 140.00 0.00 0 
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2 3 4 

10 Manipur 10.00 0.00 

11 Orl6sa 12.50 12.S0 

12 Rajasthan 12.50 0.00 

13 Tamil Nadu 40.00 40.00 

14 Trlpura 2S.00 25.00 

15 Uttaranchal/U P 2.50 0.00 

16 West Bengal 1S.00 15.00 

17 Andaman and 0.00 0.00 
Nicobar Islands 

Total SOO.OO 470.00 

(English) 
Ranking of lITe 

4425. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the ranking of IITs in the country are 
down by seven places from the last year's ranklngs; 

(b) if 60, the facts and reasons therefore; 

(c) whether the Government proposes to stream-
line the functioning of the IITs In the country to make them 
competitive in the global ranking: and 

(d) if 60, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Government does not 
conduct annual survey for the purpose of ranking of Indian 
Institutes of Technology (IITs) in the country. 

(c) and (d) The IITs are already competitive In the 
global ranking and enjoy a high reputation amongst 
Institutes of Technology the world over. 

Special Economic Zon •• for 
Small Scale Indu.trfe. 

4426. SHRI HARIBHAU RATHOD: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has any proposal to 
consider Special Economic Zones for the small seale 
indUstries so that they can also avail variou. incentive. for 
exports of the products made by the artl •• ns; 

5 6 7 8 

2.S0 0.00 0.00 0 

2S.00 0.00 42.50 0 

25.00 0.00 0.00 0 

80.00 80.00 80.00 0 

50.00 50.00 SO.OO 0 

7.10 7.10 0.00 0 

30.00 0.00 32.50 0 

0.40 0.28 0.00 0 

1000.00 777.0S S47.50 0 

(b) if '0, whether as per the pre.ent guidelines 
the .mall scale Industries are eligible to get the same 
benefit of Special Economic Zone.: and 

(c) If so, the detalis thereof, State-wi .. ? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Small 
Scale Industries (SSls) are eligible to set up units In any of 
the notified Special Economic Zone (SEZ). All units 
Including SSls, Micro and Medium enterpri ... set up within 
the processing area of any notlfled SEZ are eligible for 
benefitl provided under the provisions of the SEZ Act, 
200S. 

Efficacy of Integrated Child Development 
Service. Scheme 

4427. SHRI BALAS HOWRY VALLABHANENI: Will 
the Minister of WOMEN AND CHILD DEVELOPMENT be 
plened to state: 

<a) whether the planning Commission has que.-
tioned the efficacy of Integrated Child Development 
Servic •• Scheme; 

(b) if so, the detail. thereof; 

(c) the suggestions made by the Planning 
Comml.slon In this regard; and 

(d) the reaction of the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) to (d) Doe. not arise. 
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Education and Training 

4428. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether only 2 percent of the student 
population in the age group of 15 to 25 are enrolied in 
Vocational Education and Training (VET) against 80 percent 
in Europe; 

(b) if so, the steps taken by the Government during 
Tenth Five Year Plan to promote such education and 
training (VET) amongst this age group of students 
alongwith the reason for low percentage of persons going 
in for VET; and 

(c) the steps are envisaged to promote VET 
during the rest of the Tenth Plan period and the Eleventh 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) According to a press release dated 26.1.2007 
by ASSOCHAM, only 2% student's population in the age 
group 15-25 are enrolled every year in Vocational 
Education and Training in India against 80% In Europe. 

(b) Under the Centrally Sponsored Scheme of 
Vocationalisation of Secondary Education, financial 
assistance is provided to State Governments for 
introduction of vocational courses in the higher secondary 
stage. Since inception of the scheme, about 9500 schools 
have been approved to conduct, 21000 sections with an 
enrollment capacity of around 10 lakh students. Due to 
lack of vertical mobility, non-availability of trained teachers, 
lack of flexibility in changing the curriculum to make it 
need-based and social stigma attached to manual work, 
etc., sufficient number of students do not opt for VET. 

(c) The Prime Minister· in his Independence Day 
(2006) speech had announced to launch a Mission on 
Vocational Education. Consequent upon the announce-
ment, a Task Force has been constituted by the Planning 
Commission on 6.12.2006 to suggest steps to promote 
Vocational Education and Training (VET) during the 11 th 
Plan period and beyond. 

Examination Centre for Selection of Teache,. 

4429. DR. K. S. MANOJ: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government has decided to 
sanction· an Examination Centre for Kerala for the 
competitive test for thl! selection of teachers in Kendrlya 
Vidyalayas; 

(b) if so, the total vacancies of teachers pointed 
out by the Kendriya Vidyalaya Sangathan, New Delhi and 
the number of nominations centers decided by them; 

(c) whether the Government is considering to 
open an examination center at Kerala taking into account 
of the number of applications from the State of Kerala; 

(d) if so, the details thereof; and 

(e) the time by when it is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Refrigerated Container 

4430. SHRI ANIL BASU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to slate: 

(a) whether indigenous refrigerated container 
manufacturing capability has been developed; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) Indian manufacturers have developed 
manufacturing capability for refrigerated containers. The 
prominent manufacturers include MIs. Freezeking 
Industries· Pvt. Ltd.; MIs. Frick India Industries; MIs. 
Thermokking Industries; and MIs. Carrier Aircon Ltd. 

(Translation] 

Incident. of Violence 

4431. SHRI SUB HASH SURESHCHANDRA DESH-
MUKH: Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the violence and arson incidents 
between the Police and bandh supporters during bandhs 
organised by different political parties/organizations have 
increased in the country; 

(b) if so, the details of such incidents reported 
during each of the last three years, till date, State-wise; 

(c) whether the Government has issued any 
guidelines to the State Governments to curb such violent 
incidents during bandh; , 
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(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) Police and public order are the State subjects. 
Therefore, the Central Government does not maintain 
specific information/data on violent scuffles between State 
police and bandh supporters during bandhs. 

(c) to (e) The Central Government from time to time, 
based on available inputs, advises the State Governments! 
UTs to take necessary precautionary and security measures 
during bandhs/strikes. Whenever requested, the Central 
Para Military Forces are also given to the States, subject 
to availability, for maintenance of peace and order during 
bands/strikes. 

[English] 
ContrlbuUon of Women 

4432. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Government has any plan to 
evaluate the contribution of women to socio-economic 
development as producers and workers in the formal 
sectors including home based workers; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY 

OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) As per the Report 
No. 515 of National Sample Survey 61st Round (July, 
2004-June 2005) carried out by the National Sample 
Survey Organisation, the information regarding 'per 
thousand distribution of usually employed persons by broad 
industry division (NIC 1998) during 1983 to 2004-2005' is 
given in the attached statement. 

St.tement 

Per 1000 distribution of usually employed persons by broad industry 

Broad I~ustry 

Division 

Agriculture 

Mining and 

Quarrying 

Manufacturing 

division (NICC 1998) during 1983 to 2004-2005 

NSS round Rural 

(survey period) Male Female 

ps all ps all 

2 3 4 5 6 

61st (2004-05) 662 665 814 833 

55th (1999-00) 712 714 841 854 

50th (1993-94) 737 741 847 862 

43rd .,987-88) 739 745 825 847 

38th (1983) 772 775 862 875 

32nd (1977-78) 804 806 868 881 

61st (2004-05) 6 6 4 3 

55th (1999-00) 6 6 4 3 

50th (1993-94) 7 7 5 4 

43rd (1987-88) 7 7 5 4 

38th (1983) 6 6 4 3 

32nd (1977-78) 5 5 3 2 

61st (2004-05) 80 79 87 84 

55th (1999-00) 73 73 77 76 

50th (1993-94) 70 70 75 70 

43rd (1987-88) 76 74 75 69 

38th (1983) 71 70 65 64 

(All-India) 

Urban 

Male Female 

ps all ps all 

7 8 9 10 

60 61 147 181 

65 66 146 177 

87 90 193 247 

85 91 218 294 

97 103 255 310 

102 106 251 319 

9 9 2 2 

9 9 4 4 

13 13 7 6 

13 13 9 8 

12 12 8 6 
9 9 6 5 

236 235 254 282 

225 224 232 240 

236 235 236 241 

260 257 269 270 

270 268 280 267 
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2 3 4 5 8 7 8 9 10 

32nd (1977-78) 85 64 61 59 276 278 294 296 

Electricity, Wahlr, 81th (2004-05) 2 2 0 0 8 8 2 2 
etc. 55th (1999-00) 2 2 8 8 2 2 

60th (1993-94) 3 3 12 12 3 3 
43rd (1987-88) 3 3 12 12 3 2 

38th (1983) 2 2 11 11 2 2 

32nd (1977-78) 2 2 11 11 1 

Construction 61st (2004-05) 69 68 17 15 93 92 45 38 

55th (1999-00) 45 45 12 11 88 87 55 48 

50th (1993-94) 33 32 11 9 70 69 49 41 

43rd (1987-88) 27 37 32 27 58 58 43 37 

38th (1985) 23 22 9 7 51 51 37 31 

32nd (1977-78) 17 17 7 6 42 42 26 22 

Trade, Hotel and 61st (2004-05) 83 83 28 25 281 280 131 122 

Restaurant 55th (1999-00) 68 68 23 20 293 294 164 169 

50th (1993-94) 55 55 22 21 219 219 107 100 

43rd (1987-88) 52 51 24 21 215 215 109 98 

38th (1983) 44 44 22 19 202 203 99 95 

32nd (1977-78) 40 40 23 20 216 216 98 87 

Transport, Storage 61st (2004-05) 39 38 2 , 2 107 107 16 14 

& Communication 55th (1999-00) 32 32 104 104 20 18 

50th (1993-94) 22 22 98 97 15 13 

43rd (1987-88) 21 20 98 97 12 9 

38th (1983) 17 17 101 99 17 15 

32nd (1977-78) 13 12 1 98 98 12 10 

Other services 61st (2004-05) 59 59 46 39 207 208 402 359 

55th (1999-00) 61 61 43 37 209 210 378 342 

50th (1993-94) 71 70 40 34 264 284 388 350 
43rd (1987-88) 84 62 37 30 253 252 336 278 

38th (1983) 62 61 34 28 248 248 314 266 

32nd (1977-78) 54 53 37 30 245 243 311 260 

All X 1000 1000 1000 1000 1000 1000 1000 ~OOO 

Aaa'atance from Abroad assistantships/scholarships for paper presentations abroad 

4433. SHRI ASHOK KUMAR RAWAT: Will the 
for the last five years, institute-wise, category-wise and 
year-wlse; 

Minister of HUMAN RESOURCE DEVELOPMENT be 
(b) whether SC/ST students presented their pleased to state: research work abroad in the last five years; 

(a) the number of Ph. 0 and M.S. (by research) (c) if so, the details thereof alongwlth the totai 
students in indian Institute of Technologies and Indian financial assistancel scholarships awarded, institute-wise. 
Institute of Scienc., Bangalore who got financial category-wise. year-wl.e; 
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(d) whether for SCIST ltudents allocated lepuate 
financial alilitance' Ichoiarlhipi with relpect to 15 
percent and 7.5 percent of total allocation; and 

(e) the measurel being taken by the Government 
to encourag. the Itud.nts of SC/ST to pr.s.nt th.lr work 
abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) Information Is being collected 
and will be laid on the Table of the House. 

(Translation) 

Central Unlv.ralty StatUI to 
Allahabad Unlveralty 

4434. SHRI MOHAN SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government has taken over the 
Allahabad University and accorded it the status of Central 
University; 

(b) If so, the names of the colleges of thll 
university which have been taken over by the Government; 

(c) whether Allahabad Medical College is also 
Included In the lilt of colleges; 

(d) If so, the time by which this Medical College 
has been declared as part of Central University; 

(e) whether the Government has any proposal for 
developing and expanding this medical college; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) The University of Allahabad hal 
been declared an Institution of national importance, and 
established as a body corporate by the University of 
Allahabad Act, 2005 ena.c!\ed by Parliament. 

• 
(b) According to the provisions of Statute 31(1) of 

the Statutes of the University, eleven colleges shall be the 
Constituent Colleges of the University. A list of these 
colleges Is enclosed as statement. 

(c) Th. MotlJal Nehru M.dical College and 
Swarup Rani N.hru Hospital, Allahabad shall be a 
University College uncler Statute 30(4) of the Statutes of 
the University. 

(d) The University of Allahabad Act, 2005 has 
already come Into force on the 14th July, 2005. 

(e) and (f) According to the Information furnllhed by 
the University of Allahabad, It Is In the prooeu of preparing 
a Malter Plan for development and expanllon of the 
aforelald University College. 

Stetement 

List of Constituent College. of the 
University of Allahabad 

1. Allahabad Degree College, Allahabad 

2. Arya Kanya Degree College, Allahabad 

3. Chaudhary Mahadeo Prasad Degree College, 
Allahabad 

4. Ewing Christian College, Allahabad 

5. Iswar Saran Degree College, Allahabad 

6. Hamldia Girls Degree College, Allahabad 

7. Jagat Taran Girls Degree College, Allahabad 

8. K. P. Training College, Allahabad 

9. Rajarahl Tandon Girls Degree College. Allahabad 

10. Sanwal Da88 Sadan Lal Khanna Girl. Degree 
College, Allahabad 

11. Shyama Prasad Mukherjl Government Degree 
College, Allahabad. 

(English) 

Rate of Growth for T .. 

4435. SHRI HITEN BARMAN: Will the Mlnllter of 
COMMERCE AND INDUSTRY be pleued to atate: 

Ca> whether the rate of growth for tea hal declined 
in terms of domestic conlumptlon and also In term. of per 
capita consumption of tea; 

(b) if 80, the details thereof; and 

(c) whether the Government propeles to devise 
a new strategy for promoting tea as national beverage 
and boolt its domestic consumption? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
domestic and per capita consumption ot tea has been 
Increasing In absolute quantity terms. HoWever, the rate of 
growth of tea during the lut three years (2004-2006) hu 
registered a marginal decline in term. of domestic 
consumption and per capita conlumptlon when compared 
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to the period 2001-2003. The rate of growth has declined 
Ir"m 3.05% (2001-2003) to 2.45% (2004-2006). Per capita 
consumption has also declined from 1.38% (2001-2003) 
to 0.88% (2004-2006). 

(c) There is no proposal to promote tea as a 
national beverage. As a beverage, tea, has a very high 
degree of penetration particularly among the rural 
consumers. However, tea has been facing some compe-
tition from other beverages. To combat this competition 
and also to boost domestic consumption of tea, Tea Board 
has been undertaking a number of promotional activities 
in the country propagating the health benefits of tea and 
has also been participating in a number of domestic fairs 
and exhibitions besides using both print and electronic 
media highlighting tea as a health and lifestyle beverage. 

CSSE Examination 

4436. SHRI K.C. SINGH "BABA": Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government has received any 
proposals to make the examination papers optional of 
Central Board of Secondary Examination for the Class 
Xth; and 

(b) if so, the details thereof and the reaction of 
the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. There is no such proposal of Central 
Board of Secondary Education (CBSE) to make class X 
examination optional. 

(b) Does not arise. 

Report of Non-Oovemmental Organization 
·PrathamM on Education 

4437. SHRI L. RAJAGOPAL: 
SHRI JAI PRAKASH (Mohanlal Ganj): 
SHRi IQBAL AHMED SARADGI: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whethet the dropout rate in schools between 
6 to 14 years has come down from 5.9 percent in 2005 to 
4.1 percent in 2006 as per the report of Non-Governmental 
Organization (NGO) "Pratham"; 

(b) If so, the details thereof; 

(c) the salient features of the said report; 

• (d) the reasons for reduction in the dropout rate 
in the States particularly in Andhra Pradesh, State and 
Union Terrltory-wise; and 

(e) the steps taken by the Govemment to remove 
the shortcomings brought out by the said NGO in its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Annual Status of Education Report (Rural) 
2006 facilitated by Pratham, an NGO does not provide the 
data for drop out rates but on out of school children and 
level of students leaming. 

However, as per the data available with the Ministry, 
dropout rates in Classes I-V (age group 6-11 years) has 
come down from 31.5% in 2003-04 to 29.0% in 2004-05. 
In Andhra Pradesh, the drop-out rate in Classes I-V has 
come down from 42.6% in 2003-04 to 31.9% in 2004-05. 
During 2004-05, drop-out rates for Classes I-V, was less 
than the national average in 10 States and 7 UTs. 

(e) A multi-pronged approach has been adopted 
under .SSA for reducing out of school children, enhance 
retention & improve quality of learning of students through 
interalia, strengthening of schools through school 
infrastructure, recruitment of additional teachers, providing 
annual school grants, regular training of teachers, 
academic support to teachers and schools etc. In addition, 
several interventions under SSA aim at community support, 
flexible schooling for children who are dropouts, older 
children or children in difficult circumstances, and special 
provisions to promote education of girls, children from 
disadvantaged sections of society or children with special 
needs. 

Madrid Sy.tem 

4438. SHRI E.PONNUSWAMY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the membership of 'Madrid System of 
Trade and Service Marks' enables the member applicants 
for international registration in the trade mark office of any 
country where they have a substantial commercial interest 
or domiciled there and not necessarily In the trade mark 
office of his own country; 

(b) If so, whether the Govemment had examined 
the proposal of joining the 'Madrid System'; 

(c) If so, the decision of the Government in this 
regard; and 

(d) il not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MI~STRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) Madrid System 18 a simple and effective 
system for registration 01 international trade marks. An 
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applicant can file a single application in one language 
(English or French) In the country of origin and obtain 
protection of its marks in many designated countries who 
are members of the Madrid System, International 
Registration can be applied for by any national of a 
contracting state and by any other natural person or legal 
entity domiciled or having a real and effective industrial or 
commercial establishment in a contracting state. After 
evaluating the advantages of joining the Madrid system, 
Government of India has decided to accede to the Madrid 
Protocol. The accession to the Protocol would entail 
amendments in the Trade Mark Act, 1999. Accordingly, 
further steps have been Initiated in this regard. 

Application agalnlt Patent 

4439. ADV. SURESH KURUP: 
SHRI BASU DEB ACHARIA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Multi National Companies (MNCs) 
including Novartis have flied patent applications against 
some important life saving drugs including the modified 
version; 

(b) If so, the details thereof; 

(c) the steps taken by the Government to check 
and award of such patent life saving drugs to the MNCs; 

(d) whether any company has challenged the 
Indian Patent Act In any Court In the country or abroad; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to defend 
the Indian Patent Act? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) A number of patent applications related 
to drugs have been flied with the Indian Patent Office by 
companies from abroad, including by MIs Novartis, a Swiss 
company. A list of filing of pharmaceutical patent 
applications by some leading foreign companies since 
1995 Is given in the enclosed statement. 

The Patent Office, after receiving a patent application, 
examines it as per the procedure prescribed under the 
Patents Act. The Office has qualified examiners to examine 
patent applications in different fields of technologies 
including for Pharmaceuticals and drugs. To quality for a 
patent, an invention must be new, involve an inventive 
step and capable of industrial application. The Patents Act 
also contains details of Inventions which are not patentable. 

Non-patentable inventions include: the mere discovery of 
a new form of a known substance which does not result In 
the enhancement of the known efficacy of that substance 
or the mere discovery of any new property or new use for 
a known substance or of the mere use of a known process, 
machine or apparatus unless such known process results 
in a new product or employs at least one new reactant. 
The Act also provides for pre-grant opposition whereby 
any person can oppose the grant of a patent on the 
grounds specified in the said Act. 

(d) to (f) MIs Novartis has challenged the constitu-
tional validity of Section 3 (d) of the Patents Act in the 
Hon'ble High Court of Madras which Is pending in the 
High Court. The Government has taken appropriate steps 
to defend the provisions of the Patents Act. 

MIs Novartis had also appealed in the Hon'ble High 
Court of Madras against the rejection of their patent 
application by the Controller of Patents. However, the 
Hon'ble High Court has directed the transfer of the appeal 
to the Intellectual Property Appellate Soard (IPAB) at 
Chennai consequent to the IPAB becoming operational 
with respect to patents appeals vide Government of India 
notification dated 2nd April, 2007. 

Statement 

Name of the Nationality No. of applications 
legal entity filed 

2 3 

MIs Novartis Switzerland 108 

MIs Novo Nordlak Denmark 186 

BASFAG Denmark 160 

F Hoffman Switzerland 152 

Sandoz Switzerland 26 

Ciba Geigy Switzerland 14 

Hoechst Germany 142 

Merck USA 138 

Astra Zeneca Sweden 122 

Bayer Germany 119 

Teva Pharmaceuticals Israel 84 

Otsuka Japan 16 
Chemical Company 

Pharmexa Denmark 10 

" 
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2 3 
, 

EH Lilly USA gO 

W.y1h USA 105 

GI.nmlrk Swltz.rland 29 

Alt.n. Ph.rm.cutlc.l. G.rm.ny 24 

Gluo UK 101 

Bo.hrlng.r Germ.ny g 

Anganwadl Cent .... on Rented aa.l. 

4440. KUNWAR MANVENDRA SINGH: Will the 
Mlnlat.r of WOMEN AND CHILD DEVELOPMENT b. 
pl .... d to .tatl: 

(I) the numb.r of Anganwadl c.nter. functioning 
from rented accommodltlona In the country plrtloullrly In 
Uttlr Prad .. h Stat.-wl .. ; 

(b) the numb.r of c.... of unpaid r.nt by 
Anglnwldl C.ntr .. to prlvlt. bodl .. pending .Inee 1 ggg 
plrtloullrly In Uttar Prld .. h, Stat.-wl .. ; 

(0) wh.th.r mlny Anglnwadl C.ntr .. functioning 
In Hlthlrla dlatrtct of Uttar Pradllh h.v. plld the Irrelrs 
of r.nt to prlv.te bodl ... Inc. 1 ggg; 

(d) If '0, the d.tall. thlreof; 

(.) If not, the r ••• on. th.reof; .nd 

(f) the time by wh.n auch .ITe.,. .r. likely to be 
p.ld? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (I) to (f) Th. Infenn.tlon I. being 
ooIl.ct.d from the Stat .. and will be 1.ld on the T.bl. of 
the HOUH. 

RegiON' OfftOi. of '.T. CommlAlon 

4441. SHRI MITRASEN YADAV: Will the Mlnl.t.r of 
TRIBAL AFFAIRS be pl.ued to .t.te: 

(.) the number of R.glon.1 Offlc.. of NltIon.1 
Comml"lon for Schedul.d Trtbe. preHntly In operation; 

(b) wheth.r S.T. Comml •• lon I. opening It. n.w 
reglon.1 offIcealn the oountry; 

(c) If 10, the detail. th.reof .Iong with the place. 
.. 11Cted tor the PUrpoH; 

(d) wh.th.r Reglonll OffiCII of ST Commlilion 

In the country .re rltllng under .. rloua flnlnolll and 
Idmlnlstratlve problem.; 

(e) If '0, thl detail. thlrlof; .nd 

(f) the lund. earm.rkld for ST Commlilion .nd 
ml.aur .. being taken by the Govlrnm.nt to Improvi their 
condition.? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) A. on dat., the Nltlonal Comml"lon for 
Schedulld Tribe. (NCSD h.. .Ix Regional OfffCII .t 
J.lpu" Bhop.t, Bhub.n .. w.r, R.lpu" Rlnchl .nd Shlllong. 

(b) No, Sir. 

(c) DOli not .rl ... 

(d) .nd (e) No, Sir. Th.re .r., howev.r, • lew po.t. 
In the Regional OffiCII which h.ve been lying v.cant 
sino. long and thla la caualng .ome functlon.1 probl.m •. 
The rllpectlv. cadre controlling .uthorltlll h.ve btln 
requllted to fill up thll' po.ta on an urg.nt blal •. 

(I) An amount of Rupell 432.00 Ilkh. hu be.n 
.armarked for the N.tlonll Commlilion lor Schedul.d 
Tribe. und.r Budget E.tlm.tt 2007-08. 

Adoption by FO""lnll'I 

4442. SHRI ANANTA NAYAK: 
SHRI G. KARUNAKARA REDDY: 

Will the Mlnl.ter of WOMEN AND CHILD DEVELOp· 
MENT bl pl .... d to .tate: 

(a) the n.me. of Non-Gov.mm.ntal Org.nl.ltlon 
(NGO) and othlr Orag.nlz.tlon running orph.n.gll In 
the country; 

(b) thl lorllgn countrlll .nd thl NGO •• tatloned 
abroad h.ve ldopted ohlldr.n from th... NGOa during 
lach of th.lut thm YI.,., country-wi .. , NGOa-wlH; 

(c) wh.ther the Gov.mm.nt I •• ware th.t mlny 
Indl.n children .re being .old lII.g.lIy to the lor.lgn 
n.tlonal. In thl n.m. of adoption; 

(d) II '0, the number of complalnta rec.lved with 
regard to adoption of ohlldr.n without parlnt'. permlilion 
In St.t.. p.rtlcullrly Klmltlkl Stitt during Ilch of the 
lut three y •• ,., St.te/Unlon Tlrrltory-wl .. ; 

(e) thl .tep. tlken by the Gov.mm.nt to proteot 
the chlldr.n'a Int ..... t In auch OUII; 

(I) wh.th.r the Gov.mment h.. • propo •• 1 to 
am.nd the .doptlon rul .. ; .nd 

(g) If '0, the reuon. therefore? 
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THE MINISTER OF STATE OF THE MINISTRY 2 3 4 5 6 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 

7 AUltrla 17 4 2 23 RENUKA CHOWDHURY): (a) and (b) Th. Mlnlltry of 
Wom.n Ind Child D.v.'o"m.nt do. I not mllntaln 8 France 14 12 115 41 Informltlon r.'ltlng to the nlm.. of NGOI running 
orphanag.1 al th.y are rtglltlrtd by th. Stat. Gov.mm.nt 9 Italy 144 134 141 419 
oono.rn.d. How.v.r, C.ntral Adol'tlon R .. ource Agency 
(CARA), an autonomoul organization und.r the Mlnlltry 10 Mauritlul 4 15 10 
II 'm,,'em.nt'ng the Ich.m. of Alilltinc. to Hom .. 11 Indon .. 11 2 2 (Shllhu Gr.h) for ohlldren to "romot. In-oountry adoption. 
Und.r th. Ich.m., th. Non-Governm.nt Orglnlzatlonl 12 Singapor. 8 15 12 
and Stlt. Gov.rnm.nt Ir. alillt.d for running "roJ.otl 
for orphan/d .. tltut. chlldr.n up to the Ig' of 8 y.arl 13 UAE (Oman, 13 20 30 63 
whloh "rovld. th.m In.tllutlonll clr. follow.d by Kuwllt, Abu 
r.habliltation through In-country Ido"tlon. Th. lilt of Dhlbl, Dubal, 
Non-Gov.mm.ntll Orglnlzatlon. b"ng alll.t.d und.r aatlr, Shl~ah 
the achem. II available on CARA'I w.bllt. www. and Bahrlln) 
adoptionlndll.nlc.ln. CARA 1110 r.cognlzll "llo.m.nt 

14 Thlllind Ig.nclll for "llclng children In Inter-country ado"tlon. A 
country-will lilt of children for which CARA ha. IIlu.d 15 South Africi NOC during lalt thrH Y.lre II .ncloltd al I .. t.m.nt. Th. 4 7 3 14 

NGO-wlll lilt II IVllllbl. on CARA'I w.bllt. www. 16 K.nYI 2 
Ido"tlonlndla.nlc.ln. 

17 N.w Z.aland 3 15 
(c) Ind (d) CARA which II the orglnlzatlon for 

r.gulltlng Int.r-country ado"tlon hll not r.celv.d any 18 United Kingdom 19 20 14 153 
luch r.port. 19 Splln 1215 109 87 301 

(.) Th. guld.lln.. for Adoption from India 2006 20 Swltz.rland 32 39 115 88 provld. procedural Ilfeguardl for Intlr-country adol'tlon 
of Indian chlldr.n. 21 AUltralia 22 18 28 88 

(f) and (g) Th. Guld.llnll for adoption Ir. r.vlew.d 22 G.rmany 30 22 27 79 
regularly for chang.l, wh.rev.r n.OIulry, In ord.r to 
make th.m mort child frl.ndly. 23 Clnlda 9 19 17 415 

"',.m.nt 24 Flnllnd 13 9 15 27 .-

Country-wi •• number of NOel I .. u~ for 215 Ir.'and 15 8 
Intlr-country .doptlon of Indl.n chlld"n 26 Ice Land 8 2 8 

S.No. Nam. of 2004 20015 2008 Totll 27 aahrlln 4 15 
th.oountry 

28 Lux.mburg 2 15 8 
2 3 4 5 6 

29 Phlllppin .. 
USA 322 298 327 9415 

Hong Kong 30 3 8 
2 D.nmark 111 150 33 194 Tanzlnll 1 2 31 
3 a.lglum 30 24 18 72 32 Republic of a.nln 
4 NorwlY 22 21 17 80 33 BotlWlna 
8 N.therllnd. 28 18 12 87 34 Scotllnd 
6 Sweden 43 31 49 123 Total 1021 887 882 2740 
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Special Scheme for Women 

4443. SHRI K. SUBBARAYAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Govemment proposes to introduce 
special schemes for the economic uplift of women; and 

(b) if so, the details thereof, scheme-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The Govemment 
(in the Ministry of Agro and Rural Industries) is not 
proposing to introduce new special schemes specifically 
for the economic upliftment of women but is considering to 
strengthen the existing schemes like Pradhan Mantri 
Rozgar YoJana and Rural Employment Generation 
Programme for increasing the coverage of women 
beneficiaries in XI Plan through special efforts. 

(Translation) 

Promotion of Urdu Language 

4444. SHRI RASHEED MASOOD: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment proposes to promote 
Urdu language; 

(b) if so, whether the Government has drawn up 
any scheme for promotion thereof; and 

(c) if so, the details thereof? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Yes Sir. 

(c) The Govemment has established National 
Council for Promotion of Urdu Language (NCPUL) in 1996, 
as an autonomous body under the Ministry of Human 
Resource Development with the objective to promote, 
develop and propagate the Urdu Language. The main 
schemes for promotion of Urdu ianguage by NCPUL are 
as under:-

Computer Applications and Multilingual DTP Centre. 

Calligraphy and Graphic Design Training Centres. 

Diploma Courses In Urdu Language. 

Publications of Books. Magazines. Journals. 

Books Promotion and Exhibition. 

Grants-in-aid for bulk purchase of books, publications 
of manuscript, hold conferences. 

Urdu Press Promotion. 

Functional Arabic Course and grant for bulk purchase. 

Three Centres under the Central Institute of Indian 
Languages, Mysore have been set up at the request of the 
concemed State Govemments at Solan, Lucknow and 
Patiala to promote Urdu Language learning. 

{English} 

Untraced ULFA Actlvl,ta 

4445. SHRi ANWAR HUSSAIN: 
SHRI M.K. SUBBA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a7 the number of ULFA activists missing since 
the Bhutanese operations and the number out of them so 
far traced; 

(b) the action taken by the Government in this 
regard; 

(c) whether the Government of Assam has 
requested the Union Government to locate such activists; 

(d) If 10, the details thereof; 

(e) whether the wives of some untraced ULFA 
activists staged hunger strike until death in Assam during 
the last week of March, 2007; and 

(f) the exact number of claims of such un traced 
ULFA activists? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) and (f) 
The matter regarding whereabouts of some of the United 
Liberation Front of Asom (ULFA) activists, missing since 
operation by Royal Bhutan Army (RBA), is subjudice in the 
Guwahatl High Court. 

(e) Wives of six missing ULFA cadre, had 
commenced fast unto death in the last week of March 
2007 In Guwahati. They have since withdrawn their 
agitation. 

Aaalatance to Unlversltle, by U.G.C. 

4446. SHRI M. APPADURAI: 
SHRI PUNNU LAL MOHALE: 
DR. LAXMINARAYAN PANDEY: 
SHRI GIRIDHARI YADAV: 
PROF. VIJAY. KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 
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(8) the details of universitios and colleges that 
received grants/Central assistance during each of the last 
three years from the University Grants Commission (UGC), 
university and colleges-wise; 

(b) whether the funds allocated to UGC during 
the Tenth Plan have not been fully utilised; 

(c) if so, the reasons therefor; 

(d) whether the UGC has directed the universityl 
college. to submit fresh proposals for requirement of funds 
till January, 2007; 

(e) if so, the details thereof. university and 
colleges-wise; and 

(f) the steps taken by the Government to utilise 
the allocated funds In time? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAIMATI D. 
PURANDESWARI): (a) to (c) A Statement showing the 
position of Xth Plan General Development Grant allocated! 
paid/utilised during 2002-2007 (University-wise) in respect 
of CentraUState/Deemed universities. as furnished by the 
University Grants Commission (UGC) i, enclosed. 

(d) to (f) According to the information furnished by 
the University Grants Commission (UGC). the UGC had 
requested in November. 2006 to all State Universltleal 
Colleges to submit fresh proposals under Special Scheme 
for Construction of Women's Hostels as the Commission 
had revised Its guidelines by enhancing the maximum 
ceiling from Rs.25.00 lakhs to Rs.1.oo crore for non- metro 
cities and Rs.2.oo crores for metro cities. The proposals 
were alsessed by an Expert Committee of the UGC, which 
decided to give admissible grant to the eligible recommen-
ded universities during the financial year 2007-08. Fresh 
grant is paid by the UGC only on receipt of utilization 
certificate of the grant released earlier. 

St.tem."t 

(RI. In lakh) 

S.No. State/Name of the University X plan allocation Grant Statement Add Dev. Grant 
2002-2007 relelled upto of expo relealed to Unlv 

28-2-2007 reported/ U.C I.e. 15% of the 
totll allocation 

2 3 4 5 6 

1. Andhl'll Pl'lld •• h 

1. Andhra University. Vishakhapatnam 571.50 457.20 290.90 85.73 

2. Kakatlya University. Warangsl 385.00 346.50 308.00 57.75 

3. Naga~una University, Naga~unanagar 370.50 296.40 222.30 55.58 

4. Olmanla University. Hyderabad 558.67 446.94 330.50 83.80 

5. P. S. Telugu Unlv .• Hyderabad 243.75 195.00 93.60 36.56 

6. S. V. University, Tirupati 454.93 363.95 272.96 68.24 

7. S.P.M. University. Tirupati 337.50 270.00 154.23 50.63 

8. S.K.D. University. Anantapur 350.00 1280.00 210.00 52.50 

9. JNTU. Hyderabad 429.00 343.20 257.40 64.35 

5. NALSAA University. Hyderabad 200.00 80.00 160.00 30.00 

11. Dravid University. Kuppam 132.00 10!:i.60 19.80 

4032.85 3284.79 2299.89 604.94 

2. Go. 

12. Goa University. Goa 405.001 324.00 185.88 80.75 

405.00 324.00 165.88 60.75 
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3. Gu)arat 

13. Bhavnagar University, Bhavangar 337.50 270.00 202.50 50.63 

14. Gujarat University, Ahmedabad 429.00 257.40 176.04 64.35 

15. M.S. Unlv. of Baroda, Vadodara 752.05 676.84 712.99 112.81 

1~. North Gularat Unlv., Patan 205.50 164.40 93.98 30.83 

1.7. Sardar Patel Unlv., Vallabha Vidyanagar 331.50 275.31 202.90 49.73 

18. Saurashtra Unlv., Rajkot 390.00 312.66 233.00 58.50 

19. South Gujarat University, Surat .429.00 343.00 286.06 64.35 

2874.55 2299.15 1907.47 431.20 

4. Karnataka 

20. Bangalore University, Bangalore 574.40 459.52 344.64 86.16 

21. Gulbarga University, Gulbarga 310.50 248.40 186.30 46.58 

22. Karnatak University, Dharwad 405.00 324.00 113.35 60.75 

23. Kuvempu University, Shankarghatta 281.25 225.00 168.50 42.19 

24. Kannada Unlverllty, Hampi 130.00 104.00 105.00 19.50 

25. Mangalore University, 305.00 244.00 121.30 45.75 

Manglorgangothrl . 

26. Mysore University, Mysore 381.00 304.80 314.10 57.15 

27. National Law School of India 105.00 84.00 75.00 15.75 

University, BangaJore 

28. Karnataka State Women's Uni\terslty, 125.00 112.50 18.75 
Bljapur 

2617.15 2106.15 1428.19 392.58 

5. Kara'a 

29. Call cut University, Cali cut 370.50 296.40 222.30 55.58 

30 Cochln University of Sc. & Technology, 578.00 462.40 326.85 86.70 
Kochl 

31. Kerata University, Thlravantapuram 400.35 320.28 240.21 52.10 

32. Mahatma Gandhi Univ., Kottayam 347.30 208.38 70.54 ,52.10 

33 Kannur University. Mangattuparamba 461.20 184.48 164.80 69.18 

34. Sree Sankaracharya Univ. of Sanlkrlt, 80.00 54.00 12.00 
Kalady 
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e. Madhy. P,.d •• h 

35. A.P.S. University, Rewa 318.00 254.40 146.84 47.70 

36. Barkatullah University, Bhopal 390.50 234.30 80.50 58.58 

37. Devi Ahilya Vishw., Indore 318.00 190.80 64.10 47.70 

38. Dr. H.S. Gaur Vlshw., Sagar 441.30 264.78 176.41 68.20 

39. Jlwaji University, Gwalior 315.00 126.00 44.61 47.25 

40. M.G. Gramodlya Vishw., Chltrakoot 210.00 168.00 56.33 21.50 

41. Rani Durgawatl Vlshw., Jabalpur 409.50 327.60 120.26 61.43 

42. Vlkram Univeraity, Ujjain 410.00 246.00 170.97 61.50 

43. National Law Instt. University, Bhopal 215.00 172.00 82.29 32.25 

7. Maha,..ht,. 

44. Amravati University, Amravati 313.75 251.50 108.71 47.06 

45. Dr. B.A. Marathwada University, 350.00 210.00 94.52 52.50 
Aurangabad 

46. Mumbai University, Mumbai 683.50 460.10 257.41 102.53 

47. Nagpur University, Nagpur 459.90 275.94 145.76 68.99 

48. North Maharashtra Univ., Jalgaon 259.00 207.20 122.67 38.85 

49. Pune University, Poona 412.50 330.00 183.60 61.88 

50. Shlvajl University, Kolhapur 359.25 323.00 185.09 53.89 

51. S.N.D.T. Women's Unlv., Mumbal 542.94 325.76 158.37 81.44 

52. S.R.T. Marathwada Univ., Nanded 225.00 180.00 90.00 33.75 

8. Tamil Nadu 

53. Anna University, Chennai 761.00 608.80 374.63 114.15 

54. Alagappa University, Karalkudl 318.00 254.40 156.17 47.70 

55. Annamalai Universjty, Annamalainagar 532.73 426.18 222.35 79.91 

56. Bharatidasan Univ., Tiruchirappalli 331.50 265.20 229.30 49.73 

57. Bharathiar University, Coimbatore 330.00 264.00 181.43 49.50 

58. Madurai Kamraj Unlv., Madurai 390.00 312.00 186.00 87.50 

59. Madras University, Chennal 450.00 360.00 180.00 67.eO 

60. M.S. Unlv., Tiruneivelli 280.00 224.00 203.95 38.56 

61 Mother Terr.aa Women', University 243.75 148.25 48.75 38.56 
Kodalkanal 
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62. Tamil University, Thanjavur 225.00 180.00 113.58 33.75 

63. Periyar University, Salem 80.00 72.00 12.00 

9. Arunachal Pradesh 

M. Rajiv Gandhi University, Arunachal 400.00 320.00 15 •. 50 80.00 

10. Assam 

65. Gauhati University, Gauhati 405.00 243.00 81.00 60.75 

66. Dlbrugarh University, Dlbrugarh 405.00 243.00 1.3.23 80.75 

11. Bihar 

67. Patna Unlverllty, Patna 302.50 242.00 181.49 45.38 

68. B.B.A. Ambedkar Bihar University, 293.07 234.45 96.05 43.98 
Muzaffarnagar 

69. T.M. Bhagalpur Unlv., Bhagalpur 328.00 282.40 131.20 49.20 

70 K.S.D. Sanlkrit Unlv., Darbhanga 203.95 81.58 34.11 30.59 

71. Magadh University, Badh-Gaya 309.05 123.82 49.88 46.36 

72. L.N. Mithila University, Darbhanga 318.00 254.40 129.20 47.70 

73. B.N. Mandai University, Madhepura 236.00 94.40 35.40 

74. Jal Prakuh Unlvers!ry, Chhapra 70.00 63.00 10.50 

75 Veer Kunwar Singh University, Arrah 138.00 110.40 20.70 

12. Deihl 

76. Guru Gobind Singh Indraprastha 225.00 90.00 45.09 33.75 
University, Deihl 

13. Haryana 

17. M.D. Unlv., Rohtak 429.00 342.90 201.04 64.35 

78. Kuruklhetra Unlv., Kuruklhetra 380.00 342.00 304.00 57.00 

79. Guru Jambheshwar Univ., Hissar 205.00 164.00 123.00 30.75 

14. Himachal Prad •• h 

80. Himachal Pradesh Univ., Shlmla 405.00 324.00 156.42 60.75 

15. Jammu snd Ka.hmlr 

81. Kashmir University, Hazratbal 405.00 324.00 169.73 ,60.75 

82. Jammu University, Jammu Tawl 400.00 320.00 188.92 60.00 

18. Jharkhand 

83. Ranchl University, Ranchi 312.00 124.80 63.00 46.80 
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84. Vinoba Bhave Unlv., Hazaribah 264.25 211.40 105.70 39.64 

17. aria. '1 

85. Utkal University, Bhubaneshwar 368.00 294.50 63.16 55.20 

86. Berhampur University, Bhanja Bihar 390.00 312.001 151.00 58.50 

87. Sambalpur University, Jyotl Vihar 454.70 363.76 182.73 68.21 

88. Shri Jagannath Sanskrit University, Puri 235.00 188.00 77.00 35.25 

89. Fakir Mohan University, Balasore 95.00 76.00 14.25 

90. North Orissa University, Barlpada # 

18. Punjab 

91. Punjab University, Chandigarh 489.70 391.76 379.30 73.45 

92. Punjabi University, Patiala 370.50 296.40 221.61 55.58 

93. Guru Nanak Dev Univ., Amritsar 429.00 343.20 288.28 64.35 

19. RaJa.than 

94. Rajasthan University, Jaipur 420.00 ·336.00 252.20 63.00 

95. J.N. Vyas University, Jodhpur 419.80 335.84 251.88 62.97 

96. M.L. Sukhadia Univ., Udaipur 257.00 205.60 154.20 38.55 

97. M.D.S. University, Ajmer 280.00 224.00 142.22 42.00 

20. Trlpura 

98. Trlpura University, Trlpura 371.50 287.00 139.14 55.73 

21. Utt.r Prad •• h 

99. Bundelkhand University, Jhansl 225.00 135.00 45.00 33.75 

100. Ch.Charan Singh Unlv., Meerut 358.00 286.40 190.56 53.70 

101. Dr. B.A. Ambedkar Univ., Agra 300.00 62.40 47.98 45.00 

102. Dr. R.M.L. Avadh Univ., Faizabad 234.75 211.28 , 74.05 35.21 

103. D.D.U.Gorakhpur Unlv., Gorakhpur 269.66 242.70 147.20 40.45 

104. Lucknow Unlv., Lucknow 431.00 341.39 249.47 64.65 

105. M.G. Kashl Vidyapeeth, Varan .. 1 213.00 127.80 51.00 31.95 

106. VBS Purvanchal University, Jaunpur- 225.00 135.00 45.00 33.75 

222002, Purvanchai Unlv., Jaunpur 

107. M.J.P. Rohllkhand Univ., Bareilly 280.50 168.30 56.10 42.08 

108. Sampurnanand Sanskrit University, 200.00 140.00 44.46 30.00 

Varanaai 
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109. Ch: Shahu Ji Maharaj Kanpur 201.50 161.20 67.91 30.23 
University, Kanpur 

110. Jagadguru Rambhadracharya 227.40 181.92 63.47 34.11 
Handicapped University, Chltrakootanam 

22. Uttaranchal 

111. H.N.B. Garhwal Univ., Srinagar 325.00 292.50 260.00 48.75 

112. Kumaun University. Nainital 370.50 333.80 222.30 55.58 

23. West Bengal 

113. Calcutta University. Calcutta 577.00 519.30 218.56 86.55 

114. Jadavpur University, Kolkhata 742.75 668.47 408.17 111.41 

115. Burdwan University, Burdwan 347.00 277.60 208.20 52.05 

116. Kalyani University, Kalyani 340.00 272.00 184.00 51.00 

117. North Bengal University, Dareeling 372.00 334.130 168.23 55.80 

118. Rabindra Bharati Unlv., Kolkata 405.00 324.00 71.51 60.75 

119. Vldyasagar University, West Midnapore 297.00 237.60 144.00 45.00 

120. Bengal Engg. University, Howrah, 375.00 300.00 164.46 56.25 
Shibpur 

24. Chhattlsgarh 

121. Guru Ghasidas Univ., Bllaspur 300.00 180.00 61.50 45.00 

122, Indira Kala Sangee! Vish., Khairagarh 225.00 180.00 40.93 33.75 

123. Pt. Ravi Shankar Shukla 380.00 254.40 183.05 47.70 
Vishwavldyalaya, Raipur 

124. H.N. Law University, Raipur 70.00 56.00 10.50 

. Recently declared lit. Utilisation Certllicate awaited. 
# No allocation yet made though declared recently fit to receive financial aesistance under 12(8) of the UGC Act 1956. 

General Development Plan Grant paid by UGC to Central UnlversJtfes during Xth Plan 

(As. In Lakh) 

SI. No. Name of the University Revised 10th Vaar-wl •• relea.e of grants Total grant UCI 
Plan r.leased statement 

allocation 2002-03 2003-0" 2004·05 2005·06 200&.07 ("+5+6+7+8) of expo 

2 3 .. 5 6 7 8 9 
\ 

10 
\ 

Aligarh Muslim University 4814.85 591.38' 615.22 301.65 1208.80 1920.70 "S35.55 3042.76 

2 Banaras Hindu Unlverlity 7896.20 646.01 642.19 321.80 1287.20 04834.00 nao.20 5578.81 

3 B R Ambedlcar University 22 .. 6.4 .. 450.00 496.44 0.00 0.00 868.00 181 ....... 1020.91 

4 Assam University 2300.00 500.00 300.00 200.00 600.00 23 .. 00 1334.00 1353.97 
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5 Tezpur ·Unlverslty 3550.00 450.00 450.00 225.00 225.00 1468.00 2818.00 1595.23 

6 University of Deihl 5911.50 425.00 425.00 212.50 849.00 3238.00 5149.50 4512.74 

7 Jamla Mlllia lalamia 5123.35 473.49 441.97 228.86 979.53 2807.06 4930.91 3201.89 

8 Jawaharlal Nehru Univ. 5912.50 425.00 425.00 212.50 850.00 3868.00 5780.50 3300.80 

9 North Eastern HUI Unlv .4252.00 425.00 442.00 385.00 0.00 2716.20 3988.20 3061.36 

10 Mlzoram University • 7800.00 2465.40 0.00 1400.00 1734.60 1597.62 7197.62 6733.00 

11 M.G A. Hindi University II 3283.15 1054.00 0.00 129.15 0.00 1387.00 2570.15 2489.14 

12 Nigaland Univnlty 2800.00 400.00 400.00 200.00 600.00 688.00 2268.00 1437.64 

13 MAN. Urdu University $ 3091.90 513.00 0.00 232.00 148.90 1434.00 2325.90 1158.82 

14 University of Hyderabad 5375.00 350.00 350.00 175.00 700.00 3517.00 5092.00 4045.60 

15 Pondlcherry University 3575.00 375.00 325.00 175.00 700.00 1781.00 3356.00 2948.66 

16 Vlava Bharatl University 3800.00 325.00 325.00 182.50 487.50 1868.00 2968.00 1598.33 

17 Allahabad University •• 41n.90 90.08 0.00 87.82 0.00 3888.00 3845.90 2272.44 

18 Manipur University ... 2818.88 81.90 1.57 239.16 79.72 2349.50 2751.85 2618.15 

Total 78329.17 10039.26 5839.39 4887.94 10446.05 40024.08 71036.72 51970.35 

19 UCMS 646.25 129.00 0.00 64.63 387.99 0.00 581.62 284.00 

Grand Total 78975.42 10168.26 5639.39 4952.57 10834.04 40024.08 71618.34 52254.35 

• RI. 7000.00 lakhl wu the original allocalion for 9th and 101h Plan for Mizoram University. RI. 585.40 lakh releaMd during 9th Plan period. (AmI. of 
585.40 lakh Included In the 2002-03 ~) 

• RI. 804.00 lakh carry foIward from 9th Plen bala.- (AmI. of 804.00 latch Included In the 2002-03 r ..... ) 

S It Includes additional aHocaIion of RI.232.oo Iakh (-..ed under NCMP) 

•• Allahabad University became Central Unw.r.lty on 14.07.2005. RI. 1n.90 lakh wu releued by SU Section 

••• Manlpur Unw.r.lty became Central UnMtraIIy on 13.10.2005. RI.239.1S lakh wu reIeued by SU SectIon 

General Development Plan Grant released to Deemed to be Universities during X Plan Period 2002-2007 

(Rupees in Lakh) 

S.No. StatelUniversltyllnstitutlon 

2 

Andhra Praclelh 

1. Central Institute of Engfl'h & Foreign 
Languages, Hyd.rabad 

Grant 
Allocated 
(2002-07) 

3 

475.00 

Grant Rele.led 

2002-03 2003-04 2004-05 2005-06 2006-07 Total 

4 5 6 7 8 9 

97.50 163.50 Nil 146.83 42.00 449.63 
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2 Sri Sathya Sal institute 01 Higher learning. 300.00 60.00 122.40 51.60 50.42 14.42 298.84 
Prasanthiniliyam 

3 Rashtriya Sanskrit Vidyapeeth. Tirupati 306.00 61.20 39.40 105.32 40.74 47.43 294.09 

Deihl 

4 Jamia Hamdard. New Delhi 633.00 105.00 102.00 11.70 233.60 89.46 541.76 

5 Sh. l.B.S. Rashtriya Sanskrit Vidyapeeth. 401.25 87.60 Nil 7.35 78.65 111.15 284.75 
New Deihl 

6 Indian law Institute. New Delhi·· 300.00 300.00 - 300.00 

Qularat 

7 Gujarat Vidyapeeth. Ahmedabad 333.00 90.00 Nil 44.05 114.63 20.56 269.24 

Jharkhand 

8 Blrla Institute of Technology. Mesra 272.47 36.87 88.88 53.73 Nil 92.98 272.46 

Mahara,htra 

9 Deccan College P.O. and Research Institute. 225.00 45.00 Nil 95.00 42.09 182.09 
Pune 

10 Gokhale Institute of Politics and 300.00 60.00 Nil 36.00 92.65 188.65 
Economics. Pune 

11 Tata Institute of Social Sciences. Mumbai 487.50 127.50 Nil 196.63 109.00 76.30 509.43 

150.00 

12 Tilak Maharashtra Vidyapeeth. Pune 232.50 46.50 Nil Nil 60.00 100.50 207.00 

13 Bharati Vldyapeeth. Pune 21.50 4.30 10.32 Nil 4.62 

PunJab 

14 Thapar institute of Engg. & Tech .• Patiala 340.00 46.04 69.76 148.30 65.00 10.90 340.00 

RaJa,than 

15 Banasthali Vldyapeeth. Banasthali 375.00 90.00 117.60 50.40 76.88 8.00 342.88 

16 Birla Institute of Technology & Science. 329.70 53.37 165.80 110.53 Nil - 329.70 
Pilani 

17 Jain Vishwa Bharati Institute. landnun 125.00 30.00 Nil Nil 7.80 83.50 121.30 

18 Rajasthan Vidyapeeth. Udaipur 300.00 60.00 26.10 20.30 Nil 106.40 

Tamil Nadu 

19 Avinuhllingam Institute for Home Sc. & 364.75 75.00 82.95 35.30 96.36 36.47 326.08 
Hr. Edn. for Women. Colmbatore 

20 Gandhlgram Rural Institute. Gandhlgram 464.35 97.50 183.10 81.30 4.07 45.22 411.19 

21 Sri Chandrasekhendra Saraswathy Vishwa 225.00 45.00 Nil 50.00 53.50 38.00 186.50 
Mahavidyalaya. Kanchlpuram 

Uttar Prad •• h 

22 Central Instt. of Higher Tibetan Studies 150.00 30.00 21.00 Nil 41.50 40.00 132.50 
Sarnath. Varanasl 
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23 Dayalbagh Educational Institute, Agrll 272.00 82.50 54.90 24.75 43.80 57.90 263.85 

Uttarakhand 

24 Gurukula Kangrl Vishwavidyalaya, 297.00 60.00 37.80 17.50 25.50 140.80 
Haridwar 

w .. taengal 

25 Bengal Engineering College, Howrah· 375.00 (-) 51.15 113.31 35.54 Nil - 200.00 

175.00 

200.00 

26 R.K.M. Vivekananda Educational Research 600.00 Nil Nil Nil 100.00 460.00 560.00 
Institute, Belur Math, Howrah·· 

Total 8480.02 1542.03 1398.821175.30 1782.821374.79 7273.76 

• Declared u a State UnlYeraIty In SepIember, 2004 and the grMt " being paid by the SU DIvIIIon w .•. I. SIIptember, 2004 . 
•• SanctIoned a. a IpeCiaI granllor Building 

Non-Plan grant paid to Deemed to be Universities during X Plan 

(Rupees In lakh.) 

S.No. Name of University Grant released 

• 2002-03 2003-04 2004-05 2005-06 2006-07 Total 

2 3 4 5 6 7 8 

Andh ... Pr.de.h 

1. Central Institute of English & 903.36 872.36 954.20 1043.11 1284.76 5057.79 
Foreign Language, O.U. Campus, 
Hyderabad 

2 Ruhtrlya Sanskrit, Vldyapeeth, 363.10 473.52 395.66 610.40 512.99 2355.87 
Tirupatl 

New Deihl 

Shri Lal Bahadur Shastri 462.95 426.00 489.23 750.19 723.67 2852.04 
Rashiriya Sanskrit Vidyapeeth, 
Katwarla Saral, New Mehrauli Road, 
New Delhi 

Jamia Hamdard, New Delhi 400.00 400.00 400.00 400.00 400.00 2000.00 

Gula ... t 

Gularat Vldyapeeth, Ashram 760.42 691.87 742.26 848.311 1017.53 4060.1$ 
Road, Ahmedabad 

Maha .... ht ... 

Tata Institute of Social Science, 826.59 816.06 958.27 1057.55 1017.21 4675.68 
Mumbai 
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2 3 

TBmllnadu 

7 Avinashilingam Institute for Home 789.23 
Science and Higher Education for 
Women, Coimbatore 

8 Gandhlgram Rural Institute, 854.30 
Gandhigram Dindigul 

9 Shri Chandrasekhendra 7.00 
Saraswathi Vishwavidyalaya, 
Enathur, Kanchipuram 

Uttar Pl'lldelh 

10 Dayalbagh Educational Institute, 405.19 
Dayalbagh, Agra 

Uttal'llkhand 

11 Gurukula Kangri 539.51 
Vishwavidyalaya, Harldwar 

Ralalthan 

12 Banasthali Vldyapeeth, Banasthali 300.00 

Total 6611.65 

[Translation] 

Smuggling from Nepal 

4447. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there has been an increase in the 
number of incidents of smuggling from Nepal; 

(b) If so, the details of Items confiscated at the 
Indo-Nepal Border during 2006 and 2007. till date; 

(c) the number of smugglers and Maoists arrested 
in these incidents; and 

(d) the details of the steps taken by the Govern-
ment to check the rising incidents of smuggling at the 
Border? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
Interceptions and recoveries by SSB, deployed on I"dia-
Nepal border indicate that there has been increase in the 
number of Incidents of smuggling. 

(b) and (c) The details are given In the enclosed 
statement. 

4 5 6 7 8 

784.37 819.27 917.30 1152.93 4463.10 

766.72 908.69 1114.45 1163.06 4807.22 

7.00 7.00 7.00 7.00 35.00 

456.91 429.24 453.80 584.26 2329.40 

579.33 596.18 808.87 803.59 3327.48 

300.00 300.00 300.00 300.00 1500.00 

6573.94 7000.00 8310.98 8967.00 37463.57 

(d) Sashastra Seema Bal (SSB), deployed as a 
Border Guarding Force on the India-Nepal border. conducts 
intensified patrolling and use the services of trained dog 
squads. All the border outposts of SSB on the India-Nepal 
border have been put on alert. SSB has also been asked 
to work in close coordination with the Governments of 
States having border with Nepal to check entry of 
undesirable elements. India and Nepal have bilateral 
mechanisms to resolve the incidents of smuggling at border. 

St.tement 

Details of Smuggled Drugs, Goods, Explosive and 
Weapons during the year 2006 and 2007 (till date) 

Narcotics (in Rupees) 

Contrabands (in Rupees) 

Explollv. 

a) Cartridge (in Nos.) 

2006 2007 

6,04,81,848 
4,04,20,149 

2 
2,28,90,350 
1,92,97,467 

b) Improvised bomb (-in NOI.) 

159 
4 

o 

50 
o 

0.1 c) Explosive subltaf\oea 
(in Kgs.) . 
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1 2 
d) Gelatine Sticka (in Nos.) 0 202 
e) Safety Fuse (in Mtrs.) 0 93.2 

f) Detonator (in Nos.) 0 200 

Weapon 
a) Revolver (USA Made (in Nos) 2 0 

b) Pistol (Italy made) (in Nos.) 0 

c) Pistol (Chinese made) 0 
(in Nos.) 

d) Smail Arms (In Nos.) 44 17 
e) Single barrel gun (in Nos.) 37 15 

f) B. A. Riffle (In Nos.) 0 

Maol.t1Smugglera caught 46 11 

{English] 

Textile Park. 

4448. SHRI HARIN PATHAK: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Union Government had received 
some requests from various States, particularly from the 
States of Gujarat and Maharashtra to extend the time limit 
for the projects sanctioned under Apparel Park for Exports 
Scheme (APES) and Textile Cluster Integrated Develop-
ment Scheme (TCIDS) to be completed on March 31. 
2007; 

(b) if so, the details thereof; 

(c) the reaction of the Government thereto; 

(d) whether the Government had received 
requests from various State Governments including Gularat 
and Maharashtra to Increase the target determined for 25 
textile parks under the said Schemes for Integrated Textile 
Park (SITP); 

(e) if so, the details thereof; and 

(f) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRi E.V.K.S. ELANGOVAN): (a) to (c) 
Requests have been received to continue Central 
assistance, beyond 31.03.2007, to projects sanctioned 
under the Apparel Parks for Exports Scheme (APES) and 
Textile Centers Infrastructure Development Scheme 
(TCIDS). Although APES and TCIDS were merged Into the 
Scheme for Integrated Textile Parks (SITP) in July 2005. 
Central asaistance to the projects sanctioned under the 
APES and TCIDS continued to be provided out of the 

budget for SITP during the 10th Five Year Plan. The 
Government is not averse to discharging its committed 
liability for the project8 sanctioned under APES and TCIOS. 

(d) to (f) The initial target of 25 Textile Parka was 
increased to 30 Textile Parks in the 10th Five Year Plan. 
and 30 projects have already been approved. 

Enrolment Level In College. 

4449. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to .tate: 

(a) whether the standard and enrolment level in 
Under Graduate and Post Graduate Colleges in the country 
are quite poor when compared to the developed nations; 
and 

(b) if so. the steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No. Sir. 

(b) Does not arise. 

Setting up 0' USISouth A.lan Unlveralty 

4450. SHRI M.P. VEERENDRA KUMAR: 
SHRI E.G. SUGAVANAM: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government proposes to set up 
some US Universities and South Asian Universities in the 
country; 

(b) if so. the details thereof aIongwith the name 
of places identified for the purpo18; and 

(c) the time by when these Universities are likely 
to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) While the Central Government 
has no proposal to set up US Unlversltl •• in the country. 
there is a proposal to .et up a South Asian University. An 
Intergovernmental Agreement on estabU.hment of the South 
Asian University was signed during the 14th SAARC ' 
Summit held in New Delhi on April 3-4. 2007. An 
Intergovernmental Steering CommlUee will be .et up to 
consider. inter alia. maUers related to the Charter. by-laws. 
rule. and regulations, curriculum development, bu.ine •• 
plan. infr •• tructure development, 88leotlon of faculty 
members and other ISlue •. 
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KIlling of Own Colleague by PMF Perlonnel 

4451. DR. K. DHANARAJU: 
SHRI CHANDRA DEV PRASAD RAJBHAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of incidents of ·attacks and 
killings of their own colieagues/senior officers by the 
personnel of Para Military Forces (PMF), separately during 
each of the last three year, force-wise, place-wise, till date; 

(b) the action taken by the Government against 
such accused officials; 

(c) whether the Government has conducted any 
study to identify the reasons behind such Incidents; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government to avoid 
such incidents In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Number of such incidents in the Central Police Forces 
during lut three years is given below:-

Name of the Force 2004 2005 2006 

CISF 01 02 Nil 

ITBP Nil 01 Nil 

BSF 05 11 10 

CRPF 05 05 04 

SSB Nil 02. Nil 

Assam Rifles 02 02 11 

(b) Departmental and legal action has been taken 
against the accused officials, wherever called for. 

(c) and (d) A study by the Bureau of Police Research 
and Development (BPR&D) has identified long separation 
from family, high mobility, long duty hours etc. as major 
causes of stress amongst personnel of CPFs. 

(e) The Government has enhanced the entitle-
ment of family accommodation from 14% to 25% and 
taken steps to construct more houses. Measures have 
also been taken to reduce stress amongst CPF personnel. 

Allocation under Dlltrlct Primary 
EduC8tlon Programme 

4452. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to refer to the reply given to Starred Question 
No.267 on March 22, 2005 regarding setting up of primary 
schools with World Bank assistance and state: 

(a) the amount allocated for primary education 
under District Primary Education Programme (DPEP) 
during each of the last three years and current year to 
each State; 

(b) the amount utilized through Non-Governmental 
Organisations (NGOs) under DPEP during the said period, 
State-wise; 

(c) the names of the NGOs involved in implemen-
tation of DPEP schemes in the country, particularly in 
Rajasthan, State-wise; 

(d) the names of social welfare organizations 
propose to set up educational institutions on the land 
allotted by the Government of Rajasthan and land stands 
in the name of those organizations 1 0 provide free 
education to the children of weaker sections of the society 
and BPL families; 

(e) whether such organizations are entitled to seek 
financial assistance for the construction to class rooms, 
drinking water, sanitation and other basic amenities at 
educational site; and 

(f) if so, the details thereof including the criteria 
and procedure laid down by the UnionlState Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) During the last three years World Bank funded 
District Primary Education Programme (DPEP) was 
implemented in Six States of the country. The amount 
allocated during last three years and current year is given 
in the enclosed statement-I. 

(b) and (c) Under the DPEP programme, States 
engage NGOs at their own level. The names of the NGOs 
engaged by Rajasthan alongwlth amount utilized are given 
in the enclosed statement-II. 

(d) As per the Information furnished by Rajasthan 
Council of Elementary Education (RCEE), no land has 
been allotted to social welfare organizations for setting up 
educational institutions under DPEP. 

(e) and (f) Does not arise. 
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Amount allocated for DPEP with assistance from 
World Bank during the last three years 

Amount allocated (Rs In crore) 
S.No. Name of the State 

1. 

2. 

3. 

4. 

5. 

6. 

Andhra Pradesh 

Bihar 

Jharkhand 

Rajasthan-I 

Rajasthan-II 

Uttar Pradesh 

Uttaranchal 

2004-05 

183.43 

177.57 

141.84 

116.85 

105.38 

158.14 

22.76 

St.'emen,-II 

(AWP&B) 

2005-08 

80.66 

156.49 

99.90 

140.55 

81.08 

208.61 

72.76 

2006-07 

Project Closed 

Project Closed 

Project Closed 

Project Closed 

89.87 

Project Closed 

Project Closed 

2007-08 

78.79 

Amount allocated for DPEP with a,sl,tance from World Bank during the la.t th,... yea" 
Allotm.nt of work to NGO. Under DPEP Project 

S.No. Name of N.G.O. 

2 

2 

3 

4 

5 

6 

7 

8 

9 

2 

Sralhtl Seva Samltl 

Aravali Seva Samitl Aabu Road 

Rastriya Jan Kalyan Sansthan 

Rahmadlya Tonk 

Special Awareness and Rural 

Development Aasocltlon Shardha Tonk 

Rajuthan Gram Vlkash Samlll Jlrana 
Tonk 

Sophia Public School Tonk 

Janhlt Garmina Vlkash & Manila 

Kalyan Samitl Ranoll 

Social Welfare Charitable Trust, Tonk 

Shree Jagdlsh Seva San,than, Tonk. 

Tonk Jlla & Van Sanraklhan Tonk 

Commutlnlcs Technology Society, Tonk 

(Alternative Education) 

(1) Sirohl 

(2) Tonk 

Activity 

3 

Camp Sorda (revadar) 

Camp Aabu Road 

Shlk,ha Mitra 

Shlksha Mitra 

Shlksha Mitra 

Shiksha Mitra 

Shlklha Mitra 

Shlklha Mitra 

Shlksha Mitra 

Shlklha Mitra 

Shlksha Mitra 

Expen. 

4 

270979/-

71088/-

379750 

114400 

119400 

217100 

99000 

81450 

89250 
62600 

90000 

,. 
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10 Nobel Shlksha Sansthan Tonk Shiksha Mitra 90000 

11 Keshva Vidhya Mandir Shiksha Samiti Shikaha Mitra 6000Q 
Tonk 

12 Shiv Shlksha Samltl Ranoli Tonk Shiksha Mitra 108200 

13 Navrang Vidhya Samltl Tonk Shlksha Mitra 58200 

14 Navrangpura Vlkash Samltl Plplu-Tonk Shlksha Mitra 64500 

15 Bhartiya Gramln Vikas Sansthan Tonk Shikaha Mitra 78050 

16 Side Jaipur. Shakha Malpura Shiksha Mitra 96450 

17 Gramin Vikaa Samiti Brajlal Nagar Shiksha Mitra 116400 
Malpura 

18 Sikaldikon Jaipur. Shiksha Mitra 38800 

19 Idea Jaipur Shlksha Mitra 38500 

20 Mother Ter .. a Malpura Shiksha Mitra 24250 

21 Samgra Gram SIva Samltl Dethanl Shlksha Mitra 25500 

22 Swami Dayanand Public Shlkaha Samltl Shikaha Mltr. 82500 
Doonthra Uni .... 

23 Saraswaltl Bal Vidhya Shakha Samlti Shlksha Mitra 135130 
Khelnlya Unlara 

24 Subh., SI,kshan Samitl Piaya Uniara Shiksha Mitra 67350 

25 N.L.S. Bal Vikas Samitl Uniara Shlkaha Mitra 50200 

26 Aadraa Bal Vlkas Samltl Kakod Unlara Shlkaha Mitra 51000 

27 Shivajl San'than Nlval Shlksha Mitra 101050 

28 Sarvodya Gramothan & Praahlklhan Shikaha Mitra 27000 
Sanathan Juglpura Nlval 

29 Sikaidikon Nivai Shiksha Mitra 27336 

30 S.R.I.D. Nlval Shlkaha Mitra 53473 

31 Shree Laxmlnath jl Vlkaa & Shlkaha Mitra 89450 

Praahikahan Sansthan Pml Devil 

32 Manav Dharam Vlklang Sanlthan Tonk Shlkaha Mitra 51000 

(3) Bharatpur 

Raj. Lav Kua Sanathan Kumher D.P.E.P 139830 

2 Raj. Lav Kus Sansthan Kumher D.P.E.P 20000 

3 Prayatn Sanatha Nadbai D.P.E.P 26775 

4 Sarda Sanstha Deeg D.P.E.P 65382 • 

5 Krana Sal Vlkas Samltl Bayana D.P.E.P 42720 

6 Krana Sal Vikas Samitl Bayana D.P.E.P 30610 

7 Ujjwal Seva Samlti Bhrtpur D.P.E.P 23977 
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8 P.O. Pooddar Bhrtpur O.P.E.P 20307 

9 Brij Siksha & Prashlkshan Samiti Deeg D.P.E.P 20000 

10 Kevla Dev Research Foundation D.P.E.P 20000 
Phaundesn 

11 Sarthi Manv Vikas Sanstha Bhartpur D.P.E.P 150000 

(4) Bundl 

Aadrash Bal Vidya Samlti Brundhan Shlksha Mitra 1104322 
Boundi 

2 Indian Public School Sooities K. Patan, Shiksha Mitra 469224 
Boundi 

(5) Choru 

Navyovak Mandai Miththi Redu Wall Shiksha Mitra 149200 
Choru 

2 Samajlk Seya Sudhan Samitl Choru Shikaha Mitra 36850 

3 New Yuuak Mandai Sansthan Khaaoll Shiksha Mitra 39740 

4 Manava Prgti Sanathan Rajgadha Shlkshl Mitra 48750 

5 Navuyk Mandai Baradasar Shlksha Mitra 100850 

6 Lok Seya Sansthan Aatangadha Shlklha Mitra 15250 

(6) DIu •• 

Gayatrl Vldya Mandir, S.S.Secondry Bridge Course 462400 

School Busawa 

2 Sarasawti Vidya Mandir S.S.S. Buswa Bridge Course 453555 

3 Smt. Urmila GurJar Parateacher Bridge Course 486849 

Aajkiya Prathamlk School Abhaneri Bandikui 

4 Late Shree Aajesh Pilot Gramodya Bridge Course 684023 

Shikaha Samiti Khonri (Mahua) 

5 Me Sharda Public School Shiksh Samlti Bridge Course 1151931 

Khaur Mahua 

6 Aaj. Mahila Viku Sanstha Dausa Bridge Course 141711 

7 Karshana Kala Kendr Seinthal Daula Bridge Course 1344418 

8 Karina Kala Kandra Selnthl Dausa Bridge Course 438512 

9 Smt. Saroj Goswaml Selnthl Daula Bridge Course 513902 

10 Aadarsh Gyan Mandir Samiti Khwarajl, Bridge Course 1174019 

Dausa 

11 Aadarlh Dhom Vidhya Mandir Dubby Bridge Course 258605 

Sikray 

12 Auml Shiksha Samiti Dausa Bridge Course 208034 

13 Nay Jlwan Public School Samiti Bridge Course 115399 

Ghokrwara Sikray 
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14 Bhardwaj Shlksha Samiti Gangdwari Bridge Course 126890 
Sikray 

15 Manglam Vidhya Peeth Lalsot Bridge Course 681936 

16 Navin Gandhi Shikaha Niketan Bridge Course 682367 
Rahuwaa Lalsot 

17 Sara.watl Gram Sikshan Samiti Bridge Course 621569 

Mandavari Lalshot 

18 Aadarsh Shlksha Prasar Samitl Dausa Bridge Course 85165 

19 Bhartlya Shlksaha Praaar Samlt; Bridge CoUrsl 37230 

20 Saint Haphlj Daaua Bridge Course 7775 

21 Ma Sharda Public School Shlksha Samitl Bridge Cou ... e 100966 
M.hwa 

(7) DhoIpur 

Pragatl & Prama Sanathan Dholpur Shlksha Mitra 

2 Praytna Sanathan Dholpur Shlksila Mitra 

3 Manglam S.vuamltl Basert Shlksha Mitra 

4 RajlY Gandhi Foundation SocItIeI Shlksha Mitra 
Dholpur 

5 Bharat Oyan Vigyan Samltl Dholpur Shlksha Mitra 

e Jagrttl Samitl Dholpur Shlksha Mitra 

7 VIvekanand Aadrlh Samltl None,. Shlksha Mitra 369388 

(I) Jalpur 

SocIal WeN.,. Charitable TNtt Jalpur Bridge Cou ... e 76700 

2 Belthll Indian Develpment SocIety Bridge Course 76300 
Jalpur 

3 Plnkclty Rlksha Chalak Union, Jalpur BrIdge Cou ... e 42300 

4 SanJlvnl Jal KalyanSanl1han Jalpur Bridge Cou ... e 39400 

5 Vlvekananct Shlksha & Swuthya Bridge Course 39900 

Manav !(alyan Sanlthan Jaipur 

6 Jal Durga Ma Slkshan & Pruhlkshan Bridge Cou ... e 76300 
Sanlthan Jalpur 

7 Parilkrit s.nlthan, C..scheme, Jalpur Brtdge Cou ... e 116500 

8 Sllpayan Praahlklhan Sanlthan. Jaipur Bridge Course 38800 

9 Loknad JaJpur Brtdge Cou ... e 73600 
\ 

10 Vikal Vldha Mandlr, Shlklha Samitl Bridge Course 36800 
Jalpur 

11 Anand Gayn Shlkaan Suthan Jalpur Bridge Cou ... e 18400 

12 Vlahal Vldhaptth Suthan Jalpur Shlksha Mltr Kandron 823111 
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13 Inderprsth Prodhogik Shlksha Samiti Shlksha Mitr Kandron 33000 

Jhotwara 

(9) Karol! 

1 Oalit Vikas & Sevasemiti Kheri Shlksha Mitr Kandron 

2 Stht Vikas Sasthan Karoli Shiksha Mltr Kandron 

3 Peharavarg Vikas Samitl Khatkr Shikaha Mltr Kandron 

4 Akat Bhodhgram Karoll Shiksha Mitr Kandron 

5 Shreejl Sasthan Karoli Shiksha Mltr Kandron 

Total 1072000 

(10) Sa.1 madhopur 

Mahila Uthhan Samltl Kherda Shlksha Mitra Kendra Payment not made becaule 
activity not verified 

2 Vlku & Pralhlkshan Sanlthan Jatwada Shlklha Mitra Kendra -do-
Mantown 

3 George King Education Society Shiksha Mitra Kel'ldra -do-

4 Saraswatl Vidhyalay Shlksha Samiti Shiksha Mitra Kendra -do-
Bah. Khurd 

5 Oev Narayan Jan Kalyan Vlkas Shlksha Mitra Kendra -do-
Sans~an Shymoll, Boll 

6 Utkarsh Bal Vikas Pariyojana Shiklha Mitra Kendra -do-

7 Matr Shkthl Sanathan Panchvati Kalonl Shlklha Mitra Kendra -do-
Aalnpur S.Ma. 

8 Raj. Public Samitl Jatwada Khurd S.MB. Resldenelal BrIdge Course -do-

9 Allmran Education Society Resldenolal Bridge Course -do-

10 Paryas Shikaan Sanathan Non Realdencial Bridge -do-
Course/ Shlklha Mitra Kendra 

11 Mahila Seva Sadan Non Residenelal Bridge -do-
Course/ Shlksha Mitra Kendra 

12 Jayotl Shlksha Samiti Non Resldencia' Bridge -do-
CourselShlklha Mitra Kendra 

13 Indian Public Samltl Alanpur Shlklha Mitra Kendra -do-

14 Jayoti Shiksha Samltl Swalmadhopur Shlkaha Mitra Kendra -do-

15 Raj. Creative Soelety Swaimadhopur Shlksha Mitra Kendra -do-

16 Gram Stva Sedan Mlarana Chore Shlklha Mitra Kendra -do-

H Gramln Vlkuh Sanathan Shlklha Mitra Kendra -do-

18 Jayotl Shlkahan Sansthan Shiklha Mitra Kendra -do-

19 Gayatri BaI Nlketan Shlklha Mitra Kendra 391333 

Grand Total 193.416 Lac Rs. 
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S.No. 

1 

2 

3 
4 

5 
6 
7 

8 
9 

10 

11 

12 

13 

Written Answers 

Name of District 

Bhllwara 

Kota 

Sirohi 

S. Ganganagar 

JhunJhunu 

Nagour 

Jhalawar 

Alwar 

Tonk 

Sikar 

Hanumangarh 

Dausa 

Bundl 

14 Karouli 

15 Bharatpur 

16 Churu 

17 Dholpur 

18 S.Madhopur 

19 Jalpur 

Total 

MAY 8,2007 to Questions 

NGO Involvement in implementation of lED activities Under DPEP 

Name of the NGO 

Nil 

Nil 

Nil 
Nil 
Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Saur Chetna and Research Institute of Energy Science 
Hanumangarh In. 

Saur Chltna and Research Institute of Energy Science 
Hanumangarh In. 

Eklvya Seve Ashanna Hanumangarh Town, 
Hanumangarh In. 

B.D. Aeijuls Samlti, Hanumangarh In. 

TrUok Public School Samiti, Hanumangarh 

Pratap Adarsh Vidhya Mandir 

Navadlsha Sansthan, Alwar 

Adarah Ghyanodhay Vikash Sarnltl, Tonk 

Sarojani Naidu Mahila Vikash and Kalyan Sansthan, Jalpur 

Jagdlsh Seya Sanathan, Tonk 

Adarsh Bal Vidhya Mandir Samlti, Barundhan 

Modern School, Gurunanak Colony, Bundl 

Suryodai Vidhya Mandlr Samiti, Bundi 

Indian Public Education Society, K. Patan 

Ekat Bodngram Banll ka Bag Karauli 

Dey Vani Bal Vidhyalay Sanchalan Samiti, Hindon, Karauli 

Indra Gandhi Sikahan Sansthan, Ganesh Gate Karaull 

Hans Shlksha Samiti, Haria Ka Mandir Sapotra 

Sarthi Manay Vikash Sansthan, Bharatpur 

Swardeep Sansthan, Jalpur 

Baba Narayan On Seya Samlti, Shahpura, Jalpur 

Vinay Vikalang Sikshan Santhan, S. Madhopur 

Prayas Santhan, S. Madhopur 

Praya. Santhan, S. Madhopur 

Nil 

Total Payment 

Nil 

Nil 
Nil 

Nil 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 

213587 

206450 

104300 

90760 

29830 

28000 

27800 

556461 

139690 

155298 

173494 

169980 

495607 

15880 

290333 

396640 

410771 

181983 

38308 

224683 

54000 

391334 

271996 

133758 

o 
4800943 

184 
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Fundi from Abroad 

4453. SHRI RAYAPATI SAMBASIVA AAO: 
SHRI N.S.V. CHITIHAN: 

Will the Minister of HUMAN RESOUACE DEVELOP-
MENT be pleased to state: 

(8) the details of funds received or to be received 
from abroad for education during each of the last three 
years and current year 2007-08; 

(b) the schemes that are going to be benefited by 
these funds; 

Name of the Scheme 2005-06 

SSA 

DPEP 

Mahilya Samakhya 

TEQIP 

NPEP 

Legend: 
SSA - SaIVII ShIkIha Abhlyan 

Outlays 
allocated 

1403.75 

600.00 

30.00 

80.00 

1.25 

DPEP - DIatrtct Primary Education Programme 

Utilisation 
allocated 

1403.75 

586.85 

19.00 

4.99 

1.24 

TEQIP - Technical Education Qudty I~ Programme 
NPEP - NatIonal Papulation Education Programme 

19M-Rlotl 

4454. SHAI SUKHDEV SINGH DHINDSA: 
SAADAR SUKHDEV SINGH LIBRA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the victims of 1984 riot who migrated 
to Punjab from other riot affected State. have .'nce been 
paid rehabilitation grant sanctioned by the Union 
Government under rehabilitation package; 

(b) if so. the number of victims eligible for this 
relief and the number out of them have since been 
benefited; 

(c) the amount of rehabilitation package disbur-
sed to such victims; and 

(d) the time by which all the familie. are likely to 
be covered under the said package? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d): The 
Government of Punjab have found 11.878 victims of 1984 

(c) the details of amount utilised and unutllised 
for the last three years; and 

(d) the achievements made so far in this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HUMAN AESOUACE DEVELOPMENT (SHAIMATI 
D. PUAANDESWAAI): (a) to (d ) The scheme-wise details 
of funds allocated for externally-aided projects and 
their utilisation during 2005-08 to 2007-08 are given 
below:-

(As. In crore) 

2008-07 2007-08 

Outlays Utilisation Outlay. Utilisation 
allocated allocated 

1521.00 1521.00 1587.00 NA 

200.00 100.00 80.00 NA 

30.00 25.78 30.60 NA 

80.00 52.00 80.00 NA 

Riots. who migrated to Punjab from other riot affected 
States, as .'Iglble for payment of rehabilitation grant of 
As. 2 lakh per family. A sum of R •• 237.43 crore has so far 
been disbursed in 11.873 ca .... The time by which all the 
eligible riot victim. would be paid rehabilitation grant 
depends on completion of nece •• ary verification of claims 
and other prelCribed formalltl ••. 

SettJng up of Khadl and VI", Indultriel 

4455. SHRI RUPCHAND MURMU: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has fixed any target 
to set up Khadi and Village Industrie. in the country during 
the current year particularly in We.t Bengal; 

(b) If '0. the detail. thereof. State and Union 
Terrltory-wi.e; 

(c) the number of Khadi and Village Industries 
proposed to be set up in 2007-2008; and 

(d) the details of margin money and other 
.s,illance provided to the above Industries during the 
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THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RUAAL INDUSTAIES 
(SHAI MAHABIR PRASAD): (a) to (c) The State/Union 
Territory-wise details of targets allocated for village 
industries by the Khadi and Village Industries Commission 
(KVIC) under the Rural Employment Generation Progra-
mme (REGP) for 2007-08, including the State of West 
Bengal, are given in Statement. So far as the details of 
targets for Khadi are concerned, the process of discussing 
budget with khadi institutions, including those in West 
Bengal, has not yet been completed by KVIC and these 
targets are yet to be finalized. 

(d) The State/Union Territory-wise details of 
margin money assiltance to be provided under AEGP in 
2007-08 are given in the enclosed statement. In addition 
to this KVIC has also proposed to provide financial 
assistance for enabling Backward-forward linkages and 
on an average 5 per cent of the budget allocation made 
by Government for AEGP is earmarked for this purpose. 
Thus, around As. 22.25 crore being 5 per cent of the 
allocation made by Government for REGP during 2007-08 
is earmarked for this purpose. 

St.tement 

State/Union Terrltory-~~'.;se details of targets allocated 
under the REGP during 2007-08 

SI.No. State/Union 
Territory 

2 

3 

2 

Chandlgarh 

Deihl 

Haryana 

4 Himachal Pradesh 

5 Jammu and Kashmir 

6 Punjab 

7 Rajasthan 

5 Andaman and 
Nlcobar Islands 

9 Bihar 

10 Jharkhanu 

11 OrIs .. 

Number of Margin Money 
Projects (Rs.lakh) 

3 

9 

18 

1540 

1109 

922 

810 

3118 

46 

718 

525 

1084 

4 

10.53 

21.08 

1759.74 

1287.37 

1053.40 

925.42 

3561.71 

52.67 

820.33 

800.00 

1238.03 

12 West Bengal 

13 Arunachal Pradesh 

14 Assam 

15 Manlpur 

16 Meghalaya 

17 Mizoram 

18 Nagaland 

19 Tripura 

20 Sikkim 

21 Andhra Pradesh 

22 Karnataka 

23 Kerala 

24 Lakshadweep 

25 Pondlcherry 

26 Tamilnadu 

27 Goa 

28 Gujarat 

29 Maharashtra 

30 ChhaHlsgarh 

31 Madhya Pradesh 

32 Uttarakhand 

33 UHar Pradesh 

Total 

2641 

116 

2344 

209 

342 

438 

283 

246 

122 

3867 

2264 

1926 

2 

72 

1446 

342 

906 

2148 

1239 

1739 

685 

3724 

37000 

132.96 

2678.38 

238.55 

391.07 

500.00 

322.90 

281.57 

138.85 

4419.08 

2587.00 

2200.00 

2.00 

82.48 

1622.01 

391.07 

1034.72 

2454.02 

1542.45 

1891.51 

782.15 

4254.55 

42275 

Rehabilitation Policy on Development 
of Indu.tr1e. 

4456. SHAt KASHIAAM RANA: 
SHRI L. RAJAGOPAL: 
SHRIMANSUKHBHAID.VASAVA: 

Will the Minister of COMMERCE AND INOUSTRY be 
pleased to state: 

(a) whether the Government has any new 
rehabilitation policy to increase/accelerate the pace of 
Industrialization In 'he country; and 

(b) If 80, the .. Ilent features of the said policy? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) A National Rehabilitation Policy 2006 
(NRP-2006) formulated by the Ministry of Rural Develop-
ment by way of revision of the existing National Policy for 
Resettlement and Rehabilitation of Project Affected 
Families (NPRR-2003) Is being considered. Its principal 
objective is to minimize displacement of people and as far 
as possible, to ensure non-displacing or least displacing 
alternatives, ensure adequate rehabilitation packages and 
expeditious implementation of the rehabilitation process 
with active participation of displaced persons. 

ConducUng COUrul by indian Inltltute 
of Planning and Management 

4457. SHRI SURENDRA PRAKASH GOYAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Indian Institute of Planning· and 
Management (II PM) has given permission for conducting 
courses In management and planning and awarding MBAI 
BBA degrees; 

(b) If so, the details thereof; 

(c) the time by when such institute is engaged In 
this business; 

(d) whether AICTE and UGC have raised objec-
tions for conducting MBAIBBA degree courses; and 

(e) if so, the details thereof alongwith the action 
taken by the Government on these objections? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) Indian Institute of Planning 
and Management, Qutab Institutional Area, New Deihl has 
not been approved by AICTE. The Council hal no specific 
information regarding the time by when such institute is 
engaged in this business. The Council has issued a show 
cause notice to the Indian Institute of Planning and 
Management, Qutab Institutional Area, New Deihl and 
placed the name of the institution in the list of institutions, 
which are running technical courses without AICTE 
approval on the AleTE website www.alcte.emet.ln. BBA Is 
not within the purview of AICTE. 

As per Section 10 (k) of the All India Council for 
Technical Education (AleTE) Act 1987, the Council grants 
approval for starting new technical Institutions and for 
Introduction of new courses or programmes. The Council 
takes following actions against the Institutions conducting 
courses/programmes without prior approval of AlCTE in 
technical education:-

1. A list of institutions, which are known to be conducting 
courses in the field of technical education without 
the approval from AICTE, has been put by AleTE on 
its website www.aicte.emet.in alongwith the list of 
institutions, which have the AICTE approval, for 
Information to the students from time to time. Public 
Notices are also issued from time to time cautioning 
the students not to join such institutions, which do 
not have the requisite AleTE approval. 

2. The AleTE has issued show cause notices to 
institutions which do not have the requisite AleTE 
approval. Appropriate action will be initiated on the 
receipt of replies from these institutions. 

[Translation} 

Eviluation of Scheme. 

4458. SHRI HARIKEWAL PRASAD: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of TEXTILES be pleased to state: 
(a) the date by when the periodic evaluation of 

schemes for handicrafts and hand loom was carried out 
last time; 

(b) the outcome of the said evaluation; and 

(c) the action taken by the Government on the 
basis of the outcome? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) In the 
Handicrafts Sector a mid-term evaluation of four major 
schemes was carried out. These schemes Include Baba 
Saheb Ambedkar Hastshilp Vlkas Yojana (AHVY); Marketing 
and Support Service Scheme; D.sign and Technology 
Upgradation Scheme and Export Promotion Scheme. 
These evaluations were carried out in the year 2003·04. 

Also a terminal evaluation of these schemes had 
been assigned in the year 2005·06 in respect of Marketing 
& Support Service Scheme; Design & Technology 
Upgradatlon Scheme & Export Promotion Scheme and In 
the year 2006-07 in respect of Baba Saheb Ambedkar 
Hastshilp Vikas Yojana. The report of these terminal 
evaluation studies is still awaited. 

In the Handloom Sector, the evaluation study was 
conducted by MIS. National Institute of Small Industry' I 

Extension Training (NISIET), Hyderabad between May-
July, 2006 and OctOber-December, 2006. 

(b) and (c) The outcome of the mid-term evaluation 
of the four scheme. in the handicraft sector are in the form 
of recommendation.. Based on the.e recommendations, 
certain qualifying features have been added in the schemes 
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such as an essential pre-condition of a mari<eting tie-up of 
the NGOs implementing the Design and Technology 
Upgradation Scheme; engaging Guiding and Monitoring 
Agencies, etc. 

The study in the Handloom Sector maintained that 
all the schemes were beneficial to Handloom Weavers 
and should be continued with main modifications in 
quantum of assistance and reducing the state contribution 
etc. 

On the basis of the recommendations made by the 
NISIET and also to make the flow of benefit to the handloom 
sector in a coordinated and concerted manner, the 
essential components of the schemes implemented during 
the earlier years, have been subsumed in the five schemes 
i.e. Integrated Handloom Development Scheme; Marketing 
and Export Promotion Scheme; Mill Gate Price Scheme; 
Handloom Weavers Comprehensive Welfare Scheme and 
Diversified Handloom Development Scheme. 

{English} 

FOlln Tobacco 

4459. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has decided to allow 
Foreign Direct Investment (FDI) in Tobacco processing 
and cigarette manufacturing sectors in near future; 

(b) if so, the details thereof; 

(c) whether Tobacco producing States/growers 
have been consulted in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Manufacture of cigarettes and cigars 
requires industrial licence under the Industries (Develop-
ment & Regulation) Act, 1951. Under the extant policy 
Foreign Direct Investment (FDI) up to 100010, with prior 
Government approval, is allowed in the tobacco sector for 
manufacture of cigars and cigarettes of tobacco products. 
There is no change in the policy. 

(e) and (d) The interests of all stakeholders are 
considered whlle formulating the policy. 

{Translation] 

Education to Olaabled Peraona 

4460. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state; 

(a) the details of schemes being run in Anethra 
Pradesh for educating disabled persons; 

(b) whether excessive time is taken in taking 
action on proposals sent by various State Governments; 
and 

(c) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The Centrally Sponsored Scheme of Integrated 
Education for Disabled Children (IEDC) provides 
educational opportunities for children with disability of mild 
to moderate nature to facilitate their Integration into and 
retention in the general school system. Under the Scheme, 
100% assistance is being provided under various 
components for education of children in common schools. 
The components include educational aids, assistive 
equipment, salaries for special teachers and facilities for 
children with disability. During 2006-07 financial assistance 
has been prl)vided to the Government of Andhra Pradesh 
under the IEDC Scheme. 

The Scheme of Sarva Siksha Abhiyan (SSA) which 
is the flagship scheme for universallsation of elementary 
education seeks to ensure that every child with special 
needs (CWSN) In the 6-14 years age range is provided 
meaningful and quality education irrespective of the kind, 
category and degree of disability. The interventions under 
SSA for Inclusive education are identification, functional 
and formal assessment, appropriate educational place-
ment, preparation of individualized educational plan, 
provision of aids and appliances, teacher training, resource 
support, removal of architectural barriers, research, 
monitoring and evaluation. The Government of Andhra 
Pradesh has enrolled 1.27 lakh CWSN in regular schools, 
4712 through bridge courses and 5904 through home 
based support. 

(b) and (c) Efforts are made to process viable 
proposals received from various State Governments 
expeditiously. However, sometimes in the case of 
incomplete proposals additional Information, clarifications, 
documents are called for from the State Governments 
resulting in delay in taking action. 

Cotton Production 

461. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of TEXTILES be pleased to state: 

(a) the total demand and supply of cotton in the 
country during each of the last three years and current 
year, State-wise and Union Territory-wise; and 

(b) the steps being taken by the Government to 
Increase the production of cotton in the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Total demand 
and supply of ':otton in the country during each of the last 
three years and current year as under:-

Item 

Supply 

Opening Stock 

Production 

Imports 

Total availability 

(In lakh bales of 170 kg each) 

Cotton 
Year 

2004-05 

2 

21.00 

243.00 

12.17 

276.17 

Cotton 
Year 

2005-06 

3 

72.00 

244.00 

4.00 

320.00 

Cotton 
Year 

2006-07 

4 

56.00 

270.00 

6.00 

332.00 

Demand 

Domestic 
Consumption 

Exports 

Total 

Closing Stock 

2 

195.03 

9.14 

204.17 

72.00 

• Source: Cotton AdvIsory Board (CAB) 

3 4 

217.00 240.00 

47.00 48.00 

264.00 288.00 

56.00 44.00 

No data is available stat.wise for consumption. 
However. the State-wise cultivated area. production yield 
with regard to cotton is given in the enclo.ed Itatement. 

(b) The Government of India launched the 
Technology Mission on Cotton in February 2000 with the 
objective. of improving the production. productivity and 
quality of indigenous cotton. and reducing the cost of 
cultivation. 

S",t.m."t 

State-wise Area, Production and Yield of Cotton in Ind;a 

(Area in lakh hectare; Production in lakh bales 170 kgs; Yield in Kgs per hectare) 

Year 2004-05 

State Area Production Yield 

Punjab 

Haryana 

Rajasthan 

Gujarat 

Maharashtra 

Madhya Pradesh 

Andhra Pradesh 

Kamataka 

Tamil Nadu 

Others 

loose Lint 

5.09 

6.21 

4.38 

19.06 

28.40 

5.78 

11.78 

5.21 

1.29 

0.88 

16.50 

16.50 

10.00 

73.00 

52.00 

16.00 

33.00 

8.00 

5.00 

1.00 

12.00 

Total 87.86 243.00 

Source: Cotton AdvlIoIy Board (CAB) 
·(CAB Projectlan daWd 8.3.2007) 
·0.85 • 0.80 (Orilla) + 0.35 (cu.) 

551 

452 

388 

651 

311 

472 

476 

281 

659 

250 

470 

Area 

5.57 

5.83 

4.71 

19.06 

28.75 

6.20 

10.33 

4.13 

1.40 

0.79 

86.77 

2005-06 

Production Yield 

20.00 

13.00 

11.00 

89.00 

36.00 

18.00 

32.00 

6.50 

5.50 

1.00 

12.00 

244.00 

610 

379 

397 

794 

213 

494 

527 

268 

888 

215 

478 

2006-07 

Area Production Yield 

5.88 

5.33 

3.50 

23.90 

31.24 

6.30 

9.62 

3.70 

1.33 

0.78 

26.00 

17.00 

8.00 

93.00 

52.00 

18.00 

32.00 

8.00 

5.00 

1.00 

12.00 

91.58 270.00 

752 

542 

389 

682 

283 

486 

565 

276 

639 

218 

501 
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Central Social Welfare Board 

4462. SHRI RAM KRIPAL YADAV: 
SHRI SUKDEO PASWAN: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state: 

(a) whether the Government has reviewed the 
performance of the Central Social Welfare Board (CSWB) 
In the recent past; 

(b) jf so, the details thereof; 

(c) whether the Union Government has received 
any complaints regarding corruption in CSWB; 

(d) If so, the details thereof during each of the 
last three years and the current year; 

(e) the action takenlto be taken by the Union 
Government in this regard; 

(f) whether the Central Social Welfare Board had 
not spent the funds properly in time; 

(g) if so, the details thereof during the current 
year alongwith the reasons, scheme-wise; 

(h) whether any task force has been constituted 
to monitor the programmes organized with the grant 
received from the said Board; 

(i) if so, the details thereof; and 

(j) whether the prescribed procedure has been 
followed for the constitution of task force and appointing 
its non-Governmental members? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The programmes of 
Famiiy Counselling Centres, and Condensed Courses 
being implemented by CSWB have been reviewed. 

(c) and (d) The Ministry of Women and Child 
Development has received 3 complaints in 2005-06, 2 in 
2006-07 and nii in 2007-08. 

(e) On receipt of complaints, suitable action is 
taken by the Ministry. 

(f) The Central Social Welfare Board had spent 
the funds properly and In time. 

(g) Does not arise. 

(h) Yes, Sir. 

(I) and (j) Central Social Welfare Board has informed 
that it has constituted a Task Force for monitoring of 

programmes in Maharashtra and Andhra Pradesh and 
has followed the prescribed procedure. 

[English] 

Worke,.. of Cloud Industrle. 

4463. SHRI SUKDEO PASWAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the various industries have been 
closed down in the country; 

(b) if so, the detaiis thereof, State-wise; 

(c) whether the Government has any proposal to 
rehabilitate these workers; 

(d) if so, whether the Government has also any 
proposal to restart these Industries; and 

(e) if so, the details alongwith the financial 
assistance likely to be provided by the Government to 
restart these industries and rehabilitate these workers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY, AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Labour Bureau, Shimla, under the 
Ministry of Labour & Employment collects information on 
closure of industrial units covered by the Industrial Disputes 
Act, 1947. As per the information received from Labour 
Bureau, Shimla 773 units were closed during the period 
2002 to 2006 (Provisional). The number of workers affected 
due to closure of these units were 43017. The state-wise 
distribution of these closed units and workers affected is 
given in the enclosed statement. 

(c) to (e) Besides providing a policy regime that 
facilitates and fosters growth and development of 
industries, steps taken for revival of sick industrial units, 
inter-alia, include setting up of Board for Industrial and 
Financial Reconstruction (BIFR) which considers revival 
of sick industrial units registered with the Board under the 
provisions of the Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA) and issue of guidelines by 
Reserve Bank of India to banks for financial support and 
amalgamation of sick units with healthy units. Wherever 
feasible rehabilitation schemes are sanctioned for the 
revival of the units registered with the BIFR which, inter-
alia, Include restructuring of the capital, Induction of fresh 
funds by the promoters; Government assistance for public 
sector units, merger with other companies, relief and 
concessions in the form of rescheduling of dues by 
Financial Institutions, banks and Government and change 
of management. 
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sm"ment 

State-wise list of closed units· and worlcets affected 

S.No StatealU.T. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Andaman and 
Nlcobar Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

8ihar 

Chandigarh 

Chhattisgarh 

A 

3 

o 

4 

o 

o 

o 

o 

8. Dadra and Nagar Haveli 0 

9. Daman and Diu o 

10. Delhi 

11. Goa 

12. Gularat 37 

13. Haryana 4 

14. Himachal Pradesh 6 

15. Jammu and Kashmir o 

16. Jharkhand 4 

17. Kamataka 10 

18. Kerala 8 

19. Lakshadweep o 
20. Madhya Pradesh 

21. Maharashtra 3 

22. Manipur o 

23. Meghalaya o 

2002 

8 

4 

o 

984 

o 

o 

o 
12 

o 

o 

o 
17 

48 

1585 

207 

203 

o 

171 

530 

215 

o 

29 

213 

o 

o 

2003 

A 8 A 8 

5 6 7 8 

o o o o 

2 78 45 

o o o o 
o o o o 
2 101 750 

o o o o 

o o o o 

o o o o 

o o o o 
3 40 o o 

2 20 36 

39 3199 32 3128 

2 92 " 46 

o o 11 

3 141 25 

6 393 3 84 

6 183 9 

5 1547 8 800 

o o o o 
o o o o 

o o o o 
392 o o 

o o o o 

198 

2005 2006 (P) 

A 8 A 8 

9 10 11 12 

o o o o 

1 o o 
o o o o 
o o o o 

o o 14 

o o o o 

o o o o 

o o o o 

o o o o 

o o o o 

2 120 100 

7 280 2 410 

2 21 3 118 

o o 10 

o o 3 54 

350 NA NA 

8 329 5 379 

3 215 o o 
o o o o 

o o o o 
o o o o 
o o o o 

o o o o 
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2 3 4 5 

24. Mizoram o o o 

25. Nagaland o o o 

26. Orissa 4 111 3 

27. Pondicherry 4 75 6 

28. Punjab 1 54 o 

29. Rajasthan 5 323 3 

30. Sikkim o o o 

31 Tamil Nadu o o o 

32. Tripura 25 319 22 

33. Unar Pradesh 93 4793 15 

34. Unaranchal o o o 

35. West Bengal 136 3 

Total 213 10025 123 

SettIng up of Bale OUtlet by 
Foreign Com.,.n •• 

4464. SHRI SUBRATA BOSE: 

SHRI THAWAR CHAND GEHLOT: 

SHRI SAJJAN KUMAR: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Govemment has allowed some 
foreign companies to set up their independent sale outlet 
to sell their products in the retail market of the country; 

(b) if so, the datails thereof, country-wise including 
American Companla.; 

(c) the time by when the permiaalon wu given 
and names of the foreign companies that have started 
functioning sinca permission was granted, state-wisa; 

(d) the names of the brands being sold by them 
and the benefits Indian consumers stand to gain therefrom; 

(a) whethar the said steps are likely to have an 
adverse effect on small traders In tha country; and 

6 7 8 9 10 11 12 

o o o o o o o 

o o o o o o o 

200 2 139 o o o o 

99 o o o o 2 11 

o o o 25 o o 

497 29 o o o o 

o 0 o o o o o 

o 0 o NA NA NA NA 

228 101 732 47 2346 127 3681 

958 27 7066 14 1117 8 789 

o o o o o 77 

505 2 96 o o 3 645 

8673 194 13136 86 4895 157 6288 

(f) if so, the details and action taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) The extant policy allows Foreign 
Direct Investment (FDI) up to 51%, with prior Government 
approval, in the retail trade of 'Single Brand' products 
subject to conditions. Details of approvals granted since 
February 2006 are given in the enclosed statement. 

(c) No information is available with the Govem-
ment regarding commencement of operations by these 
companies. 

(d) Details of brands proposed to be sold are 
given in the Statement. Branded products cater to the 
brand conscious middle class and young population with 
a higher propensity to consume and Increasing demand 
for lifestyle products. 

(e) and (f) Govemment has recently Instituted a study 
to assess the impact of organized retailing on unorganized 
retail trade through Indian Council for Rasearch on 
Intematlonal Economic Relations (ICRIER). 



N 
Statement 0 -

Details of Proposals approved by the Govemment for FDI in Single Brand Product Retailing 

S.No. Name of the lIIIlPIicant Name of the foreign investor Activities Date of I approval 

1. Ws Maja Shoes Mis Tano India Private Retail trading of all types of footwear, sportswear, boots, slippers, sandals, 31.05.2006 ). 
Equity Fund Uand or its athletic shoes and apparels of "NIKE BRAND" through exclusive retail i 
subsidiaries, Mauritius outlets owned by the company ! 2. MIs LV Trading MIs Louis VuItton Retail tracing of LVM products including Diary refills paper, 2. Pens and 29.S.06 

Irda Malletier, France pens refills 3. Shoes 4. Trunks travel bags/purses 5. 0Iher articles of leather 
6. SwIgIasses 7. watches 8. other articles of plastic 9. jewelry imitation 
10. TieS 11. Textile (scarfs and shawts) 12. Umbrellas 13. Ready to wear 

3. Ws Uadro Mis Uadro Commercial To set up a joint venture by MIs Uadro and SPA Agencies for establishing 19.10.2006 
Commercial S.A S.A, Spain a network boutiques for mar1teting the products of LLADRO. 

4. Ws Fun Fashion MIs Fendi International, Ret" tracing of FENDI products incIucIng shoes, wearing apparel, 07.11.2006 
india Pvt. Ltd. SA France TrunksIlraveI bags!purses, sunglasses, watches, jewelry imitation, textiles 

~ 5. Ws Damro Furniture MIs Damro Exports Pvt. Retail trading of knock Down furniture under the single brand name of 19.10.2006 ~ Pvt. Ltd. Ltd., Sri Lanka DAMRO. ,.. 
6. MIs RINO Greggio MIs RINO Greggio Retail tracing of silver items under the brand name "ATRGENTERIE 19.10.2006 ~ 

Argenterie, S.p.A Argenterie, S.p.A, Italy GREGGIO" -!JII 
7. MIs t.It8ui MIs MItsui Automotive Retal tracing of TOYOTA Make cars 06.11.2006. -

AuIomotiYe Investment B.V, ! 
Investment B. V Nethertands en 

8. MIa ERMENEGILOO MIs ERMENEGILDO Setting up of ZEGNA retail stores for marketing (Ready to we .. (b) 28.12.2006 ~ ZEGNA ZEGNA HOlDITALTA Footwear (c) Leather goods (d) Fragrance (e) Christmas gifts etc. 
HOlDlTALTA SPA SPA. Italy 

9. MIa EtamIrt, MIs Etamir«, BeJc;um Retail tracing of ETAM products. In women's fashions (ready-to-wear, 09.01.2007 
BelgIum lingerie and acceuories) 

10. Ws Lee Cooper MIs Lee Cooper Retlll tracing of LEE COOPER products in fashion category (men's 05.03.2007 
II .... 'lIIIIonaI Ltd. lr«emationaI Ltd., ready-to-wear) 

England (UK) 

11. MIa Fabincla MIs F.t)inda Inc, USA Retail trading of FABINDIA products incIucing handicrafts, garments, 05.03.2007. if CMwIeas Pvt. Ud. Ws WCP Mauritius acces8Oiies, home fumIshinga 8'IC. 

~ Holdings 

12. MIs Socomec SA MIs Sotomec SA, Retail tracing of single SCXXlMEC Brand UPS systems and related 26.03.2007 I France accessories. 
CIt 

13. MIs Grotto SPA Mfs Grotto SPA Italy Retail tracing under single brand of GAS brand in fashion categories. 4.5.2007 

14. MfsMahta1l Mfa Sin Rang Pvt. Ltd., Retail tracing under the brand name VI-GA in footwear 13.04.2007 
N Fashions Pvt. lid. SIngapore 0 
N 
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Modemlsatlon of Smallindustrie. 
Service In.tltute. 

4465. SHRI ABU AYES MONDAl: Will the Minister 
of SMAll SCALE INDUSTRIES be pleased to state: 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. The 
Government has sanctioned the purchue of several 
equipments and machinery with a view to modernising the 
Small Industries Service Institutes (SISIs) and the Branch 
Small Industries Service Institutes (Br. SISIs) to enhance 
their capability to facilitate the promotion and development 
of micro and small enterprises and to enable them to 
become globally competitive. The details of sanctions 
issued to SISls /Br. SISls in the last three years are given 
in the enclosed statement. 

(a) whether the Govemment proposes to moder-
nise Small Industries Service Institutes with modern 
laboratories and equipments throughout the country; 

(b) if so, the details thereof, State-wise and Union 
Territory-wise; and 

(c) whether the institute will help to compete small 
scale industries with world class Industries? 

SI.No. Name of SISI / Br. SISI 

Bangalore (Karnataka) 

2 Kanpur (Uttar Pradesh) 

3 New Deihl (Deihl) 

4 Chennal (Tamil Nadu) 

5 Mumbal (Maharashtra) 

6 Guwahatl (Assam) 

7 Thrissur (Kerala) 

8 Allahabad (Uttar Pradesh) 

9 Patna (Bihar) 

Jammu (J&K) 

2 Cuttack (Orissa) 

3 Patna (Bihar) 

4 Hubll (Kamataka) 

5 Chennai (Tamil Nadu) 

6 Guwahatl (Assam) 

7 Jalpur (Rajasthan) 

8 Bangalore (Kamataka) 

9 Kolkata (West Bengal) 

(c) Yes, Sir. 

St.tement 

Amount (Rs. In lakh) Name of Machinery/Equipment 

2004-05 

17.27 CNC Control System and Vertical Milling Machine 

22.91 Hydraulic Surface grinder with accessories 

11 05 Machinery for Glass & ceramic section 

49.88 CNC Turning Center 

14.14 Up-gradation of CNC Wire-Cut, CAD/CAM software 

29.39 20 ton Tensile Testing Machine, Surface Grinder, 
Computers 

4.85 High Speed Colour Copier Cum Laser Printer 

5.78 CAD/CAM Software 

20.00 Computers & their accessories, CAD/CAM 
Software. 

2005-08 

14.27 lathe Machine 

31.02 Milling and Drilling Machineslattachmentsl 
measuring Instruments 

8.66 CAD/CAM Software 

33.17 CNC Machining Centre/CAD/CAM Software 

17.25 CNC Machining Centre 

0.80 Computers 

18.00 CNC Tuming Centre 

11.43 Computers & Software for CAD/CAM 

4.92 Computers and Software 
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SI.No. Name of SISI/ Br. SISI Amount (Rs. in lakh) Name of Machinery/Equipment 

2006-07 

Chennai (Tamil Nadu) 18.92 

2 Cuttack (Orissa) 19.10 

3 Mumbai (Maharashtra) 44.41 

4 Guwahati (Assam) 7.64 

5 Imphal (Manlpur) 3.15 

6 New Delhi (Delhi) 6.83 

7 Jaipur (Rajasthan) 7.50 

[Translation] 

Humin Trafficking 

4466. SHRIMATI NEETA PATERIYA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether a number of travel agents are 
involved in human trafficking in the country; 

(b) if so, the number of persons involved in human 
trafficking arrested in the recent past; and 

(c) the details of action taken against the persons 
Involved in human trafficking? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) to 
(c) Such Information Is not maintained centrally. The 
National Crime Records Bureau compiles information 
about the number of cases registered, persons arrested 
etc. under the provisions of the Immoral Trafficking 
(Prevention) Act (ITPA); however, the data of persons 
arrested does not classify such persons by their 
professions. Moreover, "Police" and "Public Order" being 
State subjects as per the Seventh Schedule to the 
Constitution of India, the State Govemments are primarily 
responsible for the detection, registration and investigation 
of crime and prosecution of the offenders. 

Socl.' Security Pen.'on 

4467. SHRI GANESH SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be plea,ed to state: 

(a) the gran .. given by the Union Government for 
social security pension; 

(b) the amount of sociala8Curity pension presently 
given t.o each person under the scheme; 

CNG EDM Machine and Calibration of Testing 
Equipment 

Milling & Column Drilling Machine 

CNC Vertical Machining Center 

10 Ton Tensile Testing Machine 

Computers and Software 

Computers and Software 

Software like Modular Router, Interface Card. DTE 
Male Cables, Catalyst Switch, Smartnet, Auto-
Sense. 

(c) whether this amount is adequate; 

(d) if not, whether the Govemment proposes to 
Increase the social security penSion on the lines of old 
age pension; 

(e) If so, the time by when It is likely to be 
implemented; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (f) Information is being collected 
and will be laid on the Table of the House. 

[English] 

Piper Mil .. 

4468. SHRI JUAL ORAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has any proposal to 
sel up new paper mills In collaboration with Multi National 
Companies; 

(b) If so, the details thereof alongwith location; 
and 

(c) -the time by which these paper mills are likely 
to be set up? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No, Sir. 

(b) and (c) Doe. not arise. 
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Regional Language In Schools 

4469. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some of the schools set up, funded 
and managed by the Union Government are neglecting 
the regional language in their curriculum; 

(b) if so, the details thereof, State and Union 
Territory-wise; and 

(c) the action taken against such institutions as it 
accounts for breach of constitutional provision and the 
details of the guidelines issued by the Governments In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c ) There are three school systems which 
are funded by this Ministry and managed by Autonomous 
Organisations viz. Kendrlya Vldyalaya Sangathan (KVS), 
Navodaya Vldyalaya Samltl (NVS) and Central Tibetan 
School Administration (CTSA). Provl.lon for teaching of 
regional language In Kendrlya Vldyalayas exists provided 
20 or more students In a clas. opt for the .ame. Regional 
language Is taught In all Jawahar Navodaya Vldyalayas. 
CTSA School. are ,et up to Impart education to the wards 
of Tibetan refugee. In India, while preserving and 
promoting their culture and heritage, hence, TIbetan Is 
taught 0 a language. 

Teleont of Adun IIovIH 

4470. SHRI K.J.S.P. REDDY: Will the Minister of 
INFORMATION AND BROADCASTING be pleoed to state: 

(a) whether the Government has any proposal to 
fix watershed timings for adult movies on TV lOOn; 

(b) If 10, the detail. thereof; and 

(c) the preHnt statu. of the proposal; 

(d) the details of the recommendation submitted 
by the Committee which we. .et up tor reviewing the 
Programme and Advertising Codes under Cable TV 
Networb Act, 1955; and 

(e) the foHow-up action taken thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (e) Request' 
have been received in the matter from concemed partin. 
However, an matters relating to programme/advertisement 
telecast on TV channel, Inducting requests for watershed 

time for telecast of adult content have been referred to a 
committee set up for reviewing the Programme and 
Advertising Code under the Cable Television Network Act, 
1995 and Rules frames thereunder. The recommendations 
of the committee have not been received as meetings are 
continuing. 

[Translation] 

Shortage ofTeachers In Engineering Colleges 

4471. PROF. MAHADEORAO SHIWANKAR: 
SHRI HANS RAJ G. AHIR: 
SHRI KULDEEP BISHNOI: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleued to state: 

(a) whether an e.tlmate has been made in regard 
to .hortage of teachers In engineering colleges of the 
country 0 reported In 'Rashtriya Sahara' dated March 19, 
2007; 

(b) jf 10, the number of posts lying vacant in such 
colleges; 

(c) the reasons for not making appointments on 
such posts; 

(d) whether the studies of students are being 
affected due to shortage of teachers; 

(e) If so, whether the Government proposes to 
restart the recruitment of teachers, banned earlier as per 
the recommendations of Expenditure Reforms Commi-
ssion; 

(f) if so, the details thereof; and 

(g) the time by which the appointment of teachers 
would be made In these engineering colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (g) An estimate regarding 
shortage of Faculty In engineering colleges was made by 
Prof. P. Rama Rao Committee as a part of the work on 
Faculty Development. The Projected shortfall of faculty 
with Ph. D. and Master Degree In Engineering, taking the 
Teacher to Students ratio as 1: 15 and cadre ratio of 
Lecturer to Assistant Professor to Professor as 1 :2:6 is 
given In the enclosed Itatement. 

The power of appointment of teachers Is vested with 
the concerned Unlversltleallnstltutlona. The recruitment of 
faculty in the Institutes Is a continuous process and all out 
efforts are made by the In.titutes to fill up the vacant posts. 
The prescribed recruitment procedure is followed by all 
Central Government funded institut .. to recruit competent 
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faculty with strong academic background and with sufficient 
industry experience wherever considered relevant. The 
institutes also plan suitable strategies to attract and retain 
their quality faculty members, which include providing of 
residential accommodation, medical facilities and suitable 
schemes of research projects/consultancy charges. 

Considering the shortage of wen-quallfied technical 
faculty in the Country, the age of superannuation of 
Teachers in Central Institutions has been enhanced from 
62 years to 65 years. 

Projected Shortfall of Faculty with Ph. D and Master Degree in Engineering 

Year Approved Faculty Required No. of Ph.D.s Required No. of Masters Shortage Shortage of 
Intake Required· Ph. Os·· amongst Masters·· amongst of Ph. Os Maater. 

existing faculty exiatlng faculty 

2007-2008 658,046 175,479 58,493 10,807 116,986 78,694 47,686 38,292 

2008-2009 756,752 201,801 67,267 12,428 134,534 90,498 54,839 44,036 

2009-2010 870,285 232,071 77,357 14,292 154,714 104,072 63,085 50,842 

2010-2011 1,000,805 286,881 88,960 16,436 177,921 119,683 72,524 58,238 

• (Clllculated by multiplying the approved Intake figur .. by a factor of 4 and taking the teacher 10 etudenl raUo 01 1 :1!5) 
•• (The cadre ratio Is taken to be 1 :2:8 and h II auumed thaI Ph. 0 II required at the level of AlIt. Prol .. aor and Proleuor). 

Doo"rahlln Kenct,... .nd R.dlo Stetlone In GuJ." 

4472. SHRI V. K. THUMMAR: Will the Minister of 
INFORMATION AND BROADCASTING be pJeued to state: 

(a) the place-wise detail. of Doordarshan Kendra. 
and Radio Stations In Gujarat; 

(b) the place-wise details of the satlons where 
upgradation and modemization work has taken place 
during the last three years; 

(c) the deails of areas In the Sate which are not 
being covered by Doordarshan and Radio programmes; 

(d) the remedial steps proposed to be taken in 
the matter; and 

(e) the deans of new proposals underway for 
execution in the State, location-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) The place-wlse 
details of Doordarshan Kendraa and Radio Sallons In 
Qujarat are given In the encloaed satement-J. 

(b) The place-wi .. details of the Ooordarshan 
Kendru and Radio Stations where upgradatlon and 
modemlzatlon work has taken place during lut three years 
are given In the enclosed statement-II. 

(c) and (d) In terrestrial mode Doordarshan coverage 
il estimated to be available to about 97 per cent population 
of Gujarat spread over about 89 per cent area of the Sate. 
With the launch of free-to-air Direct to Home (DTH) service 

of Doordarshan in December, 2004, all uncovered areal 
along with rest of the country (except Andaman & Nloobar 
Islands) have been provided with multi channel television 
coverage. New transmitters for expansion of terreltrlal 
coverage are now not envisaged. However, Gujarat Is fully 
covered by radio a1gnals. 

(e) The location-wi .. deaill of new and conti-
nuing proposall underway for execution In the Sate are 
given in the enclosed statement-III. 

SI.""'.nl" 
Details of Dootda,.han Kendra. and 

Radio Station. In Gujaf'llt , 
A. Doorda ... han Kend .... (Studio Cent,..) and TV 

l'nInamlttera In GuJa" 

L DoordIIrahan Kendra. (StudiO Centrea) 

1. Ahmedabad 

2. Rajkot 

L TV Tnlnamltten (HPTa) 

(a) High PowwTnlnam ....... (HPTe) 

1. Ahmedabad 

2. BhuJ 

3. Dwar1ta 

4. Radhanpur 

5. Rajkot 

6. Sural 
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7. Vadodara (Interim) 32. Mangrol (Junagarh) 

8. Ahmedabad (DO Newt) 33. Mangrol (Surat) 

9. Rajkot (DO News) 34. Mehaana 

10. Surat (DO Newt) 35. Modaasa 

11. Vldodara (DO Newt) (Interim) 36. MoM 

(b) Low PowwTranamIttera (LPT.): 37. Palanpur 

1. Ahwa 38. Palltana 

2. Ambajl 
39. Porbandar 

3. Amod 
40. Punandro 

4. AmreU 
41. Rapar 

42. Rajplpla 
5. Bantya 

43. Rajula 
6. Bhabbar 44. SanjeU 
7. Bharuch 45. Shamlaji 
8. Bhavnagar 46. Surendranagar 
9. Botad 47. Songarh 
10. Chhota Udaipur 48. Tharl'd 
11. Oedlapara 49. Umergaon 
12. 0 .... 50. Una 

13. Oevgadh BarIa 51. Veraval 

14. Ohandhuk. 52. Val.ad 

15. Oh.r.ngadhra 53. Bhavnagar (OONews) 

16. Oharl 54. Gandhlnagar (DO News) 

17. Oharampur 55. Jamnagar (OONews) 

18. Ohoraj .. (c) V.ry Low PowerTran.mltt .... (VLPTI) 

19. Oohad 1. Kakrapar 

20. Godhara 2. Netrang 

21 lder 3. Sagwara 

22. Jamjodhpur 
8. AIR Tranemltte ... In GuJarat 

23. J.mnaga, 
No Station Power 

FM t.NI 
24. Jh.gadia 

Junag.rh 
Ahmedabad 10 kW(V8) 200kW 

25. 
2 Ahw. 1kW 

26. Kevadia Colony 3 Bhuj 20kW 
27. Khambali. 4 Godhra 6kW 
28. Khambat 5 Rajkot 10 kW(VB) 300kW 

29. Llmbdl 6 Surat 6kW 

30. Lunawada 7 V.dodra 10kW 

31. Mahuv8 8 Hlmmatnagar 1kW 
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StlJt.",ent-i1 

Detail. of Doordarshan Kendra and Radio Stations 
where Upgradation and modemizatiOlI work has taken 

place during last three years 

A. Doorclllrahen 

.) StucIo 

I) Full digitalization of studio at Ahmedabad 

Ii) Partial digitalization of Itudio at Rajkot 

b) HPT. 

i) Radhanpur (in replacement of LPT) 

Ii) Rajkot (DD-NewI) (permanent •• t uP) 

Iii) Surat (permanent .et up) 

iv) Surat (DO-New.) (permanent let up) 

v) Vadodara (interim) 

vi) Vadoradara (DO-News) (Interim) 

c) 500 Watt (1+1) Auto modi LPT.'n rwplacamlnt of 
old LPTa 

I) Ambajl 

II) Bharuch 

Iii) Chhota Udaipur 

iv) Dedlapara 

v) Dhoraji 

vi) Mangrol (S) 

vii) Porbander 

viii) Songarh 

B. All india R8dlo 

S.No. Location Report 

2 3 

1. Ahmedabad Upgradatlon of Captive Earth 
Station. 

2. Ahwa Inltallation of C-Band RNT 

3. Godhra Inltallatlon of C-Band RNT 

4. Surat Inatallation of C-Band RNT 

2 

5. Ahmedabad 

6. Vadodara 

7. Ahmedabad 

8. BhuJ 

9. Himmatnager 

10. Godhra 

11. Surat 

3 

Supply of necessary 
equipment for programme 
contribution and distribution 
between AIR Itations through 
leased circuits 

Supply of necessary 
equipment for programme 
cbntribulion and diltrlbution 
between AIR ltatlonl through 
lealed circuit. 

Supply of Portable MSS 
terminal for Newl and 
Programme gathering 

Replacement of 10 kW M W 
transmitter by 20 kW MW 
transmitters 

Establishment of 1 kW MW 
transmitter with studio 

Supply of Hard Disc Based 
System 

Supply of Hard Disc Baled 
System 

In addition to above Digital Portable Sonifex 
Recorders have been provided at Ahmedabad, Vadodara, 
Bhuj, Rajkot, Godhra, Surat and Ahwa. 

m.mment-lll 

Location-wi.. details of new and continuing propo.a/, 
under way for execution in Gularat Stat. 

A. Doordarlhen 

(i) HPTs, Vadodara (001 & DO News) - upgradation 
from 1 KW 10 10 KW (permanent set up). 

(II) Replacement of old l00W LPTs at Mehlana, Dohad, 

B. 
(I) 

(ii) 

(iii) 

(iv) 

(v) 

Jamnagar, Kevadia colony, Surendranagar, Bhav-
nagar, Veraval, o..la, Amreli & Ahwa by 500 W aulo 
mode LPTI 

All India AMlo 

Setting of new 10 kW FM Itation at Jamnagar 

Setting of new 10 kW FM station at Junagarh 

Replacement of 6 kW FM Italion by 10 kW FM at 
Sural 

Replacement of 1000 kW MW old Transmitter by 
1000 kW MW new Transmitter al Rajkot. 

Supply of Hard Disc Based Syatem at Ahwa, Bhuj, 
Rajkot, Vadodara and Ahmedabad. 
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(Engll,h) St.t.m.nt 
Llte,..cy Rate S.No. StatelUT Literacy Rate 

«73. SHRI G. KARUNAKARA REDDY: Will the Male Female Total 
Mlnllter of HUMAN RESOURCE DEVELOPMENT be Andhra Pradelh 70.32 50.43 60.47 
plea .. d to Itate: 

2 Arunachal Pradelh 63.83 43.53 54.34 
(a) the current literacy rate In the country, gender-

3 Allam 71.28 54.81 83.25 wile, State and Union Territory-wise; 

(b) whether the country II lagging behind many 4 Bihar 59.68 33.12 47.00 
developing countries In terms of literacy rate; 5 Chhattlsgarh 77.38 51.85 84.88 

(c) If so, the details thereof; and 6 Goa 88.42 75.37 82.01 
(d) the steps taken/proposed to be taken by the 7 Gujarat 79.88 57.80 89.14 

Government In thll regard? 
8 Haryana 78.49 55.73 87.91 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 9 Himachal Pradelh 85.35 67.42 76.48 
FATMI): (a) As per Censul 2001, the literacy rate of the 10 Jammu and Kuhmlr 88.80 43.00 55.52 
country Is 84,84%. The male literacy rate II 75.28% and 11 Jharkhand 87.30 38.87 53.58 female literacy ratet is 53,87%. A statement Indicating the 
State-wise literacy rat .. of mal .. and femal .. Is enclolld 12 Karnataka 78.10 58.87 88.84 
as statement. 13 Kerala 94.24 87.72 90.86 

(b) and (c) As per Education For All (EFA) Global 14 Madhya Prad .. h 78.06 50.29 83.74 
Monitoring Report 2007, the literacy rates of some 
developing countries like Sri Lanka and Maldives are 15 Maharashtra 85.97 67.03 76.88 
higher than India whereas literacy rat .. of other countries 16 Manlpur 80.33 60.53 70.53 
like Pakistan, Nepal, Bangladelh are much lower than 

17 Meghalaya 85.43 59.61 62.58 that of India. 

(d) The Unlver .. "lIsatlon of Elementary Education 18 Mlzoram 90.72 86.75 88.80 
and eradication of adult illiteracy form the two-pronged 19 Nagaland 71.16 81.46 66.59 
strategy for Improving the literacy rate of the country. Sarva 

20 Orissa 75.35 50.51 63.08 Shlksha Abhlyan (SSA) Is a comprehenllve programme 
for universalizing quality Elementary Education by 2010. 21 Punjab 75.23 63.38 89.85 

The National Literacy Million (NLM) alms to Impart 22 Rajasthan 75.70 43.85 60.41 
lunctlonal literacy to the non-literates In the 115-35 age- 23 Slkklm 78.04 80.40 68.81 
group. The thrust areas of NLM are Improving female 

24 Tamil Nadu 82.42 84.43 73.45 literacy In low female literacy areu, organizing projects 
for residual Illiteracy In districts which have substantial 25 Trlpura 81.02 84.91 73.19 
number of illiterate., .ettlng up of continuing education 28 Uttaranchal 83.28 59.83 71.82 
centre. for providing opportunltl .. for life-long learning to 
the neo-literat.. and Imparting vocational training to neo- 27 Uttar Prad .. h 88.82 42.22 58.27 
literates through Jan Shlkshan Sansthans. So far 597 28 West Bengal 77.02 59.61 68.64 
districts have been covered under Adult Education 

29 Andaman and 86.33 75.24 81.30 Programm.. which Include 101 under Total Literacy Nlcobar Islands Campaigns, 188 under Post Literacy Programme and 328 
under Continuing Education Programme. 26 State 30 Chandigarh 86.14 78.47 81.94 
Resource Centres have b .. n set up to provide academic 31 Oadar and Nagar 71.18 40.23 57.83 
and technical re.ource support for the llteraoy programmes. Havell 
Further, 197 Jan Shlklhan Sansthans have allo been 

32 Daman and Diu 88.78 85.61 78.18 sanotloned to provide "ocatlonal education to the nlO-
literate. and other disadvantaged sections of the SOciety. 33 Deihl 87.33 74.11 81.87 
1 150 dlstrlots of the oountry, which have the lowest literacy 34 Lakshactwllp 92.153 80.47 88.88 
rat .. , have been Identified for launching of a special 35 Pondlcherry 88.82 73.90 81.24 
literacy drive for eradication of ,.sidual illiteracy in the .. 
areu. All India 75.28 53.87 84.84 
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Development of Colr Indultrlel 

4474. SHRI G.M. SIDDESWARA: Will the Mlnilter of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the State Governments particularly 
Karnataka Government have sought financial as.i.tance 
for the development of colr indultrie. from the Union 
Government; 

(b) if '0, the detail. thereof during each of the 
la.t three year., State-wl.e and Union Territory wI.e; 

(c) the detail. of production of coir and colr 
products during each of the la.t three yeara. State-wl.e 
and Union Territory-wll.; 

(d) whether the production of colr product. have 
registered declining growth during the laid parlod; 

(e) If '0, the reuon. therefor; 

(f) the target fixed and achievement of oolr and 
colr producta made during each of the lut three year. 
State/Union Terrltory-wl.e; and 

(g) the Itep. taken to boOit the production of colr 
.nd colr products? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The Colr Board. a 
.tatutory organlz.tion set up under the Colr Indu.trlll Act. 
1953, implementa varlou. scheme. for the development 
of colr Indultry in coconut producing State. for which 
annual budget .1I0catlon. are provided by the Mlnl.try of 
Agro and Rur.1 Industrle •. State-wl.e det.1I1 of expenditure 
In re.pect of .ome of the ••• ch.me •• re given below: 

(R •• I.kh) 

Programme 2003·04 2004·05 2005·06 

2 3 4 

Market Devllopment Alilitanee 

K.rnatak. 34.00 37.85 88.56 

Ker.la 105.00 202.15 539.45 
Tamil Nadu 37.00 38.03 57.88 
on... 1.62 1.47 3.76 
Aalatanoe for prooutWmInt of Iplnnlng Ada (In NOl.) 

K.rn.tak. 728 

Kerel. 1019 2537 2495 

Tamil Nadu 527 875 748 
Andhr. Prade.h 10 192 

on ... 59 

2 3 4 

Alalatance for Httlng up of new unltalmodemlutlon of 
exla,'ng unite. 

Karnatak. 9.89 22.48 101.07 

Ker.l. 0.86 1.05 3.98 

Tamil Nadu 63.51 37.44 32.84 

Andhra Pr.de.h 1.50 4.00 

Orl •• a 1.40 2.88 

AIII,tance under the Production Enhancement Unked 
Colr Workere Wllfare Ichlme. 

Karnataka 

Klrala 

Tamil Nadu 

0rI ... 
Andhr. Pradllh 

27.00 

48.08 

18.00 

18.00 

18.91 

Furthlr the Goyernment of K.rnat.k. had .ent 
proPOI"1 to thl Mlnlltry of Commerce and Indu.try for 
financial uilitance for oolr clu.ter, Channapatna and othlr 
for Colr clu.ter, H .... n with the projlct oo.t of Ra. 23.27 
crore and R •. 4SU5 crore In DICImber, 201M and January. 
2005 rllpactlvlly undlr the Indu.trlal Infr •• tructurl 
Upgradatlon Sohlme (IIUS). The propo.al. were not 
accepted •• the .. werl not In conformity with IIUS 
guldlllnl •. 

(c) Statl/Unlon Territory-wi .. production of colr 
fibre during the lut three Ylart I. U followa: 

(Production: In MTI) 

State 2003·04 2004-05 2005·08 

Ker.l. 180000 180000 184000 
Tamil Nadu 10200 112200 119000 
K.rn.tak. 38900 40900 43000 
Andhra Prad •• h 28900 32900 41500 
OrIlla 1655 1700 1900 
Othera 15345 17300 20600 
Total 384000 385000 410000 

(d) Thlre I. no declining growth In tlrm. of colr 
production In term. of fibre equivalent during thl I •• t 
threl yam. 

(e) 001. not .rI ... 

(f) No St.te·wI.e IIrglta are fixed for production 
of colr products. The cumulative targlt and achievement 
of production of ooIr products, In tennI of fibre; equlvallnt 
.re U 'oIlowa:' 
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Year 

2003-04 

2004-05 

2005-06 

Target (MTs) 

410000 

400000 

415000 

Achievement (MTs) 

364000 

385000 

410000 

(g) With a view to assisting the 'coir sector in 
Increasing production o. coir products, enhancing its 
productivity, etc., the Coir Board, has been Implementing 
the following programmes/lchemes: 

(I) For development o. production infrastructure financial 
assistance il provided for selting up new colr units at 
the rate of 25 per cent of the cost of machinery, 
subject to a maximum of Rs.1.5 lakh. 

(II) Financial assistance for promoting domestic marXet 
for coir through publicity measures, Market Develop-
ment Assistance to units in the cooperative and public 
sector, participation in trade fairs and exhibitions, 
maintenance of Coir Board Showrooms & Sales 
Depots to supply quality products at standard prices. 

(iii) Training women artisans in spinning under the 
"Mahila Coir Yojana " which also provides sublldy of 
75 per cent of the cost for purchase of (colr Ipinning) 
ratta. 

(Iv) Entrepreneur Development Programme and Quality 
Improvement Programme to promote enterprises and 
instill quality conSCICllsness respectively. 

(v) Intensification of research and development efforts 
for Introducing new technologiel for extraction and 
processing of coir fibres, development of machinery, 
product diversifications, introduction of new products 
etc. 

Model School 

4475. SHRt M.K. SUBBA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government of Allam has 
submitted any scheme to set up at least one Model School 
in each development Block: 

(b) if so, the details thereo' and the reaction of 
the Government thereto; 

(c) whether the Government hal any propolals 
to set up such Model Schools in each Block in other 
States of North East Region: 

(d) I. so, the details thereof; and 

(e) the auiltance sOUOht by the State Government 
and funds releued by the Government therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) and (b) A memorandum submitted by the Chief 
Minister of Assam to the Hon'ble Prime Minister, inter alia, 
requested for setting up o. a Model School in each Block 
of the State to serve as a benchmark for other schools in 
the area. The Central Government is presently implemen-
ting the scheme 'or Navodaya Vidyalayas with the objective 
to provide good quality modern education. The scheme 
provides for one Navodaya Vidyalaya in each district, 
which would serve as a focal point for improvement of 
school education in the area. At present Navodaya 
Vidyalayas are functioning in 24 out of 27 districts In 
Assam. 

(c) to (e) There is no such proposal under 
consideration of the Government at present. 

Integrated Education for Dllabled Children 

4476. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to Itate: 

(a) whether lome proposals received from the 
Government of Gujarat under Integrated Education for 
Disabled r,hildren (IEDC) Schemes are pending with the 
Union Government; 

(b) if so, the details thereof and the reasons 
therefor; and 

(c) the time by when the same are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. Proposals under the Scheme of 
Integrated Education for Disabled Children (IEDC) for the 
year 2006-07 involving the State component and 62 NGOs 
were received from the Government of Gularat In this 
Ministry. All these proposals have been processed and 
sanction has been accorded for financial aSSistance in 
respect of the State component and 55 NGOs. The rest of 
the project proposals involving 7 NGOs, were not approved. 
Proposals under the scheme for 2007-08 have not been 
received from the Government of Gujarat. 

(b) and (c) Do not arise. 
(Trans/ation) 

Inclullon of PunJabl Language In Currlculam 

4477. SHRI AVINASH RAI KHANNA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to Include 
Punjabi Language beside. Engli.h and Hindi language. 
in the curriculum of Central Board of Secondary Education 
for all CBSE affiliated schools In the country, .specially in 
Punjab; 

(b) If 80, the details thereof: and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per the information furnished by 
Central Board of Secondary Education (CBSE), Punjabi 
language Is already included in the curriculum of CBSE 
for classes IX to XII. 

(c) Does not arise. 

{English] 

Scientific Personnel In Central Silk Board 

4478. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Central Silk Board is facing shortage 
of scientific personnel in the frontier areas of research and 
submitted a proposal for filling up of the required personnel; 

(b) if so, the action taken by the Government 
thereon; 

(c) the time by which the required scientific 
personnel are likely to be Inducted; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. A 
proposal has been submitted to the Ministry of Textiles, 
Govt. of India (vide letter No.CS8-3712/XI Plsn/2006-071 
TS, dated 5th April 2007) seeking approval for creation of 
additional 117 posts to sustain the ongoing R&D 
Programmes and to give a new thrust to R&D activities. 

(b) to (d) The above revised proposal has come 
recently and is under examination of the GoV!. of India. 

[Translation} 

Handloom Sector 

4479. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of TEXTILES be pleased to state: 

(a) the names of the schemel being implemented 
by the Government to provide asslatance to the Handloom 

. Sector in the country including Maharashtra; 

(b) the amount allocated under these schemes 
during each of the lut three, years a10ngwith the number 
of beneficiaries of these schemes, State and Union 
Territory-wise; 

(c) whether any proposal has been received from 
the Maharashtra Government in this regard during the lut 
two years; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Union Government had been Implementing the following 
schemes during the Xth Plan for providing alsiatance to 
the Handloom Sector throughout the country, including 
Maharuhtra State:-

i) Deen Dayal Hathkargha Prowahan Yojan~ 

ii) Handloom Export Scheme 

iii) Marketing Promotion Programme 

Iv) Mill Gate Price Scheme 

v) Integrated Handloom Training Project 

vi) Workshed-cum-Houllng Scheme 

vii) Design Development Training Programme 

viii) Handlooms (Reservation of Articles for 
Production) Act, 1985 

ix) Integrated Handloom Cluster Development 
Programme 

x) Mahatma Gandhi 8ima Bunkar Yojana 

xi) Health Insurance Scheme 

No State-wise allocation were made under the above 
schemes. However, the quantum of alsistance released 
and the beneficiaries covered under the above schemes 
during the last three years is given in the enclosed 
statement. 

In order to enable flow of assistance to the weavers 
In a coordinated & concerted manner, it is proposed to 
implement the following five schemes in the Xlth Plan for 
the benefit of the handloom weavers Including the weavers 
of Maharashtra. 

1. 

2. 

3. 

Integrated Handloom Development Scheme. 

Marketing & Export Promotion Scheme. 

Handloom Weavers Comprehensive Welfare 
Scheme . 

4. Mill Gate Price Scheme. 

5. Diversified Handloom Development Scheme. • , 

(c) and (d) During the year 2005-06 and 2006-07, a 
sum of RI.368.46 lakh wu released under Deen Dayal 
Hathkargha Protsahan Yojana (RI.259.85 lakh) and 
Marketing Promotion Programme (Rs.108.61 lakh) to 
Government of Maharaahtr •. 
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Statement 

Details of releases made during 2002-03, 2003-04, 2004-05 & 2006-07 
to various States under different Handloom Plan Schemes 

Name of the State 

Workahed-cum-Houslng Schemes 

2002- 2003- 2004- 2005-
03 04 05 06 

2 3 4 5 6 

Andhra Pradesh 0.00 92.91 253.89 57.33 

2 

3 

4 

5 

6 

7 

8 

Arunachal Pradesh 29.00 13.50 120.50 218.00 

AlI8m 

Bihar 

ChhstUagarh 

Delhi 

Goa 

Gujarat 

117.95 181.89 137.67 172.45 

0.00 0.00 

0.00 0.00 7.92 

0.00 0.00 

0.00 0.00 

0.00 0.00 

9 Harvana 0.00 0.00 

0.00 

5.09 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

10 Himachal Pradesh 22.30 24.50 21.42 

11 Jammu and Kashmir 0.00 0.00 

12 Jharkhand 

13 Kamataka 

14 Kerala 

15 Madhya Pradeah 

18 Maharalhtra 

17 Manlpur 

18 Meghalays 

19 Mizoram 

20 Nagaland 

21 Ortsaa 

22 Pondlcherry 

23 Punjab 

24 Rajasthan 

25 Sikklm 

26 TamHNadu 

27 Trlpur. 

28 Uttar Pradesh 

29 Utlaranchal 

30 West Sengal 

0.00 0.00 

250.00 288.28 238.45 

34.88 98.85 

0.00 0.00 

35.00 0.00 

127.25 0.00 

15.75 0.00 

36.00 0.00 

52.93 42.14 

3.78 

0.00 

10.38 

50.09 158.07 

0.00 

0.00 

19.53 

12.75 

24.45 484.51 371.75 247.60 

0.00 0.00 24.05 29.44 

0.00 0.00 

0.00 0.00 

0.00 51.71 

0.00 0.00 

0.00 

0.00 

51.71 

0.00 

28.81 

227.80 514.44 172.29 182.95 

0.00 20.00 

109.91 0.00 

20.30 0.00 

0.00 28.51 

20.00 31.80 

0.00 218.20 

0.00 

0.00 

7.85 

2006-
07 

7 

5.24 

74.32 

19.92 

12.93 

2002-
03 
8 

0.00 

0.00 

83.55 

0.00 

11.42 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

764.45 50.00 

209.16 

247.60 

53.48 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.89 

0.00 

0.00 

0.00 

5.00 

0.00 

388.70 106.22 

20.30 

0.00 

0.00 

0.00 

0.00 

Total 1050.001797.10 1500.00 1444:24 1795.00 237.08 

Other Organization. 0.00 0.00 0.00 o o 0.00 

Grand Total 1050.001797.10 1500.00 1444.24 1795.00 237.08 

Health Package Scheme 

2003-
04 

9 

0.00 

0.00 

0.00 

0.00 

1.75 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

19.64 

0.00 

1.28 

0.00 

0.00 

0.00 

73.93 

0.00 

0.00 

0.00 

0.35 

0.00 

122.84 

0.00 

0.00 

1.71 

2004-
05 

10 

0.00 

0.00 

208.52 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

36.42 

17.18 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

100.07 

0.00 

0.00 

0.00 

7.09 

2005-
06 

11 

177.00 

49.20 

3.15 

13.06 

2.82 

72.04 

2.12 

79.11 

65.90 

2006-
07 

12 

41.34 

105.88 

14.00 

9.71 

51.41 

40.77 

259.10 

84.19 

0.78 

221.25 388.28 464.22 587.22 

0.00 0.00 0.00 0.00 

221.25 369.28 484.22 587.22 
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St.t ..... nt 

Details of re/nses made during 2002-D3, 2003-04, 2004-05 & 2006-07 
to various States under different Handloom Plan Scheme. 

Weaver's Waltare Scheme 

ThrIft Fund Scheme Group Insurance 
2002- 2003-. 2004- 2005- 2006- 2002- 2003- 2004- 2002-

03 04 05 06 07 03 04 05 03 

13 14 15 16 17 18 19 20 21 
0.00 0.00 100.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.32 0.00 

0.00 0.00 

18.02 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

10.00 0.00 

28.10 3.08 

2.48 0.00 

0.11 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

40.00 

17.93 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

4.04 4.78 

2.32 3.41 

7.89 1.49 

5.38 

2.00 

24.87 9.99 

210.00318.78 278.41 370.55 371.55 

0.00 0.00 

0.00 0.00 

0.00 0.00 

10.00 0.00 

0.00 

0.00 

0.00 

0.00 

0.53 0.88 

2.27 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.08 

0.00 

0.00 

0.59 

0.00 0.00 

0.00 0.00 

0.00 0.00 

2.22 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

7.51 12.38 0.00 

0.00 

0.00 

0.00 0.00 

0.48 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 

0.00 

0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 2.97 0.00 

275.03321.97 438.39 412.00 397.27 10.45 17.93 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 
" 

0.00 0.00 

275.03321.97 438.39 412.00 397.27 10.45 17.83 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1.32 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.77 

0.00 

0.00 

0.00 

0.00 

0.00 

0.53 

0.00 

0.00 

3.98 

0.00 

0.00 

0.58 

0.00 

0.00 

0.00 

7 .... 

0.00 

7 .... 

(Ra. In lakh) 

New Insurance Grand 

Total 
Plan 
2006-07 

2003 2004-
04 05 

22 23 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

3.41 

0.00 

0.00 

0.81 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

7.12 

0.00 

0.00 

3.34 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

14.93 

0.00 

14.83 

0.00 

0.00 

0.00 

0.00 

0.00 

0.26 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2.61 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2.87 

0.00 

2.87 

2005- 2006-
06 07 

24 25 

0.00 

0.41 0.41 

0.58 

2.81 0.91 

1121.19 

119.36 

818.22 

6.28 

25.08 

11.58 

0.00 

489.82 

36.75 

129.92 

98.23 

22.53 

986.11 

330.50 

43.00 

324.81 

282.80 

43.66 

12.87 

1018.18 

1655.22 

0.00 

15.00 

115.10 

2.00 

2533.53 

5.03 

874.00 

65.00 

412.04 

3.71 1.39 11385.41 

0.00 0.00 894.43 

3.78 1.38 12279.84 
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Details of releases made during 2002-03, 2003-04, 2004-05, 2005-06 & 2006-07 to various 
States under di"erent Handloom Plan Scheme$ 

. -
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S.No. Name of the State Handloom Export Scheme o..n Dayal Hathkargha Protaahan Yojana (DDHPy) 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

2S 

26 

27 

28 

29 

30 

2002-03 2003-04 2004-05 2005-06 2006-07 2002-03 2003-04 2004-05 2005-06 2006-07 

Andhra Pradesh 0.00 

Arunachal P.-.desh 0.00 

Asaam 

BIhar 

Chhattlsgarh 

DelhI 

Goa 

Gujarat 

0.00 

6.25 

6.10 

0.00 

0.00 

0.00 

Haryana 0.00 

Himachal Prade.h 32.33 

Jammu & Kashmir 0.00 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Mahara.htra 

Manipur 

Meghalaye 

Mizoram 

Nagaland 

Orl ... 

Pondlcherry 

Punjab 

Rajasthan 

Slkklm 

Tamil Naclu 

Trlpur. 

Uttar Pradesh 

Uttaranchal 

West Bengal 

0.00 

0.00 

20.25 

0.00 

0.00 

0.00 

0.00 

0.00 

5.90 

0.00 

0.00 

14.10 

0.00 

0.00 

0.00 

0.00 

89.40 

0.00 

31.83 

0.00 

0.00 

33.75 

0.00 

0.00 

0.00 

0.00 

0.00 

9.85 

41.55 

0.00 

0.00 

0.00 

11.25 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

15.00 

0.00 

0.00 

0.00 

0.00 

0.00 

13.SO 

6.75 

0.00 

0.00 

0.00 

6.73 

0.00 

0.00 

0.00 

0.00 

0.00 

5.50 0.00 

6.44 20.25 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

5.63 

0.00 

76.72 34.18 

0.00 

21.30 

0.00 

14.52 

17.10 

20.34 

5.75 

33.25 

5.00 

5.75 

17.25 

59.97 

11.30 

Total 188.28 206.38 118.56 175.81 

4.85 1238.85 1648.45 406.00 656.12 991.13 

19.33 0.00 

17.25 837.97 445.71 

8.26 0 12.62 

0.00 42.92 43.88 

150.00 100.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

5.85 137.64 

5.75 31.89 

0.00 

99.18 

21.58 

0.00 0.00 

158.81 126.98 

0.00 

0.00 

0.00 

11.20 

100.00 

0.00 

0.00 

4.58 

96.82 

20.42 

0.00 0.00 

11.12 202.07 

0.00 0.00 

4.91 7.45 

0.00 0.00 

0.00 0.00 

0.00 488.14 

0.00 0.00 

27.50 112.09 

25.38 0.00 

0.00 3.22 22.58 

70.25 104.76 1050.00 

0.00 1087.13 879.35 594.10 295.10 320.79 

62.20 

2.82 

9.00 

3.59 

40.19 

32.00 

30.33 6.33 

0.00 259.95 

0.00 481.32 112.79 426.35 248.09 23.23 

0.00 

11.97 

0.00 

2.48 

0.00 

3.47 

0.00 

7.76 

0.00 

0.00 

0.00 117.81 518.33 499.21 970.81 482.82 

0.00 22.34 20.68 123.36 190.19 1525.19 

0.00 

0.00 

0.00 

9.n 
0.00 

0.00 

0.00 

4.70 

0.00 

0.00 

0.00 

43.37 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

15.00 

40.46 

0.00 

0.00 2520.85 1591.41 3375.20 4226.95 1894.70 

7.72 5.49 34.16 0.00 0.00 

85.80 589.04 908.54 1283.83 1048.54 798.38 

27.28 

34.83 347.98 

2.13 

17.91 

53.49 0.00 31.76 

581.37 382.14' 383.89 

160.19 7873.50 6423.79 8134.28 9081.00 7447.98 

Other OrganIzatiana 119.64 235.32 298.44 279.00 289.45 592.67 310.00 260.00 253.96 82.78 

Grand Total 305.90 441.68 415.00 454.81 449.84 8466.17 6733.79 9394.28 9314.96 7630.76 
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2002-03 

81.88 

19.59 

112.55 

0.00 

29.19 

13.70 

0.00 

15.88 

11.52 

9.05 

53."2 

'.60 
24.45 

".00 

"'.97 

89.31 

0.00 

3.98 

'''.82 
14.00 

18.00 

0.00 

7.00 

59.09 

2.97 

0.00 

19.07 

103.7" 

31.87 

11.96 

760.08 

167.18 

927.26 

VAISAKHA 18.1929 (SAKA) to Questions 

Details 01 releases made during 2002-03, 2003-04, 2004-05, 2005·06 & 2006·07 to various 
SIB"" under difffmJnt Handloom Plan Scheme, 

MarUtlng Promotion Programme 

2003·04 2004·05 

42.88 

7.26 

101.41 

0.00 

1.00 

12.00 

0.00 

19.25 

17.73 

8.09 

18.29 

0.00 

2".10 

11.67 

29.70 

6.79 

5.00 

3.91 

28.72 

34.00 

43.91 

0.00 

7.00 

51.92 

0.00 

44.11 

10.49 

84.52 

8.00 

29.26 

75.17 

1.75 

107.29 

0.00 

2.41 

15.00 

0.00 

22.00 

51.53 

7.00 

"2.99 

0.00 

46.33 

17.27 

17.25 

22.71 

4.28 

3.97 

19.99 

42.17 

SO.52 

0.00 

5.33 

26.92 

0.00 

28.34 

0.00 

"9.56 

8.82 

59.28 

2005-06 

115.99 

2.00 

176.35 

0.00 

0.00 

13.00 

0.00 

42.73 

15.00 

12.97 

0.00 

35.00 

n.51 

0.00 

40.25 

43.85 

3.00 

4.91 

11.99 

42.39 

31.95 

0.00 

0.00 

53.02. 

0.00 

66.65 

0.00 

90.39 

13.89 

"6.95 

2006·07 

120.17 

3.69 

271.10 

0.00 

0.00 

7.69 

0.00 

0.00 

36.75 

12.18 

82.48 

0.00 

32.03 

0.00 

36.67 

64.76 

0.00 

2.89 

1.60 

48.00 

66.56 

0.00 

0.00 

73.73 

2.00 

14.39 

3.59 

89.82 

12.9" 

13.32 

643.91 755.95 938.39 998.36 

'''6.70 153.02 208..... 522.20 

790.01 906.97 1148.93 1518.56 

2002·03 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

Bunkar Blma Yoj.". 

2003·04 200"·05 2005·06 2006·07 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.38 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

150.00 

150.00 

13.26 

0.00 

0.85 

0.00 

0.00 

0.17 

0.00 

0.55 

0.00 

0.02 

0.00 

0.00 

8.22 

0.00 

0.02 

0.00 

0.00 

0.30 

0.00 

2.15 

0.00 

0.00 

0.05 

0.00 

19.02 

0.00 

0.33 

0.00 

0.00 

45.00 

150.00 

195.00 

0.00 

0.76 

0.76 

o 
0.76 
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{English} 

Bilateral Trade between India and European Union 

4480. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has launched a Euro 
13.35 million Trade and Investment Development 
Programme in May, 2006 and talks held in February, 2007 
to boost bilaterai trade between India and European Union 
(EU); 

(b) if so, the details thereof; and 

(c) 
regard? 

the action taken by the Government in this 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) An India-
European Union Trade and Investment Development 
Programme (TIDP) is being presently implemented with a 
contribution of Euros 12.73 million by the European 
Commission and contribution in kind of Euros 0,62 million 
by India. This programme was announced during the 3rd 
India-EU Summit held in Copenhagen in 2002 and 
Financing Agreement for the programme was signed during 
the 4th India-EU Summit held in New Deihl in 2003. 

(b) and (c) The overall objective of the Trade and 
Investment Development Programme (TIDP) is to assist 
India in building an enabling economic environment and 
to improve economic governance with a view to significantly 
enhance Trade and Investment with the EU. The TIDP has 
five components covering upgrading of food laboratories, 
enhancing the information systems on food regulations 
and standards and related activities, setting up Investment 
Facilitation Desks, establishment of an EU-Indla Trade 
Portal, Cooperation on Customs procedures and 
Cooperation on IPR. All these components are in various 
stages of implementation. 

Memorandum of Understanding 
for Women Employment 

4481. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the Khadi and Village Industries has 
entered into a Memorandum of understanding (MoU) with 
the Ministry of Women and Child Development (MWCD) 
for generating employment opportunities for rural women, 
through Rural Employment Generation Programme 
(REGP); 

(b) if so, the details of employment generated 
through MaU, State-wise and Union Territory-wise; 

(c) whether the Khadi and Village Industries 
Commission (KVIC) has established convergence with Army 
Wives Welfare Association, Nehru Yuva Sangathan and 
Confederation of Industries for the benefit of women 
entrepreneurs; and 

(d) if so, the achievements of KVIC for generation 
of employment with this effort, State-wise and Union 
Territory-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. Under the 
Rural Employment Generation Programme (REGP), a 
credit-linked subsidy programme of the Government, 
implemented through the Khadi and Village Industries 
Commission (KVIC), to provide employment opportunities 
by assisting individual entrepreneurs/self help groups, 
including women, in rural areas and small towns with 
population upto 20,000, women entrepreneurs are entitled 
to a higher rate of margin money assistance at the rate of 
30 per cent as compared to 25 per cent for the male 
entrepreneurs in the general category. Convergence has 
been established by KVIC with Ministry of Women and 
Child Development (MWCD). Financial assistance is also 
provided under REGP for various backward forward 
linkages such as Entrepreneurship Development Progra-
mme, marketing, organising awareness camps, etc. KVIC 
has entered into a Memorandum of Understanding (MoU) 
with the MWCD, for the benefit of women entrepreneurs 
under REGP. As per MoU, KVIC and MWCD have agreed 
to work together for generating employment opportunities 
for rural women, through REGP and also mari<eting their 
products. The State/Union Territory-wise details of 
coverage of women under REGP during 2006-07 (upto 
February 2007) are given in the enclosed statement-I. 

(c) and (d) Yes, Sir. KVIC has also established 
convergence with various other organisations such as 
Army Wives Welfare Association, Nehru Yuva Kendra 
Sangathan for the benefit of rural entrepreneurs to create 
awareness among them about REGP scheme and in the 
creation of market avenues under REGP. So far as 
Confederation of Indian Industries is concerned, KVIC has 
not entered into any MoU with them. 

, 
The State/Union Territory-wise details of progress 

made under REGP during 2006-07 in terms of village 
industry units set up, margin money utilised and additional 
employment opportunities generated are given in the 
enclosed statement-II. 
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S"""'.nt-l Stlltement-ll 

State/Union Territory-wise details of village industries StatelUnlon Territory-wise details of village industry 
unit. set up by Women Entrepreneurs under REGP units set up. margin money ut/Ii,ed and additional 

during 2006-07 (Up to February 2007) employment generated under the REGP during 2006-07 

S.No. State/Union Territory Number of village s. State/Union Number Margin Employment 
industry units by No. Territory of Money (Number of 

women entrepreneurs Projects (Rs.lakh) persona) 

Chandigarh 19 2 3 4 5 

2 Delhi 11 Chandigarh 10 11.34 172 
3 Haryana 4497 

2 Deihl 13 18.37 214 
4 Himachal Pradesh 3975 

3 Haryana 869 1749.34 28673 
5 Jammu and Kashmir 2103 

4 Himachal Pradesh 780 843.74 14063 
6 Punjab 6237 

7 Rajasthan 9718 5 Jammu and Kashmir 1830 1085.24 22205 

8 Andaman and Nicobar Islands 62 6 Punjab 591 1107.84 21850 

9 Bihar 1155 7 Rajasthan 1437 2098.45 44529 

10 Jharkhand 131 8 Andaman and 127 22.15 223 

11 Orissa 1992 Nicobar Islands 

12 West Bengal 3175 9 Bihar 814 680.35 11212 

13 Arunachal Pradesh 75 10 Jharkhand 128 187.87 4064 

14 Assam 3700 11 Orissa 509 686.26 10974 

15 Manipur 8 12 West Bengal 1850 2043.93 37471 

16 Meghalaya 85 
13 Arunachal Pradesh 88 144.45 1507 

17 Mizoram 5129 
14 Assam 1088 1051.28 18918 

18 Nagaland 1516 
15 Manipur 60 56.24 379 

19 Andhra Pradesh 12493 

20 Karnataka 4436 16 Meghalaya 96 149.13 1029 

21 Kerala 5846 17 Mizoram 586 769.50 12590 

22 Tamil Nadu 4093 18 Nagaland 133 164.39 2772 

23 Goa 446 19 Trlpura 30 33.27 753 

24 Gujarat 2232 20 Sikklm 48 75.72 718 

25 Maharashtra 777 21 Andhra Pradesh 2037 3573.60 53709 
26 Chhattisgarh 1554 

22 Karnataka 1889 2424.27 42420 
27 Madhya Pradesh 2582 

28 Uttarakhand 1390 23 Kerala 900 1534.00 29270 

29 Uttar Pradesh 5908 24 Lakshadweep 0 0.00 0 

Total 85345 25 Pondicherry 3 4.20 72 
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2 3 4 5 

26 Tamil Nadu 1049 1510.57 25956 

27 Goa 104 95.25 717 

28 Gujarat 443 774.47 14469 

29 Maharashtra 2296 1843.44 16790 

30 Chhattisgarh 519 976.82 10378 

31 Madhya Pradesh 1002 1516.50 25495 

32 Uttarakhand 402 401.57 6706 

33 Uttar Pradesh 1281 2434.09 41101 

Total 22590 30065.64 501199 

Sale of Cotton 

4482. SHRI SUGRIB SINGH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether farmers of Orissa are forced to sell 
cotton below Minimum Support Price (MSP) il"! the areas 
where Cotton Corporation of India (CCI) does not procure 
cotton; 

(b) If so, whether the Government of Orissa has 
requested the CCI, Kolkata to expand procurement of 
cotton in the State; and 

(c) if so, the details thereof and the action so far 
taken by the Government in this regaTel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) No 
information is available about the observation that the 
farmers of Orissa are forced to sell cotton below Minimum 
Support Price In the areas where cel does not operate. 
The cel is purchasing the entire quantity of Fair Average 
Quality (FAQ) grade kapas at minimum support price without 
any quantitative limit with a view to help cotton farmers 
and moreover in order to avoid distress sales, eCI is also 
purchasing kapas three stages below FAQ grade. The 
Government of Orissa had asked for active participation of 
CCI to safeguard interest of the farming community and to 
prevent private traders from playing dubious activities. 
Accordingly the CCI had made all the requisite arrange-
ments for purchase of cotton in six centres at Rayagada, 
Gunupur, Karlapada, Utkala, Kantabhanji and Joglmunda. 
The representative of CCI had also attended the ,daily 
auction conducted In the market yard in the purchase 
centre and also circulated the MSP rates for FAQ grade 
kapaa along with necessary deductions for below FAQ 
grade. 

{Translation] 

Modemlutlon of Production Centre. 

4483. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Union Government is considering 
for modernization of large programme production centres 
(studios); 

(b) if so, the details thereof; 

(c) whether the Govemment also proposes to 
modernize small studios and to open new small studios; 
and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Yes Sir. 
ModernisatIon of Programme Production Centres is a 
continuous process and schemes in this regard are 
formulated and implemented from time to time. All the 17 
major Doordarshan Kendras have been fully digitalized 
during the 10th Plan period whereas 48 major All India 
Radio Stations are proposed to be provided with Hard 
Disc based system along with Server and Storage systems. 
The list of Eloordarshan and AIR stations is enclosed as 
statement-I. 

(c) and (d) Yes Sir. 30 numbers of smaller Door-
darshan Studios have been partially digitalized during the 
10 Plan period and a new small studio is under 
implementation at Tlrupati as part of continuing schemes 
of 10th Plan. Details of small Doordarshan studios and 
AIR stations proposed to be modernised are given in the 
enclosed statement-II. List of new AIR studios is enclosed 
as statement-III. 

Statement·' 

A. Full DlgltaIl .. tlon of studios of Doordarahan 

Deihl 9 Jaipur 

2 CPC 10 Guwahati 

3 Hyderabad 
11 Ahmedabad 
12 Jalandhar 

4 Bangalore 
Srinagar 13 

5 Mumbai 14 Trivandrum 
6 Chennai 15 Bhubaneshwar 

7 Kolkata 16 Bhopal 

8 Patna 17 Lucknow 
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B. Ult of Malor AIR Statlonl where Hard DIIC Ba .. d SYltem II propOHd to be provided 
North Zone East Zone North East Zone West Zone South Zone 
Jalandhar Cuttack Shillong 
Allahabad Kurseong Guwahati 
Jodhpur Ranchl Imphal 
Rohtak Patna Kohima 
Blkaner Kolkata Aizwal 
N.Ch •• New Deihl Oibrugarh 
Srlnagar 
Jammu 
Shlmla 
Gorakhpur 
Varanaal 
Lucknow 
Jaipur 
Deihl 
14 Station a 5 Stations 6 Stations 

StII'.",.,,"" 

List of small studio. modernized 

A. Partial dlgltanlltlon (30 Studio Centre.) of 
Doordlrahan 

Jammu 
16 Imphal 

2 Oaltonganj 
17 Silchar 

3 Gangtok 
18 Olbrugarh 

4 Panajl 
19 Alzawl 

5 Raipur 
20 Pune 

6 Gulbarga 21 Vijaywada 

7 Pondlcherry 22 Agartala 

8 Port Blair 
23 Sambalpur 

9 Bareilly 
24 Shimla 

10 Muzatfarpur 25 Mau 

11 Ranchi 26 Jalp.lgurl 

12 Shillong 27 Allahabad 

13 Tura 28 Rajkot 

14 Kohlma 29 Indor. 

15 ltanagar 30 GuwahaU (PPC) 

Rewa 
Panaji 
Bhuj 
Rajkot 
Aurangabad 
Vadodara 
VBS Mumbal 
Ahmedabad 
Pune 
Indore 
Nagpur 
Bhopal 
Mumbai 

13 Stations 

Vljaywada 
Madurai 
Port Blair 
Oharwad 
Tiruchirapal/i 
Cali cut 
Bangalore 
Hyder.bad 
Trlvandrum 
Chennal 

10 Stationa 
Total-48 Stations 

B. U.t of AIR Statlonl where Low End Hard DI.c 
Bind SYltam I. to be provided 

North North east Weat South 
Zone Eut Zone Zone Zone 

Zone 

HI .. ar Halftong Pumea Ralgarh Kumool 

Hamlrpur Nagaon B.rhampur Betul Merkapuram 

Poonch Jowal Bolangir Balaghat Hospet 

Patlala Mokok· Rourkela Guna Raichur 
chung 

Swal Balonia Purl Ohute Karwar 
Madhopur 

Jhalawar Kalluhahar Joranda Akala Bljapur 

Falzabad Lungleh Chaiba .. Veotmal Idukki 

a..IHy Kokrajhar Hazarlbagh Satara (Oevikulum) 

Jhansl Gangtok Oaltonganj Chandrapur Ottacamund 

OharmaahaJ. N.slk Kar.ikal 

KargU O,manabad Kavarattl 

Churu Daman Mercara 

Mount Abu Ahwa Tutlcorln 

Paurl Shahdol 

Obra Kolhapur 

JalaaIm.r 

16 Stationa g StIdIonI g StCloM 15 StatIon, 12 Stations 

Total-51 Stations 
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sr.tement"" 
List of Proposed new AIR Studio, 

(I) N.w Studio at PropoMCI MW ltatlona: 

Dharmanagar 

2 Soro Technically ready 

3 Dungarpur (Rajalthan) 

(II) New Studio at propoMCI FM Statlonl: 
Longtheral 

2 Machrela Technically ready 

(III) Provilion of full ftldglClltudlO It Following New FM 
tranlmltter lite: 

1. Dehradun (Uttaranohal) 

(Iv) Provilion of lmaliitudio It New FM 
tranlmltter lite: 

1. Amravathl (Maharelhtra) 

2. Junagarh (Gujarat) 

3. Oral (Maharalhtra) 

4. Ralrangpur (Orl .. a) 

5. Dhanbad (Jhartchand) 

6. Daporljo (Arunachal Pradelh) 

7. Anini (Arunachal Pradelh) 

8. Bomdlla (Arunachal Pradelh) 

B. Changlang (Arunachal Prad .. h) 

10. Khonla (Arunachal Pradesh) 

11. Karim Gary (Allam) 

12. Lumdlng (Allam) 

13. Golpara (Allam) 

14. Ukhrul (Manlpur) 

15. Tamenglang (Manlpur) 

18. Dawkl (Meghalaya) 

17. Champhal (Mizoram) 

18. KolulbiSarchIp (Mlzoram). 

lB. Tulpang (Mlzoram) 

20. Wokha (Nagaland) 

21. Phek (Nagaland) 

22. Zunheboto (Nagalancl) 

23. Udaipur (Trlpure) 

24. Nutan Bazar (Trlpura) 

[English} 

Global Intellectual Property Right Index 

4484. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Mlnllter of COMMERCE AND INDUSTRY be plealed to 
ltate: 

(a) whether India and China are tied at Rank 39 
In the recently relened global Intellectual Property Rightl 
(IPR) Index complied by Walhlngton balld IPR agency; 

(b) If 10, whether the Government admits that 
there II a correlation between property rights and gross 
domestic product; and 

(c) If so, the details of the parameters on which 
thlle ranklngl are baled? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) In the International Property Rights Index 
(IPRI) 20U7 Report published by the Property Rights 
Alliance, Wuhlngton, DC, India and China are tied at 
Rank 38 In the IPRI with relpect to Gender Equality (GE). 
However, In relpeot of Intellectual Property Rlghtl, India II 
ranked 40 out of 70 In comparison to China's ranking of 
57. 

(b) While the Report alludes to a correlation 
between property rights and grols domlltlc product, there 
are differing perceptions on thll lubject. The Government 
bellevel that a credible Intellectual property rights regime 
Is beneflolal to the economy on an overall buil. 

(c) The GE ranking Is Itated to be based on 
factorl, such aI, women'l accesl to land, women's accels 
to property other than land, women's accell to bank loans, 
property Inheritance rulll and women's social rights. 

Eetabllshment of Khadl and Village 
Indultrlll Commleslon 

4485. SHRI SURESH PRABHAKAR PRABHU: Will 
the Mlnllter of AGRO AND RURAL INDUSTRIES be 
pleued to state: 

(a) the total cost of establllhment of Khadl and 
Village Indultrt.. Commlliion (KVIC) and the amount 
lpent on providing alilitance etc. during each of the lalt 
three years; . 

(b) the manner In which the Khadl and Village 
Inclultri .. Commlliion enlurel Gandhlan way of life to be 
Inculcated In Ita functioning; 

(c) the relultl achieved by KVIC In ita varioul 
aClIvlIt .. during each of the lut three years; and 
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(d) the extent to which employment of Jobs created 
by KVIC and the manner in which It is ensured that the 
Job. are sustainable? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The details of the total 
expenditure on •• tabllshment of Khadl and Village 
Indultrle. Commlllion (KVIC) and the amount .pent on 
providing a.sl.tance, etc. under various programmes/ 
schemes for development and promotion of khadl and 
village Indu.trle. (KVI) during .ach of the la.t three years, 
are given below: 

Vear 

2004-05 

2005-08 

2008-07 

°Pfovllional flgUIH 

Establishment 
Expenditure 
(Non Plan) 

88.74 

69.65 

70.23 

(R •• crore) 

Amount Spent for 
alll.lance of Plan 

Scheme 

505.35 

550.38 

591.61 

(b) A brief description of the mann.r In which the 
KVIC endeavours to enlure Inculcating Gandhlan way of 
life In Its functioning I. given below: 

(I) The functioning of KVIC Is balld on the Gandhlan 
Ideology u .xpre •• ed In hl.la.t will; KVIC hu adopttd 
various au.terlty mea.ur .. In Implementing KVI 
programmes/schemM. In addition to this, In various 
training programme. for the rural youth, the Gandhlan 
Ideology, thought and way of life for .ocIal upllftment 
have been made u a part of the curriculum to Inculcate 
ethici and value Iystem In their IIf •. 

(II) The basic functions entrusted to KVIC are to plan, 
promote, facilitate, organise and to assist in the 
estabUshment and development of khadi and village 
industries In the rural areas as strongly advocated by 
Gandhljl. 

(iii) KVIC promotes cooperative spirit among the rural 
p.ople and al.o encourag .. non-government 
organisations to undertake KVI programme. 

(Iv) The KVI programme Is exclulively undertaken In rural 
areu to fulfill GandhiJl's visualisation of self sufficient 
villages. 

(v) KVIC provide. employm.nt opportunltl .. to rural 
people In their cottage/viliage Itlelf In order to a".st 
the rural migration to urban artal and allo make 
villages self·reUant. 

(vi) Priority II given to the coveragCl of women, dlltltutel 
and other weaker IIctlon. und.r KVI programm ... 

(vii) Khadl programme is exclu.lvely undertaken as hand 
operattd activity without use of power, whereas most 
of the viliag. Indu.trI .. programm •• are conducted 
with the help of .mall tool. and Impl.m.nt. on the 
principle of production by mu ••• rather than mall 
production. 

(vIII) Some of the actlvltlel of village Indultrl .. which go 
against the Gandhian ideology, etho., etc., have been 
kept out of the purview of KVIC'. allistance. 

(c) The achl.vements made by KVIC under khadl 
programme, village industries (VI) programme, REGP, 
Product Development, DMlgn Intervention and Packaging 
(PRODIP) programme and Rurallndustrl .. Service Centre 
(RISC) scheme, during the last three years are given 
below: 

Vear Number of Khadl Numbed of V.I. Number Number 
Khadl Production REGP production of of RISC 
Inltltutlonl (R •. orore) Projects (Rs. erore) PRODIP projecta 

projects 

2004·05 1701 461.54 23,453 10,485.89 89 41 

2005·08 1891 488.30 28,850 11,815.54 83 52 

2008·07 1900· 474.80 22,300· 14,058.89 182 72 

°PrwilloNl tIgurM 
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(d) Details of employment generated under khadi 
and REGPNI programme during the last three years are 
given below: 

Year 

2004-05 

2005-06 

2006-07* 

• Provilional figure. 

Khadi 

8.64 

8.68 

8.73 

REGPNI 

68.14 

74.09 

79.10 

(Iakh persons) 

Total KVI 

76.78 

82.77 

87.83 

Under khadl, In order to make the employment 
sustainable, a working fund system Is In vogue under 
which the khadi Implementing agencies are permitted to 
retain the working capital in the form of working fund, thus 
ensuring continuous, sustainable employment to the 
workers engaged in khadi programme. KVIC provides 
interest subsidy to the institutions to avail of funds from 
banks at subsidized rate for the production, sales purposes, 
so that hallie free production and employment is ensured. 
With effect from August, 2003 Janashree Bima Yojana 
scheme has been launched by which insurance coverage 
is provided to khadi workers. Thil measure further helps 
to incre .. e the social safety net of worke,. engaged under 
khadl programme. Under village industries' REGP 
alongwith margin money, KVIC also provides funds for 
various backward torward linkag.s in order to ensure 
sustainability of the REGP units and their employment. 

DO Chlnnel. In Brltlln 

4486. SHRI MILIND DEORA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) whether the GovernmentlDoordarshan has 
launched two Hindi channels In Britain; 

(b) if so, the details thereof? 

(c) the total number and percentage of viewers 
WItching DO channels in Britain; 

(d) whether the Hindi news broadcast will also 
have the content in Englllh; and 

(e) If 10, the detaUs thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (I) Yel, Sir. 

(b) Pr .. ar Bh.r.1i have informed th.t DO-India 
ch.nnel and DO-Newt channel h.ve been launched in 
Britain on 18.4.2007 by Mis. Rayat Television EnterPriles 
Ltd., of Mis. R.yat Group Ltd. after entering into an 
Agreement with Pralar Bharati for the distribution of 00-
India and DD-Newl channels in UK for a period of five 
ye.,.. 

(c) No such study has been brought to the notice 0' the Government. 

(d) and (8) Yes, Sir. DO-India has seven Hindi and 
six English News bulletins daily while DO-News has 
nineteen English and twenty four Hindi News bulletins 
daily, respectively. 

Central Madar .. BOlrd 

4487. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the National Commiliion for Minori-
ties Educational Institutes (NCMEI) has recommended for 
setting up of a Central Madarsa Board al reported in 
""mes 0' India" dated April, 22, 2007; 

(b) if so, the details thereof; and 

(c) the details of action taken by the Government 
on the recommendations of NCMEI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) The National Commission for Minorities 
Education Institutions (NCMEI) has suggelted establish-
ment of a Central Madaraa Board through an act 0' Parlia-
ment. 

(c) The report requires consultations with all 
concerned. 

(Translation} 

Zone. for Rur.llndult ..... 

4488. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) the number of Zonel created for the promotion 
of rural industries. 

(b) whether Rajasthan is also included therein; 
and 

(c) If not, the r .... on therefor? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Six geographical zon .. of 
the country as mentioned in clause (a) of sub-sectlon (2) 
of section 4 of the Khadi and Village Indultrles Commlilion 
Act, 1956 have been prescribed under Rule 3 of the Khadl 
and Village Industriel Commission Rules, 2006. 
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(b) Yes, Sir. Rajasthan is included in Northern 
Zone. 

(c) Does not arise. 

[English} 

Production of OIlHeCla 

4489. SHRI CHANDRAKANT KHAIRE: Will the 
Miniater of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether t:'e Government has formulated any 
policy to support the Indian market from dumping of 
Imported 011; 

(b) if ao, the detalll thereof; 

(c) whether the Government has achieved Its 
target of production of ollseedl; 

(d) If so, whe.ther the {;\overnment is planning to 
extend any extra support to the edlb!e 011 sector; and 

(e) if so, the details th"rC'",f ( 

THE MINISTER OF STA. l IN THE DEPARTMENT 
OF COMME~E. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) Imports 
are regulated through adjustmenta In Customs Tariff within 
the bound rates. The rates of Customs duty on agricultural 
produce are generally higher than the peak rate of customs 
duty. The Central Soard of Excise and Customs also fixes 
minimum tariff rates for various edible oils such as crude 
palm 011. RBD palm oil, crude palmolein, crude soyabean 
011 etc. In cases of prices falling below the specified level •• 
the Government undertakes procurement operations. to 
ensure that farmers interest are protected. Imports are 
also regulated through the provisions of the Food 
Adulteration Act, 1954, Meat Food Product Order, 
Packaging requirements, Sanitary and Phyto-Sanltary 
(SPS) measures etc. The Import of 300 sensitive Items 
Including major food Items is being monitored on a regular 
basis by the Government for checking any surge In Imports. 

The production target and achievement of oil seeds 
In the country during the last three years is as under: 

(Iakh tonn .. ) 

Year Target Achievement 

2004-05 262.00 243.53 

2005-06 278.00 279.77 

2006·07 294.00 232.64 
(llird Adv. Estimates) 

Source: Dept of AlIi , Coop. (DAC) 

[Translstion} 

Sblckllatlng of NG08 

4490. SHRI M. ANJAN KUMAR YADAV: 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of TEXTILES be pleased to state: 
(a) whether the Government has blacklisted any 

Non-Governmental Organisation (NGOs); 

fb) if so, the name and details thereof during the 
last three y,I.rs, alongwith reasons therefor; 

(c) whether such NGOs have been penalised in 
any other way also; and 

(d) the provisions under which the said organl-
aations have been penalised and the nature of punlah-
ment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) to (d) Do not arl.e. 

(English} 

Crimea Committed by Women and Children 

4491. SHRI ADHIR CHOWDHURY: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of HOME AFFAIRS be pleaaed to 
atate: 

(a) the number of crimes committed by women 
and children during each of the lalt three years, State· 
wile and crime-wise, .. parately; 

(b) the action taken by the Government agalnlt 
suoh offendera and action taken to atop such crimea in 
future; 

(c) whether National Crime Recorda Bureau haa 
conducted any study In thia regard; and 

(d) If so, the detalll of luch study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
StatelUT-wiae and crime-head·wise number of fematea 
arrelted and Clsea of juvenile delinquency from 2003 to 
2005, compiled by the National Crimea Recorda Bureau 
are given In the encloaed atat.ment-I and II. 

(b) Although maintenance of 'Law and Order' is a 
State subject and the primary re.ponalbillty of prevention 
of crime and maintenance of law and order Ilea with the 
State Governments and UT adminlatratlon., the Union 
Government, haa from time to time I.aued advllOriea to all • 
the State Governments and UT Adminiatrationa to give 
more focused attention to the administration of criminal 
juatlce .yatam with &peelal emphaall on prevention and 
control of crimea. 

(c) No, Sir. 

(d) Doea not arise. 
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S.No. State 

2 

3 

4 

5 

6 

7 

8 

9 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

10 Jammu and Kashmir 

11 Jharkhand 

12 Karnataka 

13 Kerala 

14 Madhya Prade.h 

15 Maharashtra 

16 Manipur 

17 Meghalaya 

18 Mizoram 

19 Nagaland 

20 on8Y 

21 Punjab 

22 Raja8than 

23 SlkIdm 

24 Tamil Nadu 

25 Tripura 

28 Uttar P*"h 

MAY 8,2007 to Questions 

St.tement'" 

Numbsr of Female Arrested durl"" 2003 to 2005 

Murder Attempt 10 
Commit Murder 

C.H. not amounting 
to Murder 

2003 2004 2005 2003 2004 2005 2003· 2004 2005 

3 4 5 6 7 

505 414 458 185 185 

4 

99 

91 

87 

5 

146 

90 

30 

28 

85 

237 

52 

236 

659 

16 

7 

4 

8 

155 

132 

153 

o 
264 

5 

215 

7 

92 

108 

95 

4 

170 

80 

16 

16 

85 

206 

40 

301 

613 

3 

10 

o 
o 

211 

143 

184 

5 

256 

9 

232 

6 

228 

87 

98 

4 

172 

79 

19 

23 

94 

217 

38 

252 

576 

1 

4 

2 

4 

137 

116 

158 

o 
245 

9 

217 

3 

150 

45 

2 

104 

79 

23 

121 

32 

254 

28 

248 

304 

3 

1 

7 

157 

104 

204 

o 
332 

o 
50 

o 
6 

100 

36 

3 

119 

37 

8 

71 

32 

136 

31 

287 

307 

o 
o 
o 
o 

148 

104 

171 

o 
289 

o 
105 

8 9 10 11 

121 19 29 6 

o 
39 

29 

3 

69 

25 

49 
76 

54 

149 

5 

241 

298 

1 

o 
o 
o 
45 

102 

233 

o 
325 

o 
56 

.~ 

o 
3 

3 

2 

4 

6 

o 
3 

2 

2 

8 

9 

17 

o 

o 
o 
13 

15 

2 

o 
o 
o 
28 

o 
o 
5 

1 

o 

5 

o 
2 

~ 

8 

14 

16 

o 
o 
o 
o 
o 
10 

3 

o 
4 

o 
32 

o 
o 
7 

o 
3 

6 

3 

3 

o 
2 

7 

21 

o 
o 
o 
o 
o 
10 

4 

o 
11 

o 
32 

248 
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2003 

12 

27 

o 

o 
15 

o 
23 

29 

4 

o 

20 

9 

101 

132 

o 
o 
o 

12 

58 

16 

o 
9 

o 
7 
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Number of Fema'e A"ested during 2003 to 2005 

Rape 

2004 

13 

32 

o 
o 

23 

3 

17 

20 

7 

11 

4 

19 

108 

111 

o 
o 

o 
63 

25 

o 
15 

10 

15 

2005 2003 

14 15 

33 185 
":;' o 0 

o 
o 
19 

4 

28 

33 

9 

6 

4 

2 

7 

119 

134 

o 

8 

o 
54 

33 

o 
7 

9 

2 

85 

53 

18 

2 

97 

30 

12 

18 

30 

33 

14 

51 

131 

13 

1 

o 
17 

85 

71 

o 
81 

o 
169 

Kidnapping 
& Abduction 

2004 

16 

148 

o 
196 

87 

12 

2 

111 

38 

15 

11 

30 

48 

16 

47 

133 

8 

o 
o 

42 

72 

74 

o 
94 

3 

224 

2005 

17 

135 

o 
158 

83 

9 

3 

129 

25 

11 

21 

5 

60 

7 

52 

205 

o 
o 
4 

10 

82 

52 

o 
141 

o 
194 

2003 

18 

7 

o 
o 
5 

o 
o 
14 

2 

o 
o 
o 
11 

4 

27 

o 
2 

o 
o 
2 

·2 

o 
3 

o 
2 

Oacoity 

2004 

19 

6 

o 
8 

7 

6 

o 
17 

o 
o 
o 
2 

4 

86 

o 
o 
o 
o 
o 
o 
o 
o 
5 

o 
o 

2005 

20 

10 

o 
3 

o 

o 
36 

5 

o 
o 
25 

4 

89 

o 
o 
o 
o 

o 
o 
o 
11 

o 
12 

to Questions 250 

Preparation and 
Assembly for Oacolty 

2003 

21 

o 
o 
o 
o 
o 
o 
o 
1 

o 
o 
o 
3 

o 
o 

10 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

2004 2005 

22 23 

o 0 

o 0 

o 
o 
8 

o 
o 
o 
o 
o 
o 
o 
o 
o 

2 

o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

5 

o 
o 
o 
o 
o 
2 

o 
o 
o 
o 
o 
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S.No. State 

2 

27 Uttaranchal 

28 West Bengal 

Total State 

29 Andaman and 
Nicabar Islands 

30 Chandigarh 

31 Oadra and Nagar Haveli 

32 Daman and Diu 

33 Delhi UT 

34 Lakshadweep 

35 Pondicherry 

Total UT 

Ali India Total 

S.No. State 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 AIsam 

4 Bihar 

5 Chhattlagarh 

6 Goa 

7 Gujarat 

8 Haryana 

9 Himachal Pradesh 

MAY 8,2007 to Questions 

Number of Female Arrested during 2003 to 2005 

Murder Attempt to 
Commit Murder 

2003 2004 2005 2003 2004 

3 4 5 6 7 

27 24 22 14 14 

121 105 231 19 24 

3459 3429 3497 2451 2213 

3 

5 

2 

31 

o 
o 
42 

3501 

4 

2 

o 

36 

o 
3 

3 

o 
40 

o 

o 
o 
o 
17 

o 
o 

o 

o 

o 
21 

o 

46 46 18 23 

3475 3543 2469 2236 

C.H. not amounting 
to Murder 

2005 2003 

8 9 

12 

30 

2074 

o 
o 
o 
15 

o 

17 

2091 

2 

21 

160 

o 

o 
o 
o 
2 

o 
o 
2 

162 

2004 2005 

10 11 

o 
19 

152 

2 

o 
o 
4 

o 
o 
7 

159 

5 

20 

142 

o 
o 
7 

o 
o 
9 

151 

Number of Female Arrested during 2003 to 2005 

Robbery Burglary Thefts 

2003 2004 2005 2003 2004 2005 2003 2004 2005 

3 4 5 6 7 8 9 10 11 

4 13 8 70 75 119 443 404 529 

o o o o 2 3 

56 10 125 31 43 349 225 385 

o o o 7 5 4 72 41 37 

2 21 24 61 87 60 81 

o o 5 13 6 24 47 28 

23 12 25 90 76 81 515 304 456 

o o o 20 13 32 48 41 80 

o o o 40 40 47 32 14 9 

252 



263 

2003 

12 

o 
o 

465 

o 

o 
o 
2 

28 

o 

• 
30 
495 

2003 

12 

1168 

o 
393 

391 

247 

37 

677 

217 

558 

Written Ana1nt3 VAISAKHA 18, 1929 (SAKA) 

Number of Female Arrested during 2003 to 2005 

Rape 

2004 2005 2003 

13 14 15 

4 6 27 

o 
486 

o 

o 
o 

38 

o 
o 

39 

525 

o 
524 

o 

3 

o 
44 

o 
o 
48 

572 

203 

1427 

o 

4 

o 
o 
19 

o 
o 

23 
1450 

Kidnapping 
& Abduction 

16 

14 

232 

1658 

o 

4 

o 
o 
22 

o 

27 
1685 

2005 

17 

47 

268 

1702 

o 

3 

o 
o 
52 

o 
o 
55 

1757 

2003 

18 

o 
10 

93 

o 

o 
o 
8 

o 
o 
9 

102 

Oacoity 

2004 

19 

o 

2 

145 

o 

o 
o 
o 

o 
o 

146 

Number of Female Arrested during 2003 to 2005 

Rlotl Criminal B .... ch of Trult Cheating 

2004 2005 2003 2004 2005 2003 2004 

13 14 15 16 17 18 19 

1021 942 30 42 34 320 316 

15 5 0 o o o o 

259 312 7 18 143 44 

214 222 26 o 8 29 20 

178 298 3 o 18 15 17 

36 27 3 2 4 16 11 

680 864 217 203 225 159 163 

212 168 31 9 14 43 71 

424 382 5 5 2 15 8 

2005 

20 

2 

202 

o 

o 
o 
o 
o 
o 
o 
o 

202 

2005 

20 

301 

4 

102 

18 

9 

3 

165 

51 

2 

to Questions 254 

Preparation and 
Assembly for Oaco/ty 

2003 

21 

o 

o 
14 

o 

o 
o 
o 
o 
o 
o 
o 
14 

2003 

21 

7 

o 
o 
o 
o 
o 
3 

3 

o 

2004 2005 

22 23 

o 0 

2 

12 

o 

o 
o 
o 
o 
o 
o 
o 
12 

Counterfeiting 

5 

13 

o 

o 
o 
o 
4 

o 
o 
4 

17 

2004 2005 

22 23 

11 6 

o 0 

o 
o 3 

o o 
o o 
2 2 

4 

o o 

" 



255 Written AIJSW'8I'S 

S.No. State 

2 

10 Jammu and Kuhmlr 

11 Jhartchanr' 

12 Karnataka 

13 Kerala 

14 Madhya Pradesh 

15 Maharuhtra 

16 Manipur 

17 Meghalaya 

18 Mizoram 

19 Nagaland 

20 Orilla 

21 Punjab 

22 Raja8than 

23 Sikkim 

24 Tamil Nadu 

25 Trlpura 

26 Uttar Pradelh 

27 Uttaranchal 

28 Welt Bengal 

Total State 

29 Andaman and 
Nlcobar Islands 

30 Chandlgarh 

31 Dadra and Nagar Haveli 

32 Daman and Diu 

33 Delhi UT 

34 Laklhadweep 

35 Pondicherry 

Total UT 

All India Total 

MAY 8,2007 

Number of Female Anested during 2003 to 2005 

Robbery Burglary 

2003 2004 2005 2003 2004 

3 4 5 6 7 

o 
6 

12 

6 

18 

33 

o 
o 
2 

o 
7 

2 

5 

o 
5 

o 
o 
o 
o 

179 

o 

o 
o 
2 

o 
2 

5 

184 

o 
6 

45 

3 

19 

18 

o 

o 
o 
o 
2 

1 

12 

o 
6 

o 
2 

o 
o 

150 

o 

o 
o 
o 
10 

o 
o 
10 

160 

o 
15 

16 

5 

11 

35 

o 

o 
o 
o 

2 

8 

o 
6 

o 
14 

2 

o 
151 

o 

o 
o 
o 
5 

o 
o 

2 

o 
35 

25 

182 

297 

o 
o 

6 

o 
17 

52 

43 

o 
34 

o 

o 
o 

1053 

6 

o 
o 
30 

o 
o 

5 37 

156 1090 

o 
33 

48 

169 

267 

o 
o 
34 

o 
10 

34 

41 

o 
21 

o 
3 

4 

o 
942 

o 

o 
o 
o 
29 

o 
o 

29 

971 

2005 2003 

8 9 

5 

o 
26 

34 

228 

367 

o 
o 
82 

o 
12 

32 

74 

4 

113 

o 
3 

o 

33 

19 

215 

73 

273 

948 

6 

6 

4 

76 

103 

158 

o 
861 

o 
138 

26 

683 

1375 5174 

o 

2 

o 
o 
3 

o 
o 

o 

25 

o 
o 
75 

o 
6 

5 106 

1380 5280 

Thefts 

2004 2005 

10 11 

24 

19 

153 

125 

292 

994 

o 
175 

2 

65 

104 

207 

o 
638 

123 

12 

603 

24 

86 

218 

160 

308 

1203 

3 

o 
246 

o 
69 

113 

226 

o 
693 

2 

92 

6 

913 

4876 5968 

o 

11 

o 
81 

o 
o 

2 

5 

o 
o 

129 

o 
6 

93 142 

4769 6110 

256 



257 

2003 

12 

460 

376 

2215 

1108 

530 

4200 

8 

o 
o 
o 

370 

o 
1515 

3 

2085 

o 
254 

160 

721 

17693 

3 

19 

11 

12 

32 

o 
114 

191 

17884 

Written AtmnrS 

Riots 

2004 

13 

500 

376 

1912 

2005 

14 

464 

263 

1823 

859 956 

670 522 

3959 4410 

40 9 

o 0 

o 0 

o 0 

314 312 

o 0 

1333 906 

30 1 

1803 1585 

22 32 

298 236 

122 278 

386 773 

15860 15781 

o 4 

7 3 

11 0 

3 5 

16 19 

o 0 

71 70 

108 101 

15788 15882 

VAISAKHA 18. 1929 (SAKA) 

NutnI», Qf Female Arrested during 2003 to 2005 

Criminal Breach of Trust Cheating 

2003 2004 2005 2003 2004 

15 

o 

14 

20 

7 

56 

o 
o 
o 
o 
2 

19 

5 

o 
8 

o 
14 

o 
25 

493 

1 

o 
o 
o 
10 

o 
o 
11 

504 

16 

o 

20 

7 

15 

73 

o 
o 

o 
7 

27 

6 

o 
5 

o 
18 

2 

7 

488 

o 

o 
o 
o 
10 

o 
o 
10 

478 

17 

2 

13 

5 

15 

20 

75 

3 

o 
8 

1 

4 

25 

9 

3 

5 

o 
17 

13 

8 

529 

2 

2 

o 
o 
o 
o 
5 

534 

18 

5 

5 

93 

110 

42 

317 

2 

8 

o 
27 

384 

117 

o 
89 

2 

27 

8 

42 

1997 

10 

o 
o 
85 

o 
1 

77 

2074 

19 

11 

5 

120 

238 

73 

439 

o 

2 

2 

14 

371 

124 

o 
83 

o 
47 

10 

85 

2235 

o 

5 

o 
o 

109 

o 
2 

118 

2351 

2005 

20 

7 

56 

123 

198 

91 

544 

3 

o 
19 

6 

20 

310 

95 

79 

o 
46 

47 

52 

2350 

13 

o 
1 

77 

o 
3 

95 

2445 

to Questions 258 

Counterfeiting 

2003 2004 2005 

21 22 23 

o 0 0 

000 

4 0 2 

3 

o 
8 

5 

o 

o 

5 

o 
o 
3 

o 

o 
o 
42 

o 

o 
o 
o 

o 
o 
1 

43 

45 

1 

4 

o 
o 

o 

3 

o 
o 
2 

o 
o 
o 
3 

78 

o 

o 
o 
o 
2 

o 
o 
2 

80 

11 

o 
14 

o 

2 

o 
2 

o 
3 

o 
2 

2 

54 

o 

o 
o 
o 
o 
o 
o 
o 
54 



259 Written Answers 

S.No. State 
1 Andhra Pradesh 
2 Arunachal Pradesh 
3 Assam 
4 Bihar 
5 
6 
7 
8 
9 
10 
11 
12 
13 
14 
15 
16 
17 

18 
19 
20 
21 
22 
23 
24 
25 
26 
27 
28 

29 

30 
31 
32 
33 
34 
35 

Chhanisgarh 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu and Kashmir 
Jharkhand 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mlzoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Slkklm 
Tamil Nadu 
Tripura 
Uttar Pradesh 
Unaranchal 
West Bengal 
Total States 
Andaman and 
Nicobar Islands 
Chandigarh 
Dadra and Nagar Havell 
Daman and Diu 
DeIhl UT 
Lakahadweep 
Pondicheny 
Total UT 
All India Total 

MAY 8,2007 

Number of Female A"ested during 2003 to 2005 

2003 
22 
o 
36 
2 
5 
2 
22 
3 
17 

o 
1 
14 

21 
53 
o 
o 
o 
o 
15 
3 
30 
o 

31 
o 
2 
1 
2 

250 
o 

o 
o 
o 
o 
o 
o 
o 

250 

Arson 

2004 
17 
o 
19 
22 
o 
o 
18 
4 

17 
o 
1 

23 
6 
37 
47 
1 
o 
o 
o 
11 
9 
30 
o 
30 
o 
3 
o 
o 

282 
o 

o 
o 
o 
o 
o 
1 

283 

Hurt/Grlevaoul Hurt 

2005 2003 
12 5370 
o 8 

592 302 
23 416 
7 

5 
17 

6 
15 
:3 
11 
5 
1 
20 
39 
54 
o 
2 
o 
23 
o 
40 
o 
13 
o 
o 
o 
o 

315 
o 

o 
o 
o 
o 
o 
o 
o 

315 

432 
25 

1959 
777 
322 
35 
303 
3987 
1278 
3393 
4634 

7 
o 
1 
o 

506 
480 
3401 

1 

3672 
o 

463 
52 

257 
32371 

21 

3 
2 

104 
o 

89 
220 

32591 

2004 
5210 

1 

383 
421 
457 
15 

2311 
780 
338 
45 

303 
3122 
1168 
3975 
4735 

12 
o 
9 
o 

357 
702 
3447 

10 
3315 
35 
605 
50 
285 

32010 
10 

2 
3 

111 
o 

83 
210 

32220 

2005 
3991 

12 
13 

698 
397 
27 

1899 
809 
235 
60 
228 
2972 
1267 
3275 
4576 

13 
4 

20 
3 

452 
571 
3214 

13 
2853 

51 
563 
51 
304 

28941 
14 

3 
7 
4 

154 
o 
57 
239 

29180 

2003 
334 
o 

31 
392 
59 

50 
136 
3 
7 

144 
153 
8 

499 
414 
o 
o 
o 
o 

148 
104 
145 
o 

118 

o 
701 
63 
254 
3746 

o 

2 
o 
o 

113 
o 
o 

115 
3881 

to Ouestlons 

Dowry Death 

2004 
284 
o 
25 
342 
72 
4 

35 
140 
10 
8 

144 
167 
9 

639 
321 
o 
o 
o 
o 

291 
97 
168 
o 
97 
7 

870 
107 
209 
4052 

o 

3 
o 
o 
89 
o 
3 
95 

4147 

2005 
300 
o 

22 
285 
84 
o 

39 
148 
2 
5 

101 
174 

7 
634 
419 
o 
o 
o 
o 

116 
64 
138 
o 

122 
7 

794 
45 

247 
3754 

o 

2 
o 
o 

91 
o 
1 

94 
3848 

260 



261 

2003 
115 

o 
22 
o 
8 

o 
10 
o 
13 
86 
o 

158 
39 
38 
63 
3 
o 
1 

o 
79 
11 

55 
o 

111 
o 
2 
o 
o 

814 
2 

1 

o 
o 
14 
o 
3 
20 

834 

Written AMW8IS 

Molestation 

2004 2005 
191 82 
o 0 
o 0 
1 
9 

1 
36 
8 
10 

155 
o 

82 
44 
55 
37 
o 

1 

o 
o 
10 
60 
4 

114 

5 
2 

4 
o 

828 
o 

1 
o 
10 
o 
3 
15 

843 

o 
3 
6 

47 
12 
12 

101 
23 
91 
62 
45 
74 
o 
1 

3 
o 
o 
14 
80 
4 

45 
4 
3 
13 
o 

885 

o 
o 
o 
26 
o 
7 

34 
719 

VAISAKHA 18,1929 (SAKA) 

Number of Female Arrested during 2003 to 2005 
Sexual Harrasament Cruelty by Husband 

2003 
40 
o 
o 
o 
o 
o 
4 

13 
o 
o 
6 
o 
2 
15 
15 
o 
o 
o 
o 
8 
2 
o 
o 
o 
o 

96 
12 
o 

213 
o 

o 
o 
o 
1 
o 
o 

214 

2004 
53 
o 
o 
o 
o 
o 
4 

9 
1 

2 
6 
o 
o 
15 
18 
o 
o 
o 
o 
o 
o 
1 
o 
8 
o 

122 
11 
o 

250 
o 

o 
o 
o 
4 
o 
1 
5 

255 

2005 
20 
o 
o 
o 
o 
o 
2 
4 
4 

o 
o 
2 

o 
8 

14 
o 
o 
o 
o 
3 
1 

o 
o 
1 
o 

86 
25 
o 

150 
o 

o 
o 
o 
2 
o 
2 
4 

154 

2003 
3405 

o 
84 
357 
321 
19 

3235 
821 
142 
36 
96 

856 
963 
2096 
6212 

2 
o 
o 
o 

308 
511 

1782 
o 

710 
100 

1010 
154 

2032 
25252 

8 

17 
o 
o 

1189 
o 

1213 
28485 

or Relatives 
2004 
3888 

o 
280 
192 
548 
21 

3954 
876 
177 

45 
98 

875 
1101 
2612 
5882 

o 
o 
o 
o 

388 
513 
1954 

o 
598 
129 

1841 
119 

1833 
27238 

8 

17 
1 
1 

589 
o 
o 

594 
27832 

2005 
3545 

o 
182 
199 
470 
4 

4145 
935 
158 
10 
110 
812 
1192 
2241 
8842 

o 
o 
o 
o 

412 
343 
1820 

o 
507 
313 
1599 
77 

2381 
28095 

1 

34 
8 
4 

805 
o 
o 

850 
28746 

262 

Importation of Girls 

2003 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
2 
o 
o 
o 
o 
o 
o 
3 
o 

o 
o 
o 
o 
o 
o 
o 
3 

2004 
1 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
I) 

o 
o 
o 
o 
o 
o 
o 
2 
o 
o 
o 
o 
o 
o 
3 
o 

o 
o 
o 
o 
o 
o 
o 
3 

2005 
o 
o 
3 
2 

o 
o 
o 
o 
o 
o 
15 
o 
o 
2 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
22 
o 

o 
o 
o 
o 
o 
o 
o 
22 



263 Written Answers MAY 8,2007 

Number of Female Arrested during 2003 to 2005 

Oeath by Negligence Other IPC Crimes 

SNo. State 2003 2004 2005 2003 
1 Andhra Pradesh 5 291 37 3493 

12 
641 

2205 
1642 

48 
3415 
447 
982 

1581 

2 ArunachalPradesh o 0 0 
3 Assam 55 22 0 
4 Bihar o 0 7 
5 Chhattlsgarh 168 
6 Goa 

7 Gujarat 

8 Haryana 

9 Himachal Pradesh 

10 Jammu and Kashmir 

11 Jharkhand 

12 Kamataka 
13 Kerala 

14 Madhya Pradesh 

15 Maharashlra 

16 Manipur 

17 Meghalaya 

18 Mizoram 

19 Nagaland 

20 Orissa 
21 Punjab 

22 Rajasthan 

23 Sikkim 
24 Tamil Nadu 

25 Tripura 

26 Uttar Pradesh 
27 
28 

Uttaranchal 

West Bengal 

Total State 

29 Andaman and Nicobar 
Islands 

1 

13 
2 
3 
2 
o 
o 
7 

34 
18 
o 
o 
o 
o 
o 

76 
6 
o 

44 
o 
6 
o 
2 

275 
o 

30 
31 
32 
33 
34 
35 

Chandigarh 1 

Dadar and Nagar Hav.1i 0 
Daman and Diu 0 
Deihl UT 3 
L.kshadw~.p 0 

Pondicherry 0 
Total UT 4 
An India Total 279 

o 
54 

4 

o 
o 
o 
3 
8 
8 

39 
o 
o 
o 
o 
o 
o 

o 
83 
o 

24 
o 
1 

644 
2 

o 
o 
o 

10 
o 
o 

12 
556 

o 
17 

8 
o 
9 
o 

10 

14 
21 
o 
o 
o 
o 
1 

10 
4 
o 

96 
o 
o 

943 
3045 
1523 
6349 
4056 

41 
4 

64 
11 

2931 
599 

5466 
1 

6909 
32 

1200 
o 377 
7 3357 

250 51374 
o 47 

o 33 
o 6 
o 
7 363 
o 0 
1 102 
8 552 

258 51926 

2004 
3616 

23 
351 
960 

1140 
34 

4000 
290 

1131 
1539 
943 

2366 
1599 
8022 
5654 

39 
o 

25 
10 

1561 
467 

5859 
6 

8251 
117 

1325 
134 

6551 
54013 

51 

22 
16 
o 

811 
o 

102 
1002 

55015 

2005 
5880 

9 
423 
827 

1022 
30 

3791 
485 

1284 
1151 
1160 
2280 

921 
5578 
8088 

47 
8 

67 
3 

2463 
492 

5959 
2 

7969 
133 

1001 
306 

2394 
51773 

73 

19 
5 
4 

1157 
o 

143 
1401 

53174 

to Questions 264 

Total Cognizable 
IPC Crimes 

2003 2004 2005 
15734 16025 18549 

27 48 35 
2671 
4200 
3011 

1862 
2526 
2691 

192 196 
10780 12287 
2798 2640 
2201 2222 
2415 2434 
2050 2050 

11361 9119 
5281 5375 

14121 15383 
22802 23735 

106 105 
18 12 

101 248 
25 16 

4851 3400 
2727 2730 

13177 13702 
5 55 

15369 15697 
139 338 

4386 5691 

2307 
2621 
2612 

155 

12212 
2926 
2241 
1975 
2264 
8991 
4888 

13667 
26049 

136 
19 

459 
23 

4081 
2345 

12832 
28 

14830 
560 

4949 
921 631 958 

7729 10326 7635 
148998 151524 148347 

86 74 101 

128 76 93 
20 34 21 
18 7 18 

2107 1983 2437 
o 0 0 

318 271 292 
2677 2445 2862' 

151675 153989 151309 
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NIFT Centre 

4492. SHRI P.C. THOMAS: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether National Institute of Fashion Techno-
logy (NIFT) has made any investment in Kerala; 

(b) if so, the details thereof; 

(c) whether a centre of NIFT is proposed to be 
!Oet up in Kerala; 

(d) if so, the details thereof; 

(e) whether the Government of Kerala has offered 
land and building for the same; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
National Institute of Fashion Technology (NIFT) Is in the 
process of Implementing a Cluster Development Project 
for handlooms and handicrafts; In the Kozlkhode District 
of Kerela with budgetary support of Rs.3 crores from 
Ministry of Rural Development, Government of India. 

(c) and (d) A proposal wal received frOm Government 
of Kerala regarding letting up of NIFT Centre In Kannur 
with a request to forward guidelines for establishment of 
NIFT Centre. Governnl~"t of Kerala was Informed that the 
proposals for opening of new NIFT Centre are considered 
by the Board of NIFT taking Into account regional 
considerations provided a firm commitment by the State 
Government is made for 1 0 acres of land and necesaary 
funds as per the projected expenditure. 

(e) and (f) Yes, Sir. Government of Kerala has 
informed that 1 0 acres of land has been identified at 
Kannur and will be able to provide a suitable rent free 
building for temporary use. 

[Translation} 

Appointment of Teache,. on Contract a.ala 

4493. SHRI HANSRAJ G. AHIR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the University Grants Comml •• lon has 
issued directions to abolish the system of appointing 
teachera on contract basis; 

(b) if 50, the details thereof aIongwlth the reasons 
therefor; 

(c) the number of teachers appointed on contract 
baai. during the laat three years, university-wise; 

(d) whether the Government proposes to issue 
directions to State Governments for cancelling the 
contractual appointments to improve education standards; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The University Grants 
Commission (UGC) has advised all Universities and State 
Governments to fill up the vacant posts of teachers on a 
regular basis, because continuation of faculty on contract 
or part time basis affects the quality of education. 

(c) No centralized data is maintained In this 
respect. 

(d) and (e) Communication in this regard has been 
sent to the Chief Secretaries of the State Governments 
vide letters dated April 18, 2006, July 21, 2006 and March 
26, 2007 from Secretary, Department of Higher Education. 

Involvement of Teache,. In mld-day 
Me.1 Scheme 

4494. SHRI KAILASH NATH SINGH YADAV: 
SHRI BRAJESH PATHAK: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the work of mid-day meal scheme is 
being attended by school teachers; 

(b) if so, the reasons therefor; 

(c) whether the studies of the children are getting 
adversely affected as a result thereof; 

(d) if so, whether additional staff is being 
appointed for this purpose; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) No, Sir. The overall responsibility for 
implementing the mid day meal programme lies with the 
State Governments and Union Territory Administrations. 
MOM Scheme Guidelines stipulates that as far as possible, 
responsibility for cooking/supply of cooked mid day meal 
should be assigned to one of the following: 

Local Women'slMothers' Self Help Group 

Local Youth Club affiliated to the Nehru Yuvak 
Kendras 

A voluntary organization fulfilling requirements as 
specified in the Guidelines 
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By personnel engaged directly by the VEC/SMDC/ 
PTAlGram PanchayatlMuniclpalitles 

The MOM Guidelines further reiterates that the 
teachers should under no circumstances be assigned 
reaponslbilities that would impede or interfere with teaching 
learning. Teachers should, however, be involved in 
ensuring that (I) good quality, wholesome food is served 
to children, and (ii) the actual serving and eating is 
undertaken in the spirit of togetherness, under hygienic 
conditions and in an orderly manner. States are also 
advised to engage Self Help Groups in the management 
of the programme, thus ensuring that teaching-learning 
processes in the classrooms are not affected. 

{English] 

Worfd CI ... Unlveraltle. 

4495. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government has proposed to 
provide world class facilities In few Universities in the 
country on the line of Oxford and Harvard as reported in 
the Times of India dated December 22, 2006; 

(b) If so, the details of the scheme prepared by 
the Government in this regard; 

(c) whether there is any scheme to provide special 
financial assistance at least to one University In each 
State to make it at par with the best Central Universities in 
terms of academic standards; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) As per the information 
furnished by the University Grants Commission (UGC), the 
UGC have three schemes namely (i) Universities with 
Potential for Excellence (UPE), (ii) Centre with Potential 
for Excellence and (Iii) Colleges with Potential for 
Excellence (CPE), with a view to promote quality and 
Excellence in selected universities/colleges and 9 
Universities, 12 Centres and 97 Colleges have been 
selected under these schemes respectively. 

(c) and (d) The University Grants Commission (UGC) 
has included such a plan in its Xlth plan proposal. It is 
proposed to develop one university In each State that 
does not have a Central University to a level of Central 
University. 

Conf,rence on CAll on FDI 

4496. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether any two days National Conference of 
the Confederation of All India Traders (CAIT) held at New 
Delhi in January, 2007 on Foreign Direct Investment (FDI) 
in retail trading by big industrial houses; and 

(b) if so, the details of discussion held in the such 
conference alongwlth the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) As reported in the Press, the 
Confederation of All India Traders (CAIT), a nation-wide 
traders organisation held a two-day conference in Delhi In 
January 2007. The major issues reported to have been 
discussed Include inter-alia, simplification of tax structures, 
abrogation of outdated trade laws and participation in 
governanc6. The Conference Is reported to have also 
decided to launch a movement against Foreign Direct 
Investment (FDI) in retail. Government has recently 
instituted a study to aasell the Impact of organized retailing 
on unorganized retail trade through Indian Council 'or 
Research on Interr.ational Economic Relations (ICRIER). 

{Translation] 

Employee. In Khlldl and Village 
Industrle. Comml.slon 

4497. CH. MUNAWAR HASSAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the total number of permanent and temporary 
employees working in the Khadi and Village Industries 
Commission (KVIC) and the time since when they are 
working; 

(b) the policy in regard to confirm the services of 
temporary employees; and 

(c) the time by which the temporary employees 
working for the last several years are likely to be n:Iade 
confirmed by the Government? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) As on date there 
are 2563 regular employ... working under Khadl and 
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Village Industries Commission (KVIC) and there are no 
temporary employees working against regular cadre. 
Employees appointed under regular cadre are kept under 
probation for a period of 6 months in the case of non-
gazetted staff and 2 years in the case of gazetted staff. 

Besides there are 347 trading staff functioning in 
departmental Bhavans undertaking Marketing activities of 
KVIC. They are not considered as regular staff since they 
are appOinted by KVIC as per its requirement to carry out 
the trading operation and their salary and other 
establishment expenditure are met out of the trade margin 
earned. Their services are not pensionable. In the case of 
regular cadre staff the posts are sanctioned by the 
Government and their salary, other establishment 
expenditure and pension, etc., are paid out of the Annual 
Non-Plan Budget being provided by Government every 
year. 

(c) Does not arise. 

[Trans/ation} 

Allotment of Shops by NOllC and IICD 

4499. SHRI HARISINH CHAVDA: 
SHRI V.K. THUMMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received any 
complaints against the officials of NDMC and MCD in 
respect of allotment of shops to the family members of 
NDMC and MCD employees; 

(b) if so, whether the Government has conducted 
any inquiry in this regard; 

(c) if so, the details and outcome of the inquiry; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
{English} HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

Export Prospects of Tea 

449B. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether any consistent set back has been 
noticed in the export prospects for Indian tea to Germany 
on the grounds of Inv(\lvement of child labour In tea 
plantations, processing units and higher level of chemical 
pesticide residues In comparison to the maximum residue 
level (MRL) permissible under the German laws; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken to 
Improve the quality of tea to increase the export of tea to 
Germany? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The trend 
of exports to Germany do not indicate that there has been 
setback In exports on these grounds. However, In order to 
ensure the quality and protect the brand equity of Indian 
teas, Govt. notified a new Tea (Distribution and Export) 
Control Order 2005 prescribing strict quality norms for tea. 
It stipulates that all teas, whether imported or exported, 
are required to conform to the specifications stipulated in 
the order. This empowers the officials of the Tea Board or 
any inspection agency duly approved/authorized by the 
Tea Board to draw samples from tea consignments for 
purpose of ascertaining their conformity with the quality 
standards stipulated for tea In the said Order. 

(b) to (d) Do not arise. 

National Book Trust 

4500. SHRI JIVABHAI A. PATEL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the details of the budgetary provisions made 
for the National Book Trust during the last three years, 
year-wise; 

(b) whether the officials are misusing the budget 
of National Book Trust; 

(c) if so, the details thereof; 

(d) the action taken by the Government so far 
against such officers misusing the funds along with the 
nature of the action taken; and 

(e) the value 0' the books sold through the mobile 
vans service and exhibition of the National Book Trust 
during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) The details of the budgetary 
provisions made 'or the National Book Trust during the 
last three years are given the enclosed statement-I. 

(b) No such information has come to the notice of 
the Government. 

(c) and (d) 00 not arise. 
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(e) The value of the books sold through the 
mobile vans service and exhibition of the National Book 
Trust duril"g each of the last three years is given in the 
enclosed statement-II. 

Year 

2004-05 

2005-06 

2006-07 

S.No Year 

1. 2003-2004 

2. 2004-2005 

3. 2005-2006 

[English] 

St.tement-l 
National Book Trust 

Plan Non-Plan 

467.00 700.00 

1113.00 960.00 

1797.00 850.00 

St.temen"" 
National Book Trust 

Mobile Vans Exhibitions 

(Rs.) (RS.) 

55,99,509.00 67,75,323.00 

43,41,471.00 2,51,75,651.00 

53,68,314.00 4,49,76,092.00 

International Llterllcy Day 

(Rs in lakhs) 

Total 

1167.00 

2073.00 

2647.00 

Total 

(Rs.) 

'1,23,74,832.00 

2,95,17,122.00 

5,03,44,406.00 

4501. SHRI SARVEY SATYANARAYANA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government has celebrated 
International Literacy Day recently; 

(b) if so, the aims and objectives set therein; 

(c) whether the Govemment is making sustained 
efforts to cover every illiterate; and 

(d) if so, the complete details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) 8th September is designated as Intemational 
literacy Day and it was last celebrated in the country on 
8th September, 2006. 

(b) The aim and objective of celebrating Inter-
national Literacy Day is to mobilize public opinion in favour 
of struggle against Illiteracy and highlight its Importance to 
individuals, communities and societies. 

(d) The Universalisatlon of Elementary Education 
and eradication of adult illiteracy form the two-pronged 
strategy for improving the literacy r.te of the country. Sarva 

Shiksha Abhiyan (SSA) is a comprehensive programme 
for universalizing quality Elementary Education by 2010. 

The National literacy Mission (NLM) aims at 
providing functional literacy to non-literates in 1 5-35 age 
group in the country. So far 597 districts have been covered 
under adult education programmes which include 101 
districts under Total literacy Campaigns for imparting basic 
literacy to the non-literates, 168 districtl under Post literacy 
Programme for the reinforcement of the literacy skills of 
the neo-literates and 328 districts under Continuing 
Education Programme for providing life long education 
opportunities to the beneficiaries. Apart from ongoing 
literacy programmes, NLM has taken up Accelerated 
Female literacy Programme in Uttar Pradesh, Bihar, Orissa 
and Jharkhand. Further, Projects for Residual Illiteracy 
have also been sanctioned in 12 States covering 113 
districts. In addition, 150 districts of the country, which 
have the lowest literacy rates, have been Identified for 
launching special literacy drive. 26 State Resource Centre 
have been established for providing academic and 
technical resource support for the literacy programme. In 
addition 197 Jan Shikshan Sansthans have been 
sanctioned to provide vocational training to the neo-literates 
and other backward sections of the SOCiety. 

DJlcrlmlnatlon agalnlt Women 

4502. SHRI ASADUDDIN OWAISI: Will the Minister 
of WOMEN AND CHILO DEVELOPMENT be pie •• to 
state: 

(a) whether India is party to 1979 United Nations 
Convention on the elimination of all forms of discrimination 
against women; 

(b) if so, whither the United Nations Anti-
Discrimination Committee has exprelsed ita displeasure 
on inadequate information on the impact of the Gujarat 
riots on women; 

(c) If so, whether the said committee has asked 
for follow up report with more details by January, 2008; 

(d) if so, whether the representatives of the 
committee had a meeting with the representatives of 
Ministry of Women and Child Development recently; 

(e) if 10, the details of varlouslsaues discussed; 

(f) the points made by the committee for action in 
regard to implementation of domestic violence act; and 

(g) the steps takenJbeing taken by the Govem-
ment on the points raised by the committee? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (S1 ... IMATI 
RENUKA CHOWDHURY): (a) Y.s, Sir. 
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(b) Yes, Sir. The Committee has expressed their 
disappointment In this regard. 

(c) Yes, Sir. 

(d) The Committee considered Government of 
India's Combined Second and Third Periodic Report on 
the implementation of the said convention at its meeting 
on 18.1.2007 in which a Government of India delegation 
headed by Secretary, Ministry of Women and Child 
Development participated. 

(e) and (f) The Concluding Comments of the 
Committee with regard to the Combined Second and Third 
Periodic Report which also Include recommendations on 
Implementation of Protection of Women from Domestic 
Violence Act, 2005 are uploaded in the Ministry's Website 
(www.wcd.nic.in). 

(g) The Concluding Comments have been 
forwarded to all concerned Ministry/Departments and State 
Governments for furnishing action taken reports. In this 
connection the committee has requested the Government 
of India to respond to concerns expressed in its Concluding 
Comments in the next periodic report and has invited 
submission of the fourth and fifth reports In a combined 
report in 2010. 

Fund. for School. of Andhrll P .... 8h 

4503. SHRI l. RAJAGOPAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether due to more enrolment of students 
under Sarva Shiksha Abhiyan (SSA), the enrolment of 
students in higher classes has gone up; 

(b) if so, the details thereof during each of the 
last three years, States and Union Territory (UT) - wise; 

(c) whether the Government, of Andhra Pradesh 
has taken Rs. 303 crore from National Bank for Agriculture 
and Rural Development (NABARD) to improve higher 
school infrastructure; 

(d) if so, the details thereof; 

(e) whether the Government of Andhra Pradesh 
has sought financial assistance from the Union Government 
also to meet the infrastructure expenditure for higher 
classes since the amount provided by NABARD is 
inadequate; 

(f) If so, the details thereof and the reaction of 
the Government thereto; and 

(g) the assistance provided! likely to be provided 
by the Union Govemment to the Government of Andhra 
Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per the Selected Educational 
Statistics, compiled by the Ministry of Human Resource 
Development, total enrolment in classes IX-X during 2002-
03,2003-04 and 2004-05 is as under:-

2002-03 2,17,95,735 

2003-04 2, 32, 75,955 

2004-05 2,43,30,661 

State wise enrolment figures are given in the enclosed 
statement. 

(c) and (d) According to the information receiVed 
from the State Government of Andhra Pradesh, an amount 
of Rs. 302.90 crore was approved by NABARD under 
R.I.D.F programme lor developing inlrastructure in schools. 

(e) No, Sir. 

(I) and (g) Do not arise. 

St.tement 

Funds for Schools in Andhra Pradesh 
S. StatefUT Enrolment Enrolment Enrolment 
No. In class in class In class 

IX-X In IX-X in IX-X In 
2004-05 2003-04 2002-03 

2 3 4 5 
Anc:lhra Pradesh 1768327 1596861 1463352 

2 Arunachal Pradesh 27343 25833 24715 

3 Assam 624501 621025 497500 
4 Bihar 928831 845835 777856 
5 ChhattilOarh 420855 396228 371441 

6 Goa 38046 37642 38531 
7 Gujarat 1226501 1167651 1093789 

8 Haryana 539421 540992 553236 
9 Himachal Pradesh 350717 222961 222975 
10 Jammu and Kashmir 216161 198913 215311 
11 Jharkhand 350135 329731 287932 
12 Karnataka 1356575 1284137 1265117 
13 Kerala 1057664 1065738 1040489 
1~ Madhya Pradesh 1320948 1228265 1121822 
15 Maharalhtra 2892033 2878255 2815398 
16 Manlpur 7356S 70910 82921 
17 Meghalaya 48037 383M 44056 

18 Mlzoram 26795 25685 21878 
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2 3 4 5 (a) the names and details of those industries in 
19 Nagaland 29921 25074 21579 which foreign companies have made investments in the 
20 Orissa 864018 844795 679272 country during each of the last three years, country-wise 
21 Punjab 551212 553388 502393 including Japan; 

22 Rajasthan 1223388 1110161 982525 
23 Slkklm 10766 9288 11507 (b) whether some joint ventures have been set 

24 Tamil Nadu 1898649 1760110 1680747 up by foreign companies during the said period; 

25 Trlpura 87812 87298 82637 (c) if so, the details of joint ventures set up in 
26 Uttar Pradesh 4113809 4030214 3801052 India; 
27 Uttaranchal 316041 311226 309842 
28 West Bengal 1471873 1498889 1374153 (d) the details of capital investments made by the 
29 Andaman and 12314 11382 11232 foreign companies in each of those joint ventures, 

Nicobar Islands separately, country-wise; 
30 Chandlgam 22427 23540 24207 
31 Dadra and Nagar Havell 5394 4293 3797 (8) whether foreign companies propose to set up 
32 Daman and Diu 4493 3735 3507 some more joint ventures during the current financial year; 

33 Delhi 410271 389967 351350 and 

34 Lakshadweep 2949 2594 2555 
35 Pondicherry 38869 36943 35081 (f) if so, the details thereof, country-wise including 

India 24330661 23275955 21795735 
Japan? 

[Translation} 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 

Inv •• tm.nt. made by Foreign Companl •• OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
In Induat ..... KUMAR): (a) to (f) Details of capital inflows received from 

4504. SHRI RAMDAS ATHAWALE: Will'the Minister 
foreign entitle. into Indian companies, including joint 
ventures, in various industrial sectors during the last 3 

of COMMERCE AND INDUSTRY be pleased to state: 
years are given in the enclosed Itatement-I and II. 

St.tement-l 

Country-wise FDI inflows from AprIl 2004 to March 2007 

(Amount in US$ million) 

SI. No. Country 2004-05 2005-06 2006-07 Total 
Apr-Mar Apr-Mar Apr-Mar 

2 3 4 5 6 

Afghanistan 0.00 0.00 0.00 0.00 

2 Australia 18.50 9.38 49.33 77.21 

3 Austria 4.80 1.63 1.01 7.43 

4 Bahamas 5.69 0.62 0.05 6.37 

5 Baharin 0.00 0.22 0,87 1.09 

6 Belgulm 0.54 12.19 81.18 93.90 

7 Belorussia 0.00 0.00 1.90 1.90 

8 Bermuda 2.62 0.17 413.54 416.34 
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2 3 4 5 6 

9 Brazil 0.02 0.03 0.16 0.22 

10 Bulgaria 0.14 0.00 0.00 0.14 

11 Canada 14.33 12.09 22.98 49.40 

12 Cayman Island 8.44 29.98 40.81 79.22 

13 Channel Island 0.53 4.25 0.26 5.04 

14 China 1.35 0.91 0.68 2.94 

15 Czech Repubiic 0.00 0.10 0.00 0.10 

16 Cyprus 2.63 69.65 58.21 130.49 

17 Denmark 20.78 47.11 1.94 69.83 

18 Finland 1.52 3.36 3.44 8.32 

19 Chile 0.00 0.00 2.54 2.54 

20 France 117.54 18.51 117.28 253.33 

21 Greece 0.00 0.06 0.18 0.24 

22 Germany 145.35 302.82 119.95 568.12 

23 Hongkong 10.96 26.47 60.74 98.17 

24 Hungary 0.00 0.11 0.01 0.12 

25 Indonesia 0.28 1.03 3.49 4.80 

26 Ireland 0.88 9.25 13.79 23.92 

27 Isle of Man 0.43 0.45 0.17 1.05 

28 Israel 0.12 4.44 0.29 4.85 

29 Italy 27.25 40.09 56.83 124.17 

30 Liechtenstein 0.00 0.00 0.99 0.99 

31 Japan 126.24 208.29 84.74 419.26 

32 Kazakhaatan 0.02 0.00 0.00 0.02 

33 Korea (North) 0.34 0.02 1.51 1.87 

34 Lebanon 0.00 0.00 0.24 0.24 

35 Kor.a (South) 34.56 60.18 70.89 165.63 

36· Kuwait 1.58 0.20 2.68 4.46 

37 Latvia 0.00 0.00 0.06 0.08 

38 Luxembourg 0.45 5.93 33.51 39.90 

39 Malay,ia 7.97 6.97 3.79 18.73 
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2 3 4 5 6 

40 Mauritius 1,128.82 2,568.56 6,382.54 10,059.93 

41 Mexico 0.00 0.04 0.00 0.04 

42 Maldives 0.00 2.93 0.00 2.93 

43 NAI 64.97 515.08 154.38 734.42 

44 Nepal 0.08 0.00 0.00 0.08 

45 Netherlands 267.02 76.36 844.18 987.56 

46 Nevis 0.00 19.13 0.00 19.13 

47 New Zealand 0.11 0.12 0.05 0.28 

48 Nigeria 0.47 0.00 0.74 1.21 

49 Norway 0.14 0.57 5.03 5.74 

50 Oman 5.45 0.89 1.04 7.18 

51 Panama 0.01 2.43 2.98 5.42 

52 Phlllipines 0.28 0.17 0.04 0.49 

53 Poland 0.06 1.55 0.00 1.80 

54 ~rtugal • 0.00 0.13 0.19 0.32 

55 Qatar 0.08 0.00 0.01 0.09 

56 Aomania 0.00 0.00 0.00 0.00 

57 Aussia 0.26 0.38 25.91 28.53 

58 Saudi Arabia 0.04 0.90 0.04 0.99 

59 Singapore 185.27 274.64 577.95 1,037.88 

60 Scotland 0.00 2.00 0.89 2.89 

81 South Africa 4.55 21.51 38.27 82.33 

62 Slovakia 1.82 0.00 0.58 2.38 

63 Spain 6.02 8.38 70.28 84.68 

64 Sri Lanka 0.37 0.48 2.92 3.77 

65 Sweden 75.53 31.45 5.96 110.94 

66 Switzerland 77.29 95.71 56.39 229.39 

67 Taiwan 2.77 0.95 2.89 6.42 

68 Thailand 2.45 5.00 3.88 11.33 

89 Tulby 0.01 0.00 0.00 0.01 

70 U.A.E. 39.27 49.20 25'UO 348.38 
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2 3 4 5 6 

71 U.K. 100.67 265.46 1,878.04 2,244.17 

72 U.S.A. 668.82 502.22 855.78 2,026.81 

73 Ukraine 0.01 0.00 0.00 0.01 

74 Venezuela 0.00 0.00 0.00 0.00 

75 Uruguay 0.00 1.45 1.60 3.05 

76 British Virginia 1.42 5.50 58.26 65.18 

77 Weatlndiea 0.24 30.09 1.98 32.31 

78 Vugoslavia 0.10 0.00 0.00 0.10 

79 Unlndicated Country 16.80 140.98 216.22 373.99 

80 Malta 0.02 0.00 6.30 6.32 

81 Iran 0.00 0.00 0.00 0.00 

82 Tanzania 0.00 0.00 0.00 0.00 

83 Georgia 0.00 0.00 0.00 0.00 

84 Gibraltar 2.30 8.49 0.05 10.83 

85 Jordon 0.01 0.00 0.06 0.07 

88 Vietnam 0.00 0.00 0.02 0.02 

87 Jamiea 0.00 0.00 0.22 0.22 

88 Ice Land 0.00 17.94 0.13 18.07 

89 Kenya 0.00 0.01 0.42 0.43 

90 Egypt 0.02 0.05 0.00 0.07 

91 Vaman 0.01 0.00 0.00 0.01 

92 Cuba 0.47 0.47 0.00 0.94 

93 Liberia 0.00 10.95 0.03 10.98 

94 Mayanmar 0.00 0.00 0.18 0.18 

95 Moracco 0.00 0.00 0.00 0.00 

96 Columbia 0.00 0.24 0.50 0.74 

97 Britlah lales 5.17 0.27 0.23 5.67 

98 Aruba 0.05 0.00 0.00 0.05 

99 Virgin Island. 0.13 0.00 0.97 1.09 

100 Peru 0.04 0.01 0.00 0.04 

101 Tunt.la 4.31 0.00 0.00 4.31 
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2 3 4 5 6 

102 Uganda 0.09 0.71 0.00 0.81 

103 Seychelle. 1.02 0.00 0.00 1.02 

104 West Africa 0.00 0.02 0.00 0.02 

105 Fiji Islands 0.00 0.00 3.03 3.03 

106 East Africa 0.00 0.00 0.00 0.0 • 

107 Ghana 0.00 0.00 3.08 3.0b 

108 Acquisition of Share 0.00 0.00 0.00 0.00 

109 Advance of Inflow 540.25 0.00 0.00 540.25 

110 Stock Swapped 0.00 6.23 3,233.42 3,239.85 

Grand Total 3,758.94 5,545.94 15,725.19 25,030.07 

Note : 1. The country apecIflc amount Inc:IudeI the InIIowI Reclllvld ttvough SIAlFIPB route. acqullllion 01 •• Ilting Ih .... nd RBI'I automatic route only. 
2. Inllowl through ADAIIGDAIIFCCB •• ..,.1 FDIIjIpIOYII. have not been Included. 
3. InIIowI includel 'Equity CepIIaI Components' only • 
... The above inIIow II PfOI/IIIonaI .ub/ICt ~Ilalion with ABI, Murnblll. 

S,.temen,-I' 

Sector-wise FDI inflows from April 2004 to March 2007 

(Amount in US$ million) 

SI. No.Sector 2004-05 2005-08 2008-07 Tolil 
Apr-Mar Apr-Mar Apr-Mar 

2 3 4 5 6 

Metallurgical Industries 192.30 153.04 179.48 524.82 

2 Fuels (Power & Oil Refinery) 188.43 93.52 250.06 510.01 

3 Boilers and Stem Generating Plants 0.54 0.00 3.31 3.85 

.. Prime Movers other than Electrical 0.05 0.00 0.00 0.05 

5 Electrical Equipments (incl SIW & Elec) 722.37 1,449.07 2,732.72 4,904.18 

8 Telecommunications 128.75 878.80 521.30 1,328.85 

7 T~portationlndustry 178.70 222.04 488.22 888.98 

8 Industrial Machinery 8.89 42.80 19.27 70.98 

9 Machine Tools 11.04 23.00 37.34 71.38 

10 Agricultural Machinery 0.00 92.71 25.19 117.90 

11 Earth-moving Machinery 0.10 50.87 0.99 51.98 

12 Miscellaneous Mechanical & Engleering 12.34 51.28 64.32 127.92 

13 Commercial, Office & Household Equipment 14.12 25.54 44.88 84.54 

14 Medical and Surgical Appliances 5.25 1.53 13.43 20.20 
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2 3 4 5 6 

15 Industrial Instruments 1.08 0.38 0.00 1.46 

16 Scientific Instruments 0.03 0.10 0.07 0.21 

17 Fertilizers 13.46 4.24 5.04 22.70 

18 Chemicals (Other than Fertilizers) 198.07 446.55 205.63 850.24 

19 Photographic Raw Film and Paper 6.30 0.00 2.81 9.11 

20 Dye-Stuffs 1.18 0.00 0.00 1.18 

21 Drugs and Pharmaceuticals 292.07 172.44 214.84 679.35 

22 Textiles (Include Dyed, Printed) 43.04 94.33 125.26 262.63 

23 Paper and Pulp Including Paper product 2.70 27.38 5.08 35.15 

24 Sugar 2.94 3.00 16.54 22.48 

25 Fermentation Industries 9.13 6.53 27.58 43.25 

26 Food Processing Industries 38.06 41.74 98.24 178.05 

27 Vegetable Oils and Vanaspatl 9.09 12.31 16.22 37.62 

28 Soaps, Cosmetics and Toilet Preparations 0.89 88.51 6.04 95.44 

29 Rubber Goods 40.06 34.01 18.75 92.83 

30 Leather, Leather Goods and Pickers 0.44 1.11 8.26 9.82 

31 Glass 8.36 0.81 1.43 10.61 

32 Ceramics 26.79 5.59 57.46 89.83 

33 Cement and Gypsum Products 0.16 452.08 242.69 694.93 

34 Timber Products 0.07 106.85 0.00 106.92 

35 Defence Industries 0.05 0.00 0.00 0.05 

36 Consultancy Services 253.94 46.89 115.39 416.19 

37 Service Sector 470.62 581.37 4,749.08 5,801.08 

38 Hotel & Tourism 37.01 71.78 194.83 303.63 

39 Trading 14.56 27.82 115.42 157.80 

40 Miscellaneous Industries 307.71 429.91 1,906.64 2,644.25 

41 Acquisition of Shares 0.00 0.00 0.00 0.00 

42 Advance of Inflow 540.25 0.00 0.00 540.25 

43 Stock Swapped 0.00 6.23 3,233.42 3,239.07 

Grand Total 3,758.94 5,545.94 15,725.19 25,030.07 

Note: 1. The HCler ,pedlc amount Include, the Inllowl Received through SIAIfIPB route. acquilition 01 e.llting Ihare, Ind RBI', automatic route only. 

2, InItOwI through ADRIIGDRalFCCBl, agelnat FDI appnwals have not been Included, 

3. Inflowl Incluael 'Equity Capital Components' only. 

4. The above inflow II prov\IIoMIlUbject r-.conc:IIIatlon with RBI. MumbII. 
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[English} 

Production, Employment and Export from 
Small Scal. Indultrlel 

4505. SHRI KAILASH MEGHWAL: Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the production, employment and 
export from Sma" Scale Industries units have been 
decreased/increased during each of the last three years, 
State and Union Territory-wise; and 

(b) if so, the details thereof and reasons therefor? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) There have been 
continuous growth in the estimated production, employment 
and exports in the small scale industries (SSI) sector as 
may be seen from the table given below: 

Year Production (In Rs. Crore) Employment (Iakh persons) Exporta (in Rs. Crore) 

2003-04 

2004-05 

2005-06 

364547 (15.78%) 

429796 (17.90%) 

497842 (15.83%) 

NoIe: Figure. within bracket indicate the growth rate over the pIWVious year. 

The State/Union Territory (UT)-wise details of 
estimated production and employment of SSI units for the 
years 2003-04, 2004-05 and 2005-06 are given in the 
enclosed statement-I and " respectively. The State/UT-
wise details of exports are not maintained centrally. 

Statament·' 

StatelUT-Wise details of Estimated Production in SSt 
units during 2003-04, 2004-05 and 2005-06 

S.No. Name of the 
StatelUnion 
Territory 

Estimated Production 
(Rs. Crore) 

2003-04 2004-05 2005006 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

2 3 

Jammu and Kashmir 3333 

Himachal Pradesh 

Put'1ab 

Chandlgarh 

Uttarakhand 

Haryana 

3116 

33592 

1692 

2556 

25793 

~ 19737 

Rajasthan 17661 

Uttar Pradesh 35417 

Bilar 4783 

SIddm 39 

Arunachal Predeah 60 

4 

3929 

3674 

39604 

1995 

3013 

30409 

23270 

20823 

41756 

5639 

46 

71 

5 

4551 

4256 

45874 

2311 

3490 

35224 

26954 

24119 

48367 

6532 

53 

83 

271.42 (4.31% ) 

282.57 (4.11%) 

294.91 (4.37%) 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

2 

Nagaland 

Manipur 

Mizoram 

Tripura 

Meghalaya 

Assam 

West Bengal 

Jharkhand 

Orlss. 

Chhaltisgarh 

Madhya Pradesh 

Gujarat 

25 Daman and Diu 

26 Dadra and Nagar 
Haveli 

Z7 Maharuhtra 

28 Andhra Pradesh 

29 Karnataka 

30 Goa 

31 Lakshadweep 

32 KeraIa 

3 

470 

613 

180 

401 

419 

4ZT7 

22832 

1639 

6797 

3501 

12523 

17151 

13738 

52976 

23581 

15918 

2593 

10 

10536 

361879 (13.524Yo) 

124417 (27.42%) 

Not Available 

555 

723 

212 

473 

494 

5042 

26919 

1932 

8014 

4128 

14765 

20221 

16197 

62459 

27802 

18787 

12 

12420 

5 

642 

837 

246 

548 

573 

5841 

31181 

2238 

9283 

4781 

17103 

23423 

1876 

72347 

32203 

21738 

3541 

14 

14387 
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33 

34 

35 

2 3 

Tamil Nadu 23602 

Pondicherry 2898 

AndarTllln and Nicobar 112 

All India 364547 

Sta'emen''''' 

4 5 

27826 32231 

3416 3957 

132 153 

429796 497842 

StatelUT-WIse details of Estimated Employment Generated 
through SSI during 2003-04, 2004-05 and 2005-06 

S.No. Name of the Estimated Employment 

2 

3 
4 

5 
8 

7 

8 
9 

10 

11 

12 

13 

14 

15 

18 

17 
18 

19 

20 

21 

22 

23 

24 

25 

28 

'Z1 
28 

StatelUnion 2003-04 2004-05 2005-06 
Territory 

2 3 
Jammu and Kalhmir 166309 

Himachal Pradesh 1414n 

Purlab 970644 

Chandigartl 

Uttarakhand 

52047 

212496 

Haryana 587449 

Delhi 674555 

Rajasthan 947231 

Uttar Pradesh 4357060 

BIhar 1173594 

Sikkim 1482 

Arunachal Pradesh 4189 

NagaIand 62918 

~pur 147873 

Mlzoram 27286 

Tripura 61558 

Meghalaya 71917 

4 

173542 

1460B5 
1003533 

54257 

221382 

805552 

700198 

990152 

4547321 

1221792 

1580 

4330 

66486 

153715 

28622 

62861 
75607 

Auam 468013 487871 

west Bengal 
Jharkhancl 

OrIs .. 

Chhattiegarh 
MIdIya PradeIh 

Gujarat 

Daman and Diu 

Oadra and Nagar 
HIMIII 
Maharahtra 
AncIn p,..-., 

2345079 2437465 

300752 313468 

1002565 1038909 

575895 598870 

1480576 1522614 

1388987 1455975 

51953 59121 

2240066 2383801 
2308178 239787'8 

5 
181293 

151514 

1031406 

56181 

2314n 

820530 

723030 
1035321 

4763309 

1270809 

1673 

4630 

746n 

158914 

30183 

64763 
79975 

509601 

2522757 

327487 

10n211 

620356 
1585668 
1528234 

67839 

2500040 
2479242 

29 

30 

31 

32 

33 

2 

Karnataka 

Goa 
lakshadweep 

Kerala 

TamilNadu 

3 4 

1781588 1859142 

32428 33604 

1781 1856 

1212017 1207433 

2265461 2350831 

5 

34 Pondicherry 40468 42419 

8726 

1942994 

35610 

1953 

1237893 

2520485 

45093 

9287 35. Andaman and Nicobar 8350 

All India 27142200 28256978 29491435 

{Translation} 

Export of Ric. 

4506 SHRI RASHEED MASOOD: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has formulated any 
policy to ban the export of rice in order to curtail the price 
rise; and 

(b) if 10, the detaUs thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No. Sir 

(b) Does not arise. 

(English) 

Revival of Hlndus.an Copper Umlted 

4507. SHRIMATI NIVEOITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of MINES be plealed to state: 

(a) the detaUs of loss suffered by Hindustan 
Copper limited (HCL) during each of the last three years. 
so far; 

(b) whether the Government proposes a loan 
waiver plan for Hindustan Copper limited as reported in 
the Times of India dated March 17. 2007; 

(c) if 10, the detalll thereof; and 

(d) the time by when the said plan is likely to be 
implemented? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): (a) 
Hlndustan Copper Limited (HCL) has not suffered loss 
during each of the last three years. 

(b) and (c) The Board for Reconstruction of Public 
Sector Enterprises (BRPSE) has recommended a 
restructuring proposal In respect of Hlndustan Copper 
Limited (HCL), which inter-alia includes waiver of 7,5% 
non-cumUlative redeemable preference share amounting 
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to Rs. 180.73 crore, waiver of outstanding dues against 
extemally aided projects amounting t~ Rs.8.29 crore, 
conversion of non-plan loan of Rs. 50 crore into equity, 
waiver of guarantee fees amounting to Rs. 15 crore 
(payable over a period of five years) for Govemment of 
India guarantee released during 2006-07 for raiSing bank 
term loan of Rs.150 crore and waiver of outstanding 
interest of Rs. 1.03 crore on Government of India loan. 

(d) Since the proposal is to be cleared by Cabinet 
Committee on Economic Affairs(CCEA) no time limit can 
be given at present. 

Induatrlal ProJecta with Foreign 
Inveatment In Andaman 1,landa 

4508. SHRI MANORANJAN BHAKTA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has interacted with 
the Andaman Administration for facilitating industrial 
projects including those with foreign investment since the 
new industrial policy in the Islands; 

(b) if so, the dAtails thereof; and 

(c) the changes noticed in the industrial policies 
of the Andaman Administration after such interactions? 

THE MINISTER OF STATE IN THE DEPARTMENT 
. OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) No, Sir. 

(c) D08S not arise. 

{Trans/atlon} 

Powe,loom Service Centrea 

4509. SHRI MAHAVIR BHAGORA: Will the Minister 
of TEXTILES be pleased to state: 

(a) the number of powerlooms in operation in the 
country, State/Union Territory-wise; 

(b) the details of Powerloom Service Centres 
(PSCs), State/Union Territory-wise; 

(c) the target fixed for providing jobs in these 
centres during each of the last three years and the details 
of beneficlariel, State/Union Territory-wise; 

(d) the number of PSCs modemised so far, Statel 
Union Territory-wile; and 

(e) the ailocation made to the centres during each 
of the last three years, State/Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) State/Union 
Territory-wile number of working poweriOoml Is given in 
the enclosed statement-I. 

(b) State/Union Territory-wise number of Power-
loom Service Centres (PSCs) is given in the -enciosed 
statement-II. 

(c) There il no target fixed for prOviding jobl in 
these centres. The PSCs are engaged in the training of 
manpower required for the Powertooms industry. The 
number of persons trained by these PSCs during the last 
three years is given in the enclosed Itatement-lil. 

(d) State/Union Territory-wise number of moderni-
sed PSCs il appended as statement-IV. 

(e) Of the 44 PSCs, 14 PSCI are managed by 
the Office of the Textiles Commissioner, and the remaining 
30 PSCs are managed by Textiles Research Allociations 
and other agencies. Grant-in-Aid towards the recurring 
expenditure of these 30 PSCs is provided by the GOI and 
the amount releaHd for these PSCs during the last three 
years is given in the enclosed statement-V. 

Stlltement-' 

Position of the State/Union Territory-wise Instsl/stion of Powerlooms ss on 28.02.2007 

SI.No. Name of the State/Union Territory State No. of No. of No. of 
Powerloom looms Worker. 

Unit. 

2 3 4 5 

1. Andhra Pradesh 9852 44645 111813 

2. Assam 261 2726 6815 

3. Bihar 1443 2894 7235 -
4. Goa 18 122 305 

5. Gujarat 32217 322939 807348 
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6. Haryana 

7. Himachal Prade.h 

8. Jammu and Kashmir 

9. Karnataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Ori ... 

14. Puntab 

15. Rajasthan 

16. TamH Nlldu 

17. Uttar Pradesh 

18. Wat Bengal 

19. Deihl 

20. Arunachal Pradesh, Manipur, Mtzoram, 

Meghalaya, Nagaland, Slkklm and Trlpura 

Union Territory 

21. 

22. 

23. 

24. 

Chandlgarh 

oedre and Nagar Haveli 

Pondicherry 

Andaman and Nicobar Islandl, olm8n and 

Diu and Laklhadweep 

Total 

MAY 8,2007 

3 

2658 

182 

56 

24579 

671 

38360 

219309 

792 

3661 

4027 

74891 

25134 

923 

124 

o 

11 

38 

117 

o 

439124 

Statamen''''' 

4 

9921 

1461 

65 

81869 

2792 

94144 

906166 

3321 

23620 

33286 

377475 

65990 

4951 

1102 

o 

42 

982 

830 

o 

1981323 

to Quellions 

5 

24803 

3653 

163 

204673 

6980 

235360 

2265415 

8303 

59050 

83215 

943688 

164975 

12378 

2755 

o 

105 

2405 

2075 

o 

4953312 

Podlon of the StatelUnion retrltory-wlse Powerloom Service Centre • • s on 28.02.2007 

308 

S.No. Name of the 
State/Union Territory 

Managing Agency Location of PSC, 

1 2 

1. Maharelhtra 

(8 PSC.) 

3 

OffIce 01 the Textile Commlilioner (TXCO) 

Bom~y Textile R.,earch A,socIatlon (BTRA) 

BTRA 

4 

Maleg.on 

Solapur 

Ichalkaranji 

BTRA Madhavnagar 

Synthetic & Art Silk Milil Research Association (SASMIRA) Bhlwandl-I 
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1 2 3 4 

SASMIRA Bhlwandl-II 

2 Gujarat TXCO Surat 

(6 PSCa) TXCO Umbargram, 

Ahmedabad Textile Industries Research Association (ATIRA) Ahmedabad 

ATIRA Dholka 

Manmade Textiles Research Association (MANTRA) Pandesara 

MANTRA Sachin 

3 Andhra Pradesh TXCO Nagar! 

(2 PSCs) TXCO Hyderabad 

4 Tamil Nadu TXCO Erode 

(8 PSCa) The South India Textile Re.earch AIIociatlon (SITRA) Rajapalayam 

SITRA Komarapalayam 

SITRA Palladam 

SITRA Tlruchengode 

SITRA Salem 

SITRA Somanur 

SITRA Karur 

5 Karnataka Karnataka State Power Development Corporation Doddaballapur 

(4 PSCs) KSPOC Bangalore 

KSPDC Betagirl 

KSPDC Belgaum 

6 Kerala TXCO Kannur 

7 Uttar Pradesh TXCO Maunath Bhanjan 

(5 PSCs) Northern India Textile Re.earch Association (NITRA) Kanpur 

NITRA Meerut 

NITRA Tanda 

NITRA Gorakhpur 

8 West Bengal TXCO Ranaghat 

9 Orissa TXCO Cuttack 

10 Bihar TXCO Bhagalpur 

11 Punjab TXCO Amrl'sar 

(2 PSCs) NfTRA Ludhlana 

12 Haryana NITRA Panlpat 

13 Madhya Pradesh TXCO Burhanpur 

(3 PSCs) MP State Government Jab.pur, 
ATIRA Indore 

14 Rajasthan TXCO Kishangarh 

(2 PSCa) NITRA Bhllwara 

15 Asum Indian Jute Industry Research AIsociatIon Guwahati 
f 
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State",.",.", 

No. 01 persons trained lor the last 3 1Mr bi Powerioom SelVa Centre, 

S.No. Implementing Agency Number of persons trained 

Location of PSCs 2004-05 2005-06 2006-07 
(upto Dec. '06) 

2 3 4 5 6 

1 ATIRA Ahmedabad 75 656 88 

2 Indore 505 435 545 

3 BTRA Dholka 393 631 813 

4 Solapur 104 158 198 

5 Ichalkaranji 365 385 193 

8 MANTRA Madhavnagar 157 106 76 

7 Panda.sra 27 112 130 

8 NITRA Sschln 78 107 115 

9 Meerut 8 10 297 

10 Tanda 86 84 92 

11 Ludhiana 293 208 94 

12 Gorakhpur 60 84 30 

13 Ksnpur 20 90 65 

14 Panlpat 102 99 55 

15 IJIRA BhUnra 185 121 294 

16 SASMIRA Guwahatl 73 182 351 

17 Bhiwandi-I 115 319 710 

18 SITRA Bhlwandl-II 121 217 495 

19 Rajapalayam 17 38 14 

20 Komarapalayam 390 188 193 

21 Pall adam 137 19 13 

22 Somanur 393 68 25 

23 Salem 51 85 96 

24 Trichengode 60 44 28 

25 KSPDC Karur 429 262 22 

26 Bangalore 53 32 64 

27 Belgaum 53 67 85 

28 Betagirl 43 2 54 

29 M.P.Govt's Doddabballapur 176 0 125 

30 Jabalpur 50 60 47 

31 TXCO Amrlt .... 94 76 0 

32 Burhanpur 54 59 49 

33 Cunack 80 93 68 
34 Erode 370 570 239 

35 Gaya/Bhagalpur 58 32 73 
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2 3 4 5 6 
36 Hyderabad 139 44 44 
37 JammuiUmergaon 9 0 33 
38 Kishangarh 22 24 103 
39 Maunath Bhanjan 134 103 121 
40 Malegaon 246 313 27 
41 Nagri 16 33 44 

42 Ranaghat 46 93 81 
43 Sural 448 336 33 

44 Trichur/Kannur 20 60 48 

Total 6355 6863 8370 

S,.,.",."t-IV 

List of PSCs modernised during the IXth and Xth Five Ye., Plan. 

S.No. Location Managing Agency Stat. 

2 3 4 

Ahmedabad ATIRA GuJarat 

2 Pandesara MANTRA Gujarat 

3 Surat TXCO Gujarat 

4 Ichalkaranil BTRA Maharuhtra 

5 Solapur BTRA Maharashlra 

6 Bhiwandl-I SASMIRA Mahara.htra 

7 Malegaon TXCO Maharuhtra 

8 Bhilwara NITRA Rajasthan 

9 Kishangarh TXCO Rajasthan 

10 Karur SImA Tamil Nadu 

11 Komarapalayam SImA Tamil Nadu 

12 Palladam SITRA Tamil Nadu 

13 Somanur SITRA Tamil Nadu 

14 Tiruchengode SITRA Tamil Nadu 

15 Erode TXCO Tamil Nadu 

16 Amritaar TXCO Punjab 

17 Burhanpur TXCO Madhya PrMIe.h 

18 MMf'UI NITRA UttarPrMlesh 

19 Panlpal NITRA Heryana 
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2 3 4 

20 Bangalore SITRA Karnataka 

21 Cuttack TXCO Ori ... 

22 Indore ATIRA Madhya Pradesh 

23 Jabalpur MPSPWF Madhya Pradesh 

24 Gorakhpur NITRA Unar Pradesh 

25 Kanpur NITRA Uttar Pradesh 

26 Maunath Bhanjan TXCO Unar Pradesh 

27 Tanda NITRA Uttar Pradesh 

28 Ludhlana NITRA Punjab 

29 Salem SITRA Tamil Nadu 

30 Sankarankovil SITRA Tamil Nadu 

31 Doddaballapur KSPDC Karnataka 

32 Betaglri KSPDC Karnataka 

33 Belgaum KSPDC Karnataka 

34 Kannur TXCO Kerala 

35 Sachln MANTRA Gujarat 

36 Umergaon TXCO Gujarat 

37 Dholka ATIRA Gujarat 

38 Nagari TXCO Andhra Pradesh 

39 Hyderabad TXCO Andhra Pradesh 

40 Ranaghat TXCO We.t Bengal 

41 Bhagalpur TXCO Bihar 

42 Madhavnagar BTRA Maharashtra 

43 Guwahatl IJIRA Allam 

St.tement-V 

Details 01 Allocation made to PowerIoom Servic. c."".. durlft(J ",. M,t three years 

S.No. Name of the PSCslAgency Allocation made (Year - Win) (RI. in Lakh) 

2004-05 2005-06 2006-07 

2 3 4 5 

Ahmedabad 15.83 15.58 8.30 

2 Indor. 13.76 11.99 4.29 
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2 3 4 5 

3 Dholka 9.40 8.92 3.35 

ATIRATotaI 38.79 36.49 13.94 

4 Bhiwandi-l 17.00 16.46 7.63 

5 Bhiwandi-II 14.79 9.95 1.25 

SASMIRA Total .31.79 26.41 8.88 

6 Trichengode 17.00 14.90 6.73 

7 Pall adam 17.00 17.00 8.5 

8 Komarapalayam 17.00 16.33 0 

9 Salem 17.00 14.51 8.5 

10 Somanur 17.00 13.49 0 

11 Karur 12.00 15.09 7.12 

12 Sankarankovll 17.00 8.35 4.61 

SITRATotal 114.00 99.67 35.46 

13 Bangalora 9.30 14.73 12.11 

14 Doddaball_pur 7.54 11.11 8.64 

15 Bataglrl 6.00 9.54 6.27 

16 Belg_urn 11.71 14.98 8.62 

KSPDC Total 34.55 50.36 35.64 

17 Ichalkaranli 17.00 15.53 5.50 

18 Solapur 17.00 14.69 6.24 

19 Madhavnagar 9.28 11.10 5.37 

BTRA Total 43.28 41.32 17.11 

20 Meerut 12.39 14.52 6.16 

21 Panlpat 12.67 15.12 8.50 

22 Kanpur 14.77 14.79 8.09 

23 Tanda 8.37 8.40 2.54 

24 Bhllwara 12.14 16.38 8.50 

25 Ludhlana 11.57 12.32 7.17 

26 Gorakhpur 9.97 10.01 4.96 

NITRATotai 81.88 91.54 45.92 

27 Sachln 14.64 11.32 4.83 
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2 3 

28 Pandesara 14.99 

MANTRA Total 29.83 

29 Guwahatl 8.25 

IJIRATotal 8.25 

30 Jabalpur 0.00 

M.P. State Govt. Total 0.00 

Grand Total 382.17 

{English] 

Report on Child Abu .. 

4510. SHRI CHANDRA SHUSHAN SINGH: 
SHRI ADHIR CHOWDHURY: 
SHRI ASADUDDIN OWAISI: 
SHRI KAlLASH MEGHWAL: 
SHRI UDAY SINGH: 
SHRI CHENGARA SURENDRAN: 
SHRIMATI KARUNA SHUKLA: 
SHRI CHANDRAKANT KHAIRE: 
SHRIMATI RUPATAI D. PATIL: 
SHRI GURUDAS DASGUPTA: 
Dr. M. JAGANNATH: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state: 

(a) whether the Union Government has recently 
released a report entitled "Study on Child Abuse, India-
200T as reported in the Times of India dated AprIl 10, 
2007 and Reshtrlya Sahara dated March 19, 2007; 

(b) if so. the details thereof; 

(c) whether according to a survey conducted by· 
the Union Government with the aasociation of UNICEF, 
Delhi tops in child abuse cases; 

(d) If so. the facts thereof and reaction of the 
Government in this regard; 

(.) the percentage of abuaed children in the 
country. during each of the last three y...... State-wise 
and Union Territory-wise; 

(I) whether the Union Government has earmarked 
any funds for the States/Union Territories to light this 
problem; 

(g) if so. the details thereof during each of the 
last IhrH years. State-wi .. and Union Territory-wi .. ; 

(h) whether the Union Governm..,t proposes to 

4 5 

12.47 5.07 

23.79 9.90 

12.00 4.08 

12.00 4.08 

3.00 Nil 

3.00 Nil 

384.58 170.93 

bring any legislation to check the child abuse cases in the 
country; and 

(i) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Yes, Sir. Major 
findings of the report are given in the enclosed statement. 

(c) and (d) Child abuse is more In Andhra Pradesh 
than in Delhi as per the above study. Details are available 
on the website of the Ministry at www.wcd.in. 

(e) No such figure is available. 

(f) and (g) An Integrated Child Protection Scheme 
will be Implemented in the States and Union Territories in 
the Eleventh Plan. The details are being worked out. 

(h) and (i) The Government propose to bring an 
Offences against the Child (Prevention) Bill which is under 
consideration. 

Statement 

Major findings of the Study: 

Phyalcal Abu .. 

1. Two out of every three children were physically 
abused. 

2. Out of 69% children physically abused In 13 sample 
states. 54.68% were boys. 

3. Over 50% children in all the 13 sample atates were 
being subjected to one or the other form of physical 
abuse. 

4. Out of those children physically abus~ 'In family 
situations. 88.8% were physically abused by parents. 

5. 65% of school going children reported facing corporal 
punishment I.e. two out of th .... children were victims 
of corporal punishment. 
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6. 62% of the corporal punishment was in government 
and municipal school. 

7. The State of Andhra Pradesh, Assam, Bihar and Delhi 
have almost consistently reported higher rates of 
abuse in all forms al compared to other Itatel. 

8. Most children did not report the matter to anyone. 

9. 50.2% children worked seven days a week. 

Sexual Abu .. 

1. 53.22% children reported having faced one or more 
forms of sexual abuse. 

2. Andhra Pradesh, Assam, Bihar and Delhi reported 
the highest percentage of sexual abuse among both 
boys and girls. 

3. 21.90% child respondents reported faCing severe 
forms of sexual abuse and SO.76% other forms of 
sexual abuse. 

4. Out of the child respondents, 5.690/0 reported being 
sexually assaUlted. 

5. Children in Assam, Andhra Pradesh, Bihar and Deihl 
reported the highest Incidence of sexual assault. 

6. Children on street, children at work and children in 
Institutional care reported the highest Incidence of 
sexual assault. 

7. 50% abuses are persons known to the child or in a 
position of trust and responsibility. 

8. Most children did not report the matter to anyone. 

Emotional Abu .. and Girl Child Neglect 

1. Every second child reported faCing emotional 
abuse. 

2. Equal percentage of both girls and boys 
reported facing emotional abuse. 

3. In 83% of the cases parents were the abusers. 

4. 48.4"0 of girts wished they were boys. 

Wlthd ...... ofTroope from J.K 

4511. SHRI B. MAHTAB: 
SHRI KASHIRAM RANA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI SUGRIB SINGH: 
SHRI HANSRAJ G. AHIR: 
SHRI SHAILENDRA KUMAR: 
SHRI KISHANBHA I V. PATEL: 

SHRI ASHOK ARGAL: 
SHRIMATI NEETA PATERIVA: 
SHRI ANANDRAO VITHOBAADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI DUSHVANT SINGH: 
SHRI PANNIAN RAVINDRAN: 
SHRIMATI SUMITRA MAHAJAN: 
SHRI JUAL ORAM: 
DR. THOKCHOM MEINVA: 
SHRI S.K. KHARVENTHAN: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the MlnI.ter of HOME AFFAIRS be pleased to 
state: 

(a) the criteria adopted by the Govemment for 
devetopmentlwfthdrawal of troops/Para Military Force. 
(PMF) In the State.; 

(b) whether the Govemment proposes to with-
draw/reduce troopa from the civilian area. of Jammu and 
Kashmir (J&K); 

(c) if so, the reuon. therefor; 

(d) whether the Govemment has assessed the 
ground situation of J&K; 

(e) If so, the detalll thereof; 

(f) whether the Government ha. held any 
dlscuulon with various political parties In this regard; 

(g) if 10, the detaill thereof; 

(h) whether the Govemment has constituted any 
committee in this r,ard; 

(I) If so, the 'tall. thereof and the term. and 
reference of the s~mmltt .. ; and 

0) the details of the recommendationl made by 
the said committee and action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Central Para Military Force. are deployed In various State •• 
from time to time, In aid to the civil authorities on the 
request of the State Governments, In the context of specific 
security related requirements and needs. There are no 
specific and fixed criteria 'or such deployment or 
withdrawal. 

(b) to m The Securtty situation in Jammu & Kashmir 
Is kept under continuous review, and security forces are 
deployed In different pIII1I of the State for diHerent duties 
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such as border guarding, prevention of infiltration, counter 
insurgency and area domination, guarding of vital sensitive 
Installation. and personl under threat/risk. provision of 
general •• curity In vulnerable ar.... .tc. As stated in 
reply to part (a)., the deployment of the forces depends 
upon the requirements and is periodically revi.wed by the 
Stat. and the C.ntral Governm.nta. 

There have been d.mands and reports from various 
sources. from time to time. about reduction of the lavel of 
security force deploym.nt in view of the overall 
improvement in the security environment. The approach of 
the Government is to .nsure that the deploym.nt of security 
forces is related to the scale of problems and requirements 
on the ground. In this context. it has been decided to 
conltitut. a Committ.e under the Chairmanship of the 
Defence Secretary to examine the overall situation and 
I.cUrity forces deployment ir. the light of the approach of 
the Government as stated above and to determine whether 
th.re is need to relocat. and reconfigure the existing 
security forces deployment. 

DC. of MCD 

4512. SHRI RAGHUNATH JHA: Will the Minist.r of 
HOME AFFAIRS be pleased to state: 

(a) the details of duties of the Deputy Commi-
ssioners (DCs) working under Municipal Corporation of 
Delhi (MCO) including to ch.ck illegal constructions: 

(b) wh.th.r the Gov.rnment has r.ceiv.d any 
complaints regarding involvement of DCs in illegal 
constructions; 

(c) if so. the action taken by the Government 
against such DCs: 

(d) if not. the reason. therefor; and 

(e) the details of DCs posted in all MCO Zones 
during the year 2001 to 2005 and the quantum of illegal 
constructions raised during their tenure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The Deputy 
MuniCipal Commissioner is the supervisory head of all the 
civic activities being carried out in his respective zone and 
zonal head of various departments of the Municipal 
Corporation of Delhi which function under him. The entire 
responsibility of providing civic facilities and redressing 
public grievances devolves upon him. Most of the powers 
of the CommiSSioner. Municipal Corporation of Delhi, have 
been delegrilled to him. 

(b) to (d) Yes. Sir. Consequent upon receipt 01 
complaints against them. Municipal Corporation of Delhi 
has repatriated two Deputy Municipal Commissioners to 
their parent departments. MuniCipal Corporation of Delhi 
has sent a report to the parent department of one 01 these 
two officers for taking necessary action. In addition, in 
compliance of an order passed by the Hon'ble High Court 
of Delhi, the Central Bureau of Investigation has also 
taken up Investigation against him. 

(e) The details of Deputy Municipal Commi-
ssioners posted in various zones of the Municipal 
Corporation of Delhi are given in the enclosed statement-I 
and year-wise details of un-authorised constructions 
detected by the Corporation are given in the enclosed 
statement-II. 

St.tement" 

S.No. 

1. AohInI Zone 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Details of the officers post~ as Deputy Municipal Commissioners in various 
zones of Municipal Corporation of Delhi during the period 2001-2005 

Name of the Officer 

2 

Shri A.K. Chaturvedi 

Shri Raj Mohan Singh 

Shri S.K. Mahrotra 

Shrl S.K. Saxena 

Smt. Puniya S. Srivastava 

Shri Manpreet Singh 

Shri A.K. Singla 

Period of posting 

3 

01.01.2001 to 14.08.2001 

15.08.2001 to 04.09.2001 

05.09.2001 to 20.09.2001 

21.09.2001 to 05.09.2002 

06.09.2002 to 02.12.2002 

03.12.2002 to 05.07.2004 

06.07.2004 to 13.06.2005 
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8. 

9. 

10. 

2.W .. tZone 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

3. Karol Bagh Zone 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

4. Central Zone 

1. 

2. 

3. 

4. 

5. 

2 

Shrl Manpreet Singh 

Shri Athok Verma 

Shri P.R. Meena 

Shri Arun Baroka 

Shri S.S. Harlt 

Shri Raj Mohan Singh 

Smt. Punlya S. Srivastava 

Shri K.D. Akolla 

Shrl Rahul Dua 

Shri S.C. Kohli 

Shri A.K. Singla 

Shrl P.K. Gupta 

Shri Raj Mohan Singh 

Shri K.D. Akolia 

Shrl S;M. Rastogi 

Shri K.D. Akolia 

Shri S.K. Mehrotra 

Shri M.L. Vljay 

Shri Sanjay Kumar Saxena 

Shri A.K. Singh 

Shri B.R.S. Rathaur 

Shri Manpre.t Singh 

Shri S.K. Mehrotra 

Shri Bhuvaneswar Singh 

Shri R.mesh Tiwari 

Shri K.D. Akolia 

Smt. Punya S. Srlva.tava 

Shrl G.S. Matharoo 

3 

14.06.2006 to 18.08.2005 

17.08.2005 to 06.09.2005 

07.09.2005 to 08.03.2006 

19.12.2000 to 29.01.2001 

31.01.2001 1014.11.2001 

15.11.2001 to 17.07.2002 

18.07.2002 to 29.04.2003 

30.04.2003 to 31.07.2004 

04.08.2004 to 25.10.2004 

25.10.2004 to 14.06.2005 

14.06.2005 to 13.02.2006 

18.10.2000 to 15.01.2001 

18.01.2001 to 17.01.2001 

17.01.2001 to 19.01.2001 

20.01.2001 to 28.06.2001 

29.06.2001 to 12.07.2001 

13.07.2001 1003.02.2003 

04.02.2003 to 06.08.2003 

07.08.2003 to 08.07.2004 

07.07.2004 to 11.08.2004 

12.08.2004 to 17.08.2004 

18.08.2004 to 14.06.2005 

15.06.2005 to 12.02.2008 

01.01.2001 to 10.01.2002 

11.01.2002 to 14.05.2002 

15.05.2002 10 29.04.2003 

30.04.2003 to 22.08.2004 

23.08.2004 to 17.09.2004 

326 
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6. 

7. 

8. 

9. 

5. Nalafpm lone 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Smt. Punya S. Srivastava 

Shri Chandra Bhushan Kumar 

Shri N.K. Sharma 

Shri Gyane.h Bharti 

Shri K.C. Aggarwal 

Shri S.S. Harit 

Shri M.L. Vijay 

Shri Rahul Dua 

Shri S.C. Kohli 

Shri Rahul Dua 

Shri Akhilesh Kumar Ambaaht 

6. Shahctara (South) Zone 

1. Shri S.P. Singh 

2. Smt. S.P. Sodhi 

3. Shri Bhuvanelhwar Singh 

4. Shri Sunil Kumar Saxena 

5. Shri B.R.S. Rathaur 

6. Shri A.K. Singh, lAS 

7. Shri A.K. Chaturvedi 

8. Shri Sunil Kumar Saxena 

9. Shri D.R. Tamta 

10. Shri N.K. Shanna 

11. Shrl S.C. Kohli 

7. Shllhda,. (North) Zone 

1. 

2. 

3. 

4. 

5. 

Shri Kailaah Chand 

Shri Majoj Kumar 

Shri S.K. Sambhanval 

Shri Ashok Kumar 

Shrl S.K. Saxena 

MAY 8, 2007 to auestions 

3 

17.09.2004 to 06.12.2004 

08.12.2004 to 31.08.2005 

31.08.2005 to 30.11.2005 

30.11.2005 to till date 

01.01.2001 to 26.07.2001 

27.07.2001 to 16.12.2002 

16.12.2002 to 03.02.2003 

03.02.2003 to 04.08.2004 

04.08.2004 to 25.10.2004 

25.10.2004 to 31.07.2005 

31.07.2005 to till date 

28.08.2000 to 16.04.2001 

17.04.2001 to 01.04.2002 

01.04.2002 to 07.08.2002 

21.08.2002 to 28.08.2002 

29.08.2002 to 23.12.2002 

24.12.2002 to 28.04.2003 

29.04.2003 to 18.08.2003 

19.08.2003 to 12.09.2003 

12.09.2003 to 07.12.2004 

08.12.2004 to 31.08.2005 

01.09.2005 to 31.05.2006 

01.10.2001 to 31.05.2001 

01.06.2001 to 19.07.2001 

19.07.2001 to 31.01.2002 

31.01.2002 to 17.07.2002 

17.07.2002 to 23.08.2003 
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6. 

7. 

8. 

8. N.,.I. Zone 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19 . 

2 

SM T.C. Nakh 

Shri N.K. Sharma 

Shri Aahok Kumar 

Shri S.S. Bhatnagar 

Shrl K.O. Akolia 

SM Raj Mohan Singh 

Shri SanJay Kumar Saxena 

Shrl Sunil Kumar Saxena 

Shri Sanjay Kumar Saxena 

Shri S.S. Harlt 

Smt. S.P. Sodhi 

Shri A.K. Chaturvedi 

Shri B.R.S. Rathaur 

M.S: Poonam 

Shri T.C. Nakh 

M.S. Poonam 

Shri A.K. Singla 

M.S. Poonam 

Shri P.R. Sethi 

Shri Aiay Kumar 

Shri S.C. Kohli 

Shri Aahok Verma 

•• SlId.- P......,,' Zone 

1. Shrl S.K. Sambharwal 

2. Shri S.S. Bhalnagar 

3. Shri A.K. Chaturvecli 

4. Shri Bhuvaneshwar Singh 

5. Shri S.K. Sambharwal 

6. Shri K.K. Miahra 

to Que..",. 

3 

23.08.2003 to 16.08.2005 

16.08.2005 to 10.08.2005 

10.08.2005 to 23.05.2008 

04.09.2000 10 19.07.2001 

19.07.2001 to 31.07.2001 

01.08.2001 to 14.11.2001 

15.11.2001 to 15.01.2002 

18.01.2002 1016.07.2002 

17.07.2002 10 05.09.2002 

06.09.2002 10 21.10.2002 

22.10.2002 to 07.11.2002 

08.11.2002 10 24.12.2002 

24.12.2002 to 08.04.2003 

09.04.2003 to 27.04.2003 

28.04.2003 to 23.08.2003 

24.08.2003 to 12.09.2003 

13.09.2003 to 06.07.2004 

08.07.2004 to 17.07.2004 

17.07.2004 to 05.01.2005 

05.01.2005 to 14.06.2005 

14.08.2005 to 31.08.2005 

31.08.2005 10 09.03.2006 

03.11.2000 to 19.07.2001 

19.07.2001 to 02.09.2001 

03.09.2001 to 10.01.2002 

11.01.2002 to 28.03.2002 

28.03.2002 to 30.06.2002 

17.07.2002 10 08.07.2004 
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2 3 

7. Shri S.K. Saxena 06.07.2004 to 11.08.2004 

8. Shrl S.K. Mehrotra 11.08.2004 to 03.03.2005 

9. Shri H.P.S. Sran 03.03.2005 to 14.06.2005 

10. Shri K.K. Mishra 14.06.2005 to 31.08.2006 

10. South Zone 

1. Shri Mohanjeet Singh 24.08.2000 to 31.01.2001 

2. Shrl K.C. Aggarwal 31.01.2001 to 19.07.2001 

3. Shri Manoj Kumar 19.07.2001 to 26.08.2002 

4. Shri Sanjay Kumar Saxena 06.09.2002 to 29.04.2003 

5. Shri A.K. Singh 29.04.2003 to 06.07.2004 

6. Shrl K.K. Mishra 06.07.2004 to 13.06.2005 

7. 9hrl Alay Kumar 14.06.2005 to 28.04.2006 

11. Civil LIne. Zone 

1. Shri P.K. Gupta 28.11.2000 to 07.01.200 

2. Shri K.D. Akolla 08.01.2001 to 15.05.2002 

3. Shri A.K. Chaturvedi 15.05.2002 to 28.04.2003 

4. Shri Sanjav Kumar Saxena 29.04.2003 to 06.08.2003 

5. Shri M.L. Vijay 06.08.2003 too 18.12.2003 

6. Shri B.R.S. Rathaur 16.12.2003 to 29.11.2005 

7. Shri l.U. Siddiqui 29.11.2005 to 09.03.2006 

12. City Zone 

1. Shji Raj Mohan Singh 01.01.2001 to 30.07.2001 

2. Shri K.D. Akolia 02.08.2002 to 03.08.2002 

3. Shri 9.9. Bhatnagar 04.08.2002 to 12.08.2002 

4. 9hri K.D. Akolla 13.08.2002 to 19.08.2002 

5. Shri A.K. Chaturvedl, lAS 20.08.2001 to 15.05.2002 

6. Shri Ramesh Tiwari 15.05.2002 to 15.07.2002 

7. Smt. S.P. Sodhi 17.07.2002 to 14.10.2002 

8. Shri Ashok Kumar 14.10.2002 to 03.02.2003 

9. Shri S.K. Mehrotra 03.02.2003 to OS.10.2004 

10. Shri Chandra Shushan Kumar 05.10.2004 to 08.12. 2004 
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11. 

12. 

13. 

14. 

15. 

2 

Shri D.R. Tamta 

Shri S.K. Mehrotra 

Shri H.P.S. Sran 

Shrl Rshul Dua 

Shrl B.R.S. Rathaur 

3 

08.12.200. to 08.02.2005 

08.02.2005 to 14.06.2005 

14.06.2005 to 30.08.2005 

30.08.2005 to 29.11.2005 

29.11.2005 to 27.01.2006 

S"""'.nt." 
Number of ill8QB1 constructions detected during the period 200 '·2005 

Name of Zone Number of unauthorized constructions detected 

2001 2002 

Central 388 460 

City 84 154 

Civil Linea 113 185 

Karol Sagh 442 737 

Narela 40 127 

Najafgarh 193 342 

Rohini 331 353 

South 536 957 

Sadar PaharganJ 69 78 

Shahdara (North) 111 225 

Shahdara (South) 282 321 

West 198 446 

OrMlne Cou ..... by Dlllanc. Education Council 

4513. SHRt EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI CHANDRAKANT KHAIRE: 
SHRI KAlLASH MEGHWAl: 

Will the Miniater of HUMAN RESOURCE DEVELOP· 
MENT be pleased to state: 

(a) whether the Distance Education Council has 
allowed all premier in.tltut.. including liT. and IIMs to 
offer on·llne cour.e. as reported in the Time. of India 
dated March 28, 2007; 

(b) if '0, the details of the course. likely to be 
offered alongwith the objective. behind this move; 

(c) the criteria adoptedlllkely to be adopted for 
the f .. structure for the on-line courses; and 

(d) the lIme by which It Is proposed to be started? 

2003 2004 2005 

442 598 377 

150 156 79 
310 325 273 

501 712 37 

60 40 37 

187 293 189 

273 498 296 
405 372 211 

120 169 124 

314 257 354 

324 360 148 

683 686 456 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) DI.tance Education Council 
in ila meeting held on 23.03.2007 decided to aHow all 
universities and in.titutions to offer distance learning 
programme. outside their territorial jurisdiction subject to 
the fulfillment of mainlalning the prelCribed quality in term. 
of infrastructure and technology, with a view to widen the 
access of learners to higher education. So far a. the 
premier Institutions like IITs and IIMs are concemed they 
are yel to approach the Diatance Education Council for 
recognition of their programmes under diatance education 
mode. 

Juvenile Home. 

4514. SHRI BADIGA RAMAKRISHNA: 
SHRI MAHAVIR BHAGORA: 

Will the Mini .. of WOMEN AND CHILD DEVELop· 
MENT be pleased to state: 
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(a) the number of juvenile homes at present in 
the country, State-wise and Union Territory-wise; 

(b) the details of funds allocated/released by the 
Union Government to the State Governments for effectively 
running of juvenile homes during each of the last three 
years, State-wise and Union Territory-wise; 

(c) whether the Government has reviewed the 
programme to find out the basic facilities provided in the 
juvenile homes in the States are adequate; 

(d) if so, the details thereof; 

(e) if not, the reuons therefor; 

(f) the objectives of the Juvenile Justice Progra-
mme; and 

(g) the criteria for releuing the funds for Juvenile 
Justice Programme? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Ministry of 
Women and Child Development is implementing a 
CentraHy Sponsored Scheme-A Programme for Juvenile 
Justice under which grant-in-aid is provided to the State 
GovernmentiUT Administrations to meet 50 per cent of 
their expenditure requirements for construction and 
maintenance of homes under the Juvenile Justice (Care 
and Protection of Children) Act, 2000 and upkeep of the 
children staying In the.. hornes. The details of homes 
auisted, funds releoed during each of lut three year, 
stat.-wi.e, are available in the Ministry'. webelte -
www.wcd.nic.in. No separate Information regarding number 
of homes apart from these received through proposals 
under the scheme, is maintained by the Ministry. 

(c) to (e) The Ministry has gol monitoring and 
inspection of the homes conducted recently with the help 
of Its offiCials, State Governments and Voluntary 
Organisations, etc. to review the basic facilities available 
in the .. homes as well as the status of implementation of 
the Juvenile Justice (Care and Protection of Children) Act, 
2000 in the State. 

(I) The objectives of the scherne are: 

1. To Provide for full coverage of the .. rvices 
contemplated under the Juvenile Act, 1986 
in all the Districts 80 u to ensure that no 
child under any circumstances II lodged in 
Prison. 

2. To evolve a system for separate handling of 
non-dellnquent children covered under the 

Juvenile Justice Act, 1986 vis-a-vis delinqu-
ents at various stages of their apprehension, 
proceSSing and rehabilitation. 

3. To bring about a qualitative improvement 
in the juvenile justice services on the basis 
of certain well-defined minimum standards. 

4. To develop infrastructure for an optimum 
use of community based welfare agencies 
in the care, protection and rehabilitation of 
maladjusted children as contemplated in 
the Juvenile Justice Act, 1986. 

5. To promote voluntary action for the preven-
tion of juvenile social maladjustment and 
rehabilitation of socially maladjusted 
juveniles. 

(g) The funds are released as per the norms of 
the schemes, to the State GovernmentlUT Administrations 
in respect of the homes set up by the State Government! 
UT Administrations under the Juvenile Justice (Care and 
Protection of Children) Act, 2000 and the institutions which 
have been declared as fit institutions under the Act by the 
State GovernmentslUT Administrations. The proposals in 
respect of these homes must come from the concerned 
State Government to the Ministry alongwith utilization 
certificate of previous releases as well as information of 
provision the State Budget for the same purpose. 

Nutrition Scheme for Children 

4515. SHRI DUSHYANT SINGH: 
DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state; 

(a) whether any Nutrition Schema for children is 
being run by the UNICEF in the country; 

(b) if so, the detail. thereof, Stata/Union Terrltory-
wI.e; 

(c) the target.et under the said scheme; 

(d) the amount allocated/released by the Govern-
ment for the purpose during each of the last three years 
including current year, State/Union Terrltory-wi,se; 

(e) whether Government propos ... to launch the 
scheme in the remaining States including Rajasthan; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) UNICEF does not n.ln 
a nutrition scheme for children on its own. It partners with 
and supports the efforts of the Govemment of India· and 
State Govemments to improve nutrition and development 
outcomes in young children in identified States. The 
Ministry of Women and Child Development Is the nodal 
Ministry for UNICEF's operation in India and approves 
UNICEF's Master Plan of Operation for a period of 5 years 
and annual plan of operations in conSUltation with other 
concemed MlnistrieslDepartmenta. 

The various activities in the Master Plan of Operations 
are in the sectors of Reproductive and Child Health; Child 
Development and Nutrition; Child's Environment; Sani-
tation. Hygiene and Water Supply; Elementary Education; 
HIVIAIDS; Child Protection; Advocacy and Partnerships; 
Planning. Monitoring and Evaluation. 

(d) Ministry of Women and Child Development 
releases Rs.3.8 erores every year as Indla's contribution 
to UNICEF. In the current year also the same amount has 
been released as India's share. 

(e) to (g) As per the current Master Plan of Operations. 
the States covered by UNICEF are Andhra Pradesh. 
Kamataka. Aaaam. West Bengal. Bihar. GUjarat. Kerala. 
Tamil Nadu. Madhya Pradesh. Maharuhtra. 0rI .... Uttar 
Pradesh. Jhafithand. Chhanisgarh and also Rajasthan. 
Inclusion of other states, at this stage. is not under 
contemplation. 

Patrolling In Indian Colt 

4516. SHRI ANANDRAO VITHOBAADSUL: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether lome State Governmentl have 
requested the Union Govemment to bring the entire 
patrolling of coalt under one lingle command; 

(b) If so, the detalll in this regard. Statewise; and 

(c) the steps taken by the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No Sir. 

(b) and (c) 0088 not arl ... 

(Tran •• ,Ion} 

Pirated 800ka of NCERT 

4517. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minilter of HUMAN RESOURCE DEVELOP-
MENT be pleased to ltate: 

(a) the details of action taken against those 
publilhers engaged in publishing pirated NCERT books; 

(b) whether the Govemment would bring out a 
permanent solution to the problem; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Whenever, a report regarding piracy is received 
by the National Council of Educational Research and 
Training (NCERT) , the lame il referred to the Economic 
Offence Wing of Deihl for suitable action. The latest case 
has been flied on 11.04.2007 with the Economic Offence 
Wing under Complaint No. C-1221/11.04.2007. 

(b) to (d) To identify genuine NCERT books, 
watermafit paper bearing NCERT crest as an inlignla II 
being Uled. NCERT has a network of its wholesale agents 
spread all over the country to enlure availability of books. 
NCERT has al.o decided to print 20% more than the 
aSle.sed requirement. Copyright of NCERT books Is given 
to States that are desirous of ullng these book. under the 
State syllabus. 

(English} 

Cro •• Border Terrorl.m 

4518. SHRI M. APPADURAI: 
SHRI SHAILENDRA KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
ltate: 

(a) whether the incidents of erosl border terrorilm 
alongwith Pakistan, Bangladesh, Nepal and Myanmar 
borders have increased in the recent palt; . 

(b) if so, the details of such incident. during 2006 
and 2007 till date countrywi .. ; 

(c) whether the Govemment proposes to increase 
the deployment of security personnel along the.e borders; 

(d) if so, the details thereof; 

(e) whether the Government hal taken initiative 
to hold talks with the .. countries; and 

(I) if 80, the details thereof and the outcome 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) AI per available information. beside. continuing 
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infiltration across Indo-Pak border, there have been 
incidents where PakiPOK ba .. d terrorist outfits have also 
infiltrated Into India through Indo-Bangladesh and Indo-
Nepal borders for their antl-Indlalterrorist activities. Some 
of the major incidents in which terrorists have Infiltrated 
through I ndo-Bangladeshllndo-Nepal borders Into India 
are twin bomb blasts in Varanasl In March 2006 in which 
terrorists entered India via Indo-Bangladesh border and 
Mumbal local train serial bomb blasts in July 2006 in 
which terrorists-two from Indo-Nepal, four from Indo-
Pakistan and five from Indo-Bangladesh border infiltrated 
into India. 

(cl and (d) The Government takes appropriate 
measures to strengthen the border management depending 
on the ground level security situation. These include 
deployment of Border Guarding Forces, electronic 
survelHance equipment, border fencing, establishment of 
Border Out Posts (BOPs), coordinated intelligence work 
by the lead Intelligence agencies, etc. 

(e) and (f) Bilateral mechanisms such as Home 
Secretary Level Talks, Joint Working Groups etc., have 
been establilhed with most of these countries wherein 
security concems are taken up. 

Incruelng Retirement Age 
of KV Teachers 

4519. SHRI GIRDHARI LAL BHARGAVA: Will -the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pl.ased to state: 

(a) whether the Government is considering to 
Increa.. the age of retirement of teachers wortdng in 
Kendrlya Vldyalayas on the pattem of university t.achers; 

(b) If so, the d.talls thereof; and 

(e) If 10, the time by when It Is likely to be' 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) Do not arise. 

Ulegal Migranta 

4520. SHRI AJOY CHAKRABORTY: Win the Minllt.r 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government has ~ any 
survey to determine the total number of Inega! migrants to 
Weat Bengal from neighbouring countries; 

(b) " so, the details thereof; 

(c) whether the Govemment has taken any steps 
for sending them back; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) According to available reports, Bangladeshi nationals 
have been using porous Indo-Bangladesh border to enter 
into India illegally. It is difficult to make an accurate survery 
about the number of such illegal Bangladeshi immigrants 
because they enter surreptitiously and are able to mingle 
easily with the local population due to ethnic and linguistic 
similarities. The State GovernmentsiUT Administrations are 
competent to deal with such cases, as and when detected, 
in accordance with the provisions of law. 

(c) and (d) The State GovemmentsiUT Adminis-
trations have been empowered under section 3 (2) (cl of 
the Foreigners Act, 1946 to detect and deport foreign 
national Illegally staying in India. Administrative instructions 
are issued from time to time requesting the State 
GovemmentsiUT Administrations to detect and deport illegal 
migrants staying in the country. 

Self FlMncing Education Institution Act 

4521. SHRI CHENGARA SURENDRAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has received 
the Kerala Self Financing Educational Institution Act passed 
by the Kerala Legislative Assembly for getting it included 
in the Ninth Schedule of the Constitution; and 

(b) if so, the response of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a> and (b) Information is being 
collected and will be laid on the Table of the House. 

Conl'ructlon of Border ROildl 

4522. SHRI HARIN PATHAK: 
SHRI HARILAL MADHAVJI BHAI PATEL: 
SHRI MADHUSUDAN MISTRY: 
SHRI MAHESH KANODIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether various border States have submitted 
propos ... to the Union Government regarding construction 
and Improvement of border roads during 2008-07; 

(b) If 10, the details thereof, State-wise; and 

(c) the present status of each of such propo .. ls, 
State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) ;n so far 
as Department of Border Management, Ministry of Home 
Affairs Is concerned, it is proposed to devetop road 
infrastructure along Indla·Nepal, India·Bhutan and India· 
China borders. The road infrastructure, which is not part of 
border management or of strategic importance is taken up 
either by the· State Governments themselves or by the 
Department of Road Transport and Highways. 

Fund. for Integmed Child Development 
Service. Scheme. 

4523. SHRI M. SREENIVASULU REDDV: 
SHRI PRALHAD JOSHI: 

Will the Minister of WOMEN AND CHILD DEVELOp· 
MENT be pleased to state: 

(a) whether the Inregrated Child Development 
Services (ICDS) Scheme is not achleveing the objectives 
across the country; 

(b) If so, the reasons therefor; 

(c) whether any evaluation of the project haa been 
done; 

(d) if so, the details thereof; 

(e) whether the Union Government propoaea to 
allocate more fundi for ICDS Scheme for the Eleventh 
Five Vear Plan; 

(f) If so, the details thereof; 

(g) whether any coordination efforta are being 
made by the Union Government with the States Govern· 
ment; 

(h) if so, the details thereof; 

(I) the details of the funds received by the Union 
Government from the UNESCO for the child welfare during 
each of the last three years; 

m whether the funds received for the purpose 
has been utilized; and 

(k) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRV 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) The National Family Health 
Survey (NFHS) has brought out proviSional data on 80me 
selected Indicators including the nutritional statua of 
children below 3 years In 29 StateslUTs. As per the findings 
of NFHS·3 performance of State/UTa in reducing 
rnalnutritlon amongst children varies considerably. While 

there has been significant reduction in prevalence of 
malnutrition amongst children below 3 years In some 
states, in many others, the reduction has been far from 
satisfactory. 

(b) Inadequate out reach of the Scheme and 
ineffective convergence with the schemes of Ministry of 
Health and Family Welfare namely, Reproductive and Child 
Health Programme. Immunization, Vitamin A supple· 
mentation, Iron and Folic Acid supplementation appear to 
be the main reasons for the unsatisfactory performance in 
some States. 

(c) and (d) An appraisal of thrH decades of ICDS 
haa been conducted by National Institute of Public 
Coorperation and Child Development in 2006. Salient 
findings of the appraisal are given in the enclosed 
statement. 

(e) and (f) Allocation for the Scheme has increased 
from Rs. 2167.44 crore in 2004·05 to Rs. 5293.00 crore in 
2007·08. While XI Five Year Plan has not been finalized 
yet, it is expected that the allocation for the Scheme would 
be stepped up in the XI Plan. 

(g) and (h) The coordination efforts being made by 
the Government with the Statea/UTs to Increaae the 
effectiveness of delivery of services under ICDS are: . 

i. At the time of the launch of ICDS Scheme in 1975, 
instructions were issued for constitution of State, 
District and Block level Coordination Committeea to 
ensure proper delivery of services at Anganwadl level 
by the line functionaries 0' the concerned Depart· 
ments. The.e Inatructions have been reiterated from 
time to time lully vide Mlo WCO's letter dated 7th 
February 2005 to all State. and UTa requeatlng them 
to activate the Coordination Committees at all levell 
(State, District, Block and Village level). 

Ii. A National level Monitoring Commltt .. has been set 
up under the Chalrpersonahlp of MOS(WCD) to 
oversee the entire functioning of ICDS Scheme and 
to enaure that the aervlcea are delivered to the target 
groups in an errective manner and the objectives of 
the scheme are fulfilled within the overall framewor1< 
of the ICDS Scheme. Repre .. ntatives of concerned 
Ministries have been Included at Members In this 
committee to enaure effective coordination also. 

(I) to (k) The total amount received under the Ear1y 
Childhood Care and Development programme for the 
Education Sector from UNESCO in the year 2004-05 'a 
equivalent to US$ 15,000 and during 2008·07 18 equivalent 
to US$ 30,000. The programme covers UNESCO Clulter 
countries (India, Bhutan, Maldlvel, Sri Lanka, Nepal, 
Bangladelh and Pakiltan) ..... 
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The funds received for the above mentioned 
programme have been utilized for the support of child 
welfare programme in the UNESCO cluster countries. 

St.tement 
'Funds for ICDS Scheme' 

Three Decades of ICDS : An Appraisal -
by NlPCCD (2006) 

Salient Finding, 

The study attempted to compare the performance of 
ICOS over the years by comparing the results with two 
natlC?nallevel studies namely NIPCCD, 1992 and NCAER, 
2001. Some of the Important findings are as under: 

WIth regard to supplementary nutrition, the number 
of reglltered children between 6 months to 3 years 
In Anganwadl Centres nas shown progressive trends. 
As compared to 45 per cent registered children In 
1992, the present study has shown this percentage 
Increased to 57 per cent of which 78 per cent of the 
children are availing the supplementary nutrition. 
Between 3-5 years of children, 75 per cent of the 
children are availing the services of lupplementary 
nutrition. The trend with regard to availing of 
supplementary nutrition by pregnant women has allO 
gone from 78 per cent (1992) to 87 per cent (2006) 
and that for nursing mothers from 78 per cent (1992) 
to 89 per cent (2006). 

A definite Improvement was found in building structure 
of anganwadl centres over the past 14 years. It was 
found that percentage of anganwadl centres housed 
In pucca structure have gone upto 75 per cent as 
compared to 43 per cent in 1992. The availability of 
equipments like weighing scales and pre-school 
education kit have also increased over the years. 
Weighing scales were found to be available in more 
than 90 per cent of the anganwadl centres as 
compared to 73 per cent and 76 per cent In 1992 
and 2001. Similarly availability of pre-school 
education kit has also increased by 56 per cent as 
compared to 33 per cent In 2001 study. 

The percentage of severely mat-nourished children 
has reduced quite. In ease of 0-3 years, percentage 
of Grade III and Grade IV hal gone clown to 1 per 
cent In 2006 from 7 per cent in 1992, that of Grade II 
to 7 per cent (2008) from 22 per cent (1992) and that 
of Grade I to 16 per cent (2006) from 35 per cent 
(1992). In case of 3-5 years children the percentage 
of children In Grade III & IV has reduced to 0.8 per 
cent (2006) from 4 per cent (1992). SimitartY in Grade 
II alIO, the percentage has come down to 3.2 per 
cent from 21.3 per cent In 1992. 

Decline In disruption in supplementary nutrition has 
also been noticed in percentage of both Anganwadi 
reporting disruption ((from 62% in 1992 to 54% In 
2006) and average number of days of disruption 
from 63 in 1992 to 41 In 2006. 

Coverage of target population also revealed that 
maximum percentage of beneficiaries were from 
weaker sections (29.6% followed by scheduled CBstes 
26.3% and scheduled tribes 2Q.4%) which shows 
that the anganwadis cater to the needs of poor 
(families. Fifty five percent of the beneficiaries 
belonged to landless class. 

Gap Am, 

It was found that 60 per cent of the anganwadi centres 
had no toilet facility and in about 17 per cent 
anganwadi centres this facility was found to be 
unsatisfactory. Since sanitation is very important it 
needs to be looked Into. 

Lack of space for conducting outdoor and indoor 
activities was also found to be an area of concern. 
About 49 per cent of the anganwadl centres had 
Inadequate space for outdoor and indoor activities. 
Similarly 50 per cent had no separate space for 
storage of materials. 

About 44 per cent of the anganwadi centres covered 
under the present study were found to be lacking in 
pre-school education kits. Similarly adequate number 
of cooking and serving utensils were not available in 
42 per cent and 37 per cent of anganwadi centres 
respectively. 

Though the disruption In terms of average number of 
days in supply of supplementary nutrition has 
decreased to 41 days In the year but It was noticed 
that this 'was mainly due to heavy disruption In four 
or five states (Bihar, Assam, Punjab, Delhi, Orissa 
average number of days of disruption being more 
than 100 In a year) 

About 37 per cent of the anganwadi centres reported 
non-availability of materials/aids for nutrition and 
health education. 

eoc.In Conlumptlon 

4524. SHRI M.P. VEERENDRA KUMAR: 
SHRI ABDUL RASHID SHAHEEN: 

Will the MInister of HOME AFFAIRS be pleased to 
state: ' 

<a) whether the International Narcotics Control 
Board hu expressed concem on Illegal cultivation of 



345 Written Answers VAISAKHA 18, 1929 (SAKA) to aue.tions 346 

cannabis in India as reported in the National Herald dated 
March 09, 2007; 

(b) if SO, the facts thereof and the reaction of the 
Government thereon; 

(c) the quantity of cannabis and other drugs 
seized during each of the last three years; 

(d) whether the diversion of IIcity cultivated opium, 
lome opium and pOppy hUlk continue to be diverted to 
illicit market in the country and smuggled into other 
countries; 

(e) If so, the details in this regard; and 

(f) the steps taken by the Government to curb 
such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) The International Narcotics Control Board in its report 
for the year 2006 mentioned that In South Asia cannabis is 
also a problem that should not be overlooked. Wild growth 
and illicit cultivation of cannabis has been reported in the 
States of Manipur, Andhra Pradesh, Kerala, Himachal 
Pradesh, Tamil Nadu and Jammu & Kashmir. Drug law 
enforcement agencies constantly make all efforts to identify 
and destroy such illicit cultivation. 

(c) The quantity of cannabis and other drugs 
seized during the last three years as reported by various 
drug law enforcement agencies are as under: 

(Oty. in Kg.) 

Drug 2004 2005..~ 2006 

Cannabis 

Hashish 

Opium 

Heroin 

144055 153660 

4599 

2237 

1162 

3965 

2009 

981 

149277 

3848 

2792 

1163 
(d) and (e) Seizures made and reports received 

Indicate diversion of licit opium and poppy husk to the 
illicit market. However, there are no reports of these being 
smuggled Into other countries. 

(f) The Govemment has taken a number of steps 
to check, detect and prevent illicit trafficking in Narcotics 
Drugs and Psychotropic Substances. These are given In 
the enclosed statement. 

(i) 

(Ii) 

St.tement 
Strict surveillance and enforcement at import and 
export points, land borders, airports, foreign post 
offices etc. 
IntenlNe preventive and interdiction efforts along 
known drug routes. 

(iii) Improved coordination between the various drug law 
enforcement agencies in order to Impart greater 
cohesion to Interdiction. 

(iv) Strengthening of intemational liaison to improve the 
collection, analysis and dissemination of operational 
intelligence. 

(v) Increased international cooperation for exchange of 
information and investigative assistance in adminis-
tering control over th~ movement of precursor 
chemicals. 

(vi) Building of an electronic data bale of offenders. 

(vii) Conducting training programmes for law enforcement 
officials for upgrading their skills to combat drug 
trafficking. 

(viii) Implementing a scheme of monetary rewards for 
information leading to seizures of Narcotics drugs to 
Informants and officers. 

(Ix) Financial assistance Is provided to eligible States for 
strengthening their narcotic units. 

Eetabllehment of ..untveNity 

4525. SHRI MITRASEN YADAV: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pI_aaed to state: 

(a) whether University Grants Commlaalon Is 
planning to establish a .-unlvarslty for Imparting education 
through Internet; 

(b) If so, the details thereof; 

(c) whether the Government has received a 
proposal to this effect from UGC; and 

(d) if so, the ItepS taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arlte. 

Import of WhaM 

4528. DR. K. DHANARAJU: 
SHRI MOHAN RAWALE: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government proposel to Import 
wheat from Pakistan for southem Sta"'; 
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(b) if so, the details thereof and also the rate of 
wheat likely to be given to Pakistan; 

(c) the support price of wheat given to Indian 
farmers for the year 2007-08; and 

(d) the reasons for not given the same support 
price to Indian farmers at which it is likely to cost after 
import? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 

(c) The Minimum Support Price (MSP) for wheat 
for the Rabi Marketing Season (RMS) 2007-08 is Rs.750 
per quintal plus a bonus of Rs.100. 

(d) MSP is the '",inimum support' price. It is 
intended to cover the costs 01 farmers, in cash and kind, 
including rent paid for leased-in land, and imputed value 
of wages for family labour, rent for owned land, Interest on 
fixed capital, etc. MSP is not the market price or a price at 
which a farmer Is obliged to sell his commodity. MSP is 
not intended to be the price at which it costs to import the 
same product. 

{Translation} 

Opening of t;if'chea (Shishu Grah) 

4527. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDAll1<RAO GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state: 

(a) whether any proposals have been received 
from the States particularly Maharashtra for providing better 
facilities to the children upto the age of five years living 
below the poverty line; 

(b) if so, the details thereof; 

(c) whether any proposals have been received 
from the States particularly Maharashtra by the Union 
Government to open more creches (Shishu Greha) for the 
children of five years living below the poverty line; 

(d) if so, the details thereof, State-wise and Union 
Territory-wise; 

(e) the total number of creches (Shishu Greha) 
opened in the country during each of the last three year 
Including current year, State-wise and Union Territory-wise; 
and 

(f) the total amount released and utilized during 
each of the last three years, State-wise and Union Territory-
wise? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Ministry of 
Women and Child Development is constantly striving to 
provide for better nutrition, health care and other basic 
facilities for children of the country especially those below 
six years of age. It pursues a regular consultative process 
with States for such purpose during which various 
proposals/suggestions from States relating to provision of 
better facilities for children are received/discussed. 
However, no such specific proposal has been received. 

(c) and (d) The details of new proposals received 
under the scheme are given in the enclosed statement-I. 

(e) The list of Shishu Grehas opened in the 
country during the years 2004-05, 2005-06 is enclosed as 
statement-II. During 2006-07 and current year, no new 
Shishu Greh was opened. 

(f) The total amount released during last three 
years, State-wise and Union Territory-wise is given in the 
enclosed statement-III. Funds released under the scheme 
are largely spent and unspent amount of previous years 
are adjusted in the funds due for subsequent release. 

Ststement-I 

New Proposals received by Central Adoption Resource 
Agency (CARA) under the Shishu Greh scheme 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

State 

Andhra Pradesh 

Assam 

Chhattisgarh 

Jharkhand 

Madhya Pradesh 

Maharashtra 

Mizoram 

Orissa 

Rajasthan 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh 

Total 

No. of proposals received 

5 

4 

5 

2 

7 

2 

2 

32 
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Stlltement." 

List of Sishu Greh Opened In the country during 2004-05 and 2005-06 
SI.No. State 

HOO run Home.: 

Andhra Pradesh 

2. Bihar 

3.' New Delhi 

4. Haryana 

5. Maharashtra 

6. Madhya Pradesh 

7. Megalaya 

B. Rajasthan 

9. Trlpura 

Stat. Govt run Hom •• : 
1. Karnataka 

2. Mizorarn 

3. Uttar Pradesh 

NameofNGO 

Indian Council for Child Welfare, 
Guwahati, Assam 

Ramanandi Devi Hindu 
Anathalaya, Nathnagar, Diatt. Bhagalpur 

Sewa Bharti, Mianwaii Nagar, 
Peeragarhi, New Delhi 

Haryana Rajya Bal BhawM, 
Chandigarh, Shishu Gr~n at Bal Gram, 
Rai, Distt. Sonepat, Haryana 

Adharashram, Nashik, 
Maharashira 

Sewa Bhartl (Madhya Bharat) 
Bhopal, Madhya Pradesh 

Impulse NGO Network, Shillong, 
Megalaya 

Navjeewan Sansthan, Jodhpur, 
Rajasthan 

Tripura State Council for Child 

Welfare, Udaipur, Tripura 

Deptt. of Women & Child 
Development, Gov!. of 
Karnakata, Bangalore 

Deptt. of Social Welfare, Govt. of 
Mlzoram, Aizawl 

Deptt. of Women Welfare & 
Child Development, Gov!. of 
Uttar Pradesh, Lucknow 

St.temen,.,11 

Units 

01 

01 

Addl. Unit 01 
(one unit ia already 
running at Jhandewalan, 
Karol Bagh) 

01 

AcIdl.unlt 01 
(one unit ia already 
running at same place) 
01 

01 

01 

01 (two units already 

running at Agartala and 
Nutuanagar) 

04 
Bangalore (02), Gulbarga 
(01) & Hubli (01) 

01 

05 units (Allahabad, Agra, 
Lucknow, Mathura & 
Rampur) 

Stata-wise ra/ease of the Grant-in-aid to Voluntary Organisations under the Schemes of Assistllnce to Homes for 
Children (Shishu Greh) to promote in-country adoption during the year 2004-05, 2005-06 & 2006-07 

S,No. Statel U.T. Year 

2004-05 2005-06 2006-07 

2 3 4 5 

Andhra Pradesh 

2 Arunachal Pradesh 228,150.00 750,150.00 23B,123.00 

3 Assam 219,750.00 471,286.00 

350 
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4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

Written Answers . 

2 

Bihar 

Delhi 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Orissa 

Rajasthan 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

MAY 8,2007 

3 

211,351.00 

512,550.00 

431,550.00 

293,281.00 

1,284,000.00 

1,805,409.00 

794,700.00 

5,849,631.00 

1,443,150.00 

219,750.00 

825,500.00 

3,589,110.00 

730,201.00 

1,202,130.00 

1,636,000.00 

975,602.00 

22,251.795.00 

4 

219,400.00 

1,164,150.00 

4,743,861.00 

139,311.00 

447,300.00 

1,183,065.00 

881,730.00 

6,904,124.00 

1,010,250.00 

999,500.00 

2,923,785.00 

433.440.00 

499,815.00 

263,782.00 

22,363,663.00 

to Questions 

5 

681,300.00 

457,200.00 

2,597,608.00 

224,277.00 

371,480.00 

1,429,037.00 

913,500.00 

710,400.00 

4,098,944.00 

3,904,850.00 

499,450.00 

3,172,050.00 

1.515,778.00 

1,389,653.00 

2,227,682.00 

1,018,357.00 

25,920,935.00 

352 

[Eng/ish) 

National Commlulon for 
Adultery Civil Offence 

has suggested that the issue of adultery should be viwed 
as a breach of trust and treated as a civil wrong rather 
than a criminal offence but this should be done only after 
working out a national consensus in the matter. 

4528. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the National Commission recently 
recommended for amending law for making adultery civil 
offence; 

(b) if so, the details of the recommendations; and 

(c) the final decision taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Yes, Sir. The National 
Commission for Women (NCW), while furnishing comments 
to the Ministry of Women and Child Development in respect 
of a referencE made to the Commission by the Ministry, 

(c) The recommendation made by NCW is under 
examination in the Ministry of Women and Child 
Development. 

Grantl for HOltel Facllltl •• 

4529. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RAKESH SINGH: 
SHRI KAILASH BAITHA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether some State Governments including 
Bihar and Madhya Pradesh have forwarded proposals to 
the Union Government for providing boarding and hostel 
facilities; 

(b) if so, the detaHs thereof during each of the 
last three years; State-wise; 



353 Written Answers VAISAKHA 18, 1929 (SAKA) to Questions 354 

(c) the time by when these proposals are likely to 
be cleared; and 

(d) the allocation made during each of the last 
three years and likely to be made by the Government to 
each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Proposals have been received from time 
to time through various State Governments including 
Governments of Bihar and Madhya Pradesh for assistance 
to voluntary organizations running girls' hostels under the 
'Scheme for Strengthening of Boarding and Hostel facilities 
for Girl Students of Secondary and Higher Secondary 
Schools', Pending review of the Scheme, no grant 
pertaining to the years 2005-06 and 2006-07 have been 
considered. Under this scheme grants are released to the 
voluntary organizations directly and no allocation is 
earmarked State-wise. Grants released! sanctioned under 
this scheme during the last three years and pertaining to 
years up to 2004-05, are as under:-

2004-05 

2005-06 

2006-07 

[Translation] 

Rs. 3.72 Crores 

Rs. 3.90 Crores 

Rs. 3.50 Crores 

Juvenile In Tlhar Jail 

4530. SHRIMATI BHAVANA PUNDALIKRAO GAWAtI: 
SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether juvenile delinquents in Delhi are 
being imprisoned in Tlhar Jail In the midst of dangerous 
criminals Instead of sending them to juvenile homes; and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) Does not arise. 

(English] 

Handing Over of List of Terrorlate 
to Bangladesh 

4631. SHRI JOACHIM BAXLA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether India had handed over a list of 113 
terrorists to Bangladesh, which Included the key ULFA 
people for handing them over to India; 

(b) if so, the details thereof; and 

(c) the reaction of Bangladesh on the said list? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) A list 
of 113 wanted Indian Insurgents including ULFA cadres 
absconding In Bangladesh was handed over to Bangla-
desh in the Director General's (DG) Level Border 
Coordination Conference held between Border Security 
Force (BSF) and Bangladesh Rifles (BDA) at New Delhi 
from 26th February to 3rd March 2007. 

(c) DG, BDR reiterated Govemment of Bangla-
desh's position of not allowing its territory to be used by 
elements inimical to Indian security concems. DG, BDR 
stated that Bangladeah security forces had apprehended 
67 unarmed trespassers who seemed to from North East 
India since May 2005, DG, BDR also assured of all 
possible cooperation. 

[Translation] 

Fake Crensmen 

4532. SHRI HARIKEWAL PRASAD: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI GIRIDHARI YADAV: 

Will the Minister of TEXTILES be pleased to atate: 
(a) whether the genuine artisan and craftsmen 

under various hand loom and handicrafts schemes are not 
being benefited and fake craftsmen are getting the 
advantages; 

(b) if so, the reaction of the Government thereto; 

(c) the steps taken by the Government to Identify 
the bonafide/genuine craftsmen in order to provide them 
assistance; and 

(d) the details of the institutions/craftsmen 
provided assistance during each of the last three years, 
State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir. 

(b) Does not arise. 

(c) The steps taken for artisans Is registration of 
artisans at field and regional level after due authentication 
of their craft skill and Issuance of photo Identity cards to 
the artisans. For the handloom weavers, the assistance is 
provided to the Primary Societies/Apex Societies which 
has weavers 8S its members and the registration of these 
societies Is done by the Registrar of Cooperative Societies • 
of the respective States/UTs. 

(d) Assistance released to various states by the 
Handloom and Handicrafts Sector is given In the enclosed 
statement-I and II. 
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Stlltement·' 

Details of releases made under during 2002-03, 2003-04, 2004-05 & 2006-07 to various 
States under different Handloom Plan Schemes 

SI.No. Name of the State Weaver's Welfare Scheme 

Workshed-cum-Houslng Schemes Health Package Scheme 
2002- 2003- 2004- 2005- 2006- 2002- 2003- 2004- 2005- 2006-

03 04 05 06 07 03 04 05 06 07 

Andhra Pradesh 0.00 92.91 253.69 57.33 5.24 0.00 0.00 0.00 
2 Arunachal Pradesh 29.00 13.50 120.50 218.00 74.32 0.00 0.00 0.00 177.00 41.34 
3 Assam 117.95 181.~9 137.67 172.45 19.92 63.55 0.00 208.52 49.20 105.88 
4 Bihar 0.00 0.00 0.00 0.00 0.00 0.00 
5 Chhattisgarh 0.00 0.00 5.09 7.92 12.83 11.42 1.75 0.00 3.15 
6 Delhi 0.00 0.00 0.00 0.00 0.00 0.00 
7 Goa 0.00 0.00 0.00 0.00 0.00 0.00 
8 Gujarat 0.00 0.00 0.00 0.00 0.00 0.00 
9 Haryana 0.00 0.00 0.00 0.00 0.00 0.00 
10 Himachal Pradesh 22.30 24.50 0.00 21.42 0.00 0.00 0.00 
11 Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 
12 Jharkhand 0.00 0.00 0.00 0.00 0.00 0.00 
13 Kamataka 250.00 288.28 238.45 784.45 50.00 0.00 36.42 13.06 14.00 
14 Kerala 34.69 96.85 52.93 42.14. 0.00 19.64 17.16 2.62 9.71 
15 Madhya Pradesh 0.00 0.00 3.78 10.38 0.00 0.00 0.00 
16 Maharashtra 35.00 0.00 0.00 0.00 1.28 0.00 
17 Manipur 127.25 0.00 50.09 158.07 209.16 0.00 0.00 0.00 72.04 51.41 
18 Meghalaya 15.75 0.00 0.00 19.53 0.00 0.00 0.00 2.12 40.77 
19 Mlzoram 36.00 0.00 0.00 12.75 0.00 0.00 0.00 
20 Nagaland 24.45 484.51 371.75 247.60 247.00 0.00 73.88 79.11 259.10 0.00 
21 Orissa 0.00 0.00 24.05 29.44 53.48 0.00 0.00 0.00 
22 Pondlcherry 0.00 0.00 0.00 0.00 0.00 0.00 
23 Punjab 0.00 0.00 0.00 0.00 0.00 0.00 
24 Rajasthan 0.00 51.71 51.71 26.61 5.00 0.35 0.00 
25 Slkklm 0.00 0.00 0.00 0.00 0.00 0.00 
26 Tamil Nadu 227.80 514.44 172.29 162.95 388.70 106.22 122.64 100.07 65.90 64.19 
27 Tripura 0.00 20.00 20.00 31.60 0.00 0.00 0.76 
28 Uttar Pradesh 109.91 0.00 0.00 218.20 0.00 0.00 0.00 
29 Uttaranchal 20.30 0.00 0.00 7.85 20.30 0.00 0.00 .0.00 
30 West Bengal 0.00 28.51 0.00 0.00 1.71 7.09 

, 

Total 1050.00 1797.10 150p.00 1444.24 1795.00 237.08 221.25 369.26 464.22 587.22 
Other Organizations 0.00 0.00 0.00 0 0 0.00 0.00 0.00 0.00 0.00 
Grand Total 1050.00 1797.101500.001444.24 1795.00 237.08 221.25 369.26 464.22 587.22 
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sr.,.",.",., 
Details of releases made during 2002-03, 2003-D4, 2004-05 & 2006-07 to various 

Statss under different Handloom Plan Schemes 

Thrift Fund Scheme Group Insurance New Insurance 
2002- 2003- 2004- 2005- 2006- 2002- 2003- 2004- 2002- 2003- 2004· 2005· 

03 04 05 06 07 03 04 05 03 04 05 06 

0.00 0.00 100.00 2.27 0.00 0.00 0.00 0.00 0.00 0.00 
0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.32 0.00 0.00 
0.00 0.00 0.00 
16.02 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
10.00 0.00 
26.10 3.08 
2.48 0.00 
0.11 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 

40.00 
17.98 
0.00 
0.00 
0.00 
0.00 
0.00 

0.00 0.00 0.00 
0.00 0.00 0.00 

4.04 4.78 4.78 0.00 0.00 
2.32 3.41 0.00 0.00 0.00 

0.00 0.00 0.00 
7.69 1.48 0.59 2.22 0.00 

0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 

5.38 7.51 12.38 0.00 
0.00 0.00 0.00 

2.00 0.00 0.48 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 
0.00 0.00 0.00 24.87 9.99 0.00 0.00 0.00 
0.00 0.00 0.00 0.00 0.00 0.00 
0.00 0.00 0.00 0.00 0.00 0.00 
0.00 0.00 0.00 0.00 0.00 0.00 
0.00 0.00 0.00 0.00 0.00 0.00 0.00 

210.00 318.79 278.41 370.55 371.55 0.00 0.00 0.00 
0.00 0.00 0.00 0.53 0.68 
0.00 0.00 0.00 
0.00 0.00 0.00 
10.00 0.00 0.00 

275.03 321.87 436.39 412.00 397.27 
0.00 0.00 0.00 0.00 0.00 

275.03 321.87 436.39 412.00 397.27 

0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 2.87 0.00 
10.45 17.93 0.00 
0.00 0.00 0.00 
10.45 17.93 0.00 

0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
1.32 3.46 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.77 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.83 7.12 
0.00 0.00 
0.00 0.00 
3.96 3.34 
0.00 0.00 
0.00 0.00 
0.56 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
7.44 14.83 
0.00 0.00 
7.44 14.83 

0.00 
0.00 
0.00 
0.28 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
0.00 
2.61 

2.87 
0.00 
2.87 

0.41 

0.56 

2.91 

3.78 
0.00 
3.78 

(Rs. in lakh) 

Grand 
2006· Total 

07 Plan 
2006-07 
1121.19 
119.35 
616.22 

6.26 
25.06 

0.48 11.58 
0.00 

499.62 
36.75 
129.92 
88.23 
22.58 

988.11 
330.50 
43.00 

324.61 
292.80 
43.66 
12.87 

1018.18 
1655.22 

0.00 
15.00 

0.91 115.10 
2.00 

2533.53 
5.03 

974.00 
65.00 

412.04 
1.39 11395.41 
0.00 894.43 
1.39 12279.84 
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Stetement-ll 

State-wise fund released under various schemes implemented by 
DC (Handicrafts) during the year 2006-07 

(As. in lakhs) 

SI.No. State AHVY EP R&D Design Training Marketing SHTYP AGSSY Bima Total 
Yojana 

Andhra Pradesh 189.84 22.23 24.88 2.20 131.00 33.79 403.92 

2 Andaman and 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Nlcobar Island 

3 Arunachal Pradesh 3814 0.00 1.10 0.00 5.47 44.71 

4 Assam 228.13 70.93 1.35 0.00 3.30 138.41 44.73 484.85 

5 Bihar 22.7 99.30 4.15 20.84 9.38 156.17 

6 Chandigarh 0.00 1.80 35.00 0.00 36.80 

7 Chhattisgarh 11.97 16.39 3.50 0.00 0.00 31.86 

8 Delhi 46.33 825.27 18.81 107.41 6.64 181.11 20.42 1205.99 

9 Goa 1.00 0.00 8.08 4.68 13.74 

10 Gujarat 238.94 5.00 30.84 1.10 42.75 3.7 322.33 

11 Haryana 59.82 6.02 1.10 34.07 11.52 112.53 

12 Himachal Pradesh 78.61 5.24 1.10 58.93 5.54 145.42 

13 Jharkhand 26.25 0.84 20.64 6.36 54.09 

14 Jammu and 85.21 5.00 20.35 2.20 11.99 124.18 248.93 
Kashmir 

15 Kamataka 32.30 13.48 28.69 2.36 57.11 10.47 144.41 

16 Kerala 49.23 4.90 3.09 0.00 1.10 18.77 1.52 78.61 

17 Madhya Pradesh 44.76 21.11 1.65 0.85 0.00 22.61 9.88 100.86 

18 Maharashtra 14.92 5.94 71.25 8.36 100.47 

19 Manipur 163.36 3.63 3.21 20.15 1.10 52.96 34.05 278.46 

20 Meghalaya 0.98 0.00 1.10 5.75 38.32 16.15 

21 Mizoram 38.38 0.00 1.10 0.00 2.34 39.82 

22 Nagaland 15.32 0.85 0.00 12.60 20.38 49.15 

23 Orissa 155.53 32.88 3.30 55.85 30.36 277.92 
24 Punjab 56.43 12.07 0.00 5.75 9.92 84.17 
25 Pondicherry 0.00 0.00 1.10 11.48 2.68 15.26 

26 Rajasthan 172.29 5.06 11.75 1.10 100.33 1.32 291.85 
27 Sikkim 0.00 0.85 0.00 0.00 2.23 3.08 
28 Tamil Nadu 129.31 64.40 1.35 9.2 3.05 63.67 16.18 287.16 

23 Tripura 46.15 4.00 0.000 0.00 0.00 50.15 
30 Uttar Pradesh 568.43 33.48 43.91 128.53 14.58 264.02 121.82 1174.77 
31 Uttaranchal 63.89 5.96 0.00 32.56 16.20 118.61 

32 West Be!!ial 72.34 29.01 1.5 12.15 8.80 27.83 10.62 182.25 
Total ·2646.58 1119.89 74.87 574.03 61.58 1481.14 576.42 501.00 0.00 7035.49 
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Drop out Rate 

4533. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 
SHRIMATI NEETA PATERIYA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the drop out rate upto 12th standard in the 
country, State and Union Territory-wise; 

(b) the number and percentage, of students who 
take admission in colleges after completing 12th class 
and rate of drop out; 

(c) the percentage of children studying after 
primary level in the country till the end of December, 2006, 
State and Union Territory-wise; and 

(d) the steps taken to lTtinimise the drop out rate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) A statement giving State and 

UT-wise drop out rates at secondary (classes I-X) stage in 
2004-05 and transition rates of the children from class V 
in 2003-04 to class VI in 2004-05, is enclosed. 

Drop out rates of Standard XII and information in 
respect of students taking admission in the first year of 
college after completing 12th class and their drop out 
rates are not being maintained. 

(d) A multi-pronged approach has been adopted 
under SSA for reducing drop-out rates. One set of 
interventions are towards strengthening of schools and 
improving the quality of education through improvement in 
school infrastructure, recruitment of additional teachers, 
annual school grants, regular training of teachersl regular 
academic support to teachers etc. In addition, several 
interventions under SSA also aim at comm:mity support, 
flexible schooling for children who are diop-outs, older 
children or children in difficult circumstance'. ;!lld special 
provisions to promote edtlcation of girls, children from 
disadvantaged sections of society or children with special 
needs 

St.tement 

S.No 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

State/UT-wise Drop out rates in 2004-05 at secondary (classes I-X) stage and Transition rates 
of the children from class V in 2003-04 to class VI in 2004-05 

State/UTs 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh* 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand* 

Karanataka 

Kerata 

Madhya Prade.h 

Drop out rates in 2004-05 at 
secondary (classes I-X) stage 

3 

63.7 

70.8 

75.0 

83.1 

40.7 

59.3 

32.5 

0.0 

53.8 

59.4 

7.2 

64.7 

Transition rates of the children from class 
V in 2003-04 to class VI in 2004-05 # 

4 

89.4 

103.8 

89.2 

75.4 

77.4 

98.0 

86.6 

108.7 

107.8 

95.5 

83.9 

83.4 

101.9 

90.6 
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15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

2 

Maharashlra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Tripura 

unar Pradesh 

Unarakhand* 

We.t Bengal 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Lak.hadweep 

Pondlcherry 

India 

• Drap-out nates.", Ihown combined with tM rnpeclive p.rttnll Stein. 

3 4 

54.2 99.7 

43.0 87.9 

79.2 100.3 

67.0 96.4 

67.3 104.5 

64.4 92.9 

44.1 106.7 

73.9 98.8 

82.3 88.8 

55.2 99.6 

73.4 113.8 

43.8 76.7 

103.3 

78.0 73.8 

37.0 102.5 

16.7 98.0 

67.1 87.1 

43.4 89.2 

46.9 141.2 

18.9 87.5 

16.9 110.9 

61.9 88.8 

I In 101M caM. Tnan.1tIon R.t. Ia more then 100 percent becau .. enrolment 01 clue VI Include. number I:rI napeatera, mIgranta from ottIer _ end 
tnan_ of IIlidenll lrom unrecognized prlYlate IChooIa ttl GlwemmenV recognized .Ided 1ChooIa. 

{English} 

Raw Silk 

4534. SHRI M. RAJA MOHAN REDDY: Will Ihe 
MIl'lilt.r of TEXTILES be p1ealed to state: 

(a) the annual production and consumption of 
raw silk during each of the last three years in the country, 
State/Union Territory-wise; 

(b) the names of the countries from where raw 
silk II being imported to meet the domestic demand; 

(c) whether China is exporting raw silk to India at 
low prices which has a disruptive effect on domestic 
market; and 

(d) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) State-
wise Mul~rry and Vanya Raw Silk Production for the last 
three years (i.e. 2003-04, 2004-05 & 2005-06) Is given In 
the enclosed statement-I and year-wi.. production and 
consumption of Raw Silk for the same years is given in the 
enclosed slatement-II. Country-wise import of Raw Silk 
into India during the last three yeara (I.e. 2003-04, 2004-
05 & 2005-06) is given in the enclosed statement-III. 

(c) and (d) China exported Raw Silk to India at 
cheaper prices during the year 2003 & 2004. Large scale 
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of dumping of Chinese Raw Silk at a very cheap price has 
affected domestic farmers and reelers from getting fair 
prices for their products during the years 2002-03 and 
2003-04. Hence, the Central Silk Board (CSB)/Govt of 
India, in coordination with the Reelers Associations have 
filed a Case with the Director General of Anti Dumping 
and Allied Duties (DGAD) against dumping of Chinese 
Raw Silk into the country. The DGAD has imposed Anti-
Dumping Duty on the Raw Silk imported from China P.R. 
with effect from 4th July, 2003 which has helped in 
stabilizing the prices of Cocoons/Raw Silk in the domestic 
market. Further, the quantum of imports of Raw Silk has 
also decreased to 14% In the year 2004-05, as compared 
to 2003-04. Due to Imposing of the Anti-Dumping Duty, the 
Import prices have been increased from the year 2005-06. 

St.tement-l 

State-wise Total (Mulberry & Vanya) Raw Silk Production 
during Isst three years 

State 

Andhra Pradesh 

Assam 

Arunachal Pradesh 

Bihar 

Chhaltisgarh 

Gujarat 

Unit: Metric tonnes 

2003-04 2004-05 2005-06 

234 

6068 

587 

3 

32 

119 

5110 

687 

4 

31 

123 

5422 

857 

11 

18 

98 

2 

Himachal Pradesh 12 

Haryana 

Jammu and Kashmir 85 

Jharkhand 84 

Kamataka 5949 

Kerala 4 

Madhya Pradesh 22 

Maharashtra 50 

Manlpur 482 

Mizoram 8 

Meghalaya 325 

Nagaland 96 

Orissa 39 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

4 

285 

4 

11 

12 

1481 

15742 

St.tement-ll 
Raw Silk Production. Import. Export & COMumption 

Production of Raw Silk (In MTs) Import 
Year Mulberry Non-Mulberry 
2003-04 
2004-05 
2005-08 
S8: 26.04.2007 

13970 1772 
14620 
15445 

1880 
1860 

Total 
15742 
16500 
17305 

MT 
9258 
7948 
8383 

S"''''ment-lll 
Country-wise Import of Raw Silk Into India 

Country 

China P. Republic 

China Taipei (Taiwan) 

Oty. 

(tons) 

2 

7576 

25 

2003-04 

Value 

crore Rs. Min US$ 

3 4 

520.33 113.21 

2.48 0.54 

2004-05 

Oty. Value 

(tons) crore Rs. Min US$ 

5 6 7 

7243 555.56 123.65 

54 5.07 1.13 

Export 
MT 
50 
71 
185 

Oty. 

(tons) 

8 
8165 

27 

to Questions 368 

3 

12 

90 

92 

7302 

8 

28 

42 

488 

8 

335 

99 
36 

4 

444 

4 

12 

14 

1548 

16500 

4 

16 

95 

97 

7471 

12 

39 

50 

286 

9 
288 

131 

25 

4 

739 

4 

24 

19 

1591 

17305 

Total Consumption 
MT 

2005-06 

Value 

crore Rs. 

9 

762.89 

2.63 

24950 
24377 
25503 

Min US$ 

10 

172.33 

0.59 
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2 3 4 5 
Brazil 269 18.36. 4.00 79 
Korea Republic 111 6.41 1.39 18 
Hongkong 24 1.30 0.28 2 
Switzerland 925 58.60 12.75 101 
Japan 190 12.18 2.65 423 
Uzbekistan 45 2.34 0.51 21 
USA 12 0.81 0.18 
Singapore 

Others 81 5.6 1.22 7 
Total 9258 628.41 136.73 7948 

Export of Marine Product. 

4535. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state the 
details of Marine products exported from various ports of 
the country especially from Tamil Nadu during each of the 
last three years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): The total exports 
from various ports of the country and from Tamil Nadu 
during the last three years is as under:-

Year 

2005-2006 

2004-2005 

2003-2004 

Total exports 
(in Tons) 

512164 

461329 

412017 

Communal Riot. 

4536. ADV. SURESH KURUP: 

Export from 
Tamil Nadu 

(in Tons) 

72418 

70809 

68461 

SHRI RABINDER KUMAR RANA: 
Will the Minister of HOME AFFAIRS be pleased to 

state: 
(a) the number of Communal Riots took place in 

the country during 2007; 

(b) the names of the places where these Riots 
took place, State-wise; 

(c) the number of persons killed/Injured and 
property damaged in such riots; and 

(d) the steps taken by the Government to prevent 
such incidents in the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) ·Publlc Order- and ·PoIlce" are State subjects as per 
the provisions of the Constitution of India and the State 

6 7 8 9 10 
5.84 1.30 56 4.39 0.99 
1.15 0.26 19 1.63 0.37 
0.18 0.04 3 0.43 0.10 

9.05 2.01 
28.64 6.37 10 1.01 0.23 

1.04 0.23 50 2.92 0.68 
0.01 

0.68 0.15 52 3.80 0.86 

607.21 135.15 8383 779.71 176.12 

Governments are primarily responsible for registration, 
Investigation of crime and maintenance of law and order. 
However, as per Information available in this Ministry, State-
wise details of number of communal Incidents and the 
persons killed and injured therein during the year 2007 
(January-April) are given in the enclosed statement. 

(d) To prevent communal riots in the country the 
Union Government assists the State Governments/Union 
Territory Administrations in a variety of ways like sharing 
of intelligence, sending alert messages, sending central 
para-military Forces to the concerned State Governments 
on specific request including the composite Rapid Action 
Force which has been created specially to deal with 
communal situations and in the modernization of the State 
Pollee Forces. In addition, the Union Government sends 
advisories and guidelines in this regard from time to time. 
The activities of all organizations having a bearing on 
communal harmony in the country are under constant 
watch of law enforcement agencies and requisite legal 
action is taken, wherever necessary. 

The Union Government has also introduced a Bill 
titled 'The Communal Violence (Prevention, Control and 
Rehabilitation of Victims) Bill, 2005' in Ralya Sabha to 
address all aspects of the issue of communal violence. 

St.tement 

Name of the State/Union 2007 (January-April)" 
Territory 

Incidents Killed Injured 

2 3 4 

Andaman and 0 0 0 
Nlcobar Island 

Andhra Pradesh 6 0 4 

Arunachal Pradesh 0 0 0 

Assam 2 0 9 
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Bihar 

Chandigarh 

Chhattlsgarh 

Delhi 

Dadra and Nagar Haveli 

Daman and Diu 

Goa 

Gujarat 

. Haryana 

Hlmar::hal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Total 

.: Tentative Figures 

2 

13 

o 

o 
o 
o 

18 

o 
o 
o 
6 

18 

5 

o 
80 

48 

o 
o 
o 
o 
6 

o 
3 

8 

o 
7 

o 
o 

51 

4 

255 

3 

o 
o 
o 
o 
o 
o 
2 

o 
o 
o 
o 
2 

o 
o 
8 

6 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

14 

o 
31 

4 

79 

o 
o 
o 
o 
o 
o 

24 

o 
o 
o 

14 

113 

25 

o 
152 

90 

o 
o 
o 
o 

14 

o 
4 

30 

o 
23 

o 
o 

161 

6 

748 

MAY 8,2007 to Questions 372 

Tariff Concessions 

4537. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government is examining the 
possibility of extending unilateral tariff concessions to least 
developed countries for import and export; 

(b) if so, the details thereof alongwith the main 
purpose of providing such concessions; 

(c) whether agricultural items are also included 
in these concessions; 

(d) if so, the extent to which such concessions 
will affect Indian agricultural items and farmers in particular; 
and 

(e) the details of other countries to whom such 
concessions are being provided? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) The 
Government is examining the issue of grant of unilateral 
tariff preferences to least developed countries (LDCs). 
The main objective of any such scheme would be to 
provide an Integrated development assistance to help In 
their economic development. No decision has been taken 
on any of the parameters including the coverage of the 
sectors under the proposed scheme. 

(e) Under the Agreement on South Asian Free 
Trade Area (SAFTA), India has unilaterally decided to grant 
the following concessions to the LDCs in South Asia 
(Bangladesh, Bhutan, Nepal and Maldives): 

(i) eliminate tariffs in a two year time frame instead of 
three years as proposed earlier 

(ii) India's sensitive list will also be unilaterally reduced 
for all South Asian LDCs 

(iii) Tariff rate quota (TRO) has been provided on 
garments to Bangladesh without any sourcing 
condition or port restriction. 

Cloaure of units In SALCO and HZL 

4538. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of MINES be pleased to state: 

(a) whether after disinvestment/strategic scale of 
BALCO and Hlndustan Zinc Ltd. (HZL), the strategic 
partners to the Government have closed down its 
Functional Units and Establishment; 
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(b) if so, the details thereof: 

(c) whether the Govemment have allo accorded 
the final approval therefor: 

(d) if 10, the ct.tails thereof: and 

(e) if not, the steps are being taken by the 
Govemment for their illegal closure? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): (a) 
and (b) As informed by Hindustan Zinc Limited (HZL), 
Agnlgundala mine In Bandalamottu, Guntur District, Andhra 
Pradesh and establishment of Sargipalli mine, Sundergarh 
Diltrict Orilla were cloud down aher disinvestment AI 
regards Bharat Aluminium Company limited (BALCO), the 
Company has informed that after disinvestment, production 
at Bldhan Bag Unit, West Bengal was stopped due to 
heavy Io.s on production of value added products, higher 
scrap generation, poor quality, poor sales realization and 
cUitomer rejection while operations at their non value 
adding operation. such as Profile Tube Shop (PTS) Unit 
In the factory at Korba were discontinued to save costs. 

(c) and (d) The decision for closure of Agnigundala 
and Sarglpalll mlnel of HZL was taken on 12th May, 2000 
by the Board of Directors of HZL, while it was a Public 
Sector Undertaking. As regards SALCO, the Company has 
Informed that for stopping of the production at Bldhan Bag 
Unit and discontinuation of operations of the PTS, no 
approvals under law or under the shareholders agreement 
are required. 

(e) Does not arise. 

CloNd Tutlle Mill. 

4539. SHRI SUBRATA BOSE: 
SHRI PRALHAD JOSHI: 

Will the Minister of TEXTILES be pleased to state: 
(a) the details of the number of textile mills closed 

aher the great textile mill workers strike in 1982; 

(b) whether these mills are completely liquidated 
and all workers of such mills were sufficiently compen-
sated; 

(c) II so, the details thereol; 

(d) whether In places of such closed mills new 
commercial sky scrappers erected; 

(e> if so, whether such development has caused 
complete erosion 01 textile mills in Mumbai and other 
parts of country; 

(I) if 10, the steps taken by the Government to 
protect the inte,.I" of textile. milll and mill workers; and 

(g) the names and number of textile mills in the 
country lying closed for more than ten years, State-wise 
and Union Terrl~ry-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (g) 
Information is being collected and will be laid on the Table 
01 the House. 

I •• uance of Guideline. by Deihl Police 

4540. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HOME AFFAIRS be pleased to Itate: 

(a) whether the Delhi Police has illued variOUI 
guidelines to ensure better safety for women working in 
shifts; 

(b) If 10, the details thereof; 

(c) whether the Union Government has any 
proposals to ilsue such guidelines in other metropolitan 
cities; and 

(d) if so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Deihl 
Police has iSlued detailed inltruetionl 'or the sa'ety and 
security of women employees working in night shifts in 
call centrel and BPO (Buline .. Promotion Outsourcing) 
sector as Indicated below: 

(I) All the Deputy Commissioners 01 Police In charge 01 
Diltrlcts Police Control Room should .naure that all 
the routes leading to Call Centerl/BPOs are 
adequately covered by patrolling by PCR Vans, Motor 
Cycles and Police Pickell. 

(Ii) They should hold meetings with Chief Executives of 
Call CenteraIBPO and advise them to ensure that at 
no point of time a single lady is allowed to travel in a 
vehicle. 

(Iii) There should be at least one lecurity personnel from 
the BPOICaU Center in every vehicle. 

(Iv> Lady employees should be picked up and dropped 
at their doorsteps. 

(v) The Chiel Executive of Call CentersJBPOs should 
direct drivers to ule only prominent routes and not to 
take short cuts. 

(vi) It has been found that drivers of these vehicles are 
also indulging in making money by picking the 
passengers en-route during odd hOUri. Thll can lead 
to car jacking. They should be senlltlzed in this 
regard. 
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(vii) Verification of character and antecedents of drivers 
working with BPOs/Call Centres should be done with 
the help of the local police as early as possible. 

(viii) The Chief Executives of Call Centers/BPOs should 
ensure that no driver indulges in reckless and 
negligent driving. 

(ix) It should be ensured that all vehicles engaged with 
Call CentreslBPOs are fitted with Walkie-Talkie sets. 

(x) Traffic police may deploy Speed Radar Guns at night-
time to check/prosecute over speeding vehicles. 

(xi) The details of vehicles i.e. number and make, name 
and address of the owner/drivers, their mobilel 
telephone numbers and the officer concerned who is 
controlling the transportation ot employees In BPOsi 
Call Centres be obtained and their antecedent be 
verified. 

(xii) Do'siDon'ts be circulated to all the Call CentreaIBPOsI 
Airlines, Educationallnstitutea where temale statt are 
deployed in evening/night Ihifts and they may be 
directed to paste it in each and every vehicle. 

(xiii) Drivers of Call centeralBPOs should carry their identity 
cards issued by their employers. 

(xiv) Both Transport Managers and Transporters should 
maintain record/details !lbout pick ups, drops, MobUe 
Number of drivers, transport manger and transporters. 

(xv) All the cabs should display the Emergency Number 
i.e. 100-Police Control Room, 1091-Women police 
help line, Tranlport Manager of the company, Delhi 
TraHic PollcelSMS No. 6565 ele. 

(xvi) Regular meeting Ihould be held with the represen-
tatives 01 call centerllBPOs, Transporters, Women 
employeel. 

(c) and (d) Law and order and police being State 
subjects, there Is no proposal under conlideration of the 
Union Government to issue any such guidelines for other 
metropolitan cities. 

National Security Council 

4541. SHAI NARHARI MAHATO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to Itate: 

(a> whether the National Security Council has 
advised the Government to be careful In granting approvals 
to foreign capital In",etments tor certain are .. ; 

. ·t • 

(b) It so, the details thereof; 

(c) whether the Council has identified some 
countries trom where foreign capital inv.stments are likely 
to be invested in the country; and 

(d) if so, the details of those countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) All aspects of national security are of 
paramount concern for the Government and suitable action, 
where required, is taken. Policy on Foreign Direct 
Investment (FDI) is incorporated in the Foreign Exchange 
Management (Transfer or Issue ot Security by a Person 
Resident Outside India) Regulations, 2000, notified under 
the Foreign Exchange Management Act (FEMA), 1999. 
FEMA indicates the countries from where investment Is not 
permitted. As per Section 5(1) of FEMA Regulations a 
person resident outside India, other than any entity in 
Bangladesh or Pakistan, may purchase shares or 
convertible debentures of an Indian company under FDI 
Scheme, subject to terms and conditions specified in 
Schedule-I. 

ModemlHtlon of Powerloom Sector 

4542. SHRI ANANTA NAYAK: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government proposes to develop 
and modernise the powertoom sector during Eleventh Plan; 

(b) if so, the details thereof and fund earmarked 
theretor; 

(c) the scheme proposed to be implemented 
under the modernisation and the development of 
powerloom sector in the above plan period; and 

(d) the additional cloth likely to be produced 
thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) The working group on Textiles and Jute 
Industry for the Xlth five year plan has recommended that 
the ongoing schemes continue. The totai outlay for the 
Plan will be finalized in consultation with the designated 
agencies. 

(c) The Schemes /programmes recommended by 
the Working Group for Xlth plan are Technology 
Upgradation Fund Scheme (TUFS), Development Scheme 
for the powerlooml sector which includes the Modernised 
Workshed Scheme, Market Development Assistance & 
Expolure Visits, • lurvey ot the powerloom sector, Cluster 
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Development Activltin, the setting up of the new Computer 
Aided Design Centres (CADC) & Powerloom Service 
Centres (PSCs), and the continuation of existing schemes 
like Modemlation and Upgradation of PSCs, CADC and 
the Group Insurance Scheme (GIS) for powerloom workers. 

(d) It has been estimated that the sector will 
produce an Incremental 25 billion aquare meters of fabric 
by 2011-12. 

DomMtIc Violence Act, 2_ 

4543. SHRI ABU AYES MONDAL: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
s .... : 

(a) whether the Government has made budgetary 
allocation to Implement the protection of women from 
Domestic Violence Act, 2005 (PWDVA); 

(b) if 80, the details thereof; and 

(c) If not, the reaons therefor? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) and (b) As per section 8 of 
the Act, the State Government have to appoint Protection 
OffIcers. It Is envisaged that the Act Is to be Implemented 
through the existing machinery at the State level. However, 
provision ha been made In the budget of Ministry of 
Women and Child Development for training of stake 
holders, publicity and dluemination of the Act. 

(c) Does not arise. 

{Translation} 

Funcla for Development of P ..... lllt8ry Forces 

4544. SHRI SANTOSH GANGWAR: 
SHRI ABDULLAKUTTY: 

Will the Minister of HOME AFFAIRS be pleaaed to 
state: 

(a) whether the Government has deployed 
Paramilitary Forces (PMFs) in various States for conlroUing 
of Internal disturbances, terrorist and naxalite activities; 

(b) If so, the details of total personnel of PMFs 
deployed in various States, Statewise and PMF-wise; 

(c) whether the Government has any proposals 
to provide additional PMFs In various States; 

(d) If so, the details thereof; 

(e) the percentage of expensls sharad by the 
States and the Centre in this regard; 

(I) whether any dues of deployment charg .... 
outstanding against any Stat.; and 

(g) if so, the details th.reof, State-wis. alongwlth 
the steps taken by the Government to recover such 
outstanding dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(d) The Central Paramilitary Force. have been deployed 
in various States depending upon the over-all security 
scenario and availability of these Force. to control Intern.' 
Security/Counter Insurgency situations. It Is not in public 
interest to indicate the details of the Forces deployed In 
various StatlS. 

(e) The cost of deployment of the Central 
Paramilitary Forces is recovered from the States on the 
rates fixed by the Government from time to time. Some of 
the States are exempted from recovery of these charges 
depending upon the intemal security situation in the .. 
States. 

(f) and (g) A Statement .howing the details of 
outstanding dues on account of deployment charges of 
Central Paramilitary Forces Is attached. The recovery of 
outstanding dues is regularly monitored and pursued. 
Some of the outstanding dues have been recovered from 
the amounts due for re-imbursement to the States under 
other schemes of the Ministry of Home Affairs also. 

Detail, of Outstanding dues on account of deployment of charge, of CPFs 

(As on 01.03.2007) 

CRPF BSF CISF ITBP SSB 

S.No. Name of Stat. Balance Balance Balance Balance Balance Grand Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 2445908572 0 2881904 0 0 2448588478 

2. Assam 4410284281 60818943 1524926 0 4839300 4477247450 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 3 4 

Bihar 2137372684 9717905 

Chhattisgarh 516955798 0 

NCT Delhi 502526564 27480351 

Delhi Police 2048116336 62999753 

Goa 22142604 0 

Gujarat 248828428 12820115 

Haryana 704400 0 

Jharkhand 1580065631 68170458 

Karnataka 65906272 60658522 

Madhya Pradesh 58331098 0 

Maharashlra 59838263 0 

Orissa 918480395 0 

Pondicherry 4673800 0 

Punjab 

Rajasthan 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh 

West Bengal 

2337937275 34434107 

3696300 0 

1279295574 91924550 

38842800 0 

4614414787 2637516 

723322499 138685744 

5 

52756961 

o 
o 

762437892 

19516676 

60974537 

o 
o 

1114369 

o 
1106820 

o 
o 

6 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

7 8 

2130211 2201977761 

o 516955798 

o 530006915 

4654808 2878208789 

o 41659280 

1373546 323996626 

o 704400 

1452796 1649688885 

1869348 129548511 

o 58331098 

o 60945083 

o 918480395 

o 4673800 

103574935 177296553 276241943 2929484813 

o 
153063 

o 
o 
o 

o 0 3696300 

o 0 1371373187 

o 12977818 51820618 

o 3735525 4620787828 

o 0 862008243 

Total 24017622361 570147964 1005842083 177296553 309275295 26080184256 

EduoaUon ee •• 
4s.i5. SHRI GANESH SINGH: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the details of the amount collected as 
educational ens during each of the last three years all 
over the country, State and Union Territory-wise; 

(b} whether the Government provides financial 
aliistance to the State Govemments out of the amount so 
collected; 

(c) if so, the details thereof, during each of the 
last thr .. years; State and Union Territory-wise; and 

(d) the details of works for which the said amount 
is spent by the Union and Slate Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) As per information furnished by the Ministry of 
Finance, the amount collected through the Education Cess 
for the years 2004-05, 2005-06 and 2006-07 (up to 
February, 2007) is as under:-

Financial year 

2004-05 

2005-06 

2006-07 
(upto Feb' 2007) 

• PrOvisional. 

Direct Taxes 

1804.51 

3213.75 

2982.00· 

(Rs.!n crore) 

Indirect Taxes 

2514 

4424 

3851· 

(b) to (d) The proceeds of Education Cess are utilized 
exclusively for the Serva Shlksha Abhiyan (SSA) and Mid-
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Day Meal Scheme (MOM) of the Government after 
exhausting the funds provided to these schemes by way 
of Gross Budgetary Support (GBS). Allocations to States 
are not being made separately against the Education Cess. 
Financial assistance to them is released under individual 
schemes of SSA & MOM related to Elementary Education 
in accordance with the guidelines of such schemes and 
against their respective budgetary allocations 

{English] 

Scheme. for Protection 
of Children 

4546. SHRIMATI MINATI SEN: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) the number of programmes and schemes 
being run by the Union Government for the protection of 
children in the country, State-wise, Union Terrltory-wise 
separately scheme and programme-wise; 

(b) the total funds allocated/released by the Union 
Government for the said programme and schemes to the 
State Governments, Non-Governmental Organisations 
(NGOs) and others during each of the last three years 
including current year, State-wise, Union Territory-wise, 
NGOs-wise separately programme and scheme-wise; and 

(c) the lotal funds utilized for Ihe purpose during 
each of the lasl three years, Slate-wise, Union Territory-
wise separately programme and scheme-wise? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The Ministry of 
Women and Child Development is implementing following 
schemes for the protection of children across the country: 

(i) A Programme for Juvenile Justice; 

(ii) An Integrated Programme for Street Children; 

(Iii) Scheme for Welfare of Working Children in Need of 
Care and Protection; and 

(iv) Scheme of Assistance to Homes for Children (Shishu 
Greh) to promote tn-Country Adoption. 

The information relating to amount released during 
each of the last three years in respect of the aforesaid 
schemes is available on web site of the Ministry, viz. 
www.wcd.nic.in. The budget provisions under the aforesaid 
schemes for the current financial year is as under: 

SI.No. Name of the Scheme BE for 
2007-08 

(Rs. in Crore) 

1. A Programme for Juvenile Justice 21.00 

2. An Integrated Programme for 
Street Children 10.00 

3. Scheme for Welfare of Working 7.00 
Children in Need of Care and 
Protection 

4. Scheme of As,lstance to Homes 3.00 
for Children (Shlsu Greh) to promote 
In-Country Adoption 

No fund has been released so far under the aforesaid 
schemes during the current financial year. 

(c) Funds released under the schemes are largely 
spent and unspent amounts of previous year are adjusted 
in the funds due for subsequent releases. 

{Translation] 

Export Target 

4547. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government encourage exports; 

(b) if so, whether the exporters are being 
exempted from service tax to boost exports; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes Sir. 

(b) and (c) In the Annual supplement to Foreign 
Trade Policy (FTP) announced on 19 April, 2007, 
Government has reiterated that goods are exported and 
not the duties and levies. 

As.latance for Vocational Education 

4548. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Wi" the Mlnllter of HUMAN RESOURCE DEVELOP-
MENT be pleased to ltate: 

(a) whether the Government has extended 
assistance to the State Govemments particularly Gujaral 
for the introduction and implementation of vocational 
education in the States; 
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(b) if 50, the detalle of the auistance provided 1 2 3 4 
during the laet three years a10ngwlth the work undertaken 

8. Gujarat during the eald period, State-wiae; 

(c) whether the proposale received from the 9 Haryana 87.23 24.52 

various State -Governrnenta particularly Gujarat during the 
said period were delayed for providing grants; 

10. Himachal Pradeah 

(d) if so, the details and status thereof; 
11. Jharkhand 

<e) the corrective measures taken by the Govem-
12. Jammu and Kashmir 599.89 

ment; and 13. Kamataka 

(f) the time by when pending proposall are likely 14. Kerala 1425.00 
to be cleared? 

15 Madhya Pradeah 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 18. Maharaehtra 
FATMI): (a) to (f) Under the Centrally Sponeored Scheme 

17. Manlpur 20.12 of Vocatlonalisation of Secondary Education, financial 
alliltance is provided to State Governments for 
introduction of vocational courses at the higher secondary 

18. Meghalaya 

stage as per feU need of the area. 19. Mizoram 150.00 538.00 

A statement indicating State-wise details of grants 20. Nagaland 
released during the lalt three years is statement. 

21. OrIlsa 
On 15.02.2002, RI. 23.70 crore was released to 

22. Punjab Govemment of Gujarat against the State's claim of Rs.41.02 
crore for reimbursement of the payment of salary to the 23. Rajasthan 
teachers. No proposal for fresh grants has been received 
from Govemment of Gujarat during the last three years. 24. Sikkim - 454.05 250.00 

St.tement 25 Tamil Nadu 

Details of grants re/eBsed to StBte Governments during 26. Trip",ra 66.68 
2004-05, 2005-06 Bnd 2006·07 under the Scheme of 

27. Utteranchal 
VocationBlisBlion of SecondBry EducBtion 

(Rupees in Lakhs) 28. Uttar Pradesh 

Name of the State 2004-05 2005-06 2006-07 29. Weat Bengal 

U.T. 
2 3 4 

30. Andaman and 
1. Andhra Pradesh 500.55 Nlcobar Island 

2. Arunachal Pradesh 31. Chandigarh 7.00 

3. Assam 32. Dadra and Nagar Havell 

4. Bihar 33. Daman and Diu 

5 Chhattisglrh 34. Lakshadweep 

6. Delhi 35. Pondicherry 50.00 15.53 

7. Goa Total 2809.15 1093.69 265.53 
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[English} 

AdvertlMmenta ReleaNd by DAVP 

454J. SHRI G. KARUNAKARA REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

<a) the details of the advertisements relea_ by 
Directorate of Advertising and Visual Publicity (DAVP) 
during the last three years including amount in each case, 
agency-wise; 

(b) the criteria for releasing advertisements to 
media; and 

(c) the date on which these guidelines were last 
modified? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) The details of 
advertisements released by Directorate of Advertising and 
Visual Publicity (DAVP) to newspapers/periodicals and 
audio-visual media, during the last three years, are given 
In the enclosed statement. DAVP being the nodal agency 
of Govemment of India for advertisements, does not 
releale advertisement through any other agency. 

(b) DAVP issues classified and display advertise-
ments to suitable publicalions, keeping in view publicity 
requirements, target readership and area, budgetary 
provisions and preferences, in consultation with client 
departments. 

(c) The new Print Advertisement Policy came into 
effect from 1 st June, 2006 and the Audio-Visual 
Advertisement Policy came into effect from 10th November, 
2006. 

Year-wise details of advertisements issued to 
newspapers/periodicals 

Year Number of Advertisements Amount (in Rs.) 

2004-05 

2005-06 

2006-07 

22234 

23379 

20178 

136,45,33,376 

200,12,07,736 

207,17,68,849 

Year-wise details of advertisements 
Issued to audio-visual media 

Year Number of Advertisements Amount (In As.) 

2004-05 92903 30,39,07,605 

2005-06 133471 91,33,27,623 

2008-07 130787 100 crore (approx.) 

R.ald.nt CIIrda 

4550. SHRI G.M. SIDDESWARA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal to 
provide Reaident Cards to all the citizens; 

(b) If so, the time by which It is likely to be provided 
and ita objectivea; and 

(c) the total funda provided for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) The Govemment propoaes to isaue mlllti-put1>ose 
national identity card to the citizen of the country. However, 
keeping In view the complexities involved both of the 
processes and technology, a pilot project under implemen-
tation on an experimental basis in selected sub-districts of 
12 states and one union territory. The government 
propos .. to Implement the scheme in the entire country 
after taking Into account the experiences gained and 
lessons learnt from the pilot project. The production and 
distribution of identity cards will be completed by July, 
2007. 

(c) Rs. 44.36 crores has been sanctioned for the 
pilot project. 

Promotion of RIIJbha ... 

4551. SHRI M.K. SUBBA: 
SHRI NAVE EN JINDAL: 

Will the Minllter of HOME AFFAIRS be pleased to 
state: 

(a) the atepa taken by the Govemment to promote 
Hindi as part of the Official Language Policy of the 
Government Including in North Eastem States; 

(b) the total funds provided/utilised by the Stales 
under such scheme during the Tenth Five Year Plan, year-
wise, and State-wile; 

(c) whether the Govemment has organised any 
seminars and conferences in thll regard during each of 
the lut three years; 

(d) if so, the details of each seminar and 
conference a10ngwith the islues dilculled and Implemen-
ted; and 

(e) the total fundi provided/utilised by the 
Govemment for luch PUrpoH' MP8/'ately? 

THE MINISTER OF STATE tN THE MINISTRY OF 
HOME AFFAIRS (SHAI MANtKRAO HODLYA GAVIT): Ca) 
The policy of Union l'etaIecI to Official Language Hindi is 
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to be implemented in the offices etc. of the Central 
Government through inspiration, encouragement and 
goodwill. Accordingly in all the atates Including North 
Eastem Statea, various efforts are being made by this 
Department and the Central Govemment officea, public 
sector undertaking. etc. Maln programmeelscherne. are 
given 88 under:-

(i) To conduct the meetings of Hindi workshops, 
seminara and conferences etc. 

(ii) To impart training of Hindi Language/Short hand! 
Typing and Translation to the Central Govemment 
personnel. 

(III) To work in HtncIl with the help of computers, to develop 
IOftwarea for training and make them available on 
world wide web. 

(Iv) To conduct oHlciallanguage inspections of the Central 
Government offices and to implement various 
encouragement and award schemes. 

(v) Free distribution of publications and propaganda 
material. 

(b) The programmes related to Hindi are imple-
mented by the Department of Official Language and other 
Central Government Offices etc. from their own budget 
provisions. There Is no provision in five year plans for 
statewlse allocation of budget by the Department of Official 
Langauage. 

(c) Yes, Sir. Four conferences are held every year. 
In this way the Government has organised 12 conferences 
and three Hindi Day celebrations during the last three 
years. 

(d) The senior officers of the Central Government 
Offices, Public Sector Undertakings etc. partiCipate in these 
Regional Official Language Conferences and certain 
scholars from the concemed region are Invited as well. 
Up-to-date information relating to the Official Language 
policy of the Union and knowhow of the latest softwares 
related to working in Hindi on computers, is given in these 
conferences. Besides this, the shields and Commendation 
Certificates are also given away to the subordinate offices 
etc. for the outstanding compliance of Official Language 
Policy. In addition, Hindi Day is celebrated at National 
level in Delhi on 14th September in which shields are 
awarded to the Ministries/Departments for the outstanding 
Implementation of Hindi and cash awards are given for 
original book writing in Hindi. 

(e) The expense. incurred on these conferences 
are as under: 

(In lakh rupees) 

2004-05 2005-06 2006-07 

Expen.e. on 
four regional 
conference. 

Expenses on 
Hindi Day 
celebrations 

7.11 

5.45 

6.92 7.90 

7.91 6.10 

Houllng FecIlHI .. to PMF 

4552. SHRI E.G. SUGAVANAM: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government is aware of the 
housing problems of security personnel of Para Military 
Forces (PMF) posted in high altitudes and difficult terrains; 

(b) If 80, whether the Government has taken any 
steps to solve their difficulties; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) With a view to meet the housing shortage for Central 
Para Military Force personnel, the allocation under Police 
Housing has been raised substantially over the last five 
years. Projections have also been made for allocation of 
sufficient fund in the 11th Five Year Plan. 

InstHute of Management 

4553. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to inI(oduce 
an Institutes of Management Bill on the lines of the 
Institutes of Technology Act, 1961; 

(b) if 10, whether .uch a move i8 likely to dilute 
the autonomy enjoyed by liMa especially their adminis-
trative and financial Independence; 

(c) If so, the details thereof; 

(d) whether the Ministry of Law has vetted this 
proposal; and 

(e) if so, the details thereof along with the 
comments thereon? 

THE MINISTER OF STATE IN THE ;MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) The Government 18 examining 
the possibility of Introducing an Inltitut" of Management 
Bill on the lin" of the Institute. of Technology Act, 1961. 
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[Translation} (c) if so, the details thereof, State-wise; 

Gil Survey (d) the problems being faced in commercial 
4554. SHRI RAGHUVEER SINGH KOSHAL: Will the 

Minister of MINES be pleased to state: 
exploitation of available minerals in Rajasthan; and 

(e) if so, the details thereof? 
(a) the comparative details of the target set for 

survey work and the work accomplished by the Geological 
Survey of India (GSI) during the last three years; 

(b) whether new mineral reserves have been 

THE MINISTER OF MINES (SHRI SIS RAM OLA): (a) 
The details of target let and work accomplished for survey 
work carried out by Geological Survey of India (GSI) during 
the last three years ia given below: 

identified during the surveys; 

Target VI. AchIevement for the various survey work CIIrrled out by GSI for the last three years 

Type of Survey F. Y. 2004-05 F. Y. 2005-06 F.Y. 2008-07 

Target Achievement Target Achievement Target Achievement 

(a) Ground Surv., 

Systematic Geological 360 300 
MappIng (Iq.km) (scale 1 :50,000) 

Spl. Thematic Mapping 6599.20 6510.50 
(sq.km.) (scale 1 :25,000) 

Geochemical Mapping 
(sq.km) (scale 1 :50,000) 

22731.60 25677.50 

Geophysical Mapping 
(sq.km) (scale 1 :50,000) 

16304 16253.50 

Large Scale Mapping 922.14 1041.05 
(sq.km) (scale 1:10,000-25,000) 

Detailed Mapping 
(sq.km) (scale 1 :<1 0000) 

27.24 34.77 

Drilling (metre) 87129.44 82209.86 

(b) Aerla' Survey 

MuttilenlOr/Aeromagnetie Survey 
(with Twin Otter) (Ikm) 

28000 20926 

(b) and (e) GSI estimates mineral resources on the 
basis of regional surveys. New mineral resourcel identified 
during these surveYl are given below: 

Gold Ore 

RaJa.than: 

3.22 million tonnes of gold ore with 2.36 gil. gold In 
Bhukla East Block. 

11.207 mil/Ion ton ... of gold ore with 2.10 gil gold 
in Shukla east Central Block. 

420 550 570 590 

11549.80 10730 8341 8043 

23858.80 23848.30 26015.60 24215 

16054 17863 18012.05 16803 

1076.14 1283.92 1508.88 1393.55 

32.96 28.84 26.88 31.96 

85501.43 83708.41 84236.38 70425.55 

28407 32481 28062 28777 

2.48 mUlion tonnes of gold ore with 1.83g/t. gold in 
Bhukia North Central Block. 

2.59 mllHon tonnes of gold ore with 1.50 glt. gold in 
Bhukia South Central Block. 

3.33 million tonnes of gold ore with 1.50 glt. gold in 
Tlmran Mata Weat Block. 

• 
3.6 million tonne. of gold ore with 2.30 gil gold in I 

Timran Mata Ea.t Block. 

12.896 mHlion tonne. of gold ore with 1.65 gil. gold 
in Detwara Block. 
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Jharkhand: 

0.40 million tonnes of gold ore with 3.1 glt. gold in 
Parasi area, Ranchi. 

1.11 million tonnes of gold ore with 2.24 glt. gold in 
Parasi araa, Ranchl. 

0.25 million tonnes of gold ora with 3.S5 glt. gold in 
Pahardia area, Singhbhum (West) 

0.33 million tonnes of gold ore with 3.65 glt. gold in 
Pahardia area. Singhbhum (West) 

Karnataka: 

0.293 million tonnes of gold ore with 2.0 glt. gold in 
Allanahalti East Block, Tumkur. 

Platinum Group of Metals (POll): 

0.294 million tonnes of PGM ore with average grade 
of 1.79 ppm in Hanumalapura Block, Davang.,e 
district, Karnataka. 

Ba .. metall: 

3.2 million tonnes of copper-gold ora with 1.56 ppm 
gold and 1.09% copper in Dhani Saari area, Dausa 
district, Rajasthan. 

Mangane .. : 

5.962 million tonne. of ore with averge grade of 
27% mangane.. in Pacherl-Lasarda sector, Keon-
jhar district, Orissa. 

Iron Or.: 

20.42 million tonnes of Iron ore in Sundargarh district, 
Orissa. 

Coal. Ugnlte: 

Clay: 

Coal resource augmented by 222S.75 million tonnes 
In the states of West Bengal, Jharkhand, OrIssa, 
Madhya Pradesh, Chhattisgarh, Maharashtra and 
Andhra Pradesh. Lignite resources augmented by 
417.59 million tonnes In the states of Tamil Nadu 
and Rajasthan(upto June 2006). 

1.9 million tonnes of sedimentary clay and 1.93 
million tonn.s of residual clay .stimated from 
Klayikode block, Kasargod district, Kerala. 

Umeetone: 

395.88 million tonna In Larket Block. Jalntia Hills, 
Meghalaya 

11.59 million tonnes in Jalaphet Block, Jaintia Hills, 
Meghalaya. 

531 million tonnes in Lumshortoh and Um-MaJu 
blocks, Jaintia Hills. Meghalaya 

48.33 million tonnes in VridhhachaJam sub-basin. 
Tamil Nadu. 

Graphite: 

1.0S million tonnes of graphite in Sivaganga graphite 
belt, Tamil Nadu. 

(d) and (e) As per Directorate of Geology and Mining 
(DGM), Rajasthan. problems are being faced in commercial 
exploitation of minerals occurring in forest, charagah and 
khatedari lands. Court decisions on Aravalli Range. 
environment and tribal belts besides complex procedures 
for obtaining various clearances before starting such 
ventures are other constraints. 

{English} 

Foreign Trade Policy 

4555. SHRI MILIND DEORA: 
SHAI ASADUDDIN OWAISI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the salient features of the Annual Supplement 
to the Foreign Trade Policy for 2004-09 announced 
recently; 

(b) whether special incentives have been made 
available to the exporters; 

(c) if so, the details thereof; 

(d) the details of special incentives given to other 
sectors of the economy especially agricultural sector: 

(e) whether the Foreign Trade Policy 2004-09 
emphasise Importance of agri exports and steps taken by 
the Government under this policy have not brought any 
fruitful results; and 

(I) if so, the main reasons theretor and the steps 
taken or being taken by the Government to look into the 
fall in agricultural exports? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHAI JAIAAM AAMESH): (a) to (d) The salient 
features of the Annual supplement to the Foreign Trade 
Policy for 2004-09 containing the Incentives t'o various 
sectors are avaHabie In the Foreign Trade Policy (FTP) 
(updated .. on 19.4.2007). Copies of the FTPare available 
In the Pllrtlament library. 
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(e) and (f) Vea Sir. To boost exports of agri products 
such as Fruits, Vegetables, Flowers, Minor Forest produce, 
Dairy, Poultry and their value added products, Government 
have launched Vlshesh Krishi Upaj Vojana on 1st 
September 2004. The Scheme has been renamed as 
Vishesh Krishl and Gram Udyog Yojana from 11t April 
2006 onwards. Exports of Agri products have Ihown 
upward trend Iince 2004. 

lSI ActIvIt'" In North Ell. 

4556. SHRI BRAJA KISHORE TRIPATHV: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether United Statel Intelligence Service has 
stated that activities of lSI in North East has been increased 
as reported in Dainik Jagran dated April 24, 2007; 

(b) If so, the details thereof; 

(c) the reaction of the Government thereto; and 

Cd) the action taken by the Govemment to check 
such activities in the country particularly in North East? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRI S. REGUPATHY): Ca) and (b) The 
Government has seen the media report. 

(c) and (d) The Government has pursued a multi-
pronged approach which includes strengthening the 
border management to check infiltration, galvanizing the 
intelligence machinery, improved technology, weaponry 
and equlpments for security forces both at the Centre and 
In the States, neutralizing plans of terrorist groups/anti-
national elementsllSI agents by well coordinated 
Intelligence baled operations. As a relult of the 
coordinated action by the Central and State intelligence 
and security agencies, a number of terrorlstlesplonage 
modules have been detected/neutralized in various parts 
of the country Including In North East. 

Legal Refonn. 

4557. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

C.) whether the Supreme Court has pointed out 
recently that the Government has made an amendment to 
the Code of Criminal Procedure CSectlon 164A) but has 
not provided proper infrastructure before implementing 
legal reforms across the country; 

(b) if 80, whether under Section 164A, the police 
is likely to get the statement of the witness recorded before 
a magistrate to prevent any witnesses from turning hostile 
later; 

(c) if so, whether the Government has considered 
the view of the Supreme Court on thl. I.sue; and 

Cd) If 80, the stepa being taken to allocate more 
courts and personnel before implementing legal reforms 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRI S. REGUPATHY>: (a> Information is. 
being conected and will be laid on the Table of the Hou.e. 

(b) and (c) The Code of Criminal Procedure 
(Amendment) Bill, 2006 Introduced In the Rlllya Sabha on 
23rd August, 2008 has inter alia a proposal to Insert Section 
164B Cr.P.C. to require any police officer not below the 
rank of the Sub-Inspector, in the courH,of Investigation of 
any offence punishable with death or Imprl.onment for 10 
years or more, to produce all person. whose .tatements 
appears to him to be material and e.sentiaJ for proper 
inve.tlgation of the cue, to the nearest Metropolitan 
Magistrate or Judicial Magistrate a. the case may be, for 
recording their statements. 

The Chairman of the Rajya Sabha has referred the 
Bill to the Parliamentary Standing Comml"" on Home 
Affairs for their examination and report. Their report i. stili 
awaited. 

The Supreme Court in connection with the Writ 
Petition (Criminal) No. 1 of 200S-Country First V.. Union 
of India & ors. has sought certain clarlfications/statl.tiea in 
connection with the propo.ed Insertion of Section 164 B of 
Cr.P.C. No orders have been p.sled by the Supreme 
Court In the case. The next date of li.ting i. 23.7.2007. 

(d) Admini.tration of justice is a state subject. 
Any incre.se In courtrwtc. is to be effected by respective 
State Governments In consultation with the concerned 
High Court. 

Inve.tmtnt In Education 

4558. SHRI P.C. THOMAS : Will the Mini.ter of 
HUMAN RESOURCE DEVELOPMENT be plealed to state: 

(a> whether inve.tments in education has been 
increa.ed; 

(b) if '0, the detail. thereof; 

(c) whether the Government intends to permit 
more school. with CBSE .yllabus throughout the country; 

{d) if so, the details thereof; State-wl.e; 

(e) whether a Regional OffIce of CBSE I. being 
demanded or proposed In Kerala In view of the large 
number of schools in IOUth apart, from one in Channa!; 

(f) if '0, the details thereof; and 

(g> the time by when it is likely to be eatabllshed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The allocation for the 
Department of School Education & Literacy and Department 
of Higher Education has been increased from Rs.20745.50 
crore during 2006-07 to RS.28674 crore during 2007-08 
which is an increase of about 38.2%. 

(c) and (d) There is no such proposal. The schools 
are free to seek affiliation with the Board of their choice as 
per their need and requirements. 

(e) to (g) There is no such proposal for opening a 
new Regional office of CBSE in Kerala. 

Purcha .. Order by Indian Rallwaya 

4559. SHRI SUGRIB SINGH: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Khadi and Village Industries 
Commission (KVIC) has received bulk order from Indian 
Railways for the supply of linen, uniforms, upholstery and 
Kulhars etc. during 2005-06 and 2006-07; 

(b) if so, the details thereof alongwith the other 
organisations placing such bulk orders to KVIC during the 
said period; 

(c) whether KVIC has the capacity to deliver the 
demanded products in terms of quality and standards in 
the light of the large volume; and 

(d) if so, the details thereof and the action taken 
by the KVIC to make such bulk delivery in time to such 
organizations? 

THE MINISTER FOR SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The details of 
supplies executed by various khadi and village industry· 
institutions under the pl,lrvlew of Khadi and Village 
Indu8tries Commission (KVIC) to Indian Railways during 
2005-06 and 2006-07 are given below: 

(Rs. in crore) 

51. No. Item Amount 
2005-06 2006-07 

Khadi item. 15.32 16.09 

2 PoIyvutra Bedsheet, 2.06 6.78 
Pillow Cove,.., etc. 

3 Village Industry Products 1.78 1.45* 

4. Kulhars 0.15 0.16* 

*ProvlalclMl figurft 

In addition, KVIC has supplied honey comb towels 
worth Rs.150 lakh during 2005-06 and towels worth 
Rs.259.53 lakh during 2006-07 to the Ministry of Defence. 
Besides different departments of Union Govemment, State 
Govemments and other Local Bodies purchased various 
khadi and village Industry products from Khadi Gramodyog 
Bhavans worth Rs. 1.68 crore and Rs.1.36 crore 
(Provisional figures) supplied by Khadi Gramodyog 
Shavans during 2005-06 and 2006-07 respectively. 

(c) Yes, Sir. 

(d) KVIC is not engaged in direct production/ 
supply of the items and such production/supply are effected 
through its aided agencies (NGOs). In order to accelerate 
the process of receiving orders by the NGOs and supply 
the same, KVIC has established direct channel to the 
producing/supplying institutions. These institutions are 
being encouraged by KVIC for Govemment supply, as 
well as to produce items as per the standard specified 
under lSI. 

The steps taken by the KVIC to deliver products of 
requisite quality to the Indian Railways and other 
consumers include use of testing facilities at the Khadi 
Prayog Samlti, Ahmedabad and use of the laboratory 
facilities of the Textiles Committee for regularly testing the 
quality of samples of khadl products. KVIC is also making 
efforts through Directorate General of Supplies and 
Disposal, Govemment of India (DGS & D) and also with 
other departments for supplying items which have not 
been covered under Rate Contract (RC), like leather boots, 
chappels, polyvastra bedsheets, pillow covers, office 
furniture, computer trolley, dress matertal, woolen blankets, 
etc. 

Inte,.. of Paklatlln In Sarva Shlkaha Abhlyan 

4560. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBAADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether Pakistan has shown keen interest in 
the Sarva Shlksha Abhiyan at various international fora as 
reported in the Times of India dated February 23, 2007; 

(b) if so, the facts thereof; 

(c) whether the Government hu received any 
formal request from Pakistan In this regard; and 

(d) if 10, the steps taken/proposed to be taken by 
the Govemment In this regard? ' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) to (d) No format agreement has been signed 
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for any exchangea between India and Pakistan. However. 
a World~ Group on Education set up by the Indo-Pakistan 
Joint Commiasion held its first meeting on 20th February 
2007 in New Delhi. The issues discussed by the working 
group on education included coopera:ion in higher 
education sector in various fields, Institutional linkages 
betwe.n University Grants Commission and HEC of 
Pakiatan, exchange of printed material relating to 
educational development, sharing of experiences by 
NCERT & National Book Trust of India and National Book 
Foundation of Pakistan and exchange of expertise in the 
field of elementary, secondary and adult education. 

[Translation} 

Setting up of lncIultrial Unlta 

4561. SHRI RAMDAS ATHAWALE: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to .tate: 

(a) whether the Government has received any 
propol8ls from var/oua countries for seUing up of Industrial 
unitlln the country, country-wi ... till date; 

(b) if ~o, the details of such proposal. and the 
funda proposed to be Incurred thereon; 

(c) the number and namea of the proposals 
cleared/pending with the Government separately, country-
wise; 

(d) the steps taken by the Government to clear 
the pending proposala; and 

Ce) the time by which such industrial units are 
likely to be set up In the country/State-wise including 
Maharashtra? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND . PROMOTION. MINISTRY 
OF COMMERCE AND INDUSTRY CSHRI ASHWANI 
KUMAR): (a) and (b) As per the extant policy. Foreign 
Direct Investment (FDI) up to 100% is allowed in most of 
the sectors under the automatic route where no prior 
Government approval is required. Details of FDI inflows 
are given in the enctoaed statement-I and II. 

(c) and (d) There are 41 proposals by companies 
from different countries under consideration of the FIPB. 
List of proposals Is enclosed as statement-Ill. Proposals 
complete In all respects are considered and decisions 
normaHy conveyed within 6-8 weeks of receipt. 

(e) Government has put in place a liberal. 
transparent and Inveator-friendly FDI policy under which 
FDI In moat sectors Is allowed up to 100%. under the 
automatic route. Investments are made depending on the 
commercial considerations. Approvals granted by the 
Government for FDI are, therefore. not an accurate 
refieClion of FDI Intents. 

St.temen'" 

Country-wise FDI ;nRows from April 2004 to March 2007 

(Amount In US$ million) 

SI. No. Country 2004-05 2005-06 2006-07 Total 
Apr-Mar Apr-Mar Apr-Mar 

2 3 4 5 6 

Afghanistan 0.00 0.00 0.00 0.00 

2 Auatralla 18.50 9.38 49.33 77.21 

3 Austria 4.80 1.63 1.01 7.43 

4 Bahamas 5.69 0.62 0.05 6.37 

5 Baharin 0.00 0.22 0.87 1.09 

6 Belguim 0.54 1219 81.18 93.90 

7 Beloru .. la 0.00 0.00 1.90 1.90 

8 Bermuda 2.62 0.17 -413.54 416.34 

9 Brazil 0.02 0.03 0.16 0.22 
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1 2 3 4 5 6 
I 

10 Bulgaria 0.14 0.00 0.00 0.14 

11 Canada 14.33 12.09 22.88 49.40 

12 Cayman Island 8.44 29,88 40,81 79,22 

13 Channel Iliand 0.53 4.25 0.28 5.04 

14 China 1.35 0.91 0.88 2.94 

15 Czech Republic 0.00 0.10 0.00 0.10 

16 Cyprul 2.83 89.85 58.21 130.49 

17 Denmark 20.78 47.11 1.94 69.83 

18 Finland 1.52 3.36 3,44 8,32 

18 Chile 0,00 0,00 2,54 2,54 

20 France 117,54 18,51 117.28 253.33 

21 Greece 0.00 0,06 0.18 0.24 

22 Germany 145.35 302.82 119.95 568.12 

23 Hongkong 10.96 28.47 80.74 98.17 

24 Hungary 0.00 0.11 0.01 0.12 

25 Indone.la 0.28 1.03 3.49 4.80 

28 Ireland 0.88 9.25 13.79 23.92 

27 IlIeofMan 0.43 0.45 0.17 1.05 

28 1 ..... 1 0.12 4.44 0.29 4.85 

29 Italy 27.25 40.09 56.83 124.17 

30 Llechtenlteln 0.00 0.00 0.99 0.99 

31 Japan 128.24 208.28 84.74 419.26 

32 KazakhMtan 0.02 0.00 0.00 0.02 

33 Korea (North) 0.34 0.02 1.51 1.87 

34 Lebanon 0.00 0.00 0.24 0.24 

35 Korea (South) 34.56 60.18 70.89 165.63 

36 Kuwait 1.58 0.20 2.68 4.46 

37 Latvia 0.00 0.00 0.06 0.06 

38 _ Luxembourg 0.45 5.93 33.51 39.90 

39 MalaYlla 7.97 6.87 3.79 18.73 

40 Maurttlul 1,128.82 2,588.56 6,362.54 10,059.93 
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2 3 4 5 6 

41 Mexico 0.00 0.04 0.00 0.04 

42 Maldives 0.00 2.93 0.00 2.93 

43 NRI 64.97 515.08 154.38 734.42 

44 Nepal 0.08 0.00 0.00 0.08 

45 Netherlands 267.02 78.36 644.18 987.58 

46 Nevis 0.00 19.13 0.00 19.13 

47 New Zealand 0.11 0.12 0.05 0.28 

48 Nigeria 0.47 0.00 0.74 1.21 

49 Norway 0.14 0.57 5.03 5.74 

50 Oman 5.45 0.89 1.04 7.18 

51 Panama 0.01 2.43 2.98 5.42 

52 Philllpine. 0.28 0.17 0.04 0.49 

53 Poland 0.06 1.55 0.00 1.60 

54 Portugal 0.00 0.13 0.19 0.32 

55 Qatar 0.08 0.00 0.01 0.09 

56 Romania 0.00 0.00 0.00 0.00 

57 Russia 0.28 0.36 25.91 26.53 

58 Saudi Arabia 0.04 0.90 0.04 0.99 

59 Singapore 185.27 274.84 577.95 1,037.88 

60 Scotland 0.00 2.00 0.89 2.69 

61 South Africa 4.55 21.51 36.27 62.33 

82 Slovakia 1.82 0.00 0.58 2.38 

63 Spain 6.02 8.38 70.28 84.88 

64 Sri Lanka 0.37 0.48 2.92 3.77 

65 Sweden 75.53 31.45 5.98 110.94 

66 Switzerland 77.29 95.71 56.39 229.39 

67 Taiwan 2.77 0.95 2.89 6.42 

68 Thailand 2.45 5.00 3.88 11.33 

89 Turkey 0.01 0.00 0.00 0.01 

70 UAE. 39.27 49.20 259.90 348.38 

71 U.K. 100.87 265.48 1,878.04 2,244.17 
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1 2 3 4 5 6 

72 U.S.A. 668.82 502.22 855.78 2,028.81 

73 Ukraine 0.01 0.00 0.00 0.01 

74 Venezuela 0.00 0.00 0.00 0.00 

75 Uruguay 0.00 1.45 1.60 3.05 

76 Brtti,h VIrginia 1.42 5.50 58.26 65.18 

77 West Indies 0.24 30.09 1.98 32.31 

78 Yugoslavia 0.10 0.00 0.00 0.10 

79 Unlndlcated Country 18.80 140.98 216.22 373.99 

80 Malta 0.02 0.00 6.30 6.32 

81 Iran 0.00 0.00 0.00 0.00 

82 Tanzania 0.00 0.00 0.00 0.00 

83 Georgia 0.00 0.00 0.00 0.00 

84 Gibraltar 2.30 8.49 0.05 10.83 

85 Jordon 0.01 0.00 0.06 0.07 

88 Vietnam 0.00 0.00 0.02 0.02 

87 Jamlca 0.00 0.00 0.22 0.22 

88 Ice Land 0.00 17.94 0.13 18.07 

89 Kenya 0.00 0.01 0.42 0.43 

90 Egypt 0.02 0.05 0.00 0.07 

91 Yaman 0.01 0.00 0.00 0.01 

92 Cuba 0.47 0.47 0.00 0.94 

93 Liberia 0.00 10.95 0.03 10.98 

94 Mayanmar 0.00 0.00 0.18 0.18 

95 Moracco 0.00 0.00 0.00 0.00 

96 Columbia 0.00 0.24 0.50 0.74 

97 British I,les 5.17 0.27 0.23 5.67 

98 Aruba 0.05 0.00 0.00 0.05 

99 Virgin Islands 0.13 0.00 0.97 1.09 

100 Peru 0.04 0.01 0.00 0.04 

101 Tunisia 4.31 0.00 0.00 '4.31 

102 Uganda 0.09 0.71 0.00 0.81 
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2 3 4 5 6 

103 Seychelles 1.02 0.00 0.00 1.02 

104 West Africa 0.00 0.02 0.00 0.02 

105 Fiji Islands 0.00 0.00 3.03 3.03 

106 EutAfrica 0.00 0.00 0.00 0.00 

107 Ghana 0.00 0.00 3.08 3.08 

108 Acquisition of Share 0.00 0.00 0.00 0.00 

109 Advance of Inflow 540.25 0.00 0.00 540.25 

110 Stock Swapped 0.00 6.23 3,233.42 3,239.85 

Grand Total 3,758.94 5,545.94 15,725.19 25,030.07 

Note: 1. The country specific amount InciudH the InfIoWi Received through SIAlFIPB route, acquIlIIIon 01 exlltlng Ih.,.. and Rarl 
automatic route only. 

2. InIIOWI through ADRIIGDRIIFCCBI, Igainat FDI lPPfOYail have not been Included. 
3. InIIowI Inciudel 'equity Capital Componenta' onfy. 
4. The above Inflow II provIlIonaIlUbject reconciliation with RBI, Mumbal. 

S""men'-I' 
Sector-wise FDI inflows from April 2004 to March 2007 

(Amount In US$ million) 

SI. No. Sector 2004-05 2005-06 2008-07 Total 
Apr-Mar Apr-Mar Apr-Mar 

2 3 4 5 6 

Metallurgical Industries 192.30 153.04 179.48 524.82 

2 Fuels (Power & 011 Refinery) 166.43 93.52 250.06 510.01 

3 Boilers and Stem Generating Plants 0.54 0.00 3.31 3.85 

4 Prime Movers other than Electrical 0.05 0.00 0.00 0.05 

5 Electrical Equlpmenta (Incl. S/W & Elec.) 722.37 1,449.07 2,732.72 47,904.16 

8 Telecommunications 128.75 878.80 521.30 1,328.85 

7 Transportation Industry 178.70 222.04 466.22 888.98 

8 Industrial Machinery 8.89 42.80 19.27 70.96 

9 Machine Tools 11.04 23.00 37.34 71.38 

10 Agricultural Machinery 0.00 92.71 25.19 117.90 

11 Earth-moving Machinery 0.10 50.87 0.99 51.96 

12 Miscellaneous Mechanical & Engleering 12.34 51.26 64.32 127.92 

13 Commercial, Office & Household Equipment 14.12 25.54 44.88 84.54 

14 Medical and Surgical Appliances 5.25 1.53 13.43 20.20 
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2 3 4 5 6 

15 Industrial Instruments 1.08 0.38 0.00 1.46 

16 Scientific Instruments 0.03 0.10 0.07 0.21 

17 Fertilizers 13.46 4.24 5.01 22.70 

18 Chemicals (Other than Fertilizers) 198.07 446.55 205.63 850.24 

19 Photographic Raw Film and Paper 6.30 0.00 2.81 9.11 

20 Dye-Stuffs 1.18 0.00 0.00 1.18 

21 Dtugs and Pharmceuticals 292.07 172."- 214.84 679.35 

22 Textiles (Include Dyed, Printed) 43.04 94.33. 125.26 262.63 

23 Paper and Pulp including Paper product 2.70 27.38 5.08 35.15 

24 Sugar 2.94 3.00 16.54 22.48 

25 Fermentation Industries 9.13 6.53 27.58 43.25 

26 Food Processing Industries 38.06 41.74 98.24 178.05 

27 Vegetable Oils and Vanaspatl 9.09 12.31 16.22 37.62 

28 Soaps, Cosmetics and Toilet Preparations 0.89 88.51 6.04 95.44 

29 Rubber Goods 40.06 34.01 18.75 92.83 

30 Leather, Leather Goods and Pickers 0.44 1.11 8.26 9.82 

31 GlUt 8.36 0.81 1.43 10.61 

32 Ceramics 26.79 5.59 57.46 89.83 

33 Cement and Gypsum Products 0.18 452.08 242.89 894.93 

34 Timber Products 0.07 106.85 0.00 106.92 

35 Defence Industries 0.05 0.00 0.00 0.05 

36 Consultancy Services 253.94 46.89 115.39 416.19 

37 Service, Sector 470.62 581.37 4,749.08 5,801.08 

38 Hotel & Tourism 37.01 71.78 194.83 303.63 

39 Trading 14.56 27.82 115.42 157.80 

40 Miscellaneous Industries 307.71 429.91 1,906.64 2,844.25 

41 Acqullitlon of Shares 0.00 0.00 0.00 0.00 

42 Advance of Inflow 540.25 0.00 0.00 540.25 

43 StockSw~ 0.00 6.23 3,233.42 3.~39.07 

Grand Total 3,758.94 5,545.94 15.725.19 25,030.07 
Note: 1. The tector epecIfIc amount InoIudn the IftftowI Received through SIAlFIPB rout., ICqUItItIon 01 .xlatlng ,mar. end RBI', 

.ulornatic rout. only. 
2. Inflowa through ADAelGDRIIFCCBl, ..... FDI approvall have not been . Included. 
3. InIIowI Inch.. 'EquIty CIPItaI Compo .. entl· only: 
4. The Ibove Inllow Is provisional IUbject reconclhllon with RBI, Mumbal. 
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StMement-ili 

SI.No. Name of applicant 

2 

1. MIs. Akar Info-media Pvt, Ltd. Ahmedabad. 

2. MIs. Raytheon Spectrum Holdings LLC, USA 

3. MIs. D.E. Shaw Composite Investment (Mauritius) 
Ltd., Mauritius 

4. MIs. Bates Singapore Pte, Ltd., Singapore 

5 .Mls, ESPN Software India Pvt. Ltd., New Delhi 

6. MIs. Thuraya Satellite Telecommunications Company, 
Abu Dhabi, UAE 

7. MIa. Blackstone FP Capital Partners (Mauritius) V, 
Ltd. Mauritius 

8. MIs. Interpublic Mauritius Ltd., Mauritius 

9. MIs. I -Valozlty Inc. USA 

10. MIs. KerstinRobrig Bendorgf, Germany and Mr. Jean 
Pierre 

11 MIa. S.A. Suere Export Suiker Export N.V. Belgium 

12. MIa. BF Utllitlaa ltd, Pune 

13. MIs. INX Media Pvt. Ltd., Mumbai 

14. MIs. HSl Elta Avionics Syatems Pvt. ltd. Hyderabad 

16. MIs. Seacarest marine Services Pvt. Ltd. Mumbai 

16. MIs. ASP Induction Systems Private limited, Vadodara 

17 MIs. Perfect Glazing Pvt. Ltd. GuJarat 

18. MIs. Sharat Earth Movers Ltd., Bangalore 

19. MIa. Tropicana logistics Ltd, AUE 

20. MIs. Continuum Systems Pvt. ltd.Gurgaon 

21 . MIs. MTL Instruments Pvt. Ltd. Chnnai 

22. MIs. Capricorn Lifestyle Ventures Pvt. Ltd. Pune 

23. MIs. Shoel Furnaces (India) Pvt. Ltd., Pune 

24. MIa. Mettler-Toiedo India Pvt. Ltd. Mumbai 

25. MIs. TV 18 HN Holdings Ltd. Cyprus 

26. MIs. Malakor India ltd, Hong Kong 

27 MIs. Henkell & Sohnlein sektkellereien K.G. Germany 

28. MIa. Carlson Hotela Asia Pacific Pvt. ltd. Australia 

2 

29. MIs. Thomson Holdings BV, Netherlands 

30. MIs. Act~s Biologies Pvt. ltd. Mumbai 

31. MIs. Turck India Automation Pvt. Ltd. Pune 

32. MIs. Sombay Stock Exchange Ltd. Bombay 

33. MIs. Rising Sun Die Castings Pvt. Ltd. Pune 

34. MIs. Ind-Sarath Power Infra Private Limited. 
Hyderabad 

35. MIs. Itas Media Private Limited, Deihl 

36. MIs. FlO Investments (Mauritius) Ltd. 

37. MIs. Oncom Wireless Private Limited, Bangalroe 

38. MIs. Global Broadcast News limited 

39. MIs. Al Khalee Sugar Co. (LlC) UAE 

40. MIs. Keppel Puravankara Development Pvt. Ltd. 
Bangalore 

[English} 

BI.ck Uatlng of NOOe 

4562. SHRI M.K. SUSSA: Will the Minister of TRI'BAl 
AFFAIRS be pleased to state: 

(a) whether a number of Non Governmental 
Organisations (NGOs) working in various States particularly 
in the North-East have been black listed on grounds of 
diversion and misappropriation of funds; 

(b) if 80, the details thereof during the last three 
years; 

(c) the precise reasons therefor; and 

(d) the steps taken agalnat the office bearers of 
the NGOs responsible for such misuse and misappro-
priation of fund? 

THE MINISTER OF TRISAl AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (d) During the last three years, no Non 
Governmental Organization (NGO) In any State including 
North-East, receiving grants under the schemes of Ministry 
of Tribal Affairs meant for the welfare of Scheduled Tribes, 
has been black listed on the grounds of diversion and 
misappropriation of funds. However, one NGO viz. Tulja 
Shavanl Sevabhavi Sanstha, At-Vhai, Tal-Sakri, Distt-Dhule. • I 

Maharashtra, receiving grants under the scheme 01 Grants-
in-aid to voluntary organisation. working for the welfare of 
scheduled trlbel, was black listed by this Ministry in the 
year 2004-05 for violating the terms and conditions of the 
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scheme. In this case, the Ministry has directed the 
Govemment of Maharashtra to take over the assets created 
by the organization. 

{Translation} 

Application In IPR and Patent OffIce. 

4563. SHRI MAHAVIR BHAGORA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of applications received' by the 
Intellectual Property Rights (IPR) and PatentOffklaa under 
Indian Patent Act, 1970 in respect of Indian and Foreign 

Financial Year 

2004-05 

2005-06 

2006-07 

{Eng/ish} 

Indian 

3,630 

4,521 

5,425 

, .. ,,' 

Number of Patent 
Applications filed 

Foreign Total 
. ., ~ \ " , 

13,836 17,466 

19,984 24,505 

23,457 28~882 

Impact of WTO on Ex,ort"mport 

4564. 6HAI ASADUDDIN OWAISI:WIII the,Minister 
of COMMERCE AND INDUSTRY be pIeued to' ... : 

(a) whether India hal been. 'net exporter of 
agricultural products and 19i5 WTO"'ag,..ment on 
agrlcuhure wu expected to Improve 1ndia'li' 'agrlcuttural 
trade; 

(b) If 10, whether the gap betWeen agricultural 
export and import has been narrowing and Import has an 
edge over export; 

(c) If 80, the main reasonl t'*tfor; . 

(d) the detalll of all agriculturlJ ~~Q")~~~,rtedl 
Imported during each of thelalt three years;"and . 

, I! . 

(.) the details of co.t and quanlliM of ,lQfIoultural 
products exportedlimported during the ,aid period country-
wise? 

THE MINISTeR'OF STATE INTHEDEPAATMENT 
OF COMMERCE, MINISTRY OF "COiMMERCE! AND 
INDUSTRY (SHRI JAIRAM RAMeSH)~ (8') Yes\' Sir:' India 
haa been a n_texporter of agricultU"I~OduCtI. '1'he long 
term objective Of the WTO Agreement on Agrlt:ulawe is to 
eltllblilha 'fair Md· ... rk.t oriented agricultura1' trading 

, ,,118m" In ·lm:1er:.! previdl' tar' IhIbItIInti*ll progreaslve 
, ;reductionl' tin-.griculturat, luppon, and Iprot8Cltdft' relultlng 

Companies separately during each of the last three years, 
till date; and 

(b) the details of the patents issued during the 
said period? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) The details of patent applications 
received by the Intellectual Property Rights and Patent 
Offices in India under the Patents Act, 1970 and the patents 
granted during the last three years are as below: 

Indian 

764 

',396 

1,164 

Number of Patents Issued 

Foreign 

1,147 

2,924 

6,375 

Total 

1,911 

4,320 

7,539 

in correcting and preventing restrictions and distortions in 
world agricultural markets. It was agreed in the Uruguay 
Round that in Implementing their commitments on market 
access, developed country Members would take fully into 
account the particular needs and conditions of developing 
country Members like India by providing for greater 
improvement of opportunities and terms of access for 
agricultural . produ~t8 of particular intereats to these 
Memb.rs. The signatories to the Uruguay Round 
Agr.ements allo beUeved that the rulea based multilateral 
trading system will strengthen the world economy and 
lead to more trade, Including exports from developing 
countries, Invelllm.nt, employment and income growth 
throughout the world. 

(b) Comparing the export value with respect to 
Import value In 2003·04, 20()4.05 and 2005-06, the export 
value has exceeded the Import value for agriculture 
products (IrtcfUdlng marine products) 

(c) Do •• not arisI. 

(d) and (e) The main agricultural products exported 
from India. are food gralnl (including basmati and non-
bumatl rice, wheat and other cereals), nuts and seeds, 
meat, pollitry an'd ,dairy product., fruits and vegetables, 
processed foods, all meals, tobacco and its products, 
spices, sugar etc. The main agricultural products imported 
into India include edible vegetable oils, pulses, nuts and 
seeds, spices etc. 

India', export-Import data of total agricultural products 
for the last three years Is given below: 
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',; ,.I' (Quantf1y: TonneslValue: US $ MlINon) 

,'~'~ I j(!" T'.r~'0·i,i' )..t:; , ·200S·04·. 2004·05 i' ... 2005·06 (Prov.) 
j , :" ~ i) 

Oty. .V~, Oty. Value 

14286227 8472.04 17202016 10197.33 

7666259 '3896.66 7064516 3634.33 I~~, D'; (::! ~(. ~77~0~~~'~42~~~~~~'~4~ .. ~~6~~~~~~~~~~~~~~~~~~~~~~~ 
Sc)Uree:DGCta's: ' 

\ ... '. ' 

The detailed information on India's export and import 
vii:; ~·w,*·ltr'Id\Product·wiS" din be accessed on 
the' Mbslt. i: tff 'tti6 : AAfnistry' bf Commerce &' Industry, 

~~t~t~~¢:~:~:;i':~~~~:~~1~~:p!~~~S~rC:~~~ 
maintained. However, the unit price of exports and imports 
can·_,deterrPiMdr,by:~ivQAgJne 1Q&aJ valu, Qf . .exports / 
imports of a product by the corresponding quantity 
exported/imported. 

,(.' ,'\ ,'., ': 

Export of Iron Ore 

4565. SHRI MANORAJAN BHAKTA: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI OALPAT SINGH PARSTE: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) wheth'er export of Iron ore to China accounts 
for 50 per cent of the total export basket; 

(b) if so, whether India is the third largest supplier 
of iron ore to Chinese steel industry; 

(c) whether China has threatened to boycott 
Indian iron ore as protest against the recent proposal of 
the Government to raise the duty on export of iron ore; 

(d) if so, the details thereof; 

(e) whether Indian officials in China have held 
talks with their counterparts in China in this regard; 

(f) if so, the details and the outcome thereof; and 

(g) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The share of 
iron ore in total Indian exports to China during the year 
2005·06 was 49.62%. 

(b) Yes, Sir. 

(c) and (d) Some reports were carried in Chinese 
media to this efflct. However, the media reports did not 

attribute the threat of boycott by any official Chinese 
organisatipn, nor was the threat of boyco" communicated 
formally or otherwise. 

(e)ao~ (I) Officials of the Indian Embassy had 
discussions with the officials of the China Iron & Steel 
Association .and the China Chamber for ImporVExport of 
Metals, Mlner~ls and Chemicals on this issue. During the 
course of discussions, the two bodies expressed concern 
at the sudden rise In the price of Indian iron ore. 

(g) Government has since reduced export duty 
on iron ore fines with Fe content 620/0 and below from Rs. 
300/- per metric tonne to Rs. 50/· per m9tric tonne. 

state: 

L+ TTralnlng to Women MIII"nt. 

4566. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 

(a) whether the Government has any information 
regarding Lashkar·e-Taiba (L-e-T) imparting training to 
women militants as reported in the Times of India dated 
April 6, 2007; 

(b) if so, the details in this regard; 

(c) the reaction of the Union Government thereto; 
and 

(d) the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) Available reports suggest that LeT is running training 
camp(s) in Pakistan/Pakistan occupied Kashmir (PoK) for 
imparting arms training to its women cadre. 

(c) and (d) The continued involvement of PaklPak • 
baed terrori.t outfits like La.hkar·e-Tolba (LeT), Jaish·e-
Mohammad (JeM), Hizbul Mujahideen (HM) etc. in terrorist 
violence in Jammu & Kashmir and other parts of India by 
using and leveraging the existing tnfr.structure of terror In 
Pakistan occupied Kashmir (PoK) and other parts of 
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Pakistan has been taken up with Pakistan in the bilateral 
mechanisms established for this purpose. The Government 
has been pursuing a multi-dimensional approach to deal 
with terrorist activist and extends support to the States in 
neutralizing such terrorist activities. The Government has 
taken measures which include strengthening of border 
management to check infiltration, galvanizing the 
intelligence machinery, ensuring improved technology, 
weaponry and equipment of security forces both at the 
Centre and in the States, undertaking well coordinated 
intelligence based operations. Besides, steps have also 
been taken to achieve bilateral and multilateral cooperation 
to deal with the menace of terrorism, given its global 
dimensions. 

Delht-Mu.mballndultrlal Corridor Project 

4567. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEO ITA MANE: 
DR. THOKCHOM MEINYA: 
SHRI BASU DEB ACHARIA: 
SHRI NAVEEN JINDAL: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government is planning to start 
Delhi-Mumbai Industrial Corridor Project; 

(b) if so, the details of the project; 

(c) the expenditure involved and the foreign 
assistance sought for the above project; 

(d) if so, the details of the foreign countries from 
whom the assistance sought; 

(e) the cities through which the proposed project 
is likely to pass; 

(f) the extent to which it is likely to be benefited; 

(g) the time by which this project is likely to be· 
operationalised; 

Ch) whether the Government is planning to take 
up similar projects like Delhi-Kolkata-Mumbai-Bangalore 
etc.; and 

(i) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY CSHRI ASHWANI 
KUMAR): Ca) and Cb) A Memorandum of Understanding 
was signed on December 13, 2006 during the visit of 
Prime Minister of India to Japan for cooperating in 
establishment of the 'Deihl Mumbal Industrial Corridor' 
(DMIC). The objective of the project is to delineate areas 

along the alignment of the Dedicated Freight Corridor 
between Delhi and Mumbai to provide good quality 
connectivity and other infrastructure like investment hubs 
comprising of industrial parks and estates, SEZs, agro-
processing zones etc. MIs IL&FS has been engaged by 
Department of Industrial Policy & Promotion to prepare the 
concept paper for the project. 

(c) and (d) At the concept stage, no estimate of the 
axpenditure has been made and no assistance from any 
country has been sought. 

(e) to (g) The Corridor is likely to pass through the 
States of NCT of Delhi, Haryana, UP, Rajasthan, Gujarat 
and Maharashtra. The concept paper, after discussions 
with the Japanese Government is sought to be finalized 
by July 2007. 

(h) and (i) No such proposals are under consideration 
of the Government. 

RaJlv Gandhi NaUonal Fellowship Scheme 

4568. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment has launched Raliv 
Gandhi National Fellowship Scheme for STs in the country 
recently; 

(b) if so, the aims and objectives of the scheme; 

(c) the number of students covered under the 
above scheme in the country particularly in Andhra Pradesh 
since its inception year-wile; and 

(d) the amount of fellowship provided to Junior 
and Senior Fellows under the above Scheme? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) Yes, Sir. 

(b) The aim and objective of the scheme is to 
provide fellowships in the form of financial assistance to 
ST students to pursue M.Phll and Ph.D courses. The 
scheme covers all universities/institutions recognized by 
the University Grant Commission (UGC). Every year upto 
667 fellowships may be provided to ST students. 

(c) The scheme was launched during the year 
2005-06. University Grants Commission (UGC) has been 
entrusted with the task of implementing the scheme on 
behalf of the Ministry of Tribal Affairs. UGC has intimated 
that 990 candidat., have belen granted fellowships under 
the scheme during 2005-06 and 2006-07. of which 109 
fellowships have .been given to candidates from Andhra 
Pradesh. ' 

(d) The details of amount to be provlded.to Junior 
and Senior FeUOWI under the scheme is as under: 
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S.N. Item 

1. Fellowship 

2 

3 

4. 

5. 

8. 

Contingency for Humanities 
and Social Sciences 

Contingency for Sciences, 
Engineering & Technology 

Departmental assistance 

Escorts/Reader Assistance 

House Rent Allowance 

Rehabilitation ofT.unaml Victim. 
In Andaman and Nlcobar 

4569. SHRI DUSHYANT SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the details of various rehabilitation measures 
so far taken in Andaman & Nicobar Islands for the Tsunami 
victims; 

(b) whether the work related to reconstruction of 
dwelling units have been stopped due to shortage of land; 

(c) If so, whether there is a need to acquire forest 
land in order to accommodate all the victims of Tsunami; 

(d) if so. the deteils thereof; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE 'IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Statement 
showing the various rehabilitation measures taken so far, 
is enclosed. 

(b) to (e) No, Sir. However, out of 70 locations, 8 are 
located In forest land. The process of de-reservation of 
forest has been Initiated in these cases. 16.2 hectares of 
forest land has been identified in respect of which 
Environment Impact Assess~ent (EIA) study is being 
conducted by National Institute of Ocean Technology 
(NIOT). The Forest Department will be requested to da-
reserve the fore.t land as soon as EIA report is received 
from NIOT. 

Statement 

nr. various ,.habilltatlon measures taken so far in 
Antt.man and Nicobar Islands for Tsunami VICtims 

9797 permanent shelters are being constructed at 
70 locations in ten Islands to rehabilitate the Tsunami 
victims who lost their houses. 

Amount (per student) 

@ Rs. 8000/- p.m. for initial two years (JRF) 

@ Rs. 9000/- p.m. for remaining tenure (SRF) 

@ Rs. 100001- p.a. for initial two years 
@ Rs. 205001- p.a. for remaining tenure. 

@ Rs. 120001- p.a. for initial two years 
@ As. 25000/- p.a. for remaining tenure 

@ Rs. 3000/- p.a. per student to the host institution for providing 
infrastructure. 

@ Rs. 1000/- p.a. in case of physically and 
visually handicapped candidates. 

As per the UGC norms. 

3862.28 hectare of agriculture land has been 
reclaimed. 

Multi tier cropping with inter cropping of fruit plants 
and vegetable plants is being introduced. 

228 skill building programme covering 3532 
candidates were organized at different locations 
capturing trades like carpentry, general engineering, 
computer application, fruit and vegetable processing, 
plumbing, machinery works. tailoring and repairing. 

Special package for traders and businessmen was 
sanctioned for writing off of outstanding loan upto 
Rs.2 lakh and waiving of interest on loans above 
Rs.2Iakh .. 

Special scheme for replacement of livestock lost due 
to Tsunami has been sanctioned for replacing cattle, 
goats, pigs and poUltry. 

2759 fishermen were affected and 2139 boats were " 
damaged. 1889 boats were repaired/replaced and 
remaining boats have been taken up for repair. elc. 

117 fish vendors and 453 plsclculturists were 
compensated by extending financial allistance. 

Free ration has been continued upto 31st December. 
2007 for approximately 42000 people still living in 
intermediate shelters. 

In addition. massive repair/reconstruction work was 
started in re.pect of ports. jlHles and shipping, power. 
roads, bridge. and other infrastructure which has 
resulted In requirement of skilled and semi-skilled 
personnel and thul job opportunities for the people.' , 
An asnament was made In 8677 families living In 
intermediate lhellers and one member per family 
wu considered for at .... t 300 daYI of dally wage 
option in a year. 
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Time Table Sy •• em In School. 

4570. SHRI ANANDRAO VITHOBAADSUl: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHAlRAO PATll SHIVAJIRAO: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the National Council of Educational 
Re .. arch and Training (NCERT) proposes to replace the 
Time Table System in schools across the country as 
reported in the Times of India dated April 6, 2007; 

(b) if so, the details and the objectives thereof; 

(c) whether there is any proposal to reduce the 
school hours; 

(d) if so, whether this will affect academic study; 
and 

(e) if so, the steps taken by the Government to-
ensure that the reduction in hours do not affect the study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The National Curriculum Framework 
(NCF), 2005 prep.red by the Nation.1 Council of 
Educational Research and Training (NCERT), recommends 
a flexible w.y of planning the time table for effective 
management of children's learning in schools. The 
recommend.tion envisages a balance between routine 
and variation in order to plan and enrich children's time 
spent in school. 

(c) No, Sir. 

(d) and <e) Do not arise. 

{Translation} 

R.I .... of Fund underTUFS 

4571. SHRI JIVABHAI A. PATEL: 
SHRI K. J. S. P. REDDY: 

Will the Minister of TEXTilES be pleased to state: 
(a) whether the Govemment h.s strengthened 

.nd augmented the Technology Upgr.d.tion Fund Scheme 
In all the States; 

(b) if so, the details of funds releoed under the 
said Scheme during each of the last three ye.rs, State/ 
Union Territory-wise; 

(c) the names of works for which the lfTK)unt was 
rele.sed from the said fund and the process involved 
therein; 

(d) the month in which the said amount was 
released and the financial year for which the said amount 
was meant for; 

(e) whether the Government is providing interest 
subsidy on term loans in 'the handloom sector; and 

(f) if so, the details thereof during each of the 
last three years, State-wise and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) On account 
of some modifications being under consideration, the 
Technology Upgradation Fund Scheme (TUFS) is in 
abeyance, at present. 

(b) The TUFS, being a Central Sector Scheme, 
funds are not released State/Union Territory-wise. However, 
during the last three years, the fund released by the 
Government are as follows:-

Year 

2004-05 

2005-06 

2006-07 

Amount released 

Rs. 283.60 crore 

Rs. 485.00 crore 

Rs. 823.93 crore 

(c) and (d) loans under the Scheme are provided by 
the nodal/co-opted banks and financial institutions to the 
identified segments of the industry for the projects which 
are in conformity with the Scheme as well as financial 
norms of the banks/financial institutions concerned. The 
Government provides eligible capital subsidy/interest 
reimbursement/exchange rate coverage to nodal banks 
which further distribute these among the entrepreneurs. 
Under the Scheme the subsidy is provided for the follOWing 
purposes: -

i) 5"10 Interest reimbursement of the normal interest 
charged by the lending agency on rupee term loan 
(RTL); or 

II) Coverage of 5"10 exchange fluctuation from the base 
rate on foreign currency loan (FCl); or 

i 
il) 15"10 credit linked capital subsidy for SSI textile and 

jute sector; or 

iv) 20% credit linked capital subsidy for powerloom 
sector; or 

v) 5% interest reimbursement plus 10% capital subsidy for 
specified processing machinery; or 

vi) 25"10 capital subsidy on purchase of the new 
machinery and equipments for the pre-loom and post-
loom operations, handloomslUpgradatlon of h.nd-
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looms and testing & quality control equipments, for 
handtoom production units. 

(e) No, Sir. 

(f) Does not arise. 

Allocation of Fundi for Modernization 
of Infra8tructu~. of Pollee 

4572. SHRI RASHEED MASOOD: 
SHRI HARIN PATHAK: 
SHRI BALAS HOWRY VALLABHANENI: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI SHISHUPAL N. PATLE: 
SHRI HARILAL MADHAVJI BHAI PATEL: 
SHRI DEVIDAS PINGLE: 
SHRI N.N. KRISHNADAS: 
SHRI MOHO. TAHIR: 
SHRI SWADESH CHAKRABORTY: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has provided funds 
for modernization of infrastructure of police in various 
State. as reported in Rashtriya Sahara dated March 11, 
2007; 

(b) if so, the total funds provided by the 
Government during each of the last three years, Statel 
Union Territory-wise, till date; 

(c) the criteria adopted by the Government to 
provide such funds to various States; 

(d) the total funds utilisedlunutilised by the State 
Government, separately, State-wise; 

(e) whether the Government has received any 
request from various State Governments to provide more 
funds; 

(f) if so, whether the Government has released 
more funds to the State Governments; 

(g) if so, the details thereof, State-wise; 

(h) whether the Government has classified the 
States into different security categories; and 

(i) if so, the details and criteria adopted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(d) Yes, Sir. To supplement the efforts of the State 
Governments in modernizing their police forces, the Central 
Government is extending assistance through a non-plan 

Scheme for Modernization of State Police Forces (MPF 
Scheme). The allocation of funds to States is determined 
by several parameters including number of police stations, 
police strength, crime rate, utilization of funds released in 
the past. etc. A statement showing the State-wise release 
of Central funds for the last three financial years. 2004-05. 
200S-0S and 200S-07 and utilization reported by the State 
Governments (as on 31-03-2007) is enclosed. In so far as 
Union Territories are concerned. the Government has 
approved introduction of Police Modernization Scheme in 
the Union Territories for implementation in five years 
starting from the year 200S-07. Funds allocated and 
released to Union Territories during the financial year, 
2006-07 under the scheme are as indicated below:-

Name of UT 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar Hav'lli 

Daman and Diu 

Lakshadweep 

Pondicherry 

National Capital Territory of 

Delhi (Delhi Police) 

Amount (in crore) 

9.30 

1.40 

5.20 

4.50 

3.36 

6.24 

10.00 

Total 40.00 

(e) to (g) During 2006-07, a total amount of 
Rs.1065.25 crore was released to various State 
Governments under the MPF Scheme. This includes the 
release of an additional amount of Rs. 1 00 crore for 
purchase of equipment for fighting naxalism against the 
proposals received from the State Governments of Andhra 
Pradesh (Rs.15.00 crore). Bihar (Rs.15.00 crore). 
Chhattisgarh (Rs.24.75 crore), Jharkhand (Rs.15.00 crore). 
Maharashtra (Rs.6.75 crore). Orissa (Rs.15.00 crore) and 
West Bengal (As.8.S0 crore). 

(h) and (i) Under the MPF Scheme, the States have 
been categorized into "A" and "B" categories with 100% 
and 75% Central funding respectively. J & K and seven 
North Eastern States viz .. Arunachal Pradesh. Assam, 
Manipur. Meghalaya. Mizoram. Nagaland and Tripura have. 
been classified as "A" category States In view of problems 
of Insurgency. militancy and terrorism faced by these States 
and the remaining 20 States have been categorized in the 
"B" category. 

" 
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·St.tement 

(Rs. in crore) 

Name of State 2004-05 2005-06 2006-07 

Central funds Utilization Unspent Central funds Utilization Unlpent Central funds 
released balance relealed balance released 

Andhra Pradesh 79.93 79.93 0 101.41 101.41 0 88.12 

Arunachal Pradelh 9.13 8.57 0.56 7 0.62 6.38 11.53 

Assam 41.37 41.37 0 56.68 29.52 27.16 52.18 

Bihar 45.25 45.25 0 39.87 30.87 9 51.62 

Chhattisgarh 32.72 32.72 0 40.74 39.16 1.58 57.06 

Goa 0.28 0.28 0 1.06 1.06 0 1.00 

Gujarat 39.54 39.54 0 39.85 36.03 3.82 45.52 

Haryana 22.13 22.13 0 14.95 14.95 0 19.69 

Himachal Pradesh 2.57 2.57 0 6.78 6.78 0 3.92 

Jammu and Kashmir 110.89 110.67 0.22 109.22 30.45 78.77 88.13 

Jharkhand 22.33 22.33 0 40.74 40.58 0.16 47.00 

Kamatak. 58.87 58.87 0 65.85 65.85 0 64.15 

Kerala 26.55 26.55 0 18.84 18.84 0 24.53 

Madhya Pradesh 42.27 42.27 0 31.65 31.65 0 43.24 

Maharashtra 71 71 0 88.78 49.96 38.82 105.13 

Manipur 15.24 12,25 2.99 16.97 1.28 15.69 14.09 

Meghalaya 7.58 2.62 4.96 6.57 0.86 5.71 8.59 

Mizoram 7.45 1.49 5.96 6 0.21 5.79 10.48 

Nagaland 13.09 13.09 0 17.52 17.52 0 22.68 

Orissa 27.76 27.76 0 35.08 34.3 0.78 38.00 

Punjab 21.79 21.79 0 20.31 19.6 0.71 15.00 

Rajasthan 42.67 39.81 2.86 34.81 30.52 4.29 40.47 

Slkkim 5.9 4.9 2.43 0.37 2.06 3.46 

Tamil Nadu 56.78 56.78 0 65.51 35.62 29.89 61.65 

Trlpura '11.17 8.13 3.04 11.83 0.04 11.79 11.34 

Uttar Pradelh 108.55 108.55 0 98.12 90.32 7.8 94.28 

Uttrakhand 7.99 7.99 0 16.76 16.76 0 5.28 

West Bengal 29.2 29.2 0 29.67 21.67 8 , 37.11 

Total 960 938.41 21.59 1025 766.8 258.2 1065.25" 

~ the IInMCIIII ~.r. 2001-07 hal jUlI ended; It may take tome time lor the State Governments 10 utilize the Centr .. fundi. 
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{Eng/ish} 

Special Economic ZOne. 

4573. SHRI KAILASH MEGHW~: 
SHRI PRABODH PANDA: 
SHRI TATHAGATA SATPATHY: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of COMMERCE AND INDUSTRY b(!t 
pleased to state: 

(a) whether the Governrnent has decided to lift 
the freeze on the SEZ proposals across the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Governrnent is considering rnore 
SEZ proposals received from the foreign investors and 
public sector companies; 

(d) if so, the details thereof; 

(e) whether the Government has decided to 
change the norms for the approval of SEZs proposals; 

(f) if 80, the details thereof; and 

(g) the steps taken/proposed to be taken to meet 
the concerns expressed by various sections, particularly 
the fanning community? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) Various 
issues concerning the Special Economic Zones (SEZs) 
policy have been considered by the Government and it 
has been decided that in respect of fonnally approved 
SEZI, . notifications may be issued on completion of 
verification procedures. It has also been decided that the 
pending applications for SEZs may be processed for in 
principle & fonnal approvals and notifications subject to 
the condition that the State Governments would not 
undertake any compulsory acquisition of land for such 
SEZs. These are applicable to all States and Union 
Territories. 

(e) and (f) It has been decided to fix the upper limit of 
the area required for multi product SEZs at 5000 hectares 
with the provision that the State Governments may 
prescribe a lower limit. Further, it has been decided to fix 
the minimum processing area limit unifonnly at 50% for 
multi product SEZs as well as sector specific SEls. 

(g) Concern. expressed by various sections have 
been addressed and it has been decided that the pending 
applications for SEZs would be processed for approvals 
provided the State Governments would not undertake any 
compulsory acquisition of land for such SEZs. Further, 
Mlnlltry of Rural Development has been requested to 
refonnulate a comprehensive Land Acquisition Act to 

address all relevant issuel and also to work out a 
comprehensive Resettlement and RehablUtation Policy 
ensuring livelihood from the project to at least one person 
from each displaced family. 

Increa .. In Retirement Age 

4574. SHRI AJOY CHAKRABORTY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government propose. to increase 
the retirement age for the officers and employees working 
in the enterprises under the Ministry of Textile from existing 
58 years to 60 years; 

(b) if so, the details thereof; and 

(c) the time by which it il likely to be imple-
mented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
Department of Public [n~erprisel has recently issued 
directions regarding enhancement of retirement age from 
58 years to 60 years in respect of PSEs earning profit for 3 
years continuously. These will also apply to the employ .. s 
of Public Sector Undertakings under the control of Mlniltry 
of Textiles. 

Children Tnldlng 

4575. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SHAILENDRA KUMAR: 

Will the Minister of WOMEN AND CHILO DEVELOP-
MENT be pleased to state: 

(a) whether the aUention of the Government hal 
been drawn to newsitem ·cheaper to buy a child than 
buffalo says NGO· appeared In the Hlndultan Times dated 
April 3, 2007; 

(b) If 80, the reacllon of the Government thereto; 

(c) whether the aUention of the Government h .. 
been drawn to the survey conducted by Bachpan Bachao 
Andolan an Non-Governmental Organi .. tion (NGO); 

(d) If so, the facta given in their lUMty; and 

(e) the re.ponse of the Government on the 
findings of survey alongwith the corrective stepa taken! 
likely to be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY, 
OF WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(c) and (d) As per information supplied by Bachpan 
Bacho Andolan, they have reported that there II • need for 
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improving awareness on combating traHicking of children 
and rehabilitation and reintegration of the victims. 

(b) and (e) The Ministry of Women and Child 
Development conducts advocacy, awareness generation 
and sensitization programmes for prevention of child 
trafficking. The Ministry of Women and Child Development 
also runs Swadhar Shelter Homes which provide shelter, 
food, clothing, emotional support, counseling, rehabilitation 
and other facilities to women in difficult circumstances 
including trafficked victims and children. The Ministry is 
also implementing a project to combat trafficking of women 
and children. The Immoral TraHic (Prevention) Act, 1956 
(ITPA) supplemented by the Indian penal Code prohibits 
trafficking in women and children for purposes of 
prostitution and lays down severe penalties for traffickers. 
The ITPA is now being further amended providing for more 
stringent punishment for trafficking in persons. 

Training Centre. 

4576. SHRI M. SREENIVASULU REDDY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government proposes to set up 
training and delign centres and Indian Technical Institute 
in the country including Karnataka; 

(b) if so, the details and objectives thereof, State 
and Union Territory-wise; . 

(c) the time by when these centres/Institutes are 
likely to be set up and made operational; and 

(d) the benefits likely to be acrued by these 
centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yel, Sir. The 
Government proposes to set up new Apparel Training & 
Design Centre (ATDC) In various parts of the country . 
including Karnataka. 

(b) Details and objectives of Apparel Training & 
Design Centres (ATDCs) are as follows: 

Location of New Centre.: 

S.No.Centre State 

2 3 

1. ATOC - Oomjur WI.t Bengal 

2. ATDC - Daman Dadar l Nagar 
Haveli 

3. ATOC - Tronica City, Ghazlabad Uttar Pradesh 

2 3 

4. ATDC - Bhubaneshwar Orissa 

5. ATDC - Ranchi Jharkhand 

6. ATDC - Oharmapuri Tamil Nadu 

7. ATDC - Tumkur Karnataka . 

B. ATOC - Kolar Karnataka 

9. ATOC - Bellary Karnataka 

10. ATDC - Bangalore Karnataka 
Rural (Ramnagar) 

11. ATOC - Bagalkot Karnataka 

12. AT De - Dharwad Karnataka 

ObJectlv •• : • 

1. To uplift the rural people living below poverty line by 
providing appropriate training in garment technology, 
and enable them to have a bright carrier in the fast 
growing garment industry both for wage employment 
and self-employment. 

2. To train the human resource at the shop floor level nf 
the garment industry and enable them to improve 
the quality and enhance the productivity of the 
Readymade Garment Industry, there by enabling the 
industry to reduce the cost of production and make 
the Indian garments more competitive in the 
international market, for earning more foreign 
exchange. 

(c) These centres are likely to be set up during 
the current financial year. 

(d) Benefits likely to accrue from these centres:-

To train the rural people especially women and to 
create more employment opportunities both for wage 
employment and self-employment. 

To motivate the indusiry to set up their manufacturing 
units in rural areas to get an abundant trained high 
productive workforce. 

A large number of entrepreneurs will emerge from 
rural areas due to the Increasing domestic market 
and Self Help Groups may undertake setting up small 
& micro enterprises. 

More employment opportunities and self run 
enterprises help in the eradication of unemployment 
and poverty to a major extent. 
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Tache,. ""'1"1"9 College. 

4577. DR. K. DHANARAJU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of Teachers Training Colleges 
functioning In each State and Union Territory; 

(b) the details of pass out students from these 
colleges during each of the last three years, State/Union 
Territory-wise; 

(c) whether more such colleges are required to 
be opened In each State to strengthen the education 
system; 

(d) if so, whether any guidelines has been issued 
by the Union Government to the State Govemments in this 
regard; 

(e) if so, the detail. thereof; and 

(f) If not, the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) A total number of 6305 Teacher Training 
Institutions have been granted recognition by NCTe as on 
31.3.2006. A list giving State-wise Information is enclosed 
as statement. 

(b) As the teachers training collegeslinatitutea are 
located In different StateslUTs are affiliated to different 
State/Central Universities, no record of pass out students 
Is maintained centrally. 

(c) to (f) NCTE Is required to achieve planned 
development of Teacher education In the country. In terms 
of Section 14 & 15 of the NCTE Act, 1993; NCTe Rules, 
1997 and relevant Regulations notified by the NCTe in 
this regard, an institution desirous of starting a course or 
training In teacher education is required to submit Its 
application to the concerned Regional Committee of the 
NCTE. All the applications received In thl. regard are 
considered by the Reglon~ Committee. of the NCTe In 
terms of relevant provi.lon. of the NCTE Act, 1993; NCTe 
Rules, 1997 and Regulations notified in this regard from 
time to time. Recognition Is granted If the applicant 
institution satisfies the various conditions prescribed and 
have necessary Infrastructural/ instructional facilitle., faculty 
for conducting the teacher education course for which 
application has been preferred, to the latlsfactlon of the 
concerned Regional Committee. 

St.tement 

State-wise information on number of Teacher 
Tra/n/"" Institutions recognized by the NCTE as 

on 37st March, 2006. 

SI. No. Name of the State Number of Institutions 
Recognized as on 
31st March, 2006 

2 3 

1. Arunachal Pradesh 7 

2. Assam 68 

3. Bihar 38 

4. Jharkhand 57 

5. Manipur 14 

6. Meghalaya 11 

7. Mlzoram 4 

8. Nagaland 7 

9. Orissa 88 

10. Sikklm 4 

1'. Tripura 9 

12. West Bengal 56 

13. Chandigarh 7 

14. Delhi 76 

15. Haryana 92 

16. Himachal Prade.h 50 

17. Punjab 138 

18. RaJa.than 211 

19. Uttar Pradesh 782 

20. Uttaranchal 49 

21. Andaman and Nlcobar ','and 2 

22. Andhra Prade.h 437 

23. Karnataka 1102 

24. Kerala 428 

25. Pondicherry 72 
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2 3 

26. TamH Naclu 719 

27. ChhaHisgarh 59 

28. Daman and Diu 4 

29. Gujarat 585 

30. Goa e 
31. Madhya Pradesh 240 

32. Maharashtra 881 

Total 6305 

{Trans/aoo(J} 

Corporal Punlahment 

4578. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Govemment has banned corporal 
punishment In schools; 

(b) if so. the details thereof; 

(c) whether the Govemment has received any 
complaints about the torturing of students; 

(d) If so. the details thereof; 

(e) whether the State GOlfemments have banned 
the torturing and coporal punishment of the students by 
action on such incidents; and 

(f) if so. the names of the States where corporal 
punishment of the students has been banned in schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (f) National Policy of Education. 1986 as 
modified in 1992. inter alia. provides that 'corporal 
punishment will be firmly excluded from the educational 
system'. Corporal punishment is strictly prohibited in 
schools run by Kendrlya Vidyalaya Sangathan. Navodaya 
Vidyalaya Samltl and Central T1betan School Adminis-
tration. which are under the Ministry of Human Re80urce 
Development. Whenever any case of corporal punishment 
Is brought to the notice of autonomous organisation in 
charge of the schools. action is initiated against the 
persons responsible. In caH of schools under the purview 
of the State Governments. information on corporal 
punishment Is not centrally maintained. 

[English} 

Backward Dlatncta Inhlatlve Scheme 

4579. SHRI BALAS HOWRY VALLABHANENI: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is Implementing the 
Backward Districts Initiative (BDI) Scheme in the naxal 
affected areas for socio-economic development of such 
areas; 

(b) if so. the details thereof; 

(c) the names of districts in the country covered 
under the scheme, State-wise; and 

(d) the details of assistance provided to various 
States during each of the last three years. so far. State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(d) As part of Rashtriya Sam Vikas Yojana (RSVY). 
Backward Districts Initiative (BDI) Scheme is implemented 
in 147 Districts in 27 States in the country. 55 Districts 
covered under BDI are affected by naxal activities. These 
districts are Adilabad, Warangal, Karimnagar, Khammam, 
Medak, Nalgonda, Nlzamabad, Mahbubnagar in Andhra 
Pradesh; Gaya, Jehanabad, Rohtas, Kalmur, Aurangabad, 
Nalanda, Patna. Bhojpur in Bihar; Simdega. Gumla, 
Lohardagga, PaJamu, Chatra, Latehar, Koderma, Bokaro, 
Hazaribagh, Garhwa, Ranchi. Glridlh & Dhanbad In 
Jharkhand; Dindori, Balaghat in Madhya Pradesh; 
Dantewada, Bastar. Kawardha. Rajanandgaon. Kanker. 
Sarguja. Jashpur in Chhattisgarh; Gadchiroli, Bhandara, 
Chandrapur, Gondia in Maharashtra; Mayurbhanj, Ganjam, 
Gajapati, Malkangiri, Koraput, Rayagacl •• Nawarangpur in 
Orissa; Sonbhadra, Mirzapur, Chandauli in Uttar Pradesh 
& Purulia, Midnapur West, Bankura in West Bengal. Out of 
these districts Malkangiri, Koraput, Rayagada. Nawar-
angpur are covered under the special plan for Kalahandi 
Bolanglr- Koraput (KBK) districts of Orissa. From 1st April 
2007, RSVY Is replaced by Backward Regions Grant Fund 
(BRGF). Assistance released to the naxal affected States 
under SOl Is enclosed as statement. 

Stat •• 

Andhra Pradesh 

Bihar 

St.tement 
Release of Funds under BDI 

(As on March, 31, 2007) 

Amount released 

2003- 2004- 2005-
04 05 06 

2 3 4 

35.00 62.50 37.50 

60.00 52.50 
.> 

(Rs. In Crores) 

2006- Total 
07 ·r.leued 

oS 6 

67.50 202.50 

82.50 195.00 
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2 3 " 5 6 

Jharkhand 37.50 97.50 127.50 240.00 502.50 

Orissa 10.00 27.50 30.00 30.00 97.50 

Uttar Pradesh 12.SO 25.00 .30.00 52.50 120.00 

WeatBengal 17.50 20.00 15.00 22.SO 75.00 

Madhya Pradesh 22.50 30.00 37.50 90.00 

Chhattlsgarh 40.00 SO.OO 75.00 120.00 285.00 

Maharaahtra 15.00 30.00 30.00 37.50 112.50 

Total 167.50 395.00 427.50 690.00 1680.00 

[Translation] 

Intrualon 0' Terrorlata through Waterwaye 

4580. SHRI KAILASH NATH SINGH YADAV: 
SHRI SHISHUPAl N. PATlE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the terrorists are now using waterways 
to intrude the country; 

(b) if so, whether there is information from the 
terrorists who intruded by bribing the authorities; 

(c) whether any detailed report has been received 
by the Centre in this connection; and 

(d) the number of terrorists reported to have used 
waterways for their intrusion during 2006-071 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(d) As per available reports, Pak based terrorist groups, 
particularly Lashkar-e-Tolba (LeT) have been exploring 
possibilities of induction of manpower and terrorist 
hardware through the sea route. 

Checking 0' Crime by Deihl Police 

4581. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has Issued any 
guidelines to make senior officers of Delhi Police 
responsible for failure to check crimes; and 

(b) if so. the details and reaction of the Delhi 
Police in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) No Sir. 

(b) Does not ariae. 

[English} 

NRlln Retail SectorlSto .... 

4582. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has any proposal 
under consideration to allow big business houses of the 
world and Non-Resident Indians (NRls) to open retailing 
centres/stores for fresh vegetables, fruits, grains, meat, 
fish etc., in the country; 

(b) if so, the details of the proposals; and 

(c) the time by which such proposals are ilkely to 
be cleared? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No, Sir. 

(b) and (c) Does not arise. 

[Translation} 

Conc •• alon In F ... 

4583. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether concession in fees is provided to one 
child or both of them in case two children belonging to • 
family study in the same Kendrlya Vldyalaya; 

(b) If so, whether the Government has framed 
any law or rules in this regard; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) According to the Accounts Code of 
Kendrlya Vidyalaya Sangathan, if more than one child of 
the same parent (including dependent brothers and slltera) 
are studying In class IX to XII, only the child in the highest 
class shall pay full tuition fee and the others half of the 
tuition fee. 

Mlau .. of Export Promotion Sch.mea 

4584. SHRI HARISINH CHAVDA: 
SHRI HARIBHAU RATHOD: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 



435 Written Answers MAY 8,2007 to Questions 436 

(a) whether there are corrupt practices prevailing 
for approving proposals under "export oriented units 
scheme" due to which many companies misuse the facilities 
related to export; 

(b) if so, the details thereof alongwith the 
corrective measures taken to check this trend; 

(c) the details of the total revenue loss due to 
misuse of export promotion scheme. during the last three 
years, year-wise; 

(d) whether the Ministry has blacklisted those 
companies which have misused export promotion 
scheme.; and 

(e) if so, the details thereof alongwith the 
punishment Imposed on such companies? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISrRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
following criteria have been laid down far approval of 
units under Export Oriented Unit (EOU) scheme, by the 
Unit Approval Committee (UAC) which consists of State 
Government and Central Government representatlves:-

(i) Residence proof in respect of individuaVpartnership 
firms of all Directors/Partners. (Passport/ration card! 
driving licence/voter identity card or any other proof 
to the satisfaction of Development Commissioner); 

(II) Income Tax return of all the promoters for the last 
three years; 

(iii) Experience of the promoters; 

(iv) Marketing tie-ups; 

(v) Inspection of the project site by an Officer; 

(vi) A report from other Development Commissioners as 
to whether any case under EOU/SEZ Scheme . in 
regard to diversion of goods etc. is pending. 

Wherever necessary, the.e are verified through 
pel"lOnal Interview with the promoters of the project. In the 
event of the promoters being a well-established entity, the 
procedure of personal interview can be dispensed with. 

(c) As per information available, year wise details 
of revenue 10 •• due to misuse of EOU scheme during last 
three years Is as below: 

Year 

2003-04 

2004-05 

2005-06 

Revenue loss (Rupees in Crores) 

660.76 

842.49 

439.90 

(d) and (e) Any misuse by the EOUs result in fiscal 
penalties and even suspension/cancellation of the EOU 
status under the provisions of Foreign Trade (Development 
and Regulation) Act, 1992 besides penal action under the 
provisions of the Central Excise & Customs Acts. Since 
before approval of a new unit, report is called by the UAC 
from all the Development Comml •• loners, wherever any 
such misuse is detected, the said person cannot obtain 
new EOU approval anywhere in the country. 

Uniform Academic Se •• lon In Unlversltle. 

4585. SHRI SUBHASH SURESHCHANDRA DESH-
MUKH : Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has been directed 
by the Delhi High Court to introduce uniform academic 
session in all the Universities in the country; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Hon'ble High Court of Delhi 
in Writ Petition(C)No.11903 of 2005 passed an order dated 
the 8th September, 05 to explore the possibility of 
introducing uniform academic calender at National Level. 

(c) The UGC after detailed deliberation and on 
the recommendation of an Expert Committee has amended 
its regulations and issued Establishment of Uniform 
Academic Calender in the Universities at National level-
1st Amendment to the UGC (Minimum standards of 
instructions for the grant of. the First Degree/Master's 
Degree through Formal education) Regulations 2003 in 
March 2007, which shall come into force from the date of 
its publication in official Gazette. 

Committee on Police Reform. 

4586. SHRI HANSRAJ G. AHIR: 
SHRI RAJNARAYAN BUDHOLIA: 

WlII the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Soli SorabJee Committee on 
Police Reform. has submitted its report to the Govemment; 

(b) "so, the details of the recommendations made 
in the report; 

(c) whether the Govemment proposes to bring a 
new draft Bill to formulate new Police Reforms on the 
basis of such report; 
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Corporation Limited, New Deihl, and its nine 
subsidiary corporations for the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L.T. 6354/2007] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): I beg to lay on the Table:-

(1) A copy of the NotificRtion No. S.O. 355 (E) (Hindi 
and English versions) published in Gazette of 
India dated the 13th March, 2007 making certain 
amendments In the Notification No. S.O. 477 (E) 
dated the 25th July, 1991 issued under section 
29B of the Industries (Development and Regula-
tion) Act, 1951. 

[Placed In Library, 8M No. L.T. 6355/2007] 

(2) A copy each of the following papers (Hindi and 
English versions) under section 619 A of the 
Companies Act, 1956:-

(i) Statement regarding review by the Govern-
ment of the working of the Jammu and 
Kashmir Development Finance Corporation 
Limited, Jammu, for the year 2005-2006. 

(ii) Annual Report of the Jammu and Kashmir 
Development Finance Corporation limited, 
Jammu, for the year 2005-2006, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library, See No. L.T. 635612007) 

(4) A copy of the Indian Boller (Amendment) Regu-
lations. 2007 (Hindi and English versions) 
published in the Notification No. G.S.A. 46 In 
Gazette of India dated the 17th March, 2007 under 
sub-section (2) of Section 28 of the Indian Boilers 
Act 1923.' 

[Placed in Library. See No. L.T. 6357/2007] 

(5) A copy of the Outcome Budget (Hindi and English 
versions) of the Department of Industrial Policy 
and Promotion. Ministry of Commerce and 
Industry. for the year 2007-2008. 

[Placed in Library, See No. L. T. 6358/2007) 

MR. DEPUTY SPEAKER: Item No.9- Shri Jairam 
Ramesh - not present. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Book Trust, 
India, New Delhi, for the year 2005-2006, 
along with Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
wor1dng of the National Book Trust, India. 
New Delhi, for the year 2005-2006. 

(2) Statement (Hindi and English vertions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L.T. 6367/2007] 

(3) A copy each of the following Notifications (Hindi 
and English versions) under section 24 of the All 
India Council for Technical Education Act, 1987:-

(i) The All India Council for Technical Education 
(AICTE) Grant of approval for starting new 
technicallnatitutions, introduction of courses 
or programmes and increase/variation of 
intake capacity of seats for the courses or 
programmes and Extension of approval for 
the existing technical institutiona and mainte-
nance of norms and standards in Universities 
including Deemed to be Universities Regu-
lations, 2005, published in Notification No. 
F.37·3ILegaV2004 in Gazette of India dated 
the 8th December. 2005. 

(iI) The All India Council for Technical Education 
(AICTE) award of Deemed University Status' , 
to an institution imparting technical education 
and maintenance of norms and standards in 
Universities Including Deemed to be Univer-
sities Regulations, 2006 published in 
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Notification No. F.37-3/LegaV2006 in Gazette 
of India dated the 28th September, 2006. 

(iii) The All India Council for Technical Education 
(AICTE) Grant of approval for starting new 
technical institutions, introduction of courses 
or programmes and increase/variation of 
intake capacity of seats for the courses or 
programmes and Extension of approval for 
the existing technical institutions RIQula-
tions. 2006 published in Notification No. F.37-
31Lega1l2006 in Gazette of India dated the 
28th September, 2006. 

[Placed in Library, See No. L.T. 6368/2007] 

(4) A copy of the Notification No. F.37-3/Legal/2005 
(Hindi and English versions) published in Gazette 
of India dated the 7th January, 2008 making 
certain amendments In the Notification No. F.37-
3/Legall2005 dated the 16th May, 2005 Issued 
under section 10 of the All India Council for 
Technical Education Act, 1987. 

(5) Statement (Hindi and English versions) showing 
realons for delay in laying the papers mentioned 
at item Nos. (3) and (4) above. 

[Placed in Library, See No. L.T. 8389/2007] 

(6) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Audited Accounts of the Manipur University for 
the year 2005-2006 within the .tlpulated period 
of nine months after the close of the accounting 
year. 

(Placed in Library, See No. L.T. 637012007) 

(7) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Aligarh 
Muslim University for the year 2005-2008 within 
the stipulated period of nine months after the etos. 
of the accounting year. 

[Placed in Library, See No. L.T. 637112007] 

(8) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Account. of the 
University of Allahabad for the year 2005-2008 

Laid 472 

within the stipulated period of nine months after 
the close of the accounting year. 

[Placed in Library, Se. No. L.T. 637212oo7J 

(9) (I) A copy of the Annual Report (Hindi and 
English versions) of Indian Institute ot 
Technology Madras, Chennal, for the year 
2005-2006. 

(II) A copy of the Annual Accounts (Hindi and 
English verslona) ot the Indian In"ltute of 
Technology Madras. Chennal, for the year 
2005-2008, together with Audit Reporl 
Ihereon. 

(III) Statement Review (Hindi and EngUlh 
versions) by the Govemmenl of lhe working 
ot th.lndian fnltftute of Technology MMrII. 
Chennal, tor the year 2005-2008. 

(10) Statement (Hindi and EnQIiIh YMIionI) showing 
reuona tor delay In laying the papera mentioned 
at (I) &bow. 

(Placed In Ubrary .... No. L. T. 837312007] 

(11) (I) A copy of the Annual Report (Hindi and 
English versions) of the Manlpur University, 
Imphal. for the y.ar 2005-2006. 

(II) A copy of the Review (Hindi and Engllih 
versions) by the Gowmment of the working 
ot the ManIpur UnIverIIty,lmphaI. tor the v-r 
2005-2008. 

(12) Statement (Hindi and English veralonl) showing 
reMon. for delay In laying the papers menlloned 
al (11) above. 

(Placed In lIbrIry .... No. LT. 831412007] 

(13) (I) A copy of the Annual Report (Hindi and 
Englilh .... ) of III AurovtIe foundation, 
Aurovme, for the year 2005-2008. 

00 A copy of the Annual Aooounta (Hindi and 
English versions) of the Aurovine Foundation. 
Aurovllle, for the year 2005-2006. together 
with Audit Report thereon. . 

(HI) Statement regarding Review (Hindi and 
English versions) by the Government of the 
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working of the Auroville Foundation, Auro-
ville, for the year 2005-2006. 

(14) Statement (Hindi and English versions) showing 
realOnl for delay in laying the papers mentioned 
at (13) above. 

[Placed In Library, So No. L.T. 637512007) 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the University Grants 
Commission, New Deihl, for the year 2005-
2006. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the University Grantl Commission, New 
Deihl, for the year 2005-2006. 

(16) Statement (Hindi and English versions) showing 
realonl for delay in laying the papers mentioned 
at (15) above. 

(17) A copy of the Annual Accounts (Hindi and 
Englilh versions) of the University Grantl 
Commission, New Delhi, for the year 2005-2006 
together with Audit Report thereon. 

(18) Statement (Hindi and English version I) Ihowing 
reasons for delay in laying the papers mentioned 
at (17) above. 

[Placed in Library, s.. No. L. T. 6376/2007) 

(19) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian institute of 
Management, Ahmedabad, for the year 
2005-2006. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Management, 
Ahmedabad, for the year 2005-2006. 

(20) Statement (Hindi and English versions) showing 
realons for delay in laying the papers mentioned 
at (19) above. 

[Placed in Library, See No. L.T. 6377/2007) 

(21) (i) A copy of the Annual Report (Hindi and 
English versions) of Indian Institute of 
Technology, Kharagpur, for the year 2005-
2006. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute 01 
Technology, Kharagpur, for the year 2005-
2006, together with Audit Report thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of Technology, 
Kharagpur, for the year 2005-2006. 

(22) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (21) above. 

[Placed in Library, s.. No. L. T. 6378/2007] 

(23) A copy of the UGC (Minimum Qualifications 
Required for the Appointment and Career 
Advancement of Teacher. in Universities and 
Institutions affiliated to it) (Second Amendment) 
Regulatlonl, 2006 (Hindi and English versions) 
published in Notification No. F.No. 1-1/2002(PS) 
Exemp in Gazette of India dat9d the 19th August, 
2006, under section 28 of the University Grants 
Commission Act, 1956. 

(24) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (23) above. 

[Placed in Library, See No. L. T. 6379/2007) 

(25) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the 
Nagaland University for the year 2005-2006 
within the stipulated period of nine months after 
the close of the accounting year. 

[Placed in Library, SH No. L. T. 6380/2007) 

(26) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts 01 the 
University of Delhi for the year 2005-2006 within 
the Itlpulated period 01 nine months after the close 
of the accounting year. 

[Placed In Library, In No. L.T. 638112007J 

(27) A copy of the statement (Hindi and English 
versions) explaining realons for not laying the 
Annual Report and Audited Accounts of the 
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Assam University for the year 2005-2006 within 
the stipulated period of nine months after the 
close of the accounting year. 

[Placed in Library, See No. L.T. 638212007] 

(28) A copy of the statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the North 
Eastern Hill University for the year 2005-2006 
within the stipulated period of nine months after 
the close of the accounting year. 

[Placed in Library, See No. L.T. 6383/2007] 

(29) A copy of the statement (Hindi and English 
verSions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Indian 
Institute of Advanced Study for the year 2005-2006 
within the stipulated period of nine months after 
the close of the accounting year. 

[Placed in Library, See No. L.T. 6384/2007] 

(30) A copy each of the following NotificatIons (Hindi 
and English versions) under sub-section (3) of 
section 24 of the National Commission for Minority 
Educational Institutions Act, 2004:-

(i) The National Commission for Minority 
Educatiollal Institutions (Procedure for 
Appeal) Amendment Rules, 2007, published 
in Notification No. G.S.R. 273 (E) in Gazette 
of India dated the 5th Aprif, 2007. 

(Ii) The National Commission for Minority 
Educational Institutions (Annual Report) 
Amendment Rules. 2007, published in 
Notification No. G.S.R. 274 (E) in Gazette of 
India dated the 5th April, 2007. 

[Placed in Library, 8M No. L. T. 6385/2007] 

14.03 ~ hr.. 

COMMITTEE ON PETITIONS 

TMnty Seventh and r.enty Eighth Report. 

(Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Sir, I beg to pref8nt "e following Report. of the Committee 
on Petition. (Hindi and English versions):-

(1) Twenty Seventh Report on the representations 
concerning with the Ministry of Petroleum and 
Natural Gas. 

(2) Twenty Eighth Report on the representation. 
conceming with the Ministries of Shipping, Road 
Transport and Highways (Department of 
Shipping), Finance (Department of Economic 
Affairs - Insurance Division) and Communi-
cations & IT. 

14.04 hr •. 

STANDING COMMITTEE ON HOME AFFAIRS 

One Hundred r.entY-HYenth Report 

[English] 

SHRI TAPIR GAO (Arunachal East): I beg to lay on 
the Table a copy of the One Hundred Twenty-seventh 
Report (Hindi and English versions) of the Standing 
Committ •• on Home Affairs on the Demands for Grants 
(2007·08) of the Ministry of Development of North-Eastern 
Region. 

(Translation] 

MR. DEPUTY SPEAKER: Item 13 - Shri Swadesh 
Chakraborty - Not present. 

Shri V.K. Thummar 

14.04 ~ hrl. 

STANDING COMMITTEE ON INDUSTRY 

One Hundred Ninety Eighth to 
Two Hundred .nd Second Report. 

[Translation] 

SHRI V.K. THUMMAR (Amreli): Sir, I beg to lay a 
copy each (Hindi and English versions) of the following 
Reports of the. Standing Committee on Industry:-

(1) One Hundred Ninety-eighth Report on Profess· 
ionalisatior; of Boards of CPSEs pertaining to 
Ministry of Heavy Industrie. and Public Enter-
prises (Department of Public Enterprises): 

(2) One Hundred Ninety-ninth Report on Demands 
for Grants (2007-08) pertaining to Ministry of 
Agro and Rural Industries; 
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(3) Two Hundredth Report on Demands for Grants 
(2007 -OS) pertaining to Ministry of Small Scale 
Industries; 

(4) Two Hundred and First Report on Demands for 
Grants (2007-08) pertaining to Ministry of Heavy 
Industries and Public Enterprises (Department 
of Heavy Industries); and 

(5) Two Hundred and Second Report on Demands 
for Grants (2007-08) pertaining to Ministry of 
Heavy Industries and Public Enterprises 
(Department of Public Enterprises). 

14.05 h .... 

STATEMENT BY MINISTER 

Statu. of Implementation of the Recommendatlona 
contained In the Thlrty-8econd Report of Standing 

Commltt_ on Information Technology on Demand. for 
Grant. (200H7) pertaining to the Ministry of 

Information and Broadcaltlng 

[English) 

"THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Sir, on behalf of Shri Priya Ranjan 
Dasmunsi, I beg to lay this statement on the status of 
implementation of recommendations contained in the 32nd 
Report of the Parliamentary Standing Committee on 
Information Technology relating to Detailed Demands for 
Grants 2006-07 concerning the Ministry of Information and 
Broadcasting in pursuance of Direction 73 A of the Speaker. 
Lok Sabha, issued vide Lok Sabha Bulletin Part-II dated 
September 1, 2004. 

The Standing Committee on Information Technology 
took evidence meeting on 9.6.2006 to consider the 
Demands for Grants for the year 2006-07. In its Thirty 
Second Report presented in Lok Sabha on 2.8.2006 the 
Standing Committee made 28 recommendations. The 
Ministry /umlshed Action Taken Notes on the recommen-
dations contained in the Report on 15.12.2006. Subsequ-
ently, Action Taken Note on recommendation No. 22 has 
been revised to indicate the latest position. 

A atatement on Action Taken on the speCific 

"Laid on the Tlble and 8110 Placed in Ubrery. 8M No. L.T. 838812007 

recommendations or observations as contained in the Thirty 
Second Report of Standing Committee on Information 
Technology in respect of the Ministry of Information and 
Broadcasting is laid on the Table of the House. 

14.06 hl'l. 

MESSAGES FROM RAJVA SABHA 

[English) 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of RaJya Sabha:-

(I) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business in the RaJya Sabha. I am directed to 
return herewith the Appropriation (No.2) Bill, 2007. 
which was passed by the Lok Sabha at its sitting 
held on the 28th April. 2007 and transmitted to 
the Rajya Sabha for its recommendations and to 
state that this House has no recommendations to 
make to the Lok Sabha in regard to the said Bill." 

(ii) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Buainess in the Rajya Sabha. I am directed to 
return herewith the Finance Bill. 2007. which was 
passed by the Lok Sabha at its sitting held on the 
3rd May, 2007 and transmitted to the Rajya Sabha 
for its recommendations and to state that this 
House has no recommendations to make to the 
Lok Sabha In regard to the said Bill: 

14.01 hra. 

CAUINGAnENTION TO MAnER OF URGENT 
PUBLIC IMPORTANCE 

N_d to .. t up an Indian In.tltute ofTechnology In 
Orl ... a. propoHd In the Eleventh Five Vear Plan and 

agreed to by the Govemment earlier 

[English) 

SHRI BRAJA KISHORE TR/PATHY (Puri): Sir. I call 
the attention of the Minister of Human Resource 
Development to the following matter of urgent public 
importance and request that he may make a statement 
thereon: 

" 
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"Need to set up an Indian Institute of TechnolQgy in 
Ori.sa as proposed In the Eleventh Five Year Plan and 
agreed to by the Government earlier.· 

MR. DEPUTY SPEAKER: Now, hon. Minister, Shrimati 
D. Purandeswari. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHV: Sir, where Is the 
Cabinet Minister? This Is moat unfortunate . ... (Interruptions) 
This shows the seriousness of the Government. ... (Interrup-
tlons) Where is the Cabinet Minister? ... (lnterruptlons) This 
is a regular buslne.s . ... (Interruptlo".) 

MR. DEPUTY SPEAKER: Please listen to me. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to me. 

... (Interrupt/o".) 

{Transl.tion] 

MR. DEPUTY SPEAKER: A reque.t for this Calling 
Attention in Motion has been received by the hon. Speaker 
from Shri Arjun Singh. The hon. Speaker has allowed 
Shrlmati Purandeswari to speak on it. 

[English] 

The Speaker has allowed her. 

"THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, I thank you. I also thank my 
colleagues for giving me this opportunity. 

Presently, there are seven Indian Institutes of 
Technology in the country which are liT Kharagpur, liT 
Bombay, liT Madras, liT Deihl, liT Guwahati, liT Roorkee 
and liT Kanpur. 

Based on the recommendations of the Scientific 
Advisory Council to the Prime Minister, the Ministry of 
Human Resource Development, Department of Higher 
Education had sent a proposal to the Planning Commi-
ssion to set up three new Indian Institutes of Technology 
(IITs) in the country during the 11th Five Year Plan. After 
receiving the 'In-principle' approval of the Planning 
Commission to the proposal and based on th«t recommen-
dations 01 the Scientific Advisory Council to the Prime 
Minister, it was proposed by the Ministry to set up three 

" Placed in Library. See No. L.T. 838712007 , 

new IITs in the States of Andhra Pradesh, Bihar and 
Rajasthan . ... (Interruptions) Let me complete. 

The Ministry is in the process of deciding the exact 
locations of IITs in these three States in consultation with 
the respective State Governments. The 11 th Five Year 
Plan has not yet been finalized. However, it has never 
been agreed to by the Government to establish an liT in 
Orissa during the 11 th Five Year Plan. 

SHRI BRAJA KISHORE TRIPATHY: Sir, this is most 
unfortunate. The Cabinet Minister Is deliberately remaining 
absent from the proceedings of the House. However, hon. 
Speaker has allowed. I am not saying anything on that. 
... (Interruptions) 

(Translation, 

SHRI VIJOV KRISHNA (Barh): Cabinet has joint 
responsibility . 

SHRI BRAJA KISHORE TRIPATHV: Ves, may be it is 
the joint responsibility of cabinet. ... (Inte"uptlons)* 

[English] 

He is worried and hurried. That is the difficulty. About 
the Hon'ble Cabinet Minister, he is more interested in 
politics than the affairs of his own Ministry. This is 
interesting. 

MR. DEPUTY SPEAKER: Please address the Chair. 

SHRI BRAJA KISHORE TRIPATHV: The reply given 
by the Minister Is also very casual and misleading. The 
people of Orissa have not forgotten and recovered yet 
from the shock and Insult that has been Inflicted upon 
them by the motivated decision of the UPA Government 
with regard to the shifting of the National Institute of 
Science, about which we have discussed In this House a 
number of times, from Bhubaneswar to other place. Now, 
again the decision of the HRD Ministry, Department of 
Higher Education of the Government of India, for the 
change of location of the original proposal of estabUshment 
of a new liT in OrIssa to other State has added salt to Its 
wound. 

Sir, this shocking news has created great disconten-
tment In the State. The students, teachers, intellectuals In 
particular and public In general are very much dissatisfied. 
This is happening under the UPA Governme~t. Deliberately 
government is ignoring the cause of Orissa. They are 
deciding the location of establishment of the Institute by 
"Not recorded 
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political motivation and deliberately changing the location 
time and again. In the Gase of National Institute of Science 
aIIo they had changed the original place and shifted It to 
the other State. Although the NDA Government had taken 
the decision to set up the National Institute of Science at 
Bhubannwar, Orissa yet, they have. shifted It to other 
State ignoring the decision of the previous Government. 
Now alao, in the case of liT, as per the reply 0' the hon. 
Mlnl.ter, the Government is takIng the plea of the Scientific 
AdvI.ory council to the Prime Minister. I am not able to 
understand it. 

The Scientific Advisory council to Prime Mlnl.ter has 
advised to set up IITs but has not sugg •• ted at which 
place they should be set up. The Government has decided 
to establish three new green field Indian Institute of 
Technology during 11 th Ave Year Plan and the Planning 
Commission has agreed to It The Planning Commission 
decided earlier that It would be set up In three State. and 
on ... was one among them. It was not the thinking of the 
Planning ComrnIatlon alone. The Mlnls.r of State 0' HRD, 
my good friend, Shri Fatml who i. also silting here. On 
28th August, 2006 he had announced In Palna that one of 
these locations would be Orissa. I am not able to 
underatand It now. I have the paper cunings with me. He 
had announced on 28th August, 2006 in Patna that one of 
the locations would be . OrIssa. The State Govemment had 
also agreed to provide 300 acres of land for the purpose. 
If nothing 0' the sort was decided how could the State 
Govemment had agreed to offer 300 acres of land? It was 
decided earlier and subsequently the institute was shifted 
to Andhra Pradesh. Accidentally the hon. Minister who is 
now replying also belongs to Andhra Pradesh. I do not 
blame her. 

It Is the responsibility 0' the Ministry and the Cabinet 
Minister is absent. We do not have any objection in giving 
IITs to other States, be it Andhra Pradesh. Two engineering 
collages with M.tech. and re.earch facilities equivalant to 
1.1.7 were allowed to be established in Andhra Pradesh 
earlier by the HRD Ministry but Orissa does not have any 
.uch facility. This Is our demand, When the Plamlng 
CommIalion has decided that Orissa will be one 0' the 
locations tor this liT what Is the nece .. ity to shift It to other 
S .... ? We do not mind Andhra Pradesh getting the Institute 
but why should at all be shifted 'rom our State? Why 
should OrIs .. be ignored? We do not have any lIT. 

W. have the concentration of maximum engineering 
colleges, of courte private collegel, in the Eastern J*l of 
the country but an tIT Is neceuary to improve the faculty 
In U. Tech research and Ph.D. We are ready to provide 
land. Our ChJef Minister has written a letter to the Prime 

Minister requesting it to locate an liT in Ori .... What is the 
difficulty in that? Why are they 10 much interested in 
poking their nos. in nasty politics? Is this a Union 
Government or a State Government? I charge that the 
Ministry of HRC Is functioning like a panchayat and 
municipality. They are not functioning like a Union Ministry. 
So, the Union Government should consider all the parts of 
the country as parts of the Union. They should not 
discriminate or consider it on political balis. So, that is the 
dl'ficulty which is shocking for us. Due to this, the people 
of Orissa are very much aggrieved. I have already told 
that there is the highest concentration of engineering 
colleges in the Itate. Hence, provilion of this Ph.D., M. 
Tech Degree by eltablishlng an liT would significantly 
help in Improving the faculty of the engineering colleges. 
But we have been ignored. 

I would al80 like to submit that the Governing Body 
of liT, Kharagpur has allo approved a full-fledged campus 
to be set up in Bhubaneswar. That is also one of our 
demands. The liT. Kharagpur has requested the Ministry 
of Human Resource Development to do this by upgrading 
the existing extension centre entailing an investment of 
R'.800 crore to Rs.900 crore. This proposal is also waiting 
the clearance from the Ministry of Human Resource 
Development. What hal happened to thll? liT. Kharagpur 
has requested for this and the State Govemment has also 
agreed to give land free of cost for this project. So. I want 
to· know from the hon. Minister what is the real position of 
the project now? I would like to know whether one green 
field liT will be located in Orissa? As regards the proposal 
of liT, Kharagpur for the full-fledged extension campus at 
Bhubaneswar, we would like to know whether that is also 
under the con.lderation of the Ministry of Human Resource 
Development. Are you giving approval for this project? I 
would requelt the Minister to reply to this. 

It is also regrettable that Orissa finds itself at the 
bottom of per capita funding from the Ministry of Human 
Resource Development. This Ministry is funding all the 
States but the per capita investment of the Ministry is the 
lowest in Orissa. What is the difficulty? Why will Orissa be 
ignored? Is Orissa not part 0' this country? Why is this 
discrimination? I would like to know whether the Ministry 
of Human Resource Development is approving the 
proposal of liT, Kharagpur and also giving an liT to Orissa 
or not? Some how or the other this help will improve the 
Imbalance and the position of Orissa in regard to 
Investment in higher education. It will improve the situation I 
to some extent. At present, the investment by the Ministry 
Is the lowest In Orissa. So, if one green field liT is provided 
to Orissa and the proposal 0' liT, Kharagpur, is approved. 
then to some extent we would match with other States. 
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There are seven IITs in the country. We have the 
concentration of private engineering colleges. Therefore, 
we should be provided one liT and it was rightly decided 
by the Planning Commission. But I do not know why the 
Ministry of Human Resource Development Is interfering 
and why they are shifting it from one State to another. This 
is a nasty politics. If the Government of India will not 
reverse it~ present decision of not establishing a green 
field liT In Orissa during 11 th Five Year Plan, it will be 
unfair to Orina and it will create alarming situation in the 
State. Now the State is burning. The students are agitating. 
I think some day· they would come to Delhi to demonstrate. 
So, what is happening? The students, the intellectuals, 
the teachers and the public all are agitating. This Union 
Government is unfair to the State of Orissa. They are 
doing all the illegal works . ... (lnterruptions) 

. MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Shri Trlpathy. 

... (Interruptions)" 

SHRI BRAJA KISHORE TRIPATHY: Sir, It is also leamt 
that five new IIMs would be established during the 11th 
Five Year Plan. There are already IIMs in different States 
but we do not have a single 11M in Orissa. There is not a 
single central im:titution in Orissa. There is no 11M. So, 
when they are deciding to set up five new IIMs during the 
'1 th Five Year Plan, why Orissa should not be chosen for 
this? The maximum number of degree engineering 
institutions, technical institutes al'ld IT educational institutes 
are there in Orissa, the eastern part of the country. 

So, why would the Govflmment not "ecIde about 
allotting one 11M in the State of Orissa? I would like to 
request the Government to consider setting up one 
greenfield liT, one 11M in Orissa and also consider giving 
an extension of the liT campus of Kharagpur in 
Bhubaneswar in the State of Orissa. If these demands are 
not considered favourably by the Union Government, then 
the people of the State would be very unhappy and the 
situation would not be any good. 

We are for the unity of the country. We are working 
for the unity of the country. The contribution of the people 
of Orissa has been the maximum towards maintaining 
unity of this .nation. If the State of Orissa will decide 
otherwise, then half of the country would be languishing 
in darkness. The hon. Members of this august House 
should know this. We are providing coal and iron ore to all 
parts of this country, but unfortunately in our State, we do 
not have any industry. If the Union Government would 
• Not recorded 

continue to deprive us, then naturally the State would feel 
isolated from the mainstream. The Naxalitel are very much 
active in the State of Orissa and they would take advantage 
of the situation. The Union Government seems to be 
conducting themselves like a Panchayat and they are 
following a discriminatory policy. If such an attitude does 
not change, then the miscreants will provoke the people 
and the unity of the country could be threatened. We are 
always for the unity of the country. The contribution of the 
people of Orissa to freedom struggle has been immense. 
We were the last State to become a part of the colonial 
rule . ... (lnterruptions) The hon. Member does not leem to 
be aware of history . ... (lnterruptions) 

MR. DEPUTY SPEAKER: Nothing, except the speech 
of Shri Braja Kishore Tripathy, would go on record. 

... (Interruptions)" 

SHRI BRAJA KISHORE TRIPATHY: Sir, we ware the 
last State to go under the control of the British rule. We 
fought against the British rule. There were many people 
from Orissa who were hanged by the British for participation 
in the freedom movement. There is not even proper 
reflection of those sacrifices, in the history of freedom 
struggle. We have not been able to pay them their due 
respect. Therefore, the contribution of the people of Orissa 
In the freedom struggle has been maximum. 

Therefore, I would like to request the hon. Minister to 
consider these demands and not to wound the sentiments 
of the people of the State. There should not be any 
provocation which may lead to a serious crisis of law and 
order. The Government should understand the sentiments 
of the people of the State and consider favourably sening 
up of one liT, one 11M and also giving extension of campus 
of liT Kharagpur at Bhubneswar. This is the only request I 
would like to make to the hon. Minister. If these are not 
considered, then maybe, in the near future there could be 
agitations and the situation may go out of control. 

SHRI B. MAHTAB (Cultack): A Calling Attention has 
been listed In today's Order Paper. The hon. Minister of 
State for Human Resource Development, in response to 
this, h.slaid a wrlnen statement on the Table of the 
House. This was also listed in the first part of the Budget 
Session but due to the House getting adjourned for recess, 
this issue could not be discussed then. 

It is an emotive ilsue for all the Orlya 'people, not 
only resident Oriyas but also Non-Resident Oriyu. This is 
our experience that everyday, through the net, we are 

°Not recorded 
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receiving a large number of mails about this iSlue - be it 
Shri Jual Oram or other Members from the Rajya Sabha, 
we, the Members representing the State of Orissa, have 
been receiving a large number of mails through the net on 
this issue. That is why is Orissa being denied justice? 
Why is thil United Progressive Alliance Government 
denying justice to Orilsa? What reply do we have for this 
question? Should we say that because a large number of 
non-UPA members have been elected to this House that 
the UPA Government is denying justice to us? Should we 
say that because we do not have a Cabinet Minister in 
UPA, Ortlsa II being denied justice? Should we say that 
Orissa is not being recognized by the leaders of the UPA 
and hence it is denied justice? What should we say? What 
is the reply? ... (Interruptlons) The reply is because they 
stood with NDA, they stood for the cause of Orissa. 
... (lnterruptlons) What is the reason that the UPA which is 
in power for the last three years is denying justice to 
Orissa? ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Shri Mahtab. 

... (Interruptions)* 

SHRI B. MAHTAB: It is not only that it is denied 
justice only for the last three years. Since the 19605, the 
1970s, the 1980s and t:'e first part of 1990s, Orissa had 
been persistently denied justice. 

I would like to ask a simple question to the Minister 
and I would expect a reply to that question. How much 
investment has been made in Orissa for human resource 
development? How much investment has the Ministry of 
HRD made in Orissa during the last Ten Plans? How 
many Central Institutes, leave out liT which is the issue to 
which we have called your attention, have been 
established in Orissa? Our leader. Shri Tripathy, has also 
mentioned about IIMs other than IITs. I would like the hon. 
Minister to go through the records on a commitment made 
in this House. In the late 1980s, our former President who 
was the then Minister during the tenure of Shri Rajlv 
Gandhi had made a commitment in this House to a 
Congress Member who was representing the constituency 
which I am representing today. At that time, she was the 
wife of the Chief Minister. To her, the then Minister, Shri 
Narayanan had made a commitment In this House that 
when I liT will be established, it will be established in 
Orissa. Now we are in 2007. More than four or five 
Governments have ruled but what has happened to the 
IITs? If we raise this issue, somebody will start obstructing. 

Should we not take the responsibility. What happened to 
that triple I liT establishment? Have you fulfilled the 
commitment made in this House? Or do you say that other 
Ministries have not done it and that is why, you also have 
not done it? Can you shift your responsibility like this? 
How much money have you Invested in the State of Ortssa 
during the last 60 years? I am not asking this question to 
any political party or a political alliance. I am aaking this 
question to this House, to this nation. Why has Ort .. a 
been denied investment from the Central Budget, espectally' 
from tho Ministry of Human Resource Development? How 
many institutes have you created? Only two Institute. of 
the Ministry of Agriculture have been established. One is 
Central Rice Research Institute, established in 1948 and 
the other one is Fisheries Central Institute, established in 
eighties. Other than these two Institutes, which are related 
to the Ministry of Agriculture, no other institute has been 
established. These Institutes have nothing to do with the 
Ministry of Human Resource Development. Of course, 
Regional Engineering College was established after 
Rourkela Steel Plant came up, after Mirakud Dam came 
up . 

A large number of students from Orissa go to cities in 
other States for technical education, like Bangalore. 
Hyderabad and Delhi and very few of them go abroad. Is It 
not the responsibility of the Central Government to provide 
higher technical education to the people of Orissa at an 
aHordable cest? Why should we have to come before you 
and plead? Knowing full well that Orilla is in the bottom 
of income index, is it not the responsibility of the Centre to 
do that? 

You have enshrined "socialism" in the Constitution. 
Is it not the responsibility of the Centre to do that? A very 
fashionable word is being used in last few months, that Is 
"inclusive growth." II it not the relponsibility of the Centre 
to see the overall growth of the country? If some people 
flare up in North-East, it immediately draws the attention 
of the Govemment; if something happens in Westem front, 
that draws the attention of the Government. ... (Interruptions} 

The Scientific Advisory Council to the Prime Minister 
was set up and was given a mandate. What was the 
mandate? Was the mandate to find out how many liT. 
should be established? Or was the mandate to find out 
whether there is requirement to expand the number of 
IITs? I would like the han. Minister to educate me and the. 
House. As per my information, the mandate to Scientific r 
Advisory Council was, other than the IITs that were 
establilhed in the sixties and another one later on, is 
there a necessity to have more IITs in this country? Why 
was it restricted to three? Who restricted it to three? I 
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would like to have an answer. How was this confined to 
only three? Was it done by Planning Commission? I would 
like to know that. If the recommendation WM, one In the 
East, one in the West, one in the South, who decided that 
one should go to Bihar, one should go to Andhra Pradesh; 
and the third one would go to Rajasthan. Who decided 
that it will not go to Karnataka, Kerala or OrI.la? At what 
level was this decision taken? I would like to understand 
this. If a deci.lon has been taken consciously, what i, the 
logic behind It? Let the whole nation know. I would like to 
have answers to the .. few questions . ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing Ihould be 
recorded. 

... (/nterruptions)* 

MR. DEPUTY SPEAKER: Members .peaklng without 
my permission will not go In the record. 

... (/nterruptions)* 

SHRI B. MAHTAB: I would like to request the hon. 
Minister that there is a nece.sity to provide more funds for 
establishment of Human Resource Development Central 
Institutes. Let us get an assurance from the hon. Minister. 
Whatever you say, we do not have any iiI-will against the 
Cabinet Minister of Human Resource Development. We 
do not want to oHend the hon. Minister who Is going to 
reply today, but we h.ve to plead our cue. If you require 
all of us, all Members of Partlament from OrIssa including 
the supporters who want Orissa to grow and prosper, all of 
He can go including the hon. Minister, Shri Jalram Rameah 
lie can go and plead before the Minister of Human 
Resource Development, Shrt Arjun Singh. Now let us hear 
from the hon. Minister. 

SHRI KHARABELA SWAIN (Balasore): The UPA 
Government all the time talks of inclu.ive growth. What is 
the meaning of this inclusive growth? Does It mean that 
the growth of .ome with the exclusion of othars? You take 
the example of quality of human resource available In 
Orissa - in the Civil Service, In the banking sector, in the 
IT, in medicine, in engineering what is the percentage of 
Oriyas? It is one of the highest in India. 

The hon. Minister, Shri Jalram Ramesh Is lilting here. 
He was with us in the Standing Committee on Finance. 
Wherever he wa going with us, he was finding th.t Oriya 
officers were prospering everywhere like in the Income-
tax, in Central Excise, In banking and whenever h •. 11aI1ds 
to speak here, h. s.ys, a ever, the 'Kaiing. BrIgade' Is 

·Not recordId 

av.llab1e here to lilten to his speech. He knows th.t we 
.Iw.y •• it and we Ii.ten to him. 

Sir, the UPA Government and everybody knows that 
now there is going to be a lhort.ge of sklUed manpower 
in this country by 2011. We will h.ve to Import IkHIed 
manpower if thil trend of not making the people 1ktIIed, 
continues in India That is why. 1 ,000 ITls are going to be 
developed a centre. of excellence. The hon. Minister of 
Finance told about this at the time of the Budget Speech. 
So I am asking what II the criterion for .etting up of liT •. 
How m.ny liT ..... there In the United State. of America? 
How many IITs are required in a country of Indi.'. 
magnitude? II It only .. ven? If you include three, It is 
going to be ten . 

Sir let me tell you, a country of IndI.'s magnitude 
requlr •• 1500 liT •. It may sound very lofty, but It II true. So 
a country of one billion people requires this . 

Now the UPA Government is already charging two 
per cent Education Cess for primary education. From this 
year, you h.ve imposed another one per cent for the 
higher education. Every year you say that your revenue 
collection Is Increalng by 20 per cent and 30 per cent. 
So, there Is no shortage of money. There i. no resource 
crunch. If there Is no resource crunch, why do you not 
come for another technical institute of the magnitude of 
the liT in a State like Ori.s.? Why .hould the people from 
OrIln, why should MPs from OrIssa· simply beg like 
beggars? Why should we beg for It? I am not accusing 
you. I am not accu.ing .ny Individual or this Government, 
but I will appeal thil Government that you .hould see to it 
that Oriyal should not just come and beg to you like this. 

Let us have another institute. You have It In Bihar, 
Rajashan and Andhra Pradesh. We have no objection to 
that. I told you that we require 1500 technical institutions. 
You can have It In Keral. and everywhere. W. also want, 
perhaps, one in Orllsa. As has already been told by Shri 
Braja Kilhore Tripathy, the liT Kharagpur Is willing to open 
a campus of Its own in Bhubaneswar. In We.tern OrIs •• 
which il comparatively an under-developed area, there, 
the Burta Engineering College Is having the Infrastructure 
and everything. You can develop If and Improve It to the 
.tatul of an liT. You can do that. 

Lastly hon. Minister, let me tell you that If your 
Government ha not agreed eartier to Ht up an institute of 
lIT In 0rI .... If you have not aglMd, pl .... agree to It 
now. If you do not agree to It today, we wiN keep on raising 
thl. matter In this HouH for all time to come till you 
agree. 
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MR. DEPUTY SPEAKER: I would like to request the 
hon. Members to seek clarifications because I have a very 
long list of speakers with me. So, I would only love 
clarifications on this Calling Attention. I would now request 
Shri Prasanna Acharya to seek only clarifications. 

SHRI PRASANNA ACHARYA (Sambalpur): Sir, it is a 
very important subject concerning the State of Orissa. My 
colleagues have very forcefully raised it. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Sir, I want to know 
whether the second Calling Attention will be taken up 
today or tomorrow. At 3 of the Clock, there is another most 
important discussion. 

MR. DEPUTY SPEAKER: At this time, I cannot say 
anything. After we finish this, I williet you know. 

I would request Shrl Prasanna Acharya to seek only 
clarifications. No lengthy speech is allowed. 

SHRI PRASANNA ACHARYA: Sir, this is a very 
important subject conceming Orissa. I would earnestly 
thank the Chair for giving me permission to raise a few 
questions. 

It is an admitted fact that whenever there is a 
Congress Government at the Centre or an alliance 
Government led by the Congress at the Centre, Orissa 
has been consistently neglected. Statistics alone speaks 
volumes about the continued injustice meted out to Orissa 
whenever there is a Congress-led Government be it 
Railways, be it the Plan Grants or allocation of Central 
University or liT, Orissa. My pertinent question to the hon. 
Minister of State here, who is going to reply, is few months 
back, the Minister of State Shri Fatmi, who is very much 
present here, announced in a public function that three 
IITs were going to be set up. One is in Bihar and another 
one is In Orissa. It was announced by the Minister. 
Whenever a Minister makes any public announcement, it 
is supposed that he is announcing it on behalf of the 
Government. Therefore, I do not just understand why on 
the plea of the recommendation of the Scientific Advisory 
Council to the Prime Minister the decision was subse-
quently changed. It is a million-dollar question for us, for 
the people of Orissa. When already a decision was taken 
that one liT out of the three would be set up in Orissa, 
when it was declared by the Minister himself, why In the 
subsequent period the decision was again changed on 
the plea of the recommendation of the Scientific Advisory 
Council of the Prime Minister? 

14.42 hr.. 

(MR. SPeAKER in the Chair) 

I would like to draw your attention to another important 
issue. The Joshi Committee and subsequently the 
Anandakrlshnan Committee evaluated a few of the old 
quality engineering colleges to upgrade to the status of an 
II EST. Then also, Orissa's case was not properly 
considered. It was ignored at that time also. You know, Sir, 
that no State can achieve robust growth in economy without 
the sound base In science and technology which are 
directly linked to Its economic development. While States 
like Maharashtra, Tamil Nadu and Karnataka have 
leveraged the technology base. Oriasa has suffered due 
to lack of such an institution. It Is an admitted fact. 

My colleague Shri Mahtab was very correctly saying 
that among the States in the South. West. North and East, 
Orissa is the only one State that does not have a single 
institution at the level of INls. There are already 13 INls In 
India. Oris.. is zero. There Is a total of 7 IITs in the 
country. Orissa Is zero. There is a total of six IIMs In India. 
Oriasa is zero. 

There are 18 Central Universities in the country. We 
have been demanding for a Central University to be s.t 
up In Orissa. but it has not been conceded to so far. Orissa 
has no national level R&D establishment. except the 
Regional Research Laboratory 

Sir, another very Important point has been raised 
very correctly by my colleague. You will be surprised to 
know that the HRD Ministry is spending only Rs. 4.70 per 
person on higher education in OriNa. If you see the figures 
of other States, in Delhi it is Rs. 183.08, in Utt.ranchallt is 
Rs. 115.14, in West 8engal it is Rs. 41.20 and in Kern.taka 
it is Rs. 33.04. These figures will show you how the HRD 
Ministry has been consistently neglecting Orilla as far as 
higher education is concemed. 

I would like to know whether the Government is 
aware that a new era of industrialization has begun in 
Orissa. Orissa is now poised to add in excess of 70 million 
tonnes per annum in steel. 4 million tonnes per annum In 
alumlnina refining, 1 million tonne per annum in 
aluminium. 15 million tonnes per annum in petrochemicai 
refining, 13,000 MW of power and 5 million tonnes per 
annum in cement. POSCO, Tata, Mlttal, L & T, Adltya Birla, • 
Infosys and 10 many other companies are coming to Orisla. 
When a new era in industrialization has begun in Orissa, 
is it not necessary that more and more qualified engineers 
and technologists are produced In Orilsa? Our Chie' 
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Minister has twice written to the Prime Minister and he met 
the Prime Minister also and requested for setting up an liT 
in Orissa. Shri Swain was mentioning about Burla College 
of Engineering. I demand that the Burla College of 
Engineering should be upgraded and should be given the 
status of an Indian Institute of Technology. 

[Translation} 

SHRI DHARMENDRA PRADHAN (Deogarh): Mr. 
Speaker, Sir, I would like to draw the attention of the 
Government to the achievement of a son of a labourer 
who stood first in Matriculation examination in Orissa this 
year and the son of a tea vendor who has qualified UPSC 
Examination held last year. It is an irony that the Central 
Government is conspiring to set up a national university 
elsewhere which was allotted to Orissa. It will hurt the 
sentiments and interests of Oriyas. I would like to ask a 
question from the han. Minister. but I am not sure whether 
she is competent to reply it or not? I want one clarification-
on 28 August, last year. opening of three new institutes 
was announced in Patna and the announcement does not 
cover Orissa. Planning Commission makes recommen-
dations in this regard. I want to know - was any 
recommendation made for Orissa or nol? Planning 
Commission plays an Important role In formation of plan. 
Will the hon. Minister please state - whether Orissa's 
name figured in the names of States wherein three green 
field IITs were proposed to be set up on the recommen-
dations of Planning Commission? If so, the reasons for 
neglecting Orissa. 

[English} 

SHRI BIKRAM KESHARI DEO (Kalahandl): Mr. 
Speaker, Sir. I have also given my name. I want to seek a 
clarification. . .. (Interruptions) 

MR. SPEAKER: What is this? You are evolving a 
new procedure. Even though it is Linprecedented, you can 
associate your names and you send the slips to the Table. 

... (Interruptions) 

MR. SPEAKER: You are a senior Member. You know 
the rules. PleaH take your seat. 

... (Interruptions) 

MR. SPEAKER: I am not obliged to call anybody 
now. We go up to 5 Members and sometimes up to 6. 
Now, another 20 hon. Members are standing up and asking 
tor chance to lpaak. How II It possible to allow all of you? 
I am sorry. 

... (Interruptions) 

MR. SPEAKER: Let us follow some rule. 

... (lnterruptions) 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, I have also given notice. 

MR. SPEAKER: Notice means nothing Mr. Rawal. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, please take your 
seats. This is a specific subject. Han. Members from the 
concerned State have spoken. So, there Is no reason to 
allow any other hon. Member now. 

SHRI N.N. KRISHNADAS (Palghat): Mr. Speaker, Sir. 
I want to seek a clarification. 

MR. SPEAKER: No, I am sorry. This is not the 
procedure. The han. Minister's statement only will be 
recorded. 

... (Interruptions)" 

SHRIMATI D. PURANDESWARI: Sir. this II the 150th 
year of the Soldiers' Mutiny . ... (Interruptlons) 

MR. SPEAKER: Mr. Thomas, I will not allow this kind 
of violation of rules. I have told you. 

. .. (Interruptions) 

MR. SPEAKER: Mr. Deo. I will not allow this. You are 
defying the Chair deliberately. 

SHRIMATI D. PURANDESWARI: Sir, this Is the 150th 
year of the Soldiers' Mutiny. which Is considered the corner 
stone, the basis tor our Independence Movement and 
every Indian, every State had rightly Its role to play in the 
Independence Movement. Not only Orissa. but the entire 
country was unified and did fight for its Independence. I 
would like to make that very clear here. 

The Indian Institutes of Technology have been 
conceived as institutes of national Importance and these 
institutes are leaders in technology innovation and also to 
educate and train graduates al"ld post-graduate level 
technologists and engineers at all levels to the very best 
in any part of the country. Therefore. it can be justified ,that 
every State would want to have an liT. which il considered 
a global brand in technical education, in their State. 

·Not recorded 
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But, before I proceed further and answer the various 
queries posed by my hon. Colleagues, I would just like to 
briefly outline the way in which the states where these 
three IITs need to be established was decided upon. Prof. 
C.N.R. Rao, Chairman of Scientific Advisory Council to the 
Prime Minilter, had recommended the setting up of three 
IITs and in his letter to the hon. HRD Minister has clearly 
indicated that one liT needs to be .stablilhed in South, 
one in fut, possibly in ... {Interruptlons} Bihar and one in 
Welt, probably in Rajasthan . ... {Interruptions) It was very 
clearly mentioned . ... {Interruptlons} I apologise for the slip 
of the tongue . ... {Interruptlons) 

SHRI BIKRAM KESHARI oEO: Sir, I am on a point of 
order. 

MR. SPEAKER: There cannot be a point of order on 
the slip of tongue. 

... (Interruptions) 

MR. SPEAKER: I am sure the hon. Minister will be 
very happy, as all of us, to provide an liT to Orissa, but she 
is laying why It has not been possible and why some 
decision hal been taken. Nobody is unsympathetic. We 
all want an liT in every State. Why not? But there are 
certain ways of doing things. 

SHRIMATI D. PURANDESWARi: It was on his 
recommendation that three States were identified as 
possible locations for the new IITs that were to be set up. 

With regard to IISER, that Shri Braja Kishore Tripathy 
was mentioning, the idea was mooted by the then 
Chairman of UGC and UGC was not considered a 
competent body to actually open institutes. It Is only a 
body which would extends grants to the universities and 
colleges. Therefore, in the Law Ministry, it was not 
considered legal by the UGC to announce the opening up 
of an IISER. That was the re .. on why the idea of opening 
up of IISeR to be established in Orilsa was dropped. 

As far as the remark which Shri Fatmi had made is 
concerned, he is very much present here and he clearly 
dectines having made such a remark . ... (lnterruptlons) 

SHRI BRAJA KISHORE TRIPATHY: The hon. Mlnilter 
should not say that. Otherwise, I will bring a privilege 
motion. . .. (Interruptions) 

SHRIMATI D. PURANDESWARI: He is present here 
and has denied that. ... (Interruptions) 

MR. SPEAKER: Wt)at II being done here? Neither 
your Itatement Is recorded nor her statement can be .heard. 

... (Interruptions) 

SHRI BIKRAM KESHARI DEO: Sir, she is misleading 
the House .... (Interruptions) 

MR. SPEAKER: Mr. oeo, you are a very alert 
Member. If she is misleading the House, you have ample 
remedy. 

SHRI BIKRAM KESHARI DEO: Sir, she ia beating 
around the bush . ... (Interruptlons) I am on a point of order. 

MR. SPEAKER: She is beating around the bush. 

... {lnterruptions) 

MR. SPEAKER: There is no point of order for that. I 
have never heard of having a point of order on beating 
around the bush . 

... (Interruptions) 

MR. SPEAKER: All right then, I will stop this 
discussion here. 

... (Interruptions) 

MR. SPEAKER: Do not record any observation. Any 
hon. Member lpeaking without the permission of the Chair 
is not to be recorded. You know that rule. 

...(Interruptions)" 

MR. SPEAKER: Nobody can compel any particular 
Minister to reply. 

The hon. Minister may continue. 

... (Interruptions) 

SHRIMATI D. PURANoESWARI: As far as the 
proposal to set up an liT in Kharagpur is concerned, to 
have large extension, greenfield campuses of IITs in other 
States opened by IITs somewhere else would actually call 
for 500 to 600 acres of land 'rom the State Governmenta. 
As he said, the State Government was ready . ... (Interrup-
tions) 

MR. SPEAKER: Wt)at is this? 

SHRIMATI D. PURANoESWARI: At the lame time, 
the COlt of land development Itlelf would be around Rs. 
120 crore to Rs. 150 crore besides the COlt of setting up 
the entire infrastructure which would be somewhere to the 
tune of Rs. 1000 crore . ... (Interruptlons) 
"Not recorded 
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MR. SPEAKER: What Is :hls? Nothing Is being 
recorded. 

... (Interruptionsr 

SHRIMATI O. PURANOESWARI: Besides this, the 
burden of the non-recurring expenditure would again fall 
on the Govemment of India. It Is not to shirk away from the 
responsibility; but It Is to consolidate. We, already, have 
shortcomings in the other IITs as such. We have faculty 
problems; we have infrastructural problems. Unless we 
consolidate aU these, we would not be in a position to 
open Greenfield campuses elsewhere In other States. That 
was the reason. However, Bhubaneswar does have an 
extension centre opened by liT Kharagpur which actually 
extends post graduate, continuing education programmes 
there. It has been there for quite some time. 

SHRI BRAJA KISHORE TRIPATHY: You accept the 
proposal of Kharagpur also. 

SHRIMATI D. PURANDESWARI: We have not 
accepted the proposal of Kharagpur. 

Planning Commission hal only given an in-principle 
approval for setting up of these three new IITs. 
... (lnterruptlona) 

MR. SPEAKER: I would be very happy to have an liT 
in Purl. 

... (Interruptions) 

SHRIMATI D. PURANDESWARI: But where the IITs 
need to be set up has not been mentioned by the Planning 
Commission. This was clearly mentioned In the C.N.R. 
Rao Report itself. 

Mahtabjl has questioned the mandate of the Scientific 
AdvIIory Committee. The Scientific Advisory Council to the 
PM hu a mandate to recommend the development of 
science and technology in the country. IISERs have been 
set up based on these recommendations. Besides this, 
IITs allo are being also set up based on these 
recommendations again. As I said, it is not very easy, the 
cost of setting up of an liT is to the tune of Rs. 1000 crore 
besides the land and the land development cost. 

Coming to allegation that Orissa has been lidellned 
or has been marginalized. I would like to briefly read out 
the namel of the Centrally-funded Institutes which are 
already existing. There Is Regional Research Labor.atory 
at Bhubaneswar, Slju Patn. National Steel Institute at 

, "Not recorded 

Purl, Extension Centre of liT Kharagpur, Indian Institute of 
Man Communication at Dhenkanal, Regional Medical 
Research Centre. ... (Interruptions) 

MR. SPEAKER: Do not record anything. 

... (Interruptions, 

SHRIMATI D. PURANDESWARI: There is Central 
Rice Research Institute, Cuttack, Central Institute of 
Freshwater Aquaculture at Kausalyaganga, National 
Institute of Rehabilitation, Training and Research at 
Cuttack, Water Technology Centre for Eastern Region at 
Bhubaneswar . ... (Interruptlons) National Research Centre 
for Women in Agriculture at Bhubaneswar. 

MR. SPEAKER: She is doing a brilliant job. Kindly 
support it. 

. .. (Interruptions) 

MR. SPEAKER: Do not be angry, young man. 

... (Interruptions) 

SHRIMATI D. PURANDESWARI: Government engi-
neering institute. are five in number. Bnldel Institute of 
Hotel Management and Catering Technology, we have an 
Architecture Institute which is again a Government Institute 
which Is running MBA institutions are six in number, MCA 
institutions are again six In number and pharmacy institu-
tion is one In number. These are all Government institutions 
approved by AICTE. Besides this, the Universities in OrIssa 
are Behrampur University, Biju Patnaik University of 
Technology at Rourkela, Fakir Mohan University at 
Balasore, Kallnga Institute of Intemational Technology at 
Bhuvaneshwar. ... (Interruptions) 

MR. SPEAKER: You should allow the Minister to 
reply. This is not right. You cannot have a reply according 
to your desire. 

... (Interruptions) 

MR. SPEAKER: Very well; I think the hon. Members 
who have spoken on this Calling Attention Motion have 
done an admirable job to put up the case of their State. I 
think, In the circumstances, the hon. Minister has done a 
great job In tackling these attacks. 

SHRIMATI O. PURANOESWARI: Thank you. Sir. 

15.00 hr.. 

[Eng/ish] 

MR. SPEAKER: Now, we take up Item no. 9. Shri 
Jairam Ramesh. 
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... (Interruptions) 

15.00 \6 hr.. 

(At tro. st •• Shri SrahmanMKla Panda and some 
other hone Membetw came and stood on "'e 

floor near the rable.) 

... (Imerru,.".) 

MR. SPEAKER: You are all .."Ior Members and 
responsible Memberl. This 18 not the way. Pie ... go back 
to yourseata. 

Let us not bring down thil Inltltution. Everyday It I, 
happening. I appeal to all of you to go back to your I .. ". 

... (lnterruptIons) 

MR. SPEAKER: Pl .... do not record anything. 

... (Interruptions, 

15.01 In. 

(At litis .t •• Shrl BrahmaMnda Panda and some other 
hone Mem"." went back to melr ... tI.) 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, we are 
not Utllfled with the reply of the hone Minis .... .•• (Intenup-
tIons) 

(Tranalatlon) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): A 
great Injustice i, being done do Orlsu . ... {lnterr&IptIoM) 

15.01 ~ hnl. 

(Prof. Vljsy Kumar Malholta and .ome other hone 
Membet$ than /tift the He ..... ) 

{EnQIJ.h} 

MR. SPEAKER: Nothing will go on nte:ord. 

... (lnterruptioMf 

MR. SPEAKER: Enough is enough. Now, item no. 9. 
Shri Jairam Aamesh. 

11.02 hr.. 

PAPERS LAID ON THE TABLE -Contd. 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
·Not recordld 

INDUSTRY (SHRI JAIRAM AAMESH): Sir, I sincerely 
apologize for not being pr ... nt in the House when my 
name w .. called since I was on Roster Duty. I beg to lay 
on the TMJIe:-

(1) A copy each of the following papers (Hindi and 
Engllih V8I'Iiona):-

(i) Memorandum of Und.rstanding between the 
Stat. Trading Corporation of India Limited 
and the Department of Commerce, Ministry 
of Commerce and Industry. for the year 2007-
2008. 

[Placed in Ubrary, See No. L. T. 635912007) 

(II) Memorandum of Understanding between 
the P.E.C. Limited and the Department of 
Commerc., Ministry of Commerce and 
Indultry for the ye.r 2007-2008 . 

[Placed in Library, Se. No. L. T. 6360/2007) 

(IH) Memorandum of Und.rstanding betw.en 
the India Trade Promotion Organization 
and the Departm.nt of Commerce, Ministry 
of Commerce and Industry for the year 
2007-2008. 

[Placed In Library, See No. L.T. 638112007) 

(Iv) Memorandum of Understanding betwe.n 
the MMTC Limited and the Department of 
Commerc., Mlniltry of Comm.rce and 
Industry, for the year 2007-2008. 

(Placed in Library, 8M No. L. T. 636212007) 

(2) (I) A copy of the Annual Report (Hindi and 
EngUah ..,.,.1onI) of Ihe Federation of Indian 
Export Organlutlona, New Deihl, for the 
year 2005-200e, along with Audited 
Accountl . 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Federation of indian Export Organi-
sationl, New Deihl, for the year 2005-2006. 

(3) Statement (Hindi and English versions) showing 
r.asons for delay in laying the papers mention.d 
at (2) above. 

(Placed in Library, See No. L. T. 638312007) 
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(4) A copy of the Annual Report (Hindi and English 
versions) 0' the Indian Council of Arbitration, New 
Deihl, for the year 2005-2006, along with Audited 
Accounts. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the paper. mentioned 
at (4) above. 

(Placed in Library, See No. L.T. 6364/2007) 

(8) (i) A copy of the Annual Report (Hindi and 
English versional of the Tobacco Board, 
Guntur, for the year 2005-2006, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Tobacco Board, Guntur, for the year 
2005-2006. 

(Placed In Library, S .. No. L. T. 636512007) 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the Agricultural and 
Processed Food Products Export Develop-
ment Authority, New Delhi, for the year 2005-
2006. 

(iI) A copy of the Annual Accounts (Hindi and 
English versional of the Agricultural and 
Processed Food Products Export Develop-
ment Authority, New Delhi. for the year 2005-
2006. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
verslonl) by the Government of the working 
of the Agricultural and Processed Food 
Productl Export Development Authority. 
New Deihl, for the year 2005·2006. 

(8) Statement (Hindi and Englilh versions) showing 
realOnl for delay in laying the paperl mentioned 
at (7) above. 

[Placed in Library, See No. L. T. 636612007) 

15.02 ~ hra. 

MOTION RE: THIRTY-SEVENTH REPORT OF 
BUSINESS ADVISORY COMMITTEE 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Sir. on behalf 0' Shri Prlya Ranjan 
Dasmunsi. I beg to move;-

-That this House do agree with the Thirty-Seventh 
Report of the Businesl Advisory Committee presented 
to the House on the 7th May, 2007.-

MR. SPEAKER: The question is: 

-That this HOUle do agree with the Thirty-Seventh 
Report of the Buslne .. Advisory Committee presented 
to the House on the 7th May, 2007.-

The motion was adopted. 

15.03 hI'S. 

MATTERS UNDER RULE 37T 

{English] 

~R. SPEAKER: Matters under Rule 377 will be 
treated as laid on the Table of the HOUle and they will 
form part of the proceedings of the House. 

(I) Need to expedite the e.tablllhment ofThennal 
Power Project at Nablna;ar In Aurangabad, 
Bihar 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Bihar is 
deficient in power. To help meet its assessed demand the 
State Govemment had in 1989 conceived of a 2200 MW 
thermal power project that was to be established at 
Nabinagar in Aurangabad. After this project lay dormant 
for ten years, efforts to revive it began during the Fourteenth 
Lok Sabha in 1999. Studies established its feasibility. The 
Ministry of Railways intervened and offered to build the 
project. But the Power Ministry opposed it claiming that 
building such a project was its legitimate responsibility, 
This dispute unnecel8aril~' held up the project. 

Seventeen years after it was conceptualized, the 
Cabinet Committee on Economic Affairs, after fully 
considering it in its meeting on 2nd FeDruary this year, 
accorded its mandatory approval to build a 1000 MW 
power project. consisting of four units each of 250 MW, at 
an estimated cost of Rs. 5,350 crores over a 1600 acre 
area in Nabinagar. 600 acres have been acquired and the 
remainder is to be acquired by 2007 end. This is a huge 
achievement for the state and is a national as.et. As 
• Treated u laid on the Table. 
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(d) if so, the details and reasons therefor; 

(e) whether the Government proposes to circulate 
the said Bill for public opinion; 

(f) if so, the details thereof and time fixed for the 
introduction of the said Bill; 

(g) whether the Government has convened any 
meeting of Secretaries, Chief Ministers and Advisers of 
Union Territories in this regard; and 

(h) if so, the details and outcome of such meeting? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) The 
Soli Sorabjee Committee has submitted to the Government 
a draft Model Police Act on October 30, 2006. 

(b) The salient features of the Model Police Act 
inter-alia Includes letting up a State Police Board, fixity of 
tenure of the Director General of Pollee of the State and 
other key pollee functionaries, setting up of Police 
Eltablishment Committees for the purpose of effecting 
transfers and postings of police officers, separation of 
investigation police from law and order police and setting 
up of Police Accountability Mechanisms at the State and 
Diltrict levels. 

(c) to (f) Police being a State subject, the Model 
Police Act drafted by the Soli Sorabjee Committee has 
been sent to all State Governments for appropriate 
consideration and action. The Central Government is 
considering introduction of a Bill to cover Pollee 
administration In the Union Territories to replace the existing 
enactments. 

(g) and (h) A meeting of Chief Ministers of States and 
Administrators of Union Territories was held under the 
Chairmanship of Union Home Minllter on 30.12.2006 and 
there was a general consensus on the need to frame a 
new police law for contemporary needs. 

[English] 

Clolure of Mllil 

4587. SHRI SUBRATA BOSE: 
SHRI JUAL ORAM: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the details of big, medium and small scale 
mlill In the country including paper mills separately; 

(b) whether any of those mills have fallen sick! 
closed including paper milia; 

(c) if so, the details thereof, State-wise; and 

(d) the steps taken to revive those sick/closed 
such mills? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) As per the Annual Survey of Industries 
(ASI) 2003-04, the number of factories were 1,29,ON. 
According to the Central Pulp & Paper R •••• rch Instltut. 
(CPPRI), there are 666 pulp and paper mills in the country 
of which 514 are smali, 90 are medium and 62 are big 
paper mills of which 96 paper mills have fallen sick/closed. 

(c) The state-wise list of clos.d paper mills II 
encloled as statement. 

(d) Besides providing a policy r.glme that 
facilitates and fosters growth and development of 
Industries, steps tak.n for revival of sick industrl.1 units, 
inter-alia, include setting up of Board for Industrial and 

. Financial Reconstruction (BIFR) which conliders revival 
of lick Industrial unltl registered with the Soard under the 
provlsionl of the Sick Indultrial Comp.nlel (Special 
Provisions) Act, 1985 (SICA) and issue of guidelines by 
Reserv. Bank of India to b.nks for financial lupport and 
amalgamation of sick units with healthy units. Wherever 
feasibl. rehabilitation sch.mes are sanctioned for the 
revival of the units registered with the BIFR which, Inter-
alia, Include restructuring of the capital, Induction of fresh 
funds by the promoters, Government assistance for public 
sector units, merger with other companies, relief and 
concessions In the form of rescheduling of duet by 
Financial Institutions, banks and Government and change 
of management. 

State-wise list of closed pap., mills 

S.No. State/U.T. No. of Mill. 

2 3 

1. Andaman and Nicobar Island 

2. Andhra Pradesh 5 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. ChhaHlsgarh 
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2 

8. Dadra and Nagar Haveli 

9. 

10. 

11. 

Daman and Diu 

Deihl 

Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jammu and Kashmir 

16. Jharkhand 

17. Kamataka 

18. Kerala 

19. 

20. 

21. 

22. 

Lakshadweep 

Madhya Pradesh 

Maharalhtra 

23. 

24. 

25. 

28. 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

27. Pondlcherry 

28. Punjab 

29. Rajasthan 

30. Slkkim 

31. Tamil Nadu 

Trlpura 32. 

33. Uttar Pradesh 

34. Uttaranchal 

35. West Bengal 

Totaf 

Actlvllle. of SIMI 

3 

23 

5 

2 

3 

2 

4 

13 

1 

9 

5 

14 

6 

98 

4588. SHRI HITEN BARMAN: Will the Mlnittar of 
HOME AFFAIRS be pleased to stata: 

(a) whether members of the banned terrorist 
organization 'SIMI' have been arrested in a number of 
terrorist incidents in various parts of the country; 

(b) if so, the number of members of the said 
organisation arrested so far; and 

(c) the details of action taken by the Government 
to check the activities of SIMI in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) Ves, Sir. According to information received from the 
State Governments and NCT Delhi 179 cases were 
registered against the Students Islamic Movement of India 
(SIMI) under various provisions of Unlawful Activities 
(Prevention) Act, Indian Penal Code, Explosive Substances 
Act, Prevention of' Terrorism Act, Arms Act, Essential 
Services Act, etc. These cues are at different stages of 
trial In the Courts. However, the activities of SIMI are 
under constant watch of law enforcement agencies. 

Child Growth Standard. 

4589. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) the present rate of malnourishment in the 
country during each of the last three years including current 
year, State/Union Territory-wise; 

(b) whether the Govemment proposes to bring a 
new set of child growth standards based on new WHO 
growth standards; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURV): (a) The Present level of 
undemutritlon among children and women, as per the 
provisional data of the third round of National Family 
Health Survey (NFHS-3) conducted during 2005-2006 is 
given In the enclosed statement. 

The Previous survey (NFHS-2) relates to the period 
1998-99. This survey is conducted periodically and not 
every year. 

(b) and (c) The Ministry of Women and Child 
Development and the Ministry of Health and Family Welfare 
organized jointly a National Workshop on R Adoption of 
New WHO Child Growth StandardsR on 8-9 February 2007 
In New Delhi to deliberate on the adoption of the new 
Growth Standards. A consensus has emerged in the 

I 
Workshop in favour of adoption of these standardl. 
However, a final decision in the matter hal not been taken 
as yet. 
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Statement 

Statewise Pruent Rat. of Malnutrition In India 

S.No. StatelUT Percentage of children percentage of women (15-49) y,... 
under 3 years WIth BMI below normal (18.5) 

Underweight Anaemia BMI Anaemia 

Mizoram 21.6 51.7 15.3 38.2 

2 Sikkim 22.6 56.9 9.6 46.8 

3 Manipur 23.8 52.8 13.9 39.3 

4 Punjab 27.0 80.2 13.5 38.4 

5 Kerala 28.8 55.7 12.5 32.3 

6 Goa 29.3 49.3 20.5 38.9 

7 Jammu and Kuhmir 29.4 68.1 21.3 53.0 

8 Nagaland 29.7 NA 15.9 NA 

9 Delhi 33.1 83.2 10.6 43.4 

10 Tamil Nadu 33.2 72.5 23.5 53.3 

11 Himachal Pradesh 36.2 58.8 24.3 40.9 

12 Andhra Pradesh 38.6 79.0 30.8 82.0 

13 Arunachal Pradnh 36.9 66.3 15.5 48.9 

14 Uttaranchal 38.0 61.5 26.7 47.8 

15 Trlpura 39.0 87.9 . 35.1 84.4 

18 Maharuhtra 39.7 71.9 32.6 49.0 

17 Allam 40.4 76.7 21.5 69.0· 

18 Karnataka 41.1 82.7 31.4 50.3 

19 Haryana 41.9 82.5 27.8 58.5 

20 We.t Bengal 43.5 69.4 31.7 83.0 

21 Orissa 44.0 74.2 40.5 82.0 

22 Rajalthan 44.0 79.6 33.8 63.1 

23 Meghalaya 46.3 88.7 14.7 45.4 

24 Uttar Pradesh 47.3 85.1 34.1 60.8 

25 Gujarat 47.4 80.1 32.3 55.5 

26 Chhattilgarh 52.1 81.0 41.0 57.6 

27 Bihar 58.4 87.6 43.0 68.3 

28 Jharktland 59.3 77.7 32.6 70.4 

29 Madhya Pradesh 80.3 82.8 40.1 57.6 

India 46.9 79.2 33.0 58.2 

SounIe: NFHS-3 (2005-4II) 
8M1~ ..... 1ndIIr ...... InKa· 

HeIght In __ X "...., 
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Construction of Cyclone Shelter In 0rI ... 

4590. SHRI ANANTA NAYAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has constructed 
cyclone shelters in Orissa; 

(b) if so. the number of cyclone shelters 10 far set 
up in the State; 

(c) whether the Govemment has any proposal to 
construct such shelters during 2007-08; and 

(d) if 80. the details thereof and the fundi allocated 
for the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (.) .nd (b) As 
per the information received from State Government of 
Orl .... 172 cyclone shefters haw SO 'ar been constructed 
In the State. 

(c) and (d) AI per the .vallable Information 42 litH 
have been Identified In the COital dlltrlcts 0' Balaore. 
Bhadrak and Kendr.par. 'or conltructlon 0' cyclone 
Ihelters at an eatlmated COlt 0' RI.15 crore. 

Seiling ofTextbooka to Scrap OMlera 

4591. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleued to Itate: 

(a) whether the Govemment Is aw.re that a large 
number of text books meant 'or children under Sarva 
Shlksha Abhlyan have been sold to scrap dealer and 
found In a ICrap godown; 

(b) If so. the detalll thereof; 

(c) whether any Inquiry In the m.tter hu been 
conducted; 

(d) If so. the details and outcome thereof; 

(e) the action taken agalnlt the persons found 
guilty; and 

(t) the It epa taken by tho Govemment to check 
such Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) to (t) Two Instances of sale of tree textbooks 
meant 'or dlltrlbutlon under Sarva Shlksha AbhIyan have 
come to light In Dhar and Betul dlltricts of Madhya Pradesh. 
Enqulrlel were Instituted at the local level In both Inltancel 
and al.o by the Government of India In one ca.e. 

Individuals found prima facie Involved in these irregularities 
were suspended and police cases registered against them. 
Govemment of Madhya Pradesh has taken measures to 
ensure proper distribution of free textbooks by ensuring 
printing of the label 'free textbooks-not for sale' on the 
textbooks and developing a detailed plan and calendar 
for monitoring textbooks distribution in the academic 
aellions 2007-08. 

Antl-Human Trafficking Unit 

4592. SHRI L. RAJAGOPAL: Will the Mlnlater of 
HOME AFFAIRS be pleased to atate: 

(a) the details of anti-human trafficking units with 
the help of United Nations set up In various States; 

(b) the details of lpeclal 'eaturel of such units In 
terml of training, equipment. resourcel etc.. in dealing 
with anti-human trafficking; and 

(c) the detalla of participation of NGO In .uch 
Unit.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFF~.IRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) Integrated Anti Human Trafficking Units (IAHTU) 
are being set up In the Project St.te. of Andhra Pr.desh. 
Wnt Bengal, Goa, Mahara.htra and Bihar under the two-
year Project on 'Strengthenlng the Law En'orcement 
Response in India against Trafficking In Person. through 
Training and Capacity Building' taken up by MHA In 
alSoclatlon with UNODC. Each IAHTU envisages Inclusion 
of representatives of Government and civil society. 
Financial support Is being provided for the operation of 
the.e IAHTUs for the lifetime of the project. The IAHTU. 
are planned to addres. human trafficking from a holistic 
perspective, Including rescue and poat-rescue care and 
attention of trafficked perlon., investigation and 
prosecution of offenders and prevention of trafficking. Till 
date four IAHTUs h.ve been .. t up - one each at 
Hyderabad. Eluru and Anantpur In Andhra Pradesh and 
one in Goa. 

(c) The IAHTUI are Integrated units that represent 
Govemment agenci.. and NGOs. The NGOs for the 
IAHTUI are decided by the State Govemment authorities. 
The NGOt are envisaged to .. al.t In the areal of 
prevention. detection, prosecution and rehabilitation. 

Introduction ofTribel Utendure In Higher Education 

4593. SHRI ABU AYES MCNDAL: Will the Minister 
of TRIBAL AFFAIRS be pleaed to ltate: 

(a) whether the Govemment has propo.ed to 
Introduce Indian Tribal Literature in higher education; 
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(b) If so, the detaiJI and the salient featurn 
thereof; 

(c) whether the Govemment hal recordl on the 
Indian Tribal hlatory; and 

(d) If SO, the details thereof and the time since 
when it Is likely be maintained? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) and (b) There is no such proposal by the 
Ministry of Tribal Affairs. 

(c) and (d) The MiniStry of Tribal Affairs does not 
maintain any such records. 

Janeh ... Blma YoII!ne for 
Anpnwlldl Worke,. 

4594. SHRIMATI MINATI SEN: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) the re880nl for the fall in renewal of 1,95,282 
new livea In 2005-08 as compared to 5,78,209 new lives 
covered In 2004-05 by Life Insurance Company (L1C) 
under varioul Blma Yojanas for Anganwadl Workersl 
Anganwadl Helpers; and 

(b) the premium paid to L1C during 2004-05, 
2005-06 and 2006-07 In this regard? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRfMATI 
RENUKA CHOWDHURY): (a) Under the 'Anganwadi 
karyakartri Blma Yojana', launched under the Life Insurance 
corporation's (L1C) Social Security Group Scheme in 2004-
05, premium of Rs. 2801- per beneficiary/per annum is 
shared as under: 

(i) Rs. 100/- from the Social Security Fund of LlC 

(ii) Rs. 100/- by the Government of India 

(iii) Rs. 80/- by the Anganwadl Worker/Helper (Insured 
member). 

In the year 2004-05,5,78,209 new lives were covered 
under the Scheme. In the year 2005-08, only 1,95,282 of 
these were renewed while 2,89,688 new beneficiaries 
were enrolled under the Scheme. The reason for non-
renewal of such a large number of lives appears to be 
lack of awareness among Anganwadl WorkerslAnganwadl 
Helpers of the benefits of the Scheme resulting In non-
payment of beneficiaries contribution of Rs. 801-. 

(b) The year-wise premium paid to the L1C by 
Government 0' India Is as under: 

Year 

2004-05 

2005-06 

2006-07 

{Translation} 

Amount 

5.00 Crore 

8.00 Crore 

12.00 Crore 

Indo Pak DO Level Ag...ment 

4595. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister 0' HOME AFFAIRS be pleased to ... te: 

(a) whether the Govemment has signed any 
agreement with Pakistan regarding deportation 0' nationals 
of both countrl.. who cro.. the border inadvertently as 
reported In the 'Dalnlk Jagaran' dated April 26, 2007; 

(b) If so, the facts and the details thereof; 

(c) wh,ther all the Innocent nationals are 
proposed to be handed over to their ... spectlve countries; 

(d) if so, whether any list in this regard has been 
handed over to Pakistan; 

(e) if so, the number of Indian nationala who had 
crossed over to Pakistan; and 

(f) the time by which the said agr .. ment is likely 
to be implemened by both countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) No 
such agreement hu been signed. 

(c) During the Bi-Annual meeting held at 
Jalandhar (India) w.e.f. 17-19 October, 199511 was mutually 
agreed upon that after necessary verification inadvertent 
border crossers would be promptly retumed. However, 
personnel who are involved in smuggling/trans border 
crimes will be handed over to local police for legal action 
as per law of the land. 

(d) A list of such inadvertent border cro ... r who 
are leamt to be in custody of Pakistan hu been given 10 
Pakistan Rang .... during Bi-Annual meeting held on 14-
17 February 2007 at Jalandhar (India). 

(e) 10 Indian nationals had crossed over to 
Pakistan, Inadvertently. 

(I) Not applicable in view of (a) & (b) abbve. 

Eatabllahment of PunJabi School. 

4596. SHRI AVINASH RAI KHANNA: WiU the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) ,whether the Govemment is contemplating to 
establish PunJabi Schools on the lines ot Navodaya 
Vldyalayas to promote education In the country; 

(b) if so, the details thereof alongwlth the funds 
allocation, State-wise; 

.(c) the norms fixed for the selection of location 
for the establishment of such schools; 

(d) whether sufficient number of teachers are 
available for such schools for providing bener education 
to the students; 

(e) if so, the details thereof; and 

(f) if not the initiative being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI>: (a> and (b) No Sir. 

(c> to (f) Do not arise. 

Dowry Demand 

4597. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Mlnll.r of WOMEN AND CHILD DEVELOPMENT be 
pI.aled to state: 

(a> whether the Supreme Court has not admitted 
the demand of money from the in-laws of daughter as 
'dowry demand' and has issued directives to the 
Govemment to clarify the above maner; 

(b) if so, the details thereof and reaction of the 
Government In this regard; 

(c) whether the Government is likely to formulate 
a law to ban such demand; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) In Criminal Appeal 
No. 1613 of 2005 Appasahlb and Anr. Vs. State of 
Maharashtra decided by the Hon'ble Supreme Court on 
5.1.2007, it has been held that 'demand for money on 
account of some financial stringency or for meeting some 
urgent domestic expenses cannot be termed as demand 
for dowry as the said word Is normally understood'. 

" 

(c) and (d) The National Commission for Women has 
reviewed the Dowry Prohibition Act, 1981, taking into 
consideration, Inter-alia, the judgement of the Hon'bte 
Suprema Court, and suggested that the definition of 'dowty· 
as given in the Dowry Prohibition Act, 1961 may' be 

amended to Include a specifiC prohibition of exchanges 
made both at the time of or any time after the marriage 
and the words 'In connection with the marriage' therein 
should be delated. 

IEngliBhj 

Open School. for Mlnortt ... 

4598. SHRI E.G. SUGAVANAM: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a> whether the Govemment has any proposal to 
establish 'Open Schools' for minorities in the country; 

(b) If so, the details ttlereof, State-wise and Union 
Territory-wise; and 

(c) the time by which the new schools would be 
opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation} 

Education for All 

4599. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether providing education for all children of 
the country is a constltutlonalJlegal obligation; 

(b) if so, the details thereof; 

;c) whether private educational institutions have 
also been included in this provision; 

(d) if so, the details thereof; 

<e) whether penal laws have been informed to 
ban interview of children seeking admissions in schools; 
and 

(f) If 10, the details thereof; and 

(g) the details of cases come to the notice of the 
Government violating these provisions in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Conlequent upon enactment of the 
Constitution (Eighty-sixth Amendment) Act, 2002, Article 
21-A has been inserted in the Constitution, which- makes 
education a Fundamental Right for children In the age 
group of 8-14 years by providing that wthe State shall 
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provide free and compulsory education to all children 0' 
the age 0' aIx to fourteen years In such manner BI the 
Stale may, by Law, determine". AccordIngly, a draft Model 
Right to Education Bill spelling out broad parameters and 
features for achieving the Constitutional mandate of free 
arye! compulsory education WBI drafted and circulaled as 
framework to Ihe StateslUTs to seek their comments 
thereon. The Model Right to Education Bill has not yet 
been finalized. 

Section 3 0' the draft Model Bill spells out the rights 
of the child to free and compulsory education of equitable 
quality. Section 13 of the draft Model Bill spells out, inter-
alia, that Schools shall provide free and compulsory 
elementary education to children entitled under Section 3 
to the ext.nt and In the manner specified below: 

(i) State schools, except schools of specified categories, 
and fully aided schools - to all admitted children. 

(ii) Aided ,chools, other than fully aided schools· to at 
least such proportion of their admitted children as Ita 
annual recurring aid bears to its annual recurring 
expenses. 

Provided that If a school is already under obligation, 
at the commencement of this Act, to either the Central 
Government or an appropriate govemment or any authority/ 
agency reprnentlng or acting on their behalf to provide 
'ree education to a specified number of children as a 
consequence of having received land bulldlnglequipmentl 
other facilities either 'ree of cost or at subsidized rates, 
such school shall continue to discharge such obligation 
notwithstanding the proviSions of this Act. 

(e) No, Sir. 

(f) and (g) Does not arise. 

{English} 

BroacICliaUng Ucence 

4800. SHRI MILIND DEORA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) whether over 40 channels are waiting for a 
BroadcBltlng Licence; 

(b) if SO, the details thereof alongwlth the time 
since when these channels are awaiting clearance; 

(c) the time by which the Govemment is likely to 
issue licence to the,. channels; and 

(d) the number out of these that are news, music 
and entertainment channels, separately? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) As on 
30.4.2007, the proposals of 71 private satellite TV channels 
for permission to uplink from India are at various stages 0' 
scrutiny in accordance with the existing uplinklng 
guidelines. The details of such channels are given in the 
enclosed statement. 

(c)· Since the applications are in various stages 
of procelSing and comments/clearance, from other 
Ministries are also necessarily obtained as required under 
the guidelines, no definite time frame can be Indicated. 

(d) The upllnking guidelines prescribe only two 
categories 0' channels namely News 6. Current Affairs and 
Non-News 6. Current Affairs. The category of the TV 
channels is Indicated in the aforementioned statement. 

St.tement 

SI.No. Name of the Con1)Iniea Name of the channels Date of Category 

2 

1. Raj Television Network ltd. 

2. Innovations Impex Pvt Ltd. 

3. Rayudu VIsIon MecIa lid. 

4. SwenT ........ Ltd. 

5. SheeaI FIns Ltd. 

8. AlRR X Mecia Led. 

7. SaMra India Com. Corpn. Ltd. 

3 

v ... 
Raj MusIx 

CTV 

RlV 

SwenTV 

News Today 

NooriTV 

Receipt 01 of 
proposals channels 

4 5 

17.5.2005 News 
Non· News 

27.1.2008 News 

10.3.2008 News 

23.3.2008 Non News 

12.5.2008 News 

15.5.2006 Newt 

18.5.2008 Non-News 
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2 3 4 5 

8. lee T...,11ms Ltd. lee Music RUlSia 8.7.2008 Non-Newa 
MOD-Hindi, MOD EngIiIh 9.11.2008 Non-News 
ZeeTaIkies 28.3.2007 Non-News 

9. Millions Media Ltd. AlIfTV 13.7.2006 Non-News 

10. Blessings TV Pvt. Ltd. Blessing TV 18.7.2006 Non-News 

11. Sowbhagya Exports Ltd. OTV 29.8.2006 News 

12. Josh Media Vision Ltd. Josh 7.9.2008 News 

13. Kitab Broadcaating Pvt. Ltd. Kltab TV 28.9.2006 Non-News 

14. Filmclty Com. Tech. Ltd. Wellnen 29.9.2008 Non-Newl 

15. Bharamputra Tele-Production Chamel East 8.10.2006 NawI 
(P)Ltd. 

16. Hamara Samay TV NeM AllfTV 11.10.2006 Non-News 
Network Pvt. Ltd. 

17. AM TV Pvt. Ltd. Rise TV 12.10.2006 News 

18. ETC Networks Ltd. ETC Punjabi News 13.10.2006 News 

19. N.K. Media Ventures Pvt. Ltd. Naxatra TV 22.11.2008 News 

20. NOTV NOTV Metro Nation 30.11.2008 News 
Chemai, NOTV Metro Nation 
BangaIore, NoTV Metro Nation 
MurmaI & NOTV Metro Nation 
Kolkatta NOTV Middle East 31.1.2007 News 

21. Bengal Media Pvt. Ltd. Channel 10 30.11.2008 News 

22. Divine Television Foundation Divine 1.12.2008 Non-News 

23. MedIa CoIltan' & Com. Star Marathi 27.12.2006 News 
Services (Indi.~) Pvt. Ltd. 

24. ABC Co. Pvt. .td. Sanskruthl TV 10.1.2007 Non-News 

25. STV Enterprif" Ltd. Haryana News, tioa News 31.1.2007 News 
& UP News 

26. PrIde East Entertainment Pvt. Ltd. Channel 24 East 5.2.2007 News 

27. POIltiv TV Pvt. Ltd. Focus 6.2.2007 News 

26. VIraa MedIa India Pvt. Ltd. VIr8a 14.2.2007 Non News 

29. Television Eighteen Incia Ltd. CNBe-TV 18-1 14.2.2007 News 
CNBC-TV 18-2 
CNBC-TV 18-3 

30. ThIrd Eye Com. (P) Ltd. Tulli 1.3.2007 Non-News 

31. Bengal Entertainment Pvt.Ltd. ChannelS 1.3.2007 News 

32. Gen X Entertainment Ltd. BIndaas 7.3.2007 Non-News 
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2 3 4 5 

33. Vasantha & Co. Media Vasanth TV 8.3.2007 News 
Network Pvt Ltd. 

34. Asianet Com. Ltd. SwamaNews 12.3.2007 News 

35. INX Media Pvt. Ltd. 9X&9Xm 15.3.2007 Non-News 

36. INX News Pvt. ltd. News X 15.3.2007 News 

37. Malar Network Pvt. Ltd. Malar TV, Malar TV South 14.3.2007 News 
& Malar TV West 

38. . Satish Sugars ltd. Samaya 19.3.2007 News 

39. Music Choice India Pvt. Ltd. Music Choice 20.3.2007 Non-News 

40. Sharp Eye Advert.(P) Ltd. Mango TV 23.3.2007 News 

41. Rachana TV Pvt. Ltd. BhakIi 28.3.2007 Non-News 

42. MM TV ltd. Manorama News 28.3.2007 News 
International 

43. NOTV Imagine Ltd. NOTV EntertaiMlent 4.4.2007 Non-News 

44. NOTV Lifestyle Ltd. NOTV Lifestyle 4.4.2007 Non-News 

45. TV-18 Home Shopping Home Shop 18 10.4.2007 Non-News 
Network Pvt. Ltd. 

48. Complete News & CNEB 13.4.2007 News 
Entertainment Broadcasting Pvt Ltd. 

47. Mavis Satcom Ltd. Jaya Movies 16.4.2007 News 

48. Maa TV Network ltd. MaaBhaktl 19.4.2007 Non-Newa 
MaaMusic 
MaaNewa News 

49. BAG Glamour Ltd. BAG Glamour 23.4.2007 Non-News 
BAG Bliss 

SO. BAG NewsUne Network Ltd. BAG News 1 23.4.2007 
BAG News 2 

51. Ashirwad Telenetwork Pvt. Ltd. Ashirwacl 26.4.2007 Non-News 

52. Peart Media Pvt. Ltd. Mahuaa 27.4.2007 News 

Drop out Rate In 12th Standard (c) whether Instance, of corruption in education 

4601. SHRI G. KARUNAKARA REDDY: Will the 
sector have co,!,e to the notice of the Government; 

Minister of HUMAN RESOURCE DEVELOPMENT be (d) if so, the detail, thereof and the reaction of 
pleased to state: the Government thereto: and 

<a) whether the number of ltudents reduces upto (e) the ,tepa takenl likely to be taken in thl' 
10 percent by the time they reach 12th standard; regard? 

(b) If so, the details thereof and the reuons THE MINISTER OF STATE IN THE MINISTRY OF 
therefor: HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
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FATMI): (a) and (b) As per the Selected Educational 
Statistics, 2004-05 compiled by the Ministry of Human 
Resource Development (with reference date 30.9.2004), 
drop-out rate from class I to X was 61.92%. Economic 
condition of the parents, poor access to secondary school 
and societal attitude, particularly in respect of girls, are 
some of the reasons for poor transition rate from elementary 
to secondary stage. Drop-out rates beyond class X are not 
centrally maintained. 

(c) to (e) School education is primarily under the 
purview of the State governments who are to take 
necessary action when instances of corruption come to 
their notice. Whenever such instances involving Central 
Government funds come to the notice of the Central 
Government, appropriate action Is taken at the Central 
Government level. 

Textile Parkl 

4602. SHRIIQBAL AHMED SARADGI: 
SHRI MANJUNATH KUNNUR: 
DR. M. JAGANNATH: 
SHRI HARILAL MADHAVJI BHAI PATEL: 
SHRI RAM KRIPAL YADAV: 
SHRI RAJNARAYAN BUDHOLlA: 
SHRI MAHESH KANODIA: 

Will the Minister of TEXTILES be pleased to state: 
(a) whether the Government proposes to establish 

more Textile Parks during Tenth and Eleventh Five Year 
Plan; 

(b) if so, the details of Textile Parks sanctioned 
during the Tenth Five Year Plan and likely to be sanctioned 
during the Eleventh Five Year Plan, year-wise: 

State 

Andhra Pradesh 
Gujarat 
Maharashtra 
Tamil Nadu 
Rajasthan 
Karnataka 
Punjab 
West Bengal 

No. of 
Projects 

sanctioned 

4 
7 
6 
6 
4 

1 
1 

Estimated project cost 
(common infrastructure & 

facilities) 
(In Crore RUJ:'ees) 

361.32 
820.12 
524.05 
529.83 
399.61 

53.10 
110.26 
104.59 

(c) the details of the Investment required for the 
purpose; 

(d) the amount sanctioned and spent during each 
of the last three years and current year so far, State/Union 
Territory-wise; 

(e) the estimated increase likely to take place in 
India's share in global textile for the coming years by 
establishing these Parks; 

(f) whether the Government had issued any 
guidelines under Apparel Park for Exports Scheme (APES) 
in 2002; and 

(g) if so, the detaiis thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Under the 
Scheme for Integrated Textile Parks (SITP), the Industry 
Associations I Groups of Entrepreneurs are the main 
promoters of Textile Park. Government of India provides 
assistance to facilitate development of infrastructure for 
setting up of textile units. 

(b) During the Tenth Five Year Plan, 30 Textile 
Park projects were approved - 9 in 2005-06 and 21 in 
2006-07. In the proposal for contlquation of the SITP in 
the Eleventh Five Year Plan, development of additional 
Textile Parks has been included. 

(c) Estimated investment in the 30 projects 
sanctioned so far is more than Rs. 15000 Crore. 

(d) State-wise number of projects sanctioned, 
project cost, estimated Government of India (Gol) 
assistance and amount released are as under:-

Estimated Amount released • 
Gol assistance (In Crore Rupees) 

(In Crore Rupees) 2005-06 2006-07 

127.40 00 12.74 
280.00 8.00 16.00 
202.29 8.82 6.89 
187.51 5.73 5.39 
158.72 00 3.87 
21.24 00 2.12 
40.00 00 00 
40.00 00 4.00 

• SITP was approved 'n 2005·06. No amount has been released 10 far in 2007-08. 

(e) Estimated annual production of the sanctioned 
30 Textile Parks is more than Rs.23000 Crore and will 
cater to both domestic as well as international ma/1(eta .. 

(f) and (g) Apparel Park for Exports Scheme (APES) 
wu launched in March 2002 to create exclusive export 

zones of excellence of apparel manufacturing. Subject to 
the over all limit of Rs. 17 Crore, Central assistance is 
provided @75% subject to a maximum of Rs. 10 Crore for 
capital expenditure incurred on infrastructure facilities, 
@100% upto a maximum of Rs. 5 Crore for expenditure 
incurred on Common Effluent Treatment Plant (CETP) , 



457 Written Answers VAISAKHA 18,1929 (SAKA) toOUHtion8 458 

Multi purpose Hall, Creche etc. and @ 50% upto a 
maximum of Rs. 2 Crore for expenditure incurred on 
training faCility. Twelve (12) Apparel Park projects have 
been sanctioned, with a total project cost of Rs.433.60 
Crore Including Govemment of India assistance of Rs. 
191.70 Crore. Grant-in-aid amounting to Rs. 87.75 Crore 
has so far been released under the APES. State-wise 
Sanction is - One (1) each in AP, Gujarat, Kamataka, 
Kerala, MP, Maharashtra, Punjab, Rajasthan; Two (2) each 
in Tamil Nadu and Uttar Pradesh. 

The APES was merged with the Scheme for Integrated 
Textile Park (SITP) in July 2005. 

Cloth Conaumptlon 

4803. SHRI G.M. SIDDESWARA: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of TEXTILES be pleased to state: 

(a) the total cloth consumption In the country 
annually during each of the last three years; 

(b) the factors that determine cloth consumption; 
and 

(c) the steps taken to promote textile industry, 
particularly the handloom sector? 

THE MINISTER OF STATE IN THE MINISTRY 
OF TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
consumption of cloth produced in mill, handloom, 
powerloom, hosiery, khadi, wool & silk sector is given 
below: 

Apparent consumption of cloth 
(Mn. Sq.Mtr.) 

Item 2003-04 2004-05 2005-06 

(a) Production of cloth 42383 45378 49577 

(b) Import of cloth 501 523 745 

(c) Export of cloth 1779 1695 1719 

Consumption of cloth 41105 44206 48603 

(a+b-c) 

(b) Availability of material, price, consumer 
preference etc. are the main factors which determine the 
cloth consumption. 

(c) To enhance production, productivity and 
efficiency of the Handloom Sector and to enhance the 
income and soclo--economlc status of the weavers by 
upgrading their skills and providing infrastructural Input 
and marketing support, the main developmental schemes 
implemented during the X Plan Period were Deen Dayal 
Hathkargha Protsahan Programme, Mill Gate Price 

Scheme, Workshed-cum-Houslng Scheme, Weavers' 
Welfare Scheme, Handloom Export Scheme, Integrated 
Handloom Cluster Development Scheme (IHCD), Mahatma 
Gandhi Bunkar Bima Yojna, Health Insurance Scheme, 
Handloom Mark and Technology Upgradation Fund (TUF) 
Scheme etc. 

Comprehensive Study on 
Impact of FDI 

4604. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI BALAS HOWRY VALLABHANENI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Govemment proposes to conduct 
a comprehensive study on the impact of FDI on upect. 
such as employment, livelihood, displacement and 
environment in rural economy as reported In the TImes of 
India dated February 28, 2007; 

(b) If so, whether the Government hu finalised 
the parameters for such comprehensive study; 

(c) if so, the details thereof; 

(d) the time by which such study is likely to be 
completed; and 

(e) the details of the nodal agency and parameters 
chalked out in this direction? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yes, Sir. It has been decided to commiaaion 
the National Council on Applied Economic Research 
(NCAER) to conduct a comprehensive Itudy on the impact 
of FDI on Aural economy. 

(b) to (e) The parameters of the Study ar. in the 
process of being finalised. The Study is likely to be 
completed within a year. 

MR. SPEAKER: The House stands adjourned till 12 
Noon. 

11.04 hra. 

The Lok Sabha then adjoumed tlU twelve of the 
clock. 
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12.00 hr.. 

The Lok SsbhB re-.ssembled .t Twelve of the Clock. 

(MR. SPEAKER in the ChBir) 

... (Interruptions) 

{English} 

MR. SPEAKER: I am unable to hear anything. 

... (Interruptions) 

MR. SPEAKER: There is no notice. 

12.00 ~ hr.. 

(At this stsge, Dr. Sh.fiqur Rahman Barq, Shrl 
Dharmendra Pradhan and some other han. Members 

came and stood on the floor near the Table) 

MR. SPEAKER: Please go to your seats. 

... (Interruptions) 

MR. SPEAKER: The House stands adJoumed till 2 
p.m. 

12.01 hr.. 

The Lok Ssbha then adjoumed till Fourteen 
of the Clock. 

14.00 hr.. 

The Lok Ssbha re-.... mbled at Fourteen 
of the Clock. 

(MR. DEPUTY SPEAKER in the Chair) 

... (Interruptions) 

{English} 

SHRI P.C. THOMAS (MuvaHupuzha): I have given a 
notice of· motion of privilege regarding the maHer in which 
the Minister gave the answer on Mullaiperlyar Dam . 
.. . (lnterruptlons) 

MR. DEPUTY SptMER: First, Papers to be laid on 
theTm~. . 

... (Interrupt 10M) 

SHRI P.C. THOMAS: The answer given by the Minister. 
. .. (Interruptions) 

MR. DEPUTY SPEAKER; Let us complete the 
busine •• of Papers to be laid on the Tmle . 

... (Interruptions) 

{Translation} 

MR. DEPUTY SPEAKER: It is with the hon. Speaker . 

{English} 

That would be decided later on. 

... (Interruptions) 

14.01 hr.. 

PAPERS LAID ON THE TABLE 

(Translation) 

THE MINISTER OF MINES (SHRI SIS RAM OLA): Sir, 
I beg to lay on the Tabl.:-

(1) A copy each of the following papers (Hindi and 
English versions):-

(I) Memorandum of Understanding between the 
Mineral Exploration Corporation Limited and 
the Ministry of Mines for the year 2007-2008. 

[Placed in Library, See No. L.T. 630212007] 

(ii) Memorandum of Understanding between the 
Hindustan Copper Limited and the Ministry 
of Mines for the year 2007-2008. 

[Placed in Library, S .. No. L.T. 630312007J 

(2) A copy of the following papers (Hindi and English 
versions) under SUb-section (1) of section 610A 
of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Sharat Gold Mines Limited, Kolar Gold 
Fields, for tha year 2005-2006. 

(II) Annual Report of the Sharat Gold Mines 
limited, Kolar Gold Fields, for the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon . 
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(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library, See No. L.T. 63(412007) 

(4) (i) A copy of the Annual Report (Hindi and 
English veraions) of the National Institute 01 
Rock Mechanics, Kolar Gold Fields, for 
the year 2005-2006, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versionl) by the Government of the working 
of the Nationallnltltute of Rock Mechanics, 
Kolar Gold Flelda, for the year 2005-2008. 

(5) Statement (Hindi and English veralona) showing 
reuons for delay in laying the papara mentioned 
at (4) above. 

[Placed In Library, 8ft No. L.T. 830512007] 

[EngH,hj 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Sir, on behalf of my colleague, 
Shrl Prlya Ranjan Dasmunsi, I beg to lay on the Table:-

(1 ) A copy of the Press Council (Procedure for Inquiry) 
(Amendment) Regulations, 2008 (Hindi and 
English versions) published In Notification No. F-
17/4/08-07 In Gazette of India dated the 5th 
January, 2007, under sub -section (2) of section 
28 of the Pre .. Council Act, 1978. 

(2) Statement (Hindi and English veraions) showing 
reuonl for delay In laying the papara mentioned 
at (1) above. 

[Placed in Library, See No. L. T. 830812007] 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of Hction 
619A of the Companies Act, 1958:-

(i) Review by the Government of the working of 
the National Film Developmant Corporation 
Limited, Mumbai, for the year 2005-2006. 

(II) Annual Report of the National Film Develop-
ment Corporation Limited, Murnbal, for the 

year 2005-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L.T. 6307/2007] 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the Prasar Bhartl (Broadcasting 
Corporation of India), New Delhi, for the year 
2005-2008, together with Audit Report thereon. 

(6) Statlment (Hindi and English veraions) shOWing 
reuons for delay In laying the papers mentioned 
at (5) above. 

[Placed in Library, 8M No. L. T. 830812007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): I beg 
to lay on the Table:-

(1) A copy of each o' the following Notlflcatlonl (Hindi 
and English vlraions) under lub-IIction (3) o. 
section 18 of the Central Resarve Police Force 
Act, 1949:-

(I) Thl Central Re.erva Police Forea Subor-
dinate Ranks (Signal) Rlcruitment (Amend-
ment) Rules, 2008 published In Notification 
No. G.S.R. 220 in Gazette of India dated the 
18th September 2008. 

(II) The Central ReNrve Police Foree Group 'B' 
and 'C' (Radio Operator, Crypto, Technical, 
Radio Fitter, Draughtsman) (Non-Gazetted) 
Male or Female ranks (Signals) Recruitment 
Ruies, 2008 publl.hed in Notification No. 
G.S.R. 230 in Gazette of India dated the 23rd 
September, 2008. 

[Placed in Library, 8M No. L. T. 830912007] 

(2) A copy o' the Indo-Tibetan Border Police Force, 
Veterinary Cadre (Group 'C') Recruitment 
(Amendment) Rules, 2007 (Hindi and Engllih 
versionl) pubilihad in Notification No. G.S.R. ' I 

198(E) In Gazetta o. India dated the 15th March. 
2007 under lub-HCtIon (3) of HCtlon 158 of the 
Indo-Tibetan Bordar Police Force Act 1992. 

[Placed In Library, See No. L.T. 831012007] 
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(3) A copy of the National Security Guard (Group '8' THE MINISTER OF STATE IN THE MINISTRY OF 
Non-Gazetted Posts) Recruitment Amendment RURAL DEVELOPMENT AND MINISTER OF STATE IN 
Rules, 2006 (Hindi and English versions) THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
published in Notification No. G.S.R 154 in Gazette SURYAKANTA PATlL): I beg to lay on the Table a copy 
of India dated the 1st July, 2006 under sub-section each of the following statements (Hindi and English 

(3) of lection 139 of the National Security Guard versionl) showing action taken by the Govemment on the 

Act, 1988. assurances, promises and undertakings given by Minllters 
during various sellions of Eighth, Tenth, Eleventh, Twelfth, 

[Placed in Library, See No. l.T. 6311/2007] Thirteenth and Fourteenth Lok Sabha:-

(4) A copy of the Notification No. G.S.R. 4 (Hindi and EIGHTH LOK SABHA 
English versions) published in Gazette of India 
dated the 13th January, 2007 containing corrigen- 1. Statement No. XXXIV Eighth Session, 1986-1987. 
dum to the Notification No. G.S.R. 409 dated the 
10th December, 2005 Issued under Central [Placed in Library, See No. L. T. 631812007] 
R.serve Police Force Act, 1949. 

2. Statement No. XLII Ninth Seslion, 1987. 
[Placed in Library, See No. l. T. 631212007) 

[Placed in Library, See No. L.T. 631912007] 
(5) A copy of the Statement (Hindi and English 

versiona) showing reasons for delay in laying the 3. Statement No. XLIV Thirteenth Session, 1989. 
Notification No. G.S.R. 315· dated the 17th 
September, 2005. (Placed in Library, See No. l.T. 6320/2007) 

[Placed In Library, 8M No. l.T. 6313/2007] TENTH LOK SABHA 

(8) A copy of the Statement (Hindi and Engllih 4. Statement No. XXXIX Fifth Session, 1992. 
versIonl) showing reasons for delay In laying the 
Notification No. G.S.R. 316· dated the 17th (Placed in Library, See No. l.T. 632112007] 
September, 2005. 

5. Statement No. XLII Seventh Selsion, 1993. 
(Placed in Library, 8M No. L.T. 631412001) 

(Placed in Library, See No. L. T. 632212007) 
(1) A copy of the Statement (Hindi and English 

versions) showing reasons for delay In laying the 6. Statement No. XXXVIII Ninth Sellion, 1984 
Notification No. G.S.A. 1· dated the 7th January, 
2008. (Placed in Library, See No. l.T. 632312007] . 

(Placed in ~brary, he No. L.T. 631512007] ELEVENTH LOK SABHA 

(8) A copy of the Immigration (Carriers liability) 7. Statement No. XXXV Second Session, 1997. 
Rulel, 2007 (Hindi and English versions) 
publlahed In Notification No. G.S.R. 72(E) dated (Placed in Library, See No. L.T. 632412007] 
the 9th February, 2007 under section 9 of the 
Immigration (Carli.,. liability) Act, 2000. 8. Statement No. XXXVII Fourth Session, 1997. 

(Placed In Library, See No. l.T. 831612007) [Placed In Library, See No. L. T. 632512007] 

(9) A copy of the Immigration (Carliers Liability) Order, 9. Statement No. XXXI Fifth Sellion, 1997 
2007 (Hindi and English versions) published in 
Notification No. G.S.R. 171 (E) dated the 9th (Placed In Library, See No. l. T. 632612007] 
February, 2007 under sub-section (2) of section 
10 of the Immigration (Carriers Liability) Act, 2000. TWELFTH LOK SABHA 

[Placed in Library, See No. l.T. 631712007] 10. Statement No. XXXIX Second Session, 1998. 

• NvItIcatIan ... wid on the Tillie on 25.08.2008. (Placed in Library, See No. L.T. 6327/2007) 
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11. Statement No. XXXIII Third Session, 1998. 

[Placed in library, 8M No. L. T. 632812007] 

THIRTEENTH LOK SABHA 

12. Statement No. XXXVIII Second Session. 1999. 

[Placed in library, 8M No. L. T. 6329/2007] 

13. Statement No. XXXIX Third Session, 2000. 

[Placed in library, See No. L. T. 6330/2007) 

14. Statement No. XXXIII Fourth Session, 2000. 

[Placed in library, See No. L.T. 6331/2007] 

15. Statement No. XXXII Fifth Session, 2000. 

[Placed in Library, See No. L. T. 633212007] 

16. Statement No. XXVI Eighth Session, 2001. 

[Placed In Library, 8M No. L. T. 633312007] 

17. Statement No. XXV Ninth Session, 2002. 

[Placed in Library, 8M No. L.T. 633412007] 

18. Statement No. XX Eleventh Session, 2002. 

[Placed in Library, See No. L. T. 633512007) 

19. Statement No. XVIII Twelfth Session, 2003. 

[Placed In library, s.. No. L.T. 633612oo7J 

20. Statement No. XV Thirt .. nth Session, 2003. 

[Placed in Library, 8M No. L.T. 6337/2007J 

21. Statement No. XIV Fourteenth Sellion, 2004. 

[Placed in Library, ... No. L. T. 633812007] 

FOURTEENTH LOK SABHA 

22. Statement No. XII Second Session, 2004. 

[Placed In library, 8M No. L. T. 6339/2007] 

23. Statement No. X Third Session, 2004. 

[Placed In Library, See No. L. T. 6340/2007] 

24. Statement No. VIII Fourth Session, 2005. 

[Placed In Ubrary, See No. L. T. 634112007) 

25. Statement No. VII Fifth Se18ion. 2005. 

[Placed in library, See No. L. T. 634212007] 

26. Statement No. V Sixth Se .. lon. 2005. 

[Placed in library. 8M No. L. T. 634312007] 

27. Statement No. V Seventh Se.sion, 2006. 

[Placed in Library, 8M No. L. T. 634412007] 

28. Statement No. III Eighth Session. 2006. 

[Placed In Library. See No. L.T. 634512007) 

29. Statement No. II Ninth Session. 2006. 

[Placed in Ubrary. See No. L. T. 634612oo7J 

30. Statement No. I Tenth Session. 2007 

[Placed in library, 8M No. L.T. 634712007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
Engll.h version.) of the Unamachal Sabhl 
Ke Llye Shlksha Parishad (District Primary 
Education Programme-III). Dehradun. 'or 
the year 2005-2006. along with Audited 
Account •. 

(II) Statement regarding Review (Hindi and 
Englist, versions) by the Government of the 
wortdng of the Unamachal Sabhl Ke Liye 
Shlksha Parishad (District Primary Educa-
tion Programme-III). Dehradun. for the year 
2005-2006. 

(2) Statement (Hindi and English veralons) showing 
reasons for delay in laying the papara mentioned 
at (1) above. 

[Placed In Ubrary, See No. L. T. 8348/2007) 

(3) A copy each of the following Notifications (Hindi 
and English versions) under section 33 of the 
National Council for reacher Education Act, 
1993:-

(i) The National Council for reacher Educa-
tion (Recognition Norms and Procedure) 



467 Papers MAY 8,2007 Laid 468 

(Second Amendment) Regulations, 2006, 
publllh.cf in Notification No. F. 49-4/2006-
NCTE (N and S) (168) In Gazette of India 
dated the 15th November, 2006. 

(II) The National Council for Teacher Educa-
tion (Recognition Norms and Procedure) 
(Amendment) Regulations, 2006, published 
in Notification No. F. 49-412006-NCTE (N and 
S) (112) In Gazette of India dated the 21st 
July, 2006. 

(4) Two ltatementl (Hindi and English versions) 
lhowing reuona for delay In laying the pape,. 
mentioned at (3) above. 

[Plac.cf In Library, See No. L. T. 6349/2007] 

(5) A copy each of the following Notifications (Hindi 
and English versions) issued under sub-Hctlon 
(3) of section 20 of the National Council for 
Teacher Education Act, 1993:-

(I) Notification No. F.47-33/200S-NCTEICON 
(37) published In Gazette of India dated the 
16th September, 2006 nominating Shri Iqbal 
Ahmad rIo Village and P.O. Jabarla Bheel, 
Tahsil Kalaplpal, Olstt. Shajapur (M.P.) as the 
member of the Weatem Regional Committee. 

(II) Notification No. F.47-33/200S-NCTE/CON 
(20) published In Guette of India dated the 
20th May, 2006 nominating the persons 
mentlon.cf therein as Memberi of the various 
Regional Committees. 

(6) Two statements (Hindi and English versions) . 
showing reasons for delay In laying the papers 
mentioned at (5) above. 

[Placed In Library, See No. L. T. 6350/2007] 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the Orissa Primary 
Education Programme Authority, Bhuba-
neSWlll', for the year 2004-2005. along with 
Audited Accountl. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Orissa Primary Education 
Programme Authority, Bhubaneswar, for the 
year 2004-2005. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. L. T. 6351/2007] 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the State Mission 
Authority (Sarva Shlksha Abhiyan), Naga-
land. for the year 2005-2006, along with 
Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the State Mission Authority (Sarve 
Shlksha Abhlyan), Nagaland, for the year 
2005-2006. 

(10) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (9) above. 

[Placed In Library, See No. L.T. 635212007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): I beg to lay on 
the Table:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Carpet Export 
Promotion Council, New DeIhl, for the year 
2OOS-2006, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Carpet Export Promotion Council. New 
Deihl, for the year 2005-2006. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Library, See No. L. T. 63S3I2007] 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
819 A of the Companies Act. 1956:-

(I) Review by the Govemment of the working of 
the National Textile Corporation limited, 
New Deihl, and Its nine subsidiary corpo-
rations for the year 2005-2006. 

(II) Annual Report of the National Textile 
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according to the time sChedule fixed by the NTPC, woft( is 
to be completed by April 2012, it should havp. by now 
established its administrative headquarters at Ir,,3 project 
site in Aurangabad and commenced woft( on the project to 
be able to adhere to the time frame. 

But in over three months the NTPC has made no 
visible progress. This delay should not have occurred. 
The Ministry of Power may please ensure there is no 
further delay in the commencement of woft( on this valuable 
project. 

(II) Need to Implement .cheme. for Inter-llnklng of 
rlv.,. 

SHRI N.S.V. CHITIHAN (Dindigul): Water is the most 
important and critical among the common property 
resources. Water is also the most important for human 
sustenance. Agricultural development, ground water 
recharge and above all, the ecology as a whole, depend 
heavily upon sustainable water resource development. 

In view of the large variations in rainfall over space 
and time, our country experiences frequent floods in some 
parts and severe droughts in some others. Floods are a 
recurring feature particularly In the Brahmaputra and Ganga 
rivers which carry 60 per cent of the water resources of 
our country. 

Interlinking of rivers in India is expected to gready 
reduce the regional Imbalance in the availability of water 
in different rive balins. Surplus water which flows waste to 
the sea would be fruitfully utilized. 

Construction of storage dams as proposed will 
considerably reduce the severity of floods and the resultant 
damages. The flood peaks are estimated to reduce by 
about 20 to 30 per cent in the Ganga and Brahmaputra 
basins. 

There should be an Integrated approach to watershed 
management and mea.ure. for hame •• ing rainwater and 
prevent its runoff of .... Nationali.ation of all rivers and 
their Inter-linking, more budgetary support for land and 
water development programmes and Involvement of 
panchayats to monitor enforcement of laws and court orders 
is call of the day. 

I request the Union Government to Implement various 
schemes for inter-linking rivers particularly in southern 
peninsula with a view to equally distribute water for 
drinking and irrigation purposel to water scarcity states 
like Tamil Nadu. 

(UI) t,.td ~o conatruct rail.., line between Indore 
andllanmad 

[Translation} 

SHRIW-T1 SUMITRA MAHAJAN (Indore): I have been 
continuous:y demanding for constructing rail line between 
Indore and Manmad. I had aiso ra;s~d a question in the 
Parliament in this regard. In reply to V Question, It ,was 
stated that survey for 350 km. Ion: siretch of Indore-
Manmad line was conducted and af> "ar survey report, it 
was estimated to cost Rs. 1 000 cr: ,(a. But the rate of 
return on this route wal reported as negative. My 
submis.ion Is that Indore In Madhya Pradelh has heavy 
Maharalhtra bound traffic. From bullnesl point of view It 
connects Madhya P .... h with entire South India. Now 
Mumbal-Agra·lndore .Khalghat highway Is proposed to be 
widened to four lanel. It will open avenues for further 
development, thu., In view of It, this line becomes more 
significant. 

The Railway Mlni.try has propo.ed that if the State 
Government of ¥adhya Pradelh sharel 50 percent 
expenditure, the project can be taken up on priority. Thl. 
arrangement il far from reality as the country has a rall 
netwoft( of 18 kms. Per 100 square km, whereas, it Is 15 
km per 100 square kilometer in M.P. and every train 
originating from one comer of the country to another pa.ses 
through Madhya Pradelh. Still, the rail networf( den.lty In 
Madhya Pradesh I. very less. The Central Government 
has a.ked the State. to bear 50 per cent expenditure for 
privatization of projects. If financially sound States, where 
rail density i. 18 k.m. or more are ready to bear 50 per 
cent expenditure, their rail projects will definitely be taken 
up on priority which would widen the gap in the pace of 
development between them. 

A. per the principle of equaiity. it is the responsibility 
of the Mlnlltry to give priority to projects 0' economically 
backward State, and allo the State., wherein, rail density 
Is low. Therefore, I urge the hon. Minister of Railways to 
accord .anction to Indore-Manrnad rail line expeditiously. 

(Iv) N .. d to mike HIV telt compulaory before 
marriage 

SHRI AVINASH RAI KHANNA (Hoshlarpur): The 
country Is grappling with two serious problems these days. 
The truth Is that the youths are wasting away their life due 
to drug addiction and lecondly the incidence of crime is 
rising. It II a serioua and dangeroul problem. If the 
Government enacts I legislation to the effect that all the 
students would have to undergo the drug addiction test 
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and they would be given admission only If their report is 
negative then I think this probfem would be relolved to a 
great an extent. 

The second serious problem rp!:aies to increase in 
H.I.V. positive cases. The GovGmment is taking a lot of 
measures. The Government should come up with a 
legislation on marriage to the effect that if either of the 
spouse would be H.1. V. positive then their marriage would 
not be allowed and submission of H.!.V. test report should 
be a precondition for the registration of the marriage. 

(v) Need to etart 11th .nd 12th cl ..... ln Kendrlya 
Vldyalaya ShaJ.pur, Madhya Prade.h 

SHAI THAWAA CHAND GEHLOT (Shajapur): Sir, 
the Kendriya Vidyalaya in Shajapur District Headquarters 
of Madhya Pradesh Is conducting clasles upto 10th 
standard. The students despite being large in number are 
getting quality education. There is a need to start 11th and 
12th clalses from this session. All kinds of faciHties are 
available there. There is also an urgent need of a separate 
building of Its own for the school. Land hal been allotted 
for the building. Therefore, I request the Government to 
8tart 11 th and 12th cla ... 1 in Kendriya Vidyalaya Shajapur, 
Madhya Pradelh from this session itself and approval for 
permanent building be given. 

(vi) NHCI to opei'! .n .ddltlon.1 LPG Agency In 
Ladnun, District Nag.ur, R.J.sth.n 

SHAI AAM SINGH KASWAN (Churu): Sir, the situation 
of LPG supply continues to be grim In my P.rllamentary 
constituency Ladnun, District Nagaur. The population of 
this town II approximately 65 thouland. There are 
internationally acclaimed universities and institutions like 
Jain Vishw. Bharatl here. There i8 only one Gal Agency 
run by 1.0.C. which is not able to meet the public demand. 
There has been no improvement in the operation. of the 
Gas Agency despite several reprelentations given by 
citizens, social organizations and by me to the Ministry, 
1.0.C. officials and other officers concerned. 

Therefore, I request the Government to provide relief 
to the public by taking effective measurel for the gas 
supply and making additional allotments of gas agencies. 

(vII) Need to conatruct • bridge over rlv ... Ch.mbal 
-Uaeclghlit-

SHAI ASHOK AAGAL (Morena): Sir, the foundation 
stone of a bridge over river Chambal at ·Usedghat" was 
laid by the than Prime Minister Shrl Ra~v Gandhi to link 

Madhya Pradesh and Uttar Pradesh. That bridge has not 
been constructed so far even after 17 years. The Union 
Government Is requested to sanction funds for the 
Immediate construction of Usedghat over river Chambal 
which will connect two States. 

(vIII) NHd to make the P.lghat Unit of "The Instru-
m.ntatlon Umlted-, a central PSU, an Indepen-
d.nt profit m.klng unit 

[English} 

SHAI N.N. KAISHNADAS (Palghat): The Instrumen-
tation Ltd. a Central PSU was referred before the BIFA 
due to the crisis in the company in 1992. There was a 
package for its revival. But it is still awaiting the clearance. 
Even though the Company as a whole Is in deep .crlsis Its 
Palghat unit is making profit even today. So, I urge upon 
the Government to make the Palghat Unit as an 
independent profit making unit by giving as a subsidiary 
unit of the Instrumentation Ltd. 

(Ix) Need to formulate a long term policy on 
production of ethlinol 

SHAI S.D. MANDLIK (Kolhapur): In order to bring 
down the rate of inflation the Hon'ble Finance Minister is 
likely to take st.ps to bring down prices of Agricultural 
commodities. This is having very detrimental effect on the 
financial condition of farmers. The best example of this 
policy is sugar. 

Our country had sufficient stock of sugar available 
for sugar export and international price of sugar was also 
good. However, at that stage sugar export was banned 
and in consequence the farmers lost a good opportunity of 
reaping a good price for sugar. As a result sugar stocks 
also piled up. 

Now, the ban has been lifted at a stage when 
international prices of sugar have crashed. As a result of 
this policy, the Indian farmers have lost a golden 
opportunity of getting good sugar price. The Government. 
therefore, must find a way to compensate farmers for this 
loss. 

In this respect it is noteworthy that most of the 
sugarcane growing countries have firm po!icy on ethanol 
and sugar production. As a matter of fact most of the oil 
requirement of Brazil is being met through ethanol 
production and they are now also exporting their ethanol 
& sugar. While agricultural conditions are similar. India 
hu no firm policy on ethanol and there is no State support. 
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Through your good office Sir, I urge the Prime Minister 
and the Agricultur. Minister to declare a firm future policy 
on ethanol production for the benefit of farmers and oblige. 

(x) Need to open a KendrlYil VI.I.ln MaharaJ-
ganl dlltrlct SIWln, Bihar 

[Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Sir, Maharajganj is the Sub-divisional Headquarters of 
Slwan district in Bihar. Maharajganj houses Sub divisional 
Police Headquarters, Railway Station, Hospital, High 
School, College and there are already several reputed 
buslne.s establl.hment., Thana, District Headquarters 
there. There are thousands of Central and State 
Government employees, retired employees living in 
Maharajganj and nearby areas. Maharajganj has high 
den.ity of population yet it does not even have a single 
good school. Th. employees are oompelled to send their 
wards to other placel due to .which the employee. have to 
bear unnecessary financial burden. Need of a good school 
Is being felt In Maharajganj. 

The Union ~Inister of Human Resource Develop-
ment In reply to my demand for .etting up of a Kendriya 
Vidyalaya in Maharajganj through his letter No. F1-3 (19) 
2004 KVS-1600 dated 30.05.05 had given an assurance 
to .et up a Kendriya Vidyalaya in Maharajganj and had 
sent a draft of norm. prescribed by the Kendrlya Vldyalaya 
Sangathan. As per the in.tructlons of the Central 
Government a draft proposal of the Kendriya Vldyalaya, 
Maharajganj and report regarding the availability of 
building and land has been sent for approval by the 
Collector, Slwan while all the necessary formalities have 
been completed by the State Gov.rnm.nt, however the 
Centre has not taken any action to set up a K.ndriya 
Vlclyalaya in Maharajganj. 

Through you I demand from the Government to start 
cia .... at the earliest in the already sanctioned Kendrlya 
Vidyalaya in Maharajganj of Slwan district In Bihar. 

(xl) Need to Import edible 011 through the porta other 
than Southem port. of the country 

(English) 

SHRI K. FRANCIS GEORGE (Idukki): The decision 
of the Government through the budget and later through 
an executive order to reduce the duty of imported edible 
oils like Sunflower oil and Palm oil will adversely affect 
the price of coconut oil and thereby the price of coconut 

which is largely produced In the southern states of the 
country. Kerala alone produce. about 5 lac metric tons of 
coconut 011. Kerata has more than 30 lac coconut farmers 
with over 9 lac hectares of land area. B.sides, production 
of coconut has increased in other southern states like 
Tamil Nadu. Hence, if at all, the Government imports edible 
oil, to correct the demand-supply mis-matCh, as cla/med 
by the Ministries concerned, the measure has to be 
restricted to in the short term and the import should be 
avoided through the southern ports of Cochln, Mangalore, 
Tutloorin and Chennai. 

I request the Government to i .. ue necessary orders 
for the same. 

(xii) Need to run Chandrabhaga Expra .. train from 
Pandharpur to lIumbaland other expre •• train 
from New DeIhl to ManmadIKopargaon on dally 
balll 

[Translation} 

SHRI RAMDAS ATHAWAlE (Pandharpur): Sir, a large 
number of tJevotH' vI.lt Vlthal Rakumai temple .Ituated 
at river Chandrabhaga In Pandharpur In Solapur dl.trlct 
and Vlshwa Sal Baba Oham situated at Shlrdl in di.trict 
Ahmadnagar in Mahara.htra but there is a dearth of proper 
civil amenities for these devotees. 

To develop these two world famous holy places as a 
world level tourist centre and run Chandrabhaga express 
train from Pandharpur to Mumbal on daily basis which 
now runs only for two days a week and keeping in view 
the large number of devotees visiting Sal Baba Dham, 
Shlrdi, there is a need to run a Special .uperfast train from 
Delhi to ManmadlKopargaon on dally basis and to Increase 
the reservation In all categories of trains puslng through 
the .. places and to provide stoppage time of at leut 5 
minutes to the trains pas.lng through Kopargaon. 

I would like to request the Government to take 
immediate measures in this regard kHping in view the 
importance of world famous holy religioul places I.e. Vithal 
Rakumai temple and Baba Sa/nath temple and the faith of 
devotee. visiting the,. places from India and abroad. 

... (lnterruptlofl8) 

{Engll8h} 

MR. SPEAKER: Now, It Is 3 o' clock. As per the li.t of 
Bualne .. , we have to take up Item no. 21-Olscu .. ion 
under Rule 193. 
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... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, I am on a 
point of order. . .. (Interruptions) 

MR. SPEAKER: There can be no point of order now. 

SHRI P.C. THOMAS: Sir. I have sought your 
permission regarding a privilege matter . ... (lnterruptlons) 

MR. SPEAKER: Privilege matter is not discussed like 
this. I do not remember. Well I will look Into It. Unless I say 
something, you cannot speak. 

Now, we are taking up a very Important subject. Not 
only this country but the world is concerned with this 
subject. We are discussing a very serious matter. Let us 
do some serious work for ·some time. Let us have a good 
discussion on a very vital su:,ject. 

Now, Shri C.K. Chandrappan. 

... (Interruptions) 

SHRI P.C. THOMAS: Sir, I have given one notice 
under Rule 222 . ... (Interruptions) 

MA. SPEAKER: Pleae do not record what he says. 

" (lnterrupt#onsr 

MR. SPEAKER: You are nut Shri C.K. Chandrappan. 
Kindly cooperate. 

Now, Shri C.K. Chandrappan. 

11.04 hr.. 

DISCUSSION UNDER RULE 193 

GIo ... W8I'ming 

MR. SPEAKER: I am sure that we will have a very 
Important debate on this today. 

Now, Shri C: K. Chandrappan. 

SHRI C. K. CHANDAAPPAN (Trlchur): Sir, I am very 
happy to initiate the Discussion regarding global warming 
today. 

Sir, .. all know that this Is an Issue about which the 
entire world" concerned, and we, in India, naturaHy have 

'Not recorded 

our own share of concerns. On February 2, 2007, the 
United Nation's Inter-Governmental Panel on Climate 
Change which groups 2,500 scientists from more than 
130 countries released its Report, which is now being 
discussed all over the world. 

Sir, now this Report of the United Nations actually is 
raising some of the very important problems to which the 
entire nation Is today paying attention. It says that the very 
existence of our planet Is difficult. If we go in the same 
way, probably, the future mankind also might be doomed. 
That is the seriousness of the problem. Now, the issue of 
climate change is with us a decade ago. A decade ago, it 
was a conjecture. Now, the future is unfolding before our 
eyes very serious matters of grave concern. It will be 
interesting to know some of the aspects. 

MA. SPEAKER: Yes, please continue. 

SHRI C.K. CHANDRAPPAN: The Report says that 
the glaciers, especially . the Himalayan ones and the 
glaciers all over the world, the Arctic and the Antarctic, are 
likely to be melted and the melting process started. If it 
happens, it has been pointed out that some of the biggest 
rivers in the WOrld, Including some of the most Important 
rivers in India, will have no future. They say that when the 
Tibetan Plateau gets warmed up, the Bramhaputra that 
runs from Tibet, passing through different countries, then 
coming to India, going to Bangladesh and then falls In the 
Bay of Bengal, may lead to such floods to begin with and 
then ultimately It might dry up. The same Is the situation 
about Ganges, the holy river. It passes through most of the 
North l!"Idian and Eastern Indian States, and the Report 
says that the same thing can happen to Ganges too. It is 
the fate of Ganga, Yamuna, Bramhaputra, Sindhu and all. 
So, we cannot Imagine such a thing. To begin with, there 
will be devastating floods when the melting takes place, 
and then when it is completely melted out, then a process 
desertification will take place and the entire Indo-Gangetic 
plain In our country will turn into a desert, a situation 
which we cannot Imagine or we cannot afford to imagine 
such a plight that may happen to our country. But thai Is 
the situation they have pointed out in relation to our country. 

Over and aboVe that, other dangers are also pointed 
out. When the Arctic and Antarctic ice melting takes place 
that would bring the water level up in the oceans and seas 
and If it comes up a metre, then they say, most of the 
coastal regions of the country, Including the great cities of 
Mumbal, Chennai, Koikata and so many other cities which 
are on the coutal regions, all will be coming to an end. 
They will be all probably going down under the water and 
people will have to go away. Minions of people will turn 
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homeiess, destitute and lot of people will die in such an 
eventuality. This is the problem In relation to our country 
that we are worried about. 

Now, the same thing happens in North America, then 
Africa and In all the Continents. All over the world, the 
same kind of problems with different magnitude will be 
there. When such a situation is there, how are we going to 
face it? Now, they say this kind of a situation has arisen. 
The Report puts up the probability of the link between the 
human activity and the global warming at more than 90 
per cent, that is, today 90 per cent is due to human 
intervention as against 66 to 90 per cent likelihood it had 
signaled in 2001 in its previous Report. Now, that means 
in less than 20 years more serious effects have come into 
being and more human intervention is taking place and 
playing havoc. 

Sir, in such a situation, there were Global Earth 
Summits in different places, and finally under the UN 
aegis, the Kyoto Protocol was accepted. They wanted to 
cap the green gas emission until 2012 but it has been 
severely weakened since the United States, the top source 
of green house gases, pulled out of the Protocol in 2001. 
That is a serious matter. 

Before coming to that. I would like to say what exactly 
the problems that are before us. Global warming is the 
increase in average temperature of earth and oceans in 
recent times resulting in a continued increase in 
temperature in future. Gases like carbon dioxide, methane, 
ozone, nitrous oxide and sulphur hexafluoride as well as 
water vapour called green house gases collect In the 
atmosphere like a blanket stopping the Sun's heat and 
they radiated off the earth's surface. This is what the Report 
says about it. 

This phenomenon is increasing. It is increasing 
because of various reasons. High rate of industrialization 
is taking place; lot of petroleum is used for transport and 
other purposes; then hydrocarbon is burnt for power 
generation - all these contribute to the green house effect 
to be generated in the world and it creates thl. global 
warming up which is today threatening the very exi.tence 
of mankind, the way of life that we have and the civilization 
that we have built through ages. 

In this situation, how we could come out of it? That is 
a problem that has been under discussion for the last two 
decades under various UN organizations. Under various 
multilateral meetings, thie problem was diacussed. Now, 
one of the most Important reasons that stands in the way 
of finding a IOlution is the highly developed countries 

which are producing most of these emissions of green 
house gases. 

They are saying that 'we have developed a high 
level of life and we are used to it and the people in the 
developing countries are not so developed and they need 
not have to abandon anything that they have achieved'. 
So, they say that 'let us go the way that we have achieved 
and let the new countries that are developing not create 
Greenhouse emissions In the world'. If you put it In other 
words, what they are saying is that the developed 
countries, especially the United State. that contributes 25 
per cent of these gases and things like that, they say that 
'let us have our own ways and the other developed 
countries too are telling to the countries like India that 'you 
have lot of rice fields; you have lot of cattle wealth; these 
are all problems that contribute to Greenhouse effect; so 
you restrict all these and let us have the way in which we 
live'. 

That is again, if you put it in political terms, the old 
imperialist attitude that let the countries who are striving to 
come forward not come forward. For tho.e select few 
countries, the Industrialized countries who have gone 
ahead, they say ·'Iet us go ahead'. The world could not 
accept that attitude. They are the G-S countries and other 
countries are also there. 

How to come out of this situation? This Report has 
pointed out that wa have no time left out to sit idle over 
this issue becau .. we are almost sitting on a volcano and 
it may explode any time. Now the world has to take more 
serious view of this problem. In 2008 or by the end of this 
year there is going to be a special meeting of the United 
Nations to discuss the .. is.ues. By that time, by November, 
the Committee that has brought out this Report will come 
with its final findings and Its summing up and all that. At 
that time, probably countries like India, China and all the 
developing countries should take a common stand 10 thai w. will be able to put aeross at such an international 
conference our views in a forthright manner and we will 
be able to achieve the goals that will come to our inte,.st 
allO and a110 to the in18rest of the world. 

Now, the Government or India, in this regard, has 
taken Cf'rtaIn steps as they have Informed the Parliament. 
Answering a Question in Parliament the Government said 
that ten steps have already been taken. This was an 
answer given to a aue.tion raised in the Lok Sabha. 
TheH steps are:-

1. Improving energy effidency and con.ervation as well 
as .. tting up of Bureau of £nergy Efficiency 
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2. Power sector reforms 

3. Promoting of hydro and renewable energy 

4. Promotion of clean coal technologies 

5. Coal-washing and efficient utilization of coal 

6. Afforeltation and conservation of forests 

7. Reduction of gas flaring 

8. Use of cleaner and leller carbon-intensive fuel for 
transport 

9. Encouraging mass rapid systems; and 

10. Environmental quality management 

This is an answer given in the Lok Sabha to a 
Question raised on 26.2.2007. Answering my Question the 
hon. Minister of Environment and Forest has given these 
details. 

Thes. are some general statements. Now, we will 
have to go into some more specifics. When the Report 
says that the glaciers are In danger, there are reports that 
the Government of India has not, so far, studied in depth 
the problems the glaciers might face. 

As reported, there was a proposal to set up an 
institute to study the problems of glaciers, but that Institute 
has not so far been instituted, or if at all it is instituted, it is 
in a very preliminary stage. No concrete work has been 
done. That is one area where our interest is lying. If that 
institute is to be set up, seriously set it up. The answer that 
the Government has given shows its non-seriousness. ,It 
says that there are not sufficient qualified persons In India 
for running that kind of an institute. When there is nobody 
in India, then find people frorn abroad, but I think, there 
are scientists in India who are capable of running such an 
institute. This is very important in the context of this Report 
and it points out that the glaciers are in danger and that is 
going to affect the most important rivers in this country. So, 
that institute should be set up and serious study on that 
aspect should be done. 

Secondly, there are lot of complaints about the kind 
of energy that we are producing. This Report also points 
out about it. It does not point out only about UI, but about 
the developing countries. When we produoe energy, it is 
not very clean energy that we are producing. We use coal 
and things like that in a falhion that it creates greenhouse 
effect. So, we have to evolve new technologies or new 
methods by which we will UAe our resources in such a 

manner they would not contribute to greenhouse effect. 
We have a lot of coal resourcel, but they should be used 
in such a manner that they would not contribute to 
greenhouse effeet. That requires a lot of research and 
studies. No serious effort Is being made in that respect 
too. 

The third thing pointed out Is that the number of 
vehicles has increased. Now it is a status symbol that 
every house has three or four cars and things like that. 
There was a time when we used to promote masl 
transport, public transport system. When it is essential a 
person may ule a car. Now because of the llberallsed 
import policy, the globalisatlon and all that, there Is 
competition of bringing in more and more vehicles and If 
possible, much bigger ones which consume lot of petrol or 
diesel and then show them off. The Report on Global 
Warming says that efforts should be made to strengthen 
the public transport system and other modes of tranlport 
should be discouraged. That Is a question of certain policy 
to be enunciated by the Government. So, what I say is, on 
that issue, we should provide mals transit arrangement, 
which may be tralnl, Metros, even buses or whatever. 
Now in Delhi, becaule of the court's verdict, finally they 
have switched over to the use of CNG. That is a good 
thing. Such things should be encouraged to the maximum. 

ThEln, we should see that our contribution to the 
greenhouse effect is less. The argument from the other 
side is that we cannot just ignore the argument from the 
other side. I said that 24 or 25 per cent Is the contribution 
by the USA. Next comes China. The third one is India. In 
terms of quantum, what we are saying is that our per 
capita contribution to greenhouse effect is leu because of 
the population and ours being a vast country. But even 
then when our economy is growing fast and If you are to 
keep this present rate of economic growth and want this 
pace to continue on a sustainable baais, then probably, 
we will require more enerry. 

More energy would mean that we will have to use 
more fissile materials. As I was pointing out In the very 
beginning that if you do this, then its contribution should 
be made less. We should use more scientific and 
technically correct methods by which our contribution to 
the greenhouse effect will not be that big. We can always 
say that countries like the United Stat.1 and other 
industrialised countries - who are very much developed -
should bring down their contribution towards the 
greenhouse effect. This is all that the Kyoto agreement 
said, and the United States walked out from 'it protelting 
this. 
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It is again a question of how much responsibility they 
should take to save the globe as a whole and the mankind 
as a whole from this crisis. If you look back at the hiStory. 
these Industrialised countries and Imperialist countries in 
the post-industrial revolution period established colonies 
and they amassed a lot of wealth from the looting that the~ 
made from all over the country. 

The Non-Aligned Movement all the time wanted that 
a part of the money that they have been looting for ages 
from us should be shared with us so that the backward 
countries and the developing countries can also keep 
pace with the development that they have achieved apart 
from the political freedom, which w. have achieved. This 
is the time that we should insllt from them to spend mon.y 
to bring down their own gre.nhouse effect, and also help 
the developing countrlel to achieve greater .fflciency, 
achieve growth by minimising contribution of their 
greenhouse effect. This is a political approach. and If that 
has to be achieved. th.n India should probably take a 
cl.arer stand on its Int.rnatlonal policl.s. India should 
once again become the leader of the Non-Aligned World; 
rally the entire Non-Aligned countries with us: all the 
developing countries. especially. countries like Brazil, 
South Africa. Mexico along with China should be brought 
with India to strengthen our case. Thereaft.r. we can argue 
that more than a 1 00 countries-stand along with India. and 
argue for the wellbeing of mankind. If the Govemment of 
India takes such a position in its foreign policy perceptions, 
then that will be a good contribution. 

I would like to make one more point. It was- reported 
in the Indian Express that the Prime Mlnist.r Office has 
entrusted this job with the Commerce Ministry and the 
Industries Ministry. It Is good. but that is not enough. Thll 
Is not a thing that should be tackled by the Commerce 
Ministry and the Industries Ministry. I can understand if a 
Group of Ministers h.aded by the Prime Minister with a 
t.am of the best scl.ntiflc brain. are asked to look Into It. 
They .hould be brought along with a team of economiSts. 
environmentallstl. etc. and that Committee should 
formulate India's policy in relation to different aspects of 
the problem. namely, the manner in which we are going to 
tackle it. If the Gov.rnm.nt I. taking such a stand. then I 
am .ure that India will play not only a role by which India's 
case I. advanced. but India will play the traditional role al 
the leader of the developing countrl •• ; I.ader of the Third 
World countri •• ; leader of the poor countrle.; 10 that the 
whole wor1d will be .aved in a big way. 

This I. the lut word - If we neglect this, the .ufferers 
ultimately will be the common man. If the water level ri ... 
in the ocean. and ..... If deserttflcatlon taJces place and 

if floods take place. the worst victlml will be the common 
man in this country. 

So. keeping in mind the special requirements. the 
Government of India should act speedily, effectively and 
with a sense of determination and with a political direction. 
This Is what I would like to lay while Initiating the 
discu •• lon. 

SHRIMATI MANEKA GANDHI (Plllbhlt): Thank you 
for giving me this opportunity. 

Sir, I know that you are personally extremely 
Interested In thll debate and that you have initialed a 
large number of MPI to see a film by AI Gore. I would allO 
recommend every Parliamentarian to s .. It. Gore, so that 
we pall the point of talking poIlticl. Thil Is no longer a 
matt.r that concern. the d.v.loplng or the d.veloped 
nation •• the non-aligned or oth.rwise. rich or poor. etc. 

It is a probl.m that hu no class diltinctions. If 
anything. it hits the middl. and the upper class ••• and not 
just the lo-called common man - In fact. I have never met 
a slngl. common man In my life. So, It Is a problem which 
the upper and rich cia •••• will face much falt.r becaule 
their quality of life will deteriorate the most. This is not a 
probl.m that can be solved by .imply throwing mon.y at 
it. Th. Government will have to do some intelligent thinking 
and do it fut II we are already 20 per cent into thll crisis. 

The hon. M.mber who spoke JUlt now, has gone on 
and on about having an Instltut. on Glaci.r Manag.ment. 
You cannot manage the glacl.rs. The glacier Is aff.cted 
by carbon dioxide and other gas.s in the air, which are 
called the Greenhouse guel. If you cannot control the 
I.vel of CO. In the air. you cannot lave the glacier, even if, 
you have 50 such Instltut.s with everybody Iltting in them. 

e.for. I begin, I have to say that I am despondent 
becau •• the Minister who will be responding to this debate 
or the Mlnist.r who i. put In charge of listening to this 
debate from the Gov.rnment side is the Minist.r of 
Environment. Thll hu nothing to do or this has v.ry little 
to do with the Minl.try of Environment. I feel that the 
Minist.r of Power .hould have been h.re: the Minister of 
the strangely-named 'AIt.rnativ. Energy' should have been 
h.re; and the PrIm. Minister .hould have been here 
because this il not something that can be done by the 
Mini.try of Environment. 

We are already Into the cri.i •• and it i. not that if this 
hlppen •• etc. It Is simply. question of whtn it happensl It 
will accelerate In the next flv. years. Th.re will come a 
time. In the next ten y.ars where It will be irrelevant 
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whichever party comel to power and the word democracy 
will be irrelevant when people rush to grab whatever 
available resources are left. 

There is coming a time loon, when the squeeze of 
people into the central parts of India will be so great that 
the rule of law will simply disappear; and I promise you, 
hon. Members, this will happen in your lifetlmel In fact, if 
the projections of Ihe scientists are correct - they had 
been absolutely ccrrect so far in their milestones - this 
may be Ihe last few years that India exists as a State with 
any form of governance. We are now rapidly becoming a 
Government that simply ignores crisis or responds to il in 
a knee-jerk fashio1 y!hlle hoping that It will go away. This 
Is not going to go away. We are already in the middle of it. 

In my own constiluency, in April, which Is a hot month, 
we had hailstones ,he size of a tennis balls which destroyed 
the entire wheat C 'op in the Tarai. We had snow in places 
where snow had never been. We had snow late; we have 
flowering late and we had lost large number of crops due 
to flooding. This is going to increase year by year. 

If you look at the satellite pictures of India, you will 
see a sharp erosion of our coasts. Already several islands 
in the sundarbans had disappeared and the people living 
on them have had to move inland. In one particular island, 
600 families had to move inward when the entire island, 
like Dwarka, had disappeared under the Ocean. 

As land along the coasts disappears through a 
combination of rising waves, tsunamis and cyclones, India's 
coastal people and Bangladeshis will start moving inwards 
and this means, crores of refugees coming into India. 

Then as the heat starts increasing, which it is already 
doing, this means the break down of power for large 
masses of people and millions of deaths. It also means 
famine on a scale that cannot be comprehended because 
there will be no nation and no State that we can import 
food from. And all thiS will happen in the next ten years. 
The Indicators are all there. In fact, one of the most 
important indicators has gone unnoticed; the dying out of 
pOllinating agents such as bees and butterflies on which 
our entire planet depends. 

This Is not a crisis that can be tackled by admonishing 
people to use leiS water, less energy or to keep their 
homes clean. It cannot be tackled by show displays of 
planting ceremonial trees. It has to be done now by a 
series of policy change, and fiats by the Government that 
act now and are enforced for the good of all. I am going '0 

suggest a few things which If taken up now can perhaps 
mitigate some of the disaster. 

One of the problems, as AI Gore al80 pointed out, 
was the fact that nations blame each other, people blame 
each other and there is a sense of despondency that I 
cannot do anything or that Governmentl cannot do 
anything. There is absolutely no point in saying that 
America il responsible since China and India are equal in 
their responsibility and are increasing their part in global 
warming. Therefore, thele are the luggestions that I have 
to make. 

Government mUlt lay more emphasil immediately 
on wind and solar power. 

In the world, Sir, to date, only two per cent of all 
power production is being done through renewable 
energies; two per cent in the entire world of which India 
has 'zero' contribution to make. We mUll also lay emphasis 
on the production of vegetable based fuel for vehiclel. 
Diesel and petrol must be consciously phased out with 
short term goals. Instead of the Minister answering, as he 
did the other day, that five per cent llnannl mixes will 
come In the next ten years, you do not have ten years. At 
the moment the Ministry for Alternative Energy, which in 
any case il strangely named - it should be Renewable 
Energy and not alternative energy is considered a joke 
because the entire wind energy production, and there Is a 
very littie of it, is being done by the private sector and 
there is no solar energy being produced at all. We have to 
go for decentralized mixes of energy. The day of the coal· 
based power plant is over. You have to have carbon 
neutral energy and this can only be done by renewable. It 
reminds me of the Chinese executioner's story. There was 
an executioner in China who was so good at his job that 
when he cut the head off, the victim did not know his head 
had been cut off and, therefore, the executioner after he 
wielded his sword would say please nod and then only 
the victim's head would falloff. We have reached a point 
where the executioner has simply got to say. 'please nod-
our heads are already off when it comes to petroleum and 
diesel. 

Tree planting must be done on a war footing with 
appropriate trees. 

It is not good enough to say that we have 20 per cent 
forest cover because this is mythology. Why, is It 
mythology? It Is because we are taking averages. We are 
laking 35 per cent of the North .. ast and averaging it out 
with 1 per cent of Punjab, 2 per cent of Haryana, 1 per 
cent 01 Maharashtra, 1 per cent of Delhi and then call It an 
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average of 20 per cent. Let us suppose North-east ceded 
from us, then we are left with 1 per cent average in the 
rest of India because we are losing our entire averaging 
base. Therefore, let us not look at averages any more and 
go for 20 per cent in each State immediately. 

Forest Departments must stop cutting trees as a 
means of supplying the State with quick money. There 
should be a moratorium for at least ten years because 
there is no planting gOing on, but there is large scale 
depredation both by the Govemment officials, the poachers 
unofficially, the villagers for cooking and the cattle for 
grazing. There has to be a policy now that all paper will 
be made with bagasse or other agricultural waste. I do not 
mind reading a newspaper which is slightly brown in 
colour if it means that I have my life still available to me. 

Fourthly, you will have to rethink your policy on car 
production. Low emission vehicles have to be ordered 
and the standards raised very high. No emphasis has 
been put on public transport as the hon. Member pointed 
out. Uttar Pradesh, for Instance, has been packing up Its 
buses for years and so has been Bihar. None of our roads 
in any city are bicycle friendly. Therefore, people per force 
abandon their bicycles. 

Fifthly, energy efficient appliances have to be the 
order of the day. Simple things like standby modes have to 
be removed from all appliances like Computers, TVs and 
videos. A standby mode consumes 98 per cent of the 
energy used by the video and TV. I would suggest starting 
with a special labeling on each appliance and immediately 
the Govemment should order that all lighting to CFLS and 
the banning of standard yellow bulbs. This in Itself will 
take us some way away from total destruction. This will 
make an immediate difference. 

Sixthly, most farmers in India bum their field after 
crops like sugarcane and wheat are harvested. As I speak, 
all the fields in my Constituency are on fire and mine is 
not the only one. If you travel in North India in a helicopter 
you would find that everything Is on fire. Let us put it 
conservatively, 20 lakh farmers burning fifty lakh acres a 
day. That is what is happening now in just one small 
Constituency. This increases the heat sharply and the 
SPM level. I had banned crop burning in my Constituency 
and it had an immediate effect in heat reduction. However, 
the ban did not hold for more than two years because 
there are no laws to support it. Most fields In Uttar Pradesh 
and Bihar are on fire as I speak. The carbon dioxide 
levels, the pollution and SPM levels have to be felt to be 
believed, 10 high do they rise. This is what is causing the 
melting of your glaciers. Not only are precious organic 

material being burnt which could have been used for crop, 
which could have been used for animal grazing but this, 
more th'ln anything, Increases the heat and instability of 
the weather. This has to be banned Immediately. Along 
with this, the ban on forest buming in the name of 
preventing forest burning has to be stopped. I have urged 
the Environment Ministry, which Is really al much of a joke 
as the Altematlve Energy Ministry, to Illue a ban. For the 
last one year, they have been pondering on how to frame 
the letters to ban this. 

We will have to think very strongly about Industrie. 
that are dOing harm. When you talk about America picking 
on Asia, this is incorrect. They may be or they may not be. 
I am not going Into the politics of that. But Alia is 
contributing as much methane which is as Important a 
green house gas as carbon dioxide. The entire methane 
production is coming from developing countries In Asia 
and Brazil. The reason for this is the emphasis on cattle 
production for milk, meat and leather. If you do not take 
care of the methane no matter how much we reduce the 
carbon dioxide you will still achieve the same level of 
green house gases. Each age has to phase out those 
processes that destroy the whole. This, and the pesticide 
industry which is causing an acceleration of heat 
production, water usage and pollution, will have to be 
mandated by fiat now. 

We will have to think in terms of reducing the 
population. This has been avoided politically for thirty 
years but it Is now the national Imperative. Otherwise, this 
will be a nation ruled by catastrophe - that is, if it remains 
a nation at all. I urge the government to take this matter 
seriously and to rearrange their priorities to tackle the life 
threatening situation that exists now. 

SHRI SANDEEP DIKSHIT (East Deihl): Sir, we are 
undertaking an extremely Important discussion today. Shri 
Chandrappanji and Manekaji have very eloquently and 
very nicely painted the picture as to what really i. 
happening. I have only one change to make to what 
Manekaji has said. She said that probably in another ten 
years time, this catastrophe is going to befall us. I believe, 
it is already on our heads. I think, it has started. There are 
simple things that we are seeing all around us. Most of us 
are assuming that these may be the symptoms of what 
might come in some 10 or 20 or 30 years time. I think 
some of them are pointing to things that will happen 
howsoever you may try to stop them. What is happening to 
the glacier is something has caught our imagination. it 
has caught our Imagination because somewhere down 
the line we believe that the shrinking of glaciers Is going 
to make a major Impact of our major rivers. We believe 
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that the melting of glaciers Is going to reduce the drinking 
water avaUability that we have. It is going to reduce the 
productivity In crops. It Is going to initially lead to flooding 
and later on to dry lands and arid zones all across India. 
Some of them have already started. The way most 
Governments are reacting, including our own, I get the 
sense that either we are not seriously seized with the 
problem, or,· IlS has been mentioned by Smt. Manaka 
Gandhi. we perhaps believe that it will be wished away. If 
you continue to do a little bit of tool kit technology in most 
of the things, something will happen and somehow we will 
survive. I do not think that the problem of climate change, 
what is going to come out as global warming, can really 
be wished away. It is something that we collectively have 
achieved over the last 100 years or 150 years. Most of it is 
attributed to what has happened in the post-industrial 
scenario from the 1850s and 1860s. All indicators, whether 
it is on Greenhouse gas emission; whether It is on 
temperature; whether it is on glacier; whether it is on what 
is happening In the Arctic sea; or whether on the impact of 
Greenland ice cap, everywhere the indicators are showing 
without any doubt that something is happening in this 
globe and it is going to cause a catastrophe. Yet I still feel 
that we are not being able to rise above debates. 

Sir. here I would like to point out a particular extract 
of a paper that I read recently that was submiHed to the 
Office of the Prime Minister. 

15.47 hr.. 

(SHRI BAlASAHEB VIKHE PATIL in the Chair) 

I was horrified to read some of the lines of that 
Report. This was the Report of the post Inter-Governmental 
Panel on Climate Change. One good thing about the 
report of the Inter-Governmental Panel on Climate Change 
is that everybody suddenly has been shaken a bit; even 
those who believed that such a problem did not exist were 
forced to believe that perhaps somewhere It is happening. 
The Report that talks about climate change in Indian 
agriculture has asked as to what is the scenario of climate 
change in India. This is based on a NATCOM Report that 
the Ministry of Environment and Forest has produced. It 
says that according to the Report there has not been any 
substantial change in warming in India. It aays it does not 
find enough evidence to aee that there have been changea 
in the monsoon rainfall pattern. It does talk, of course, 
about some minor changes in the Himalayan glacier. I 
sometimes find II difficult to undersland that as the Report 
goes down II initially denlea what most of the other 
international reports are talking about globally and 
therefore affecting India and then finally It very reluctantly 

admits to some of the changes that might be happening in 
this country. It says that monsoon rainfall at Indian level 
doea not show any trend, but there are aome regional 
patterns. The surface temperature from 1901 to 2000 
indicates a small warming over the past 100 years and 
distribution of temperature changea indicate a warming 
trend that has observed only along the West Coast, Central 
India and in aome parts of the interior Peninsula. However, 
cooling has been observed in some parts of North-West 
India and South India. 

Sir, I do not think that Governments in Asia or 
international bodies are aeized with the problem. The 
problem is immense. The solutions to the problem are 
very serious. Smt. Maneka Gandhi has pointed to many of 
them very eloquently in here address. But there are many 
more. There are technologies exist that can help us to 
transport. There are technologies exist that can work in 
industries to produce goods. produce consumable itema 
and produce little electrical gadgets that we are using that 
consume less electricity and emanate less heat. 

There are already technologies available that can 
even help in making paddy cultivation much more 
environmentally sustainable. There are already indications 
available that we need to give market signals through 
taxation, through prohibitive policies to stop production 
and usage of some kind of machines. to bring in a taxation 
regime or a disincentive or Incentive regime that forces 
Government. the private sector and the citizens to be 
environmentally sustainable. But is there a will to do it? 

I do not want to go into all the aspects of it because 
Shri Chandrappan and Shrimatl Maneka Gandhi have 
also very clearly articulated all the problems that are 
associated with global warming. There are many more on 
this issue and we can just keep counting them. There are 
huge number of reports that have already come out and 
available everywhere in the public domain. Is our 
Government. like all other Governments across this globe, 
serious about tackling this issue? I personally feel. as a 
person who probably have 40 more years to live in this 
nation, that this Government is not serious about it. I am 
saying this with a lot of humility. I do not think that most of 
our leadership is really very serious about it currently. 
Something somewhere seems to be missing when we 
come to debates on environment. It Is almost a month 
since the last report came out by United Natiot;ls. It was 
flashed all across in the newspapers. In the last one 
month only, we have aeen the kind of urgency that is there 
In at least in people's mind. This ia the second time that 
this House is taiking about global warming. But is our 
Government equally aware of it? Is our Government rising 
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up to the occasion equally? Are our State Governments 
aware of It? Not at all. I think If the Govemment of India is 
aware at a scale of two out of ten, the State Govemments 
are aware at half out of ten. They do not even know what 
is happening. I am aware that many State Govemments, 
in fact, are looking at issues that might affect some of the 
activities which they may be taking on which is leading to 
their industrial growth and that should not be stopped 
because of this. It is the same argument that the United 
States talks of when it talks of its own growth. 

I think a very important point which Shrimati Maneka 
Gandhi has made is that it is no longer a fight between the 
developed countries and us. There is and it will be like 
that. It is an emotional issue. We feel that why should we 
not go through the same path as somebody else has gone 
through. Why should we not have the same level of life 
style, quality of life and development which the Europeans 
and the Americans have? Why shall we not go through the 
same path of economic growth that they have? Why should 
we start controlling ourselves and they refuse to control 
themselves? Sir, this is a debate which nobody can answer. 
Are we really interested in putting our earth right? If we 
keep waiting for the other person to lake a step, ultimately 
nobody may take that step. Are the life styles of the United 
States or the Europe ideal? Is the growth path or the 
economic development of the West ideal? Certainly not. I 
do not think that the West believes in that. I do not think 
that NDA truly believes in that and I do not think we truly 
believe in that. Is that the only way that most of us have to 
go through? Is that the only way available to us? 

There are a lot of things happening in research and 
development. The other day, Shri Kapil Sibal, when he 
was talking about his Department's work on his Budget, 
spoke a large amount of work that the Department of 
Science and Technology is undertaking. In fact, he 
mentioned about global warming and stated how, in many 
areas, his own Department is funding research that could 
help reduce global warming impact across the globe. But 
are these being taken out to a serious level that is 
possible? 

We talk of mass rapid transport. Apart from the fact 
that the Govemment of India may have apportioned funds 
for mass rapid transport. Certain cities like Mumbai. 
Chennai, Delhi and few others may have looked at metro 
and said that they would like to have metros. II it something 
that is imperative now? Why not all the State Govemments 
thinking of nothing but metros in their areas and stop 
expanding and stop puUlng money in other infrastructure? 

As regards cars, there are many other thingl these 

Governments have banned. There are many other things 
that we have stopped people from conlumlng. There are 
many others which the Govemments have gone out of 
their way to slop people from getting. Why cannot it happen 
in the case of cars? I do not know whether such a 
technology is available that can make cars as environmen-
tally sustainable as it is required. But certainly, there can 
be measures for a certain kind of consumption with certain 
kind of lifestyle issues which Govemment must be serious 
in controlling If they are seriously thinking about 
environment. Somewhere we have to signal to ourselvel 
and to all our citizens that certain steps need to be taken. 
The steps are available. 

I am not an expert standing here to talk about those 
steps. There are many people in this HOUle who know 
much more than me about what stepi to be taken. There 
are many people in various universities and inatitutions 
across the country who know what steps need to be taken. 
But will we tilkR those steps? 

The impact of climate change Is "olng to affect each 
one of us, whether we sit on that side of thil House or this 
side of this House or whether we sit in this House or not. It 
is going to affect each community; it is going to affect each 
caste; and it Is going to affect each region. If Tamil Nadu Is 
going to be affected, then Uttar Pradesh is going to be 
equally affected; If Rajalthan is going to be affected, then 
Manlpur Is going to be equally affected. If Ganga la going 
to start drying up In another 25 to 30 years, then 
Brahmaputra will also perhaps Initially start flooding -
start drying up after 25 to 30 years. 

Mr. Chairman, through you, we want to really reque.t 
the Govemment that we have to stand up and probably 
take this as the most important national issue today. We 
have spoken about certain issues beyond politics. This is 
an issue in which politics will not come anywhere. I am 
sure all Members in this House, all legillative assembll •• 
acroa. this country, once taken into confidence, once told 
what is coming in front of us, would certainly stand up and 
fight for their citizens. 

If it means stopping certain activities, I think, we must 
go ahead with them. If it means banning certain 
technologies. I think, we must go ahead with them even if 
we do not have altemativ., right now. To continue to keep 
waiting for altemative technologies to replace certain. 
existing technologie. i, not good. May be we will get them 
too late. Shrimati Maneka Gandhi said we have fifteen or 
twenty yea,. to go. But I believe that w. have five to ahe 
years to go to take our policy choice •. W. have only three 
to four years to go to give a signal to our country that our 
mlndsels should change. It will take at least ten to fifteen 
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years for people in this country to start realizing that may 
be there are differences that they need to make in their life 
styles; there are differences that they need to make in 
their choices; there are differences they need to make in 
the consumption patterns that they are getting on with. 
Most of us who represent the consuming class in this 
country should take a lead in this. 

Mr. ChairmKn, I have brought a lot of figures to talk 
about; and I have brought a lot .of Reports to talk about. 
But when I understood and realized that most of them are 
already available. I thought, I should restrict my entire 
submission to this one plea that we have to take this 
seriously. 

The Government must set up a panel at the Prime 
Minister's level or at the Planning Commission level or at 
an all-party level. This is something in which urgent steps 
are required. The Government has to step up and first 
convince us, the Members of Parliament who are sitting in 
this Chamber, that the Government is serious about it. 
Seriousness will not come through words; it has to come 
through immediate and urgent action in the coming one to 
two years. 

Please tell us where we need to discipline ourselves; 
tell the citizens where they need to discipline themselves; 
tell the Government officers where they need to discipline 
themselves; tell the private sector where they need to join 
in this whole issue. Then, our farmers will join; our workers 
will join; our wives will join and our children will join. I 
know that environment is an issue where every child in 
this nation will come forward to contribute. 

I end my speech by really pleading to the Government 
to please rise to the occasion. If it has the will, there is 
nothing that the Government cannot do. In sixties and 
seventies when this country was faced with the fOCld 
shortage, It decided to embark on the path called "Green 
Revolution" whatever may have been the subsequent 
impact of that in terms of environment and it showed what 
It can achieve. 

This Is a time when as a nation and as a Government 
we need to stand up and for the coming years and for the 
coming generations save this Earth. Thank you 

DR. SUJAN CHAKRABORTY (Jadhavpur): Mr. 
Chairman. Sir, I believe as all other here, that this is one of 
the most important issues that the country and the whole 
world is confronted with today. A lot of figures are available 
with us today to show how, within the interval of five to ten 
years, the global warming has increased and how it is 

impacting us. All these figures are available in the net and 
I believe these figures are available for the Members also. 
So, I will not concentrate on figures. 

The important issue is the mindset of the Govemment 
with regard to policy, planning and the will. The three 
Members who spoke before me also spoke on similar 
lines. 

16.00 hrs. 

This is an issue where barring one or two points. I 
believe. that the entire House should agree in a single 
tune. From that end. we should look into the issues. 

Sir. it is not the question of figures and it is not the 
question of facts only. The experience these days also is 
guiding us that the change in nature of weather is 
experienced by all of us. So by experience. it is understood 
that the different parts of the country are becoming warmer 
and more erratic behaviour of the nature is already 
understood. There is no rhythm for the storm also. No 
older systems are being followed neither in our country 
nor in the International arena. In the USA also during the 
last few years. some catrastrophies took place. So all 
these are the signals and all these are actually reflecting 
as to how the change is having an impact on the 
population. The climate change and the global warming 
will have impact on many issues. It will obviously ur.balance 
the existing balance of the nature. It will definitely have 
effect on glaciers melting dOwn, thereby a definite rise of 
the sea-level and thereby obviously drying of number of 
rivers. Habitations In different areas including the small 
island States will be at stake. Those will be drowning. 
displacement will be there. droughts, food crisis. health 
hazards and a lot of issues are involved. The Issue 
baSically is on the future of the population. on the future of 
the population. on the future of the world. That is getting in 
crisis because of the entire change In the climate. Why is 
it so? 

16.02 hr.. 

(DR. 5ATYANARA~AN JATlYA in the Chair) 

Sir, the nature has Its own inherent balancing 
approach. Yea, the emitted carbon dioxide is again being 
consumed by plants and thereby oxygen la emitting which 
again faunas are using. This balance Is there and the 
nature is having its own peculiar balance. Whenever we 
are hitting nature very detrimentally, nature also Is hitting 
us back. That is the simple question. Than the pre-lndustrial 
period, It ia already having a concentration of 37 per cent 
more carbon dioxide in the nature and that obviously is 
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having Its very negative effect in the climate, in the warming 
etc. The question definitely may come, if the question of 
Industrialization Is linking to this sort of development, how 
we should look into the question of industrialization, how 
we should look into the question of development etc. 
There is a trend to juxtapose development and environ-
ment. I believe that is not the solution or the real answer. It 
may be that some of the countries in the world also are 
trying to drag us that way and maybe some of us also are 
thinking that in the issue of climate, we should not enter 
into the politics. This Is not the question of politics. This is 
the question of reality. 

We have to understand as to why a thing is happening 
and if we do not try to look to that very specifically, we 
cannot even answer the problem. So It is just not the 
question of politics of developed countries or developing 
countries. Development is a reality, poverty alleviation Is a 
must and as late Shrimatl Indira Gandhi had also 
commented, probably In the same fashion that the poverty 
itself is the greatest pollutant. That Is true. We must have 
arrangement for that. But how, why and what sort of 
technology we have to use, those obviously will be the 
questions. It cannot be that as If development and 
environment is one opposing the other. How best we can 
arrange for the development keeping in mind the 
environmental arrangements should be the most Important 
iSluel. 

Sir, you might be knowing as the newspaper reports 
that President George Bush rang up our hon. Prime 
Minister yesterday . ... (lnterruptions) 

It is with the claim, with the opinion that India should 
limit Its emission. It Is true. But who is contributing to it? 
How much Is contributed? How much is being contributed 
by which country? This II not a question of politics. It must 
also be seen very categorically. 

Today, in the world, the contribution of carbon-dioxide 
emission by the US Is more than 30 per cent. The per 
capita contribution is the highest; it Is much more beyond 
Imagination. In India, It Is much less. I do not say that we 
have still got nothing to do. We have still got something to 
do. That Is a separate Issue. The whole of Asia, which is 
having more than 50 per cent of the world population 
these days, Is contributing only to the level of 12 per cent. 
Again, how can that be still limited? We can think of that. 
Can the USA dictate today, which, even today Is not signing 
the Kyoto Protocol? Can It be accepted? If this question Is 
raised, will it be branded as politics? If this is the position, 
It must be done. Without this sort of politics, without thil 
sort of fixing up of relponsibillty, I believe, the solution 
cannot be sought for. Further, the responsibility should 
also be fixed. 

Shrimati Maneka ji was referring to one Island, in the 
Sundarbans which is drowning. People have already been 
evacuated because of climate change. Yes, it is a very 
small Island. People have been evacuated in the name of 
Lohachara. But that is not due to climate change. Now we 
are trying to mix everything for the purpose for which we 
are speaking. That should not be so. Some other reasons 
are there. The.sclentists should look into that aspect. There 
is no problem. 

Basically, the question still remains, how can the 
green-house emission be lowered? But still It is already 
37 per cent in excess. How can that excess be reorganized 
in this system so that the effect can be lessened? I think 
these two aspects should be seen properly. 

There was a question of transportation. Everybody 
has said about it. It Is a question of development. It Is a 
question of liberalization even. It is a question of trying to 
be big and engulfing anyone. Therefore, the question of 
transportation also comes. The question of energy is also 
there. My point Is that the public transport system is a must 
In our country. Wherefrom has it to start? We cannot just 
say: "Let the economy be liberalized but the transport 
system must be public ended," It cannot be. These things 
will be linked with the entire economic policy that the 
country Is going to pursue. But I understand that the 
question of public transport system obviously shall have 
to gain much more Importance. 

Next, the question of energy comes. In our country 
also, we are using basically the thermal IYltem, the foslil 
fuel system. It II a huge one. In the Tenth Plan, it wal 
proposed that the 60:40 balance lhould be maintained. 
Where are we? We are much below. About 18 per cent is 
our hydro and other sYlteml. Foa.1I fuel is contributing to 
the extent of 82 per cent. It was proposed in the Tenth 
Plan also. But I believe the queltion of energy and clean 
technology II very Important. The queltlon of fuel cell Is 
there. Should it not gain the topmost priority In the country 
today? Then, the queatlon of solar IYltem, solar eeN II 
there. Should not IOlar energy have the topmolt priority 
today? Should we not organize million mode to which I 
will come later on. It II just not a queatlon of environment. 
It is the queltion of overall development and thereby in 
terms of development, the queation is how belt we can 
utilize science and technology. 

The Important point ia, how the Govemment is going 
to look into theae illue.. It is not the queltion of just one 
Ministry or Department or what the Environment Mlniltry il 
dOing. It is the question of clean technology, lolar cell, 



527 Discussion Under MAY 8,2007 Rule 193 528 

[Dr. Sujan Chakraborty] 

milsion mode and most Importantly, all these issues should 
be taken into consideration. 

Similarly, there is the question of carbon trading. 
There are a lot of technologies that are available now. 
Some of my friends have been talking about energy 
efficient technology. It is already available in the country. 
Who will make it popular? The mlndset of the Govemment 
and the policy makers have to change. We have a lot of 
scope and we have a lot of technologies. Some 'dos' and 
'don'ts' have to be fixed by the Govemment and they must 
be Integrated Into the whole system. From that angle, I 
would urge that the Issues of fuel cell, lolar cell and 
energy efficient technology must be given importance. 

Sir, stili 37 per cent carbon dioxide is In excess in 
the system. We have to see how best It can be minimized. 
If India cannot do this, no country in the wortd can do it. 
India's biodiversity Is huge. India's basic understanding of 
science is also great 

MR. CHAIRMAN: Please conclude. 

DR. SUJAN CHAKRABORTY: I am concluding. 

We have a huge biodiversity in our country. I do not 
find any re8lOn why one of our main attentions should not 
be on biotechnology and we should see that flora 
development Is made In a manner that it consumes much 
more carbon dioxide from the system. Now, carbon dioxide 
emillion is more than the flora can consume. But can 
biotechnology not help us In this direction? Since our 
blodlveralty It huge and our biotechnology potential il 
very strong, I believe that this II one area where we 
should pay more attention. 

Sir, I am not going into facti and flgur .. and extracts 
of various reports due to paucity of time. W. know the 
problem. W. have to find out a way to solve it. The Ministry 
of Environment and Forests must be making efforts in its 
own way to control emission, but It Is not just the question 
of the Environment Ministry. It Is a question of sustalnabillty 
of development and altO a question of best utilization of 
science and technology. So, it Is not just the responsibility 
of the Ministry of Science and Technology or the Ministry 
of Environment and Foresta, but the Govemment, as a 
whole, should pay more attention towards these issues. 

Therefore, it is not just the Minister of Environment 
and For.sts or the Minister of Science and Technology 
who should reply to this debate today. If the Govemment 
feels that th.s. Issu.s are Important, then this debate 
should be replied to by no less than the Prime Minister 

and that can be the answer to the world to say that we, as 
a nation, are very serious about these issues. So, these 
issues should be viewed very seriously from that angle. 

With these words, I conclude and I thank you for 
giving me this opportunity. 

[Translation] 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Chairman, 
Sir, you have given me an opportunity to put forward my 
views on a very important topic. Today we are discussing 
the changes In the atmosphere being witnessed almost 
every day. Before me, several hon. Members have 
expressed their views and they have shown serious 
concem about it. I would like to put forward my views 
while associating myself with the views expressed by them. 

Sir, it Is a subject having no difference of opinions In 
the House. Not only in this House but also in India and 
abroad, it is raising concem among everyone. I feel that 
sincere efforts are being made at the intemational level 
also but there Is stili so much to be done. Changes in the 
atmosphere is a global issue and it is not dependent on a 
single country or a country single handedly can't do much 
11'1 It. 

People living on the earth are related to each other 
through air, water, ocean or earth in some or other way. 
Nobody can ignore the fact that If whole of the environment 
changes, the lavel of the sea rises and if there is a problem 
of global warming, it would affect the whole humanity. I 
think the United Nations Organization has taken initiatives 
and have algned aeveral protocols. Several years ago 
when people were not on thinking terms regarding this 
topic, two famous scholara of the world met in Greenvlch 
city. One of them was Sir Amald Trinaby who had studied 
about the extinction of civilizations from the earth and the 
other wu Dais.ukela who has been a spokesperson of 
Jain community. One is a representative of eastem 
civilization and the other represents consumerist civilization 
of the west and when they had talks for several days and 
had the discussion about the Greenvich city and various 
aspects of the human life seriously, they found that the life 
on earth and the w~ole humanity is in danger in some or 
other way. Then, they Issued a document together which 
wat pUblithed as - 'Man himself must chose' - which is a 
must read for everyone. He has raised serious concem 
about it and held It is to be a great danger to humanity 
and civilization on earth. It is our duty to guard Our natural 
values with full awareness in order to maintain civilization 
on this earth. In my opinion it happened five, seven or ten 
years back but even today when we are paying attention 
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to it we can't ignore the fact that in India it was also felt in 
the past. We read about it In the books. Babamama Is one 
such book which provides us the information of that 
particular era. It is mentioned In it that when Babar came 
to India. he had hunted Rhinoceros in Peshawar during 
year 1500. Peshawar is a desert today. In the passage of 
only about 100 years a part linked to our country which 
once used to be a lush green valley and of which it is said 
that it used to be a habitat for Rhinoceros. is now a desert. 
Therefore. I would lik. to tell you that it is a warning before 
us. which we should have felt much before. Four thousand 
years ago there was a river Saraswati which was on the 
verge of extinction and for which research is also going 
on. It is said that there was a large civilisation on its 
banks. Research work was carried out in the Ashrams of 
sages situated there but there is not even a trace of that 
civilisation. At some places Historians are trying to search 
that. These two experiences are enough to tell the citizens 
of India that where our carelessness and ignorance could 
take us. 

Sir. sometime back I have read in the Newspaper 
about Prof. Christopher Latin who runs an institution 
namely Global Extema: Climate Change in England. He 
has assessed that the carbon emis.lon on each is 8 
billion tonnes and which is increasing alarmingly. Our 
Scientists as well as the honble Member know that the 
earth can't absorb this much emllsion of carbon. One-third 
of carbon emis.lon Is absorbed by Sea and water and it 
becomes a part of our food chain whereas one-third of 
carbon emission is absorbed by our plants through Photo-
synthesis. But where the remaining one-third of carbon 
emission goes. If we look at the brown haze surrounding 
the earth. we find that carbon dioxide. Methyl and 10 many 
other gases are mixed with the water vapoUrl. This is the 
remaining carbon emission. affecting the life on earth and 
due to which temperature is increasing successively. Due 
to this the glaciers are melting and various other changes 
are taking place. 

There is nothing like to oppole my colleagues. who 
have spoken before me? But I think. the time has come to 
realize that we have been warned a bit late. As ManakaJI 
was saying the process has been started and we won't get 
much time. For our country which definitely belongs to 
youth. there is a critical agenda for them as it will affect 
their lives the most. The new generation is going to be the 
most affected. The balance of nature is very delicate and 
as I have said the carbon dioxide present in the atmosphere 
or which i. not being absorbed by the natural proce.ses. 
as a rnutt of human actlvitle. proves that it is directly 
linked to the human activities. The balance of nature is 

very delicate. Though several changes have taken place 
in the nature during the last crores of years. There is a 
great danger to our point of existence. the popuiation of 
the earth. and the values of life that we should sustain 
ourselves with respect and honour and we have to go 
forward with brotherhood. My eariier speakers have already 
spoken this. Through the IPCC report we have come to 
know that with the single degree rise in average 
temperature there is a increase of at least 7 percent in the 
climatic vagaries. In case of losses occurred to the 
exchequer 13% revenue loss per degree has been directly 
assessed. We can understand what a great challenge it is 
for the other developing economiys is like ours. 
... (Interruptions) I don't want to make a long speech. Giv. 
me some more time. India is a country of farmers. I would 
like to put forward my view only on the changes taking 
place in the climate. environment and its subsequent 
negative effects on agriculture. I' we interpret the GOP 
growth of our country it would be a meter for carbon 
emission. It is understood that there is an increase in the 
carbon emission in country at the rate of Its development 
in the economy. I think there is a need to seriously look 
into our transport sector. industries and other activities 
besides the traditional practices prevalent in the field of 
agriculture or to look into the standard and style of living 
of the 70% of the population which depends on agriculture. 
As my previous speakers have seriously showed their 
concern towards the necessity of the launching of the 
alternative energy resources in order to bring changes In 
their standard of living. It Is a fact that the level of en.rgy 
consumption in our country is maximum In the cities in 
comparison to the rural areas. We n.ed to increa.e the 
power consumption rate to all.v1ate poverty. helpl ••• n •••• 
to take the country on the path of progress and a. the 
Prime Minister .ays often. to achieve the inclusive growth 
rate . ... (lnterruptlons) 

MR. CHAIRMAN: Two more honble Members of your 
party are there to speak. 

SHRI RAVI PRAKASH VERMA: I will conclude shortly. 
... (Interruptions) It is very important i •• ue . ... (Interruptions) 

MR. CHAIRMAN: You are speaking very well. but 
there is a time limit. 

SHRI RAVI PRAKASH VERMA: Ev.rybody agree. to 
it. nobody is interfering other'.. . .. (lnterruptlons) I would 
like to add only two thing •. I hope everybody would agree 
to this point that agricultural practices require a 
revolutionary change. Th. major thing I. that the .erious 
mater that we are di.cu.sing here today crores of tenants 
of India have no concern to it. They are not .ven aware of 
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the fact that there is some problem before us which is to 
be solved. 

I think there is a need of a larger agenda for 
horticulture or aforestation In near future. My constituency 
is near to that of Smt. Maneka Gandhi. There are matters 
of concern regarding the breaking of link between the 
forests areas of foot-hill, throughout the North, North-East 
and North-West. I alongwith my colleagues have resolved 
to plant at least 50 lakh useful plants in the farming sector 
so that we could experiment better and formulate new 
norms for sustainable agriculture. I hope that my other 
colleagues will also pay attention to It and will play an 
important role to bring this issue to the notice of common 
man, new generation and tenants in their respective areas. 

On most Important issue related to the climatic change 
is that of water. Our Ex-Prime Minister used to say many a 
time that if there would be a third world war on earth it 
would be for water. We have realized the importance of 
water. There is a clash among many of the States in India 
on to water. There are many States where scarcity of water 
is spoiling the atmosphere and creating a very peculiar 
situation. 

I feel that time has come to Induce a political will not 
only at national leVel, or at the level of States but at the 
global level so that we could solve the problems and 
human development indicators could be taken forward 
through the sustainable development in a positive manner. 

I would like to put forth two-three things more before 
the Government of India. Time has come when the 
Government should provide a clear foolproof assessment 
of the biotic pressure being forced upon by our activities 
so that the planning mechanism and the planning agency 
could feel the same. At least there should be a clear 
assessment of the methane emission at the level of India 
stating the reasons therefore and the pace of Its 
enhancement. The survey and data should be made 
available to the people of India. Definitely these are the 
challenges before us. But I feel you need talent and 
research development on a large scale to give a model 
shape to low carbon emission economy. I think the planning 
Commission and the Government of India will take initiative 
in this direction altogether. 

I think the second issue Is most important. Time has 
come for the knowledge based societies whether it is in 
rural or urban area because we are not able to revieW the 
losses incurred due to ignorance. I wish that it should 
become a part of educational academic curriculum. It is 
definitely a big economic issue. Earlier at the times of 

Tsunami or natural calamity economy has been destroyed 
totally. It is being considered that if there would be major 
cyclone, water logging or drought in the near future the 
economy of even big countries would be ruined. Every 
citizen of India should be made aware of the impacts of 
the natural disasters. 

Our earlier speakers have shown their concern 
towards the dangerous indications on earth. Several 
species of birds, insects and animals are on the verge of 
extinction. What does it show? It indicates that changes 
are taking place In the ocean currents and wind systems 
on the earth. Whatever may be the impact and its 
consequences of the looming disaster and the time by 
which its effect would be visible, we need to outline a 
comprehensive plan to mitigate Its effect and also to 
formulate a final political and personal agenda right down 
to the last person. 

With these words, I associate myself with all the 
speakers and hope the House would pass a resolution in 
this regard, and that the Govemment, through this resolution 
would strive to save the humanity. 

[English} 

MR. CHAIRMAN: Now, Shri Kapil Sibal to speak. 

SHRI KHARABELA SWAIN (Balasore): Sir, I am very 
happy that the hon. Minister, Mr. Kapil' Sibal is present 
here. It is because he is a very Important part of this 
solution, I would request him not to Intervene now. He 
should listen to others. Then only, he should intervene 
because he is a part of the solution. He is a very very 
important part of the solution. 

[Translation] 

SHRI RAVI PRAKASH VERMA: He should bring a 
resolution. 

[English] 

SHRI KHARABELA SWAIN: So, he should not 
Intervene now. I am very happy that he is present here. I 
will appeal to him not to intervene now. He should listen to 
us. Then only he should Intervene. Now, it is up to him. 

[Translation] 

MR. CHAIRMAN: It depends you how you View It. 

SHRI REWATI RAMAN SINGH (Allahabad): Sir, the 
hon. Minister should speak later. And If the need arise., 
the time of the House can be extended. 
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MR. CHAIRMAN: It depends upon Mr. Sibal, whether 
he wants to speak or not. 

SHRI REWATI RAMAN SINGH: Sir, Shri Sibal is a 
capable person. He should listen to us and then speak In 
the last. 

[English} 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): The reply Is going to be given by the hon. Minister 
for Environment. 

SHRI KHARABELA SWAIN: Sir, he should Intervene 
but not now. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chall): Sir, the time of 
the House should be extended so that all desirous 
Members could get a chance to speak. 

SHRI REWATI RAMAN SINGH: Sir, extend the time 
of the HoUle. 

MR. CHAIRMAN: The ISlue is not about extending 
the time of the House. Shri Sibal wants to speak. 

SHRI REWATI RAMAN SINGH: Sir, Shri Sibal should 
speak after listening to all the Members . ... (lnterruptlons) 

[EngDsh} 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): It 
II because we like to listen to you. You ple .. e listen to us. 

SHRI KHARABELA SWAIN: After your speech, there 
Is no meaning of our speaking. 

[Translation} 

SHRI REWATI RAMAN SINGH: Sir, why to make 
luch a hurry? If there is urgency, wind up the debate now. 
After all why such an urgency? 

SHRI RAVI PRAKASH VERMA: My request is that 
you Ihould speak on this later, so that the House can 
exprenlavlewa. 

[English} 

SHRI KAPIL SIBAL: The Minister will reply. 

SHRI KHARABELA SWAIN: You are a part of the 
solution. You lhould respond but not now. 

SHRI KAPIL SISAL: I yield to the request of the hon. 
Members. 

SHRI REWAn RAMAN SINGH: Thank you very much. 

[English} 

MR. CHAIRMAN: Mohideen Kadar II, the interpreter 
of the language you want to speak In, Is not available right 
now. So you can speak later. 

Shrl Suresh Prabhakar Prabhu may kindly speak 
now. 

SHRI KAPIL SIBAL: I want to say that when my turn 
comes, the hon. Members might leave after speaking. 
Only you and me will be left . ... (Interruptlons) this has 
been my eartler experience also. Perhaps, I may be wrong. 

SHRI KHARABELA SWAIN: No, no. This will not 
happen. We will remain here to listen to you. 

MR. CHAIRMAN: It wu said keeping in view the 
seriousness of the maner. If you are determined to remain 
here, It Is good. 

[English} 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
Sir, first of all I think we are discussing something today 
which is going to affect not just us but humanity In totality. 
All the six billion people living on the planet are under 
severe threat of survival. But more that that, probably, the 
entire biological life that exists on thll planet Is also under 
severe threat. So, this Is a very serious maner that we are 
discussing today, and that Is why I am very glad that 
across the Parties, across the House, both the sides, we 
are discussing this matter. That Is why, we are requesting 
Mr. Kapil Sibal, who is one of our enlightened Members, to 
share his ide .. also a little later because we are all really 
concerned about this. 

Sir, we have faced changes in cHmate all throughout 
the existence of this planet itself, It is not that the climate 
does not change at all. There was an ice age which just 
disappeared. There were dinosaurs which no longer exist 
on the planet. So, it Is not that the climate does not change. 
So, why are we 10 concemed? It keeps changing all the 
time and It Is now changing. So, what is the cause of 
concern? Cause of concern Is not a change of climate 
itself but change of climate caused by human action. We 
alway. thought that this change is not natural one but the 
crisis is human made, and that is what we are really 
concerned. We, the world community, ligned the UNFCC, 
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United Nations Framewort< Convention on Climate Change. 
But the Convention was not enough. So. a little later we 
signed the Kyoto Protocol. the Protocol which can actually 
implement the ideals. the principles of the Convention. 

Today we have a Protocol. we have a Convention 
and we have a problem. We realized that just by signing 
the Convention and Protocol it will not help. We signed 
the Protocol and then we thought that emissions will start 
falling. In fact. since 1900, we have seen that W8 wantlJCi 
to bring down the emissions in the developed countries 
over the 1990 level by 2012. But in 2007 we can say that 
the emissions have gone up from the levels that they were 
In 1990 and they were not even falling. So. that Is a real 
reason of crisis. Therefore. when we signed the Protocol. 
we were not aware about the scientific evidence 
conclusively. But over a period of time. the Inter-
governmental Panal on Climate Change. which was set 
up by UNEP and the World Meteorological Organization 
have now conclusively proved that climate change is 
human-induced. 

But there is something that is very interesting which 
is coming out of this Report Is that this climate change Is 
not only human-made but It Is caused by actions from 
1750. What is the significance of 1750? That Is the year 
when we had industrial revolution which actually started 
in the World. So. it i~ something which is caused by the 
actions of those who started industrial revolution in the 
World. We in India are the victims of cilmate change. We 
are sufferers of climate change. We are not the cau.e of 
climate change. That Is the difference between the whole 
world suffering but we are suffering not because of us but 
because it is by somebody else's actions that we are 
suffering today. 

Therefore. what Is going to happen as a result of 
climate change? Many of my distinguished colleagues 
have already ~t it across and I do not want to repeat it. 
But there are going to be fewer cold days and there are 
going to be higher temperatures and there is going to be 
more heat and more hurricanes and more droughts as a 
result of which we are going to have more sufferers in 
poorer countries and poor in the rich countries. Sir. this is 
the travesty of justice in which the rich countries cause 
pollution and the sufferers are the poor countries. This is 
something which I do not know how it has happened. But 
this is the reality which is proved that the poor are going to 
be the mont sufferers of climate change and, this is 
something which is going to happen. 

In the whole world. including India. we are right now 
preoccupied with one singular object of Increulng our 

GOP. Whatever we do, we want to find out whether our 
GOP will increase or decrease. If it is going to increase, 
you woft( on it. The world community, the World Bank, the 
IMF and everybody talks about increasing the GOP growth 
of the world. The climate change is going to decrease the 
GOP from two percentage points to probably four 
percentage points. It is anybody's guess. Anybody can 
make any estimate because this has really no basis. Bul it 
is for sure that the GOP loss is a certainty. So, we shoula 
be concemed that when we talk about the economic activity 
which is causing climate change, the same economic 
activity is actually going to decrease our GOP gains and, 
in fact, they are going to decrease it. So, poverty in poor 
countries Is gOing to Increa.1 and the poorer in the rich 
countries are going to suffer more and this is something 
which is really a matter of great concern to us. 

Sir, we have made a very interesting agreement in 
Kyoto Protocol. We have divided the countries into 
Annex-1 countries, the countries who are industrialized 
countries, who are supposed to reduce emission and others. 
The Kyotu protocol talked about the non-Annex-1 countries, 
the countrle. who are not required to reduce emissions. 
Now we have seen that the whole world is saying that ali 
the world should take the responsibility. Yes, it is a fact. 
Everybody has to take responsibility because even in 
Kyoto Protocol there is a clause which is the foundation of 
the Kyoto Protocol which is common but differentiated 
responsibilities. So. we agree that the whole world has to 
take responsibilities but differentiated ones because the 
world is different. There is already a gap between the 
world that exists today, between the poor countries and 
the rich countries. So. it should nGt be perpetuated further. 
There should be an agreement to do that. 

Sir Nicholas Stem, a very eminent economist and 
the Adviser to the Prime Minister-to-be of UK, Mr. Gordon 
Brown commissioned a study. Everybody wants to look 
'green' now. If you want to be the Prime Minister you 
should look 'green' so that you will get a better acceptance 
by the people. So, he commissioned a study and the study 
revealed very interesting things. If you take an action 
today, the COlt of taking that action will be much lower 
than If you do not take any action and the ~ost of inaction 
will be much higher. Therefore, the action is called for now 
and that is why we are debating at a time and I am very 
happy that we are going to woft( on it. 

Sir, I was talking about how we are going to be 
affected by this. Our entire activity - commercial activity, 
economic activity and agriculture activity - will be affected. 
Two-thirds of the world population largely depend on 
agriculture in developing countries. So, the mainstay of 
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the developing countries is agriculture. Though, for 
example, in India, agriculture acoounts for less than 20 
per cent of GOP, stiD more than 60 per cent people In India 
depend on agriculture. Agriculture is 90in9 to be badly 
affected. The crops of wheat and rice cannot withstand 
heat. In fact, there is a very interesting study made by 
Leister Brown, who was Advisor to USA Secretary Freeman, 
who actually brought the Green Revolution to India, that if 
the temperature rises, the wheat crop will take a beating. 
Therefore, we will have serious problem regarding wheat 
and rice crops. 

More than that, the water availability is going to be 
under severe strain. We are already facing water shortage. 
In the context of India, the term 'climate change' is a 
misnomer. In the case of India, it is going to be 'climate 
variability'. It Is not climate change that Is going to affect 
us; It is the climate variability which is going to be a 
serious problem for us because climate variability would 
mean that there would be too much rain for some time and 
probably no rain for a long time. So, variability In climate 
Is going to cause a serious problem with regard to water 
availability. It will result in problem with regard to 
agriculture, water and public health. It is definitely estimated 
that water scarcity will also lead to salinity In water resulting 
in many diseases, including dengue, cholera and malaria. 
The mortality rate will also rise because of the .. diseases 
as well as the Increase in heat. As a result of this, we will 
see lesser caloric Intake by the poor people because the 
food production would have fallen and It would further 
aggravate poverty that we have today. Therefore, It is a 
very serious problem. 

16.42 hra. 

(MR. SPEAKER In the Chair) 

Everybody has said that glaciera will melt. In fact, 
glacier melting is the result of temperature rising. As a 
result of that, sea level will rise. All these things are related 
to one thing. So. what would be the response of India? I 
think, the response of India should be looked at from two 
angles. First, how should we respond to It, as this Is a 
global issue, in the global context? What should be the 
response of India to it internationally? Second, what should 
be the India's response in terms of changing domestic 
policies? 

First, I will talk about international respon .. because 
it is a global problem. It is like a human body. I cannot say 
that my hand is not working well, but my body is fine. In 
the same way. the entire eco-system of the whole world is 
inter-related and inter-connected. If the US is affected. 

India is affected; and If India is affected: Africa is affected. 
In this way, everybody is affected by it because there is 
one eco-system. So, India's response has to be interna-
tional also. For a long time. we have accepted the principle 
and we are talking about It. India has been saying that our 
per capita emissions are one of the lowest In the world. 
We have got the largest number of poor living In India. So, 
we cannot say that we can take a cap on emissions 
because It will be really dangerous 'or India. We should 
say that we understand that we have to change our 
policies, but we must also say that those who are emitting 
more should try to reduce their per capita emissions and 
WI, in India, will also try to Increase our aml"'na and 
wherever it converges, we can accept that as a point on 
which there can be capping. So. capping hu to take 
place in a manner which will be very fair, equitous II1d 
just for a developing country like India. 

The world Is talking about poverty reduction at 
international level. The heads of all the Statel met about 
seven years ago and signed a document called Millennium 
Development Goal,. Just as the UNFCC Is in place which 
Is Ilgned by all the countries of the world, in the lama 
way, Millennium Development Goal. Is signed by all the 
countries of the world. So, we must marry the environ-
mental conc.rnl with our social concema and try to make 
sure that poverty reduction Is not affected because 0' our 
concerns 'or environment. 

Sir, ~ have accepted the principle 'polluter to pay' 
Internationally. If 'polluter to pay' is the principle accepted 
and If the Fourth Asselsment Report of IPce conclullvely 
proves that it is the Industrial Revolution which has caused 
it, then those who started Industrial Revolution must pay 
for it. Therefore, 'polluter to pay' principle has to be 
accepted and the industrialised nations, who cause the 
pollution and damage the eco-Iystem, must pay for It. To 
do that, we must alao take the Initiative. I will talk about 
International one firat. Shri K.pl Sibal ia aware that the 
World Bank was mandated by the G-8 countriH to come 
out with an Inveatment framework for energy sector. This 
Is a framework document which II going to come u energy 
sector Is going to receive more than US $ 3 trillion of 
investment In a decade and a haU, How thatlnvellment is 
made is Important. India must play a very pro-aelive role 
in shaping the policies 0' this Investment framework which 
the World Bank Is preparing becau .. thla will become like 
a regime in which the Investment framework in energy win. I 

take place. So, we mu.t really work on It. 

I would. now, like to mention the most Important point 
with regard to this 1Iaue. We must fight for adaptation. 
Actually, the climate change has two componentl. We all 
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talked about mitigating the emissions, but most important 
is the adaptation to climate change. The IPCC Report also 
talks about it, that is, if we stop emission today, then the 
atmosphere is going to remain the same for the next 100 
years as it is already affected today. Therefore, if it is to 
remain a reality, then we must adapt to it. Adaptation 
mea.ures are most important part of India's priority. 
Therefore, I will request the Minister to pursue the policy 
of Adaptation Fund. If pollutants are to pay, then they must 
fund the Adaptation Fund and India must benefit from the 
Adaptation Fund. Adaptation has to be one of the important 
priorities, and the cornerstone of it. 

We have all talked about technology, and I will al.o 
talk about it a IiHle more. Technologies should not just be 
confined to energy and other sectors, but technologies 
mu.t also be devised and designed to deal with adaptation 
measures required for it. The adaptation Is required in the 
field of agricuhure, habitation, water-related I.sue., etc. 
So, adaptation technology needs to be developed, and 
that is what should be done. 

In addition to this - when I talked about what we 
really need to do internationally and domestically - I think 
that our energy policy must also undergo a sea change. 
Coal is going to remain the mainstay. The Expert Committee 
on Integrated Energy F'~licy consistin.g of group of experts 
and Chaired by Dr. Kirlt S. Parikh said that coal will remain 
the mainstay of India's energy sector till 2050. If coal ia 
going to be there and energy security is important. then 
we must develop technologie. like carbon-storage and 
capture. Can we capture it and store it below the surface, 
so that there is no emillion? Something like this needs to 
be developed. In any cue, our energy policy. our transport 
policy. and our industrial policy must undergo a sea 
change. 

I would like to offer some suggestion.. Firstly. we 
need new technologlea. We need the technologies. which 
are going to save not only India. but the whole world. If the 
developed countrlea give u. technologies. then It I. not a 
favour that they are doing to ua because they are doing It 
In their own Interest. I am saying thla becau .. " we keep 
emitting greenhou .. ga .... then they are also the .uffe,.,. 
jUit like us. We do not want to rock the boat on our own. 
but we want technologies. and we must develop 
technologies through a joint project for it. We have Shri 
Kapil SibaI Sitting here who was part of a project for 
develop/ng a vaccine for HIV AIDS. Can we not develop a 
model like this wherein new technologie. develop8c! will 
not be covered by Intellectual property rights. so that theae 
technologies can be disseminated acroa. the wortd? This 
would allow the poor to use It. the rich can use It. they will 

benefit from it and we can also get benefited from it. 
Hence. it would be an intellectual property right free 
regime. 

We must have a new technology development 
initiative. We must not treat the adaptation as a step-child. 
In fact, Shri Raja must work on It. and not treat adaptation 
as a step-child. It i. not that you are treating it like thi •• but 
the whole world is treating It like this. Mitigation is important. 
and adaptation is even more important. Therefore. we 
should try to work on it. 

There is a very interesting model available in the 
world. The Montreal Protocol was signed to reduce the 
Ozone Depleting Sub.tances (ODS). ODS were actually 
causing a hole In the ozone system. We worked on it as a 
world community. and now we are seeing that the ODS i. 
declining. We have a very good protocol there. Therefore. 
some such model should be developed like the Montreal 
Protocol for reducing the greenhouse gases. This will 
really help us. Further. we must have a country-specific 
study. The other day I was requesting Shri Kapil Sibal to 
have only India-specific study of the impact of cilmate 
change and on all its aspects. This will really result In 
assessing the actual damage. I am saying this because if 
we are going to talk about damage and we are going to 
recover cost from them. then we should know the extent of 
damage. Then only we can get an insurance cover and 
the insurance claim satisfied at the time of actually lodging 
the claim. We must have a study done in a very integrated 
manner. 

We must fight for creating'an international body of all 
environmental concerns because there are too many 
bodies in the UN .ystem that are dealing with the 
environmental iHues. In fact, If proliferation is an issue. 
then it is not nuclear proliferation but it is proliferation of 
UN bodies. We must bring them under a common umbrella. 
and they can then fight the climate change in a very 
integrated manner. A bipartisan attitude is required for It. I 
am very happy that you decided to allow a dlscuHion on 
this is.ue. I would request you that we must have a 
bipartisan group in which we all can work together on the 
climate change i.sue becau.e thl. ia not an I.sue that can 
be decided on partisan lines. 

We are all going to be affected; we are all going to 
suffer. and we are suffering already. Therefore, this should 
be done in that particular manner. Most importantly. Kyoto 
Protocol will come to an end in 2012. What we would do 
after 2012 Is a very Important is.ue. For that. we really 
need to have a broader discussion within the country as 
well as with some of our very important allies, like in the 
G-5 and G-20 countrie •• and we must work with them. 
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Market-based flexible mechanism: One is the Clean 
Development Mechanism, and the other is Joint 
Implementation. India is one of the beneficiaries of COM 
projects, but COM is not functioning as it should be. This 
is a very good umbrella. 

MR. SPEAKER: What is COM? 

SHRI SURESH PRABHAKAR PAABHU: It stands for 
'Clean Development Mechanism', Sir. There are three 
flexible mechanisms in Kyoto Protocol. One is emission 
trading which is between developed countries only; the 
second is Joint Implementation, and the third is the Clean 
Development Mechanism with which developed and 
developing countries can receive FDI, technologies and 
we can build our infrastructure also in terms of making it 
more climate changing proof. For that Clean Development 
Mechanism, we need a different type of approach. I think 
that also needs to be done in a very big way. 

My last point, and thank you for allowing me so 
much of time, is that population of India is also to be 
considered as a part of the problem than as a part of an 
asset. We are all thinking that we are going to get 
demographic dividends - the more the number of people, 
the better it is. Population increase means that there is 
decrease in per capita availability of natural capitai, 
particularly land and water as a result of which the footprints 
of the people on the Planet increase. We must control 
population; we must work on this in a holistic way. If we 
can all agree as a House, I am sure we can deal with this 
problem in a genuine manner. 

MA. SPEAKER: I wish some of our other colleagues 
were present in this House to listen to all the speeches 
that have been delivered. 

(TraMlatlon] 

·PROF. K.M. KADER MOHIDEEN (Vellore): Sir, in the 
name of almighty let me commence my Spee~l. At the 
outset, I would like to thank the Hon. Speaker for allowing 
me to speak on this subject 'Global Warming' which he 
has chosen to permit to be discussed In this august House. 

All these years, this House has been discussing 
about globalization. For the first time now we seek to 
discuss about 'Global Warming'. It is for the first time that 
you have permitted us to discuss about the effects and 
Impact of heat generating gases and substances that lead 
to 'Global Warming' that would affect our eco-system and 
weather pattern. Let me thank you again. 

- Engilih tr .... aIIon of the IpHCh ortgInaIIy delivered In TamH. 

The reason for 'Global warming' is one tob many. 
There are many factors that lead to this disastrous effect 
on nature and our eco-system that ultimately affect life on 
this planet. My esteemed colleagues who spoke ahead of 
me have fathomed deep Into the subject. They have also 
put-forth their valued suggestions. 

'The world will move to ita end', is what our Holy 
Scriptures say. Man alone will be leading to his own 
destruction and the end of this universe. This is what we 
learn from Vedas and from other Religious Scriptures. 
Hindu Religion talks about Kaliyuga. There are many 
references to it. Bible and Quran also talk about the great 
deluge and the judgement day and the final days of the 
world. In the great didacatlc book which forms part of 
Tamil literature 'Thirukkural', we find many referencn to 
man leading tp his own destruction and of this earth. The 
wrong handling of things in the hands of man result in 
making his actions evil and make him an evil force 
prevailing over the nature. Our scriptures talk about the 
deluges from the sea, Inundating floods, planetary 
disallgnments resulting in one hitting against the other, 
mountains spreading in the air like cotton pieces, earth 
becoming topsy-turvy. "Where can man run? Man cannot 
run away from the evil effects which he had caused" Is 
what our religions have to ask of man. During the I.st 
days of the world man cannot escape the result and effects 
of his action. Can he? In this Indian subcontinent. 
throughout the length and breadth of this vast land mass, 
many people would be quite familiar with this probing 
question as to where man can go without facing the 
consequences of what he is doing. India has got a great 
philosophical tradition with such searching questions. It Is 
worth mentioning that a great initiative has been taken by 
our honourable Speaker. Through this discussion based 
on our traditional wisdom we may be able to show to the 
world a right path. Our country is known for great 
philosophers and spiritual leaders. When the Nations of 
the world have scientists from various disciplines, we have 
matching number of path finders and seekers who have 
dedicated themselves to help people coping up with the 
challenges of the world through spiritualism. We can rightly 
call them spiritual scientists who have given us the wealth 
of ethical values and social values. If we look back and go 
back to their teachings we can rightly perceive they thought 
about this in the ancient times well ahead of modem world 
scientiats. Our country had been treading on the right path 
only because of invaluable contributions by our Ancient 
Spiritual scholars. Those Spiritualists whom we can 
recognize .s true scientists have given enough of fore-
warning about the evil effects of men becoming greedy 
.nd beginning to exploit the world without a thought for 
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others. They have been insisting upon the need to have 
consideration for others there by compassion. We have to 
uphold these teachings and pearls of wisdom and to live 
in unison with nature and its resources. We have come to 
a time when we need to be effectively reminded of our 
spiritual scholar's varied paths much treaded but never 
dreaded. We allo have our spiritual wealth which help us 
to live in harmony with nature and fellow human beings. 
When evil and its evil effects spread and heat up the 
world, it results in the culmination of several natural 
disasters including that of catastrophic Global Warming. 
The Haers have fore-wamed about the swelling of seas, 
fury of floods, denudation of greenery of the forests and 
green covers. Today we are worried about the melting of 
glaciers from the snow clad Himalayan ranges causing 
heavy floods and destruction through inundation and 
erosion. 

When we go back to the past we learn that the 
instilled fears in men enable them to remain protectors of 
nature. Sayings and teachings of our spiritual men 
effectively impressed upon our people to live in harmony 
with nature can help humanity so that they are not gobbled 
up by nature. The Ancient people could save themselves 
from the fury of nature as they were shaped up by the 
teachings of our spiritual leaders. The instilled fears 
towards the conservation of nature helped them to face 
the fury of nature with an indomitable spirit. They were 
able to face the wrath of nature boldly. They were 
courageous enough to face the challenges in life with 
their strong foundation in spiritualism. Our Ancesters have 
already shown their path. It is relevant even today. 

Today, we find a daily writing about a possible 
Tsunami like deluge in 2020 that may wipe out a vast land 
mass in the eastern coast as a result of which sea may 
creep in at least upto Thanjavur from where our esteemed 
colleague Hon. Palani Manickam has been voted to be a 
representative in this House. Recently in 'India Today' 
magazine, we saw a warning which mentioned that 
'Gateway of . India' would fall to the Sea after some years. 
This kind of sensationalism should not eat into the vitals of 
our faith and confidence. We have to come clear of these 
fear psychosis and phobia created by sensationalists. We 
have to derive strength from our rich cultural tradition that 
helped us to live in harmony with nature. The need of the 
hour is to spread this right kind of spirit in this country. We 
have to come out of doubts and confusion. We must evolve 
right methods and strategy to come out of the worry 
pertaining to the faU out of disasters and castastrophic 
global warming. Rather than going into the factors leading 
to global warming we mUlt go into the solutions that may 

help us to relolve the problems POled by the heating up 
of our planet's surface and environment. 

The need of the hour is to put our headl and hearts 
together to evolve ways and means to overcome the evil 
effects of global warming. I for one who would feel that a 
right mix of value education as derived from our religious 
and philosophical legacy must be imparted to our younger 
generations in our schools and colleges. The major reason 
for this global warming is the Industralisation of the world. 
The developed western countries have caused the 
damage in a big way. 

It is because of our aping the west and adopting the 
methods, techniques and technologies of the west we 
have led ourselves to the evil effects of spoiling our eco 
system and weather patterns. I would like to emphaSise 
here that the developed countries have a responsibility to 
assist the developing countries like India so that they are 
helped to protect themselves from the fall out of global 
warming. W9 must make it imperative that they adequately 
compensate. I feel it is appropriate to demand a recourse 
from those who have led us to a polluted environment. 

17.00 hr.. 

At a time when we are faced with global warming 
mostly because of the westerners we must tum to the 
oriental treallures of wisdom and must be seeking comfort 
in union with nature. We must be cool when things are 
heating up so that we may bring down the warming up, 
there by bringing in solace. The great Iranian Scholar 
Hussain Nazeer spoke in U.N. as early as in 1962 about 
the imminent threat to our environment by different kinds 
of pollution. He was the first one to speak about the threat 
to our environment, ecology and eco system. "If you want 
peace on earth, you should establish peace with the 
Heaven". We must leam to live in peace seeking peace 
from within and also through compassion in our fellowship 
with others. 

India has a potential to show the way to the world. 
We must enlist all our men of spiritualism and science to 
evolve viable solution to the problems that are staring at 
our face in the wake of global warming. With the strong 
desire that our men of eminence, scholars and scientists 
would help us unitedly to come to the rescue of the vast 
multitude of people in this subcontinent, I urge upon you 
all to pray with devotion while ass~ng that my prayer Is 
all with you. With the fervent hope that we would be able 
to overcome the series of serious problema witoesaed and 
predicted in the face of global warming, let me conclude 
my speech. 
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SHRI B. MAHTAB (Cuttack): Thank you, Mr. Speaker, 
Sir, I doubly thank you for listing this important subject to 
be discussed in this House of People. This House normally 
takes up issues which are of pOlitical interest, local interest 
or economic interest but this is an issue which concems 
not only mankind but also concems the interest of the 
living creatures of this earth. 

That is why, when we are discussing on a topic of 
Global Warming or climate change, at the outset. I may 
mention here that the science of climate change has 
accumulated over many decades to become compelling 
today. The politics has changed with a startling suddenness 
so that previously skeptical leaders in the developed world 
are scrambling to catch up with the firming conviction of 
their electorates that serious action is urgently needed. 

The two recent reports about which, of course, Mr. 
Prabhu also mentioned, one is by Nicolas Stem in the 
United Kingdom and another report which is being 
discussed invariably in the media is of Inter-Govemmental 
Panel on Climate Change, that is, IPCC chaired by India's 
Dr. Rajender Pachauri, are the major catalysts for the 
dramatic mood swing in the world public opinion. Global 
climate change poses significant risks to the planet. All 
nations today have an important stake in addressing this 
new threat that is already sufficient to make collective 
action both neceslary and urgent. Based on scale, 
magnitude and Irreversibility, global warming constitutes a 
critical security issue. There Is need, therefore, for action 
by all and a need for action now. Delay in acting on globai 
warming will mean that the cost of addressing It later will 
be significantly greater. The technical challenges will also 
mount with growing complexities. Dealing with global 
warming is difficult because its dimensions are cross-
sectoral. This puzzle Is a global common problem but 
Govemment representatives act in their own national 
Interests. We could find from the views that were expressed 
by Mr. Prabhu who wal in the thick of things when the 
Kyoto Protocol was being discussed. 

Here I am reminded of President Eisenhower who 
had once said that to solve a problem which is difficult, 
make It even bigger and magnify It which will bring attention 
and It will a110 bring resources. Therefore, broader crisis 
today is that of energy security. Therefore, along with 
Iteps to combat climate change or global warming action 
Is also needed now on energy efficjency, conservation 
and diversification of new technological innovations which 
are urgently needed. I think the private sector also has a 
greater role to play in developing research and develop-

ment. As the world's top climate scientists say, global 
warming is man made and the UN Inter-Govemmental 
Panel on Climate Change which groups more than 2500 
scientists from more than 130 countries predict more 
droughts, heat waves, rain, floods and slow gain in sea 
levels that could last for more than 1000 years. It is a 
cause of concern because this report puts the probability 
of the link between human activity and global warming at 
more than 90 per cent against 66 to 90 per cent likelihood 
it had signaled in 2001 when the Kyoto Protocol was 
being discussed. Therefore, the urgency is much more 
today. I quote: 

·Clearly, we are endangering all species on the 
Earth. We are endangering the future of the human 
race.· 

This is a quote of IPCC Chairman, Dr. Rajender 
Pachauri. It is said that man made emilsions of green 
house gases can also be blamed for fewer cold days, 
hotter nights, killer heat wave., floods, heavy rains, 
devastating droughts and increase in cyclones and 
hurricanes. It is reported that temperatures are likely to 
rise by 1.1 to 6.4 degrees Celsius by the year 2100. With 
a probable 2 to 4.5 per cent range, If carbon dioxide 
doubles from pre-industrial levels. The Kyoto Protocol is 
the main plan for capping green house gas emission until 
2012. 

It is hardly another five years away. But it has been 
severely weakened since the US, top sources of 
Greenhouse Gas pulled out in 2002. This had prompted 
the then French President Jacque Chirac to comment, 'we 
are, in truth on the historical doorstep of the irreversible'. 
The question before the world is, Is II Irreversible? One 
would ask, where do we fair ourselves? At present India 
contributes about three per cent of the global Greenhouse 
guel against a global average of 5.2 per cent. The US 
accounts for 30 per cent of the global emission. Yet I 
would reiterate that the US Climate oanel has issued the 
starkest waming about the impact of global warming. The 
findings states that 25 to 30 per cent space face extinction 
if temperature rise of 2 degree Celsius above average in 
the 80s and 90s. Heat waves, flood, cyclones, drought will 
cause more death and harm. I would come a little later, in 
details, on the glacial retreat in the Himalayas. It will affect 
billions of people and millions in the coastal areas will be 
at risk from the sea level rise, especially in Asia. Production • 
of wheat, paddy and maize in India and China will drop. 
Over a billion people may face shortage of fresh water by 
2050. Around 75 to 250 million people in Africa alone will 
be exposed to water scarcity by 2020. The alarming 
lituatlon Is so near, yet in the thought process It is so far. 
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The burning of fossil fuel will cause desertification, 

drought and rising seas and would hit the tropics of Sub-
Saharan Africa to the Pacific islands. It Is the poorest of 
the poor who will be hit and this includes the poor people 
in the prosperous countries also. That Is why it becomes a 
global responsibility. Global warming could re-make world's 
climatic zones by 2100 with some polar mountain climates 
disappearing altogether and formally unknown zones 
emerging In the tropics. When climatic zones vanish, the 
animals and plants that live in them will be at a greater 
risk of extinction. Previous studies have raised concem 
about space extinction in specific areas such in the cloud 
forests of Costa Rica and the Cape region of South Africa. 
But this is the first to predict a global change. 

As Earth warms, predicted to happen by up to 8 
degree Celsius at some latitude by the end of this century, 
climatic zones are likely to shift away from the Equator 
and towards the Poles and that will also affect the 
Himalayan glaciers. As earlier zones disappear, new zones 
will be created in the parts of the world that are already 
the hottest. India is amongst the top five sources of 
Greenhouse gases. Here, the United States has 7067.6 
MTs according to the statistics of 2004; China in 2000 had 
4938 MTs; Russia had 2024 MTs; India in 2000 had 1 B84 
Mrs and Japan has 1355.2 Mrs. I need not go into the 
tonnes per capita because that actually does not explain 
the gravity of the situation. Therefore, we have a 
responsibility to accomplish. Let us not forget that 
Himalayan glaciers feed the seven graat rivers of Asia, 
namely, Ganga, Sindhu, Brahmaputra, Salveen, Mekong, 
Yangtze and Huango Ho. These are the seven great rivers 
which flow from the Himalayan glaciers. All these rivers 
are under threat. The 33,000 square kilometers of glaciers 
amidst some of the world's highest mountains form the 
largest concentration of glaciers outside the polar ice caps. 
These glaciers release an eatimated B.6 million cubic 
metres of water annually. Ancient civilizations sprang up 
and thrived along the shores of these seven rivers of 
these two great nations, China and India. Since the mid-
1970s, global warming has been marked and the glaciers 
are receding. This will definitely have an impact, if left 
unattended. This could cause hunger for millions with 
sharp fall in crop yields. It could also bring heat waves for 
Europe and North America. 

A study says and I think the Govemment is aware of 
it that 120 million people in Asia will experience increased 
water stre.s by 2020 and 185 to 981 million by 2050". I 
need not go into the details on this point. 

India is the fiftt- largest emitter of carbon dioxide but 
lacks a credible policy to address human induced global 

warming. I would like to understand the concrete stepa the 
Government Is taking to address this issue. India is neither 
offering seH-restraint nor claiming a carbon debt by asking 
for reductions in other countries' emissions. Today, India 
appears to be in denial over global aspects of human 
induced global warming. Today, there Is a need tor greater 
cooperation among meteorologists and scientists from 
China and India. We would like to know from the Minister 
as to what steps India and China are taking together to 
protect glaciers of the Himalayan region. 

The second aspect about which I would like to 
mention very briefly is this. At the root ot global warming is 
the overwhelming dominance of carbon-based fuels. 
These fossUs fuel power economics including our own 
transport people and light up homes. They have also 
contributed since the industrial revolution to a marked rise 
in the atmospheric concentration of carbon dioxide. This 
could be the reason for 11 of the last dozen years being 
the warmest on record since 1950. 

What altemative do we have? Scientists bring out 
solutions according to the nHd of the market I would like 
to understand whether those developed countries which 
were so reluctant to recognize this problem have come 
out with certain technologies which would be adopted by 
develOping countries. A market is being created or Is 
there something else on this? What alternative do we 
have? The challenge today is, while developed countries 
are largely responsible for the problem, India and China 
together should have a workable lolution. Nobody should 
get a free ride on the sins of the West. 

The Kyoto Protocol and the UNFCC are potentially 
workable intemational governance Instruments. If they 
have been ineffective 10 far, It is largely because of the 

. developed countries not joining In or keeping up their 
commitment. But we cannot satisfy ourselves because 
they are giving us a frH ride. 

There is a need to restructure energy use and 
increase energy intensity. But this will not solve the problem 
unless verifiable carbon reduction targets are fixed. We 
would like to understand from the Minister of Environment 
and Forests as to what steps the Government is taking in 
this regard. Have the Govemment fixed targets for verifiable 
carbon reduction? I would like to ask the Govemment as 
to what steps it Is taking to fix verifiable carbon reduction 
targets. 

Aa precaution to protect the coast, mangrove fontall 
be encouraged; construction ot sea wall has to be 
contemplated where the coast Is shallow, where there is a 
possibility of S88 water rushing Into the lanet 
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I conclude by saying that warning of a catastrophe 
hu never been so stark and chilling. The Report has 
been described as manklnd's final wamlnr. and the alarm 
bell has never been so resonant. 

Warm words of concern by the Government will not 
be enough to assuage the scenario. The Government, the 
scientists and the people together have to heed to the 
warning and work collectively to combat global warming. If 
humans are responsible for global warming and a possible 
catastrophe. then the responsibility for preventing it must 
only very logically rests with the humans. 

We should bear in mind that mankind belongs to 
Earth and not vice-versa. 

MR. SPEAKER: Shri Mahtab. I have given you five 
times more than the time you are entitled to. 

SHRI B. MAHTAB: Thank you. 

SHRI KHARABELA SWAIN (Balasore): Mr. Speaker. 
Sir. can I speak from this seat? 

MR. SPEAKER: Yes, you ,can. But it should not 
become a precedent. 

SHRI KHARABELA SWAIN: Sir. global warming is 
not a scientific fiction now. It is a looming reality. 

Most of the Members who spoke before me said that 
there is no dispute about the topic. But I have got a 
dispute. India wants countries like the United States of 
America. which are the worst pollutants to cut back their 
emisllons fast. Shri Sandeep Dixit's and Shri Suresh 
Prabhu·s. for whom I have the greatest regard. logic was 
that India's per capita emission Is 25 times I .. s than that 
of the average American and 15 timel less than that of the 
average citizen of the European Union. 

I agree with them that India ia not certainly responsible 
for the mess. In fact. we are the victims of It. So, they 
asked, why we should tighten our belta. We are talking 
about growth. Shri Dixit asked why we should not follow 
the path of growth that has been enunciated and followed 
by the Americana. 

If we try to replicate the life style of the so-called 
growth pattern of the West. shall we survive the day to 
reach their levels of comfort? Just because somebody got 
rich by utilizing certain methods which brought misery to 
billions. should we also follow it? In this issue. India should 
be the leader and not the follower. If India takes the lead 
in preserving the earth, it will automatically become a 

super power and it will automatically become a dar1lng of 
the Nations. So my point is from the beginning, let me tell 
you that It is not the question of what others are doing, but 
the question is what we should do. We .hould not aay that 
our per capita polluting power la leu, maybe individually 
we are less, but we are more than one billion people. 
What ia the population of United Stalea of America? So If 
you go for the overall polluting eHect we are making, it i. 
not less than America or lomethlng like this . ... (Interrup-
tions) It is all right. It is still much I.... but should we 
follow their pattern? That Is my basic point. 

Sir I will not go on just repeating the points that what 
will happen to or what woe will befall on u. as has already 
been enunciated by many of the hon. Members. I will just 
make two or three points with regard· to what Is going to 
happen. Now the global temperalure Is going to increale 
by four degree by the end of the Century and we want that 
it should b8 contained at two degree over this industrial 
revolution period. So India's job is to combat the global 
warming. But there are many of these countries who are 
making very strange arguments. What are n,eir arguments? 
Combating global warming is too costly. There are many 
countries which say that it will stifle the development in 
the poor countries. Even they say that the temperature 
rise has gone too far for human kind to do anything about 
now. They throw up their hands. Actually, It has gone much 
beyond what the human kind can do. But the pre.ent 
Inter-governmental Committee of the United Nations has 
said that the world hal got the money as well as technology 
to do it. It is still not too late. We ~n bring it. It is possible. I 
will confine my speech to making some suggestions only 
as to what we should do. 

Firstly. Mr. Minister of Science and Technology about 
whom I am very happy that he is present here because he 
is one of the most important parts of the solution. not the 
problem. So I will make a request to him. Can we replace 
the incandescent bulbs with fluorescent lamps? ... (lnterrup-
tions) 

MR. SPEAKER: I am sorry. I could not follow. 

SHRI KHARABELA SWAIN: I am talking about the 
yellow bulbs. Should we stop ill production because the .. 
fluorescent lamps consume one quarter of the electricity 
of that yellow bulb and they last longer? 

Secondly. can we keep a tab on the production of 
the vehicles? I am talking about four wheelers, two 
wheelers etc. We think that it il the sign of comfort. 
Nowadays they have become the sign of doom. They are 
going to bring doonVdismay to our .children and to this 
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earth. One of the hon. Members, probably Shri C. K. 
Chandrappan, was saying that every husband will have 
one car, wife will have one car and children will have 
three or four cars. Any family who is having more number 
of cars is more respectable. Why can we not stop 
production of these cars? I will appeal to the Government 
that they should consider this proposal of mine that in the 
name of growth, there should not be unbridled production 
of cars. Let us start with Members of Parliament and with 
everybody. 

The third one is about the non-conventional energy. 
Let us go for the solar device, Let us go for the wind 
energy. Let us go for the bio-fuel. I would appeal to the 
UPA Government to put more money on research and 
development for the enhancement of the use of non-
conventional energy. It has been recommended by the 
IPCC, the UN Panel for Climatic Change, that transfer of 
coal-based to gas-based technology should be improved. 
I will make this appeal to the hon. Minister. Can we go for 
the construction of green buildings? It does not mean that 
the colour will be green. Green buildings mean to build 
such houses or office complexes that will optimize use of 
energy. I will give one example. We should avoid huge 
glass-walls so as not to spend more on air-conditioning 
during the summer period. So, let us build green buildings. 
Let the Government come forward with such schemes so 
that we can build houses and complexes that will optimize 
the use of energy. By this way, less electricity will be 
consumed. We should make ruies for the production of 
energy-efficient appliances, ovens, refrigerators, air-
conditioners, etc. When they produce such appliances, 
they must bring in new technology so that it should be 
more energy-efficient. That will also cut the electricity bill. 
Further, more fuel-efficient cars should be manufactured. 
For every litre of petrol consumed by a car, about 4 kgs. of 
carbon-dioxide get injected into the atmosphere. 

MR. SPEAKER: What about diesel? 

SHRI KHARABELA SWAIN: It is still more. 

MR. SPEAKER: Is it stili worse? 

SHRI KHARABELA SWAIN: So, we should put more 
money on research and development so that more fuel-
efficient cars are produced. I have already told you about 
switching over to wind power. Anyone individual cannot 
produce wind energy. When we are setting up the SEZs, 
can we ask the promoters of the SEZs to go for the wind 
power Instead of going in for electricity? 

MR. SPEAKER: Will solar energy do it? 

SHRI KHARABELA SWAIN: Ves, Sir, solar energy 
will do that. 

About re-cyling, I would say that India is a master in 
recycling. We are already having it. But I will give you one 
example. Suppose this paper is printed on one side. We 
just throw it away and tear it off. Can we utilize the other 
side? 

MR. SPEAKER: I do it in my office. 

SHRI KHARABELA SWAIN: Thank you, Sir. Can we 
utilize it? This is one of the things that we can do. But we 
simply throw it away. We simply tear it off. Can we not 
utilize it? This is about recycling because it will save a lot 
of trees. If we do that, it will save a lot of trees. I would 
make this appeal to the han. Minister. Can we stop 
producing plastic bags? Several times, we have told that 
the production of plastic bags is hampering the health of 
this world. It is clogging the sewerage system. But I will tell 
you another thing. If we stop production of this, it will help 
reduce emission from plastic bags into the landfills. So, iet 
us stop it totally. There should not be any production of 
plastic bags. 

Improvement of public transport is essential. 

MR. SPEAKER: We should use jute bags instead. 

SHRI KHARABELA SWAIN: Ves, Sir. As I was telling, 
improvement of public transport is a musl. I would appeal 
to the Government to do it because now the Government 
is flush with money. Every year, the revenue collection is 
going up by 20 to 30 per cent. Let us go in for the metro 
railway system more and more. I have seen in many parts 
of the West that they have gone for the metro rail system 
which is very fuel efficient and also environment friendly. 

Now, I will make a very unpopular suggestion. The 
price of electricity and water should be rationalized. Most 
of the time, we go for free electricity and free water. When 
our party was in power and I was sitting on the other side, 
about 7 or 8 years ago, one day I made a suggestion that 
when a farmer is getting electricity and water he should 
pay for it and immediately Mr. S. Muthaiah said that this is 
one of the most unworkable propositions given by me. It is 
not that I have only given that suggestion. In those days, 
many other people also had given this suggestion and 
now everybody knows that that was the right suggestion 
given. The use of water should be controlled. It should not 
be unrestricted. In the same way, nothing should be given 
free and particularly, electricity should not be given free. I 
know it is a very unpopular suggestion, but even then I am 
making this suggestion. 

Then, more and more tree. should be planted. 
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Everybody knows that because that is the best sinker of 
carbon dioxide and Members of Parliament should take 
the lead in planting more trees. A major part of the MPLAD 
fund should be utilized for planting more trees. 

SHRI RAVI PRAKASH VERMA: I am dOing it already. 

SHRI KHARABELA SWAIN: Thank you. 

Sir, Mr. Prabhu made a suggestion for demanding 
clean technology from the West. Why should the West not 
transfer clean technology to India at cheaper rate so that 
the emission level could be cut down appreciably and we 
will not have to pay a hefty price for research and 
development? 

Then, we should keep a check on the emission level 
from all the thermal power plants. I come from a State 
where tJIoUs have been signed with about 14 to 15 
promoters for establishment of thermal power plants. We 
have a thermal power plant at Talcher and during summer, 
the temperature goes up to 50 degree Celsius. It is only 
because there is a thermal power station. During summer, 
it is simply buming and people do not prefer to come out 
of their houses during day time. We want to stay in a 
oomfort level where we should always be confined to air-
conditioned room and we are not able to come out in the 
open. Is this the growth that we are talking about? I appeal 
to the Govemment that unless the promoters of thermal 
power plants develop zero emission technology, they 
ihould not be allowed to set up their plants. 

Then, nanotechnology should be introduced which 
will send the emission of carbon dioxide to below the 
ground level so that it will not come out. Last, but not least 
many hon. Members have complained against America. I 
agree America and Australia are the biggest polluters in 
the world. What should we do about them? They are not 
the signatories of Kyoto Protocol. If they do not go for 
reduction in emission level, the Third World should refuse 
to buy their products. Can the Third World do it? They 
should refuse to buy their products as they refuse to buy 
our goods on the apprehension of health hazards and on 
environmental issues. The European Union has taken a 
lead with regard to environmental protection, but the United 
States of America and Australia have not done so. But can 
we refuse to buy their goods and tell them that we are not 
going to buy your products If you do not stick to Kyoto 
Protocol and if you do not bring down the emission level 
because you are the greatest polluters of the world? 

MR. SPEAKER: You did not mention rainwater 
harvesting. 

SHRI KHARABELA SWAIN: You have done it, Sir. 

MR. SPEAKER: That I have already done in the 
Speaker's House, of courae, with Govemment's money. 

SHRI K.S. RAO (Eluru): Sir, I am very happy that the 
entire House is discussing today an important issue. 

MR. SPEAKER: I am very happy that the hon. 
Members are making very good contribution and that I 
wish to compliment them. 

SHRI K.S. RAO: Sir, it is only with your support 
because the encouragement that you gave has made us 
to contribute to this issue. The other day also when this 
issue was discussed, this encouraged many of us to speak 
and make a thorough study a110 on the subject. 

Sir, I take global warming from a different angle. How 
is it going to affect the poor in this country, the agricultural 
sector in the country, the rural people in the country? I was 
given to understand from the data available that two 
degrees' increase in temperature is going to affect 7.1 
million people. I do not know whether it Is right or wrong. 
The economic impact of this climate change on Mumbai 
alone will be Rs.2,28,700 crore. Obviously, you can 
imagine what would be its Impact on the entire world. 

SHRI RAVI PRAKASH VERMA: It will break-down all 
the economy. 

SHRI K.S. RAO: Yes. It will have an impact on the 
rice yield and paddy yield to the extent of 42 per cent. It 
cannot be Imagined and understood. 

Sir, I take some of the instances. The Himalayan 
Glacier, I understand, Is coming down by 30 metres every 
year. In the last couple of years, almost 300 metres of 
glacier has come down. That means the water is melting 
at a greater rate, which can lead to floods and which will 
affect millions of people in the country. When ice and 
snow are melting at a faster rate because of this increased 
temperature, after certain years, there will be no water at 
all. Today, there will be floods, tomorrow, there will be no 
water in the rivers. So, both ways, we are getting affected. 

Sir, I will mention some of the reasons. Let me give 
them one by one. About 50 per cent affect of this, I 
understand, is only because of fuel combustion. that is, 
either power generation by coal or oil, the industrial, 
emission and then transport emission. We have got 
soiutions to all these things. The only thing Is that we are 
not applying brains to It. 

As far a. energy is concerned, everyone one of us 
know that the potential of hydro energy in this country is 
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this country is 1,30,000 MW. That means, we are not 
tapping the hydel energy, which also helps in reducing 
this global warming. You could have comfortably gone for 
this and avoided all these undesirable gases. Water is 
renewable. Every year, It can be there and today If we do 
not install this , ,50,000 MW, we are not going to get 
3,00,000 MW next year. That means, we are not utilizing 
the potentiality that is available, without affecting the lives 
of the people of this country. 

Similarly, transport is there. I understand that because 
of lack of fuel efficiency of the vehicles, we are getting lot 
of carbon dioxide coming out, and which is affecting our 
lives. In transportation, my friends have suggested rail. I 
suggest one more thing and that is linking of rivers by 
which we can transport most of CJur goods and there we 
will not face this emission. We do not need to spend 
Rs.2,2B,ooO crore on Mumbai only on this effect. We will 
get greenery. When water is available everywhere 
throughout the country by interlinking of rivers, trees will 
grow everywhere and they will absorb carbon dioxide. 
That Is sure. Emission of gas will automatically be taken 
care of by that. But we do not undertake interlinking of 
rivers. It is such a good project which can solve many 
problems. It can avoid floods, droughts and it can bring 
drinking water to every village. It can take care of carbon 
dioxide. It can avoid transportation by road and thereby 
reduce emission of harmful gases. All these benefits can 
be achieved by the linking of rivers which we are not 
dOing. 

My other point pertains to building industry. My friend 
was telling about green building. I would like to add 
something more to it. It should be Intelligent green building. 

MR. SPEAKER: He Is also very Intelligent. 

SHRI K.S. RAO: We laugh at it whl.. ,we say 'vast". 
What is vastu? Without putting electricity, without burning 
kerosene, without burning anything, we are utilizing the 
nature and seeing in which direction the wind will naturally 
some into the house and in which direction the light will 
come. Thereby, all these problems of emission of gases 
will not be there. ~ Shri Swain sald, If we were to make 
research In a manner that we can avoid all these things, 
amlalon of gue., the energy-efficient Instruments can be 
brought In. Today, there Is coal. Every one of us will use a 
heater, no matter how ",uch energy it consumes and how 
much gas It emits. In my own house, when I put a heater 
when there is a cold day, I feel very uncomfortable. Thought 
there Is an increase in temperature but it cre.tes some 
kind of uneasiness. Similarly, when the temperature is 
very high, we use air-conditioners. But, in case, the 
re.earch were to be done In a manner to design the 

building construction material, we do not need to spend 
this energy at all. 

MR. SPEAKER: Hollow bricks. 

SHRI K.S. AAO: Yes. We do not require all these air-
conditioners; we do not require heaters. We can save 
energy and we can prevent the emission of all these 
gases. We do not look Into it. That Is why on many 
occasions I have sald that we are neglecting Research 
and Development (R&D) in this country. A lot of money has 
to be allocated for R&D. We do not mind purchasing a 
drug at Rs. 1000 when jt could be made by Re.1. All this is 
because of R&D work not being undertaken there. But we 
will discuss that America is looting us; that their production 
cost for a drug is Re. 1 and they are charging us Rs. 1000 
for It and exploiting us. What Is the research that they 
have done? Why can we not do it? How did they do that? 
They did that with the help of our people only. Either NAIs 
or some brains from Asia have gone there and they have 
done research. They are utilizing our brains. Can we not 
do the same thing here? Mr. Minister, you get more 
allocation for your Ministry. We all support you. By doing 
Research and Development, more particularly in this 
context, we can avoid all this expenditure. 

Similarly, I think, agriculture related areas are 
contributing 30 per cent to the emission of gases. That 
can also be avoided by doing enough research In that 
direction. Cow dung can be used as manure but we are 
not using it. If we encourage more livestock, all these 
gases will be reduced. We encourage fertilizer, we 
encourage pesticides and for that we make a lot of publicity 
and give advertisements. Instead, we are not encouraging 
organic fertilizers. 

I come to the coastal areas wherefrom I am. I 
understand that with 2 degree Increase In temperature, 
5,76,400 hectares will be submerged. The level of increase 
will be about 0.5 metre. By 2100, the sea water will come 
into the main land and the salinity will increase, and a lot 
of areas will become use ... s. The sweet water will not be 
reaching the down areal, and thereby also we are losing 
very heavily, 

Sir, during my childhood, my parents used to start 
plantation in the month of May. Now, season is changing, 
changing so rapidly, and it is unimaginable. T~y, the 
plantation, which used to take place, about 40 years back, 
in the month of May is now being done in the month of 
August. By the time the crop comes, which is excellent 
and the farmer is very proud that he II getting 50 bags of 
paddy per acre but in overnlOht there will be cyclone and 
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the entire crop gets damaged. So, the delay in plantation 
leadl to the delay in the crop yield, and by that time 
cyclone comes and the entire crop gets damaged. That 
meanl, the change In climate, in several ways, Is affecting 
the entire economy of the country and more particularly 
the poor people in the rural areas. The urbanites and the 
rich people may be able to come back. 

Now, many of our friends have said that 20 per cent 
of the population in the developed areas is contributing 
more than 50 per cent of the gases, and they do not 
bother about that. If the same thing were to be done in 
India, how much uproar would have been there from those 
countries? They do not bother. Not only we must take the 
lead but, as Shri Swain has said, we must also find fault 
with countries like USA and we must insist that they must 
contribute lubltantlally depending upon the gases that 
they are emitting in their own country. With three per cent 
or four per cent of the population when they contribute 
more than 50 per cent of the gases, how much should 
they be charged? Why should we be punished for their 
mllule? That allo must be taken into account during the 
discussion. in the intemational forums. 

Sir, I do not want to take much time of the House. I 
would like to make a requelt to both the hon. Ministers-
the Minister of ScIence and Technology and the hon. 
Minister of Environment and Forest. They say ecology and 
environment but their application Is not on these things. 
When a project is being undertaken with Rs. 10,000 crore 
value, if 150 acres of land were there on the way, they 
say: -Stop it, do not proceed with the project for decades 
together. - That was the ltand and that was the ecology 
and environment attitude. So, my request to the hon. 
Minister of Environment and Forest is this. Please 
concentrate on an area which affects the economy and 
which affects the health of the people and the nation, and 
not technically that this Is a reserve forest. Some areas 
are called 're .. rve area' where there will not be a tree at 
all but they are called 'reserve area'. 

My point is that all those areas whldl come under 
reserve forest, where there Is not even a single plant, can 
be given to the poor people in the area. You need not give 
them the permanent right but at le .. t you can give tree 
PIItta. Let them ralle fruit bearing IrMI. You can allo 
give your choice of trees which helps the environment and 
thereby you can bring the greenery. But they say: -It is a 
reMMt torett, and you should not enter: ... (Interruptlons) 

MR. SPEAKER: In my conltltuency, there is an area 
called 're.erve area' where not even a gras. II there, not 
8VeI'1 a blade of gras. I. there. 

SHRI K.S. RAO: Sir, they do not even permit the poor 
people to enter. 

MR. SPEAKER: I have not yet pressurlsed him. 

SHRI K.S. RAO: They book cases and they make 
them to go to the courts regularly, and they harass them. 
Sir, I want the hon. Minister to take into account this aspect 
and what you have said also. 

MR. SPEAKER: Not even a grass is there in some 
area and not in every area. 

SHRI K.S. RAO: I would request the hon. Minister to 
see that such lands are distributed to the poor people In 
the local area and help them in raiSing trees, help them to 
have greenery and also help in reducing the emission of 
gases, thereb9 slowing down the global warming. 

With these words, I thank the hr.m. Speaker for giving 
a lot of time, attention and importance to giobal warming, 
and also both the hon. Ministers. 

{Translation} 

SHRI RAM KRIPAL YADAV (Patna): Sir, I am a thankful 
to you for allowing me to speak on as Important a matter 
as global warming. Certainly, not only India, but the entire 
world is concemed about this. This Is a matter of concem 
for the entire world. Warming of the earth is creating a 
host of serious problems. If we fall to check this problem, 
the very existence of the country may be at stake. Several 
hon. Members gave their valuable suggestions In this 
regard. I too would like to move some sugge.tion. wfth 
your permis.lon. 

India is a poor country and 70 to 75 percent of the 
population survivel on agriculture. It ,. due to the global 
warming that the monsoon h .. been delayed. Some places 
are experiencing flood. while others are in the grip of 
drought. All the.. problem. are .omehow or the other 
linked to global warming. Occurrence. of tsunami and 
cyclone. took place al.o due to thll. Even the river Ganga 
is also drying up and new problems are .. In dally. The 
Ozone layer prevented the harmful raYI of the .• un from 
reaching the earth. But due to the depletion of the ozone 
layer the.e harmful raYI ara cau.lng akin dl ...... , cancer 
and .. veral other types of Hrioul dl ....... In India more 
than a mUlton person. suffer from di ...... caused by alr 
population. AIr pollution II riling day by day. JungIH are 
being cut. . But no effort. are being made toward. 
afforestation. If thll II not dona, tha .ltuatlon In future 
would be more dangeroul. 
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[Shri Ram Kripal Yadav) 
Industries were also mentioned in the House. We 

are a developing nation. Therefore, certainly, we are setting 
up industries as per the need and we are also using 
chemicals. This has endangered the very existence of 
Yamuna. Earlier Palna was situated on the banks of the 
Ganga. Now, the course of Ganga has shifted 20 k.m. 
away. The Ganga no longer exists in Patna. It is a matter 
of grave concem. However, pondering over the seriousness 
of the matter alone will not solve the problem. The entire 
wortd should take initiative in this regard. In fact, I suggest, 
India should take the lead in solving this problem through 
concrete solutions. Else, the present problem will increase 
in future. The more the earth warms, the more serious 
would the problem become. It has been mandatory to 
chalk out some concrete solution to this problem as the 
entire planet earth is warming up these days. 

18.00 hra. 

Of late, all of us have come to know through the 
newspapers that there is impending danger of getting all 
the rivers dried up if effective check is not exercised on 
this trend. What would happen then? Today farmers are 
committing suicide and there is no timely rains, water-
levelln rivers Is going to be abysmally low, there Is untimely 
rain. At some places there Is deluge while some places 
are experiencing drought. It has a very severe Impact on 
agriculture. 

{English] 

MR. SPEAKER: Hon'ble Members, we have reached 
6 0' clock. Can we continue for some time more? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Sir, the disculiion may be 
completed today. 

[Tran./atlon] 

SHRI REWATI RAMAN SINGH: Let's discull It 
tomorrow allO. 

{Engll.h] 

MR. SPEAKER: The d,""sslon wlU be completed 
today. The Hon'ble Ministers wlH reply tomorrow. 

{TraNiatlon] 

SHRI RAM KRIPAL YADAV: Today the quantum of 
Carbon Dioxide Is on the rise and the amount of oxygen is 

receding. The Govemment should formulate a plan to 
check pollution. At present there Is urbanization on large 
scale. The effluents and the other wastes are thrown Into 
the adjoining rivers and rivulets - which cause various 
diseases. As a result, diseases of different nature are on 
the rise. We are witnessing the whole lot of new types of 
diseases every year which are basically caused from this 
only. Skin diseases are also on the rise due to unhygienic 
milieu. The Govemment ought to work out on some 
concrete solution in this regard. 

MR. SPEAKER: The public should also take initiatives 
and come forward to resolve It. 

SHRI RAM KRIPAL YADAV: You remarked rightly 
that no substantial improvement can take place without 
active cooperation of the people. I want to talk of Patna. 
Most of the people here are associated with cities. People 
throw garbage out of their houses on the roads. 

MR. SPEAKER: So is the case in Kolkata also. 

SHRI RAM KRIPAL YADAV: The Govemment can 
hardly afford to set It right without active cooperation of the 
people. There has been deforestation on a large scale. 
Let's take a resolution that one individual of every house 
should plant a sapling. Unless people extend their 
cooperation, the Govemment can't succeed. Our population 
is on the constant rise. Our population has crossed one 
billion mark. This is also a cause of concern for all of us. 
We are unable to control over population. Urbanization is 
on the rise. Trees and plants are being felled down. 
Greenery is going to be a thing of the past. Rapid rise In 
population is also a major cause for it. Unless there is 
awareness among people, if they do not understand the 
significance of trees and plants and if the evil effects 
arising out of the dirt and the effluent harmful chemicals of 

. factories, one can't even think of being successful in one's 
endeavours. There is an urgent need to ponder over all 
theae factors. 

The project of Ganga Action Plan was under active 
consideration. A lots of schemes had been put in place 
and thousands to crores of rupees were allocated but to 
no avail. Ganga Action Plan resulted in gross fiasco. Is 
Ganga being cleansed. Be it Allahabad or Patna, a large 
and substantial amount of effluents are being thrown into 
It. The concept of installing treatment ptant' was also 
suggested from some quarters. It merits con,iderate 
attention where have such treatment plants been installed. 
Wherever treatment plants were installed, all these are 
either in bad shape or have been extinct. To' my mind, 
similar situatioCl shall arise in the other cities as well. 
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A scheme to erect a crematorium wal worked out. All 
the machlnel meant for the cremation of corpse. have 
been lying dysfunctional . ... (Interruptions) You allocated 
funds for the same, however, all such exercises tumed out 
to be Infructuou. thanks to the lack of proper maintenance. 
The machines are awfully costly. They are in complete 
break-down. All the corple. and carcasses are thrown 
Into the riwlet. and drainl. Apart from this, Carbon Dioxide 
il al.o being emitted through the use of Diesel and Petrol 
" we fall to exercise control over it In the day. ahead all 
the coastal townl will be submerged as has of late been 
witnessed in Madras where there has been huge loss of 
life and property. With this development, Ganga shall cease 
to exist. There shall be terrific onslaught of diseases and 
this will lead to such a dangeroul state-of-affairs, portrayal 
of which caulel a lense of fear In us. For the obvious 
realOnl, we need to know as to what Initiatives have been 
undertaken by the GoYH\ment in this regard. What action 
is proposed to be taken on this front, what remedial 
measures are being undertaken to check pollution and 
the propoled plan of action to be undertaken for 
afforestation. 

Sir, so many laws are framed. A slew of policies are 
also formulated. However, all these policies bear no fruit. 
Lakhl and crores of rupees are being Invelted but no 
benefit is evident. Out of such infractuoul exercise.. This 
should be monitored. This Is allocation of funds by the 
Union Govemment but the ground work is almost nil. Who 
is going to get benefited by ali this? Now I conclude my 
speech. 

MR. SPEAKER: Pleale conclude after completing 
your sentence. 

SHRI RAM KRIPAL YADAV: I am the first to speak 
from my party. 

MR. SPEAKER: Time allo permits only on. orator. 

SHRI RAM KRIPAI. YADAV: I have plenty of time. 

MR. SPEAKER: The allocated tim. wa •• Ight 
minute •. 

SHRI RAM KRIPAL YADAV: Merely eight minutes 
time Is len. 

MR. SPEAKER: I am left with no other a1temative. 

SHRI RAM KRIPAL YADAV: Our party should have 
been altoHed more time. 

MR. SPEAKER: Come next time with bigger atrength. 

SHRI RAM KRIPAL 'fADAV: I am going to stay here 
for two more y ...... 

MR. SPEAKER: You have been given eight minutes 
to speak and I am allowing you to speak for twelve minutes. 

SHRI RAM KRIPAL YADAV: So nice of you. Quite 
often you show compauion for me. 

MR. SPEAKER: Its result II aI.o apparent. 

SHRI RAM KRIPAL .YADAV: I will conciude It in a 
while. I feel apologetic for the inconvenience caused to 
you owing to my prolonged speech. 

MR. SPEAKER: Thanks! 

SHRI RAM KRIPAI. YADAV: My submission was that 
this has been an iuue of global concem. Hon'ble Minister 
of Science and Technology is present here. It il okay that 
he did not speak eartier. First he will lilten to others, then 
he will suggest some concrete solution to the problems. 
Has the Minister of Environment and forelts gone away? 

[Eng/ish] 

MR. SPEAKER: He il here. 

[Translation] 

SHRI RAM KRIPAL YADAV: Raja Saheb is here but 
where is the Hon'ble Minister of Environment and Forests? 

[English] 

MR. SPEAKER: He Is Minister of Environment and 
Forests. 

[Translstlon] 

SHRI RAM KRIPAL YADAV: Unless the developed 
countries control themselYe., how the developing countries 
like us with leller emi •• lons will be able to control it? 
Therefore, developed countri •• should take the Initiative 
In thll regard. When the whole world il worried about It, 
definitely lOme concrete .teps .hould be taken with the 
cooperation of the common man to .ave fore.tl and 
greenery. Foreat Is the basic foundation to check pollution, 
we should preSflrYe it. People litter filth. An awareneas 
scheme should be launched in this regard to lave flora 
and fauna. Today, animall are under threat. They must be 
protected. If we do not take care of them, our future is very 
bfeak. If we are not able to control it and take some 
concrete steps, the very exlltence of whole of the world 
including animals i. under threat. With this, I request you 
and hope that the hon. Miniater will take lOme concrete 
meaaures. India should take an Initiative in this regard. 
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MR. SPEAKER: He will reply when you conclude. 

SHRI RAM KRIPAL YADAV: With these few words, I 
conclude. You suggest some concrete measures and take 
an Initiative so that extinction of flora and fauna along with 
other problems due to global warming can be checked. 

SHRIMATI RANJEET RANJAN (Saharsa): Through 
you. I would like to say that we are discussing a very 
serious matter in the House. Actually it is no longer a 
matter of discussion. We have no time to discuss it. On the 
contrary. it is time to act. Decide what to do. We paid 
attention to global warming only when glaciers started 
melting. It happened when ozone layer started depleting 
due to the emission of carbon-di-oxide and CFC gas which 
is emitted from refrigerator and ACs used in our houses, 
and due to the fuel used in rockets. 

I would like to say that regarding global warming. we 
are concentrating more on prevention or how to prevent it. 
But we are not concerned about treatment. How can we 
treat to what already has happened to us. the loss the 
earth has suffered. how can we save it? Today. the first 
steps we should take how to manage the present quantity 
of carbon-di-oxlde? We need to concentrate on plantation 
for that. But instead of plantation we are cutting more and 
more tree •. Whatever law we enact, it Is stili taking place. 
In addition. the CNG we have introduced in our metro 
cItIn I. quite localized and we have not yet started It in 
rural area across the country in the States. Why could we 
not Implement the use of CNG in other States through law 
aeriou.ly. 

Mr. Speaker, Sir. I raised this point in a meeting in the 
Ministry of Petroleum that to extract more quantity of oil 
from our old reflnerie. we send more carbon-dl-oxide in 
the refineries 10 that the level of all Is rai.ed. As a result. 
the carbon-dl-oxide. whether it Is inside or above the 
earth. is polluting us very badly. It is also emerging as an 
added reuon for global warming. I would like to say that If 
we pay attention to global warming seriously. we will have 
to pay greater attention to solar energy. Because the 1088 
we are facing due to global warming will not only result in 
the paucity of water for our future generations. but at some 
place we will wltne .. drought and at other places deluge. 
Moreover. d ...... wiD spread and the mental imbalance. 
of people which we watch In media u well as In T.V. 
regularly II also an example of global warming. because 
the mentality of the people il changing. 

Mr. Speaker, Sir, today, what we Ihould do. what kind 
of aware"". ~t environment we are spreading around 
u. and whether we ourselves are aware or not about the 

quality of environment and what we are doing for this. 
Today. nature has ltarted taking Its own course. Now. It I. 
raining where it .hould not rain. and there I. no rain 
where it should rain. Hailstorms are occuring in placel 
where there should be no snowfall. Today. we have lagged 
behind the time. Now time has come to take care of the 
nature. Because nature will always be able to save Its 
existence but humans will not survive If they become 
extinct. Not only that we will be non-existent but our future 
generations will also not survive. I would only like to say 
today we should not only deliberate we are left with a few 
years now. In our childhood we used to listen that some 
day our glaciers will melt. Today that time hal come. Now 
our only endeavour is to save ourselves from annihilation 
and find some way out to survive. In thl. regard I would 
like to say that regarding green house g ..... about one 
hundred countriel are with us against it. We should 
pressurize countries, like America, which are emitting green 
house gases because it is a matter related to whole earth 
and global warming. We have to think about what we 
have to do now and what we will be able to do. With this. I 
conclude my speech. 

[English} 

SHRI MANVENDRA SINGH (Barmer): Sir, I thank you 
for the opportunity given to me take part in this debate. 
The previous speakers have covered all the theone.. all 
the data from the intemational capitalist conspiracy to all 
kinds of other factors responsible for this gravest human 
crisis. 

I will lust point out two tangibles. In the last calendar 
year. there was a shortfall of rain in Kerala and Assam and 
there was flooding In my constituency of Barmer and in 
Leh. India's two desert zones have flooded. So. States 
which expect more rains have scanty rainfall. That Itself is 
an Indicator that global change has happened. It is not a 
question of when it is happening but It has happened. I do 
not think we need any more graphic example than that. 
Gangotri glacier was receding at the rate of 17 metres per 
annum In the 20 century. Now. In the 21st century. it has 
been recorded that It Is receding at the rate of 26 metrel 
per annum. That, Sir. is a frightening figure and It calls for 
very Hriou. concem to be expressed as well as action to 
be taken. 

Humankind i. responsible for this phenomena. It il 
anthropologic. It has been singly proven thAt humankind 
Is responsible. To get out of this phenomena. the global 
community got together with the Kyoto Protocol. My 
previous speake,. have gone into the details of Kyoto. I 
will not repeat that except that principal pollutant remained 
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out of it to protect the American way of life. We can blame 
them for a lot of things; we can blame them for this also. A 
lot of speakers said that we have to clean up our house 
first. I beg to differ with that because if India is to take 
leadership in the world, it has to set the leadership by 
example. If they made a mess, it does not mean, we 
continue not to take action because they made a bigger 
mess. We have to set an example; set our house in order; 
and create that environment globally that India has taken 
the leadership role as a solution-find country rather than a 
blaming country. 

So, in India, the biggest polluter/pollutant and the 
cause of the major pollution in this country is the 
Government. india has the worst energy-efficient record in 
the world. All the thermal power plants owned by the 
Government of India produce energy at the most inefficient 
manner. The Government consum" the maximum energy 
in this country. It consumers that energy in the most 
Inefficient manner. All Government buildings are designed 
in the most energy-inefficient manner. 

I will just give an example. We are sitting in this very 
beautiful hall. We do not have a trace of natural light 
coming Into this building. To sustain this building; to sustain 
our work in this building, we do not have a single source 
of natural light. It is without fall that of all the democracies 
in the wortd, India has the highest reserves of solar energy. 
No democracy in the world receives as much solar energy 
as india does. Despite that, our buildings, however, 
beautiful they might look from the exteriors, if they do not 
u .. that energy, if they do not use that perennially cleanest 
source of energy. I think, those buildings fall to do their 
jobs. 

MR. SPEAKER: Lutyen's did not think of it. 

SHRI MANVENDRA SINGH: It is time we think of it. 

MR. SPEAKER: Very good. 

SHRI MANVENDRA SINGH: If we clean up resources, 
we set an example. You have taken the leadership role in 
giving us an opportunity for this debate. I would request 
you to take a leadership role in providing this great building 
using IOlar energy to the maximum possible to lustaln our 
work in this building. 

MR. SPEAKER: At least, I have stopped smoking. 

SHRI MANVENDRA SINGH: That il also an example 
for us. A part of the cleaner procels, al the Government 
setting an example, I gave the examples of power 
production, power-Inefficient use, bulldlngl. 

Another grols example of Government participation 
in pollution is our participation in the Asia-Pacific 
Partnership. Fifty per cent of the world's polluting countries 
are part of that grouping, and we are part of that and that 
APP is essentially a mechanism to escape from the 
responsibility of Kyoto. We touted this membership as the 
collection of expanding economies and it is an escape 
from UI conducting our job properly. I would request the 
Government, as a part of setting example, to walk out of 
the APP, saying that that body does not make it mandatory 
on emission controls and emission cuts. 

The bad example is this. If you happen to look at the 
budget papers, under the Department of Non-Conventional 
Energy Sourcel, the annual allocation is actually less 
than what is there on VIP .ecurlty in Delhi. These are 
black and white figures and I do not need to say more 
than this. That, in itself, is a scandal. A country that is so 
rich in solar has only this much in its allocation. 

I had tried, for the last few days, to get data on how 
much we spend on R&D in non-conventional energy or 
renewable energy sources. For the life of me. I could not 
find how much we spend. I would request the two Ministers 
Sitting here and particularty Shri Sibal, to share the data 
with us as to how much the country spends on R&D In 
renewable sources of energy. 

The last point that I have is that we need to re-work 
on the Clean Development Mechanllm, which Shrl Prabhu 
mentioned earlier. We are a member of that. The country 
that is polluting more than us il Europe, which has got 
into a mechanism with us and so, they sustain lOme 
activities In India. Of course, India is the large It beneficiary 
of COM. We have the largest number of projects underway. 
But most of the projects are actually not at the high end of 
technology. 

The efficiency of tho.. units used to be about 15 
dollars per unit and it has now come down to 80 cents per 
unit. That, In itself, shows how serious they are about 
sustaining the .. projects. There is not a single COM project 
in the public sector, which, as I said eartler, is the biggest 
polluter. 

I conclude by repeating this - we had this Qpportunlty 
before UI today to debate this. I would request you, Sir, to 
use your OffIces to have an all party gathering on global 
warming, on climate change, have tangible benchmarks 
on what W8 have to achieve, and allO to use this great 
building, as an example of how to ule solar energy 
efficiently. 
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DR. K. DHANARAJU (Tlndivanam): Sir, thank you 
very much for giving me the opportunity to record my 
views on this important subject. 

Sir, I have a specific answer to the question that are 
raised, because nature wants India to'be on top of the 
countries of the world. One of my professors told me this. 
... (Interruptions) 

[Trans/atlon} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, how 
long would the House continue? 

MR. SPEAKER: Till 7 0' clock. 

SHRI R.EWATI RAMAN SINGH: Would the discussion 
on it continue tomorrow also? 

MR. SPEAKER: Reply will be given tomorrow. 

SHRI REWATI RAMAN SINGH: Then we will not 
have our tum. 

MR. SPEAKER: Time allotted to your party has also 
exceeded. 

{English} 

The time has already exceeded. We will try. We have 
to finish it today. 

[Translation} 

SHRI REWATI RAMAN SINGH: I request you to hold 
a discussion on it for a while tomorrow and then reply may 
be given. I welcome you for holding dscussion on this 
topic. 

{English] 

MR. SPEAKER: That is why, we have allowed. We 
shall allow a four-hour debate. 

{Translation} 

I shall try. 

{English} 

DR. K. DHANARAJU: Sir, that is why, nature has 
given us 10 much of Sun shine and .. a water. 

For all the questions and the suggestions expressed 
by the hon. Members, I have an answer. In my constituency, 
thfre is a pIac6 caned Aurovilla. It Is an International city 

and it II under the direct control of the Central Government. 
We only manage It: the Ministry of Human Resource 
Development only managel that city. They adopt all theae 
techniques there. They do not use chulah bricks. They do 
not cut trees. They use only mud blocks for building 
constructions. They use IOlar cooke" only. They lay that 
they have the second largest solar kitchen. Every day they 
feed thousands of people residing in that city. They run all 
the generators only using the plant 011. I wu there on the 
last World Earth Day. They advised me to switch over to 
solar panel on the vehicles. I have taken up the IOlar 
panel. It Is being fixed on my' vehicle and now my car 
battery is charged only by the solar cell. 

MR. SPEAKER: It is very good. 

DR. K. DHANARAJU: At the same time, they also 
advised that instead of fossil fuel diesel, it can be blended 
with 10 percentage plant 011. The plant oil that they sugg .. t 
is, the pungam plnatha oil. It i8 got crushed from the 
pungam seed. They tried that and for all th .. e thing. they 
do research and Implement them. So, if those discoYeries 

. are taken, all the technique. are taken throughout the 
country then we will be able to reduce heat, Sir. 

This is a global phenomenon. Nature loves symmetry. 
It is the law of nature. When we disturb the symmetry, 
naturally the reaction is very dangerous and, therefore, 
there Is an increase in temperature. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir. 

MR. SPEAKER: We will allow some more discullion 
tomorrow allO. This is in recognition of the great Interest 
taken by all the hon. Members to whom I am deeply 
obliged. We are now under Shrl Radhakrlahnan's control. 

1'.27 hra. 

(SHRI VARIUUt RAoHAKRISHNAN in the Chair) 

DR. K. DHANARAJU: We are living on the earth. If 
we take earth al a .ystem and look at this phenomenon 
from the Physics and Chemistry point. of view, whenever 
there Is an incre .. e in temperature In any system, they 
apply the Thermodynamics principle.. In Physics, they 
have factors called 'Entropy' and 'Enthalpy'. Whenever the 
factors have politlve value, there is always disorder. That 
is what is happening In our earth. Therefore, to reduce the 
effect and to make it reversible what methods we are 
going to adopt . ... (Interruptlonll) Knowing the cause and 
effect. We should look for reducing the temperature. All 
these thing, are not Instantaneous or sudden effect. It has 
manlf .. ted since the time of formation of earth itself. 
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However, everybody on the earth is party to it. We need 
not blame any country. Ultimately after the Report 
published by the IPCC, we have started on the count 
down effect. 

MR. CHAIRMAN: Ple888 conclude now. 

DR. K. DHANARAJU: No, Sir. There were a lot of 
interruptions. 

They say that the average temperature has Increased 
by 5 degree centigrade. Therefore, Sir, what I want to say 
is that in order to reduce all these effects, some active 
study is required. 

MR. CHAIRMAN: Global warming is applicable to 
the House also. So, there must be some limit. 

DR. K. DHANARAJU: Ves Sir. We should warm up 
for a war against global warming. That is What we are 
doing. Therefore, what I want to SlY is, what methods are 
to be adopted to reduce the temperature. In this 
connection, I had asked two questions two years before. 
What is the study going on about this? The Departments 
of Ocean Technology and Science and Technology have 
told that. there is no active study going on as such. 
Therefore, we should form an active group and monitor it 
constantly. 

This afternoon, I saw a TV footage shown by NASA 
regarding a collision of two stars in the space. They also 
sald that if this incident happens nearer to our galaxy, 
there would be fonnetion of a new Earth. They have al.o 
said that in the year 2100, we will have to .eek for another 
Earth in order to shift from this Earth. Considering all 
these things, what I want to say is that techniques that are 
followed in Auroville should be followed. They follow 
modem techniques. They do not use grid power. They do 
not use the municipality water. They do not use things 
which may increase the temperature. In an eco-friendly 
manner, they adopt all the modem techniques. Those 
techniques will have to be extended. 

With these words, I conclude. We have to act very 
quickly to control all the.e things. 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Sir, 
global warming is the increase in the average temperature 
of the Earth's near-surface air and oceans. Global average 
air temperature near the Earth's surface rose significantly 
during the past century. Global warming is warming the 
globe. So now-a-days, cold days, cold nights have become 
less frequent. Hot days, hot nights and heat waves have 
become more frequent. Sir, the Inter-Governmental Panel 
on Climate Change (IPCC) says and I quote: 

"Most of the observed increase in globally averaged 
temperatures since the mid-20th century is due to 
the observed increase in anthropogenic green house 
gas concentrations." 

It leads to warming of the surface and lower 
atmosphere by increaaing the green house effect. Most 
national Governments have signed and ratified the Kyoto 
Protocol aimed at combating green house gas emissions. 
Kyoto will only po.tpone temperature ri.e, rather than 
prevent it. Natural phenomena .uch as .olar variation 
combined with volcanoes have probably had a small 
warming effect from pre-indu.trial time. to 1950, but a 
cooling effect aince 1950. Warming and sea level rise are 
expected to continue for more thin a millennium even If 
green hou.. gas levels are atabllized. This showl the 
large heat capacity of the oceans. An increase in global 
temperatures can in tum cause other changes, including 
sea level ri.e and changes in the amount and pattern of 
precipitation. Other effects Include changes In agricultural 
yields, glacier retreat, reduced summer stream flows, 
species extinctions and Increases in the ranges of disease 
vectors. We have alr.ady seen In the Himalaya Mountains 
glaciers r.treating alarmingly. It will po.e a threat to our 
liv.s cauaing flood.. W. should not overlook the fact that 
our major rivers, particularly the Ganga is getting polluted. 

Th. amount of mon.y spent on cl.aning the Ganges 
has not yi.1ded the desired results. The v.ctor-bom. 
disea •• a are manlf •• tlng in the tribal ar.as of Andhra 
Pradesh. I have already requested the hon. Mini.ter of 
H.alth to open an in.tltut. of vector-borne dls.asel at 
Vlzianagaram, Andhra Pradeah. But the matt.r ia y.t to be 
consid.red. 

The g .... Ilk. carbon dioxide, methane and nitrous 
oxide along with wat.r vapour are called Gre.nhous. 
gas.s. Carbon dioxide il rel.ased when w. bum fu.ls 
lik. coal, oil and natural guo When we d.stroy forest. the 
carbon Itored In treel eacapes as carbon dioxide into the 
atmosphere. It also caUI.S chang.s in land use patt,m. 
and other sourcea leading to rising I.vels of m.than. and 
nltrou. oxld.. Indultrial proc..... r.l.as. artificial 
greenhou.. g.... Ilk. Chloro Floro Carbons. All these 
r.lult in the warming up of the atrnoaphere. 

Th. ozone lay.r which i. pr.sent betwe.n the 
altitud.. of 15 and 35 kilometrel in the stratosphere 
safeguard. life on the Planet by ablorblng harmful 
ultraviolet raya of the Sun. 

The Indultrial Revolution In the 19th century .aw 
large-scal. u .. of foslU fuels for indultrial purposel. The 
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[Shrimati Jhansi Lakshmi Botcha) 
energy sector is responsible for about three-fourths of 
carbon dioxide emissions. There is a relation between 
atmospheric carbon dioxide concentrations and climate 
change. 

Changes in land use pattern, deforestation, large 
agriculture and other activities have led to a rise in emission 
of carbon dioxide. There is a news report that for the 
Commonwealth Games some trees are going to be 
uprooted in Delhi. There is already opposition from the 
public against this action. I hope, the Government would 
find an alternative ground for the rugby games. 

It would be better to invest in cleaner technologies 
such .as solar power and wind power. The Impact of global 
warming should receive much more attention in the public 
debate. 

The Government should create a fund for controlling 
global warming. There should be public awareness 
campaign on the dangers of global warming; otherwise, it 
would overtake ui and we would not "be able to check it, if 
riot prevent It. The future generation will not forgive us for 
not tackling It effectively. 

SHRI M.P. VEERENDRA KUMAR (Callcut): Sir, thank 
you for giving me the time. I would not like to go into the 
various details of global warming since they have already 
been made here. 

Sir, it is true that there Is climatic variation. What is 
the real reason for that? In tropical belts like Kerala and 
elsewhere, there are only two climates - extreme climate, 
either there are heavy rains and floods, or drought. There 
is no intermediary climate. What has happened to that? In 
a tropical belt I understand the stabilization of climate is 
done by forests. Where are the forests now? 

I will give an example of my own self. In the year 
1987, I became the Minister of Forests in the Govemment 
of Kerala. I issued an order that no trees shall be cut from 
the foresta. Forests should not be treated .as revenue. It is 
natural capital. Within 48 hours I had to resign as a 
Minister. Then I understood that forests cannot be saved. 
The only way to save It is to flnllh it. Forests are the origin 
of rivers. There are 44 rivers In the State of Kerala. There 
is water scarcity. Why? It is because of pollution and the 
level of water is slowly receding In the rivers. There should 
be tree cover on the land to prevent erosion. Th,re are 
learned people pre .. nt here. If one inch of the top soil is 
lost, for billions of years, nothing will grow there. There 
will be no habitation then, whether human beings or 
animals. It Is gone for ever. What Is the level of erosion in 

this country? So, denuding of forests Is really a serious 
man.r. 

Global warming caused by human beings not only 
threatens the entire world but the whole planet is 
threatened. The que'tion now Is whether the living beings 
will survive but whether the plallet Itself will survive. Our 
concept earlier was that earth needs us. Now, the Earth 
does not need us, but we need the Earth. Oxygen never 
said to come and breath it. Nobody laid that Water never 
said to come and drink It. W. need water. We have to save 
it and we have to have a policy for it. At least. can the 
Government say, with one voice, that forest is no more a 
revenue but It Is a capital. Can we not say It? 

I was recently travelling in the Himalayan area for 
two reasons. One Is to find out what is happening there 
and secondly It Is due to anguish. Ganga is dying. It is not 
that Ganga Is dying. We are killing Ganga. We are 
murdering Ganga. Brahmaputra and Ganga are gone. By 
the end of this century, Ganga will be finished. 

The glaciers are melting. The threat of deglaciation 
of 38 per cent of the small glaciers in the Himalayas, over 
a 40 year period from 1962, In a study conducted by 
ISRO's Space Applications Centre, Ahmedabad, is a major 
concern for us. The melting of the Gangotri Glacier, one of 
the largest, Is accelerating at an average retreat rate of 30 
metres annually. Gangotri is going back everyday. It Is 
receding everyday. Nepal's Khumbu Glacier is receding 
three miles a year. I do not want to quote all the figures. 
Sir, photos of the Plndarl Glacier in the Kumaon Hills 
taken over a 70 year Interval from October, 1936 by a 
forester and legendary wildlife photographer Mr.F.W. 
Champion and his grandson reveal a frightening receding 
of glacial ice and it Is just a trickle in place of a rich 
perennial flow amidst denuded mountains. The ablation of 
15,000 Himalayan glaCiers that feed .even great rivers of 
Asia like the Ganga and the Brahmaputra is a major 
problem. This glacier Is receding and these rivers will die. 

It will be catastrophic. Can we imagine a day in this 
country without Ganga and Brahmaputra? It Is not only an 
emotional and sentimental thing but materially, what will 
happen? How many thou,ands and millions of people will. 
be wiped out? What is the sorution for that? Have we ever 
thought about it? 

Sir, the glaciers are melting faster than anyone 
thought of. Fresh research by Chinese scientists shows, 
a. global warming speeds up, the shrinkage of more than 
80 per cent of the 4S,3n glaciers on the lofty plateau. The 
Himalayas is our boundary. We used to say that it protects 
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us. The entire Himalayas is going to be dead now. Are you 
not concerned about It? Forget all our religious parameters 
or sentiments. Materially, what will happen to the human 
race? 

Drought threatening the lives of millions will spread 
across half the land surface of the earth In the coming 
century because of global wanning, according to new 
predictions 'rom Britain's leading climate scientists. 
Extreme drought, in which agriculture is in effect 
impossible, will affect about a third of the planet according 
to the study from the Met Office's Hadley Centre for Climate 
Prediction and Research. It is one of the most dire forecasts 
so far of the potential effects of rising temperatures around 
the world, yet It may be an underestimation, the scientists 
involved said. 

The study, by Eleanor Burke and his two Hadley 
Centre colleagues, models how a measure of drought 
known as the Palmer Drought Severity Index, PDSI, is 
likely to increase globally during the coming century with 
predicted changes In rainfall and heat around the world 
because of climate change. it shows the PDSI figure for 
moderate drought, currently at 25 per cent of the Earth's 
surface, rising to fifty per cent by 2100, the figure for 
severe drought, currently at about eight per cent, rising to 
forty per cent, and the figure for extreme drought, currently 
three per cent, rising to thirty per cent. 

So, what an alarming situation I Now, we have to take 
a holistic approach. I do not want to go into the details of 
Kyoto Protocol, etc. They were talked about and dlscul8ed 
by hon. Members here. We need not emulate the West for 
everything. Technology is for man and we are not for 
technology. We use technology to solve the problems and 
not to create problems. 

Let me come to power sector. Everybody said that 
we should have alternative source of power. But nuclear 
energy is not an alternative power. What will you do with 
the waste that comes out of the nuclear reactors? 

Or. Raja Ramanna was once sitting by my side In a 
meeting. He did not know who I am. He asked me: Who 
are the fools In Kerala protesting against nuclear reactors? 
I told him: "I am one among the fools: I also told him that 
scientists would talk about science, but we people know 
the affect of It. Science may help us in many ways. For 
25,000 years the affect of radiation from Chemobyl and 
Three Mile Island will last. I do not want to narrate It. 

When there was a nuclear toot In Pokhran, It was 
said: "Buddha was smiling." Buddha was not smiling. In 
'act. Buddha was crying. 

Nuclear energy Is not a solution. We have to find 
new solutions. We must have a holistic approach in our 
industrial and environmen~al pOlicies. People are saying 
that sensex is rising. Temperature is also riSing. Global 
temperature is rising like sensex. 

I agree with one hon. Member who asked us to 
examine why the third World countries should refuse to 
buy goods from America. It Is the first step and a positive 
step to ward off the effects of global wanning. It is no 
longer the fantasy 0' environmentalists and dreamers who 
sit and say many things. We want sustainable development. 
W. have to save our environment. Global heating will end 
the world . ... (lnterruptlons) 

I will conclude my speech by quoting a chle' se.ttle, 
who said: • 

"If all the beasts were gone, man would die from a 
great loneliness 0' the spirit for whatever happens to 
the beasts will soon happen to man, all things are 
connected: 

[Translation} 

·SHRI RAVICHANDRAN SIPPIPARAI (Slvakasl): Sir, 
Earth is the only Planet that is Inhabitable to man In this 
universe. This paradise on Earth is being converted to be 
a desert and It Is 'acing the Imminent threat of danger to 
the species on Earth. I find this opportunity a historic 
moment to participate In this discussion on Global Wanning 
In which all the members are expressing our concern in 
unison cutting across the party lines to express our 
solidarity with the responsibilities to arrest the trend 01 
further degradation In the wake of Global Wanning. The 
atmosphere that was conducive for about six and a half 
lakhs 0' years has gone through a phenomenal change 
and the continued emission of greenhouse gases like 
carbon dioxide, carbon monoxide and methane have 
caused great damage In the palt year. The great depletion 
in the ozone layer and the Impact of Global Wanning are 
on the Increase in the last 11 years In a given period of 
150 years. In this back drop we have already started 
realizing the negative eHects of global warming. Last year 
in Mumbal there was unprecedented rain in a span of forty 
eight hours with a heavy down pour measuring 994mm, 
Our Country was faced with the calamitous natural 
disasters in the form of Tsunami and the like two years 
back. Already our country Is reeling under the depleted 
sharing potential 0' water resources Intensified by the 
river water disputes. Tod.~ we get 1800 cubic litres of 
water on an average for per capita consumption. In 2050 
• Englilh 11' ..... 11011 01 the IPMCh originally delivered in Tamil. 
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[Shri A. Ravichandran Sippiparai] 

this will come down to 1040 cubic litrel. This will lead to a 
disastrous situation in drought prone States like Tamil 
Nadu which have to fend for water. As being projected if 
the sea level Is to increase by about 40cm many coastal 
statel including Tamil Nadu will have to face serious threat 
of sea erosion in a big way. This Global warming and 
environmental degradation will lead to a great tall in 
Agricultural production affecting Agricultural Sector. 

In thirty years from now our major rivers and perennial 
rivers will have to tace the problem of near extinction. 
There will be a two centigrade rise in temperature that will 
affect 30% of our agricultural production. 15% of production 
loss will be felt in the paddy cultivation due to two 
centigrade rise in temperature. This will lead to serious 
cyclical implication. As our Country is a populous country, 
the increased population has to share the limited natural 
resources that are depleted by the affected eco system. 
My esteemed colleagues who have participated in this 
discussion have shared their concern and ottered 
suggestions while analyzing threadbare the causes and 
effects of Global Warming. Our Country is the one that has 
to bear the brunt. So the developed countries like USA 
which have caused this global warming in a big way must 
come torward to adequately compensate the losses of the 
developing countries. We must stress this point and we 
must also learn from the mistakes of the developed world 
and must adopt suitable technologies to circumvent the 
problem of Global Warming. Conservation of energy, 
conservation of water, conservation of power, use of gas 
as transport fuel, use ot petrol mixed with 5% ethanol will 
all help us to save ourselves from the ill effects of global 
warming. 

Thanking the Chair for this opportunity, I conclude. 

SHRI K. FRANCIS GEORGE (Idukki): Sir after the 
speeches Of my esteemed and senior colleagues, a gloom 
has spread across the House. In fact, I was finding the 
hon. Speaker, who was Chairing before you, was the only 
happy and relaxed person. It is not because of the doomed 
scenario that is painted by all the earlier speakers, but I 
am sure by the seriousness of the subject. He was very 
kind enough to take it up immediately when we had raised 
it last week that it ahouJd be put up in the Agenda. The 
hon. Speaker mentioned that this Issue will be given a lot 
of time. He has kept his words and the House is grateful to 
him. 

Sir I am sure (hat after the eloquent reply of the hon. 
Minllter, the gloom will dilappear and rays of hope will 
emerge. 

Sir, the UN Inter-Governmental Panel on Climate 
Change is a body of 2,500 Scientists from 130 countries. 
This body allo predicts a very doom's day picture al far 
as this global warming is concerned, if not combated 
immediately. Thil body says that we have reached a stage 
where it is immediate rather than urgent in addressing this 
issue. This body of Scientists predicts more droughts, heat-
waves, rains and slow rise in sea levels lasting more than 
thousand years. 

Sir, India is one of the most vulnerable parts of Asia 
with regard to the ill-effects ot global warming. There is 
going to be substantial risk to human health in Asia in the 
field of malnutrition, diseases like diarrhea, cardio 
respiratory diseasel and excess heat-Itrels related 
mortality. It is said that there is going to be 20 to 30 per 
cent species face extinction it temperature rise two degrees 
centigrade above average. There is going to be heat-
waves, floods, storms, fires and droughts and glacier retreat 
which are goillg to affect millions of people. The sea level 
is going to rise. The production of foodgrains will drop in 
India and China . ... (Interruptions) 

MR. CHAIRMAN: Global warming is applicable to 
the House also. 

SHRI K. FRANCIS GEORGE: In Africa, it is predicted 
that 75 to 250 million people will be facing· water scarcity. 
Sir, ultimately the world's climate zones are going to 
change. So, we have a real problem before us. I am not 
going to take much time, but I want to draw the attention 01 
the hon. Minilter to one point relating to the Kyoto Protocol. 
This protocol is going to be the guiding spirit in combating 
this threat of global warming. There is a proviSion for 
clean and development mechanism in this. I would request 
the hon. Minister that, when he attends the next 
Conlerence, we will have to review this provision. Why am 
1 saying 10? It Is because thil particular provision is 
defeating the very objective of the Kyoto Protocol. Carbon 
dioxide is the major villain. According to this particular 
provision in the Kyoto Protocol, companies can gain credits 
called carbon credits by adopting cleaner technologies. 
Thele carbon credits are measured in units of certified 
emission reductlC?n and companies gain these credits by 
adopting cleaner technologies. 

There is a provision in this particular aspect that 
companies from developed countries can meet mandated 
green house gas reduction under the Kyoto Protocol by 
buying carbon credits from other nations. Our Environment 
Secretary is on record saying that India II going to gain 
As. 10,000 erore by way of carbon credits. That means, 
we are going to sell carbon credits which we have earned 
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by our efforts to developed nations like the United States 
of America or other European nations. The United States 
of America If the largest emitter of 30 per cent gas when 
we take the global emission rate. India's emission rate is 
only 3 per cent. We avoid the.e emissions. We earn 
carbon credits and we are going to sell these carbon 
credits to the United States of America. That means, the 
United States of America will continue with its emissions 
and meet its obligations under the Kyoto Protocol. This Is 
written here. I would request the hon. Minister to examine 
this particular aspect and, I think, we should strongly object 
to this particular provision under the Kyoto Protocol and 
say that all nations throughout the globe - developed and 
developing - should meet all the conditionalities that have 
been put forward by the Kyoto Protocol instead of meeting 
these through the back door by gaining on the hard work 
of developing nations. 

• 
Sir, I would request that India should not try to earn 

money through this route which will only add to the problem 
and will ultimately de'.at the very purpose of this particular 
effort. So, I would request the hon. Minister to put up 
India's stand very firmly in the next Conference and I hope 
the hon. Minister will do it to the best of his ability. 

Sir, I, once again, offer my thanks to the hon. Speaker 
for listing this very important subject 'or discussion in the 
House. 

[Translation} 

SHRI TEK LAL MAHTO (Girldih): Mr. Speaker, Sir, 
today the House is holding a discussion on a very 
Important subject. Due to rampant cutting of trees earths 
atmosphere is becoming warmer and the sun rays are 
reaching direct on earth. Due to rampant cutting of trees 
there is Insufficient rainfall. According to scientists there 
must be a 'orest area of 36% or 100% acre, of forest In an 
area. But I think, not to speak of 100 acres even 10 acres 
of jungle Is not visible anywhere. I request the hon'ble 
Forest Minister that a number of plans are formulated for 
increasing forests and crores of rupees are being spent 
for afforestation and report of planting plants in many 
hectares are submitted but actually not a single plant Is 
being planted. In this manner there is misutilisation of 
funds. World Bank also provides us funds for this purpose. 
D.spite all these no plantation is done. Secondly, 
increasing industrialization has resulted in emisalon of 
carbon dioxide and depletion of oxygen. This has created 
environmental problems. It has come into to notice that 
wherever factories are established environment Ministry 
giYea them Hcences eully. In this way people are polluting 
almolphere by Htting up factories. 

19.00 hl'l. 

Mr. Chairman, Sir, we cannot save jungles if we do 
not pay our full attention to them. Similar to resolution of 
the Government for compulsory enrolment of child between 
age group of 6-14 year there should be a law for making it 
compulsory to each and every person living in India to 
plant 5 trees every years. Trees planted by the Department 
of forest absorbs groundwater, eucalyptus absorbs ground 
water. So the Government should plant fruit bearing trees 
such as mango, jackfruits etc. which prevent poisonous 
gases from entering into the earth. Therefore, I request the 
hon'ble Minister that the Government should plant fruit 
bearing trees. 

{English} 

MR. CHAIRMAN: The discussion will continue 
tomorrow. The remaining speakers will be called tomorrow 
before the hon. Minister replies to this debate. Their names 
will be on the list. 

... (Interruptions) 

MR. CHAIRMAN: If you have given your nam., It will 
be on the list. 

{English} 

MR. CHAIRMAN: The House shall now take up 
matters of urgent public Importance 

[Translation} 

SHRI GANESH SINGH (Satna): Hon'ble Chairman, 
Sir, through you I am presenting a very Important issue in 
this House. There has been increase in the incidents of 
ioot, dacoity, indcent behaviour with women passengers 
in trains running between Allahabad and ltarasi. A number 
of such incidents have occurred. Passengers traveling 
through this route are fearful of any such untoward 
incidents. We have drawn attention of Ministry of Railways 
towards this issue several times but no action had been 
taken. I would request the honble Minister of Railways to 
provide the number of such incidents occurred in this rail 
route that have to notice and the details of action taken in 
this regard. So moreover kindly provide the facts about 
such Incidents which were occurred during the last three 
years. 

{Engli,h} 

SHRI T.K. HAMZA (ManJerl): Thank you Sir, for giving 
me this opportunity to speak. 
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I would like to bring to the notice of the hon. Minister 
of Civil Aviation certain facts with respect to the casual 
workers engaged by the Indian Airlines. They were having 
continuous service for more than 15 years. The workers 
designated as casuals are working in regular posts. They 
are given employment for 120 days in a year and an 
artificial break is given in their services so that the 
employees should not get the protection of the Industrial 
Disputes Act. They are designated as casuals only for the 
purpose of avoiding the statutory benefits legally entitled 
to them. This is illegal and unfair. 

These casuals are doing the lion portion of the work 
in the Airport. I know the position in Calicut Airport and I 

.~. also know that the management is utilizing the services of 
50-60 employees in a shift and there are altogether 200 
employees designated as casuals. The workers are 
performing the works relating to loading and unloading 01 
baggages, luggages, cargo, etc., internal cleaning of 
aircraft, catering, handling works, ground works, etc. 

Sir, for the last several years, they have been fighting 
for permanency and regularization, but the management 
has been adamant in denying the legitimate rights of the 
workmen by different tactics. Even the daily wages are not 
given to them properly. The payment is only As. 190 daily. 
According to their company rules, the payment to casual 
workers should be equal to that of the regular employees 
in the Airlines. They are not given any other facility as over 
time wages, PF and gratuity. 

I request that the hon. Minister of Civil Aviation may 
be pleased to Interfere in the matter to regularize the 
casual employees and help them to get all facilities. 

[Translation} 

·SHAI LONAPPAN NAMBADAN (Mukundapuram): 
Sir, Indian Postal Service is the largest Postal Service in 
the world. It contains about six lakhs of employees, spread 
across one and a half lakhs of Post Offices, A.M.S, 
Administrative and Postal Accounts Departments. Postal 
Department, is a Central Public Service Sector that 
undertake. jobs of different nature. at the .ame time. Half 
of the postal employees are the. Grameen Oak Sevaks. 
These Grameen Oak Seveks perform all the jobs whtch 
the regular employees perform. But they do not have the 
facilities that the regular employ .. , enjoy. 

The ban on recruitments which the NDA Government 
had enforced stili oontinu... In the Postal Department 
some 38,000 posts of regular employees and 10,000 

• English tr,nelation of the epeech originally delivered in Malayalam. 

Grameen Oak Sevak posts have been cut short. Due to 
lack of adequate number of staffs, the efficiency of the 
Postal Department has been severely affected. 

The wrong policy of the centre, to privatize all service 
sectors including the Postal Service should be dropped. 
The part time, and ad hoc employees have been working 
for 10-12 years. Their services should be regularized. The 
dependents of those who died while in service should be 
given jobs on compassionate grounds. 

If the savings bank, savings certificate, P.L.1.. Aural 
P.L.I., are handed over to the Postal Department, by 
performing the lervlces in banking and Insurance areas, 
the Postal Department can generate crores of rupees as 
profit. 

So the Central Government should stop this false 
propaganda that the Postal Department is running at a 
lose. and instead the centre should empower the Postal 
Department, make it efficient and there by protect lakhs of 
poor employees of the Postal Department. 

SHAI KISHAN SINGH SANGWAN (Sonepat): Mr. 
Speaker, Sir. through you I would like to raise a very 
Important issue in this House. The markets and the mandis 
of food grains on surrounding States of Delhi have become 
a failure. Their business has been .destroyed and 
businessmen are totally ruined. This is due to difference 
in inter state consignment tax in Delhi and surrounding 
States. In Delhi 4% less tax is levied on agriculture. Sales 
Tax is also lesser by 2%. Due to the difference of 6 
percent the farmers from far flung areas bring their grains 
in mandis of Delhi which has created a lot of problems to 
farmers. Since there is a difference of six percent and 
farmers get comparatively some more money which have 
resulted to heavy rush In these mandis. The another impact 
is that Business in mandis I. surrounding areas of Delhi 
like Sonepat mandl. Kharkhoda mandl, Bahadurgarh 
mandl. Gurgaon mandl. Farldabad mandl, Noida mandl. 
Gaziabad mandl, Bulandsahar mandi has been destroyed 
and businessmen are ruined. So through you I wish to 
raise the issue that Central Government should try to 
maintain aqual rates of taxes In all the States so that 
businessmen should not suffer and farmers also get 
remunerative prices for their produce. Thousands of 
businessmen In surrounding areas have been ruined and 
State Government. are allO bearing heavy losses due to 
it. I would suggest the Central Government to intervene 
Into the matter and introduce a uniform tax rate. 

SHAI TEK LAL MAHATO (Glridih): Mr. Chairman, Sir. 
while drawing attention of the House to the matter of most 
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public Importance I would like to say that the Central Coal 
Field Ltd. has deposited more than Rs. 400 crore for 
running colliery on forelt land. The detaill of which are; 
B&K - As. 8.92 erore, Dhorl 14.12 crore, Hazarlbagh RI. 
9.57 crore, Kujju RI. 7.47 crore, Gobindpur Phase 2 - Rs. 
14.28 crore, KhasmahaJ OCP - RI. 19.12 crore, Religarha 
OCP - RI. 14.47 crore, Cirka·Rs. 5.58 crore, Aara OCP 
Rs. - 18.75 crore, laiya Rs. - 6.43 crore, Topa Rs. 8.13 
crore, Giddi - Rs. 21.84 crore, Argarha U/G - Rs. 9.54 
crore, Pundi OCP Rs. 5.09 erore, Giddi C - Rs. 21.99 
crore, Kaldla OCP - Rs. 18.61 crore,. Kaldla OIG· Rs. 2.45 
crore, Kullu - OPG - Rs. 9.81 crore, Sarubera OCP - Rs. 
18.01 crore, Dhori Khas - Rs. 18.04 crore, Sealdeah Rs. 
18.31 crore, NSD U/G - Rs. 6.84 crore, Prej E - Rs. 8.61 
crore. Approximately Rs. 400 crore have been depolited 
in Government treasury. But In the absence of any order 
form the forest department all the collieries are on the 
verge of closure. The labourers will have to be disbursed 
salary while sitting Idle at home which will cause huge 
revenue loss. Non-Iupply of coal will result in closure of 
many a factory and economic and industrial development 
will come to a halt. Therefore, I urge that all these coIlieriel 
should immediately be taken out of the purview of forelt 
department by illulng an order. 

[English] 

MR. CHAIRMAN: Now, Shri Girdhari Lal Bhargava-
not present. 

Shri Abu Ayel Mondat. 

SHRI ABU AYES MONDAL (Kalwa): Mr. Chairman, 
Sir, I would like to raise a maHer of most public Importance 
in the House today. 

The handloom weavers of Kalna·KaIwa-Purbastha/i 
and some other parts of West Bengal are in pitiable 
condition. 

I would also like to mention that our handloom 
weavers all over the country are struggling hard for their 
survival. They are now In ItlH competition with power loom 
and textile mills. 

Under these circumstances, the Government of India 
has stopped the interest lubsldy scheme from the month 
of April 2005. As a result, the Weavers' Cooperative 
Societies have been facing much trouble especially to 
repay the bank loan with interest. On the other hand, the 
production costs of the clothe. of handlooms have 
enhanced in comparilon to that of the power loom made 
production. 

It is rather hopeful that the Government of India has 
ultimately started 10 per cent rebate scheme from the 
month of April 2006. The Government has also launched 
the 'Handloom Mark' preventing from selling of the power 
loom made goods in the name of the handloom made 
goods. The Government has also been implementing 
'Cluster Development Programmes' from 2005-06, under 
which 120 clusters have been selected. 

Sir, keeping in mind the miserable condition of the 
weavers, the Textile Ministry, Government of India, should 
include more and more clusters under this cluster approach 
programme and allo to re·introduce the Interest subsidy 
scheme for their survival and upliftment. 

[Translation] 

SHRI ASHOK ARGAL (Morena): Mr. Chairman, Sir, I 
would like to raise an issue pertaining to a dalit officer. A 
datit officer, Dr. Phoolchand Ram, Executive Director with 
FCI was kidnapped by ULFA from Guwahati on 17th. Since 
then there Is no trace of him. Ransom of Rs. 21 crore was 
demanded for his release. It was feared that some 
untoward incident might take place with him, yet he was 
not provided any security. His driver hal been let off but 
they have not released Dr. Phoolchand Ram. The Ministry 
of Home AHairs Ihould enlure hil safe return. I think the 
Government have not made any eHorts In this regard. I 
was trying to give a notice for lut 2-3 days, but, fortunately 
today I got an opportunity. I want the Home Ministry to 
view it seriously as his family Is not in a position to dole 
out crorel of rupees 81 ransom. His family livea at 
Ghazlabad. How shameful it Is that so far his CMD has not 
had courtesy to vialt his family. ULFA has been involved In 
several incidents such as arson and bomb blasts. But the 
Government has not woken up. Such Incidents Ihould not 
recur and the Government should make eHorts for rele .. e 
of Dr. Phoolchand Ram. 

[English] 

SHRIMATI C.S. SUJATHA (Mavellkara): Thank you, 
Chairman, Sir. 

There are about 14 lakh women engaged in the 
work at around seven lakhs Anganwadl Centres spread 
across the country. The Anganwadl worke,. are doing 
commendable service to the society, particularly to the 
rural poor. Their area of service includes pre·school 
education, supplementary nutrition, health and referral 
servlcel, pregnant women and lactating mothers and 
children under six. But it is rather unfortunate that these 
poor women are forced to work for a pittance. The 
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honorarium provided to an Anganwadi woriter is Rs.1000 
and a Helper is Rs.SOO. This has to be enhanced to 
Rs.3,OOO and Rs.2,OOO respectively. The Anganwadis 
should be transformed into Children care-cum-Creches 
making them into full time service integrating various other 
Govemment services into them. The ICDS service should 
be made permanent and the retirement age will be fixed 
at 60 years with al: the benefits. The service should be 
regularized to Grade '" and Grade IV. Also, the number of 
Anganwadi Centres should be raised to cover the ratio of 
one Centre for 1000 people. The Anganwadi woriters are 
on agitation demanding these above measures. 

I urge upon the Government to take urgent measures 
in this regard. 

SHRIMATI P. SATHEEDEVI (Badagara): Sir, I am also 
requesting her to associate me with this. 

SHRIMATI C.S. SUJATHA: Sir, she is also associating 
with this matter. 

{Translation} 

·SHRI J.M. AARON RASHID (Periyakulam): I would 
like to appreciate the positive 'measures taken by the UPA 
Government led by Dr. Manmohan Singh under the 
guidance of Madam Sonia Gandhi. I would like to place 
on record our deep appreciation for the eHorts of this 
Government to help increase the facilities to the Annual 
Haj Pilgrims. I have been assigned with the responsibilities 
to lead one of the Haj Committees. So I would like to 
reflect upon certain urgent needs like increasing the 
number of quota for various States in this Country. As far 
as Tamilnadu is concerned only 3250 people could go as 
Haj pilgrims. Whereas this number was on the higher side 
in States like Kerala which had send ten thousand Haj 
pilgrims last year. More than 7500 people have gone from 
Kashmir. I feel the opportunity given to Tamilnadu is 
comparatively less. I would like to impress upon the Union 
Government through this August House that we need to 
be bit more liberal to States where there are more people 
waiting for this opportunity. There is a need to increase 
the Haj Committee quota. 

The Govemment headed by our Prime Minister Dr. 
Manrnohan Singh and guided by our UPA Chairperson 
Annai Sonia Gandhi has acted upon the Sachar Committee' 
report which has analysed the problems faced by the 
minorltle. especially the minority committee. We welcome 
this and appreciate this Government on this count. 

0EnQllh trMll8lion of the IPHCh originally delivered in TamH . 
• 

As of now there is one volunteer to a group of three 
hundred Haj Pilgrims. The number of volunteers must be 
enhanced. There must be one volunteer for every hundred 
Haj pilgrims. The volunteers must be those who are well 
informed and experienced with exposure as a Hajea who 
has made Haj pilgrimage earlier. Merely Government 
servants are nominated as volunteers. We must rope in 
people from the social service sector allO. Nominees of 
various political parties can also be considered. Only then 
the pilgrims will get real service. Muthallppa, Meana, 
Harappa are the places "'at are covered in the last five 
days of Haj Pilgrimage. Haj pilgrims are much dependent 
on the services of volunteers during these visits. 
Inadequate guidance and insufficient medical care aHects 
the pilgrims at this stage. They must have sense of security 
with properly trained volunteers to guide them. At this 
stage most of the pilgrims are not properly explained 
about duties to be performed as pilgrims. The Government 
can earn a good name and It will be in good stead in the 
eyes of Haj pilgrims. Hence I urge the Union Government 
to increase the quota for Tamilnadu so that more Haj 
pilgrims can go from there. Private tour operators resort to 
unhealthy practices. In Tamil Nadu, there are about 
nineteen tour operators. Some ten more are in the waiting 
list. They may also be given approval. This Increase in 
quota must be eHected through the Tamilnadu Haj 
Committee. We must identify the real good ones among 
the tour operators. We must evaluate how effectively they 
can render the service. State Haj Committees must be 
entrusted with the responslbiUties to the tour operators 
from every State. The Tamilnadu Haj tour operators must 
be selected through Tamilnadu Haj Committee. Volunteers 
from Social Service Organisations must be Involved while 
increasing their numbers deploying one volunteer for every 
hundred pilgrims. I understand in Mumbai the Haj quota 
sold at a premium. Such unfair methods must be curbed. 
The quota must be increased to benefit the pilgrims to 
avail themselves of Air fare concession and transport 
facilities. With this I conclude. 

MR. CHAIRMAN: The House stands adjourned to 
meet tomorrow, the 9th May 2007 at 11 a.m. 

19.21 hr.. 

The Lok SabhIJ then adjourned till Eleven of the Clock on 
Wednedy, May 9, 2007Nalsakha 19, 1929 (Saka). 
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